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 Wednesday,  June  15,  977/Jyaistha
 25,  899  (Saka).

 -_—

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 खादी  तथा  प्रामोद्योग  पश्रायोग  हारा

 उत्तर  प्रदेश  में  सघन  उत्पादन

 केरद्रों  का  खोला  जाना

 *  ी 1:  श्रो  महो  लाल  :  क्या  उद्योग  मंत्री

 यह  बताने  की  कपा  करेंगे  कि

 (क)  खादी  तथा  प्रामोद्योग  पग्रायोग

 ने  ग्रव  तक  उत्तर  प्रदेश  में  कूल  कितने  सघन
 उन्पादन  केन्द्र  खोले  हैं  ;

 (ख)  उनमें  से  कितने  केन्द्र  बन्द  कर
 द्प्रि  गये  हैं  ;  शौर

 (ग)  इस  समय  बन्द  पड़े  सबन  उत्पादन
 केन्द्रों  की  सम्पत्ति  तथा  भवनों  ब्रादि  का  किस
 प्रकार  उपयोग  किया  जा  रहा  है  ?

 उद्योग  मंत्री  (  श्री  बजलाल  वर्मा  ye
 (क)  से  (ग),  एक  विवरण  सभा  पटल  पर
 रखा  जाता  है

 विवरण

 खादी  एवं  ग्रामोद्योग  ध्रायोग  ने  उत्तर
 प्रदेश  में  प्रत्यक्षतः  न  कोई  सघन  उत्पादन
 केन्द्र  स्थापित  किया  है,  न  करता  है।  प्रायोग
 राज्य  खादी  एवं  ग्रामोद्योगिक  बोर्डों  के  माध्यम
 से  कार्य  करता  है  t  किन्तु  इसके  पूर्ववर्ती  श्रभि-
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 करण  (एजेन्सी)  पभ्रखिल  भारतीय  खादी

 एवं  ग्रामोद्योग  बोर्ड  3  1954-55  में  एक
 सपने  क्षेत्र  योजना  शुरु  की  थी  जो  1960-61

 में  समाप्त  कर  दी  गई  ।  इस  श्रवधि  में  उत्तर

 प्रदेश  में  3  सघन  क्षेत्र  योजनाएं  प्रारम्भ  की

 गई  थीं।  जिसमें  3  बन्द  कर  दी  गई  थीं  ग्रौर

 8  योजनाएं  समाप्त  करते  समय  तक  चल  रहीं
 थीं  ।  जहां  तक  बन्द  की  गई 13  योजनाग्रों

 का  सम्बन्ध  है  9  सघन  क्षेत्र  केन्द्रों  को  निर्माणा-

 वस्था  में  ही  बन्द  कर  दिया  गया  था  तथा

 इनकी  श्पनी  सम्पत्ति  आस्तियां  नहीं  वन  पाई
 थीं  ऐेष  4  में  से  3  की  सम्पत्तियां  खादी  प्रथण

 सहकारी  सास्थन  को  दे  दी  गई  थीं  कछ
 सम्पत्तियों.  श्रा  तयों  का  भी  निपटान

 किया  जाना  है  1

 ही  मही  लाल.  क्‍या  मंठ  महोदय
 ब्रतलाने  का  कष्ट  करेंगे  कि  1954-55  से

 1976-77  तक  केन्द्रीय  रकार  ने  खादी

 झौर  ग्रामोद्योग  के  माध्यम  से  राज्य  खादी

 एवं  ग्रामोद्योग  बोर्ड  उत्तर  प्रदेश  को  कितनी

 कुल  धनराशि  दी  है  शर  उस  घनराशि  का
 किस  किस  प्रकार  से  उपयोग  ह्भा  है  ?

 श्रो  बजलाल  वर्मा  :  जो  ्  यूनिट्स
 खोले  थे  उन  में  से  हर  एक  को  4500  रुपया

 दिया  गया  था

 at  मही  खाल  :  उत्तर  प्रदेश  को  कुल
 कितनी  धनराशि  दी  गई  और  उससे  क्‍या  क्‍या

 सम्पत्ति  खरीदी  गई  शौर  उसका  उपयोग  कसे

 कसे  हुआ ?  मेरी  जानकारी  यह  है  कि  इस
 रुपये  से  वायुयानों  में  यात्रायें  की  गई,  निजी
 मकान  बनाए  गए  और  निचले  वर्ग  के  लोगों
 के  लिए  जो  घनराशि  दी  गई  थी  उसका  कुछ
 व्यक्तियों  ने  प्रपने  निजी  कामों  में  इस्तेमाल
 किया।  इस  जानकारी  के  आधार  पर  झाप



 3  (वां  Answers

 जांच  कराने  की  व्यवस्था  करेंगे  ताकि  भविष्य
 में  जनता  को  धनराशि  का  कोई  दुश्पयोग  न
 कर  सके  ?

 शो  बजलाल  वर्मा  !  यह  प्रान्दीय
 सरकार  के  हाथ  को  चीज  है  ।  उसी  के  द्वारा
 सारा  पेसा  बितरित  ह्ुधा  ।  इसलिए  केन्द्रीय
 सरकार  के  पास  इसके  कोई  एकाउंट्स  नहीं  हैं  1

 SHRI  i  KUNDU:  Mr.  _  Speaker,
 Sir,  since  it  is  the  desire  of  the  Gov-
 ernment  to  create  new  employment
 and  that  too  by  increasing  industries
 in  the  rural  sector,  I  would  like  to
 know  what  positive  steps  have  been
 taken  to  re-organise  the  Khadi  and
 Village  Industries  Commission.  It  has
 always  been  treated  as  the  step
 child  of  the  Government  of  India.  I!
 would  like  to  know  how  many  such
 intensive  production  units  are  plann-
 ed  to  be  taken  up  in  the  coming
 year?

 SHRI  BRIJ  LAL  VERMA:  That
 scheme  has  already  been  dropped.  It
 is  a  provincial  subject.  The  Board
 does  every  thing.  The  Central  Gov-
 ernment  is  not  directly  concerned.

 SHRI  A.  C.  GEORGE:  The  Khadi
 and  Village  Industries  Commission  is
 run  by  the  Central  Government.

 श्री  गौरो  शंकर  राय  ।  मेरी  जानकारी

 यह  हूँ  कि  उत्तर  प्रदेश  खादी  ग्रामोद्योग  बोर्ड
 का  मथ्य  काम  रुपया  बाटना  हैं  v  ग्रांट  जो

 उसको  नने  लाग्ड  की  दी  गई  है  उस  में  से  साठ
 लाख  रुपया  एस्टेवलिशछमेंट  पर  ही  ख्ज  कर
 दिया  गया  ।  ऐसी  ग्रवस्था  में  ऐसी  संस्थाओं
 को  रिश्रागनाइज़  करते  कर  उनको  श्रधिक

 उपयोगी  बनाते  पर  सरकार  विचार  करेंगी

 शौर  यह  देखेगी  कि  इतना  पघिक  रुपया

 एस्टेबलिशमेंट  पर  खर्च  न  कर  दिग  जाए  ?

 श्री  बज  साल  बर्मा :  जो  सुझाव  है
 उस्रको  देखा  जाएगा  लेकिन  यह  झ्राटोनोमस
 वाडी  है,  नत  में  भी  प्राटोनोमस  हूँ  कर  सेंटर
 में  भी  आटोनोमस  है  ।  दोनों  के  धलग  झलग
 फंकशंज  हैं  ।  दोनों  एक  दूसरे  क ेसाथ  मिल  कर
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 केसे  चलें,  उन  में  कोझ्ोड््टिनेशन  कसे  हो  इसको
 देखा  जा  रहा  है।
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 ba
 .  वी  गौरो  शाकर  राय  :  मेरा  मतलब

 कोझोडिनेशन  से  नहीं  था  ।  मेरा  मतलब

 एस्टेबलिशमेंट  एक्सण्डीचर  से  था  v  जो
 धनराशि  उसको  बांटने  के  लिए  दी  गई  नब्बे
 लाख  उसके  बाटनेवाली  संस्था  पर  साठ  लाख

 एस्टेबलिशमेंट  पर  सच  होता  है  क्या  सरकार
 झाटोनोमस  बाशीज़  के  सेट  झप  प  सोचेगी?
 सरकार  ने  ही  इनको  बनाया  है  झगर  वही
 इसको  बनाती  है  कया  पूर  सेट  झप  के  बारे
 में  सरकार  पुनदिचार  करके  इनको  प्रधिक
 उपयोगी  बनाते  की  कोशिश  करेंगी  ताकि
 उपयोगी  नीति  के  धझाधघार  पर  ये  चल  सके  ?

 सह...
 श्री  बज  लाख  वर्मा  झ्रधिक  उपयोगी

 सुझाव  धाप  देंगे  तो  उस  पर  ण्चिार  करेंगे  ।
 -~
 7  श्रो  नोतो  भाई  झार०  चौधरों  :  जनता
 सरकार  मांघी  विचारों  में  श्रद्ा  रखती  है
 झौर  ग्रामोद्योग  के  जरिये  बेरोजगारी  दूर  हो
 सकतो  है  ऐसा  हमने  जनता  से  वायदा  किया  है  |

 तो  बया  उन्द  पड़े  हुए  उत्पादन  केन्द्रों  को  चालू
 करने  के  लिये  सरकार  ब्छा  सोच  रही  है  ?

 श्री  बजलाल  वर्मा"  उत्पादन  केन्द्रों
 को  बोह  चलाता  है  शौर  ऐफीशियेंटली
 चल  रहे  हैं  उस  में  शौर  ऐफोपियेंसी  लाई
 की  कोशिश  की  जा  रहीं  है  ।

 को  ओम  प्रकादा  ह्यागो:  मैं  मंत्रो

 महोदय  से  जानना  चाहता!  दी  एवं
 ग्रामोद्योग  को  बहुत  ही  झन  उद्देश्य  से  बनाया

 गया  था,  परन्त  क्‍या  श्राप  की  जानकारी  में

 है  कि  इस  को  भूतपूर्व  सरकार  ने  अपने  सगे

 संबंधियों  को  सह़ायगा  का  माध्यम  बनाया,

 जो  करोड़ों  bo  इस  पर  खन  किया  उस  का

 प्रपव्यय  ह्भा  क्योंकि  मेरी  जानकारी  है  कि

 इस  के  संगठन  की  एक  योजना  ड्नायी
 गयी

 सथन  क्षेत्र  योजन  के  नाम  पर  और  खटटियः
 की  योजना  थी  ।  लेकिन  खड़ी  बगरह  कहीं

 1:  नहीं  लगी  बल्कि  प्राइबेट  लोगों  से  खादी
 खरीद  कर  देते  रहे  भौर  झपने  ताम  पर  ड्ठ
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 रेकाई  बनाये  ।  तो  जो  प्रान्हों  को  झाप

 सहायता  के  किये  रुपया  देते  हैं  उन  के  द्वारा
 झापकी  योजना  के  प्नसार  काम  हो  रहा  है,
 बह  रुपया  ठीक  खे  हो  रहा  है  कि  नहीं,
 इसकी  जांच  को  कोई  व्यवस्था  श्राप  के  पास

 है  झगर  नहीं  तो  क्‍यों?

 श्री  बज  लाख  बर्मा :  झभी  तक  ऐसा
 कोई  हमारे  पास  जरिया  नहीं  है  जिस  के  जरिये
 जांच  कर  सके  ।  श्गर  आप  निश्चित  उनके
 खिलाफ  भ्ारोप  लगाते  हैं  तो हम  जरूर  विचार
 करेंगे  |

 श्रो  ब्ोम  प्रकाश  त्यागी  जांच  की
 आवश्यकता  झ्राप  महसूस  करते  हैं  कि  नहीं  ?

 श्यो  बज  लाल  वर्मा:  आरोप  हमारे  पास
 ब्यायें  तो  हम  जरूर  विचार  करेगे  ॥

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 these  Boards  be  subjected  to  audit?

 SHRI  BRIJ  LAL  VERMA;  Yes.

 Restarting  of  Mutka  Business

 *42.  SHRI  F.  H.  MOHSIN:  Will  the
 Minister  of  HOME  AFFAIRS  _  be
 pleased  to  state:

 (a)  whether  ‘Mutka’  business  has
 been  restarted  after  Janata  Govern-
 ment  have  come  into  power;  and

 (b)  if  so,  the  steps  contemplated  to
 put  an  end  to  this  evil  practice?

 THE  MINISTER  OF  HOME  AFF-
 AIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (b).  Some  cases  of
 ‘Matka’  gambling  have  come  to  the
 notice  of  the  State  Governments  of
 Gujarat,  Karnataka,  Maharashtra,
 Madhya  Pradesh,  Andhra  Pradesh,
 Rajasthan  and  in  the  Union  Territory
 of  Goa,  Daman  and  Diu.  The  _  State
 Governments  report  that  to  curb  this
 practice,  they  are  taking  steps  like
 intensive  patrolling,  conducting  raids
 and  taking  legal  action  against  offen-
 ders  apprehended.

 ,
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 The  Indian  Penal  Code  (Amend-
 ment)  Bill  1972,  as  reported  by  the
 Joint  Committee,  contains  g  clause
 whereby  the  present  Section  294A  of
 the  IPC  is  proposed  to  be  replaced  by
 a  more  elaborate  provision  to  cope
 with  offences  in  connection  with
 lotteries.

 SHRI  F.  H.  MOHSIN:  Now,  it  has
 been  admitted  that  the  ‘Matka’  busi-
 ness  has  been  started  after  the  Janata
 Party  has  come  into  power.  Crimes
 have  also  increased.  May  I  know
 whether  there  is  any  relation  bet-
 ween  the  Janata  Party  coming  into
 power  and  the  increase  in  crimes,  in-
 crease  in  smuggling  activities  and
 restarting  of  the  ‘Matka’  business?
 Whether  there  is  any  close  relation-
 ship  between  the  Janata  Party  and
 such  anti-social  elements?  Will  the
 Home  Minister  be  pleased  to  say  whe-
 ther  the  Indian  Penal  Code  (Amend-
 ment)  Bill,  972  which  has  not  been
 enacted  so  far  will  be  taken  up  now?
 May  I  know  when  it  is  going  to  be
 passed  by  both  Houses  and  whether  it
 is  likely  to  come  upto  during  this
 session  and  also  whether  it  can  take
 care  of  crimes  such  as  smuggling,
 matka  business,  etc.

 CHAUDHURI  CHARAN  SINGH:  I!
 hope  I  am  not  required  to  reply  to
 the  first  part  of  the  question  because
 that  is  a  matter  of  opinion.

 MR.  SPFAKER:  I  am  sure  some
 other  Member  will  do  it.

 CHAUDHURI  CHARAN  SINGH:  As
 regards  the  second  part,  I  may  tell  the
 hon.  Member  that  what  I  was  trying
 to  say  was  that  the  amending  Bill
 would  at  be  introduced  in  this
 session.

 श्रीमती  स॒णाल  शोरे  :  क्‍या  मंत्री  महोदय
 यह  बताने  की  कृपा  करेंगे  कि  कई  प्रान्तों  में  जहां
 कांग्रेस  राज्य  था और  झाज  भी  है,  वहां  मटका
 व्यापार  और  ज्यादा  बढ़ा  दिया  गया  है  ?
 क्या  यह  जानबूझकर  इस  विचार  से  किया  जा
 रहा  है  कि  लोग  जनता  पार्टी  को  दोष  दें?
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 MR,  SPEAKER:  That  is  why  I  said
 that  somebody  will  reply  s

 ely  24
 ae  SHRI  EDUARDO  FALEIRO:  In
 Goa,  mutka  offences  are  dealt  with
 ufder  the  Public  Gambling  Act,  not
 under  the  Penal  code.  I  think  that
 nowhere  in  the  South  Mutka  offences
 are  dealt  with  under  the  penal  code.
 The  Public  Gambling  Act  was  enact-
 ed  sometime  in  the  last  century  when
 mutka  offences  were  not  there  and  s0
 when  mutka  cases  go  to  court,  hardly
 in  any  case  there  is  conviction.  Will
 the  government  consider  having  a  mo-
 del  legislation  for  control  of  mutka  and
 other  gambling  offences  which  have
 nothing  to  do  with  the  penal  code,  so
 that  it  will  become  difficult  to  avoid
 conviction?

 CHAUDHURI  CHARAN  SINGH:
 I  am  glad  that  the  hon.  Member  has
 put  this  question.  In  fact  we  are
 considering  comprehensive  amend-
 ment  of  the  law  in  regard  to  gambl-
 ing  and  other  offences.

 ra
 DR.  SUBRAMANIAM  SWAMY:  I

 shoulg  like  to  know  from  the  hon.
 Home  Minister  whether  sometime  in
 the  month  of  March,  before  the  Lok
 Sabha  results  came  out,  g  large  num-
 ber  of  characters  who  were  connected
 with  mutka  were  released  from  jail
 and  this  took  place  sometime  in  the
 month  of  March?

 CHAUDHURI  CHARAN  SINGH:
 It  is  true.

 SHRI  RATANSINH  RAJDA:  Will
 the  hon.  Minister  say  that  in  the  city
 of  Bombay,  in  the  State  of  Mahara-
 shrtra,  to  malign  the  Janata  govern-
 ment  mutka  is  going  on  at  the  in-
 stance  and  with  the  encouragement  of
 the  government  _  there.  that  is  the
 government  of  Maherashtra?  I  make
 bold  to  say  that  when  we  agitated
 against  mutka  business  in  Bombay
 some  mutka  kings  told  us  that  the
 Police  had  asked  them  to  start  it.
 Will  the  hon.  Minister  institute  on
 enquiry  into  this?

 .

 Oral:  Answers  :  }

 ¥:  CHAUDHURI  CHARAN  SINGH:
 ॥  0  find  that  there  is  some  evidence

 that  effect,  I  will  not  hesitate  to
 order  an  enquiry  .

 DR.  VASANT  KUMAR  PANDIT:
 Mutka  is  organiseq  by  three  persons,
 Balu,  Kalu  and  Ratan  Khatri  who  are
 hand  in  glove  with  the  police.  The
 police  get  monthly  instalments  for
 allowing  organised  mutka  and  the  net
 work  is  spread  even  beyond  our
 country,  in  Sri  Lanka,  Nepal,  Poxis-
 tan  ang  other  places.  Crores  of
 money  are  being  paid  for  one  figure
 for  opening  and  one  figure  for
 closing.  Big  money  making  is  going
 on.

 MR.  SPEAKER:  Please  come  to  the
 question.

 DR.  VASANT  KUMAR  PANDIT:
 Has  the  Government  got  any  such  in-
 formation  as  [  have  given  and  will
 they  make  any  investigation  jnto  the
 hand  in  giove  policy  of  the  Mahara-
 shtra  Government  with  the  Matka
 king?

 MR  SPEAKER:
 to  it.

 He  has.  replied

 SHRI  YASHWANT  BOROLE:  May  I
 draw  the  attention  of  the  minister  to
 the  fact  that  matka  can  be  stopped
 instantly  if  the  telephone  communica_
 tions  for  making  lightning  calls  are  not

 made  available  to  them?  The  opening
 and  closing  figures  gre  communicated

 lightning  calls.  If  such  communica-
 tion  lines  are  closed,  it  can  be  stopped
 Is  the  Government  thinking  of  doing
 it?

 CHAUDHURI  CHARAN  SINGH:  It
 is  a  suggestion.

 au  राज्य  क्षेत्रों  में  झपराध  को

 घटनाओं  में  बढि

 *  ८4.  भी  यज्ञ  दत्त  जार्मा :  क्‍या  गृह  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  गत  तीन  महीनों  में  संघ  राज्य
 क्षेत्रों  मे ंलूटपाट,  चोरी,  ठगी,  छुरेबाजी  तथा

 ध्पहरण  की  घटनाओं  में  वृद्धि  हुई  है;  भौर

 (ख)  इन्हें  रोकने  के  लिये  सरकार  न
 क्या  प्रभावी  कदम  उठाये  हैं  श्लोर  इसके  यया
 परिणाम  निकते?

 गृह  मंत्री  (  जोौधरो  चरण  सिह  )

 (क)  शोर  (ख) .  विवरण  सदन  4  पटल
 पर  रखा  जाता  है  1

 जिवरण

 (क)  प्रण्डमान  व  निको  गर  द्वीपसमूह
 ब्रौर  गोवा,  दमन  बदीव  संघ  शासित  क्षेत्रों

 में  प्रपराध  की  घटनाओं  में  कोई  वृद्धि  नहीं

 हुई  है  t  प्ररणाचल  प्रदेश,  दादरा  व  नागर

 हवेली  बौर  लक्षद्वोप  संघ  शासित  क्षेत्रों  में

 अ्रपराध  को  मात्रा  नगण्य  है।  दिल्ली,  चण्डी-

 गढ़  झर  पाण्डिचेरी  संघ  शासित  क्षेत्रों  में
 झपराघ  की  घटनाओं  में  कुछ  वृद्धि  हुई  है  ।
 मिजोरम  संघ  शासित  क्षेत्र  से  प्रभी  सू  वना  प्राप्त

 नहीं  हुई  है  t

 (ख)  प्रपराधों  को  रोकते  के  लिए

 निम्नल  खित  उपाय  किये  गप  &  :-

 (i)  गश्त  कड़ी  कर  दी  गई  है  ;

 (2)  बदमाशों  की  गतिविधियों  को
 रोकने  के  लिए  उन  पर
 निगरानी  कड़ी  कर  दी  गई  है
 ओर  अनेक  अपराधियों  के
 विरुद्ध  दण्ड  प्रक्रिया  संहिता  की
 सम्बन्धित  धघाराों  के  भ्रधीन
 निरोधात्मक  कार्येवाही  की

 गई  है  ;

 (3)  बहुत  रात  गये  की  जाने  वाली
 डकैतियों  को  रोकने  के  लिए
 सामरिक  महत्व  के  स्थानों  पर

 पुलिस  की  टुकड़ियां  त॑ंनात
 की  गई  हैं  ;  शौर
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 (4)  जेब  कतरों  तथा  लुटेरों  का
 पता  लगाने  की  दृष्टि  से  भीड़
 भाड़  वाले  स्थानों  पर  सादे

 कपड़ों  में  गुप्तचर  तैनात  किये
 जा  रहे  हैं  ।

 इस रे  झतिरिक्ति,  दिल्‍ली  संघ  शासित
 क्षेत्र  मे ंशहर  की  गश्त  में  पुलिस  की  सहायता
 के  लिए  होम  गार्डों  को  इस्तेमाल  किया  जा  रहा
 है।  संघ  शासित  क्षेत्र  में  यथा  प्रवर्त  बम्बई

 पुलिस  अश्रधिनियम  श्रन्तगंत  बदमाशों  को
 निकालने  के  लिए  मामने  तैयार  किये  गये  हैं

 «  इन  उपायों  के  परिणामस्वरूप  संघ  शासित
 क्षेत्र  दि  ली  तथा  चण्टीगढ़  में  पिछने  महीने
 ध्प्रैल,  977  की  तलना  में  मई,  977  में
 अ्रपराध  दर  में  कमी  हुई  है  ।

 श्री  यज्ञदत्त  शर्मा  :  क्‍या  मंत्री  महोदय
 की  जानकारी  में  यह  है  कि गत  लोक  सभा
 के  चुनाव  के  उपरान्त  बहुत  से  लोग,  जो  राज-

 नीति  के  द्वारा  धन  कमाया  करते  थे,  बेकार  हो
 गये  हैं  शझौर  उन्होंने  इस  लूटपाट  के  घंधे  में

 बढ़ोतरी  की  है?  क्‍या  क्राइम  बांच  के  पास

 ऐसी  कोई  जानकारी  है?

 लोघरो  चरण  सिह  :  जो  तथ्य  मेरे  पास

 हैं,  वे सदन  #  मेज  पर  रख  दिये  गये  हैं  ।
 माननीय  सदस्य  1  पास  जो  विशेष  जानकारी

 है,  भ्रगर  वह  मुझे  बतलायेंगे,  तो  में  आई०  बी  ०

 के  लोगों  को  कहं गा  ।

 शी  यज्षदत्त  डार्मा  :  क्‍या  सरकार  इस
 प्रकार  के  लूटपाट  वेः  धधों  को  रोकने  के  लिए
 कोई  ठोस  कदम  उठाने  पर  विचार  कर  रही  है  ?

 रेकपर
 चौधरी  चरण  सिंह  :  तलूट-मार  आादि

 प्रपराधों  को  रोकने  के  लिए  “हर  गवनेमेंद
 कोशिश  करती  रहती  है  +  गवनेमेंट  के:  सामने.

 बहुत  सी  कठिनाइयां  हैं,  जो  यहां  बताई  नहीं.
 जा  सकती  हूं  t  उस  सीमा  म रहकर  जो  कुछ
 हो  सकता  है,  झर  जितने  साधन  हमारे  पास
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 उपलब्ध  हैं,  उन  के  मुताबिक,  सब  कुछ  किया
 जा  रहा  है।  झगर  माननीय  सदस्य  इस  बारे

 में  मुझे  सुझाव  देंगे,  तो  मुझे  खुशी  होगी  t

 DR.  V.  A,  SEYID  MUHAMMED:
 Will  the  minister  be  pleased  to  state
 whether  the  Janata  Government  had
 prescribed  any  oath  for  the  dacoits  in

 *  the  Union  Territory  just  as  they  had
 done  in  the  case  of  smugglers  in
 Bombay?

 शो  कंबर  साल  गुप्त  :  मैं  यह  जानना

 चाहता  हूं  कि  दिल्ली  में  लूटिंग,  बेफूट,  चीटिंग

 स्टेविंग  और  किडनपिंग  &  केसिज्ध  पहले  कितने

 थे  और  झब  कितने  हैं  -  पिछले  तीन  महीनों
 में  इन  क्राइम्ज  के  सिलसिले  में  कितने  पुलिस
 बाले  गिरफ्तार  किये  गये  हैं  ?

 लौघरो  रण  सिह:  दिल्ली  के  सम्बन्ध
 में  1977  के  तीन  महीनों  का

 विवरण  मेरे  पास  है  झौर  सन्‌  75
 के  भी  तोन  महोनों  का  विवरण

 मेरे  पास  है।  उस  को  देखने  से  मालूम
 होता  है  कि  लूट,  चोरी,  धोखाधड़ी  झौर  किड-

 मैपिंग,  इन  में  कछ  वृद्धि  हुई  है  भ्रगरचे  छुरेबाजी
 में  बहुत  कमी  आई  है  t

 एक  बात  मैं  यह  कहना  चाहता  हूं  कि  सब

 से  बढा  क्राइम  है  महर,  महर  में  कमी  झाई  है,

 इसलिए  माननीय  मित्र  ने मइर  का  सवाल  ही

 नहीं  पूछा  ।  वे  पूछना  चाहते  हैं  जो  कि  प्रपेक्तया

 हल्के  जुर्म  हैं।  हल्का  जुर्म  यों  तो  कोई  नहीं  है  1

 जुमे  कोई  नहीं  होता  चाहिए  ।  लेकिन  मुझे

 यह  इसिला  मिलो  है  कि  हत्या  में  कमी  हुई  है
 और  छरेबाजी  में  कमी  शाई  है  झोर  बाको

 कछ  झोर  जम  बड़े  हैं।  लेकिन  यह  जो  बढ़े  हैं

 यह  इन  की  रिपोर्टिंग  बढ़ी  है,  यह  नहीं  कि

 क्राइम  बढ़े  हैं  7  हमारे  टुक्म  यह  हुए  हैं  कि  लाते
 जो  भी  रिपोर्ट  लिखाता  है  यह  लिखों,  झगर

 नहीं  लिखते  हैं  तो  वह  प्रपने  श्राप  में  एक
 झाफेंस  ह ैऔर  उस  पर  ऐक्शन  लिया  जायेगा।
 तो  इस  से  तो  सही  तस्वीर  नहीं  मालूम  होती  है
 हां  जो  क्र्तरियस  क्राइम  हैं  व ेकभी  छिपाए  नहीं

 JUNE  16,  1977  Oral  Answers  za

 जा  सकते  t  न  पहले  छिपाए  जाते  थे  न  ब

 छिपाए  जाते  हैं  ।  तो  सीरियस  क्राइम  में  शुरू
 के  डेढ़  महीने  जो  जनता  गबनेंमेंट  &  ये  26  मार्च
 से  0  मई  तक  उसके  प्रांकड़े  मेरे  पास  हैं
 झौर  75  के  मुकाबले  में  बह  घटे  हैं  t

 श्री  कंथर  लाल  गुप्त  पुलिस  वाले
 कितने  पकड़े  गए  जिन्होंने  पहले  महर  किए  थे
 झोर  झब  कितने  ऐसे  पकड़ें  गए  जिन्होंने
 मस  किए  हैं  ?

 लोधरो  खरण  सिह  :  इस  को  इत्तिसा  मेरे
 पास  नही  हैं  ।

 SHRI  K.  LAKKAPPA:  Mr.  Speaker,
 Sir,  the  truth  has  not  been  given  out
 by  the  Home  Ministry.  After  the  pre-
 sent  government  came_  into  power,
 there  is  a  feeling  in  the  country  spe-
 cially  in  Delhi  and  surrounding  areas
 that  certain  secret  information  and  in-
 structions  have  been  issucd  by  the

 Home  Ministry  to  treat  goondas,  hooli-
 gans  and  all  sorts  of  criminals  in  a
 very  lenient  manner  and  this  has  been
 spread  throughout  the  country.  I  want
 to  know  whether  jt  is  a  fact  that,  for
 the  reasons  best  known  to  the  Home
 Ministry  85  it  falls  winthin  their  juris-
 diction,  after  the  Janata  Party  came
 into  power,  the  police  people  ore  very
 lenient  and  no  action  has  been  taken
 and  therefore,  this  is  one  of  the
 reasons  for  the  increase  of  crime
 specially  in  the  Union  Territory  of
 Delhi.

 MR.  SPEAKER:  Fven  if  the  instruc-
 tions  were  issued,  do  you  think  they
 will  say  ‘ves’?  Now,  we  shall  take  up
 Question  No.  45.

 बिल्ली  में  झनुसचित  जाति  के  पुलिस
 झपिकारी

 »  45.  शी  शिव  नारायण  सरसूमिया  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  दिल्ली  में  भारतीय  पुलिस  सेवा

 उधदर्जाबिररं,  पुलिस  उप-'धीक्षकों  तथा

 पुलिस  इस्सर्पक्टरों  में  कितसे  व्यक्ति  प्रमुसृ  चित
 जाति  के  हैं;  पधौर
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 (ख)  गत  तीन  वर्षों  में  दिल्‍ली  के  विभिन्न
 =  जिलों  शौर  थानों  में  एम  ०  पी०,  डी०  एस०  पी ०

 ध्रौर  एस०  एच०  झो०  बेः  पदों  पर  ग्रनुसूचित
 जातियों  के  कितने  प्रधिकारियों  को  नियुक्त
 किया  गया  है  ?

 गृह  संत्रो  (जौधरों  चरण  सिह  )  :  (क)
 इस  समय  दिल्ली  पुलिस  में  प्रनुमूचित  जातियों
 के  3  भारतोय  पुलिस  सेवा  प्रधिकारी,  2  पुलिस
 उप-प्रधीक्षक  भौर  23  निरीक्षक  हैं  ।

 (ख)  संबंधित  अभ्रवधि  के  दौरान  दिल्ली
 के  विभिन्न  जिलों  झौर  थानों  में  पुलिस  प्रधीक्षकों,

 पुलिस  उप-प्रधीक्षकों  शौर  थाना  प्रध्यक्षों  के

 रूप  में  नियुक्त  ग्रनुसूचित  जाति  के  अधि-
 कारियों  को  संख्या  इस  प्रकार  है  :--

 पुलिस  अधीक्षक  पुलिस  उप-  थाना  ग्रध्यक्ष
 ग्रधीक्षक

 4  2  4

 (तीन  ग्रतिरिक्त

 पुलिस  प्रधीक्षकों

 समेत )

 श्यो  शिव  नारायण  सरसूनिया  मंत्री
 महोदय  ने  जो  यह  क्रम  बताया  है  उन  के  बारे
 में  मैं  यह  जानना  चाहता  हूं  कि  क्या  यह  सही
 हैं  कि  कोई  उचित  स्थान  उनको  नहीं  दिया
 जाता  ?  विछले  तीस  सालों  से  एक  भेदभाव
 की  नीति  उनके  साथ  बरती  जा  रही  है  प्रौर
 शब  भी  इसी  तरह  से  बराबर  चला  जा  रहा

 है  ?  श्रनुसूचित  जातियों  के  साथ  यह  जो  भेद
 की  नीति  चल  रही  है  क्‍या  उस  में  अब  परिवतंन

 होगा  श्रौर  क्या  यह  सही  हैं  कि  जो लगभग  50
 एस+  पी  ,i50%  लगभग  डी9  एस०  पी०  झौर
 500  निरीक्षक  हैं  इन  में  से  कुछ  ही  लोगों

 को  थानों  में भ्ौर  जलों  में  लगाया  जाता  है,
 बाकी  लोगों  को  नहीं  लगाया  जाता?  क्‍या
 इस  का  कारण  भ्रष्टाचार  है?

 साथ  ही  मैं  यह  जानना  चाहता  हूं  कि
 जब  प्रापातकालीन  स्थिति  थी  जेल  से  छूठने
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 वाले  लोगों  को  दरवाज़े  से  ही  पकड़  लिया
 जाता  था,  ऐसे  झ्रधिकारियों  के खिलाफ  जांच

 झु&  हुई  थी,  उस  का  क्‍या  परिणाम  निकला
 झ्रौर  उस  जांच  को  ब्यों  बन्द  कर  दिया  गया?

 चोधरो  चरण  सिह  प्रः्यक्ष  महोदय,
 मेरी  समझ  में  नहीं  श्राया  कौन  से  सवाल  का
 जवाब  दूं  ।  एक  तो  माननीय  सदस्य  ने  भद
 की  नीति  के  सम्बन्ध  में  पूछा  है  ।  जहां  तक
 नीति  का  सवाल  है,  मैं  इस  सदन  को  यकीन
 दिलाना  चाहता  कि  कोई  भेद  की  नीति
 बरतने  का  प्रण्न  नहीं  है  i  श्रगर  किसी  के

 साय  ऐगी  नीति  बरती  गई  हो,  मेरिट्स  पर

 वह  अधिकारी  रहा  हो  शौर  केवल  इसलिए
 जगह  नहों  मिली  हो  कि  वह  किसी  विशेष
 जाति  से  सम्बन्ध  रखता  हो  तो  उसकी

 इंक्वायरी  की  जायेगी  और  जो  दोधी  होगा
 उसको  सजा  मिलेगी

 जहां  तक  सवाल  है  कि  कोई  इंक्वायरी
 चल  रही  है  तो  उसका  मुझे  इल्म  नहीं  है
 माननीय  सदस्य  लिखेंगे  तो  इंक्वायरी  हो
 जायेगी  |

 श्री  खांद  राम:  हैं  माननीत्र  मंत्री  जी

 से  जानना  चाहता  हूं  कि  अगर  पिछले  दो-तीन

 सालों  में  शेड्यूड्ड  कास्ट  करमंचारियों  को

 सुपरसीड  किया  गया  हो,  भननेसेसरीली  उनका

 सुपरसेशन  कियां  गया  हो  यानी  किसी  एस०्पी०
 को  डी०  आई०  जी०  बनना  हो  लेकिन
 उसको  सुपरसीड  करके  दूसरे  को  बना  दिया

 गया  हो--यदि  इस  तरह  का  श्रन्याय  किया

 गया  हो  तो  क्या  उस  पर  एनविचार  करेंगे?

 चोधरो  चरण  सिह:  :  श्रगर  ग्नन्याय

 हुआ  है  तो  बेशक  उस  पर  विचार  होगा  ।

 Sto  बापू  कालदते  1  क्ष्या  भ्नुसूचित
 जाति  के  लोगों  के  लिए  सर्विसेज  में  कुछ
 पर्सेटेज  रखा  है  या  रखने  के  लिए  सरकार
 सोच  रही  है?
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 चौधरी  सरण  सह  Hy  रेक्रटमेंट.  मं.
 पसेंटेज.  तो  रखा  हा  है  लेकिन  सारा  पसटेज

 एकदम  पूरा  हो  जाये,  यह  दो  सम्भव  नहीं  है

 वह  घीरे  घीरे  बढ़  रहा  है  ।

 शी  शिव  नारायण  में  मंत्रो  जोसे  जानना

 चाहता  हूं  कि  डी,  uke  जो,  एस  पीठ,

 डी:एस>पी  --इस  तरह  के  जो  झ्राफिसह  हैं
 उनके  लिए  जो  ig  tare  का  रिजर्वेशन

 देया  गया  है  वह  पूरा  हो  रहा  है  या  नहीं  ।

 चौधरी  चरण  सिंह  :  मैं  जशाब  दे  ज्का
 हूँ  7  माननीय  सदस्य  तो  हमारे  पुराने  मिल  हैं  ,

 Release  of  Persons  Detained  during
 Emergency

 #47.  SHRI  GAURI  SHANKAR  RAI:

 SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  how  many  persons  have  so  far
 been  released  out  of  those  who  were
 detained  under  the  MISA/DISiR  or
 other  Acts  during  the  Emergency
 period,  separately  in  each  State,  cate-
 gory-Wise;

 (b)  the  State-wise  and  category-
 Wise  break-up  of  detentiong  at  pre-
 sent;

 (c)  how  many  detenus  died  or
 succumbed  to  accidents/illness  during
 the  Emergency  period;  and

 (a)  the  steps  taken  by  Govern-
 ment  to  get  all  the  detained  persons
 released  in  each  State?

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (b).  During  the
 Emergency  29,795  persons  were  detain-

 ed  under  the  Maintenance  of  Internal
 Security  Act,  97l,  by  invoking  Sec-
 tion  I6A  of  the  Act.  Of  them  8892  de-
 tenus  had  b:en  =  rclease-  upto  ]%tn
 March,  977  and  the  remairing  were
 released  after  that  date.
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 6244  persons  "  were  detained  under
 the  normal  provisiong  of  the  Act  dur-
 ing  the  same  period,  in  addition  to  600
 persong  alrea‘ty  i

 in  detention  as  on
 25th  June,  1975,  Out  of  them  685l
 were  In  detention  as  on  25th  March
 1977  Only  7796  persons  were  in  de-
 tention  on  4th  Jume,  1977,  Two  atate-
 ments  giving  state-wise  and  categury-
 wise  break  up  of  number  of  pcrsons
 who  were  detained  by  invoking  Sec-
 tion  6A  of  the  Act  and  under  the
 normal  provisions  of  the  Act  are  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-34/77).

 The  Defence  and  Internal  Security
 of  India  Ru'es  do  not  provide  for
 detention  of  any  person.

 20i5  persons  were  detained  under
 the  Conservation  of  Foreign  Ex-
 change  and  Prevention  of  Smuggling
 Activities  Act,  974  during  the  period
 25th  June,  975  and  20th  March.  1977,
 A  statement  showing  State-wise
 numbar  of  detentions,  releases  ‘as
 well  as  the  position  on  4th  June,
 977  is  laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No.  LT-S4I/
 77).

 (c)  59  detenus  dieq  while  in
 custody  anq  4  died  while  on  parole.

 (ad)  The  State  Governments  have
 already  been  advised  to  consider  the
 release  af  persons  detained  under
 Maintenance  of  Internal  Security
 Act.  In  pursuance  of  this  advice,  the
 State  Governments  have  released  a
 large  number  of  detenus.

 भौ  गौरी  अंकर  राय:  प्रध्यज्ष  महोदय,

 मृतकों  के  संबंध  में  मैं  माननीय  गृह  मंत्री  जी

 के  उच्चतर  को  सुन  नहीं  सका।  में  जातता

 चाहता हूं कि हूं  कि  कितने  लोगों  की  मृत्यु  हुई  है?

 चौघरो  जरण  सिह:  59  की  मृत्य
 जेल  में  हुई थी भोर  14 की  मृत्यु जेल  से
 बाहर  सिकल  कर  हुई,  इत  को  मृत्यु  का

 कारण भी  हम  जेल  ही  समलझते हैं
 ये  बीमार  थे  धौर  इसीलिए  इस  को  पैरोल

 पर  छोड़ा  गया  था।
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 श्री  गौरो  हॉकर  राय  :  क्या  गृह  मंत्री  महोदय
 को  मालूम  है  कि  इस  सप्ताह  और  पिछले

 सप्ताह  में  जेल  से  निकले  हुए  झ्नेकों  वीमार
 लोगों  की  मृत्यु  हुई  है।  चुंकि  वे  लोग  जेल
 से  ही  बीमार  चने  श्रा  रहे  थे,  क्या  उन  को
 भी  जल  में  ही  मरा  हुआ  समझा  जायेगा  ।

 खौघरों  चरण  सिह:  रिहाई  के  तोन  महीने
 के  भ्रन्दर  जिन  की  मृत्यु  हुई  है,  उन  को  जेल  में

 ही  मरा  ह्धा  समभते  हैं।

 क्री  गौरो  शंकर  राय  :  ऐसे  लोग  जो
 जल  में  मर  गये  या  जेल  में  दी  गई  यातनापों  के
 कारण  मरे,  कया  सरकार  उन  को  कोई  कम्पेन्से-
 उन  दे  रही  है  या  उनके  परिवारों  को  कुछ

 सहायता  देने  #%  बारे  भें  सोच  रही  है  ?

 चौधरी  चरण  सिह  :  सरकार  ने  श्रभी

 हाल  में  एक  निर्णय  लिया  है  कि  जो  लोग

 जेल  मे  मर  गये  हैं--मेरा  मकसद  इन  73
 झादमियों  से  हे--प्रगर  उनके  परिवारों
 की  प्राथिक  स्थिति  भ्रच्छी  नहीं  होगी  तो

 उन  को  वन्सेशन  दिया  जायगा  1

 SHRI  CHITTA  BASU:  May  I  draw
 the  attention  of  the  hon.  Minister  to
 the  chart  given?  In  regard  to  West
 Bengal,  I  find  that  in  column  2  the
 total  number  of  persons  under  deten-
 tion  is  5,223  while  under  column  3  the
 number  is  5,009,  May  I  know  the
 number  of  detenus  in  West  Bengal
 even  now  in  jail?  Again,  I  find  that  the
 number  detained’  in  the  context  of
 emergency  by  invoking  section  6A  of
 the  MISA  was  3ll  and  the  number  re-
 leaseq  was  217,  May  I  know  why  the
 remaining  94  persons  have  not  been
 released  even  after  the  revocation  of
 the  emergency?  I  am  asking  for  all
 these  details  because  they  are  mention-
 ed  in  the  chart  itself.  That  is  why  I
 want  a  clarification.  In  the  course  of
 the  reply  the  Minister  said  that  59
 deaths  took  place  in  jail.  Is  it  not  a
 fact  that  apprehensions  have  been  ex.
 pressed  by  many  that  many  of  the
 deaths  in  jail  are  due  to  police  torture
 and  under  questionabla  circumstances?
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 May  I,  therefore,  know  from  the  Mini_
 ster  whether  he  is  in  a  position  to  as-
 sure  the  House  that  all  such  cases  of
 death  while  in  detention  would  be
 covered  by  a  judicial  enquiry?

 CHAUDHURI  CHARAN  SINGH:  I
 have  heard  varicus  allegations  regard-
 ing  death  of  persons  in  jail,  But  no-
 body  has,  till  today,  supplied  me  any
 details.

 Ag  regards  these  73  persons,  they
 are  those  who  were  arrested  under
 Section  l6A,  not  under  the  normal
 provisions  of  MISA,  as  it  existed  be-
 fore  25th  June  1975.  After  25th  June
 ‘1975,  when  emergency  was  imposed,
 section  6A  was  added  to  MISA.  I  am
 talking  of  the  prisoners  who  were
 detained  under  section  16A,  which
 was  then  added.  I  am  not  talking  of
 those  who  were  already  detained  un-
 der  the  normal  provisions  of  MISA.
 I  do  not  know  those  figures.

 SHRI  CHITTA  BASU:  The  total
 number  of  persons  arrested  under  the
 norma]  provisions  of  MISA  in  West
 Bengal  was  5,223.

 How  many  of  them  are  still  in  jail?
 What  has  happeneg  to  them?

 CHAUDHURI  CHARAN  SINGH:  I
 do  not  know  to  which  table  he  is  re-
 ferring.  Most  of  the  detenus  were  in
 the  jails  of  West  Bengal,  perhaps  6,200,
 The  figure  rust  be  there  somewhere.
 Out  of  these,  4,900  have  been  released.
 I  am  talking  of  detenus.  The  cases  of
 the  remaining  1,300  persons  are  still
 under  review  by  the  State  Government
 but  I  am  afraid  they  are  not  likely  to
 agree  to  release  all  these  1,300.  And
 the  final  word,  the  hon.  Member  will
 agree  with  me,  lies  with  the  State
 Government  in  this  connection.

 PROF,  DILIP  CHAKRAVARTY:  On
 30th  January,  1977,  one  person’  who
 was  sick  was  not  provided  the  neces-
 sary  medical  facilities  and  he  died.  T
 am  afraid  the  State  Government  under
 Shri  Siddhartha  Shankar  Ray  never
 cared  to  pass  on  this  information  to
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 the  Central  Government.  Secondly,  in
 league  with  Shri  Siddhartha  Shankar
 Ray  when  he  was  here,  a  conspiracy
 was  hatched  by  the  Central  Home
 Ministry  to  have  the  theory  of  coun-
 ter  violence  and  as  a  result,  5,000
 Naxalites  were  killed  in  the  streets
 of  West  Bengal.  Is  the  hon.  Minister
 aware  of  such  _  incidents?  Thirdly,
 does  he  inteng  to  institute  an  enquiry
 into  this?

 CHAUDHURI  CHARAN  SINGH:  I
 have  not  got  any  such  information.
 If  the  hon.  Member  supplies  me  the
 tnformation,  I  will  enquire.

 SHRI  CHITTA  BASU:  Will  the  hon.
 Minister  have  an  enquiry  instituted?
 This  is  a  very  important  question.

 MR.  SPEAKER:  That  is  why  I  al-
 lowed  you.  This  is  important  not  only
 to  you  but  to  the  whole  House  and  the
 whole  country.  That  is  why  you  must
 give  a  chance  to  others  also.

 SHRI  CHITTA  BASU:  But  he  should
 reply  completely.

 SHRI  C.  K.  CHANDRAPPAN:  In
 the  statement  the  hon.  Minister  has
 stated  that  there  are  a  large  number
 of  persons  belonging  to  banned  organi-
 sations  who  were  kept  in  custoly.  I

 think  in  that  category  a  large  number
 of  Naxalites  are  involved.  After  as-
 suming  office,  the  Janata  Government
 have  released  almost  al]  the  RSS  mem-_
 bers,  who  were  members  of  a  bannec
 organisation,  but  they  have  not  re-
 leased  the  Naxalites.  What  are  the
 reasons  for  this,  and  what  is  the  final
 decision  about  it?

 CHAUDHURI  CHARAN  SINGH:
 This  Government  has  made  no  discri-
 ™mination  between  the  RSS  people  and
 the  Naxslites.  We  have  not  issued
 any  such  orders  at  all.

 SHRI  C.  K.  CHANDRAPPAN:  Mr.
 Speaker,  I  seek  your  protection.  The
 hon.  Minister  did  not  answer  my  ques.
 tion.  He  says  there  is  no  discrimina-
 tion.  I  asked  about  the  final  decision
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 in  regard  to  the  release  of  Naxalites
 and  also  why  RSS  men  were  released
 while  Naxalites  were  not  released.
 He  should  answer  properly.

 CHAUDHURI  CHARAN  SINGH:  I
 have  already  said  that  almost  the  en-
 tire  lot  of  Naxalites  has  been  released.
 I  have  given  the  figures  as  _  regards
 Bengal.  What  else  can  I  say.  What
 else  does  the  hon,  Member  wants  from
 me?  I  have  also  said  that  the  final
 word  lies  with  the  State  Government.

 We  can  only  give  them  advice.  We
 have  already  advised  them  to  release
 all  the  detenus.

 at  भागनु  कुमार  शास्त्रो  :  प्रध्यक्ष
 महोदय,  में  श्राप  क॑  माध्यम  से  गृह  मंत्री
 से  यह  कहना  चाहूंगा  कि  उन्होंने  6-्ण  के  ग्रन्दर
 जो  लोग  गिरफ्तार  हुए  भर  जेलों  के  भ्रन्दर
 जिन  की  मृत्यु  हो  गई,  उस  की  सूचना  दी
 है  लेकिन  मैं  मंत्री  जी  से  यह  पूछना
 चाहगा  कि  ग्रापातकालीन  स्थिति  लागू
 होने  के  बाद  कई  ऐसे  कार्यकर्ता  थे  जोकि
 डो०  आई०  झार०  के  अन्तर्गत  पकड़े
 गए  थे  श्रौर  अस्वस्थता  के  कारण  और
 ठीक  ढंग  से  उन  को  उपचार  न  मिलने
 के  कारण  जेलों  के  अन्दर  उन  कार्यकर्ताओं
 की  मृत्यु  हो  गई,  क्‍या  ऐसी  कोई  सूचना
 ाप  के  पास  है  ?

 CHAUDHURI  CHARAN  SINGH:
 The  question  that  was  put  to  me  was:
 how  many  detenus  died  or  succumbed
 to  accidents/illness-  during  the  Emer-
 gency  period  and  my  reply  relates  to
 this  question.  If  anybody  who  was
 arresteg  hag  died,  it  does  not  mean
 that  he  had  been  under  detention
 under  the  DIR.  In  fact,  all  the  persons
 whether  they  have  been  arrested  un-
 der  the  MISA/DISIR  or  not  have  been
 included  in  it.

 at  भान्‌  कुमार  शास्त्री  :  मेरा
 एक  प्रश्न  यह  है  कि  जो  व्यक्ति  डी०
 प्राई./  झार०  के  प्रन्तगंत  गिरफ्तार
 हुए  उनको  भो  इसमें  शामिल  नहीं  किया
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 है  ।  राजस्थान  में  उदयपुर  के  श्न्दर  एक
 व्यक्ति  श्री  झोमप्रकाश  लखारा  को  बंदी

 बनाया  गया  और  उसको  समय  पर  इलाज
 के  लिए  'डिग्चाजं  नहीं  किया  गया  जिससे
 उसका  ,देहावसान  हो  गया  1

 खोधरोी  चरण  सिह  :  मैं  मालूम
 करूंगा  कि  जिस  व्यक्ति  का  नाम  माननीय
 सदस्य  ने  लिया  है,  शामिल  किया  गया  है
 या  नहीं  ।  भ्रगर  शामिल  नहीं  किया  गया

 है  तो  शामिल  कर  लिया  जायेगा  ।

 श्यो  निर्मल  खन्द  लेन :  श्रघ्यक्ष  महोदय,
 प्रणन  यह  है  कि  आपात्कालीन  अ्रवधि  के
 दौरान  मीसा,  डी०  श्राई०  एस०  श्राई०
 शझार०  अथवा  श्रन्य  अधिनियमों  के
 झन्तगंत  नजरबंद  किये  गए  व्यक्तियों  की

 पूरी  डिटेल्स  इसमें  प्रोवाइड  की  जानी

 चाहिए  थी  शरीर  यह  भो  प्रोवाइड  किया
 जाना  चाहिए  था  कि  डी०  आई०  आर०
 के  भन्तगंत  कितने  व्यक्तियों  को  च््ब
 तक  राज्यवार  छोड़ा  गया  t

 दूसरी  बात  यह  है  कि  6  16-ए
 घारा  29  जून  के  बाद  लागू  हुई  थी।
 जो  व्यक्ति  26  जून  को  गिरफ्तार  हुए
 उनकी  फिगस  भी  इसमें  श्रानी  चाहिए
 थी  1

 चोधरी  चरण  सिंह  :  मैं  समझता  हूं
 कि  i6-0  arr  उन  व्यक्तियों  पर  भी
 लगायी  गई  थी  जो  26  शौर  28  जून
 के  बीच  गिरफ्तार  हुए  थे  ।  जिन  पर
 l6-U  ara  लगायी  गई  बे  सब  इसमें

 झा  गय  हैं  |

 SHRI  BAPUSAHEB  PARULEKAR:
 Thousands  of  persons  were  detained
 and  arrested  under  6-A,  At  that  time,
 the  detenus  were  not  even  allowed  to
 approach  the  court.  I  would,  therefore,
 usk  the  hon.  Minister  whether  any  pro-
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 vision  in  the  law  is  going  to  be  made
 by  the  present  Government  so  that  any
 person  who  is  detained  illegally  can
 approach  the  court  and  get  the  com-
 pensation.  Whether  Government  is
 thinking  of  giving  compensation  to
 such  persons.

 CHAUDHURI  CHARAN  SINGH:
 6-A  has  already  been  deleted  and
 those  who  were  arrested  under  that
 section  have  been  released.  If  suit  for
 damages  can  lie  in  a  law  court  for
 such  arrest  well,  the  Government  has
 nothing  to  say  in  the  matter.

 SHRI  G.  M.  BANATWALLA:  Is  it
 not  a  fact  that  in  the  case  of  RSS  de-
 tenus  the  Government  pursued  the
 matter  vigorously  and  all  of  them  have
 been  released  immediately  but  in  the

 case  of  Naxalities,  the  Government  is
 content  by  giving  a  mere  advice  to  the
 States?

 CHAUDHURI  CHARAN  SINGH:  I
 protest  against  this  insinuation.  I  have
 been  solicitous  to  the  Naxalites  rather
 than  the  RSS  people,  and  the  Naxalite
 leaders  themselves  will  testify  to  what
 J  have  said.

 at  लालजी  भाई  :  मैं  जानना

 चाइंगा  कि  एमजंसी  के  दौरान  जिन  लोगों
 को  गिरफ्तार  किया  गया  था,  उन  सभी
 को  कब  तक  छोड़े  जाने  की  मियाद  है,
 कब  तक  सभी  व्यक्ति  रिहा  कर  दिए
 जायेंगे  ?

 चोधरी  चरण  सिह  :  जितने  व्यक्ति

 एमजसी  में  गिरफ्तार  किए  गए  थे,  थे
 सभी  छोड़  दिये  गये  हैं  ।  नक्सलाइटिस
 एमर्जेसी  के  पहले  ही  गिरफ्तार  किये  गये
 थे  ।  उनमें  से  लगभग  90  प्रतिशत
 यानी  6200  में  से  4900  को  छोड़ा
 जा  चुका  है।  300  बचे  हैं।  इन  में  से

 बहुत  सो  के  म्‌ताल्लिक  राज्य  सरकारों
 की  राय  यह  है  कि  उनका  पुराना  रिकार्ड
 मडेर  का,  पुलिस  आफिस  पर  प्रटैक
 करने  वगैरह  का  ऐसा  है  कि  वे  देश  की
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 seer  की  इष्टि  से  इनेकों  छोड़ना  मुना-
 फ्सेब  नहीं  समझती  है  ।  भो  कुछ
 कंसिस  को  और  देख;  रहे  हैं  I  लेकिन
 जैसा  मैंने  'अजं॑  किया  इस  मामन  में
 अंतिम  राय  स्टेंट  गवर्नमेंट  की  होगो।

 SHRI  VAYALAR  RAVI:  Mey  I  know
 whether  it  is  a  fact  ihat  many  of  the
 Naxalites  who  were  in  jail  in  West
 Bengal  and  Kerala  since  968  onwards
 were  also  ill-treateg  in  those  days  and,
 if  that  is  so,  whether  ihe  hon.  Minister
 will  look  into  that  matter.

 CHAUDHURI  CHARAN  SiNGH:  I
 do  not  know  the  cate  or  the  year  at  all
 for  this,  notice  will  be  required.

 SHRI  P.  K.  KODIYAN:  May  I  knew
 whether  it  is  a  fact  that  in  regard  to
 the  release  of  Naxalites  the  Govern-
 ment  have  been  insisting  that  Naxalite
 prisoners  should  give  an  undertaking
 that  they  would  respect  the  law  and
 the  Constitution  and  that  they  would
 live  and  act  in  a  democratic  manner
 and,  if  that  is  so,  whether  it  is  a  fact
 that  some  of  the  Naxalites  have  noi
 agreed  to  give  such  an_  undertaking.

 CHAUDHURI  CHARAN  SINGH:  It
 ig  a  fact  that  the  central  committee  of
 some  groups  of  Naxalites  has  already
 passed  a  resolution  to  the  effect—I  can-
 not  quote  the  exact  words—that  they
 no  longer  believe  in  class  annihilation
 violence.  From  this,  it  follows  that  they
 believe  in  methods  other  than  violence
 which  means  that  they  would  follow
 the  democratic  path.  But  there  are
 some  groups  of  Naxalites  who  do  not
 subscribe  to  this  resolution.  They  are
 still  wedded  to  their  own  old  ways  of
 violence  and  asSassination.

 SHRI  PADMACHARAN  SAMANTA.-
 SINHAR:  Firstly,  I  want  to  know,
 when  a  prisoner  dies  in  jail,  who  is
 responsible  for  that  death.  Is  it  due  to
 the  negligence  of  the  jail  authorities
 or  the  volice  authorities?  Secondly,
 some  compensation  is  given  to  the
 family  of  the  deceased  ang  that  de-
 pends  On  the  economic  condition  of  the
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 to  ex-Members  of  Parliament,  that
 condition  is  not  impused.  An  ex-Mem-
 ber  of  Parliament  may  be  a  man’ of
 lakhs  of  even  crores  of  rupees.  The
 pension  is  given  to  all  the  ex-Members
 of  Parliament.  If  thut  is  so,  I  want  to  :
 know  why  do  you  impose  that  condi-

 tion.  the  economic  condition  of  the
 family  of  the  deceased,  in  the  matter
 of  paying  compensation.

 CHAUDHURI  CITARAN  SINGH:
 About  the  responsibility  for  the  death

 ‘of  prisoners  in  jail,  |  think,  the  reply
 should  better  be  given  by  the  friends
 opposite.  Tt  is  in  fact  they  who  were
 indirectly  responsible  for  the  death  of
 the  people  in  prison.  I  have  not  re-
 ceived  any  report  that  any  of  these
 gentlemen  died  because  cof  any  beating
 or  mal-treatment  or  any  such  offence
 committed  by  the  jail  staff.

 As  regards  the  other  question  of
 criterion  about  the  compensation,  etc.
 well,  I  do  not  exactly  remember  it,  but
 the  sum  paid  ss  compensation  for
 survivors  of  these  people  varies  from
 Rs.  150-250  or  Rs.  200.  So,  the  sum
 can  vary  between  these  two  figures  and
 the  decision  will  have  to  be  taken  on
 the  report  of  the  District  Magistrate
 or  other  authority  which  we  may  pre-
 scribe  in  this  behalf.

 As  regards  financial  circumstances
 of  the  survivors.  if  the  circumstances
 are  very  bad.  then  we  award  the
 highest  sum;  if  not  so  bad,  then  the
 sum  will  be  somewhat  less.

 SHRI  VINODBHAI  8.  SHETH:  What
 is  the  actual  definition  of  Naxalites?
 How  can  vou.  demarcate  Naxalites
 from  other  criminals?  Is  there  any
 change  in  the  attitude  of  the  police
 departments  against  the  Naxalites?

 CHAUDHURI  CHARAN  SINGH:  The
 definition  is  that  they  diq  not  commit
 any  crime  for  their  own  personal  in-
 terest.  They  were  actuate.  by  public
 interest,  although  they  were  mistaken
 in  choosing  the  methng  that  they  chose
 in  achieving  their  ends.
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 Memorandum  submitted  by  Opposi-
 tion  Leaders  of  Kerala

 *49.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  have
 received  any  memorandum  from  the
 opposition  political  party  leaders  of
 Kerala  on  9th  April,  1977;

 (b)  if  so,  the  salient  points  of  the
 memorandum  and  the  reaction  of  the
 Government;  and

 (c)  the  action  taken  on  the  memo-
 randum?

 THE  MINISTER  OF
 FAIRS  CHAUDHURI
 SINGH):  (a)  Yes.  Sir.

 HOME  AF-
 CHARAN

 (b)  and  (c).  The  salient  points  are
 that  a  separate  Commission  of  Inquiry
 be  set  up  for  Kerala  to  inquire  into  (i)

 the  cases  of  Rajan,  Kannan  ang  Vija-
 yan  who  are  missing  after  having  been
 taken  into  custody  by  the  police;  (ii)
 two  cases  of  death  in  police  lock-up
 in  Trichur  and  Trivandrum  districts
 after  revocation  of  emerg2ncy;

 (iii)  excesses  and  tortures  commit-
 teq  by  police  on  priseners  and

 (iv)  mis-use  of  police  to  threaten
 and  terrorise  political  workers  and
 candidates  who  filed  nominations
 against  Ministers  and  leaders  of  the
 ruling  parties  in  the  elections  to  the
 Lok  Sabha  and  State  Assembly.

 In  respect  of  Rajan,  a  case  has  becn
 registered  which  includes  the  charge
 of  murder.  Two  DIGs  and  two  SPs
 have  been  arrested  in  this  connection.
 The  State  Govt.  have  set  up  a  Com-
 mission  of  Inquiry  by  a  sitting  judge
 of  the  Kerala  High  Court  to  enquire
 into  the  disappearance  of  S/Shri
 Kannan.  Vijayan  Nair  and  Venugo-
 Ppalan.  Another  Commission  of  Inquiry
 has  been  set  up  to  Inquire  into  the  two
 eases  of  death  in  Police  lock-up.  The
 various  specific  allegations  of  police
 excesses  about  which  reports  have  ap-

 JYAISTHA  25,  899  (SAKA)
 he

 Oral  Answers  26
 ©

 Ci

 peared  in  the  Press  are  also  being  in-
 vestigated  by  the  State  Government..

 SHRI  SAMAR  MUKHERJEE:  In
 Part  (a)  of  my  question  it  has  been
 asked  whether  Government  have  re-
 ceived  any  memorandum  from  the
 opposition  political  party  leaders  of
 Kerala  on  9th  April,  1977,  What  the
 Minister  has  replied  relates  to  another
 memorandum.  The  memorandum  I
 have  referred  to  is  with  me;  it  is  in  re-
 lation  with  the  last  elections  in  Kerala
 —the  simultaneous  elections  to  Parlia-
 ment  ang  Assemblies;  the  Opposition:
 parties  have  jointly  submitted  this
 memorandum;  they  have  complained
 that  there  has  been  widespread  rigging
 by  way  of  printing  of  bogus
 ballot  papers:  the  names  of  the
 presses  where  the  bogus  ballot
 Papers  had  been  prin‘ed  =  are
 also  given  in  this  memorandum;  they
 have  given  some  _  other  facts  alsc;
 bundles  of  ballot  papers  were  found
 in  the  house  of  one  Congress  MLA;
 and  other  details  are  also  there.  Since
 the  Minister  is  not  aware  of  this  mem-
 orandum,  I  am  not  urging  upon  him
 to  give  the  reply  just  now,  but  these
 opposition  parties  have  demanded  a,
 probe  into  all  these  facts.  So,  may  I
 ask  the  Home  Minister  to  go  into  this
 memorandum  and  institute  some  probe
 so  that  the  truth  comes  out?  Aiso  if
 he  is  satisfied  after  receiving  the  re-
 sults  of  the  probe  that  the  complaints
 are  correct.  then  they  have  demanded
 ordering  of  re-elections  because  both
 Parliament  and  Assembly  elections  had
 been  held  simultaneously  in  Kerala.
 The  charges  are  very  grave,  and  they
 have  given  all  the  facts  in  the  memo-
 randum;  in  that  memorandum  they
 have  also  mentioned  that  they  are  pre-
 pared  to  supply  more  facts  to  prove
 their  complaints.

 CHAUDHURI  CHARAN  SINGH:  As
 the  hon.  Member  admits,  my  reply  re-
 lates  to  the  memorandum  dated  the
 9th  April.  Maybe,  this  is  another
 memorandum.  If  there  is  anything  that
 the  Government  can  do  from  here  in
 that  connection,  it  will  do  it.  But  as
 far  as  I  understand,  the  complaints  in
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 that  memorandum.  which  is  in  his
 hands  relate  to  offences  of  rigging,  etc.,
 that  have  been  committed  in  connec-
 tion  with  the  Assembly  elections.

 SHRI  SAMAR  MUKHERJEE:  No,
 both  Parliament  and  Assembly.

 CHAUDHURI  CHARAN  SINGH:
 The  obvious  remedy  is  to  go  in  for
 election  petitions.  No  inquiry  by  Go-
 vernment  is  necessary.

 SHRI  SAMAR  MUKHERJEE:  The
 memorandum  has  been  submitted  to
 the  Government,  to  the  Home  Miris-
 try.  They  have  trough:  to  their  notice
 certain  facts  about  malpractices,  cor-
 ruption  and  _  rigging.  Government
 should  at  least  try  to  ascertain  the
 facts,  whether  the  complaints  are  true
 or  not,  and  if  the  Government  is
 satisfied  that  the  complaints  are  true,
 then  Government  has  to  act  on  that.
 This  is  not  a  question  of  individual
 election  petitions.  This  is  a  question  of

 total  rigging  of  elections—printing  of
 bogus  ballot  papers  in  thousands  and
 lakhs.  (Interruptions)

 CHAUDHURI  CHARAN  SINGH:
 The  remedy  lies  with  the  High  Court  or
 the  election  tribunal,  rot  with  this
 Government.  I  do  not  know  whether
 he  has  raised  any  doubts  about  the
 propriety  or  correctness  of  the  reply
 that  I  have  given.  I  may  add  here  that
 the  Government  of  India  is  entirely
 satisfied  with  the  steps  that  the  Kerala
 Government  has  taken  and  is  going  to
 take  as  regards  the  atrocities  committ-
 ed  during  the  Emergency.

 SHRI  SAMAR  MUKHERJEE;  I  have
 seen  in  the  newspapers  that  some  tor-
 ture  chambers  had  been  set  up  in
 Kerala.  (Interruptions)

 MR.  SPEAKER:  That  is  not  rele-
 vant  here.

 Mr.  George.
 SHRI  A.  C.  GEORGE:  May  I  know

 from  the  hon.  Home  Minister  whether,
 in  reply  to  an  unstarreq  question,
 yesterday,  Government  has  come  for-

 “ward  with  a  categorica]  reply  that  all
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 these  so-called  complaints  about  the
 so-called  rigging  of  elections  have  been
 inquired  into  to  the  entire  satisfaction
 of  the  Central  Government  ane  it  has
 been  proved  that  there  was  no  r'gging
 at  all?  To  an  unstarred  question,  the
 reply  has  been  ziven  like  that.

 श्री  ह्वारिका  नाथ  तिवारो  :  केवल
 केरल  से  ही  नहीं,  बल्कि  बंगाल,  बिहार  तथा
 श्रन्य  जगहों  से  भी  ऐसी  सूचनायें  मिली  है
 कि  बोगस  बैलट  पैपर  छपवाए  गये  थे  |  प्रश्न

 यह  नहीं  ?  कि  उसका  असर  इलक “न  पर
 हुआ  या  नहीं  ।  जनता  बेव  इतना  जबर्दस्त
 था  कि  उसके  बावजूद  जनता  केंडीडेट्स  जीते
 लेकिन  क्राईम  तो  हआ  ह  इसलिर  यह
 उचित  है  कि  स  कार  उस  क्राइम  की  ?नक  7  री
 करने  के  लिए  स्टैप  ले।  मैं  यह  जानना

 चाहता  हूं  कि  सरकार  ने  इस  बारे  में  क्‍या  स्टैप्स
 लिए  हैं  या  वह  लेने  जा  रही  है।

 चोघरो  चरण  सिह  :  जंसा  कि  मैंने
 कहा  है,  इलेक्टन  पेटीशन  ही  इस  की  रेमेडी
 है,  झौर  कोई  रेमडो  नहीं  है,  चाहे  जनता
 पार्डी  के  कंडीडेट्स  के  साथ  रिगिग  हुभा
 हो  1  शोर  चाह  सो  पी  झाई०  (?म)
 के  दोस्त!  के  साथ  हुप्रा  हो  t

 श्री  द्वारिका  नाथ  तिवारो  :  इलक्गन
 पैटोशन  तब  होता  है  जब  उस  का  प्रसर
 इलेक्शन  पर  हो  ।  इलेक्शन  पर  असर  न
 होते  हुए  भी  क्राइम  तो  हुभा  है।

 SHRI  KANWAR  LAL  GUPTA:  Sir,
 my  Question  No.  59  has  been  postpon-
 ९३  to  (22-6-77,  I  request  that  it  may  be
 put  first  in  the  list  for  that  day  as
 otherwise  it  may  not  come  up.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 सरकार  का  किसी  राज्य  के  मुख्य  संत्रो
 के  विरुद्ध  जांच  कराने  का  झ्रधिकार

 *43.  श्री  ईइवर  चोधरी  :  क्‍या  oq
 -

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  कर्नाटक  के  मुख्य  मंत्री  ने

 केन्द्रीय.  सरकार  पर  भारोप  लगाया  है  कि

 केन्द्रीय  सरकार  को  मुख्य  मंत्री  के  विरूद्ध

 कोई  जांच  कराने  का  संवेधानिक  भ्रधिकार

 नही  है  ;

 (ख)  यदि  हां,  तो  क्‍या  केन्द्रीय  सरकार

 द्वारा  इस  बीच  स्पष्टीकरण  दे  दिया  गया  है;
 झौर

 (ग)  यदि  हां,  तो  उसका  स्वरूप  क्‍या

 है?

 गृह  संत्रो  (  चोधरों  चरण  सिह  )  :  (क)
 कर्नाटक  के  मुख्य  मंत्री  ने  उन  आरोपों  पर
 अपनी  टिप्पणियां  प्रस्तुत  करते  समय,  जो
 निर्धारित  क्रियाविधि  के  प्रनुसार  उन्हें  भेजे
 गए  थे,  केन्द्रीय  सरकार  को  विधि  की  सक्षमता
 पर  आ्रापत्ति  उठाई  थी  1  बाद  में,  कर्नाटक  राज्य
 द्वारा  संविधान  के  प्रनुच्छेद  3:  के  श्रघीन
 एक  मुकदमा  दायर  कर  दिया  गया  है,  जिसमें
 श्र्न्य  बातों  के  साथ-साथ  यह  मामला  भी
 उठाया  गया  है।

 (ख)  भौर  “ग).  इस  मामले  के
 संबंध  में  कर्नाटक  के  शुख्य  मंत्री  से  प्राप्त  पत्रों
 के  उत्तर  भेजे  दिए  गए  थे।  उनके  द्वारा  उठाए
 गए  विधिक  सक्षमता  के  प्रश्न  पर  किसी
 प्रकार  का  स्पष्टीकरण  देने  का  प्रश्न  नहीं
 उठता,  क्‍योंकि  मामला  न्यायाधीन  है  t

 Production  of  Coal  in  India

 °46.  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  the  present  production  of  coal
 in  India  and  the  anticipated  produc-
 tion  during  the  next  five  years;

 (b)  the  present  position  regarding
 the  off-take  of  coal  and  the  anticipated
 Position  duing  the  next  five  years;
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 (c)  whether  the  correlation  of  the
 new  power  houses  to  be  set  up  and  the
 augmentation  of  coal  production  is
 materialising  according  to  Plan;  and

 (d)  losses  sustained  by  the  national
 economy  through  plans  lagging  be-
 hind  schedule?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Coal  Production  in  India  during  1976-
 77  was  0.27  million  tonnes  and  the
 proposed  target  of  production  for  1977-
 78  is  05  million  tonnes.  The  Fifth

 ,Plan,  as  finalised  in  August,  1976,  aims
 at  increasing  the  coal  production  to
 meet  the  estimated  demand  of  724
 million  tonnes  in  ‘1978-79  and  83
 million  tonnes  in  1983-84.

 (b)  The  off-take  of  coal  including
 colliery  consumption  during  1976-77
 was  98.5l  million  tonnes.  Since  the
 actual  off-take  in  1976-77  was  less  than
 the  anticipated  demand,  a  detailed  re-
 view  of  the  projected  demand  in  1977-
 78  and  1978-79  in  the  background  of
 actual  consumption  in  1976-77  and  con-
 sumption  during  the  first  quarter  of
 1977-78  will  be  taken  up.  A  more
 precise  assessment  of  the  anticipated
 off-take  during  the  next  five  years
 may  emerge  after  this  review,

 (c)  Yes,  Sir.

 (d)  Does  pot  arise.

 +  छोटो  कार  परियोजना

 परियोजना,  “मारुति”  का  राष्ट्रीयकरण

 *  48.  श्री  जो०  एस०  तोहरा :  क्या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  का  विचार  श्री
 संजय  गांधी  की  छोटी  कार  परियोजना  “मारूति!
 का  राष्ट्रीयकरण  करने  का  है  ;  शर

 (ख)  यदि  हां,  तो  कब  तक  ?
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 उद्योग  मंत्री  (  भो  बजलाल  बर्मा ) :
 (क)  मारूति  छोटी  कार  परियोजना  का

 राष्ट्रीयररण  किए  जाने  के  बारे  में  कोई  भी
 प्रस्ताव  सरकार  के  विचाराधीन  नहीं  है  ।

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 वि  Shortage  of  Cement

 *50.  SHRI  ह  P.  GAEKWAD.  Will
 the  Minister  of  INDUSTRY  be  pleaseg
 to  state:

 (a)  whether  there  is  a  shortage  of
 cement  in  the  open  market;

 (b)  whether  cement’  dealers  are
 earning  a  premium  on  each  bag;

 (c)  whether  hike  in  prices  of  cement
 is  due  to  lifting  of  emergency;  and

 (d)  if  so,  the  steps  proposed  to  be
 taken  to  relieve  shortage  of  cement?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  BRIJ  LAL  VERMA):  (a)  to  (d).

 With  the  production  of  cement  during
 976  at  8.76  million  tonnes  and  at
 4.95  million  tonnes  during  the  first
 quarter  of  977  (i.  e.  January  to
 March),  the  highest  achieved  so  far,
 it  will  not  be  correct  to  hold  that  there
 is  any  general  shortage  of  cement  in
 the  country.  However,  reports  of  non-
 availability  of  cement  in  the  open
 market  were  received  from  various
 parts  of  the  country  in  April,  1977,
 Primarily  due  to  heavy  export  in  the
 month  of  March,  1977;  power  cuts  im-

 Poseq  by  the  State  Governments  in
 Major  cement  producing  States  like
 Tamil  Nadu,  Andhra  Pradesh,  Karna-
 taka  etc.  ranging  30  to  50  per  cent;  and

 an  increase  in  the  Government  demand
 from  34  per  cent  in  976  to  50  per  cent
 in  the  first  quarter  of  1977.  The  re-
 ports  of  non-availability  of  cement  in
 certain  parts  of  the  country  are,  there-

 +  fore,  not  as  a  result  of  the  lifting  of
 emergency,  .

 Reports  of  sale  of  cement  at  prices
 higher  than  those  fixed  by  the  Govern-
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 ment  by  certain  unsocial  elements  have
 been  received.  It  has  “been  impressed
 upon  the  cement  manufacturers  that
 they  have  a  moral  responsibility  to
 ensure  that  the  dealers  and  stockists
 at  the  retail  level  do  not  resort  to  sale

 of  cement  at  prices  higher  than  those
 fixed  by  the  State  Government  con-
 cerned.  The  manufacturers  have
 also  been  requested  to  exercise
 a  close  scrutiny  on  the  sale  of

 cement  by  the  dealers  and  stockists  in
 this  regard.  The  State  Governments
 have  been  requested  demi-officially  to
 keep  a  close  watch  on  the  cement
 price  within  the  State  and  take  suit-
 able  action  on  the  unsocial  elements
 by  random  check  etc.  under  the  Essen-
 tial  Commodities  Act  and  to  ensure
 that  cement  is  not  solg  at  the  retail
 level  by  the  dealers  and  stockists  at
 prices  higher  than  those  fixed  by  the
 State  Government.  The  attention  of
 the  Stete  Governments  has  also  been
 drawn  to  the  various  provisions  of  the
 Licensing  and  Control]  Orders  issued
 under  the  Essential  Commodities  Act
 by  which  they  have  power  to  fix  the
 sale  price,  take  possession,  or  sell
 stock,  power  of  entry,  search,  seizure
 ete.  The  Cement  Manufacturers’  As-
 sociation  have  also  assured  f:]  e+

 operation  on  their  part  on  the  Govern-
 ment’s’.  directives  for  observing  the
 above  code  of  conduct.  Wherever
 specific  instances  are  brought  to  the
 notice  of  the  Government,  these  are
 also  investigated  and  suitable  action
 as  requireg  under  law  is  taken.

 Efforts  have  been  made  to  maintain
 optimum  production  by  persuading  the
 State  Government  to  give  more  power
 to  the  cement  factories  in  Tamil  Nadu
 which  have  been  subjected  to  maxi-
 mum  amount  of  power  cut.  The  State
 Government  of  Kerala  has  been  per-
 suaded  to  give  the  maximum  power
 to  the  State  of  Tamil  Nadu.  The  Go-
 vernment  indentors  have  been  request-
 ed  to  stagger  their  off-take  or  not  to
 draw  any  quantities  of  cement  for
 building  up  stocks  in  the  current  quar-
 ter  and  to  build  up  stocks  only  in  the
 next  quarter  (i.  e.  July  to  September)
 when  the  production  is  expected  to:

 a
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 improve  with  expected  withdra-  गए।  चल  किए  गए  नए  यनिटों
 5

 wal  of  power  cuts.  The  tempo  of  the
 की  उपलब्धता  भी

 ए
 वि

 ए  कि स  से  ऊर्जा

 construction  activity  by  the  general  4
 T

 जगा
 स  कम  रही  t

 public  is  also  expected  to  come  down  नदी  में  कम  पानी  श्रान  के  कारण  यमना
 after  June  as  a  result  of  the  on-set  of  तथा  रामगंगा  जल  विद्यत  ह्द्रों

 से
 त्प  है

 monsoon.  The  State  Trading  Corpora-  +  ee  कह
 से  उत्पा-

 tion  through  whom  the  export  of  दन  बहु  म
 रद्द  हा

 ऊजा  क  उपभोग
 cement  is  canalised  has  also  been  ad-  पर  पार्बा  या  पप्रल,  9778  पहले
 vised  to  export  only  the  minimum

 सप्ताह
 से

 लाग  थीं:
 quantity  necessary  to  fulfil  their  irre-  g

 तल  कि
 की  गई  थीं  ;  जबकि

 vocable  contractual  obligations  during  थिति  पटल  से  भी  काफी  गम्भीर  थी  ।
 the  current  quarter,  बदरपुर  की  कुड  युनिटों  की  बग्दी

 उतर  प्रवेश  में  बिजली  को  कमो  (  श्राउटेज)  के  कारण  वहां  से  दी  जाने
 वाली  रुहायता  पर  प्रभाव  पड़ा  ।  जबरन

 $  Si.  aft  लेज  प्रताप  सिह  :  क्या,  बन्दी  (फोसंड  75टज)  वाले  रूभो  युनिटों
 ऊर्जा  मंत्री  यह  बताने  की  कृपा  व  रेंगे  कि  :  को  पुर:  चाल  करने  तथः  दीघंकालीन

 बन्दी
 (भरा  उटेज)  वाले  युनिटों  को  पुनः

 चालू  करने  के  लिए  तथा  चलू  किए  गए
 नए  यूनिटों  के  कार्य  निर्पादन'  में  थिरता
 लॉग  के  लिए  भारत  हेवी  ;लंक्ट्रिकल्स
 लिमिटेड  तथा  उत्तर  प्रदेश  राज्य  बिजली
 बोर्ड  ने  जोरदार  कारंबाई  को  हूँ।  बदन्पुर

 (क )  उत्तर  प्रदेश  में  भ्रचानक  भ्रत्यधिक

 बिजली  की  कमी  होने  के  क्‍या  कारण  हैं;
 श्रौर

 (ख)  क्‍या  सरकार  का  विचार  उक्त
 कमी  को  दूर  करने  के  लिए  तत्काल  कुछ .  ;

 से
 ,उत्तर  प्रदेश  राज्य  बोड

 कार्यवाही  करने  का  है?
 सं.उत्तर  द  रा

 किले  ला.

 बोड  को

 वियुत्‌  प्रणाली  को  मिलने  वाली  :हायता
 ऊर्जा  मंत्री  (  श्रो  पो०  रामचन्त्रन  ):  दस  महीने  के  झन्त  वक  पझ्रांशिक  उप  से

 (क)  झौर  (ख).  उत्तर  प्रदेश  माच,  बहाल  करा  केलिए  भी  कदम  उडाए  गए  हैं।
 976  से  ही  विद्युत्‌  की

 कमी  का
 सामना  Conversion  of  ALR,  and  T.V.  into

 कर  रहा  है।  लगातार  चलने  वाले  उद्योगों  Autonomous  Corporations
 की  उच्चतम  मांग  पर  विद्युत्‌  की  कटोती

 7
 रोलिंग  मिलों

 aie  *52.  SHRI  R.  K.  MHALGI:
 लागू  की  गई  थी।  री-  पलों,  भ्राक  SHRI  5.  ४.  KRISHNAN:
 भट्टियों  तथा  लगातार  न  चलने  वाले  श्रन्य  Will  the  Minister  of  INFORMA-
 उद्योगों  पर  ये  पाबन्दियां  सायं  30  से  TION  AND  BROADCASTING  be

 ‘=  लाग  थीं
 Pleased  to  state:

 साय  9
 0०  बज  तक  लागू  |  कुछ  (a)  the  time  by  which  Government

 उद्योगों  में  छट्टियों  के  दिन  भ्रल्ग  प्रलग  propose  to  convert  A.LR.  and  T.V.  into
 बार  दिए  गए  थे।  ऊर्जा  की  उपलब्धता  को  autonomous  corporations;

 ध्यान  में  ग्ख  बिना  ही  प्रणाली  में  नए  कने-  (०)  the  difficulties  in  doing  so  soon;
 .  and

 pale  को  व्द्धि
 के  कारण  जनवरी,  977  (९)  the  manner  in  which  Govern-

 से थित  और  खराब  हो  २ई।  फरवरी  तथा  ment  propose  to  overcome  them?
 माच,  977%  महीनों  के  दोरान  कुठ  ताप  लाल  MINISTER  OF  INFORMA-

 विद  यत्‌  उ.पादन  यनिटों  की  नियोजित  धन  TION  AND  BROADCASTING  (SHRI swe  =  >  L.  K.  ADVANI);  (a)  to  (९.  The  Go-
 “रक्षण  के  लिए  न्‍दी  (पग्राउटेज)  के  वाण  vernment  is  proposing  to  set-up  a
 तथा  श्ग्न्य  युनिटों  की  जबरन  ब  दी  (  ्  उटेज)  Group  of  officials  and  non-officials  to

 =  के
 कार  prepare  a  Working  paper  for  suggest- की  उच्च  दर

 kg
 ण  थति  बदतर  हो  गई

 ing  recommendations  on  the  grant  of
 थी।  इन  रुबक  फल  वबष्प  जलाशय  खाली  हो  autonomy  to  A.  I.  R.  and  T.  V.
 584  LS—2
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 *'टाचंड  फार  फेक  कन्फंदान्स”  शीज॑क  *

 समाचार

 *53.  श्री  सुत्युंजज  प्रसाद  वर्मा:

 क्या  गृह  मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  22  मई,  977  के  सन्ड

 हिन्दुस्तान  टाइम्स”  में  “'टाचंड  फार  फेंक

 कन्फैशन्स”  शीषक  से  प्रकाशित  समाचार  की

 झर  उनका  ध्यान  दिलाया  गया  है;  और

 (ख)  यदि  हां,  तो  उन  पुलिस  और

 श्न्य  सरकारी  अ्रधिकारियों  के  काल  कार-

 नामों  के  बारे  में  जांच  करने  के  लिये  क्‍या

 कार्यवाही  की  जा  रही  है,  जिनके  नामों  का

 उल्लेख  भमिगत  सक्रिय  कार्यकर्ताओं  द्वारा

 सथकक्‍्त  राष्ट्र  मानव  अधिकार  आयोग  को

 भेजी  गई  रिपोर्ट  में  किया  गया  है?

 गृह  सत्रो  (  चोघरों  चरण  सिह ):  (क)
 जी  हां,  श्रीमान्‌  ।

 (ख)  :  सरकार  ने  प्रन्य  बाठों  के  साथ

 साथ  आपातस्थिति  के  दौरान  गिरफ्तार
 किये  गये  अथवा  नजरबद  किये  गये

 व्यक्तियों  के  साथ  दुव्यंबहार  और  अथवा

 उन  पर  किये  गये  अत्याचार  के  विशिष्ट

 मामलों  को  जांच  करने  के  लिये  भारत  के

 उच्चतम  न्यायालय  के  सेवानिवृत  मुख्य
 न्यायमति  श्री  जे०  सी०  शाह  की  अच्यक्षता  में

 एक  जांच  आयोग  गठित  किया  है  ।  आयोग

 की  रिपोर्ट  प्रात्त  होने  पर  दोय़ी  पाये  जाने

 वाले  व्यक्तियों  के  विरूद्ध  उचित  का  यंवाही
 की  जायेगी।

 Strikes  by  Port  and  Dock  workers

 *54.  SHRIMATI  MRINAL  GORE:
 DR.  BAPU  KALADATE:;:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  0०
 state:

 (a)  whether  a  large  number  of  port
 and  dock  workers  were  on  strike  re-
 cently;  -
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 (b)  what  were  the  grievances  of
 the  workers;  ae  8  ;

 (c)  what  steps  the  port  authorities
 took  to  settle  the  strike;  and

 (d)  what  was  the  total  loss  to  Port
 Administration  during  the  period  of
 strike?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Except.
 ing  minor  stoppages  for  short  spells
 over  certain  local  issues,  there  has
 been  no  strikes  recently  in  any  Port
 except  Bombay  and  Cochin.  The  qde-
 tails  of  the  strikes  at  the  latter  two
 Ports  are  mentioned  below:-

 (l)  BOMBAY:  Certain  categories
 of  Port  workers  started  resorting  to
 sudden  stoppages  of  work  in  diffe-
 rent  sections  for  short  spells  since
 the  beginning  of  Apri',  ‘1977.  Later,
 some  essentia]  categories  of  Port
 workers  went  on  a  strikes  from  the
 midnight  of  9/l0th  May  to  2lst  May,
 1977,

 (2)  COCHIN:  Dock  Workers  at
 Cochin  went  on  strike  from  the  night
 of  4-5-1977  till  the  day  shift  of
 6-5-1977,  (inculsive),

 (b)  (1)  BOMBAY.  The  workers  de-
 manded  reversal  of  the  changes  decid-
 ed  in  975—77  pertaining  to  manning
 Scales,  staggered  weekly  day  of  rest,
 overtime  etc.

 (2)  COCHIN:  The  workers  de-
 manded  withdrawal  of  suspension
 orders  against  7  workers  who  were
 reported  to  pave  refused  to  carry
 Out  orders.

 (ec)  (l)  BOMBAY:  Port  Trust  held
 direct  negotiations  and  also  referred
 the  matter  to  the  Regional]  Labour
 Commissioner  (C)  for  conciliation  un-
 der  the  Industrial  Disputes  Act.

 (2)  COCHIN;  The  strike  was
 withdrawn  after  negotiations  bet-
 ‘ween  the  management  and  the  wor.
 kers  leading  to  a  settlements.

 (d)  It  is  not  possible  to  evelvate  the
 loss.
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 ६१

 Dock  Workers’  Wage  Revision
 Committee  Report

 *56.  SHRI  K.  A.  RAJAN:
 SHRI  S.  G.  MURUGAIYAN:

 Will  the  Minister  ५  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  whether  Dock  Workers’  Wage
 Revision  Committee  has  submitted  its
 report;

 (b)  if  so,  main
 thereof;  and

 recommendations

 (c)  Government’s  decision  thereon? ¢
 THE  MINISTER  OF  DEFENCE

 (SHRI  JAGJIVAN  RAM)  (a).  The
 Report  of  the  Wage  Revision  Com-
 mittee  for  Port  and  Dock  Workers  has
 been  receiveg  by  Government.

 (b)  The  Committee  has  recommen-
 ded  a  revised  wage  structure  for  the
 workers  concerned.  Copies  of  the  Re-
 port  have  been  placed  in  the  Parlia-
 ment  Library.

 (c)  The  Report  is  still  under  Gov-
 ernment’s  consideration.

 Super  Thermal  Power  Stations

 °57,  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  the  previous  Govern-
 ment  had  approved  the  proposal  for
 setting  up  of  four  super  thermal
 power  stations  in  the  country;  and

 (b)  if  so,  the  facts  thereof  and
 action  taken  thereon?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 and  (b)L.  It  is  proposed  to  initially
 establish  in  g  phased  manner  a  super
 thermal  power  station  in  each  of  the
 four  regions  in  the  country,  namely,
 Northern,  Western,  Southern  and
 Eastern.

 A  Committee  was  set  up  in  973  for
 making  recommendations  regarding

 suitable  sites  for  large  thermal  power
 stations  and  for  studying  their  suitabie
 lity  from  techno-economic  considera.
 tions  Initially,  the  following  sites
 have  been  examined  for  locating
 super  thermal  stations  for  each  of  the
 four  Regions:  |

 Singrauli  (U.P.)  Northern

 Kc  rba  (M.P.)  Western

 Ramagundam  (A.P.)/
 Neyveli  (Tamil  Nadu)  Southern

 Farakka  (W.B.)  Eastern

 The  super  thermal  station  at  Sin-
 garuli  has  already  been  taken  up  and
 Stage  I  of  the  project  comprising
 3200  MW_  units  has  been  sanctioned
 and  work  has  begun.  The  project  is

 being  executed  through  the  National
 Thermal  Power  Corporation  and  a
 World  Bank  loan  to  the  extent  of
 $150  million  is  being  provided  to
 finance  the  project.

 Action  is  also  being  taken  for  ob-
 taining  clearances  for  taking  up  the
 projects  in  the  other  Regions  in  a
 phased  manner.

 Cutting  off  Power  Supply  to  Karnataka
 from  Idukki  Project

 58,  SHRI  K.  MALLANNA:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  Government  of  Karna-
 taka  has  approached  Centra]  Govern-
 ment  regarding  completely  cutting  off
 power  supply  to  Karnataka  from  the
 Idukki  Project;

 (b)  whether  the  supply  has  been
 reduced  to  50  per  cent  after  the  Lok
 Sabha  Elections;  and

 (c)  if  so,  reasons  therefor?

 THE  MNISTER  OF  ENERGY
 (SHRI  P:  RAMACHANDRAN):  (a)
 to  (c).  The  Government  of  Karnataka
 had  approached  the  Centra]  Govern-
 ment  sometime  ago  for  arranging
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 power  supplies  from  Kerala  .to  meet
 its  power  demands.  Accordingly,  the
 matter  was  taken  up  with  Tamil  Nadu
 Government  who  had  agreed  to  supply
 part  of  the  power  received  from  Ke-
 rala  to  Karnataka  with  a  maximum
 of  MU  ६  day.  The  power  supply
 of  MU  to  Karnataka  was  commenc-
 ed  from  23rd  September,  976  and
 Continued  upto  26th  March,  1977  when
 the  power  supplies  reduced  to  0.5  MU
 till  ]lth  April,  1977,  Due  to  increas-
 ing  power  shortage  in  Tami]  Nadu
 with  the  forced  outage  of  Thermal
 units  at  Ennore,  power  position  in
 Tamil  Nadu  became  worse  and  export
 of  power  to  Karnataka  was  suspended
 from  the  lth  to  2lst  April,  1977,  The
 supplies  were  again  resumeq  from
 22nd  April,  1977,  About  42  MU  of
 Power  was  exported  by  TNEB  to
 Karnataka  from  23rd  September,  976
 to  17th  May,  1977,

 Import  of  Nuclear  Material

 *60.  SHRI  5.  D.  SOMASUNDA-
 RAM:  Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  the  categories  of  nuclear  mate-
 rial  imported;

 (b)  whether  the  conditions  urder
 which  such  imports  have  been  made
 restrict  in  any  way  application  of
 nuclear  energy  for  constructive  acti-
 vities;

 (c)  whether  Government  propose  to
 take  up  removal  of  such  restrictions;
 and

 (d)  if  so,  the  salient  features  of  the
 proposal?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  only  enriched
 uranium.

 (b)  The  conditions  require  that  the
 nuclear  material  imported  shall  only
 be  utilized  as  fuel  in  the  nuclear  re-
 actors.

 (c)  No,  Sir,

 (da)  Does  not  arise.
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 जेलों  में  सुविधाशों  को  व्यंजस्था

 377.  थ्रो  चतुर्भ  :  क्‍या  गृह  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि:

 (=)  केन्द्रीय  तथा  राज्यों  की  जेलों  में

 गण,  ग्बी',  सी'  श्रेणी  के  बन्दियों  को  क्या-क्या

 सुविधाएं  दी  जाती  है:

 (ख)  केन्द्रीय  तथा  राज्यों  की  जेलों
 में  बन्दियों  को  दी  जाने  वाली  सुविधाओं
 की  तुलना-मक  स्थिति  क्‍या  है;  और

 (ग)  क्‍या  देश  की  सब  जेलों  में  बंदियों

 को  दी  जाने  वाली  सुविधाझभों  में  समरुपता
 लाने  का  प्रस्ताव  सरकार  के  विचाराधीन  है  ?

 गृह  मंत्री  (चोघरो  लरण  सिह  ):  (क)
 तथा  (ख)  कोई  केन्द्रीय  सरकार  की  भपनी

 जेल  नही  है  और  केन्द्रीय  कानूनों  समेत  सभी

 कान नों  के  भ्रधीन  नजरब  द,  श्रारोपित  श्रथवा

 दण्डित  बँदी  राज्य  जेलों  में  रखे  जाते  हैं
 कैदियों  का  वर्गीकरण  और  विभिन्न  श्रेणी

 के  कैदियों  को  दी  जाने  वाली  सुविधाएं  विभिन्न

 संबंधित  राज्यों  के  'तन्साबन्घी  जेल  मैनुभलों
 के  उपबन्धों  के  श्रघीन  नियमित  की  जाती  हूं  t

 जहां  तक  नजरवंदियों  का  संबन्ध  है,  प्रत्येक

 राज्य  मीसा  की  धारा  5  के  अधीन  नज़रबन्दी

 की  शर्तों  के  बारे  में  नियम  |  अनुदेश  जारी

 करने  के  लिय  सक्षम  है।

 (ग)  “जलें  ओर  वहां  नज़रबन्द  व्यक्त...”

 भारत  के  संविधान  की  सातवीं  ग्रनुसूचि  की

 प्रविस्टि  संख्या  4  के  अनुसार  राज्य  सूची
 में  शामिल  हैं  ।  किन्तु  एक  झादश  जेल  नियम-

 पुस्तिका  तैयार  की  गई  थी  झौर  964  में

 राज्यों  को  उसे  श्रपनाने  के  लिये  भेजा  गया

 था  1  देश  में  सभी  जेलों  में  कदियों  की  सुबि-
 घातों  की  व्यवस्था  के  मामले  में  समरूपता

 लाने  के  लिये  केन्द्रीय  सरकार  के  पास  इस
 समय  कोई  प्रस्ताव  लग्बित  नहीं  हूँ  ॥
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 Allocations  for  Hilly  and  Backward
 Areas  in  Fifth  Plan

 378.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  whether  it  is  proposed  to  ear-
 mark  adequate  allocations  for  the
 hilly  and  backward  areas  in  the
 revised  Fifth  Five  Year  Plan;  and

 (b)  if  so,  allocation  being  made  for
 Himachal  Pradesh  year-wise  in  the
 revised  Plan,  and  the  demand  made
 by  the  State  Government  in  this
 regard?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 Adequate  allocations  have  been  ear-
 marked  for  the  hilly  areas  in  the
 Fifth  Five  Year  Plan.  Regarding
 backward  areas,  investment  subsidy
 and  concessional  finance  are  made
 available  to  the  areas  declared  indus-
 trially  backward.

 (b)  The  allocations  for  the  _  hilly
 areas  cover  cases  where  part  of  a
 State  is  hilly.  In  the  case  of  Hima-
 chal,  the  entire  State  is  a  Hilly  State.
 The  allocations  are,  therefore,  made
 to  the  State  as  a  whole  keeping  in
 view  its  special  problems  ang  the
 need  for  its  accelerateq  development.
 The  proposal  of  the  Government  of
 ‘Himachal  Pradesh  in  respect  of  the
 Annual  Plans  since  the  commence-
 ment  of  the  Fifth  Plan,  and  the  ap-
 proveg  outlays  are  indicateq  in  the
 following  table:

 (Rs.  Crores)

 Prop-sals  Outlays
 of  State  approved
 Govt.

 1974-75  «  .  .  32°40  30°  66

 2975-76  «  .  .  37°  40  32.58
 1976-77  «  oe  क  53°90  37°84

 2977-78  .  न  .  65°04  56°35

 Formation  of  3  National  Power  Grid

 379.  SHRIMATI  RENUKA  DEVI
 BARKATAKI;  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  whether  Government  are  satis-
 fied  with  the  progress  made  in  the
 formation  of  a  national  power  grid;
 and

 (b)  if  not,  the  reasons  for  unsatis-
 factory  progress?

 THE  MINISTER  OF  ENERGY
 (SHR]  P.  RAMACHANDRAN):  (a)
 and  (b).  The  essential  pre-requisites
 for  developing  a  national  power  grid
 are  a  strong  network  of  transmission
 lines  interconnecting  the  generation
 sources  with  the  load  centres  backed
 by  load  despatching  facilities  not  only
 at  the  State  and  regional  levels  but
 also  ultimately  at  the  National  level
 with  requisite  control  ang  communi-
 cation  facilities.

 The  establishment  of  such  an  inte-
 grated  power  grid  on  an  all-India
 basis  can  only  be  achieved  in  a
 phased  manner.

 The  essential  steps  for  integrating
 the  regional  systems  by  the  construc-
 tion  of  inter-State  lines  as  well  as  by
 setting  up  State  and  Regional  Load
 Despatching  arrangements  have  al-
 ready  been  undertaken.

 Further  strengthening  of  the  trans-
 mission  network  as  well  as  setting  up
 more  sophisticated  and  systematic
 communication  facilitf¥s  for  loag  des-
 patch  has  yet  to  be  implemented  in  a
 phased  manner.

 Andaman  Special  Allowance

 381.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  Government
 employees  in  Andaman  and  Nicobar
 Administration  who  are  not  getting
 Andaman  Special  Allowance;
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 (b)  under  what  analogy  the  special  THE  MINISTER  OF  INDUSTRY
 allowance  is  denied  to  them;  (SHRI  BRIJ  LAL  VERMA):

 (c)  the  present  ‘expenditure  per  (a)  (a)  Engineering/Agriculture/
 year  on  account  of  granting  Andaman  Foundary  :  670
 Special  Allowance;  and  (०)  Shees.  ww  270

 (d)  what  will  be  the  financial  (c)  Food  हि  60
 requirement  per  annum  if  all  _  these  ;
 employees  are  granted  Andaman  (9)  Chemicals/Glass  76

 Special  Allowance?  (e)  Electrical  .  .  22

 THE  MINISTER  OF  HOME  AF-  (f)  Rubber  Fi  17
 FAIRS  (CHAUDHURI  CHARAN  (g)  Wooden  हे  75
 SINGH):  (a)  ‘11,344  Government
 employees  are  not  getting  Andaman  (h)  Mis...  we  283
 Special  Allowance.  ५)  .  17

 (b)  These  Government  servants  (०)  .  वि  310°
 are  not  entitleqd  to  Andaman  Special
 Allowance  since  they  are  posted  in  (d).  (i)  Lack  of  demand.
 their  area  of  recruitment  or  at  the

 (ii)  Power  shcrtage.  . place  of  their  permanent  residence.
 (iii)  Shortage  of  working

 (c)  The  present  expenditure  per  capital.
 year  on  grant  of  Andaman  Special
 Allowance  to  the  employees  in  (iv)  Dispute  among  partners
 Andaman  and  Nicobar  Islands  is  (v)  Heavy  excise  duty  on
 Rs.  41,33,325.  Certain  items.

 (०)  Financial  requi  ent  per
 (e).  (४)

 Diversification  of  Bro
 न

 annum  if  al]  employees  are  granted
 Andaman  Special  Allowance  will  be  (ii)

 Marketing  rola  ates
 approximately  Rs.  1,10,00,000  includ-  corp-rations  for  selec-
 ing  present  expenditure  of  tive  products  .

 41,33,325,  a  year.
 Rs  (iii)  Banks  are  pursuaded  to

 provide  working  capital Small  Scale  Industrial  Units  at  Agra  loan.  हि  .

 382.  SHRI  SAMBHU  NATH  CHA-  मोसा  बंदियों  को  मुभावजा  दिया  जाना
 TURVEDI:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:  383.  श्रो  रामेइबर  पाटोदार  :  क्‍या  गृह

 (a)  the  number  of  smal]  scale  indus-  मंत्रो  यह
 बताने  की

 कपा
 करेंगे  कि  :

 trial  units  at  Agra  classified  according  ’
 to  their  products;  (क)  क्‍या  भारत  सरकार  का  विचार

 जल  ben  of  those
 ia

 ing  उन  मीसा  बदियों  को  मुझ्ावजा  देने  का  है ow  Sepactya  जिनके  परिवार  के  सदस्यों  की  तब  मृत्यु
 (c)  the  number  that  have  closed  a  गई  थी  जब  वे  श्रापात  स्थिति  के  दौरान  द

 down  during  the  last  two  years;  जलों  में  बंद  थे  ;  श्रौर  ५
 हा

 (d)  the  reasons  for  their  closure  हु ancial  constraints,  non-availability  C
 Of  material  etc.;  and  (=)  यदि  हां,  तो  कितना  मुश्नावजा  दिया

 (९)  measures  taken  to  remedy  these  जायगा  तथा  वह  कब  तक  दिया  जाने  की

 shortcomings?  संभावना  है?
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 गृह  संत्री  (  चौधरो  चरण  सिह)  (क)
 तथ  (ख)  :  उन  मीसा  बंदियों  को,  जिनके
 परिवार  के  सदस्यों  की  मृत्यु  तब  हो  गई  थी
 जब  वें  ग्रापात  स्थिति  के  दौरान  जेलों  में  बंद

 थे,  मुआ्नावजा  देने  का  कोई  प्रस्ताव  नहीं  है  ।

 किन्तु  सरकार  ने  भ्रांतरिक  भ्रापात  स्थिति
 के  दौरान  मीसा  के  अधीन  पकड़े  गये  उन
 बंदियों  के  भ्राश्वितों  को,  जो  हिरासत  में  श्रथवा

 हिरासत  से  छोड़े  जाने  के  तीन  महीने  के
 श्रदर  मर  गये  थे,  पात  मामलों  में,  मासिक
 पेंशन  देने  की  एक  योजना  को  प्रंतिम  रूप

 "दिया  है;

 भागलपुर  भ्राकाशवाणोी  केन्द्र

 384.  डा०  रासजों  सिंह  :  क्या  सूचना
 धौर  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  भागलपुर  आकाशवाणी  केन्द्र
 की  स्थापना  के  बाद  जिन  केन्द्रों  को  स्थापित
 किया  गया  है  उनका  अधिक  विकास  किया
 गया  है  लेकिन  भागलपुर  पश्राकाशवाणी  केन्द्र
 का  विकास  कष्का  हुआ  है;

 (ख)  भागलपुर  झ्राकाशवाणी  केन्द्र  को

 एक  स्वतन्त्र  केन्द्र  के  रूप  में  कब  तक  परिवरतित
 किया  जायेगा  ;

 (ग)  क्‍या  सरकार  को  भागलपुर  भाकाश-
 वाणी  के  द्र  के  मंत्रणा  बोर्ड  के  विष्द्ध  कोई
 जापन  प्राप्त  हुआ  है  ;  झ्ौर

 (घ)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  उक्त  बोर्ड  का  पुनगंठन  करने  का

 है?

 सूचगा  शौर  प्रसारण  मंत्री  (थो  लाल
 कृष्ण  झाडवाणी  ):  (क)  :  प्राकाशवाणी
 का  भागलपुर  केन्द्र  पटना  केन्द्र  का  सहायक
 केन्द्र  हूं  ।  भागलपुर  केन्द्र  के  घालू  होने  के
 बाद  स्थापित  किसी  भी  सहायक  केन्द्र  का  दर्जा

 बढ़ा  कर  उसको  पूर्ण  रूपेण  रेडियों  स्टेशन  नहीं
 बनाया  गया  हू  ।
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 (ख)  :  इसके  लिये  पांचवीं  योजना  में

 कोई  प्रावधान  नहीं  है  i  भावी  योजनाओं  में

 इसका  समावेश  संसाधनों  की  उपलब्धि  पर
 निर्भर  करेगा।

 (ग)  :  जी,  नहीं  ।  भागलपुर  केन्द्र
 के  लिये  कोई  मंत्रणा  बोर्ड  नहीं  है।

 (घ)  :  प्रश्न  नहीं  उठता  1

 दिल्ली  में  रेबाजो  को  घटनायें

 385.  श्री  कल्याण  जन  :  क्‍या  गह
 मंत्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  इस  वर्ष  मई  के  प्रथम  सप्ताह  में

 पुरानी  दिल्ली  में  हुई  छरेबाजी  की  घटनाश्रों
 का  व्यौरा  क्‍या  है  t

 (ख)  राजघानी  के  इस  क्षेत्र  में  कानून
 झौर  व्यवस्था  की  स्थिति  में  सुधार  करने  के

 लिये  क्‍या  कार्यवाही  की  गई  है  ;  शौर

 (ग)  अराजकता  और  उपद्रव  पैदा  करने

 वाले  तत्वों  के  विरुद्ध  क्या  कार्यवाही  की  गई

 है;

 गह  मंत्री  (थोधरोी  चरण  सिह)  :  (क)
 दिल्ली  प्रशासन  से  प्राप्त  सूचना  के  प्रनुसार
 संबधित  भ्रवधि  के  दौरान  पुरानी  दिल्‍ली  में

 छरा  मारने  के  i0  मामले  हुए  |  इन  मामलों

 के  बारे  में  सक्षिप्त  तथ्यों  का  एक  विवरण
 संलग्न  है।

 (ख)  झर  (ग)  :  इस  क्षेत्र  में  विधि

 तथा  व्यवस्था  में  सुधार  करने  के  लिये  अनेक

 उपाय  किये  गये  हैं।  इनमें  श्न्य  बातों  के
 साथ  शहर  में  पुलिस  गश्त  तेज  करना,  महत्व-

 पूर्ण  स्थानों  पर  पुलिस  टुकडियां  तैनात  करना,
 दंड  प्रक्रिया  संहिता  के  अधीन  निरोधक  कार्र-

 वाई  करना,  सादे  कपड़ों  में  पुलिस  तैनात
 करना  श्रौर  जनता  का  सहयोग  प्राप्त  करना
 शामिल  हैं  ।  शहर  में  गश्त  लगाने  में  पुलिस
 की  सहायता  के  लिये  होम  गार्डो  को  भी

 तैनात  किया  जा  रहा  है  ।
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 विवरण

 l.  एफ०  झाई  ०.  झार०  संख्या  268
 दिनांक  मई,  i977,  पुलिस  थाना  हौज
 काजी,  दिल्‍ली  भा०  द्‌०  सें०  की  धारा  307/
 34  के  अधीन  मामला  ।

 श्री  फिरोज  खां  जब  अपने  भाई  भ्रव्दुल
 रहीम  के  साथ  रिक्शा  में  बैठकर  सदर  बाजार
 जा  रहा  था  तो  आरोप  है  कि  राजवान  ने  दो
 झन्य  की  सहायता  से  उसे  छरा  मारा  ।

 अ्रभियक्त  पअ्रव्दुल  हमीद  उर्फ  गामा  और
 राजवान  को  गिरफ्तार  किया  गया  है।

 2.  एफ  आई०  झार०  सं०  265  दिनांक
 2  मई,  977  पुलिस  थाना  लाहौरी  गेट,
 दिल्‍ली,  घारा  307  37  के  अधीन  मामला  |

 नई  सड़क,  क्‌्चा  खान  चन्द  के  पास  दिनांक
 2  मई,  977  को  दो  व्यक्ति  क्रो  बरकत  राम
 तथा  श्री  परमानन्द  को  तीन  अज्ञात  व्यक्तियों
 द्वारा  बताया  जाता  है  छरा  मारा  गया  है।
 मामले  की  जांच  की  जा  रही  है  1

 3.  एफ ०  आई०  आझर०  संख्या  265
 दिनांक  3  मई,  1977,  पुलिस  थाना  सदर
 बाजार  दिल्‍ली  भा०  द०  की  घारा  324  के
 अधीन  मामला  t

 इस  मामले  में  जैसी  कि  रिपोर्ट  दी  गई

 है  श्री  अरुण  कुमार  को  बस  में  3  मई  977
 को  छरा  मारा  गया  क्‍योंकि  उसने  एक  बदमाश
 को  एक  यात्री  की  जेब  काटने  से  रोका  था  1
 जब  आजाद  मार्केट,  दिल्ली  में  दुकान  नं०
 22  के  आगे  बस  रुकी  तो  अपराधी  भाग

 गया  ।  मामले  की  जांच  की  जा  रही  है।
 ‘

 4.  एफ०  ऑई०  आआर०  संख्या  273
 दिनांक  4  मई,  977  थाना  लाहौरी  गेट,
 दिल्‍ली  में  भा"  द्ग  सं०  की  घारा  307  324

 134
 के  अधीन  मामला  ।

 यह  श्ारोप  है  कि  4  मई,  977  को  दिन

 *  3-30  बजे  नया  बाजार  में  एक  व्यक्ति
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 झोम  प्रकाश  उसके  साथी  ने  श्री  सुरेश  च्बन्द

 को छुरा  मारा।  लोगों  ने  दोनों  प्रपराधियों
 को  पकड़  लिया

 5.  एफ०  ह्राई०  शार०  संख्या  274
 दिनांक  4  मई,  977  थाना  सब्जी  मण्डी,
 दिल्ली  भा०  द्०  सं०  की  घारा  324/34  के
 झधीन  मामला  |

 सब्जी  मण्डी  पुलिस  थाना  क्षेत्र  में  दिनांक
 4  मई,  977  को  धन  संबंधी  झगड़े  को  लेकर

 श्री  प्रेम  जीत  सिंह  को  श्री  गुरुचरण  सिंह  तथा
 श्री  सतपाल  द्वारा  छुरा  मारने  का  प्रारोप  है  t
 झपराधो  गुरुचरण  सिह  को  गिरफ्तार  किया
 गया  है  भौर  उसके  साथी को  गिरफ्तार  करने
 के  प्रयत्न  जारी  हैं  1

 6  एफ०  अराई ०  दार०  संख्या  269
 दिनांक  5  मई,  977  पुलिस  थाना  सदर
 बाजार,  दिल्ली  भा०  Zo  सं०  की  धारा
 32434  के  अघीन  मामला  1

 बाड़ा  हिंदू  राव  में  दिनांक  4  मई,  977
 को  रात्रि  क ेलगभग  0-15  बजे  श्री  ब्रव्दुल
 हुसैन  पुत्र  मोहम्मद  हुसैन  निवासी  8949

 नया  मोहल्ला  सदर  बाजार,  दिल्ली  को

 अशोक  कुमार  नामक  एक  व्यक्ति  ने  घन

 सबंधी  झगड़े  में  छुरा  मारा।  मामले  की

 जांच  की  जा  रही  है।

 7  एफ०  शाई ०  आर०  संख्या  405

 दिनांक  5  मई,  977  पुलिस  थाना  पहाड़गंज,
 दिल्‍ली  भा  दं०  सं०  की  घारा  324  34
 के  ग्रधीन  मामला  |

 इस  मामले  में  5  मई,  977  को  श्री

 तिलक  राज  को  पप्पू  नामक  एक  व्यक्ति

 तथा  उसके  दोस्त  जगवीश  द्वारा  छुरा  मारने

 का  आरोप  है।  सूचना  मिली  है  कि  कथित

 अभियुक्तों  ने  पहले  दिन  एक  लडकी  के  साथ

 छेड़छाड़  की  और  कलकल  ने  इस  पर

 प्रापत्ति  की  ।  दोनों  भ्रभियुक्तों  को  गिरफ्तार,
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 कर  लिया  है  भौर  सामले  की  जांच  हो
 रही  है।  b

 8.  एफ०  आ्ाई०  श्रार०  संख्या  217
 दिनांक  6  मई,  977  पुलिस  थाना  जामा

 अस्जिद,  दिल्‍ली  भा०  दं  सं०  की  धारा

 307/342  के  यधीन  मामला  ।

 दिनांक  6  मई,  977  को  एक  श्रमिक
 शारदा  सिंह  को  फरीदउद्दीन  पुत्र  हमीद  उद्दीन,
 निवासी  2811,  पहाड़ी  भोजला,  जामा
 मस्जिद,  दिल्ली  में  छुरा  मारने  का  झारोप

 है  रिपोर्ट  दी  गई  है  कि  पहले  की  देय
 राशि  के  भुगतान  नथा  पुन  :  नौकरी  पर  रखने
 के  बारे  में  संगड़ा  होने  का  अरोप  है  7  अभियकक्‍त
 अऋरोदउददीन  को  गिरफ्तार  किया  गया  है
 art  जांच  हो  रही  है।

 9.  एफ०  शाई ०  श्ार०  संख्या  247
 दिनांक  7  मई,  977  पुलिस  थाना  श्रोरिजिनल

 रोड,  दिल्ली,  भा०  दंग  सं०  की  घारा  324
 के  अधीन  मामला  |

 त्िलोक  पुरी  दिल्ली  की  श्रीमती  काली  ने
 रिपोर्ट  की  है  कि  दिनांक  7  मई  977  को
 फिल्‍मीस्तान  सिनेमा  के  पास  घरेलू  झगड़े  के
 कारण  पति  कन्हैया  लाल  ने  उसको  छुरा
 मार  कर  घायल  कर  दिया।  अ्रभियुक्त
 कन्हैयालाल  को  गिरफ्तार  कर  लिया  है,
 मामले  की  जांच  हो  रही  है।

 l0  एफ०  झाई०  श्ार०  संध्या  455
 दिनांक  7  मई,  977,  पुलिस  थाना  किग्सवे

 कैम्प,  दिल्‍ली  भाग  ढं०  संग  की  धारा  302/-

 324  506  के  श्रधीन  मामला  |

 श्री  झगोक  कुमार  पुत्र  श्री  उमराव  सिंह
 निवासी  मकान  नं०  360  गांव  पश्राजादपुर
 को  पुलिस  थाता  रोशन  क्षेत्र  के  बदमाश

 राजेन्दर  प्रसाद  जर्फे  राजू  द्वारा  छुरा  मारने
 का  झ्ारोप  है,  झगड़ा  रुपयों  के  भुगतान  भौर

 घड़ी  लौटाने  के  कारण  हश्रा  ।  कहा  जाता  है
 कि  श्रभियुत्त  राजेन्द्र  प्रसाद  ने  श्रपनी  माता
 तथा  भाई  को  भी  घायल  किया  है।  श्री
 अशोक  कुमार  उसी  दिन  हिन्दु  राव  अस्पताल
 में  घावों  के कारण  मर  गया  था।  श्रभियुक्त
 राजेन्द्र  प्रसाद  फरार  है।  उसको  गिरफ्तार
 करने  के  लिये  कारगर  उपाय  किये  जा  रहे
 हैं  t

 Pension  Scheme  for  Employees  of
 Cantonment  Boards

 386.  SHRI  DAJIBA  DESAI:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  pension  scheme  has
 been  approved  by  the  Government  of
 India  for  employees  of  Cantonment
 Boards;

 (b)  if  so,  from  which  date;

 (c)  whether  retired  employees  of
 Cantonment  Boards  have  represented
 to  the  Defence  Ministry  to  apply  the
 scheme  to  all  retired  employees;  and

 (d)  if  so,  the  decision  thereon?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  A  pension  cum  Gratuity  scheme
 has  been  introduced  for  employees  of
 Cantonment  Boards  with  effect  from
 Ist  May  976  in  lieu  of  Provident
 Fund  and  Bonus.  This  scheme
 applies  to  all  employees  recruited
 from  lst  May  1976.  Employees  in
 service  on  Ist  May  976  have  the
 option  either  to  opt  for  the  scheme  or
 remain  under  the  Provident  Fund  and
 Bonus  scheme.

 (c)  and  (da),  Certain  ex-employees
 of  the  Cantonment  Boards  had  repre-
 sented  that  the  benefits  of  the  scheme
 should  be  extended  to  those  em-
 ployees  also  who  retired  prior  to  Ist
 May  1976.  It  has  not  been  found
 feasible  to  accept  this.  meme
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 राज्यों  तथा  संघराऊ  क्षेत्रों  में  विद्यतीकरण
 '

 को  प्रगति

 387.  श्री  अर्जुन  सिह  भदौरिया  :  क्या
 ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  राज्य  वार  तथा  संघ  राज्य  क्षेत्र
 वार  कितने  कितने  गांवों  का  विदयुती  करण
 किया  गया  तथा  कितने  कितने  गांव  ऐसे
 हैं  जहां  अभी  तक  विद्युकीकरण  नहीं  हो
 पाया  हैं;
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 विद्युती तत  गावों  की  तथ  विश्वती छत
 होते  के  लिये  बाकी  रहे  गायों  की
 राज्यवार  और  संध  राज्य  क्षेत्र  वार  संख्या  को
 दर्शाने  वाला  विवरण  संलग्न  है  ।

 (ख)  हरियाणा  और  पंजाब  के  राज्यों
 झौर  दिल्ली,  चण्डीगह  तथा  पाण्डिचरी  संघ
 राज्य  क्षेत्रों  न ेनीचे  दो  गई  तारीखों  को  00
 प्रतिशत  ग्राम  1विदुचुती'पररण,  का  लक्ष्य  प्राप्त
 कर  लिया  हैं  :--

 हरियाणा  अगस्त,  972
 (ख)  किस  किस  राज्य  में  कब  कब  पूर्ण  पंजाब  मई,  976

 विद्‌  यकीकरण  का  लक्ष्य  प्राप्त  किया  गया  ;
 दिल्ली  1966-67 झोर

 क्षेत्रों
 चण्डोगड  .  मार्च,  972

 राज्य  तथा  संघ  राज्य
 पाण्डिचेरी (ग)  सभी  ता  अप  राज्य  अब,
 पाण्डिचरी  मार्चे,  972

 में  पूर्ण  विदुयुतीकरण  का  लक्ष्य  कब  तक  प्राप्त

 कर  लेने  का  विचार  ह  ?

 ऊर्जा  मंत्री,  (  शो  te  रामचन्द्रन  ):

 (क)  31-3-77  की  स्थिति  के  पगझ्ननुसार

 (ग)  कोई  भी  लक्ष्य  को  तिथि  निश्चित  नहों
 की  गई  हूँ।  तथापि  विस्तृत  परिप्रेक्ष्य  में

 इसका  निर्धारण  करने  के  लिये  राज्य  बिजली
 बोर्डो  को  सलाह  दी  गई  है।

 विवरण

 3I-3-77  की  स्थिति  के  अनुसार  राज्यवार  तथा  संघ  राज्य  क्षेत्र  वार  गांवों  को  कूल  संख्या

 विद्युतीकृत  गांवों  की  संख्या  तथा  विद्युतीकृत  होने  के लिए  बाकी  रहे  गांव  ।

 क्रम  राज्य  संघ  राज्य  क्षेत्र  गांवों  की  3I-3-977  की  स्थिति

 सं०  कुल  संख्या

 विद्युतोकृत  गांव.  विद्युतीकृत  होने
 के  लिए  बाकी

 रहे  गांव

 ]  2  3  4  5

 l.  अन्ध  प्रदेश  27,221  13,496  13,725
 2.  असम  21,995  1,997  19,998
 3.  बिहार  67,566  18,160  49,406
 4  गुजरात  18,275  7,108  11,167
 5.  हरियाणा  6,73l  6,731  कुछ  नहीं
 6.  हिमाचल  प्रदेश  16,916  7,246  9,670
 7.  जम्मू  और  कश्मीर  6,503  2,829  3,674
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 ध  2  3  4  5

 8.  कर्नाटक  26,826  14,703  12,123
 9.  केरल  1,268  ~  ,2I2  56

 10.  मध्य  प्रदेश  70,883  13,829  57,054
 l].  महाराष्ट्र  35,778  20,206  15,572
 12.  मणिपुर  1,949  235  1,714
 13.  मेघालय  4,583  338  4,245
 14.  नागालैण्ड  960  99  76L
 15.  उड़ीसा  46,992  13,055  33,937
 l6.  पंजाब  12,188  12,126"  62(*):
 7.  राजस्थान  33,305  8,361  24,944
 18.  सिक्किम  25  25(क)  190:
 9.°  तमिल  नाडु  15,735  15,516  29
 20.  त्रिपुरा  4,727  290  4,437
 21.  उत्तर  प्रदेश  1,12,561  32,831  79,730:
 22.  पश्चिम  बंगाल  38,074  10,981  27,093

 जोड़  (राज्य)  §,71,251  2,01,474  3,69,777

 l.  झण्डमान  और  निकोबार
 द्वीप  समूह  390  65  325

 2.  अरूणाचल  प्रदेश  2,973  63  2,910
 3.  चण्डोगढ़  26  26  कुछ  नहीं
 4  दादरा  तथा  नगर  हबेली  72  35  37

 5.  दिल्‍ली  243  243  कुछ  नहीं
 6.  गोवा,  दमन  तथा  दीव  409  340  69

 7.  लक्ष्य  द्वीप  0  9  ]

 8.  मिजोरम  229  5(ख)  224

 9.  पाण्डिचेरी  333  333  कुछ  नहीं

 जोड़  (संघ  राज्य  क्षेत्र )  4,685  1,119  3,566

 जोड़--  (भ्रखिल  भारत )  5,75,  936  2,02,  593  3,  13:  343

 (*)  पंजाब  में  100 प्रतिशत  ग्रामों  का  विद्युतीकरण  हो  चुका  है  ।  62गांवों  को  बिना
 भ्राबादी  का  घोषित  किया  कर  दिया  गया  है  ॥

 (क)  31-12-1976  की  स्थिति  के  भनुसार  I  ~

 (ख)  28-2-1977  की  स्थिति  के  भनुसार  1
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 Cochin  Shipyard
 388.  SHRI  VAYALAR  RAVI:  Will

 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  progress  made  in  the  con-
 \struction  of  the  first  ship  in  the  Cochin
 Shipyard;

 (b)  whether  the  construction  of  the
 -shipyard  as  wel]  as  the  construction
 of  the  first  ship  is  not  progressing  as
 per  schedule;  and

 (c)  if  so,  the  reasons  therefor  and
 ‘the  action  taken  in  this  regard?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)
 Nearly  5900  tonnes  of  steel  has  been
 fabricated  for  the  hull  of  the  first  ship
 and  this  represents  nearly  50  per  cent

 sof  the  total  stee]  throughput.  Out  of
 this,  nearly  4200  tonnes  have  been

 erected  so  far.
 (b)  The  original  schedule  both  in

 respect  of  construction  of  shipyard
 and  the  first  ship  had  to  be  advanced

 rowing  to  unavoidable  reasons.
 (c)  The  work  on  building  dock

 presented  many  complicated  construc-
 tion  problems  ang  the  local  contractor
 was  not  properly  equipped  to  tackle
 the  same.  Further,  there  were  other
 difficulties  with  the  local  contractor.
 Now  all  the  problems  have  been  more
 or  less  sorted  out  and  the  werk,  Loth
 on  construction  of  shipyarg  and  the
 first  ship  is  progressing  smoothly.

 n  JUNE  15,  2977  Written  Answers  56

 Funds  demanded  by  Orissa  Govern-
 ment  for  Roads  and  Bridges

 389.  SHRI  PABITRA  MOHAN  PRA.
 DHAN:  Will  the  Minister  of  SHIP.
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  the  amount  of  money  demand-
 ed  by  the  Orissa  Government  for  the
 financial  years  1975-76  and  ‘1976-77  for
 roads  and  bridges;

 (b)  the  amount  of  money  allotted
 by  the  Central  Government  for  those
 financial  years;

 (c)  whether  the  Government  of
 Orissa  have  untilised  ihe  allotted

 amount;  and

 (da)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  A  state-
 ment  giving  the  requisite  information
 is  appended.

 ‘Statement

 (a)  to  (c).  The  table  below  indi-
 cates  the  requirements  projected  by
 the  Orissa  Government  for  various
 Centra]  Sector  Road  Schemes  at  the
 time  of  final]  allotment  funds  allotted
 after  examining  the  admissibility  and
 expenditure  incurred/amount  adjust-
 ed  in  respect  of  various  road/bridge
 schemes  in  Orissa  during  1975-76  and
 ‘1976-77:

 (Rs.  in  lakhs)

 1975-76  1976-77

 Schemes  Requi-  Allot-  Expen-  Requi-  Allot-  Expen-
 rement  ment  diture  rement  ment  dirure

 (Preli-
 minary)

 (7)  National  Highway  (Original)  works  '
 including Tools  and  Plants.  I93°It  89°75§  376°7I  226°27  226.00  226  82

 (2)  Maintenance  and  repairs  of  National
 प्  ghways  including  repairs  to  Mac-
 hinery  125-89  95°33  96°03  15460  ‘116-80  ‘112°59

 (3)  State  Roads  of  Economic  or  Inter-
 State  Importance.  30°87  30-87  30°87  77.73  77-73  27  73

 (4)  Cemtral  Road  Fund.  20-00
 (5)  Loans  for  purchase  of  machinery

 (20°00  20-00  3°95  3:95  3°95
 I9°:50  17 08¢  17-08

 ~*Balance  ्  of  th:  amount  requested  was  not  rjeas'd  as  ‘t.te  Gove  could  nt
 furnish  p  achase  crder
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 (9)  It  will  be  seen  that  the  State
 Government  could  not  utilise  in  full
 during  1975-76  the  allotment  in  res-
 pect  of  only  item  wy  above.  This
 happened  because  in  certain  cases  the
 expenditure  exceeded  the  originally
 sanctioned  estimates  beyong  the  per-
 missible  limit  ang  the  State  Govern-
 ment  could  not  obtain  sanction  of  the
 Government  of  India  to  revised  esti-
 mates  for  such  works.  Ag  _  regards
 1976-77,  the  expenditure  figures  are

 only  preliminary  and  as  such  assump-
 tioned  of  saving,  if  any,  over  the  sanc-
 tioned  amount  at  this  stage  appears
 to  be  too  early  till  finally  audited
 figures  have  been  received.

 बिल्ली  से  ग्वालियर  तक  राष्ट्रीय
 राजमार्ग

 390.  शी  लक्ष्मोतारायण  नायक  :  क्‍या

 नौजहन  और  परिवहन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  झागरा  होते  हुए  दिल्ली  से
 ग्वालियर  तक  राष्ट्रीय  राजमार्ग  है,

 (ख)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  इस  राष्ट्रीय  राजमार्ग  का  विस्तार

 बांसी,  नोगांव,  छतरपुर,  खजुराहो,  पन्ना,
 सतना  होते  हुए  रीवा  तक  करने  का  है,  इस
 प्रकार  रीवा  से  मिर्जापुर  तक  राजमार्ग  पहले

 ही  उपलब्ध  होने  से  दिल्ली  से  सीधा  मिर्जापुर
 तक  राज  मार्ग  बन  जाता  है,  और

 (ग)  यदि  हां,  तो  तत्सम्बन्धी  तथ्य

 क्‍या  है?

 रक्षा  मंत्रो  (  श्रो  जगजोवन  राम  ):

 (=)  जी,  हां।  दिल्ली  बरास्ता  प्रागरा

 राष्ट्रीय  राजमार्ग  सं०  2  शौर  3  द्वारा
 ग्वा  लयर  से  जुड़ी  हुई  है  1

 (ख)  इस  समय  केन्द्रीय  सरकार  के

 विचाराधीन  ऐसा  कोई  प्रस्ताव  नहीं  है  ।

 (11  ory  fa  उठता।

 Increase  in  Crime  Rate  in  the  Country
 after  lifting  of  Emergency

 391.  SHRI  K.  RAMAMURTHY:
 SHRI  R.  V.  SWAMINATHAN:

 SHRI  BRIJ  BHUSHAN
 TEWARI:  Wil]  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  crime  rate  in  the
 country  is  increasing  rapidly  after  lift.
 ing  the  internal  emergency;

 ‘(b)  whether  it  is  due  to  the  fact.
 that  all  the  miscreants  who  were
 released  from  the  jails  have  started
 their  profession  again;  and

 (c)  if  so,  the  steps  Union  Govern-
 ment  are  taking  or  considering  to
 maintain  law  and  order  in  the  coun-
 try?  a  eal  uti

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  to  (c)  It  ig  not  correct
 that  the  crime  rate  in  the  country  is
 increasing  repidly  after  lifting  the
 internal  emergency,  However,  it  has
 been  reporteg  that  in  a  few  States
 there  has  been  increase  in  crime.  The
 State  Governments  are  taking  neces--.
 sary  action  to  control  crime.

 Development  og  Ramnadpuram  and
 Dharmapuri  Districts  in  Tamil  Nadu

 392,  SHRI  छू.  MAYATHEVAR;  Will
 the  Minister  of  INDUSTRY  be  pleased.
 to  state:

 (a)  the  criteria  followed  in  selection
 of  Ramnadpuram  and  Dharmapuri
 Districts  in  Tamil  Nadu  for  develop-
 ment  under  the  aegis  of  the  Central
 Government  in  the  Master  Plan;

 (b)  the  amount  spent  so  far  for
 development  of  these  districts;

 (c)  the  amount  proposed  to  be  spent.
 during  ‘1977-78;  and
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 (a)  the  nature  of  industries  pro-
 moteq  and  set  up  in  the  districts  of
 Ramnadpuram  together  with  their
 annual  turn-over  and  number  6
 persons  employed?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  BRIJ  LAL  VERMA):  (a)  There
 is  no  such  Master  Plan  of  the  Central
 Government.  Hence  the  question  of
 criteria  followeg  in  selection  of  Ram-
 nadpuram  and  Dharmapuri  Districts  in
 Tamil  Nadu  for  development  under
 the  aegis  of  the  Central  Government
 in  the  Master  Plan  does  not  arise.

 (b)  to  (d):  Do  not  arise.

 Evaluation  of  20-Point  Programme

 393.  SHRI  CHITTA  BASU:  Will  the
 Minister  of  PLANNING  be  pleased  to
 state:

 (a)  whether  Government  have
 so  far  evaluated  the  success  if  any,  of
 the  20-Point  Programme  sponsored  by
 the  former  Government;  and

 (b)  if  so,  the  results  of  such  evalua-
 tion?  !  Ob  scheb

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VERMA):  (a)  and
 (b):  Attention  of  the  Hon.  Member  is
 invited  to  the  Statement  laid  on  the
 Table  of  the  Lok  Sabha  on  6th  April,
 977  in  reply  to  Unstarreq  Question
 No.  20  regarding  implementation  of
 20-Point  Economic  Programme.  Any
 evaluation  to  the  extent  it  becomes

 necessary  will  form  part  of  Govern-
 ment’s  efforts  to  elaborate  an  inte-
 grated  and  comprehensive  programmes
 for  a  planned  economic  development.

 Development  of  Nuclear  Power  in  the
 Neighbouring  Countries

 394.  SHRI  BIJOY  KUMAR  MON-
 DAL:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  steps  being  taken  by  the  Gov-
 ernment  to  safeguard  the  interests  of
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 the  Indian  nation  शंडनप्-एंड  the  increas-
 ing  development  of  nuclear  know-how
 Power,  and  devices  of  destruction  in
 the  neighbouring  countries;  and

 (b)  how  Government  propose  _to
 meet  the  challenge,  if  any?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  (a)  and
 (b):  The  Government  of  Indiw’s
 Defence  policy  is  guided  by  a  desire
 for  peaceful  co-existence  and  friendly
 relations  with  other  countries.  We
 have  always  believed  that  the  use  of
 nuclear  power  should  only  be  for
 peaceful  purposes.  Though  the  Gov-
 ernment  of  India  is  aware  of  develop-
 ments  in  nuclear  capability  in  neigh-
 bouring  countries,  we  do  not  visualize

 a  nuclear  threat  at  present.  Govern-
 ment  continue  to  believe  that  the
 defence  of  our  country  can  be  ensured
 by  adequate  military  preparedness
 based  on  non-nuclear  weapons.

 Setting  up  of  Civil  Rights
 Commission

 395.  SHRI  ए.  B,  CHANDRA-
 GOWDA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  (Government  have
 decide,  to  set  up  a  Civil  Rights  Com-
 mission;  end

 (b)  if  so?  its  composition  ang  func-
 tions?

 THE  MINISTER  OF  HOME  AFF-
 AIRS  (CHAUDHURI
 SINGH):  (a)  and  (b).  Yes.  A  deci-
 sion  to  set  up  a  Commission  has  bcen
 taken.  It’s  composition  is  under  active
 consideration  of  Government.

 Retrenchment  of  Workers  and  Staff
 employed  in  B.S.L,  Project,

 Sundernagar

 396.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  whether  Government  has  receiv-
 ed  representation  from  tke  registered

 CHARAN

 “tees



 Trade  Unions  to  stop  retrenchment  of
 the  workers  and  staff  employed  in
 Beas  Sutlej  Link  project,  Sundernagar,
 District  Mandi;  and

 (b)  if  so,  facts  thereof?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)

 Yes,  Sir.

 (b)  The  question  of  subsequent
 employment  of  workers  who  have  been
 or  who  may  be  rendered  surplus  was
 taken  up  with  the  Chief  Ministers  of
 Punjab,  Haryana,  Rajasthan  and
 Himachal]  Pradesh.  The  Governments
 of  Punjab  and  Haryana  have  alrcady
 relaxed  certain  conditions  of  employ-
 ment  in  favour  of  Beas  Project
 employees  and  have  decided  to  give

 them  preference.  The  Department  of
 Personnel  and  Administrative  Reforms
 have  also  agreed  to  register  the  names
 of  such  workers  employed  at  the  Beas
 Project  who  have  rendered  over  three
 years  service  on  the  project  for  being
 considered  for  deployment.  The  lists
 of  skilled  and  semi-skilled  workers  and
 those  likely  to  be  retrenched  have  also
 been  circulated  to  the  Union  Minis-
 tries  of  Railways.  Transport  and  Ship-
 ping  and  Works  and  Housing  for  being
 absorbed  in  the  establishments  and
 projects  under  them.  The  Director
 General  of  Employment  and  Training,
 Ministry  of  Labour,  is  also  trying  to
 locate  jobs  for  them.

 A  Placement  Cell  is  functioning
 since  974  to  help  find  alternate  jobs.
 Out  of  10,945  retrenched  workers  on
 Unit  I  &  II  of  Beas  Project,  5,842
 workers  have  already  been  rehabili-
 tated,  and  the  issue  js  receiving  the
 fullest  consideration.

 Baroda  Dynamite  Case

 397.  SHRI  NIHAR  I.ASKAR:
 SHRI  M.  ह  GOVINDAN  NAIR:
 SHRI  P.  K.  KODIYAN:

 Wil  the  Minilster  of  HOME  AFF-
 AIRS  be  pleased  to  state:

 SS cemesieememammamenel ल  हक  Sonal  cect  tha  ee

 (a)  whether  «Government  are  con-
 sidering  to  place  before  the  House  all
 the  documents  and  full  facts  of  the
 Baroda  dynamite  case  which  was  with-
 drawn  from  the  court  by  Government;

 (b)  -whether  the  withdrawal  of  the
 Baroda  dynamite  case  has  created
 great  misapprehension  in  the  minds  of
 the  people;

 (c)  whether  setting  free  the  culprits
 will  encourage  the  public  to  do  such
 things  against  the  present  Government
 also;  and

 (da)  whether  a  revision  pei'‘t:cn  chal-
 lenging  the  grant  of  permission  to
 withdraw  the  case  has_  been  filed  in
 Delhi  High  Court?

 THE  MINISTER  OF  HOME  AFF-

 AIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (b):  No,  Sir.

 (c)  Government  do  not  entertain
 any  such  apprehension.

 (d)  Yes,  Sir.  Two  Criminal  Re-
 vision  Petitions  challenging  the  order
 of  the  Chief  Metropolitan  Magistrate,
 Delhi  according  consent  to  the  with-
 drawal  of  the  case  are  pending  before
 the  Delhi  High  Court.

 वर्षा  के मौसम  में  बहराईज  से  लखनऊ

 तक  सड़क  का  बन्द  हु  ।  जाना

 398.  श्री  श्रोम  प्रकाश  त्यागी  :  क्या

 नौवहन  झौर  परिवहन  मंत्री  यह  बताने  की  कृपा  *

 करेंगे  कि  »

 (क)  क्‍या  सरकार  को  पता  है  कि  उत्तर

 प्रदेश  का  बहराइच  जिला  भारत  नेपाल  सीमा

 पर  स्थित  है  जो  पिछड़ा  क्षेत्र  है  ;

 (ख)  क्‍या  वहां  से  लखनऊ  जाने  वाली

 सड़क  वर्षा  ऋतु  में  घाघरा  नदी  में  बाढ़  क  कारण

 6  महीने  तक  बन्द  रहती  है  तथा  इस  जिल  के

 लोगों  को  लखनऊ  रेलगाड़ी  से  बरास्ता  गोंडा

 ee  ५७  eer  aT *
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 जाना  पड़ता  है  जिससे  उन्हें  बहुत  कठिनाई

 होती  है,  और  ‘

 (7)  यदि  हां,  तो  क्‍या  सरकार  का

 विचार  घाघरा  पर  पुल  बनाने  का  है  ?

 रक्षा  मंत्री  (शो  जगजोवन  राम)  :  (क)
 से  (ग).  संभवतया  माननीय  सदस्य  महोदय
 घोगराघाट  पर  घाघरा  नदी  के  ऊपर  पुल  के
 साथ-साथ  बहराईच-बा  राबांकी-लखनऊ  सडक
 का  उल्लेख  कर  रहे हू  यह  पुल  बन  जाने
 पर  राज्य  सड़क  पर  पड़ेगा  ।  केन्द्रीय  सरकार
 को  वर्ष  में  कुछ  समय  के  लिये  बाढ़  के  कारण

 सड़क  बन्द  होने  के  बारे  में  कोई  रिपोर्ट  प्राप्त

 नहीं  हुई  है।  परन्तु  राज्य  ग्रध्िकारियों  न
 पांचवों  योजना  के  दोरान  झन्त  रज्यीय  झथवा
 झार्थिक  महत्व  को  राज्य  सड़कों,पुलों  के
 केन्द्रीय  सहायता  कार्यत्रम  वे;  भ्रन्तगंत  केन्द्रीय
 वित्तीय  सहायता  के  लिये  अपने  प्रस्तावों  में

 इस  पुल  को  शामिल  किया  था  ।  अखिल  भारत
 आधार  विभिन्न  योजनाओं  की  आपसी
 प्राथमिकता  तथा  इस  प्रणोजन  के  लिये
 उपलब्ध  धनराशि  के  विभिन्‍न  थोजनाग्रों
 की  आपसी  प्राथमिकता  तथा  ;स  प्रयोजन
 के  लिए  उपलब्ध  घनराशि  के  श्राघार  पर
 उत्तर  प्रदेश  सहित  विभिन्न  राज्यों
 से  प्राप्त  विभिन्न  प्रस्तावों  पर  विचार  करते

 हुए  भारत  सरकार  ने  केवल  कुछ  ऐसी  योज-
 नाशों  के  लिये  लगभग  8.  58  करोड़  रू०
 की  वित्तीयी  सहायता  स्वीकृत  की,
 जिले  अपेक्षाकृत  उच्चतर  प्राथमिकता  दी
 गयी  थी।  प्रस्तावित  पुल,  जिसे  अपेक्षाकृत
 निम्न  प्राथमिकता  (23  योजनाओं  में  से
 प्राथमिकता  सं०  43)  दी  गयी  थीं,  को
 स्वीकृत  कार्यों  की  सूची  में  शामिल  नहीं  किया
 जा  सका  1

 इसके  ग्रलावा,  राज्य  सरकार  ने
 झन्य  बातों  के  साथ-साथ  पांचवी  योजना  में
 नेपालगंज  वाली  एक  योजक  सड़क  को  राष्ट्रीय
 राजमाग  पदर्धत  में  शामिल  करने  का
 भी  प्रस्ताव  किया  जिसमें  यह  पुल  भो  श्राता
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 है।  परन्तु,  कठिन  वित्तीय  स्थिति  को  ध्यान
 में  रखते  हुए  भारत  सरकार  इस  अनुरोध
 को  स्वीकार  नहीं  कर  सकी  और  फिर  विसोय
 कठिना  (यों  के  कारण  वे  इस  समय  मौजूदा
 राष्ट्रीय  राजमार्ग  पद्धति  का  विस्तार  भी

 नहीं  कर  सकतीं  |

 Closure  of  India  Meters
 399.  SHRI  KRISHNA  CHANDRA

 HALDER:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 (a)  whether  India  Meters,  Madras  is
 under  closure  for  a  long  time;  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  to  re-open  the  factory?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  BRIJ  LAL  VERMA):  (a):  Yes

 Sir,  since  November,  1974.
 (b)  In  the  recent  past,  numerous

 discussions  have  been  held  with  the
 Government  of  Tamil  Nadu,  and  the
 concerned  financial  institutions  to  ex-
 plore  the  possibilities  of  restarting
 Messrs.  India  Metres,  Madras.  How-
 ever,  as  there  were  some  doubts  about
 the  economic  viability  of  the  unit,  the
 Centra]  Bank  of  India  in  consultation
 with  the  Industrial  Reconstruction
 Corporation  of  India  have  started
 taking  a  fresh  look  at  the  economic
 viability  of  the  project.  A  decision
 will  be  taken  as  soon  as  the  views  of
 the  institutions  are  available.
 Conversion  of  A.I.R,  Station,  Trichur

 into  full-fledged  ALR.  Station
 400.  SHRI  V.  M.  SUDHEERAN:  Will

 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state
 the  steps  taken  by  Government  to
 convert  the  All  India  Radio  Station,
 Trichur  into  full-fiedged  and  indepen-
 dent  All  India  Radio  Station?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  Trichur  station  of  A.LR.  is
 already  a  full-fledged  and  indepen-
 dent  radio  station  under  the  charge
 of  a  Station  Director.  It  is  having  a
 20  kw  mw  transmitter  equipped  with
 permanent  type  I  Studio  and  receiving
 facilities.  The  Station  is  already

 broadcasting  all  the  three  transmis-

 au
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 sions  for  a  total  duration  f  33  hours
 and  40  minutes  on  Sundays  and  30
 hours  and  20  minutes  on  week  days
 and  originating  about  4  hours  and  30
 minutes  programme  daily.

 Thermal  Power  Station  in  North
 Bengal

 401,  SHRI  K.  N.  DASGUPTA,  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  there  is  no  possibility
 of  having  one  Thermal  Power  Station
 in  the  near  future  in  North  bengsl;

 (b)  whether  one  Yhermai  Power
 Station  at  Dalkola  was  or.ginuily
 scheduled  to  meet  the  power  demand
 in  North  Bengal  and  adjacent  portions
 of  Bihar,

 (c)  whether  ths  Power  Station  loca-
 tion  was  selestel  cy  Ur.ion  Govern-
 ment  to  Kherjuriaghat  or  Farakka  in
 preference  to  Dalkoia  but  this  scheme
 has  also  been  dropped’  bv  the  Wnien
 Government;  and

 (a)  whether  the  propose!  of  Sizte
 Government  for  construction  of  Ruman
 Aiydro  Electric  [F:oject  in  Darjeeling
 district  has  not  Leen  getting  clearance
 from  Union  Government  for  about  0
 years?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Detailed  feasibility  reports  for  the
 location  of  a  thermal!  station  in  North
 Bengal  hve  yet  to  be  examined  to
 determine  the  optimum  location  for
 such  a  thermal  station  and  the  time
 required  for  its  commissioning.

 (b)  A  proposal  for  installing  two
 units  of  20  MW  each  at  Dalkola  had

 ‘been  examined  for  meeting  the  power
 demand  in  North  Bengal,  but  the
 location  at  Farakka  was’  considered
 more  suitable,  on  the  basis  of  preli-
 minary  reports,  for  a  large  thermal
 station  with  possibility  for  expansion.
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 distribution” in  the  country.

 (c)  From  the  above  consideration,
 the  Farakka  site  has  been  under  con-
 sideration  and  detailed  examination
 has  yet  to  be  completed.

 (d)  Ramman  Hydro  Electric  Project,
 Stage  II  has  been  sanctioned  by  the
 Central  Government  in  April,  1977.

 Alleged  Destruction  of  Files,  Documents
 and  other  Papers  Pertaining  to

 Previous  Government

 402.  SHRI  HARI  VISHNU
 KAMATH:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  Governrnent  have  re:
 ceived  reports  that  numerous  files,
 documents  and  other  papers  pertaining
 to  the  predecessor  Covernment  were
 burnt  or  otherwise  Cestroyed  or  airlift-
 ed  to  destination  in  some  foreign
 country  by  persons  connected  w.th  that
 Administration,  immediately  after  the
 conclusion  of  the  recent  Genera!  Eiec-
 tion,

 (b)  if  so,  the  detatis  thereof;  ana

 (c)  the  nature  cof  the  action  taken
 on  such  reports?

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  The  Government  have
 not  received  any  such  report.

 (b)  and  (c).  Do  not  arise.

 Single  National  Authority  for  Power
 Generation  and  Distribution

 403.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of
 ENERGY  be  pleased  to  state  the  re-
 reason  for  the  delay  in  setting  up  a
 single  national]  authority  for  power
 generation  ang  distribution  in  the
 country?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  There
 is  no  proposal  under  consideration
 for  setting  up  of  a_  single  national
 authority  for  power  generation  and
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 at  संजय  गांधी  हारा  भारतीय
 वायुसेना  के  विसानों  का  प्रयोग

 404.  श्री  घन्ना  सिंह  गुलदान  :  क्‍या

 रक्षा  मंत्रो  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  श्री  संजय  गांधी  वर्ष  976—
 77  में  युवक  नेता  बे:  तौर  पर  राज्यों  के

 दौरे  पर  जाते  समय  वायसेना  के  विमान  का

 प्रयोग  करते  रहे  हैं;  झौर

 (ख)  यदि  हां,  तो  किस  हेम्नियत  से?

 र्व्स  मंत्रो  (थो  जयजोबन  राम ) द
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 युवक  कांग्रेस  नेता  की  हैसियत  से  वायुसेना
 विमानों  बे:  उपयोग  को  सुविधा  नहों  दी  गई
 थी  ।  बे  :976—-77  के  दौरान,  श्री  संजय
 गांधी  ने  वायु  सेना  के  विमानों  में  या  तो
 प्रधान  मंत्री  और  उन  भनन्‍्य  बुन्द्रीय  मंत्रियों  को
 पार्टी  के  सदस्य  के  रूप  मे  यात्रा  की  थी  जिन
 के  मांग-पत्नों  पर  उड़ानों  का  प्रबंध  किया  गया

 था,  भथवा  राज्यों  नेः  मुख्य  मंत्रियों  के  साथ
 यात्रा  की  थी  जिन  द्  लिये  भुगतान  करने
 पर  उड़ानों  की  व्यवस्था  को  गई  थी  ।  भारतोय

 वायु  सेना  के  जहाजों  में  उड़ानों  का  विवरण
 जिन  मेंभी  संजय  गांधी  ने  यात्रा  की  संलग्न

 (क)  और  (ख).  श्री  संजय  गांधी  को  है  1

 विवरण

 क्रम  तारीब  विमान  की  किस्म  यात्रा  का  स्थान  परम  विशिष्ट  उड़ान

 सुं9  ब्यकि  /भति  *
 विशिष्ट  ब्यक्ति  चंट
 जिसके:  साथ
 यावा  की

 1  2  3  4  5  6

 l.  I--76  एच  एस  748  चण्डोगढ़-पालम  प्रधान-मंत्री.  .00
 2  2-1-76  टीयू  324  दिल्ली-हैद  राबाद  न  .55
 3.  3-1-76  एच  एस  748  हैदराबाद-विजाग  ji  .35
 4  3-1-76  एच  एस  748  विजाग-हैद  राबाद  7  l.  40
 5.  31-76  टीयू  124  हैदराबाद-दिल्ली  my  2.00

 6.  0-I-76  टीयू  24  पालम-बम्बई  रक्षा  मंत्री  1.55
 7.  12-1-76  टीयू  124  बम्बई-पालम  गे  .45  °

 26-1-76  टीयू  24  दिल्‍ली-जो  रहाट  उपरक्षा  मंत्री  2.  25
 9  261-76  हैली.  जोरहाट-ईटानगर  हर  0.35

 10  27-1-76  हैली.  ईटानग  र-चाबुआा  "  0.  30
 ll.  (27-1-76  टी वू 124  चाबुआा-लखनऊ  nm  2.30
 12  (27-1-76  टीयू  24  लखनऊ-दिलली  i  0.50  ५

 l3.  5-2-76  टीयू  124  पालम-कानपुर  रक्षा-मंत्री.  0.55
 l4.  7-2-76  टीयू  i24  कानपुर-पालम  a  0.55

 ge  कि  ध.  झ्र  समर
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 ि... ा
 l  2  3  4  nr)  6

 ether  ra  -
 था  a  eer?

 l5.  7-2-76  हैली,  सफदरजंग-डिग  प्रधान  मंत्री.  5°

 16.  82-76  डेली.  भरतपुर-सफदरजंग  लि  0.  45

 7.  1-2-76  टीयू  i24  दिलली-बंगलौर  कर  2.40

 18.  11-2-76  एच  एस  748  बंगलौर-कोचीन  क्र  .5

 19.  12-2-76  एच  एस  748  कोचीन-बंगलौर  "  .0

 20.  13-2-76  टीयू  24  बंगलौर-मद्रास  0.55

 21.  5-2-76  टीयू  24  मद्रास-दिल्ली  rT  2.  40

 22.  16-4-74  टीयू  24  दिल्‍ली-चण्डीगढ़  हे  0.45

 23.  6-4-76  हेली.  चण्डीगढ़-शिमला  i  0.  30 :  2
 24.  20-4-76  हेली.  शिमला-चण्डीगढ़  ”  0.30

 25.  20-4-76  टीयू  24  चण्डीगढ़-पालम  ो  0.35

 26.  1-5-76  एच  एस  748  पालम-बोकारो  हि  2.  35

 27.  1-5-76  एच  एस  748  बोकारो-पटना  कि  1.00

 28.  1-5-76  एच  एस  748  पटना-पालम  कर  2.50

 29.  29-10-76  टीपू  24  पालम-बम्बई  रक्षा-उत्पान  «=.  50
 मंत्री

 30.  30-10-76  टी यू  24  बम्बई-पुने  े  0.  30

 31.  25-12-76  एम.  झाई-  8  विजयवाड़ा-प्राकीविदु  आंध्र  प्रदेश  के  )  क्योंकि
 मुख्य  मंत्री 7

 |
 एस  एफ

 |  भार

 32.  25-12-76  एम.  आई  -8  आञकीविदु-कोटागुडम  कि
 |

 अभी
 प्राप्त

 >  "हीं  है
 |  अतः

 |  अभी |
 पता  नहीं

 है  1

 33.  26-12-76  एच  एस  748  हैदराबादर्न  ।डार  कर्नाटक  के  0.45
 मख्य  मंत्री >  +>,

 34.  26-12-76  एच  एस  748  विडार  -हैदराबाद  है अ  0.45
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 Memorandum  from  Heavy  Water  Pro-
 ject  Employees  Unicm,  Tuticorin

 405.  SHRI  SHYAMA  PRASANNA
 BHATTACHARYYA:  Will  the  Minis-
 ter  of  ATOMIC  ENERGY  be  pleased
 to  state:

 (a)  whether  Government  have  receiv-
 @d  any  Memorandum  from  the  Heavy
 Water  Project  Employees  Union,  Tuti-
 corin,  (Tamil  Nadu)  regarding  the  ex-
 cesses  committeq  by  the  mansgement
 during  the  Emergency;
 (b)  if  so,  the’  salient  puints  of  the
 memorandum;  and

 (०  the  reaction  of  the  Government
 thereto?

 THE  PRIME  MINISTER’  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  A  copy  of  the  memorandum  is
 laid  on  the  Table  of  the  House.
 (Placed  in  Library.  See  No.  LT-34lA/
 77).

 (c)  The  memorandum  contains
 vague  allegations.  The  specific  alle-
 gations  have  been  looked  into  and
 have  been  found  to  be  untrue.

 td

 Samachar  as  Autonomous  Corporation

 406.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  Government  have  a
 Proposal  under  consideration  to  con-
 vert  Samachar  into  autonomous  Cor-
 Poration;  ang

 (b)  if  so,  the  main  features  thereof
 and  measureg  being  taken  in  thig  re-
 gard?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  and  (b).  Gov-
 ernment  has  appointed  a  Committee
 to  examine  the  functioning  of  Sama-
 char  ang  to  make  recommendations
 regarding  its  future  set-up.  The  re-
 commendations  of  the  Committee  in
 this  regard  will  be  considered  by
 Government  when  their  report  be-
 comeg  available.
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 बिहार  में  बिहटा  स्थित  सेनिक  हवाई  अड्डे
 के खारों  ध्ोर  को  सड़कें

 407.  श्री  चन्द्रदेव  प्रसाद  वर्मा  a  क्‍या

 रक्षा  मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बिहार  में  बिहटा  स्थित  सैनिक

 हवाई  झड्डे  के  चारों  झोर  की  सडकें  बहुत
 डी  खराब  स्थिति  में  हैं  ;

 (ख)  क्‍या  इस  कारण  हवाई  झडडे
 के  भ्रधिकारियों,  कर्मचारियों  तथा  श्राम
 जनता  को  कठिनाईयां  हो  रही  हैं  ;  भोर

 (ग)  यदि  हां,  तो  उक्त  सड़कों  को

 ठीक  न  कराये  जाने  के  क्‍या  कारण  हैं  ?

 रक्षा  मंत्रो  (क्री  जगजोवन  राम  )  =

 (क)  शौर  (ख).  विहटा  में  सैनिक

 हवाई  अडडे  के  चारों  शोर  की  सड़कें  प्रधि-

 कांशत:  राज्य  की  सड़के  हैं  और  ये  भ्रच्छी

 हालत  में  नहों  हैं  परन्तु  बिहटा  हवाई  प्रड्डे  को

 जाने  वाली  रक्षा  सड़क  अच्छी  हालत  में  है  L

 रक्षा  सड़क  का  उपयोग  करने  वाले  हवाई  अडडे
 के  भ्रफसर  शौर  कमंचारी  तथा  श्राम  जनता

 को  रक्षा  सड़क  की  हालत  से  कोई  कठिनाई

 नहीं  है  1

 (ग)  प्रश्न  के  भाग  (क)  झौर  (4)
 के  उपयु क्त उत्तर  के  संदर्भ  में  प्रश्न  नहीं
 उठता  |

 People's  Pian

 408.  SHRI  R.  K.  AMIN:  Will  the
 Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  People's  Plan
 II  prepareq  by  a  group  of  economists.
 at  the  instance  of  Renaissance  Insti-
 tute;  and

 (b)  if  go,  reaction  of  Government
 in  thig  regard?
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 THE.  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  The  Government  is  aware
 of  the  People’s  Plan  II  prepared  by
 the  Indian  Institute  of  Renaissance
 and  would  no  doubt  take  its  contents
 into  consideration  while  revising  their
 existing  plan  or  preparing  the  next
 Five  Year  Plan.

 स्मारिकाध्यों  के  लिये  विज्ञापनों
 को  स्वीकृति  के  नियम

 409.  श्रो  जगदम्बो  प्रसाद  यादव  :  कया

 सूचना  झौर  प्रसारण  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  किसी  राजन  तिक  दल,  सामाजिक

 संस्था,  शैक्षिक  स्थान  द्वारा  निकाली  जाने
 वाली  स्मारिकाओं  में  तथा  सरकारी
 अधिकारी  के  विदाई  समारोह  पर  निकाली
 जाने  वालो  स्मारिका  में  विभिन्न  विभागों,  फर्मा
 तथा  व्यक्तियों  से  विज्ञापन  लेने  के  सम्बन्ध

 में  यदि  कोई  नियम  तथा  तिनियम  हैं,  तो  वे
 क्‍या  हैं;

 (ख)  क्‍या  सरकार  का  विचार  कांग्रेस
 के  महाधिवेशन  में  निकाली  गयी  स्मारिका
 में  दबाव  डाल  कर  तया  श्रन्प  साधनों  से
 ब्राप्त  किये  गये  विज्ञायनों  के  मूल्य  की  जांच
 कराने  का  है  ;  और

 (7)  क्‍या  सरकार  का  विचार  किसी

 सम्मेलन,  किसी  धामिक  झयवा  सामाजिक

 समारोह  प्रथवा  सरकारी  भ्रधिकारी  के  विदाई
 झवसर  पर  निकाली  जाने  वालो  स्मारिका
 के  लिये  दवाव  डालकर  झयवा  पअ्रधिकारिक
 स्थिति  का  दु्पयोग  करके  विज्ञापन  प्राप्त
 करने  पर  प्रतिबन्ध  लगाने  का  हूँ  ?

 सूखना  श्रौर  प्रसारण  मंत्री  (  शमी  लाल
 कृष्ण  शाडवाणी  :  (क)  ,समाचार  पत्रों/
 हल नी  पन्नों  को  विज्ञापन  देने  का  जो
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 मानदंड  है  बह  स्मारिकाओों  को  दिये  जाने
 वाले  विज्ञापनों  पर  भी  लागू  होता  है।  तथापि
 कसी  भी  राजनीतिक  दल,  सामाजिक
 संगठन,  धाभिक  या  शैक्षिक  संस्थान  आ्रादि
 द्वारा  प्रकाशित  सस्‍्मारिका  के  लिये  750/-
 रुपय  प्रति  पृष्ठ  की  अधिकतम  दर  दी  जाती

 है  ।  तथापि,  आपात  स्थिति  के  दौरान  पिछली
 सरकार  ने  अखिल  भारतीय  कांग्रस  कमेटी
 द्वारा  प्रकाशित  स्मारिका  के लिय  5,000/-
 रुपये  प्रतिप्‌.प्ठ  की  ऊंची  दर  देने  की  श्रनुमति
 दी  1

 (ख)  झौर  (ग).  जी,  नहीं  यह  सुनि-
 श्चित  करने  के  लिय॑  प्रयास  किए  जात  हैँ  कि
 समाचारपत्रों  को  विज्ञापन  स्ंथा  प्रचार  की
 आवश्यकताओशों  के  आधार  पर  दिय  जाये  1
 सरकारी  विज्ञापनों  के  मामले  में  भंदभाव  न

 हो  और  मानदंड  समान  रूप  से  लाग्‌  हो
 इसके  लिय  एक  नई  विज्ञापन  नीति  तैयार
 की  जा  रही  है।

 आयुष  वस्त्र  कारखाना,  शाहजहांपुर
 के  निलम्बित  कर्म  चारो

 410.  श्री  सुरेन्द्र  विक्रम  :  क्‍या  रक्षा
 मत्री  यह  बताने  की  कृपा  क  गगें  कि  ॥

 (क)  वर्ष  974  की  हड़ताल  के
 दौरान  आयुत्र  कारखाना,  शाहजहांपुर  के

 कितने  कमंचारी  निलम्बित  किये  गये  थे  ;

 (ख)  उनमें  से  कितने  कमंचारी  अभी

 तक  निलम्बित  पड़े  हें  तथा  उन्हें  बहाल  न
 किये  जाने  के  क्‍या  कारण  हैं  ;  और

 (ग)  इन  कमंचारियों  की  मांगें  क्‍या  हैं  ?

 रक्षा  मंत्री  (  श्री जगजोबन  रास  )  :

 (क)  फैक्टरी  में  श्रमिक  ग्रशान्ति  के  कारण

 14-5-1974  से  16-5-1974  श्रौर
 दोबारा  20-5-1974  से  3-6-1974

 तक  काम  रुक  जाने  के  परिणामस्वरूप  24

 कर्मकारों  को  निलम्बित  किया  गया  था।
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 (ख)  सभी  24  कमंकार  झभी  निल-

 म्बित  हैं  भोर  उच्छु  खल  व्यवहार  प्रदर्शन  भौर

 झनुपस्थिति  सहित  दुराचरण  के  लिय  विभागीय

 कार्यावाही  की  जा  रही  हैँ  जांच  बोर्ड  को

 सिफारिशों  की  प्रतीक्षा  है  t

 (ग)  इन  कमेंकारों  ने  मांग  की  थी  कि

 सेवा  से  निकाल  गय  पहल  तीन  कर्मचारियों

 को  बहाल  किया  जाय  1

 Reservation  for  5.  C.  &  s  T.  in  Lok
 Sabha  and  State  Legislatures

 411.  SHRI  B.  ८.  KAMBLE:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  purposes  for  which
 reservation  ip  Lok  Sabha  and  State
 Legislatures  was  provided  under  the
 Constitufion  of  India  for  Scheduled
 Castes  and  Scheduled  Tribes  have  been
 fulfilled;

 (b)  whether  the  conditions  of  the
 Scheduled  Castes  and  Scheduled  Tri-
 bes  have  been  worsening  and  they
 are  being  thrown  out  beyond  the
 poverty  line;  and

 (c)  whether  circumstances  exist  to
 scrap  the  reservation  mentioned
 above?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (c).  According  to
 the  existing  provision  in  Article  334
 of  the  Constitution  the  reservation  of
 seats  for  Scheduled  Castes  and  Sche-
 duled  Tribes  in  the  Lok  Sabha  and
 State  Vidhan  Sabhas  is  to  continue
 upto  25-1-1980.  This  matter  will  re-
 ceive  consideration  of  the  Govern-
 ment  at  the  appropriate  time.

 (b)  Government  do  not  agree  with
 this  view.
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 Changes  proposed  in  fanctioning  of
 Akashvani  ang  Doordarshan

 412.  SHRI  SUSHIL  KUMAR
 DHARA:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be.
 pleased  to  state:

 (a)  the  changes  proposed  to  be  in-
 troduced  in  the  day  to  day  function-
 ing  of  Akashvani  and  Doordarshan  in
 contra-distinction  to  the  practices.
 prevalent  during  the  time  of  the  pre-
 decessor  Government;

 (b)  in  case  they  become  autono-
 mous,  whether  they  are  likely  to  be-
 come  self-supporting  insofar  as  finan-
 cial  and  other  burdens  are  concerned;
 and

 (c)  how  long  Government  propose
 to  feed  these  bedies  by  what  recurring
 and  non-recurring  sums  of  money?

 THE  MINISTER  OF  INFORMA-=
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  The  new  guide-
 lines  introduced  in  the  functioning
 of  Akashvani  ang  Doordarshan  since
 the  new  Government  took  over  are
 as  under:—

 (i)  As  a  first  step,  return  to  the
 Status  quo  ante  ceciaration  of
 Emergency  in  al]  matters.

 (ii)  AIR  Code  which  was  suspended
 during  the  period  of  Emergency
 has  been  revived.

 (iii)  Day-to-day  news  coverage  by
 Akashvani  and  Doordarshan  is
 aimed  at  presenting  an  account
 of  newsworthy  developments

 in  a  fair  and  objective  manner
 and  reflecting  different  points
 of  view  contrary  to  one-sided
 presentation  of  news  during  the
 Emergency  period.

 (iv)  Inviting  the  Leader  of  the
 Opposition  in  the  Lok  Sabha
 to  broadcast  to  the  Nation

 (२)  Election  broadcastes  by  politi-
 cal  parties  recognised  by  the
 Flection  Commission  of  India
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 on  the  occasion  of  elections  to
 Legislative  Assemblies  and  the
 Delhi  Metropolitan  Council.

 (vi)  Presentation  of  divergent  view-
 points  in  AIR  programmes  by

 Political  personalities,  journal-
 ists,  academicians  and  other  in-
 tellectuals,  etc,

 (b)  and  (c).  The  Government  is
 proposing  to  set-up  a  Group  of  offi-
 cials  and  non-officialg  to  prepare  a
 Working  Paper  for  suggesting  recom-
 mendations  on  the  grant  of  autonomy
 to  Akashvani  and  Doordarshan.  The
 related  matters  can  be  decided  only
 after  the  report  of  the  proposed
 Group  is  received  by  the  Govern-
 ment.

 'समायार'  के  का  यंकरण  को  जांख  करने

 के  लिये  समिति  को  नियक्ति

 4  ]  3«  oft  सोठालाल  पटेल  कया  सचना
 शौर  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगें

 कि:

 (क)  क्‍या  सरकार  ने  हाल  ही  में  कोई

 एंसी  समिति  बनाई  है  जो  समाचार  क॑  कारयं-

 करण  के  बारें  में  जांच  करेंगी  झर  अपना

 प्रतिबेदत  सरकार  को  देगी  ;  श्रौर

 (ख)  यदि  हां  तो  समिति  के  गठन  तथा
 उसकी  कार्य  पद्घति  का  स्यौरा  बया  है?

 सूचना  शौर  प्रसारण  मंत्री  (  श्री  लाल
 कृष्ण  ग्राइवाणी  ):  (क)  जी,  हां।

 (ख)  जिस  श्रधिसूचना  के  द्वारा
 समिति  नियकक्‍त  की  गई  हूँ  उसकी  एक  प्रति
 सदन  की  मेज  पर  रख  दी  गई  हूँ  ।  [ग्रन्थालय
 में  रखा  गया।  देखिये  संख्या  एल०  टी०-

 342/77]  यह  समिति  संबंधित  व्यक्तियों
 से  गवाही  ल  रही  है,  कागजों  की  जांच  कर
 रहो  है  और  बातचीत  कर  रही  है।

 Damage  to  Badarpur  Therma}  Power
 Station

 414,  SHRI  06.  M.  BANATWALLA:
 Will  the  Minister  of  ENERGY  be
 Pleased  to  state:

 (a)  whether  Government  of  India
 have  received  reports  that  shoddy
 overhauling  of  units  and  unwillingness
 to  suspend  power  generation  for  vital
 minor  repairs  due  to  political  compul-
 sions  before  the  Lok  Sabha  poll  have
 resulted  in  all  three  00  megawatt
 units  at  the  Badarpur  Thermal  Power
 Station  packing  up;

 (b)  estimated  cost  of  repairs  to  this
 Station;  and

 (c)  whether  any  inquiry  has  since
 been  ordered?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 to  (c)  A  Committee  is  looking  into
 the  causes  which  led  to  the  failure  of
 Unit  No.  2  of  Badarpur  Thermal
 Power  Station  in  January,  1977,  This
 Unit  had  undergone  extensive  capi-
 tal  maintenance  in  the  months  of
 August-October,  1976.

 Reports  have  also  been  received
 from  the  Project  authorities  about
 failure  of  Unit  No.  3  in  the  month  of
 April.  1977.  These  reports  are  under
 examination  which  involve  metallur-
 gical  investigations.

 Unit  No.  l|  was  on  forced  cuitage”
 for  about  7  days  in  the  month  of  May
 due  to  failure  of  thrust  pads.  The  re-
 pair  work  was  carried  out  expedi-
 tiously  and  the  Unit  is  continuously

 in  service  since  then,

 The  estimateq  cost  of  repairs  has
 not  been  indicated  by  Bharat  Heavy
 Electricals  Limited  as  yet.  They  have,
 however,  taken  up  the  repair  work  at
 their  factory  in  Hardwar  on  Unit  Nos.

 2  ang  3  and  work  on  both  of  them  is
 in  progress.
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 Misuse  of  IAF  Aircraft

 415.  SHRI  0.0.  DESAI:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  the  Prime  Minister  had
 stated  at  Salem  on  380  May,  977  that
 a  constitutional  amendment  is  propo-
 sed  to  prevent  misuse  of  IAF  aircraft;

 (b)  if  so,  facts  thereof;  and

 (c)  whether  the  same  result  could
 not  be  achieved  by  merely.  amending
 the  rules  for  the  use  of  IAF  aircraft
 by  civilians  including  Ministers?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  The  Prime  Minister's  reference
 was  to  the  genera]  question  of  misuse
 and  abuse  of  Governreent  machinery
 for  party  purposes  and  not  merely
 regarding  the  use  of  IAF  aircraft.

 (c)  The  intention  is  to  examine
 whether  any  provision  in  the  basic
 law  of  the  country  is  necessary  to
 serve  as  a  permanent.  guideline,
 since  an  executive  order  of  the  Gov-
 ernment  can  be  changed  at  any  time.

 Ship  Building  Yard  at  Paradeep  Port

 416.  SHRI  SARAT  KUMAR  KAR:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 for  having  a  ship  building  yargq  at
 Paradeep  Port;

 (b)  whether  there  was  any  investi-
 gation  for  the  said  purpose  and  what
 Wag  the  report;  and

 (c)  will  the  Minister  be  pleaseq  to
 present  the  report  of  the  committee
 in  the  House?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (c)
 Paradeep  was  one  of  the  four  sites
 for  which  the  Preliminary  Project
 Reports  for  two  models  of  shipyard
 ‘were  commissioned  by  Govt.  of  India.
 The  reports  in  respect  of  all  the  four

 sites  have  been  receiveq  and  are
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 under  study.  The  question  of  placing
 them  before  the  House  wil]  be  con-
 sidered  after  the  Govt.  completes  the
 study  and  takes  the  necessary  deci-
 sion.

 Transfer  of  ].A.S.  and  I.P.S,  Officers
 out  of  Delhi

 417.  SHRI  SHEO  SAMPAT:  Will
 the  Minister  of  HOME  AFFAIRS  be
 P'eased  to  state:

 .  (a)  whether  a  large  number  of  se-
 nior  I.A.S.  ard  I.P.S.  officers  belong-
 ing  to  Scheduled  Castes  and  Schedul-
 ed  Tribes  Communities  have  been
 transferred  to  comparatively  junior
 and  un‘mportant  posts  out  of  Delhi  in
 the  na’  ie  of  streamlining  the  adminis-
 tration  in  the  wake  of  Emergency;
 and

 (b)  if  so,  the  names  of  those  offi-
 cers?

 THE  MINISTER  OF  HOME
 ‘AFFAIRS  (CHAUDHURI  CHARAN

 SINGH):  (a)  A  few  SC/ST  officers
 were  transferred  out  of  Delhi  during
 the  period  of  Emergency.  However,
 none  was  sent  to  a  junior  post  on
 lower  pay.

 (b)  Does  not  arise.

 Rural  Electrification  in  Gujarat

 418.  SHRI  PRASANNBHAI  MEHTA:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  rural  electrification  in
 the  State  of  Gujarat  has  not  progres-
 sed  much  due  to  non-availability  of
 funds;

 (b)  if  so,  the  total  amount  sanction-
 ed  by  the  Union  Government  for  the
 rural  electrification  in  the  State;

 (c)  the  amount  spent  by  Gujarat
 State  so  far;  and

 (d)  time  by  which  the  total  rural
 electrification  jg  likely  to  be  achieved
 in  Gujarat  State  and  the  amount  re-
 quired  for  the  same?
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 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 There  are  ‘18,275,  villages  in  Gujarat
 State.  5,676  villages  had  been  electri-
 fieq  upto  3lst  March,  1974,  432  more
 villages  have  been  electrified  during
 the  first  3  years  of  the  Fifth  Plan.
 The  percentage  of  village  electrifica-
 tion  in  the  State  has  risen  from  3]  to
 38.9  during  these  3  years,  as  against
 the  present  all-India  average  of  55.

 2  per  cent.  Number  of  pumpsets/
 tube-wells  energised  in  the  State  has
 also  increased  from  1,02,683  on
 31-38-1974  to  1,37,916  on  31-3-1977.

 (b)  the  outlay  provided  for  rural
 electrification  in  Gujarat  is  as  un-
 der:—

 Period  Outlay  (Rs.  crores)
 ‘1974-75.  .90
 ‘1975-76  3.00
 1976-77  3.20
 1977-78  3.50  (tentative)

 (९)  The  State  Electricity  Board
 has  intimated  an  expenditure  of  Rs.
 5.84  crores  during  ‘1974-75,  and  Rs.
 5.40  crores  during  1975-76  on  rural
 electrification  works  in  the  State.  The
 amount  of  expenditure  incurred  dur-
 ing  1976-77  is  not  available.

 (d)  As  per  the  Perspective  Plan
 formulated  by  the  Gujarat  Electricity
 Board,  all  the  villages  in  the  State
 are  expected  to  be  electrified  by
 1990-91.  The  amount  required  has
 been  estimated  at  about  Rs.  93  crores.

 Power  crisis  in  Delhi

 419.  SHRI]  SATYENDRA  NARA-
 YAN  SINHA:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  whether  there  was  a  power
 crisis  in  Delhi  in  May  1977;

 (b)  whether  this  wags  due  to  comp-
 lete  shut-down  of  Badarpur  Thermal
 Plant;  and

 (c)  if  so,  the  reasons  therefor?
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 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Yes,  Sir.

 (b)  and  (c)  The  crisis  lasted  for
 about  7  days  in  May  when  generation
 from  Badarpur  thermal  power  station
 came  to  nil  following  the  break-down
 of  the  only  running  unit  there  and
 reduction  in  generation  from  Bhakra
 system  due  to  low  level  in  hydro  re-
 servoirs  and  poor  inflows.  Unit  No.
 was  on  forced  outage  for  7  days  due
 to  failure  of  the  thrust  pads  of  the
 machine.

 Industria]  Growth

 420.  SHRI  S.  R.  DAMANI
 SHRI  NIHAR  LASKAR:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  rate  of  growth  achieved  in
 industrial  production  during  the  year
 ended  3lst  March,  977  and  how  does
 it  compare  with  the  growth  during
 the  previous  year;

 (b)  the  sectors  in  which  the  growth
 rate  has  shown  marked  increase  and
 where  it  has  fallen;  and

 (c)  the  reasons  therefor?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  BRIJLAL  VERMA):  (a)  The
 general  index  of  industrial  production
 (Provisional)  compiled  by  the  Cen-
 tral  Statistical  Organisation  is  avail-
 able  for  the  periog  April  4976  to
 Februry  1977,  The  rate  of  growth  of
 industrial  production  during  this
 period  is  provisionally  estimated  at
 0.2  per  cent  as  compared  to  5.l  per
 cent  in  the  corresponding  period  dur-
 ing  1975-76.

 (b)  and  (c)a  The  attached  state-
 ment  shows  the  rate  of  growth
 in  different  sectors  during  April-Feb-
 ruary  1975-76  and  1976-77,  Production
 performance  in  different  sectors  has
 depended  on  factors  such  as  the  state
 of  demand,  sufficient  availability  of
 inputs  at  reasonable  prices  and  pro-
 ductive  efficiency,  etc.
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 किन
 Growth  Rate  of  Index  of  Industrial  Production  during  April  3795—February  7977 oa

 a  6

 (Base  :  .970—r00)
 (Provisional)

 SOG  ee  Pe  eh  Oe  a  — a  ==
 Peers  ie  Et  eprint  wor  4  oe

 Sl.  Industry  group  Weight  April’75-  April’76-  %
 No.  .  Feb,  76  rb  77  Change

 x  Food  manufacturing  industries  except
 beverage  industries  f  .  +  7-74  105,  ३  काना  +5°5

 2  Beverage  industrics  .  0-69  56  6  3Ir-6  +99°0

 3  Tobacco  industries  डे  डे  2  रा  98  “4  707  7  THs

 4  Manufacture  oftextiles  -  77  43  703  8  704  3  +085

 s  Manufacture  of  footwear  other  wearing
 apparel  etc.  :  o-4  93  )  92:7  +34

 6  Manufacture  of  wood  &  cork  except  furni-
 ‘

 ture  0-49  06  $  Il9:7  Sacer
 Manufacture  of  paper  products  2-24  I09  $  Tet  5

 Manufacture  of  Leather  Fur  product  except
 footwear  etc  (0-32  120-0  110-8.  नार

 9  Manufacture  of  rubber  products  2:22  120'9  I26-9  -§:0

 i0  Manofacture  of  chemicals  &  chemical  pro-
 ducts  10-90  34°5  I§9°0  18-2 2

 ९ क  Manufacture  of  products  of  ptroleum  and
 coal  .  1-62  डा  7  i24.9  +31

 12  Manufacture  of  non-m:tallic  mineral
 products  except  products  of  petroleum
 andcoal  .  3°33  r25  8  वजा 3  +123

 35  Basic  metal
 industries

 8-84  II9°4  749°8  +17  9

 4  Mamiufacture  of  metal  products  except
 machinery  and  transport  equipment  277  I28-0  3329  +3°8

 75  Manufacture  of  machinery  except  electrial
 machinery  .  5°55  ¥§3°I  164-6  +7  5

 16  Manufacture  of  electrical  machinery  appa-
 ratus  appliances  supplics  7  5°30  I7-7  I29  7  +I0°2

 7  .  Manufacture  of  transport  equipment  7:39  i2-9  336  8  far  2

 By  Misczllaneous  manufacturingindustries  I-70  7O'9  84°4  +19°:0

 19  Division  2-3  Manufacturing  .  .  8r-08  7  7  130-3  +10-7

 20  Division  |  Mining  &  Qurraying  e  9°69  29°4  136-0  दि द

 27  Divisions  Electricity  ve  नि  9-23  342  9  76०  -7  $125

 22  I00-00  121  2  733  6  F102 General  Index  (Crude),  .
 on
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 बुलंवदाहर  के  श्री  तेजसह,  एम०
 एल०  ए०  की  गिरफ्तारी  और

 रिहाई

 42i.  श्री  नवाय  सिह  चौहान  :  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  श्रापात  काल  के  दौरान
 के  द्वीय  सरकार  के  श्रादेश  पर  बुलंदशहर  के

 एम०  एल०  To  श्री  तेज  सिंह,  को  गिरफ्तार
 कर  जयपुर  ले  जाया  गया  था  शझभौर  उन्हें]  तथा
 उत्तर  प्रदेश  के  नेता  श्री  चन्द्र  भान  गुप्त
 को  सुन्दर  डाकू  के  माध्यम  से  किसी  पड्यंत्र  में
 फंसाने  का  प्रयास  किया  गया  था  ;

 (ख)  यदि  हां,  तो  इस  घटना  के  तथ्य
 क्या  हैं  झौर  श्री  तेज  सिह  को  किस  प्रकार

 रिहा  किया  गया  ;  श्रौर

 (ग)  इस  बारे  में  की  गई  जांच  का  क्‍या
 परिणाम  निकला  ?

 गृह  मंत्री  (  चौधरी  चरण  सिह  ):
 (क)  तथा  (ख).  श्री  तेजसिंह,  भूतपूर्व
 विधायक  को,  जिला  मंजिस्ट्र ट,  बुलन्दशहर
 द्वारा,  जयपुर  में  को  गई  पूछताछ  के  दौरान
 स्व०  श्री  सुन्दर  सिह  डाकू  के  इस  बयान  के
 भ्राधार  पर  मीसा  के  श्रघीन  17-9-1976
 को  नजरवन्द  किया  गया  था  कि  श्री  तजसिंह
 शौर  श्री  चत््रभान  गृप्त  ने  कुछ  गृप्त  बैठकों  में
 यह  सुझाव  दिया  था  कि  श्री  सुन्दर  सिंह  भूत-
 पूर्व  प्रधान  मंत्री  की  हत्या  करें।  भागे  जांच
 पड़ताल  से  इसकी  पुष्टि  नहीं  हो  सकी  श्रौर
 सुन्दर  सिह  ने  इस  संबंध  में  बाद  में  एक  बयान
 दिया  कि  उसका  पहला  बयान  गलत  था।

 (ग)  यद्यपि  नजरबन्दी  के  ध्रादेश  केन्द्रीय
 सरकार  द्वारा  नहीं  दिये  गये  थे  फिर  भी
 इस  मामल  भें  जांच  पड़ताल  की  रिपोर्टों  की  जांच
 करने  पर  केन्द्रीय  सरकार  ने  6-2-1977
 को  राज्य  सरकार  को  सुझाव  दिया  कि  श्री

 तेजसिंह  के  बारे  में  नजरबन्दी  के  श्ादेश  रह
 कर  दिये  जाये।

 Involvement  of  Officers  in  Supply  of
 Secret  Documents  to  Foreign  Diplo-

 mats

 422.  SHRI  S.  G.  MURUGAIYAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  some  high  officers  of
 Planning  Commission  and  a  P.  S.  to
 Central  Minister  were  arrested  for
 supplying  secret  documents  to  foreign
 diplomats;

 (b)  if  so,  their  names;  and

 (c)  whether  one  of  the  accused  has
 filed  a  petition  in  Delhi  High  Court
 challenging  his  detention  under
 MISA?

 THE  MINISTER  OF  HOME
 AFFAIRS:  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (b).  The  espionage
 activities  referred  to  in  part  (a)  of
 the  Question  are  under  investigation.
 For  reasons  of  security  it  would  not
 be  in  the  public  interest  to  disclose
 further  facts  at  this  stage.

 (c)  Yes  Sir.

 Deterioration  in  I.aw  and  order  situa-
 tion  Due  to  Release  of  Naxalites  and

 Smugglers

 423.  SHRI  R.V|  SWAMINATHAN:
 SHRI  PRADYUMNA  7  BAL:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  setting  free  of  all
 naxalites  and  smugglers  who  were
 detained  in  the  prison  during  the  last
 year  have  resulted  in  deteriorating
 the  law  and  order  situation  in  the
 country;

 (b)  if  so,  whether  cases  of  looting
 of  property,  thefts  and  criminal  as-
 saults  have  increased  from  March,
 1977  onwards;
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 (c)  whether  the  police  department
 have  also  shown  their  inability’  to
 deal  with  the  situation’  due  to  the
 fear  of  being  punished  by  Govern-
 ment;  and

 (d)  if  sa  the  steps  being  taken  to
 improve  the  law  and  order  situation?

 THE  MINISTER
 AFFAIRS:  (CHAUDHURI
 SINGH):  (a)  No;  Sir.

 OF  HOME
 CHARAN

 (b)  The  release  of  naxalites  and
 smugglers  by  itself  does  not  seem  to
 have  resulted  in  any  appreciable  in-
 crease  in  crime.  However,  informa-
 tion  has  been  received  regarding  sorre
 increase  in  crimes  in  certain  States/
 Union  Territories.

 (c)  No.

 (9)  The  State  Governments  and
 Union  Territory  administrations  are
 taking  necessary  steps  to  control
 crime  and  imporve  the  law  and  order
 situation.

 Proposal  to  improve  the  road  betWeen
 Alankayam  and  Polur  in  North  Arcot

 District

 424.  SHRI  K.  T.  KOSALRAM:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  improve  the  road  between  Alanka-
 “yam  and  Polur  in  North  Arcot  Dist-
 rict  under  the  Javadi  Hill  Tribes
 Development  Scheme;  and

 (b)  if  so,  the  stage  at  which  the
 #cheme  stands  at  present?

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (b).  The  information
 askeq  for  ig  being  collected  and
 the  same  will  be  laig  on  the  Table  of
 the  House  as  9000  as  it  is  received.
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 Torture,  of  Political  Prisoners  in  Jails

 435.  SHRI  SOMNATH  CHATTER-
 JEE;:

 SHRI  BIJOY  KUMAR
 MONDAL:  Will  the  Minister

 of  HOME  AFFAIRS  be  pleased  to
 state:

 (a)  how  many  caseg  of  tortures  of
 political  prisoners  in  different  Jails,
 State-wise  during  the  period  of  emer-
 gency  have  been  reported  to  Govern-
 ment;

 (b)  the  nature  of  such  tortures;

 (c)  the  total  number  of  deaths  as
 a  result  of  tortures  State-wise;  and

 (d)  the  action,  if  any  proposed  to
 be  taken  against  persons  responsible
 for  such  tortures?

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  to  (d),  Cases  of  alleged
 torture  in  jails  during  the  period  of
 the  Emergency  are  covered  by  the
 terms  of  reference  of  the  Shah  Com-
 missions  appointed  on  28th  May,  1977,
 Appropriate  action  will  be  tuken
 after  the  findings  of  the  Commission
 are  available.  Regarding  the  _  total
 number  of  deaths  as  a  result  of  tortu-
 res,  State-wise,  the  information  is
 being  collected  from  the  States.

 Building  of  Bus  Bodies  for  U.P,  State
 Roadways  Transport  Corporation  by

 Maruti  Limited

 426.  SHRI  R.  ्,  DAS:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  the  Central  Workshop
 of  the  U  .P,  State  Roadways  Trans-
 port  Corporation  have  got  the  bodies
 of  about  450  buses  built  by  Maruti
 Ltd.,  Delhi  at  an  increased  rate;  and

 (b)  if  so,  the  reasons  for  having
 the  bodies  of  buses  built  by  Maruti
 Ltd.,  Delhi  when  the  ‘local  unit  was
 fully  equipped  to  handle  this  work?
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 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM),  (a)  The
 U.P.  State  Road  Transport  Corpora-
 tion  got  bodies  fabricateg  on  497  bus
 chassis  by  M/s.  Maruti  Ltd.  and  on

 466  bus  chassis  from  other  outside
 agencies  during  1976-77,  after  inviting
 tenders  and  negotiating  unif=rm  stand-
 ard  rates,

 (b)  The  Corporation  was  _  faced
 with  the  task  of  providing  extra  buses
 for  the  Kurmbh  Mela  at  Allahabad  in
 January,  977  and  replacing  the  un-
 dependable  buses  plying  in  the  hill
 areas  of  the  State  by  new  ones  dur-
 ing  the  year.  To  meet  the  situation,  a
 time  bound  programme  for  fabricat-
 ing  bodies  on  32]  chassis  and  re-
 novating  734  buses  was  drawn  up.
 The  Corporation’s  own  workshops
 could  handle  the  work  of  building
 bodies  on  358  bus  chassis  and  renovat-
 ing  734  buses.  The  work  of  fabricat-
 ing  bodies  on  the  remaining  963  buses
 had,  therefore,  to  be  entrusted  to  out-
 side  agencies,  including  Maruti  Ltd.

 Produce  into  Allegations  against  cen-
 tral  Scientific  Instruments  Organisa-

 tion

 427.  SHRI  BHAGAT  RAM:  Will  the
 Minister  of  PLANNING  be  pleased
 to  state:  |

 (a)  whether  a  memorandum  was
 +  submitted  to  Prime  Minister  by  the

 CSIO  (a  national  Laboratcry)  emplo-
 yees  ad-hoc  action  Committee  deman-
 ding  through  probe  into  allegations  of #
 authoritarian  and  despotic  rules  in

 ,

 the  CSIO;  and

 (b)  if  so.  action  taken  in  this  re-
 gard?  BE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  &  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  Yes,  Sir.

 (b)  The  allegations  made  are  being
 looked  into.

 Answers  90°

 ग्रजमेर-खण्डवा  माग  पर  यातायात

 428.  डा०  लक्ष्मोनारायण  पाण्डेय  :

 नौवहन  झ्रौर  परिजहन  मंत्री
 कसा

 यह  बताने
 की  कृपा  कि  :

 (क)  कया  श्रजमेर  खण्डवा  मार्ग  पर
 भारी  यातायात  2  ;

 (ख)  क्या  धौलपुर  के  निकट  चम्बल

 पुल  के  टूटने  के  बाद  से  बम्बई  दिल्ली  का
 सारा  सड़क  यातायात  प्राय:  इसी  मार्ग
 से  है;

 (ग)  क्‍या  उक्त  मार्ग  पर  भी  भारी
 यातायात  है  क्योंकि  इस  मार्ग  पर  नसीराबाद,
 नीमच  श्रौर  मऊ  में  सी०  झआर०  पी०  तथा  सेना

 मुख्यालय  है  तथा  चित्तोंड़  और  निम्बाहेडा
 मे  गीमेंट  के  कारखाने  हैं  1

 (घ)  क्‍या  इस  मार्ण  को  राष्ट्रीय  राजमार्ग
 में  बदलने  की  मांग  की  गई  है  और  इन  कारणों
 से  भी  ऐसा  करने  की  झ्रावश्यकता  है;  और

 (ड)  यदि  हां,  तो  इस  दिशा  में  सरकार
 द्वारा  क्‍या  कायंवाही  की  गई  है?

 रक्षा  मंत्रो  (  श्री जगजोवन  राम  ):  (क)
 से  (ग).  अजमेर  खंडवा  मार्ग,  जो

 एक  राज्य  राजमागं  है  जिसका  कुछ  हिस्सा
 राजस्थान  भें  भौर  कुछ  हिस्सा  मध्य  प्रदेश  में

 पड़ता  है,  के  सबंघं  में  उपयक्‍त  (क),  (ख)
 झर  (ग)  के  बारे  में  सूचना  संबंधित  राज्यों

 से  अभी  तक  प्राप्त  नही  हुई  है।

 (घ)  भौर  (ड़).  राजस्थान  सरकार

 ने  पांचवीं  पंचवर्षीय  योजना  में  अजमेर  भील-

 वाडा  चित्तोड़गढ़  पिपलोदा  रतलाम-इंदौोर
 मार्ग  को  राष्ट्रीय  राजमार्ग  घोषित  करने  का

 अनुरोध  किया  ।  भजमेर  चित्तोड़  नोमच-

 मंदसोर-रतलाम-महु  खंडवा  मार्ग  को  राष्ट्रीय
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 राजमार्ग  षित  करने  के  लिय  एक  इसी

 प्रकार  का  अनुरोध  मध्य  प्रदेश  सरकार  से

 भी  प्राप्त  हुआ  ।  परन्तु,  चालू  वित्तीय  कठिनाई

 के  कारण  भारत  सरकार  के  लिए  इन  अनुरोधों

 को  स्वोकार  कर  पाना  संभव  नहीं  हुभा  है।

 मंत्रालयों  विभागों  में  हिन्दो

 का  प्रयोग

 429.  श्री  जनेदवर  मिज :  क्‍या  गृह

 मंत्री  यह  बताने  को  कृपा  करेंगे  किः

 (क)  नयी  सरकार  के  गठन  के  बाद

 विभिन्न  मंत्रालयों,  विभागों  में  हिन्दी  का

 बयोग  कितने  प्रतिशत  बढ़ा  है;

 (ख)  क्‍या  पिछली  सरकार  के  शासन

 के  दोरान  हिन्दी  में  जितना  काम  होता  था,

 इस  समय  उससे  कम  हो  रहा  है;  शझ्ौर

 (ग)  यदि  हां,  तोउसके  क्‍या  कारण

 गह  मंत्री  (  चोधरी  चरण  सिह  ):

 (क)  से  (ग).  वतंमान  व्यवस्था  के

 नुसार  भारत  सरकार  के  मंत्रालयों/विभागों
 में  हिन्दी  का  प्रयोग  में  हुई  प्रगति  की  सूचना

 उनसे  जून,  सितम्बर,  दिसम्बर  झौर  मार्च

 की  तिमाहियों  की  समाप्ति  पर  मंगाई  जाती

 है,  जो  उन्हें  अगले  महीने  की  अंतिम  तारीख

 तक  राजभाषा  विभाग  को  भेजनी  होती  है  1

 अप्रैल  और  जून,  977  के  बीच  की  अवधि

 से  संबंधित  हिन्दी  के  प्रयोग  की  प्रयति  रिपोर्ट

 सामान्यत:  जुलाई,  977  भ्रपेक्षित

 है  ।  फिर  भी  मंत्रालयों/विभागों  से  इस  बारे
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 में  विशेष  रूप  से  सूचना  मंगाई  जा  रही  है

 और  प्राप्त  होने  पर  संसद  के  सभा  पटल  पर

 रख  दी  जायेगी।

 Improving  the  Socio-Economic  Con.
 ditions  of  Rural  Areas

 403.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  Government  are  tak-
 ing  steps  for  the  application  of  science
 and  Technology  for  improving  the
 socio-economic  conditions  of  rural
 masses;  and

 (b)  if  80,  facts  thereof?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVIDER  VARMA):  (a)  Yes.

 (b)  The  major  objectives  of  Science
 &  Technology  inputs  to  Rural
 Development  are:  creation  of  more
 jobs  in  rural  areas;  increase  produc-
 tivity  and  generate  incomes;  and
 improve  living  environment  Fulfilment
 of  these  objectives  requires  intensive
 application  of  Science  &  Technology
 in  various  sectors  of  socio-economic
 activity.  Some  of  the  technical  deve-
 jopments  aimed  at  improvement  of
 life  in  rural  areas  relate  to:—-  agricul-
 tural  production  and  irrigation  with
 special  emphasis  on  programmes  _  to
 improve  productivity  of  small  and
 marginal  farmers;  cheap  sources  of
 nutrients;  non  conventional  sources
 of  energy;  cottage  industries;  rural
 housing;  sanitation  and  water  supply;
 transportation;  waste  utilisation  etc.
 To  achieve  balanced  growth  ,an  In-

 tegrateqg  Rural  Development  Pro-
 gramme  has  been  initiated  so  that  the
 result  of  Science  &  Technclogy  can  be
 brought  to  the  door-step  of  the  villa-
 gers  for  improving  their  socio,  econo-
 mic  life.

 The  newly  reconstituted  Planning
 Commission  is  reviewing  this  as
 part  of  the  general  review  to  ac-
 celerate  such  development.
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 Industries  in  drought  areas
 \

 431.  SHRI  P.  RAJAGOPAL  NAIDU;
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  give  pre-
 ference  in  starting  heavy  and  small
 scale  industries  in  drought  prone  areas
 to  create  employment  to  the  people  in
 these  areas;  and

 (b)  if  go,  the  industries  to  pe  start-
 ed  in  these  areas  this  year?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  BRIJ  LAL  VERMA):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Retrenchment  by  Calcutta  Dock
 Labour  Board

 433.  SHRI  DINEN  BHATTA-
 CHARYA:  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be
 pleased  to  state:

 (a)  whether  the  Calcutta  Dock
 Labour  Board  by  its  decision  dated
 5th  October,  976  retrenched  3,756
 workmen  from  their  services;

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment;  and

 (c)  the  steps  taken  to  revoke  that
 decision?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  After
 8  review  of  the  number  of  workers
 on  its  registers  or  records  according
 to  the  provisions  of  the  Schemes
 framed  under  the  Dock  Workers
 (Regulation  of  Employment)  Act,
 1948,  the  Calcutta  Dock  Labour  Board,
 which  is  a  tripartite  body,  decided  at  its
 meeting  held  on  5-10-1976  to  decrease
 the  number  of  registered  dock  wor-
 kers  on  its  registers  or  records  by
 removing  the  names  of  the  workers

 of  the  age  of  50  years  and  above  keep-
 ing  in  view  the  anticipated  require-
 ments  and  for  better  efficiency  and
 economy  of  operations.  In  the  same

 Resolution,  the  Board  also  decided
 the  amounts  to  be  paid  to  the  workers
 whose  names  were  removed  from  the
 Board’s  registers.  In  pursuance  of
 this  decision,  the  Board  removed  the
 names  of  3506  workers  from  its  re-
 gisters  in  December,  1976.

 (b)  Before  implementing  its  deci-
 sion,  the  Dock  Labour  Board  had
 obtained  the  approval  of  the  Central
 Government  to  the  adjustment  in  the
 number  of  workers  as  required  under
 the  relevant  Schemes.

 (c)  Does  not  arise.

 भसोटरकार  बनाने  के  लिये  लाइसेंस

 434.  श्री  धम  सिह  भाई  पटेल  :

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  ऐसे  झ्रावेदकों  की  द्््ब  तक  की

 संख्या  और  नाम  क्‍या  है  जिन्होंने  मोट  कार

 के  निर्माण  &  लिये  लाइसेन्स  के  लिये  आवेदन

 पत्र  दिये  हैं;  शौर

 (ख)  कितने  अर  किन  किन  आवेदकों

 को  लाइसेंन्स  दिये  गये  हैं  ?

 उद्योग  मंत्री  (  श्री  बुजलाल  वर्भा  ):

 (क)  और  (ख)  :  यात्री  कारों  के  निर्माण

 के  लिये  आशय  पत्र  देने  बारे  में  सरकार

 की  नीति  i0  अगस्त,  970  को  संसद  के

 दोनों  सदनों  में  धोषित  की  गई  थी  ।  उस  तिथि

 को  सरकार  के  पास  निम्नलिखित  पार्टियों

 के  आवेदन  पत्र  अनिणित  पड़े  थे  :--

 (  ]  )  ने  °

 इन्बेस्टमट  एण्ड
 लिमिटेड,  बंगलौर  ।

 (2)  श्री  सोम  प्रकाश  रेखी,  में ०  जीता
 इण्डिया,  दिल्ली  |

 मंसूर  स्टेट  इण्डस्ट्रियल
 ड एलपमट  कारपोरेशन
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 xs.
 (3)  श्री  मनुभाई  एच०  ठकक्‍्कर,  पार्टनर,  .

 झश्विन  इण्डस्ट्रीज,  जिला  बड़ौदा  (गुजरात  )॥
 i]

 (4)  म  आर०  शार ०  चोकसी

 एण्ड  कम्पनी,  अहमदाबाद-2  |

 (5)  मे०  गणेश  रेनोल्ट,  लखनऊ  1

 (6)  में०  भुविमान  लिमिटेड,  जयपुर  ।

 (7)  में०  अरविन्द  झ्राटोमोबाइल्स,

 विवेन्दम  1

 (8)  श्री  संजय  गांधी,  (अब  मे०
 मारुति  लिमिटेड,  गडगांवा)  |

 (9)  में ०  केरल  स्टेट  इण्डस्ट्रियल
 डेवलप  मंट  कारपोरेशन  लिमिटेड,  विवेन्द्रम  1

 (10)  श्री  एम० ग  मदन  मोहन  राव,
 मद्रास  ।

 इनमें  से  श्री  संजय  गांधी  और  मद्रास  के  श्री

 एम०  मदन  मोहन  राव  को  यात्रो  कारे  बनाने
 के  लिये  आशय  पत्र  (ये  गये  थे।  बाद  में,

 यात्री  कारों  के  निर्माण  के  लिए  अपनी  ग्रोजनाएं
 संशोधित  करने  के  पण्चात्‌  दिल्‍ली  के  श्री
 सोम  प्रकाश  रेखी  और  बड़ौदा  के  श्री  मन्‌ृभाई
 एच०  ठक्‍कर  को  भी  झाशय  पत्र  दिये  गये
 थ।

 यात्री  कारों  के  निर्माण  के  लिए  औदयोगिक
 लाइसेंस  हेतु  निम्न  पार्टियों  से  भी
 आवेदन  पत्र  प्राप्त  हुए  थे  —

 (1)  श्री  शाम  चेरियन,  क्विलोन,
 केरल

 (2)  में ०  झलाइड  इंजीनिर्यारिग
 कारपोरेशन,  सालेम  |

 (3)  श्रीमती  सुलोचना  सिह,  कानपुर  ।

 (4)  में०
 घमंशाला  t

 अमर  इंजी ०,  इण्डस्ट्रीज,

 (5)  श्री  जो०  पी०  श्रीवास्तव,  कानपुर  t

 chs
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 (6)  श्री  बी०  -एम०  शाह  बम्बई  |

 “श्री  श्याम  चेरियन,  मे०  अमर  इंजी०

 इण्डस्ट्रीज  और  श्री  जी०  पी०  श्रीवाप्तव  को
 आशय  पत्र  के  लिए  तकनीकी  विकास  के

 महानिदेशालय  के  पास  पंजीकरण  हेतु  अावेदन
 करने  की  सलाह  दी  गई  थी।  बाकी  पार्टियों

 अर्थात्‌  म  ०  अलाइड  इंजीनियरिंग  कारपोरेशन
 झौर  श्रीमती  सुलोचना  सिंह  को  झ्राशय  पत्र
 जारी  किये  गये  थे।

 में ०  माहति  लिमिटेड  शौर  श्री  मनुभाई
 एच०  ठतकर  को  दिये  गये  झाशय  पत्रों
 को  प्रौदयोगिक  लाइसेंसों  मे ंबदल  दिया  गया

 है  ।  श्रीमती  सुलोचना  सिंह  को  दिया  गया
 ग्राशय  पव  अभी  भी  वैध  है।  श्री  एम0पदन
 मोहन  राव,  श्री  सोम  ग्रकाण  रेखौ  और  में  >

 अलाइड  «=  इंजीनिर्यारय  कारपोरेशन  को

 दिए  गए  अाशप  पत्र  रद्द  कर  दिय  गये  थे

 थाती  कारों  के  निर्माण  के  लिये  तकतोक़ो

 विकास  के  महानिदेशालय  के  पास  पंजोकरण

 हेतु  झाशय  पत्र  निम्तलिखित  बृदियों
 को

 जारी  किये  गये  थे  —

 (1)  मे०
 लिमिटेड,  पटना  t

 (2)  में ०  एवर  टेक  (प्रा)  लिमिटेड,

 नई  दिल्‍ली  ।

 (3)  में०  प्रानन्दजी  हरिदास  Fo

 प्रा०  लिमिटेड,  बम्बई।

 (4)  श्री  एस०  चन्द्रा,  नई  दिल्लो  |

 (5)  में ०  न्यू  इण्डिया  आटोमो  इन्स

 कलकत्ता  ।

 (6)  में०  सना

 ड  ट्रीज  लिमिटेड,  इतना:  1

 स्पी  डक्रा कूट  (प्रा०)

 ग्रोटम।  नस

 (7)  To  सनराइज  झ्ाटों  इण्डस्ट्रीज,
 बंगलौर  ।

 (8)  श्री  प्रशोक  के>  राय, :,.  नई

 दिल्ली  I  ी
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 इनमें  से  oo  सोना  भ्राटोमोबाइत्स  इण्हस्ट्रोज
 लिमिटेड  का  श्राणय  पत्र  प्रभी  भी  वैध  है  ;

 में ०  स्पीडक्राफूट.  (प्रा० )  लिमिटेड  में ०

 एयर  टेक  (प्रा०्)  लिमिटेड,  मे  प्रानन्दजी

 हरिदास  कं०  प्राण  लिमिटेड,  श्रो  एस०  चन्द्रा,

 में ०  न्यू  इण्डिया  आटोमोबाइल्स  अर  श्री

 ग्रशोक  के  रात  के  झा गय  पत्र  रदद  क  :  दिए

 थे;  में 0 पतरा  (ज  प्राटो  इ  डल्ट्रीन  का  श्राशन्य

 पत्र  तकनीकी  विकास  के  महानिदेशालय  ने

 ती  पाये  की  यात्री  कारों  के  निर्माण  के  लिये

 oe  पंजीकरण  प्रमाणपत्र  में  बदल  दिया  है  गया  t

 Payment  of  Compensation  to  Land
 Owners  in  Asansol,  Raniganj  and

 Amdal

 435.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  ENERGY  be  pleaseg  to
 State:

 (a)  whether  the  Ministry  is  aware
 of  the  fact  that  vast  land  in  Asansol,
 Raniganj  and  Andal  Police  stations
 have  been  acquried  and  subsided  cve
 to  de-pillarisation  by  the  Eastern  Coal-

 field  Ltd.  and  no  compensation  has
 been  paig  to  cultivators/owners  of  the
 land;  and

 (b)  if  so.  whether  Government  will
 take  early  measures  to  pay  proper  com.
 pensation  and  employment  to  the  rela-
 tives  of  the  land  owners/cultivators?

 ‘

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b),  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.
 584  LS

 बिहार  सेनिक  पुलिस  में  सेवा  से
 बर्खास्तगो gc  tt

 436.  श्री  युवराज:  क्‍या  गृह  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बिहार  राज्य

 में  बिहार  सैनिक  पुलिस  यूनिट  संब्या  9,11,

 12,  5,  7,  8,  2,  ।,  4  और  3  के  लगभग

 200  सियाहियों  को  श्रापातकाल  में  विना

 कारण  बताये  सेवा  से  बबास्ति  कर  दिया  गया  =

 था;

 (ख)  क्‍या  यह  भो  सच  है  कि  इन

 सिपाहियों  पर  निराधार  अरोप  लगा  कर

 इन्ट्रें  बर्खास्त  किया  गया  था;

 (ग)  क्‍या  उन्हें  सिपाहियों  को  भड़काने,

 लोकनायक  जयप्रकाश  नारायण  और  श्री

 रामानन्द  तिवारी  की  विचार्घारा  को

 विस्तारित  एवं  प्रचारित  करने  तथा  सिपाही

 संगठन  को  मजबूत  बनाने  शरीर  श्रधिकारियों

 की  धांधली  के  विरूद्ध  ग्रावाज  उठाने  के  लिये

 वर्खास्त  किया  गया  था;  शर

 (घ)  यदि  हां,  तो  इन  सिपाहियों  को  उनके

 वेतन  तथा  भत्तों  की  पूरी  बकाया  राशि  लौटाते

 हुए  कब  तक  सेवा  में  बहाल  किया  जायेगा;

 झौर  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 गृह  मंत्री  (  चोधरो  चरण  सिह  ):

 (क)  से  (घ)  तक  .  श्रपेक्षित  सूचना

 बिहार  सरकार  से  एकत्र  की  जा  रही  है  और

 उनसे  प्राप्त  होने  पर  सदन  के  पटल  पर  रख

 दी  जाएगी
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 D.T.C.  Bus  Service

 437.  SHRI  BRIJ  BHUSHAN
 TEWARI:  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be
 pleaseg  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  deteriorate  bus  service
 Provided  by  the  Delhi  Transport  Cor-
 poration  to  the  residents  of  Sarojini
 Nagar  on  Route  No.  50  plying  between
 Sarojini.  Nagar  and  Central  Secre-
 tariat/Regal;  and

 (b)  if  s0,  what  steps  the  Govern-
 ment  contemplate  to  remove  the  hard-
 ship  faced  by  the  Government
 servants  in  particular  and  the  public
 in  general?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)-  (a)  Yes,
 Sir.  There  have  been  some  complaints
 of  irregular  operation  of  the  bus  servi-
 ces  on  this  route.

 (b)  The  service  on  the  route  is  being
 operated  by  N.D.M.C..  with  its  own
 buses,  under  an  agreement  with  the
 Delhi  Transport  Corporation.  The
 Transport  Controller  of  that  Com-
 mittee  has  been  requested  by  the  Cor-
 Poration  to  take  immediate  steps  to
 regularise  the  service.

 DTC  is  also  operating  its  own  bus
 services  which  pass  via  Sarojini  Nagar
 and  run  up  to  Central  Secretariat/
 Plaza/Connaught  Circus.

 आपातकाल  के  दौरान  जन  प्रचार
 के  साधनों  का  वृरुषयोग  करने  के
 बारे  में  एक  सदस्यीय  समिति  का  गठन

 438.  श्री  उग्रसेन  :  क्या  सचना
 और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 शग्रापातकाल  के  दौरान  जन  प्रचार  साधनों
 का  दुरुपयोग  करने  और  उनको  जांच  करने
 के  लिये  एक  श्वेत-पत्र  तैयार  करने  के  उद्देण्य
 से  मंत्रालय  द्वारा  गठित  एक  सदस्यीय  समिति
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 डारा  किये  गये  कार्य  की  प्रगति  क्‍या  है  झौर
 इस  बारे  में  झागे  की  जाने  वाली  कार्यवाही  की
 रूपरेखा  क्‍या  है  ?

 सूचना  और  प्रसारण  मंत्री  (  श्री  साल

 कृष्ण  झड़वानी  )  सूचना  झौर  प्रसारण
 मंत्रालय  के  भृतपूर्व  सचिव  श्री  के०  ho  दास,
 झाई०  सी०  एस०  (सेवा  निवृत्त  )  की  भ्रध्यक्षता
 में  इस  मंत्रालय  में  1  मई,  977  को
 झ्रापात  स्थिति  के  दौरान

 (क)  सेंसर  उपबन्धों  का  दुरुपयोग  ;

 (ख)  पत्रकारों  का  उत्पीड़न  ;

 (ग)  फिल्‍मों  को  प्रमाणी?त  करने

 के  बारे  में  श्ारोप ;

 (घ)  जन  संपर्क  माध्यया  तथा
 समाचार  एजेंसियों  का  स्वार्थ  साधन  के  लिये

 उपयोग  ;  शौर

 (=)  द्न्य  प्राग्मगिक  मामला

 से  संबंधित  जन  सांपर्क  के  माध्यमों  बेः  दुरूपयोत
 के  बारे  में  जांच  करने  और  ऐसे  तथ्य  एकविग
 करने  के  लिये  एक  सदस्यीय  जांच  समिति

 गटित  की  गई  थी  'जिनवे:  ब्राधार  पर  सरकार

 एक  श्वेत-पत्र  तयार  करेगी  उक्त  समिति

 के  बारे  H  2)  मई,  977  को  एक  प्रेस  नोट

 जारी  किया  गया  था  जिसमे  जनता  शौर

 संस्थाप्नों  से  यह  निवेदन  किया  गया  था  कि

 वे  श्रपनी  खास  शिकायतें,  पूर्ण  विवरण  सहित,

 इस  मंत्रालय  में  निदेशक  (सतकंता)  को

 5  जून,  977  तक  भेज  दें।  प्रेस  नोट  में

 यह  भी  कहा  गया  था  कि  शिकायते  उच्च्त

 तिथि  तक  भेजना  बहुत  जरूरी  है  ताकि

 श्वेत-पत्र  संसद्‌  के बजट  सत्र  में  प्रस्तुत  किये

 जाने  के  लिये  समय  पर  तैयार  किया  जा

 सके  1

 2  प्रेस  नोट  के  बाद  एक  विज्ञापन  व्यापक

 रूप  से  देश  भर  के  राष्ट्रीय  समाचारपता-
 तथा  प्रादेशिक  और  भाषायी  समाचारपत्रा
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 को  जारी  किया  गया  था  t  पश्राकाशवाणी  श्रोर

 दूरदर्शन  केन्द्रों  के  माध्यम  से  भी  इसको
 व्यापक  रूप  से  झौर  बार  बार  प्रचारित  किया
 गया  था।  राज्य  सरकारों  के  मुख्य  सचिवों
 से  निवेदन  किया  गया  था  कि  वे  विभिन्न
 विचारार्थ  विषयों  पर  सूचना  भेज  दें।
 मंत्रालय  ने  प्रेस  और  फिल्‍म  संस्थाओं  के
 पदाधिकारियों  को  भी  पत्र  लिखे  जिनमें
 उनसे  यह  प्रनुरोध  किया  गया  था  कि  वे
 प्रपने  घटकों  को  इस  जांच  के  संबंध  में  सूचना
 दे  दें  तथा  उनसे  कहें  कि  वे  श्रपनी  शिकायतें,
 यदि  कोई  हों,  इस  मंत्रालय  को  भेज  दें

 3  दास  समिति  जन  संपक  के  माध्यमों
 के  दुरूपयोग  के  बारे  में  प्राप्त  शिकायतों  और

 इस  मंत्रालय  झौर  इसके  माध्यम  एककों  के
 रिकार्डों  की  जांच  कर  रही  है।  उम्मोद  है  कि
 जांच  समिति  श्रपना  कार्य  30  जून,  977
 तक  पूरा  कर  लेगी  1

 Completion  of  berths  in  Tuticorin
 Harbour  Project

 439.  SHRI  K.  पा,  KOSALRAM:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  original  schedule  of  dat
 for  the  completion  of  another  two
 berths  in  the  Tuticorin  Harbour  Pro-
 ject;

 (b)  whether  the  Scheme  is  pro-
 gressing  according  to  the  schedule;
 and

 (०)  if  not,  the  reasons  therefor  and
 the  probable  date  by  which  the
 remaining  two  berths  are  expected  to
 be  completed?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Ac-
 Cording  to  the  original  schedule,  all
 four  berths  were  to  be  completed  by
 February,  1973.  Two  berths  were  com-
 missioned  in  December,  975  and  the

 remaining  two  berths  by  December,
 ‘1976.

 (by  and  (c).  Do  not  arise.

 Ban  on  screening  of  films  after
 Emergeney

 440.  SHRIMATI  RENUKA  DEVI
 BARAKATAKI:  Will  the  Minister  of
 INFORMATION  AND  BROADCAST-
 ING  be  pleased  to  state;

 (a)  whether  Government  banned
 the  screening  of  some  films  after  the
 proclamation  of  emergency;

 (b)  if  so,  what  are  the  films  so
 banned;  and

 (c)  whether  the  present  Govern-
 ment  propose  to  lift  the  ban  on  the
 screening  of  these  films?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Yes,  Sir.

 (b)  During  the  period  of  emergency
 the  public  exhibition  of  the  following
 films  was  suspended :—

 AAINA  (HINDI)
 TATAMMA  KALA  (TELGU)
 AANDHI  (HINDI)
 SALAKHEN  (HINDI)
 DUS  NUMBRI  (HINDI)
 KAAM  SHASTRA  (HINDI)
 GUPT  SHASTRA  (HINDI)
 STREE  PURUSH  (REVISED)

 (HINDI)
 9.  GUPT  GYAN  (HINDI)

 l0.  VAZHKAI  RAGASYAM  (TA-
 MIL)

 l.  MARMAKKALAI  (TAMIL)
 12.  GUPT  GYANAMU  (TELUGU)

 13,  DHAMPATHY  RAGASYAM
 (MALAYALAM)

 Out  of  the  above  3  films,  the  fol-
 lowing  films  were  later  uncertified  :—

 l.  KAAM  SHASTRA  (HINDI)
 2.  GUPT  SHASTRA  (HINDI)

 ः

 ds
 wn

 ~
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 3.  STREE  PURUSH  (REVISED)
 (HINDI)

 4.  GUPT  GYAN  (HINDI)
 5.  VAZHKAI  RAGASYAM

 (TAMIL)
 6.  MARMAKKALAI  (TAMIL)

 GUPT  GYANAMU  (TELUGU)
 8.  DHAMPATHY  RAGASYAM

 (MALAYALAM)

 The  film  “AT  FIVE  PAST  FIVE”
 wag  also  uncertified  during  the  period
 of  emergency.

 ह

 (c)  Some  representations  for  lifting
 the  ban  have  been  received  in  respect
 of  some  of  the  films  mentioned  above.
 The  legal  aspect  of  the  case  is  being
 examined.

 Annual  progress  report  on  the  report
 of  Backward  Classes  Commission

 441.  SHRI  8.  C.  KAMBLE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  salient  features  of  the
 annual  progress  report  on  the  report
 of  the  Backwarg  Classes  Commission,
 provided  under  the  Constitution  of
 India;

 (b)  whether  Government  have  cate-
 goriseg  those  people  who  are  ‘socially
 and  educationally  backward’  as  per
 provisions  of  the  Constitution  of  India
 and  if  s0,  what  those  categories  of
 People  are;  and

 (c)  the  steps  Government  have  been
 takicg  annually  to  remove  the  giffi-
 culties  under  which  people  mentioned
 above  labour  in  each  State?~

 THE  MINISTER  OF  HOME  AF-
 FAIRS:  (CHAUDHURI  CHARAN
 SINGH):  (a)  The  Backward  Classes
 Commission  was  appointed  by  the  Go-
 vernment  of  India  in  January  953
 under  the  provision  of  Article  340(1)
 of  the  Constitution.  The  Commission
 submitted  its:report  in  March,  1955.  In
 pursuance  of  the  provision  contained
 in  Article  340(3),  the  report  of  Back-
 ward  Clusses  Commission  together  with
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 Memorandum  explaining  the  action
 taken  thereon  was  placed  before  each
 House  of  Parliament  on  3rd  Septem-
 ber  ‘1956.  There  is  no  provision  in  the
 Constitution  for  any  annual  progress
 report.

 (b)  and  (c).  In  August,  96]  the
 Government  of  India  decided  that  they
 would  not  draw  up  any  all-India  list
 of  Backward  Classes  other  than  the
 existing  Lists  of  Scheduled  Castes  and
 Scheduled  Tribes  while  leaving  the
 matter  to  the  discretion  of  the  respec-
 tive  State  Governments  to  choose  their
 own  criteria  for  defining  backward-
 ness,  they  were  advised  that  in  the
 view  of  the  Government  of  India,  it
 would  be  better  to  apply  ecoromic  tests
 than  to  go  by  caste.

 Bepur  Port

 442.  SHRI  TULSIDAS  DASAPPA:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  propose  to
 improve  and  expand  the  Bepur  Port;
 and

 (b)  if  so,  the  specific  proposals  in
 this  regard?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  The  executive  responsibility  for
 development  of  ports  other  than  major
 ports  vests  essentially  with  the  State
 Governments.  Centra]  Government,
 however,  has  been  giving  them  loans
 for  the  development  of  selected  Minor
 Ports  under  the  Centrally  Sponsored
 Scheme.  The  Port.  selected  frm
 Kerala  under  this  scheme  is  Be;'pore-
 The  scheme  for  development  of  Bey-
 pore  was  sanctioned  at  an  estimated
 cost  of  Ra  33.96  lakhs  and  includes
 dredging  of  outer  and  inner  channel.
 formation  of  reclamation  bund,  acauisi-
 tion  of  harbour  crafts,  provisions  of
 navigational  aids,  etc.  Central  GOv-
 ernment  have  no  proposal  for  financ-
 ing  any  improvement  or  expansion
 beyond  what  is  contemplated  in  this
 sanctioned  scheme.  4
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 Jamanalal  Bajaj  Research  Institute,
 Wajdha

 443.  SHRI  SANTOSHRAO  GODE:
 Will  the  Minister  of  INDUSTRY  he
 pleased  to  state:

 (a)  whether  the  Khadi  and  Village
 Industrieg  Commission  runs  Jamana-
 lal  Bajaj  Research  Institute  at
 Wardha;

 (b)  if  so,  type  of  research  work
 being  carried  on  in  this  Institute;  and

 (c)  whether  some  production  units
 of  thig  Institute  have  been  closed
 down,  resulting  in  the  retrenchment
 of  staff  members?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  BRIJ  LAL  VERMA):  (a)  Yes,
 Sir.

 (b)  Thig  Institute  conducts  technical
 research  in  Oils,  Ceramic,  Lime  and
 Ceilulose  Disciplines.  The  Institute  is
 improving  the  implements,  processes
 and  quality  of  products  according  to
 the  approved  projects.

 (c)  In  October,  976  Khadi  and
 Village  Industries  Commission  closed
 down  experimental  pilot  plants  for
 Cellulose  Oil  and  Soap  Ceramic.  No
 compulsory  retrenchments  of  any  em-
 ployee  was  affected.  09  non-qualified
 persons  were  transferred  With  con-
 ‘inuity  of  pas‘  service  to  Other  units.
 42  workers  however  have  opted  for
 voluntary  retrenchment.

 Abolition  of  Caste  System

 444.  SHRI  B.  C.  KAMBLE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  whether  Government
 Propose  to  take  appropriate  measures
 to  abolish  the  caste-system  and  also  (०
 make  its  observance  penal?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  Even  though  the  Constitu-
 lion  provides  that  no  citizen  shall  be
 Siscriminated  against  on  the  basis  Of
 Caste,  and  there  are  legal  provisions

 against  the  practice,  it  has  unfortu-
 nately  still  persisted.  Caste  and  com-
 munal  distinctions  in  the  country  can
 not  vanish  without  social  change  and
 economic  progress.  Government  are
 aware  of  the  complexity  of  the  problem
 and  expect  that  with  the  social  change
 and  appropriate  economic  orientation
 of  its  policies,  influence  of  the  caste
 will  be  weakened.  Government  pro-
 Pose  to  set  u  Civil  Rights  Commission
 for  ensuring  that  no  member  of  any
 minority  community  shall  suffer  from
 discrimination  or  inequality.

 Attack  on  Principal  and  staff  of
 Satyawati  College,  Delhi

 445.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  HOME
 AFFAIRS  be  please  to  state:

 (a)  whether  Government  have  prob-
 ed  into  the  attack  made  on  the
 Principal  and  staff  of  the  Satyawati
 College,  Delhi  on  the  ilth  May,  1977;
 and

 (b)  if  so,  the  necessary  action  taken
 against  the  assailants?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (b).  According  to
 information  received  from  the  Delhi
 Administration  no  such  incident  as
 mentioned  in  part  (a)  ०  the  question
 took  place  on  the  llth  May,  1977,  The
 facts  furnished  by  the  Delhi  Adminis-
 tration  are  as  follows:

 It  was  reported  by  the  Principal,
 Satyawati  College,  that  on  l0th  May
 1977,  when  there  was  a  meeting  of  the
 Governing  Body  of  the  College,  a
 peaceful  demonstration  was  staged  »y
 the  teachers.  employees  and  students
 against  some  nominated  members  of
 the  governing  body  to  demand  their
 resignation.  Some  goondas  entered
 the  College  and  started  beating  up  the
 teachers,  employees  and  students  of
 the  college.  The  Principal  alleged
 that  he,  was  also  manhandled.

 A  case
 .
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 under  Section  45l-IPC  was  registered
 at  P.S.  Civil  Lines  vide  F.I.R.  No  322
 dated  0th  May  ६977  in  this  connection.

 A  complaint  was  also  lodged  by  the
 Chairman  of  the  governing  body  of  the
 College  that  he  and  some  other  mem-
 bers  of  the  governing  body  had  been
 wrongfully  confined  in  the  College  pre-
 mises  on  0th  May  1977,  when  they
 had  gone  there  to  attend  a  meeting  of
 the  governing  body  of  the  College.  A
 caSe  under  Section  342-IPC  was  regis-
 tered  at  P.S.  Civil  Lines  in  connection
 with  this  matter.

 Both  the  cases  mentioned  above  are
 under  investigation.  °

 कुछ  राजनोतिक  दलों  हारा  दिल्ली

 विद्युत  प्रदाय  संस्थान  के

 ०  तहिनों  का  प्रयोग

 446.  क्रो  शिव  नारायण  सरसूनिया  :
 क्या  ऊर्जा  मत्रो  यह  बताने की  कृपा  करेंगे  कि  :

 /क)  क्‍या  दिल्ली  विदयुत  प्रदाय  संस्थान
 के  वाहनों  को  किसी  राजनतिक  दल  के  उप-
 योग  हेतु  दिया  गया  था  ;

 (ख)  यदि  हां,  तो  किस  अधिकारी  की

 अनुमति  से  इन  वाहनों  को  दिया  गया  था
 तथा  कितने  वाहन  कब-कब  दिये  गये  थे  ;
 शर

 (ग)  इन  वाहनों  को  भेजने  के  बदले
 में  दिल्ली  विद्युत  प्रदाय  संस्थान  को  कितनी
 राशि  प्राप्त  हुई  थी  शौर  यदि  राशि  प्राप्त

 नहीं  हुई  तो  इसके  क्‍या  कारण  हैं।

 ऊर्जा  मंत्री  (  ओ  पी०  रामचन्द्रन):
 (क)  जी,  नहों  1

 (ख)  झौर  (7).  तथापि  दिल्‍ली  विदयुत
 प्रदाय  संस्थान  ने  बताया  हैं  कि  संस्थान
 के  एकमात्र  मान्यता  प्राप्त  यनियन-----दिल्ली
 राज्य_  बिजली  बक्स  यूनियन  को  उसकी
 प्रार्थना  पर  कुछ  अवसरों  पर  कुछ  वाहन
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 इस्तेमाल  करने  की  अनुमति  दी  गई  थी।
 इसके  लिये  संस्थान  ने  झावश्यक  बिल
 बनाये  ये  ।  हि

 दिल्ली  विद्युत्‌  प्रदाय  संस्थान  के
 aku ॥  त्यों  के  जेसन-सानों  का

 पुनरोक्षण

 447.  ह. द  शिव  नारायण  सशसूनिया  :
 बया  ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  विदय॒त  प्रदाय-
 संस्थान  में  कर्मचारियों  के  वेतनमान  वर्ष  97)

 से  पुनरीक्षित  करने  के  बारे  में  निर्णय  क्या
 गया  है;

 (&)  क्‍या  उनके  वेतनमान  पृनरीक्षित
 किये  जाने  के  वावजूद  उन्हें  उनकी  बकाया

 राशि  नहीं  दी  गई  है;  भौर

 (ग)  बकाया  राशि  देने  के  संबंध  में
 विलम्ब  के  क्‍या  कारण  हैं  तथा  यह  राशि
 कब  तक  दिये  जाने  की  संभावना  है  ?

 ऊर्जा  मंत्रो  (  श्री  पी०  रामयथन्दन )  :

 (क)  दिल्ली  विदयुत्‌  प्रदाय  संस्थान  के

 प्रबंधतों  ने  973  में  (i)  1-4-1971
 से  इंजीनियरों  के भौर  (ii)  I-4-972
 से  तकनीकी  सुपरवाइजरों  झौर  कमंकारों

 (वर्कंमेन)  समेत  भ्रन्य  कमंचारियों  के  वेतन-

 मानों  में  संशोधन  करने  के  निर्णय  लिये  थे

 (ख)  इंजीनियरों  को  सितम्बर,  973

 से  शौर  अन्य  कमंचारियों  को  भ्रक्‍्तूबर,  973

 से  संशोधित  वेतनमान  के  भधनुसार
 वेतन  दिया  गया  है  इंजीनियरों

 को  i-4-97]  से  प्रगस्त,  973  तक

 पका  और  प्रन्य  कमंचारी  वर्ग  को  1-4-197

 से  सितम्बर,  973  तक  की  अ्रवधि  की

 वेतन  भ्रादि  की  बकाया  राशि  झरी  दी  जानी

 है  L
 wf

 ie Fr}
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 (ग)  चंकी  वेतनमानों  के  संशोधन
 से  उठ  खड़े  हुए  कुछ  मामलों  पर  कुछ  विवाद
 था  शरत:  यह  विवाद  दिल्ली  विद्युत  प्रदाय
 संस्थान  के  प्रबन्धकों  ने  एक  मध्यस्थ  को  साप
 दिया  था  i  मध्यस्थ  ने  भ्रपना  अ्रधिनिर्णय

 मार्चे,  977  में  दे  दिया  है  शौर  यह  प्रबंधकों
 के  विचाराधीन  है  1

 Industrial  Licensing  Policy

 448.  SHR]  K.  A.  RAJAN:

 SHRI  M.  KALYANASUNDA-
 RAM:

 Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  a  new  industrial  licens-
 ing  policy  has  been  evolved  by  Gov-
 ernment;  and

 (9)  if  so,  the  salient  featufes  and
 objectives  thereof?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  BRIJ  LAL  VERMA):  (a)  and
 (b).  The  basic  features  Of  the  indus-
 trial  policy  of  the  new  Government  re-
 late  to  the  objective  of  generating
 maximum  possible  employment  in  the
 industrial  sector  leading  to  optimum
 socio-economic  benefits  in  the  circums-
 tances  obtaining  in  our  country  and
 the  decentralisation  of  economic  power
 through  strengthening  the  cottafe  and
 smal]  scale  industries  based  on  the  use
 of  appropriate  technologies,  Opera-
 tional  details  of  the  new  industrial
 Policy  would  be  worked  out  in  due
 course  of  time.

 जेल  नियमावलो  को  उदार  बनाने  के

 लिए  राज्यों  को  पअन॒वेश

 449.  श्री  कृष्ण  कुमार  गोयल  :
 क्या  गृह  मंत्री  यह  बताने  की  क््पा  करेंगे  कि  :

 (क)  क्‍या  जेलों  में  नजरबन्द  व्यक्तियों
 श्रौर  हि  बन्दियों  के  साथ  निर्देयता-
 पूर्वक  भ्रमानवीय  ढंग  से  बर्ताव  करने  की  प्रथा
 स्वतन्त्रता  के  बाद  भी  जारी  है;

 (ख)  क्‍या  आ॥्लापात  स्थिति  के  दौरान

 बहुत  बड़ी  संख्या  में  पकड़े  गये  विख्यात  राजनी-
 तिज्ञों,  राजनतिक  तथा  सामाजिक  कार्यकर्ताओं
 तथा  बुद्धिजीवी  व्यक्तियों  को  हथकड़ियां
 शौर  वेड़ियां  डाली  गई  थीं  ;

 (ग)  क्‍या  केन्द्र  द्वारा  राज्यों  को  जेल
 नियमावलियों  को  उदार  बनाने  हेतु  उनमें
 परिवर्तन  करने  के  शभ्रनुदेश  दिये  जाने  का
 प्रस्ताव  2;  और

 (घ)  क्या  सरकार  का  विचार  सम्बन्धित
 श्रधिकारियों  को  इस  श्राशय  के  श्रन॒देश  देने
 का  हैँ  कि  सभ्य  तथा  जिम्मेदार  व्यक्तियों  को
 विचाराधीन  बन्दियों  के  रूप  में  न्यायालयों,
 जेलों  तथा  अन्य  स्थानों  पर  ले  जाते  समय

 हथकड़ियां  न  डाली  जायें?

 गृह  मंत्रो  (  चौधरों  चरणसिह  )  :

 (क)  से  (घ)  तक.  इस  सवध  में
 8-l]l-974  को  भारत  सरकार  ने
 सभी  राज्य  सरकारों  श्र संघ  शासित  क्षेत्रों
 को  अनुदेश  जारी  किये  णे  कि  पृलिस  द्वारा
 सामान्यतः:  हथकडियों  का  प्रयोग  कंवल  वहां
 किया  जाये  जहां  कंदी  हिसक,  उत्पाती  और
 विध्नकारी  हो  ्रथवा  जिसके  बचकर  भाग
 निकलने  अथवा  श्रात्म  हत्या  करने  की  सम्भा-
 वना  हो  अथवा  जिस  पर  श्रमानवीय  गम्भीर
 श्रपराध  का  इ्भियोग  लगाया  गया  हो।
 राज्यडूँ सरकारों  और  संघ  शासित  क्ोत्रों
 को  यहाभी  सलाह  दी  गई  ह  कि  कंदियों  को

 श्न्घाघुन्ध  हथकड़ी  लगाना  अपराधियों  के
 साथ  व्यवहार  को  आभ्राधुनिक  धारणा  के

 प्रतिकूल  है  श्रौर  सत्याग्रहियों,  सार्वजनिक
 जीवन  में  भ्रच्छी  स्थिति  रखने  वाले  व्यक्तियों
 श्लोर  पेशेवरों  जेसे  पत्रकारों,  विधिवेत्ताझों,
 डाक्टरों,  लेखकों,  शिक्षाविदों  श्रादि  जैसे
 बंदियों  को  सामान्यत  :  हथकड़ी  लगाने  का

 कोई  अवसर  नहीं  होना  चाहिये  ।  यदि  कोई
 विशिष्ट  शिकायत  राज्य  सरकार  के  ध्यान
 में  लाई  जाती  हैं  तो  उस  पर  राज्य  सरकार  के
 साथ  पत्र  व्यवहार  किया  जायेगा  ।
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 wet  तक  आझ्रापातस्थिति  की  भ्रवधि  के
 दोरान  बंदियों  के  साथ  बुरे  व्यवहार  के  विशिष्ट
 मामलों  का  सम्बन्ध  है,  ये  शाह  आयोग  के
 विचारार्थ  विषयों  में  अन्तर्गत  अ्ायेंगे ।

 Utilization  of  space  Technological  for
 location  of  Mineral  resources

 450:  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  SPACE  be  pleased
 to  state:

 (a)  the  present  position  of  applica-
 tion  of  space  technology  for  location
 of  mineral  resources  in  the  country;

 (b)  the  actual  achievements  made
 so  far  in  application  of  the  space
 technology  and  the  areas  in  which
 mew  mineral  resources  have  been
 located  as  a  result  thereof;  and

 (९)  the  phases  of  the  plans  for
 intensive  utilisation  of  such  a  techno-
 logy  in  future?

 THE  PRIME  MINISTER’  (SHRI
 MORARJI  DESAI):  (a)  The  Space
 Applications  Technology  for  locating
 minerai  resources  in  the  country  is  at
 present  in  the  experimental  stage.  In
 the  absence  of  the  direct  exposure  of
 minerals  to  the  ground  surface,  in-
 direct  approach  is  used  such  as  geolo-
 gical  and  geomorphological  studies
 which  indicate  possibilities  of  _mine-
 rals.  For  very  specific  minerals  ex-
 posed  to  the  surface,  it  is  possible  to
 design  special  sensors  which  will  help
 in  their  easier  identification.  Such
 sensors  have  so  far  been  tried  on  air-
 craft  only.  Studies  are  just  beginning
 in  India  and  are  largely  based  on
 available  satellite  data  from  other
 countries  and  our  own  aircraft  data
 which  are  now  being  collected  through
 multiband  and  multispectral  sensors.

 (b)  A  few  Landsat  imageries  and
 data  from  aircraft  surveys  carried  out
 in  India  are  available  to  scientists  of
 ISRO  and  other  organisations  and
 these  are  Seing  analysed  for  geologi-
 cal  and  mineralogical  applications.
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 Some  of  these  have  resulted  in  identi-
 fication  of  new  linear  and  other  struc.
 tural  features.

 (c)  The  second  Indian  satellite  to  be
 launcheg  in  978  will  casry  sensors
 which  wili  provide  imagery  of  interest
 to  geclogists.  Proposals  are  being  dis-
 cussed  from  interested  scientists  and
 Organisations  in  India  for  use  of  satel-
 lite  and  aircraft  data  for  this  purpose.

 Production  of  power  through  Atomic
 Energy

 45!.  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  ATOMIC  ENERGY
 be  pleased  to  state:

 (a)  the  quantum  of  power  produc
 ed  through  the  use  of  atomic  energy;

 (b)  whether  in  view  of  the  oil
 crisis,  Government  propose  to  produce
 Power  more  by  atomic  energy  than
 by  other  sources;

 (c)  if  so,  the  salient  features  of
 the  plans  in  this  regard;  and

 (d)  whether  the  working  of  the
 present  power  stations  is  handicap-
 Ped  or  likely  to  be  handicapped
 through  non-availability  of  nuclear
 material  from  foreign  sources?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  During  the
 year  ‘1976-77,  3252  million  Kwh  of
 energy  was  generated  through  the  use
 of  atomic  energy.

 (०)  and  (c).  The  energy  require-
 ments  of  the  country  are  met  by  a  mix
 of  thermai,  hydro  and  nuclear  power
 plants  in  which  the  role  of  nuclear
 power  is  marginal  The  situation
 created  by  the  oil  crisis  will  have  to  be
 met  by  increased  reliance  on  coal
 baseq  thermal  power.  According  to
 present  plans,  an  installed  capacity  of
 6000  MW,  subject  to  availability  of
 finance,  is  tentatively  envisaged  for
 nuclear  power  stations  by  1990.  Ket
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 (0)  Of  the  existing  operating  power
 stations  viz.  Tarapur  Atomic  Power
 Station  and  Rajasthan  Atomic  Power
 Station—l,  only  Tarapur  Atomic
 power  Station  requires  enriched  ura-
 nium  obtained  from  USA.  The  Raj-
 asthan  Atomic  Power  Station  does  not
 require  nuclear  material  from  foreign
 scurces.  Delay  in  obtaining  enriched
 uranium  is  likely  to  handicap  future
 operations  of  the  Tarapur  Atomic
 Power  Station.

 राजस्थान  के  रेतीले  क्षेत्र  का विकास

 453.  श्री  चतुर्भुज  :  क्‍या  योजना  मंत्री

 यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  राजस्थान  के  रेतीले  क्षेत्रों  में

 प्रनसचित  झ्रादिम  जाति  बाह  य  जिलों  का
 विकास  करने  हेतु  बुनियादी  साधन  विकसित
 करने  के  लिए  श्व  तक  क्‍या  कायंबाही  की
 गई  है  ;

 (ख)  श्व  तक  किये  गये  कार्यो  का

 मूल्याकन  क्‍या  है  ;  प्रौर

 (ग)  इस  कार्य  में  तेजी  लाने  के  लिये
 बया  कार्यवाही  करने  का  विचार  है?

 संसदीय  कार्य  तथा  भ्रम  मंत्री  (श्री
 'रबोन्द्र  बर्मा ):  (क)  से  (ग).  अपेक्षित
 सूचना  राजस्थान  सरकार  से  प्राप्त  की  जा
 रही  है  और  प्राप्त  होते  ही  उसे  सभा  पटल

 «  पर  प्रस्तुत  कर  दिया  जायेगा।

 Deepening  of  Sethu  Samndram
 454,  SHRI  5.  D.  SOMASUNDARAM:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  whe-
 ther  Government  propose  to  take  up

 bin
 decpening  of  Sethu  Samudram  so

 t  the  ships  coming  to  Tuticorin,
 Madras  etc.  trom  West  Coast  need  not
 8०  round  80  Lanka?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  The  pro-
 mat

 has  not  been  included  in  the
 fth  Plan.

 Smal]  and  Cottage  Industries  in  Rural’
 Areas

 455.  SHRI  5.  D.  SOMASUNDARAM:
 Will  the  Minister  of  INDUSTRY  be-
 pleased  (0  state:

 (a)  whether  Government  propose:
 to  promote  small  and  cottage  indus-
 tries  in  rural  areas  on  a  priority
 basis;

 (b)  if  so,  whether  a  survey  and
 identification  of  such  industries  has.
 been  made;

 (c)  the  time  by  which  the  plans  for:
 development  of  such  industries  are-
 proposed  to  be  formulated  and  imple-
 mented;  and

 (d)  whether  the  plans,  already-
 made  by  the  previous  Government
 afford  a  satisfactory  base  for  further-
 meaningful  development?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  BRIJ  LAL  VERMA):  (a)  Yes..
 Sir.  The  new  Government  is  giving
 top  most  priority  to  promote  smal]  and
 cottage  industries  in  rural  areas.

 (b)  Yes,  Sir.  There  are  already  lll
 districts  in  the  country  covered  under:
 Rural  Industries  Projects  Programme:
 and  in  all  these  Districts,  techno-eco-
 nomic  survey  has  been  carried  out  by
 the  Project  staff  and  industries  identi-
 fled  which  could  be  developed  in  these-
 areas.  The  survey  reports  are  also
 being  updated  from  time  to  time  with
 a  view  to  identifying  the  industries
 which  have  scope  for  expansion.

 (c)  The  new  strategy  for  develop-
 ment  of  rural  industries  with  a  special
 emphasis  on  labour  intensive  units  in
 rural  areas  is  being  chalked  out  by  the
 Industry  Ministry  in  line  with  the
 Janata  Government  _  thining.  The.
 Small  Industries  Development  Organi-
 sation  of  the  Ministry  of  Industry  and
 various  other  agencies  concerned  with
 the  small  scale  sector  are  preparing  a
 blue  print  for  the  purpose  which  will
 also  indicate  the  time-frame  for  action.
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 (9)  The  plans  made  by  the  previous
 «Government  did  not  contemplate  re-
 moving  unemployment  within  ten  years

 ‘or  increasing  employment  opportuni-
 ties  particularly  in  the  rurai  areas
 within  a  time  frame  and,  _  therefore,

 ‘the  plans  are  being  changed  to  make
 them  job-oriented.

 सोसा  बन्दियों  को  आथक  सहायता
 देना  जिनको  झ्राजोविका  का

 पाधन  समाप्त  हो  गया  हैं  v

 456.  श्री  रासेइवर  पाटोदार  :  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  क्‍या
 सरकार  का  विचार  उन  मीसा  वन्दियों  को
 'झाथिक  सहायता  देने  का  है  जिनकी  झाजीविका
 का  साधन  वर्ष  975  की  आपात  स्थिति
 के  दौरान  चौपट  हो  यया  था  तथा  उन  मोसा
 बन्दियों  को  पुनः  नौकरी  में  लेने  का  है
 जिनको  उस  अवधि  के  दौरान  नौकरी  से
 निकाल  दिया  गया  था  ताकि  वे  फिर  अपना
 रोजगार  म्रारम्भ  कर  सके  तथा  अपने  परि-
 बारों  का  भरण  पोषण  कर  सकें  ?

 गृह  संत्रोी  ब्  चोधरो  चरण  सिह )  :

 उन  मीसा  बन्दियों  को  जिनकी  ग्राजीविका  के
 साधन  आपातस्थिति  के  दौरान  खत्म  हो  गये
 थे  झ्राथिक  सहायता  देने  का  कोई  प्रस्ताव

 नहीं  है  ।  किन्तु  सरकार  ने  आन्तरिक  झ्रापात-
 स्थिति  के  दौरान  मीसा  के  अ्रधीन  पकड़े  गरे
 उन  बन्दियों  के  झ्ाश्चितों  को  जो  हिरासत  में
 श्रथवा  हिरासत  से  छोड़े  जाने  के  तीन  महीने
 के  अन्दर  मर  गये  थे,  पात्र  मामलों  में  मासिक
 पेंशन  देने  की  योजना  को  अन्तिम  रूप  दिया

 है  1

 0  मई,  977  को  ये  प्रननुदेश  जारी

 कराँदिये  गये  है  कि  सभी  केन्द्रीय  सरकारी
 कर्मचारियों  को  जो  मीसा  के  प्रधीन
 बन्दी  बनाये  गये  थे  और  जिन्हें  शब  छोड़
 दिया  गया  है,  बहाल  कर  दिया  जाये  a  प्रनु-

 “देशों  की  एक  प्रति  सभी  राज्य  सरकारों  को  भी
 भेज  दी  गई  है  ताकि  वे  अपने  कर्मचारियों  के

 बारे  में  एसी  प्रकार  की  कारंवाई  करने  पर
 विचार  करें

 मध्य  प्रदेश  में  प्रामोण  विद्यतोकरण
 ह

 457.  शी  रामेबवर  पाटोबार  :  क्या
 ऊर्जा  मंत्रो  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  व्या  केन्द्रीय  सरकार ने  «976
 में  मध्य  प्रदेश  में  खरगोन  जिले  के  राजपुर
 उहसील  में  पण्या  गांव  में  बिजली  लगाने  की
 ग्रामीण  विदयुतीकरण  निगम  की  लधु  योजना
 को  स्वीकृति  दे  दी  थो  ;  ढोर

 (@)  यदि  हां,  तो  यह  कार्य  कब  तक

 पूरा  हो  जायेगा  ?

 ऊर्जा  मंत्री  (  श्रीपी०  रामचन्द्रन  )  :

 (क)  राजपुर  तहसील  के  ठीकरी  ब्लाक  की

 लघ  फार्म  स्कीमें,  जिसमें  पण्या  गांव  सहित
 29  गांवों  के  विदयुतीकरण  की  परिकल्पना

 है,  ग्राम  विदयुतीकरण  निगम  ने  जुलाई,
 976  %  पश्रनुमोदित  कर  दी  थीं।

 (ख)  स्कीम  1978-79  में  पूरी  होने
 का  कार्यक्रम  हैं।  तथापि  राज्य  बिजलो
 बोर्ड  ने  सूचित  किया  है  कि  पष्या  गांव  27

 मई,  977  को  विदयुतीकरण  कर  दिया  गया

 ढ्ै।

 'विदोष  केन्द्रीय  कारागार,

 भागलपुर  में  नश्ततवादियों  को  .

 हत्या

 458.  डा०  रामजी  सिंह  :  क्या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बया  सरकार  को  प्रप्रैल,  978

 में  विशेष  केन्द्रीय  कारागार,  भागलपुर  में

 हुई  कुछ  नक्सलवादियों  की  निर्मम  हत्या
 की  जानकारी  है;  ५
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 (ख)  कया  झापात  स्थिति  के  दौरान

 इस  घटना  को  रफा-दफा  कर  दिया  गया

 था;

 (ग)  क्‍या  सरकार  का  विचार  इस

 सामूहिक  हत्याकांड  की  जांच  के  लिये  एक
 न्यायिक  झ्रायोग  नियुक्त  करने  का  है  :  शरीर

 (घ)  कया  हत्याकांड  में  मारे  गये

 युवकों  के  परिवारों  को  मुप्रावज्ञा  दिया

 जायेगा  ?

 गृह  मंत्री  (  चोौधरो  चरण  सिह  ):

 (क)  जी  नहीं,  श्रीमान्‌  ।

 (ख)  से  (घ)+  प्रश्न  नहीं  उठता

 है।

 Allegeg  access  of  Shri  Sanjay  Gandhi
 to  Government  Files

 459.  SHRI  KALYAN  JAIN:  Will  the
 Minister  of  HOME  AFFAIRS’  %e
 Pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  state-
 ment  of  former  Industries  Minister
 published  in  the  Hindustan  Times
 dated  6th  May,  977  that  Shri  Sanjay
 Gandhi  had  free  access  to  Govern-
 ment  files  and  promotions  and  ap-
 pointments  of  officers  were  decided
 by  him  and  the  honest  and  sincere
 officers  had  often  to  pay  the  penalty;

 (b)  the  reaction  of  Government
 thereto;  and

 (c)  the  action  proposed  to  be  taken
 by  Government  to  check  such  undue
 interference  in  future  by  persons  not
 connected  with  Government?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  and  (c).  Government  consider
 that  it  is  grossly  improper  and  illegal
 to  permit  any  unauthorised  person  to

 have  access  to  official  papers.  Govern-
 ment  expect  that  those  who  are  autho-
 rised  to  deal  with  official  business  and
 handle  Government  papers,  will  exer-
 Cise  due  responsibility  in  such  matters
 as  required  by  law  and  established
 practice.

 Gran,  of  Pension  to  Freedom  fighters
 from  Maharashtra

 460.  SHRI  R.K.  MHALGI:  Will  the
 Minister  of  HOME  AFFAIRS  be  plea-
 sed  to  state:

 (a)  how  many  applications  from
 Swatantrya  Sainiks  (Freedom  Fight-
 ers)  of  Maharashtra  State  have  been
 received  within  last  three  years  in
 the  office  of  Government  of  India;

 (b)  how  many  of  them  have  been
 decided;

 (c)  how  many  are  still  pending  for
 decision,  District-wise  and  when  they
 are  likely  to  be  decided;

 (d)  how  many  of  the  applicants
 have  been  granted  pension  uptill  now:
 and

 (e)  what  are  th®  grounds  on  which
 some  of  the  applications  are  rejected?

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDRURI  CHARAN
 SINGH):  (a)  During  the  last  three
 years,  i.e,  from  1-4-1974  to  $1-3-1977,
 88  applications  have  been  received
 from  freedom  fighters  of  Maharashtra
 State.

 (b)  All  of  them  have  been  decided.

 (c)  None.

 (a)  From  ‘15-8-72  to  ‘1-6-1977,  10,
 30  freedom  fighters  from  Maharash-
 tra  have  been  sanctioned  pension.

 (e)  Applications  are  rejected  on
 the  following  grounds:

 (i)  Failure  to  ,furnish  adequate
 documentary  evidence  in  support  of
 the  claim  of  politica]  suffering.
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 (ii)  Period  of  imprisonment/deten-
 tion  /\internment/  externment/  apscon-

 dence  being  less  than  six  months.

 (iii)  Annual  income  exceeding  Rs.
 4,999/-.

 (iv)  Imprisonment  not  connected
 with  freedom  movement.

 (v)  Release  on  tendering  apology.

 (vi)  Widow's  remarriage.

 (vii)  Re-instatement  or  re-employ-
 ment  in  cases  of  loss  of  job.

 (viii)  Post-independence  conviction.

 Arrests  of  leaders  on  25th  and  26th
 June,  975

 46l.  SHRI  R.  छू.  MHALGI:  Will  the
 Minister  of  HOME  AFFAIRS  be  plea-
 sed  to  state:

 (a)  whether  the  then  Home  Minis-
 ter,  Shri  Brahmananda  Reddy  knew
 about  wholesale  arrests  on  25th  and
 26th  June,  975  of  important  leaders
 only  on  June  26,  975  after  the
 Cabinet  meeting  in  morning;  and

 (b)  if  so,  who  had  issued  the  orders
 of  arrest  without  the  krowledge  of
 the  then  Union  Home  Minister?

 THE  MINISTER  OF  HOME
 AFFAIRS  CHAUDHURI  CHARAN
 SINGH):  (a)  Government  are  aware
 that  arrests  of  important  leaders  were
 made  even  before  the  Cabinet  meet-
 ing  On  the  morning  of  26th  June
 1975.  There  is,  however,  no  informa-
 tion  with  the  Government  whether
 Shri  Brahmananda  Reddy,  the  then
 Home  Minister  had  any  personal
 knowledge  of  such  arrests  prior  to
 such  Cabinet  meeting.

 (b)  Instructions  were  issued  to  the
 State  Governments/Union  Torritory
 Administratians  only  on  the  morning
 of  26th  June,  975  after  the  said  Cabi-
 net  meeting  to  make  preventive
 arrests  to  the  extent  necessary  to  pre-
 vent  formation  of  crowds  or  proces-
 sions  or  any  form  of  agitation  likely
 to  lead  to  violence.  The  question  how
 the  orders  of  arrest  were  made  prior
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 to  the  issue  of  these  instructions  is
 under  examination  ang  will  also  fall
 within  the  purview  of  the  Commission of  Inquiry  headeg  by  Justice  J.C.
 Shah.

 {nstallation  of  Equipments  in  the
 Cochin  Shipyarg

 462.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  |  state:

 (a)  whether  some  of  the  vital
 equipments  necessary  for  ship-build-
 ing  have  not  so  far  been  installed  in
 the  Cochin  Shipyard;  and

 (b)  if  so,  the  details  and  the  rea-
 sons  therefor  and  what  steps  Govern-
 ment  propose  to  take  in  this  matter?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes
 Sir.

 (b)  The  05-Tonne  Gantry  Crane  is
 such  an  item  of  vital  equipment.  The
 crane  of  this  span  and  size  igs  being
 manufactured  indigenously  for  the  first
 time  in  India  in  collaboration  with  a
 West  German  firm.  The  preparation  of
 all  working  drawings  and  fabrication
 and  erection  of  the  crane  is  being  done
 under  Lloyds  rigorous  inspection.  But
 owing  to  inexperience  of  manufacture-
 Ts,  requirement  of  a  variety  of  high
 quality  items  and  materials  and  rigid
 quality  control,  the  commissioning  of
 this  crane  has  got  delayed.  Now  practi-
 cally  alj  the  components  have  arrived
 on  site  and  with  the  strengthening  of
 supervision  and  direction  of  erection
 work,  the  pace  of  work  has  lately
 quickened.

 Demands  of  the  Cochin  Shipyard
 Employees

 463.  उप्तप्ता  VAYALAR  RAVI:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  employees  of  the
 Cochin  Shipyard  have  submitted  any
 demands  to  the  management;  and
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 (b)  if  so,  the  details  thereof  ard
 the  action  taken  thereon?

 cy  2

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir,

 (b)  These  relate  to  revision  of  wage
 structure  and  other  service  conditions
 of  the  employees.  These  are  under  con-
 sideration  of  the  Board  of  Directors  of
 Cochin  Shipyard  Limited.

 एकचाटी-महगासा  सड़क  का  निर्माण

 464.  Bo  रास  जो  सिह:  कया

 नोवहन  शौर  परिवहन  मंत्रो  यह  बताने  की

 कृया  करेंगे  कि

 (क)  एकचाटो-महगामा  संशाल  परगना,

 (विहार)  सडक  के  निर्माण  के  लिये  केन्द्रीय

 सरकार  ने  झ्नदान  के  रूप  में  कितनी  धनराशि
 दी  है  श्रौर  इतने  वर्षों  से  कार्य  पूरा  न  होने  के

 क्या  कारण  हैं  ?

 (ख)  क्‍या  सरकार  उस  सड़क  को
 उपयोगिता  समझती  है;  झौर

 (ग)  यदि  हां  ो  इसको  प्रा  करने
 में  सरकार  को  किन  किन  पझ्डचनों  का  सामना
 करना  पड़  रहा  हैं  ?

 रक्षा  मंत्री  (क्री  जगजोवन  राम  ):  (क)
 से  (ग).  सम्मवतया  माननीय  सदस्य  ज़िमोहन

 “एकचारी-धनपुरा-महाजया  मार्ग  का  उत्लेख
 कर  रहे  हैं  जो  एक  राज्य  मागे  है  ।  इस  मार्ग
 के  महत्व  को  समझते  हुए  भारत  सरकार
 राज्य  सरकार  को  काम  की  50  प्रतिशत
 लागत  के  रूप  में  केन्द्रीय  सड़क  निधि  से
 17,355,  लाख  रुपये  के  बराबर  राशि  देने

 को  सहमत  हुई  हैं  झौर  शेष  प्यय  राज्य  सरकार
 अपने  संसाधनों  से  पूरा  करेगी।  राज्य
 सरकार  जो  इस  राज्य  मार्ग  पर  कार्य  कर  रही
 है  से  प्राप्त  सूचना  के  प्रनुसार  ६: ८ ल  तक  मार्ग'

 I22

 पर  कुल  38.57  लाख  रुपये  व्यय  हो
 चुका  है  धौर  परिणामस्वरूप  निम्नलिखित
 वास्तविक  प्रगति  हुई  है:

 (i)  33.6  fo  मी०  में  से  22
 किलोमीटर  के  भाग  में  सड़क  कार्य  पूरे
 हो  गये  हैं।

 (ii)  3  छोटे  पुलों  तथा  ह  यूम  पाइप

 पुलियों  की  एक  बैटरी  (लाइन)  को  छोड़कर
 सभी  पुलियों  व  पुलों  का  काम  पूरा  हो  गया  है  ।

 काम  को  शुरू  करने  में  बिलम्ब  का

 मुख्य  कारण  भूमि  प्राप्त  करने  में  कठिनाई
 तथा  राज्य  योजना  के  भ्न्तर्गत  वित्तीय  कठि-

 नाई  बताया  गया  है।  इस  बीच,  काम  की
 लागत  भी  बढ़  गई  3  और  शब  यह  82.  33
 लाख  रूपये  हो  गई  है।  राज्य  सरकार  एक
 संशोधित  अश्रनुमान  तैयार  कर  रही  हैं  और
 संशोधित  अनुमान  कोस्वीहत  करने  के  बाद

 उन्हे  शेष  कार्यो  को  पूरा  करने  की  श्राशा  है  |

 कर्नाटक  के  मुख्य  मंत्रों  के  विरुद्ध
 श्रारोप

 465.  श्री  ईश्वर  चौधरी:  कया  गृह
 मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कर्नाटक  के  कुछ  विधायकों

 द्वारा  राज्य  के  मुख्य  मंत्री  के  विरुद्ध  कुछ
 श्रारोप  लगाये  गये  थे  और  केन्द्रीय  सरकार  ने

 मुख्य  मंत्री  से  इस  सम्बन्ध  में  अपना  स्पष्टी-

 करण  देने  को  कहा  था  ;  शौर

 (ख)  क्या  मुख्य  मंत्री  ने  केन्द्रीय  सरकार

 को  सूचित  किये  बिना  एक  झायोग  नियुक्त
 किया  है  प्रौर  केन्द्रीय  सरकार  को  विश्वास

 में  नहीं  लिया  है  ?

 गृह मंत्री  (  ौधरी  चरण  सिंह  ):

 (क)  जी  हां,  श्रीमान्‌  ।
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 (ख)  कर्नाटक  सरकार  द्वारा  कन  'टक
 उच्च  न्यायालय  के  सेवानिवृत्त  न्यायाधीश
 श्री  मीर  इकबाल  हुसेन  की  अध्यक्षता  में  जांच
 आयोग  नियुक्त  किये  जाने  के  गद  ही,  केन्द्रीय
 सरकार  को  सूचित  किया  गया  था  ।

 Extortion  from  released  prisoners
 by  Delhi  Police

 466.  SHRI  MAHI  LAL:
 SHRI  SHEO  SAMPAT:

 Will  the  Minister  of  HOME  AFFA-
 IRS  be  leased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  news
 item  appearing  in  the  ‘Times  of  India’
 dated  the  26th  Apri',  977  regarding
 large  scale  extortion  by  Delhi  Police
 from  the  released  prisoners  during
 the  emergency;

 (b)  if  so,  the  action  taken  or  being
 taken  against  the  Police  Officials  who
 were  causing  unprecedented  harass-
 ment  to  the  public;  and

 (९)  whether  the  Chief  of  the  Anti-
 Corruption  prepared  a  report  regard-
 ing  the  raids  conducted,  if  so,  the
 main  features  thereof?

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (b).  Government
 have  seen  the  relevant  news  item.
 The  allegations  containeg  therein  are
 being  looked  jnto.

 (c)  In  a  letter  addressed  to  *he  Delhi
 Administration,  the  Supdt.  of  Police,
 Anti-Corruption,  Delhi  Admn.  had
 mentioneg  about  the  complaints
 received  by  his  branch  regarding  ille-
 gal  arrest  and  detention  of  persons  re-
 leased  from  the  Central  Jail.  Two
 specific  cases  were  also  mentioned  in
 his  letter.  The  matter  is  being  looked
 into  by  the  Vigilance  Branch  of  Delhi
 Police,
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 झापात  स्थिति  के  दौरान  सेजा  निबस  किये

 गये  सरकारों  कर्मचारियों  को

 बहालो

 467.  थ्भो  ईदवर  चौधरो  :

 थ्यी  नवाब  सिह  चौहान  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  प्रापात  स्थिति  के  दौरान

 कुछ  सरकारी  कर्मचारियों  को  जबरदस्ती

 सेवा  निवत  कर  दिया  गया  था;

 (ख)  यदि  हां,  तो  ऐसे  कर्मचारियों  की

 संख्या  कितनी  है;

 (ग)  क्‍या  इन  कमंचारियों  ने  सेवा

 में  पुन:  लिये  जाने  के  बारे  में  सरकार  को

 अभ्यावेदन  दिया  है;  और

 (घ)  यदि  हां,  तो  इस  सम्बन्ध  में

 सरकार  की  क्‍या  प्रतिक्रिया  है  ?

 गृह  मंत्री  (  चौधरों  चरण  सिह  ):  (क)

 तथा  (ख).  प्रनुमानतः  प्रश्न  का  संदर्भ

 समय-पूर्व  सेवा-निवृत्ति  से  है,  यदि  ऐसा  है

 तो  श्रापात  काल  के  दौरान  5477  केन्द्रीय

 सरकारी  कमंचारी  समय  से  पूर्व  सेवा  निवृत्त

 किए  गए  थे  ।

 (ग)  सेवा  में  बहाल  किए  जाने  के  लिए  ,

 इनमें  से  कुछ  कर्मचारियों  से  प्रभ्यावेदन  प्राप्त

 हुए  हैं  ।

 (घ)  समय-पूर्व  सेवा-निवृत्ति  के  विरुद्ध

 अ्भ्यावेदनों  पर,  उनके  लिए  निर्धारित  कार्य

 विधि  के  श्रनुसार  विचार  किया
 जा

 रहा  है
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 Improvement  in  condition  of  people
 living  in  backward  areas

 4
 468.  SHRI  YAGYA  DATT

 SHARMA:  Wil]  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  the  special  steps  taken  by
 Central  Government  with  a  view  to
 ameliorating  the  lot  of  the  people
 living  in  the  areas  declared  as  back-
 ward  by  State  Governments;

 (b)  the  broad  outlines  thereof;  and

 (c)  if  not,  whether  Government
 have  under  consideration  any  scheme
 in  this  regard?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 to  (c).  With  a  view  to  avoid-
 ing  non-uniformity  in  approach,  and
 the  criteria  for  the  identification  and
 development  of  certain  areas  requiring
 Special  and  accelerated  development,
 the  Central  Government  have  not  aue
 tomatically  adopted  the  classification
 of  hackward  areas  by  the  State  Go-
 vernments.  However,  the  Central  Go-
 vernment  are  providing  assistance  for
 specific  area  development  programmes
 as  outlined  in  the  enclosed  statement.
 These  programmes  over  large  areas
 declared  as  backward  by  State  Govern.
 ments.

 Statement

 Development  of  backward  arezs  is
 being  viewed  as  a  collective  endeavour
 In  Which  the  primary  responsibility
 rests  with  State  Governments  whose
 efforts  are  being  supplemented  by  the
 Central  Government,  financial  institu.
 tions,  research  organisations  etc.  It  has
 been  impressed  upon  the  State  Govern-
 ments  to  evolve  suitable  strategies  and
 lve  special  attention  to  the  backward
 areas  in  their  development  Plans.  The
 Special  steps  taken  in  this  direction  by
 the  Central  Government  are  enumera-
 ted  below:  —

 q)  Drought  Prone,  Areas  Program-
 me:  (DPAP)

 I26-

 Since  drought  prone  areas  in  the
 country  constitute  about  9  per  cent  of
 area  and  l2  per  cent  of  population,

 particular  attention  has  been  given  to
 them,  The  Drought  Prone  Areas  Fro-
 gramme  was  initiated  in  970-7l.  In
 the  Fifth  Five  Year  Plan,  the  program-
 me  has  been  made  more  comprehen-
 sive  and  integrated  incorporating  the
 schemes  of  development  and  manage-
 ment  of  irrigation  resources,  scil  and
 moisture  conservation,  afforestation,
 restructuring  of  agro-nomic  praciices,
 livestock  development  and  develop-
 ment  of  small  farmers  and  agricul-
 tural  labour.  56  districts  (54  projects)
 and  8  areas  of  other  contiguous
 districts  have  been  selected  for  this
 programme.  The  programme  involves
 50:50  contribution  from  the  Central
 ang  the  concerned  State  Govern-.
 ments.

 (2)  Hill  and  Tribal  Areas:

 Integrated  sub-Plans  for  the  deve-
 lopment  of  selecteg  hill  and_  tribal
 areas  are  being  prepared  for  which
 additional  Central  assistance  is  be-
 ing  provided  in  the  Fifth  Plan  to  sup-
 plement  the  efforts  of  the  State  Go--
 vernment.

 (i)  Tribal  Sub-Plans

 The  long-term  objectives  of  these
 Sub-plang  are  qd)  to  narrow  the  gap
 between  the  levels  of  development  of
 tribal  and  other  areas,  and  (2)  to  im-
 Prove  the  quality  of  life  of  tribal  com-
 munities.

 At  present  Tribal  Sub-Plans  are  be-
 ine  prepared  for  identified  tribal  areas
 in  6  States  and  two  Union  Territo-
 ries.

 The  resources  for  the  Tribal  Sub-
 Plans  come  from  four  major  sources
 viz.  flow  from  the  normal  State  Plans,
 Special  Central  assistance,  Central
 sector  programme,  and  _  institutional
 finance.  In  the  Fifth  Plan  period  spe-
 cial  Centra]  assistance  of  Rs.  90
 crores  has  been  provided  for  this  pur--
 pose.
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 (ii)  Hill  Area  Sub-Plans
 “a

 Development  according  to  a  properly
 ‘conceived  Sub-Plan  has  been  enviSsag-
 ed  for  the  hill  areas  of  U.  P.,  Tamil
 Nadu,  Assam  and  West  Bengal.  Special
 Central  assistance  intended  as  additive
 to  the  normal  State  Plans  is  being  pro-
 vided  for  these  sub-plans,  Besides,
 Special  Central  assistance  is  also  being
 provided  to  the  development  of  West-
 ern  Ghats  in  the  States  of  Maha-

 rashtra,  Goa,  Karnataka,  Tamil  Nadu
 and  Kerala.  In  the  Fifth  Plan,  Central

 ‘assistance  of  Rs.  70  crores  has  been
 provided  for  the  development  of  these
 hill  areas.

 In  addition  to  the  Sub-Plans  for  tri-
 bal  ang  hill  areas  the  following
 specific  development  projects  have
 also  been  taken  up  in  selected  tribal
 and  hil]  areas.

 (iii)  Tribal  Development  Agency
 Projects.

 In  selected  sensitive  backwarg  tri-
 bal  areas,  special  programmes  in  cen-
 tral  sector  for  the  Small  and  Marginal
 Farmers  are  being  implemented  on
 pilot  basis.  At  present  there  are  8  Tri-
 bal  Agency  Projects  in  Andhra  Pra-
 desh,  Bihar,  Madhya  Pradesh  and
 Orissa.  In  the  Fourth  Plan  period,
 an  expenditure  of  Rs.  4.2  crores  was
 incurred  on  these  projects  in  the  Cen_
 tral  Sector,  An  outlay  of  Rs.  2.03
 croreg  has  been  provideg  in  the  Fifth
 Plan  for  these  projects.

 (iv)  Hill  Area  Development  Projects

 Under  the  Indo-German  Assistance
 Programme,  four  agricultural  develop-
 ment  projects  on  “watershed”  basis
 have  been  taken  up  in  -selected  hill
 areas  of  Himachal  Pradesh,  Uttar
 Pradesh  and  Tamil  Nadu,  On  similar
 basis  three  Projects  are  being  imple-
 mented  in  Manipur  ang  Uttar  Pradesh.
 In  the  Fourth  Plan  period  an  outlay  of
 Rs.  3.00  crores  has  been  envisaged.
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 (3)  Assistance  to  the  North  Eastern
 Council:

 The  North  Eastern  States  of  the
 country  which  are  backward  are  being
 Provided  special  Central  assistance  to
 the  tune  of  Rs.  90  crores  during  the
 Fifth  Plan  period,  This  Central  assis-
 tance  is  being  administered  by  the
 North  Eastern  Council  for  funding  im-
 portant  regional  projects.

 (4)  Six  Point  Formula  assistance
 to  Andhra  Pradesh:

 In  order  to  accelerate  the  develop-
 ment  of  identifieq  backward  areas  in
 Andhra  Pradesh,  Special  Central  assi-
 stance  of  Rs.  90  crores  has  been  provi-
 ded  during  the  Fifth  Plan  period.

 (5)  Small  Farmers  Development
 Agencies/  Marginal  Farmers  and  Agri-
 cultural  Labour:

 With  a  view  to  taking  the  benefits  of
 economic  development  to  the  weaker
 Sections  in  rural  areas  and  to  imprcve
 their  economic  conditions,  SFDA/
 MFAL  projects  have  been  started.  The
 Project  Agencies  draw  up  Suitable
 programmes  for  improved  agricultural
 and  subsidiary  occupations,  arrange
 credit  and  get  the  programme  execu-
 teq  through  the  existing  development
 and  extension  agencies.  At  present
 there  are  55  SFDA/MFAL  projects.
 spread  over  all  States.

 (6)  Incentive  Schemes  for  industrial
 development;

 Special  attention  is  being  given
 the  development  of  industrially  bak
 ward  areas  which  have  been  indentt-
 fied  according  to  the  norms  evolved  by
 the  National  Development  Council.
 Concessional  financial  assistance  35  be-
 ing  provided  to  industrial  units  ‘
 these  areas  by  the  All  India  Term

 Lending  Institutions  like  Industri!
 Finance  Corporation,  Indust”
 Development  Bank  of  India

 ae Industrial  Credit  and
 =  pvr ment  Corporation  of  India.  mn  for

 tries  in  these  areas  are  also  eligit
 riets income  tax  relief.  So  far,  247  di
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 have  been  selected  to  qualify  for  assis-
 tance  under  this  scheme.

 Besides  the  concessional  finance
 scheme,  Investment  Subsidy  at  the
 rate  of  5  per  cent  of  the  fixed  capital
 investment  of  new  units  and  additional
 investment  by  the  existing  units  un-
 dertaking  substantial  expansion  (sub-
 ject  to  a  maximum  of  Rs.  5  lakhs)
 is  also  being  provided  to_  selected
 backward  districts,  40  districts/areas
 are  covereg  by  this  subsidy  schemes.

 Small  Scale  units  qualifying  for  the
 grant  of  subsidy  are  also  accorded  (a)
 preference  for  imports  of  raw  mate-
 rials,  machinery  and  components  and
 (b)  priority  in  the  supply  of  machines
 en  hire-purchase  by  the  National
 Small  Industries  Corporation.

 Under  the  Central  Scheme  of  trans-
 port  subsidy,  50  per  cent  of  transport
 cost  from  the  nearest  rail  head  of  rew
 materialg  as  wel]  ag  finisheg  products
 for  थ  new  industrial  units  is  given  as
 subsidy  in  the  selecteg  hill  areas.

 (7)  The  National
 Mininum  Needs:

 Programme  of

 This  programme  seeks  to  provide  a
 minimum  of  social  consumption  and
 infrastructure  development  to  different
 areas  and  sections  of  the  community
 in  the  whole  country.  The  priority  and
 preferential  treatment  accorded  ‘o  this
 Programme  for  backward  areas  in  the
 national  context  is  reflected  in  certain
 relaxed  norms  applieg  to  certain  speci
 fic  types  of  backward  classes  and  back-
 ward  areas  in  the  country.  For  in-
 stance,  Rural  Electrification  Corpora-
 tion  has  made  various  relaxations  in
 hackwarg  areas,  hills  areas.  desert  and
 tribal  areas  in  regard  to  viability  norms
 as  well  as  more  liberal  conditions  with
 Tegard  to  terms  of  loan  payment.

 गांवों  के  उत्थान  के  लिए  योजना
 कि

 469.  श्री  यशवस  दार्मा  :  क्‍या  योजता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :  '
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 (क)  क्‍या  सरकार  गांवों  के  उत्थान
 को  प्राथमिक  ता  देते  हुए  कोई  योजना  बना  रही
 है;  भौर

 (ख)  यदि  हां,  तो  उसके  तथ्य  क्या
 हैं?

 संतदोय  कार्य  तथा  श्रम  मंत्रों  (  श्रो
 रविन्द्र  वर्मा  ):  (क)  ग्रामीण  विकास  के
 लिए  शब  तक  किए  गए  उपायों  और  भविष्य
 में श्रपनाई  जाने  वाली  नीति  का  सरकार  द्वारा
 अ्रध्ययन  किया  जा  रहा  है  t

 (a)  शभ्रध्ययन  वे!  बाद  इस  संबंध  में
 स्थिति  स्पप्ट  हो  सकेगी  |

 देश  में  बिजली  की  कमी

 470.  श्री  यश्षदत्त  द्ार्मा :

 श्री  नृत्युंजय  प्रसाव  वर्मा:

 क्या  ऊर्जा  मंत्रो  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  देश  के  विभिन्न  भागों  से
 बिजली  की  कमी  के  समाचार  प्राप्त  हो  रहे
 हैं;

 (ख)  यदि  हां,  तो  देश  के  किन  भागों
 में  बिजली  का  यह  संकट  है;  भौर

 (ग)  इस  संकट  से  निपटने  के  लिये
 सरकार  ने  क्या  प्रभावी  कदम  उठाये  हैं  तथा
 उनका  क्या  परिणाम  निकला  ?

 ऊर्जा  मंत्री  (  श्री  पी०  राम  चन्द्रन  ):

 (क)  जी,  हां  ।

 (ख)  इस  समय  निम्नलिखित  राज्यों

 में  बिजली  की  भारी  कमी  है  :--

 (१)  उत्तर  प्रदेश

 (2)  भान्ध्र  प्रदेश

 (3)  तमिल  नाडु
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 (4)  कर्नाटक

 (5)  महाराष्ट्र

 (6)  पश्चिम  बंगाल

 इससे  पूर्व  मई,  977  में  पंजाब,  हरियाणा
 तथा  दिल्‍लो  संघ  राज्य  क्षेत्र  भी  इससे  प्रभावित

 थे  परन्तु  स्थिति  अब  सुधार  गई  है  ।

 (ग)  लबुकालोन  उपायों  में  निम्नलिखित

 उपाय  शामिल  हैं  :--

 (1)  जो  यूनिट  या  तो  जबरन  बन्दी

 (फोर्ट  झाटेज  )  पर  है  झथवा  जो,  आयोजित

 झनुरक्षणाधी न  हैं,  उनको  पुनः  चालू  करने
 के  लिए  भारत  हैवी  इलक्ट्रिकल्ज  लिमिटेड

 झोर  संत्रधित  विद्युत  केन्द्र  जोरों  से  कारंवाई
 कर  रहे  हैं  ।  संधालडीह  का  20  मंगावाट
 की  यूनिट,  दामोदर  घाटी  निगम  की  चन्द्रपुर
 की  20  मंगावाट  की  एक  यूनिट,  बदरपुर
 की  i00  मंगावाट  की  एक  यूनिट  जंसी

 कुछ  यूनिटों  को  अ्रभी  हाल  में  पुन:  चालू  कर
 दिया  गया  है  |  बदरपुर  की  00  मंगावाट
 की  एक  झौर  यूनिट  तथा  एन्नौर  में  00
 मेगावाट  की  एक  यूनिट  निकट  भविष्य  में

 पुन:  चालू  किए  जाने  की  झाशा  है  ।

 (2)  वर्तमान  विद्युत  केन्द्रों  से  यथा
 संभव  अधिकतम  विद्युत  उत्पादन  किया  जा

 रहा  है  |

 (3)  जहां  भी  अन्तर्राष्ट्रीय  तथा  श्न्त:
 क्षेत्रीय  पारेषण  लाइनों  के  जरिए  भ्रधिकता
 वाले  राज्यों  में  कमी  वाले  राज्यों  को  बिजली
 का  झन्तरण  संभव  है,  वहां  इस  प्रकार  का
 विनियम  करने  के  लिए  के-नद्र  तथा  राज्य  सर-
 कारों  द्वारा  ग्रावश्यक  उपाय  किए  जा  रहे  हैं  v

 (4)  भारत  सरकार  द्वारा  सूचित
 क्रमबद्ध  प्राथमिकताओं  |  के  झनुसार  विद्युत
 खपत  की  राशनिंग  शुरू  कर  दी  गई  है  ।
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 दीघेकालीन  उपाय  के  रूप  में

 (1)  जिन  यूनिटों  को  पहल  स्वीकृति
 मिल  चुकी  है,  उन्हें  शीक्रता  से  चालू  करने
 के  लिए  कदम  उठाए  जा  रहे  हैं  t

 (2)  बिजली  की  मांग  को  पूरा
 करने  के  लिए  विभिन्न  राज्यों  में  भझ्रतिरिकत
 उत्पादन  क्षमता  के  प्रस्तावों  को  प्रन्तिम  रूप
 दिया  जा  रहा  है  ।

 Duty  hours  of  Staff  in  DE.S.U.

 41.  SHRI  YAGYA  DATT  SHARMA:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  the  duty  hours  of  the  staff
 working  in  DESU;

 (b)  whether  the  staff  working  in
 DESU  has  been  forced  to  work  beyond
 duty  hours;

 (९)  rules  under  which  compensation
 ig  to  be  paid  to  the  staff  if  asked  to
 work  beyond  duty  hours;  and

 (d)  whether  the  staff  has  beer  paid
 overtime  for  working  beyond  duty
 hours?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Duty  hours  of  staff  of  Delhi  Electric
 Supply  Undertaking  are  as  follows:

 (i)  Field  staff—from  8.00  A.M.  to
 4.30  P.M.  with  3  hour  rest.

 (ii)  Staff  working  jn  shifts--8
 hours.

 (iii)  Ministerial  staff—0.00  A.M.
 to  5.00  P.M.  with  4  hour
 break.

 (b)  No,  Sir.

 (९)  In  so  far  as  staff  of  the  power
 station  ig  concerned,  compensation  for
 working  beyond  duty  hours  is  given
 under  the  provisions  of  Factories  Act-
 In  so  far  as  other  staff  of  Delhi  Elec-
 tric  Supply  Undertaking  (except
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 Ministerial  Staff)  is  concerned,  this
 compensation  is  given  under  regula-
 tion  77  of  the  Service  Regulations
 framed  under  Section  79(c)  of  Elec-
 tricity  (Supply)  Act,  1948.  The
 Ministerial  staff  is,  however,  govern-
 ed  for  this  purpose  by  the  orders
 based  on  Similar  orders  issued  on  the
 subject  from  time  to  time  by  Gov-
 ernment  of  India.

 (d)  Compensatory  rest  is  given  to
 the  staff  whenever  they  work  beyond
 the  specified  period  of  duty.

 वरिष्ठ  पुलिस  झ्रधिकारियों  [के  लिए

 प्रशिक्षण,  पाठ्यक्रम

 472.  श्री  शिव  नारायण  सरसूणिया  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  पुलिस  अधि-

 कारियों  &:  प्रशिक्षण  के  लिये  सीनियर

 ग्राफिसस  ट्रेनिंग  कोर्स '  ब्ारम्भ  किया  है;
 ग्रौर

 (ख)  दिल्‍ली  प्रशासन  में  नियुक्त
 भारतीय  पुलिस  सेवा  के  भ्रधिकारियों  में  से
 ब  तक  कितने  प्रधिकारियों  ने  उक्त  प्रशिक्षण
 प्राप्त  किया  है  ?

 गह  मंत्री  (  ( खसौधरोी  खरण  सिंह ) :
 (क)  जी  हां,  श्रीमान्‌  ।

 (ख)  दो  अधिकारी  |

 डी०  शाई ०  एस०  झाई ०  झार०  में

 बन्द  होने  वाले  लोगों  को  जेल  से

 रिहाई  होने  पर  उनको  पुनः
 भिरफ्तारों  को  जांख

 473.  श्री  शिवनारायण  सरसूणिया  :
 या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  आझ्रापातकालीन  स्थिति  में
 °  भ्राई०  एस०  झाई०  झार०  में  बन्द  होने

 बाल  लोगों  को  उनकी  जमानत  पर  रिहाई
 होने  पर  जेल  के  दरवाजे  से  पुन:  गिरफ्तार  कर
 लिया  जाता  था;

 (ख)  क्‍या  इन  घटनाओं  के  बारे  में
 ग्रापत्ति  की  जाने  पर  उन  मामलों  में  जांच
 के  श्ादेश  हुए  थ;

 (ग)  क्‍या  ऊपर  के  अधिकारियों  ने
 ऐसी  जांच  को  बीच  में  ही  रोक  देने  4:  आदेश
 दिये  थ;  और

 (घ)  यदि  जांच  की  गई  थी,  तो  उसके
 क्या  परिणाम  रहे  ?

 गृह  संत्रो  (चौधरी  चरण  सिंह ):  (क)
 से  (च).  श्ान्ध्  प्रदेश,  हरियाणा,  हिमाचल
 प्रदेश,  मेघालय,  नागालैंड,  तमिलनाडु,
 त्रिपुरा  और  सिक्किम  तथा  संघ  शासित  क्षेत्र
 श्रंडमान  शौर  निकोबार  द्वीप  समूह,  भ्रसम्णा चल
 प्रदेश,  गोवा,  दमन  शौर  दीव,  नागर  हवेली
 शौर  लक्षद्वोप  राज्यों  ने  सूचित  किया  है  कि

 ऐसी  कोई  फिर  से  गिरफ्तारी  नहीं  हुई  -  शेष
 राज्यों  तथा  शासित  क्षेत्रों  से  सूचना  प्राप्त

 होनी  है भीर  यथासमय  प्रस्तुत  कर  दी  जाएगी  |

 Unsolved  caszes  of  murder  in  Dethi

 474.  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  and  nature  of  un-
 solved  cases  of  murder  in  Delhi
 during  the  last  three  years;

 (b)  whether  it  is  proposed  to  carry
 On  with  the  investigation  of  the  cases;
 and

 (c)  the  reasons  for  not  detecting  the
 criminals  in  these  cases  so  far?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH:  (a)  to  (c).  Facts  are  being
 ascertained.
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 News  Item  “Many  Innocents  Tortured
 in  Kerala  Jails”

 475.  SHRI  SAMAR  MUKHERJI:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether’  the  Government’s
 attention  has  been  drawn  to  the  news
 item  appeared  in  “Times  of  India”
 Delhi  edition  dated  the  i6th  April,
 977  under  the  Caption  “Many  Inno-
 cents  tortured  in  Kerala  Jails”;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  ang

 (c)  whether  Government  propose  to
 institute  an  enquiry  into  the  torture
 and  killings,  in  Jails  and  in  police
 custody  in  Kerala?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  Yes;  Sir.

 (b)  and  (c).  The  Government  of
 Kerala  have  initiated  enquiries  into
 the  instances  mentioned  in  the  news
 item.  The  Shah  Commission  of  In-
 quiry  will  also  go  into,  inter  alia,
 specific  instances  of  mal-treatment
 and/or  atrocities  on  persons  arrested
 or  detained  during  emergency.

 Setting  up  of  an  Atomic  Power
 Station  in  Gujarat

 476.  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  ATOMIC  ENERGY  be
 pleased  to  state:

 (a)  whether  the  Site  Selection  Com-
 mittee  appointed  by  Government  ०
 recommend  location  of  an  Atomic
 Power  Station  in  Western  Region
 visited  certain  sites  in  Gujarat  and
 Made  a  favourable  recommendation;  ,

 (b)  whether  there  is  a  wide  gap
 between  the.  actual  generation  of
 power  and  the  demand  for  it  in
 Gujarat;  .

 (९)  whether  as  &  result  of  shortage
 and  high  cost  of  thermal  power  gene-
 ration  in  Gujarat,  the  progress  of  in-
 dustrialisation  has  sloweg  down;  and
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 (d)  if  so,  whether  Government  con-
 sider  it  expedient  to  take  an  early
 decision  on  the  issue  of  establishing
 an  Atomic  Power  Station  in  Gujarat?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.  The
 Site  Selection  Committee  appointed
 by  Government  for  selecting  suitable
 sites  for  location  of  an  Atomic  Power
 Station  in  the  Eastern  Region  has,  in
 its  report,  recommended  some  sites  in
 the  States  of  Gujarat  &  Maharashtra.

 (b)  There  is  at  present  no  gap  bet-  .
 ween  the  generation  of  power  and  the
 demand  in  Gujarat.

 (c)  Does  not  arise.

 (d)  The  report  submitted  by  the
 Site  Selection  Committee  is  under
 active  consideration  of  Government.

 Sale  of  Bailey  Bridges  to  Tehran

 477.  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  India-made  bailey
 bridges,  an  important  defence  equip-
 ment,  sold  to  a  Tehran-based  firm
 supposedly  for  use  by  Iran,  found
 their  way  into  a  neighbouring  coun-
 try  not  well  disposed  towards  India;

 (b)  if  so,  steps  taken  to  safeguard
 country’s  interest;  .

 (c)  when  the  order  for  bailey
 bridges  was  received  and  through
 which  sources;  and  *

 (d)  whether  the  tenders  were  ar
 vited  for  the  purchase  of  the  bridges

 £
 पट THE  MINISTER  OF  DEFENCE

 (SHRI  JAGJIVAN  RAM):  (a)
 No,

 Sir,  to  the  best  of  our  information.

 (b)  Does  not  arise.

 (c)  The  enquiry.  in  this  regard
 pr

 received  from  a  Tehran-based  Ind!
 firm  in  August,  974  and  the  contra
 was  subsequently  finalised  between  =
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 public  sector  undertaking  under  the
 Ministry  of  Defence  and  an  associate
 of  the  above  mentioned  Tehran  based
 firm  in  November,  1974.

 (d)  No,  Sir.

 Ship  Building  Yard  at  Hajira,  Gujarat

 478.  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  have  taken
 a  decision  to  set  up  a  ship-building
 yard  at  Hajira  in  Gujarat;

 (b)  if  so,  when  Government  pro-
 pose  to  make  an  announcement  of  the
 same;  and

 (c)  if  not,  the  reasons  for  de‘ay  in
 taking  the  decision?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b)  No,  Sir.  The  issue  of  selection  of
 a  suitable  site  for  location  of  a  new
 shipyard  is  under  examination.

 (c)  In  a  matter  such  as  this  which
 involves  a  very  large  investment  and
 other  complex  problems,  various  as-
 pects  of  the  proposal  have  to  be
 examined  in  detail  by  Government
 before  taking  a  decision.

 Anti-Defection  Bill

 479.  SHRI  F.  P.  GAEKWAD:

 SHRI  SATYENDRA  NARAYAN
 SINHA:

 Will  the  Minister  of  HOME  AF-

 888
 be  pleased  to  state  whether

 Ant  ent  propose  to  bring  forward

 Sabhe  tion  bill  in  the  current  Lok
 session?

 FAIRe
 MINISTER  OF  HOME  AF-

 SI  on
 (CHAUDHURI  CHARAN

 NGH):  Yes,  Sir,
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 Complaints  of  Excesses  during
 Emergency

 480.  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  how  many  complaints  of
 ‘excesses’  during  last  emergency  have
 been  received  by  Government  uptill
 now;

 (b)  the  state-wise  break-up  there-
 of;  and

 i,
 (c)  whether  these  complaints  have

 been  forwarded  to  the  Commission
 appointed  for  the  purpose  if  so,  when?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (b).  Considering
 the  wide  range  and  volume  of  com-
 plaints  of  excesses  during  the  last
 ‘Emergency’,  that  have  been  and  are
 being  made  to  various  authorities  at
 the  Centre  and  in  the  States,  it  is
 difficult  to  furnish  statistical  data  of
 such  complaints.

 (०)  The  Government  have  _  been
 instituting  inquiring  into  individual
 complaints  as  and  when  they  have
 been  received.  The  Commission  of
 Inquiry  has  headed  by  Justice  Shah
 has  recently  been  appointed  and  fur-
 ther  action  in  respect  of  the  com-
 plaints  received  by  the  Government
 will  be  taken  as  per  the  advice  of  the
 Commission.

 Arrest  of  Journalists  under  MISA  and
 DIR  during  Emergency

 48l.  SHRI  R.  K.  MHALGI:  Wiil  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  the  number  of  journalists
 arrested  under  MISA  and  DIR  dur-
 ing  last  emergency  throughout  the
 country;  and

 (b)  whether  all  of  them  have  been
 taken  into  service  after:  their  re-
 lease?  os  oot
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 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  0  Journalists
 were  detained  under  MISA  and  60
 Journalists  were  arrested  under  DIR
 during  the  last  emergency.

 (b)  Government  do  not  have  any
 information.

 विभिन्न  उद्योगों  &  बेकार  निकरतने
 बाले  उत्पादों  का  उपयोग

 482.  श्यो  म॒त्यंजय  प्रसाद  वर्मा  :  क्‍या.
 उद्यग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  विभिन्न  उदयोगों  से  निकलने
 वाले  बेकार  उत्पादों  का  पता  लगाकर  उनका

 सदुपयोग  करने,  वायु  तथा  जल  प्रदूषण  को
 रोकने  और  देश  में  उपयोगी  उत्पादन  बढ़ाने
 के  उद्देश्य  से  कोई  योजना  अथवा  अनुसंधान
 कायं  चल  रहा  है  ;  और

 (ख)  यदि  हां,  तो  तत्सबंधी  तथ्य  क्‍या

 है?

 उद्योग  मंत्री  (  श्री  बृजलाल  वर्मा  ):
 (=)  जी,हां।

 (ख)  अपणशकों  तया  प्रदूषणों  का  उपयोग
 करने  की  दिशा  में  अनेक  अभ्युपाय  प्रारम्भ
 किये  गये  हें  ;  यथा  :--

 (1)  विभिन्न  उद्योगों  के  अपशेषों  के

 समुचित  उपयोग  द्वारा  और  प्रदूषण  नियंत्रण
 सम्बंधी  कार्यकलाप  द्वारा  समस्याओं  का  पता
 लगाने  तथा  परिस्थितियों  में  सुधार  लाने
 के  लिए  सरकार  द्वारा  पर्यावरण  योजना  तथा
 समन्वय  पर  एक  राष्ट्रीय  समिति  की  स्थापना
 की  गई  है  1

 (2)  जल  (निवारण  तथा  प्रदूषण
 नियंत्रण)  अधिनियम,  :974%  भ्रधिनियमित
 किए  जाने  के  प्ररेणामस्वरूप  अनेक  राज्य
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 सरकारों  ने  मानक  निर्धारित  करने  तथा
 प्रदूषण  रोकने  के  लिए  निवारक  प्रभ्यपायों
 को  अपनाने  हेतु  प्रदूषण  मंडलों  की  स्थापना
 की  है।

 (3)  भपनी  विभिन्न  समितियों  के
 माध्यम  से  विज्ञान  तथा  झदयोगिकी  विभाग
 तथा  भारतीय  मानक  संस्था  दस  समय  प्रदूषण
 नियंत्रण  के  लिए  अनेक  परियोजनाप्रों  तथा
 मानकों  पर  काम  कर  रही  है  ।

 (4)  भ्रौदयोगिक  लाइसेसिंग  में  यह
 एक  ग्रादेशात्मक  श्त्त  है  किजो  उपमकर्ता
 झौदयोगिक  गसे  बनाने  जिनमें  गन्दा  जल  या
 गैसे  निकलतों  हैं  ।  ऐसे  प्रौदयोगिक  संयंत्र  स्थापित
 करना  चाहते  है  उन्हें  इस  प्रकार  के  गंदे  जल
 तथा  गंसों  को  निर्धारित  समय  सीमा  के  भोतर
 निपटाने  की  क्षमता  तथा  साधनों  के  बारे  में

 सरकार  का  समाधान  करना  चाहिए  |

 (5)  अपशेषों  के  पुन  :  काम  में  लेने

 तथा  पुन  :  प्रयोग  पर  जोर  दिया  गया  है  जिससे

 अर्थव्यवम्था  में  उत्पादक  वस्तु  बढ़ेगी  ।  इसके

 उदाहरण  घमन  भट्टियों  से  निकलने  वाली:

 स्लैग  तथा  पावर  सयंत्रों  श्रादि  से  उड़ी  हुई
 राख  है  जो  सीमेंट  उत्पादन  में  काम  में  भाती

 है  तथा  क्ृषीय  अव शेषों  का  उपयोग  कागज

 बनाने  में  कोयले  की  गैसों  का  उपयोग  रसायन

 ग्रादि  बनाने  में  किया  जाता  है  ।

 (6)  अनेक  विकास  परिषदें,  इंजीनियर्स

 इंडिया  लिमिटेड,  तथा  प्रन्य  संगठन  विशिष्ट

 क्षेत्रों  तथा  उद्योगों  की  समस्याझ्रों  का  पता

 लगाने  में  लगे  है  ।

 (7)  प्रदूषण  नियंत्रण  उपकरण  तथा

 यंत्रों  के  उत्पादन  के  लिए  क्षमताएं  स्थापित

 की  जा  रही  है।
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 Appointment  of  Commissions  of
 Inquiry

 483.  SHRIMATI  MRINAL  GORE:
 DR.  BAPU  KALDATE:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have  ap-
 pointed  a  number  of  commissions  of
 investigations  to  enquire  into  charg-
 es  against  the  Chief  Ministers  of  dis-
 soived  State  Assemblies  in  States;

 (b)  if  so,  the  names  of  the  commis-
 sions,  their  terms  of  reference;  and

 (c)  the  names  of  the  Chief  Minis-
 ters  against  whom  such  commissions
 are  appointed?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  No,  Sir.  Memoranda  of
 allegations  were  received  against  a
 number  of  former  Chief  Ministers  of
 States  in  which  State  Assemblies  were
 dissolved  recently.  For  examining
 the  question  whether  it  is  necessary,
 prima  facie,  to  appoint  Commissions
 of  inquiry  in  respect  of  those  matters,
 the  allegations  have  been  referred  to
 the  concerned  Governors’  for  ascer-
 taining  facts.

 (by)  and  (c).  Do  not  arise,

 Alleged  Interference  by  State
 Minssterg  in  Karnataka  High

 Court

 484.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chiet  Justice  of  Karnataka  High
 Court  has  alleged  interference  by
 State  Ministers;

 (b)  whether  the  Chief  Justice  has
 recently  communieated  the  names  of

 =
 State  Ministers  to  Government;

 (c)  the  steps  taken  by  Government
 to  prevent  such  actions  of  the  State
 Ministers?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  Courts  have  adequate  powers
 under  the  Law,  like  the  Contempt  of
 Courts  Act,  to  deal  with  any  ‘nter-
 ference.

 Meeting  with  Rebel  Naga  Leader
 Mr.  A.  Z.  Phizo

 485.  SHRIMATI  MRINAL  GORE:
 SHRI  K.  MALLANNA:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  meet  the  self-exiled  rebel
 leader  of  Nagas,  Mr.  A.  Z.  Phizo,

 (b)  if  so,  whether  there  has  been
 any  discussion  with  Mr.  A.  2.  Phizo;
 and

 (c)  the  main  points  of  the  talks?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  to  (c).  In  response  to
 a  request  made  by  Shri  A.  2.  Phizo,
 the  Prime  Minister  has  agreed  to  mect
 him  during  his  current  visit  to  U.K.
 The  meeting  was  to  take  place  on  the
 evening  of  the  l4th  June,  977  in
 London.  Details  have  not  yet  been
 received.

 Suicide  by  an  Individual  at  Wardha
 against  Imposition  of  Emergency

 486.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Shri  Prabhakar  Sharma
 committed  suicide  at  Wardha  as  a  pro-
 test  against  the  imposition  of  internal
 emergency;  and

 (b)  if  so,  the  facts  of  the  incident?
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 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):.  (a)  and  (b).  Shri  Prabha-
 kar  Sharma  aged  66,  and  artist  and
 social  worker,,  had  neglected  his
 health  and  was  suffering  from  &  chro-
 nic  stomach  ailment.  Emotional  by
 nature,  he  was  critical  of  the  ‘Emer-
 gency’  and  is  said  to  have  expressed
 his  intention  to  end  his  life.  He
 committeq  suicide  by  burning  himself
 on  the  night  of  13/14-10-1976.  While
 it  cannot  be  said  with  any  definiteness
 that  he  was  driven  to  suicide  by  the
 ‘Emergency’,  it  is  apparent  that  his
 reaction  to  the  ‘Emergency’  was  a
 contributory  cause  to  his  state  of  un-
 happiness,  leading  to  the  tragedy.

 Dismissal  of  Government  Employees
 during  Emergency

 487.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  how  many  Central  Government
 employees  have  been  dismissed  or  re-
 moved  from  service  under  Article  311
 of  the  Constitution  during  emergency;

 (b)  how  many  employees  have  been
 made  to  retire  before  attaining  58
 years  during  the  same  period;  and

 (c)  how  many  of  them  were  involv-
 ed  in  lawful  trade  union  activities?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  On  the  assumption  that
 what  the  Honourable  Member  has  in
 mind  is  proviso  ‘(c)  to  Article  3]  (2)
 of  the  Constitution,  7!  Central  Gov-
 ernment  employees  were  dismissed  or
 removed  from  service  during  the  in-
 ternal  emergency  by  invoking  the
 above  mentioned  proviso  of  the
 Constitution.

 (b)  5477  Central  Government  em-
 Ployees  were  made  _  ६०  retire  before
 attaining  58  years  of  age  during  the
 Said  period  in  accordance  with  Fun-
 damental  Rule  56(j).

 (c)  Lawful  trade  union  activities
 are  not  prohibited  under  the  Conduct
 Rules  applicable  to  the  employees
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 concerned  and,  therefore  no  one  is
 penalised  specifically  for  taking  par
 in  lawful  trade  union  activitics.

 Dissolving  of  nine  State  Assemblies

 488.  SHRI  8.  C.  KAMBLE;  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  factg  leading  to  the  report-
 ed  delay  of  signing  the  proclamations
 of  action  by  the  Union  Government
 of  dissolving  the  nine  State  Assem-
 blies  and  holding  elections  there  by
 the  Vice-President,  acting  as  Presi-
 dent,  Hon’ble  B.  D.  Jatti;  and

 (>)  what  clarifications  of  informa-
 tion  if  any,  had  been  called  by  the
 Vice-President,  acting  ag  President?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (b).  On  the  even-
 ing  of  29th  April,  977  the  Govern-
 ment  of  India  considered  the  situation
 obtaining,  in  the  States  of  Bihar,
 Haryana,  Himachal  Pradesh,  Madhya
 Pradesh,  Orissa,  Punjab,  Rajasthan,
 Uttar  Pradesh  and  West  Bengal.  On
 the  same  day,  the  proposal  to  issue
 a  Proclamation  under  Article  356  of
 the  Constitution  in  relation  to  each
 of  these  States  dissolving  the  State
 Assemblies  was  placed  before  the
 Vice-President  acting  as  the  Fresi-
 dent,  The  Vice-President  sought
 clarifications  on  the  Constitutional
 implication  which  were  furnished  in
 the  course  of  personal  discussion  by
 me  and  the  Law  Minister.  The  Vice-
 President,  acting  s  President  was
 pleased  to  issue  the  Proclamations
 and  Orders  on  the  evening  of  30th
 April,  1977.

 -  Use  of  LAF.  Plane,  by  former
 Prime  Minister  ang  her  Family

 Members

 489.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  total  mileage  and  flying  hours
 covered  by  I.A.F.  planes  and  helicopr
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 ters  between  25-6-75  and  25-3-77  for
 Mrs,  Indira  Gandhi,  the  erstwhile
 Prime  Minister  and  her  family  mem-
 bers;

 (b)  what  was  the  cost  for  the
 above;  and

 (c)  how  much  of  it  was  borne  by
 the  State,  her  party  and  how  much  by
 herself?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  The
 total  mileage/hours  flown  are  _  85
 under: —

 (i)  Mileage  flown  2,28,149  miles
 (Official  tours—l,,93  miles
 unofficial  tours  1,16,236,  miles)

 (ii)  Hours  flown  487.0  hours
 (Official  tours—688.00  hrs.
 Unofficial  tours  799.0  hrs.)

 The  IAF  has  not  provided  any  air-
 craft  or  helicoptre  exclusively  for  the
 members  of  Mrs.  Indira  Gandhi's
 family.  However,  family  members  of
 Mrs.  Gandhi  diq  travel  as  members
 of  the  entourage  with  the  erstwhile
 Prime  Minister,  Central  Ministers  and
 Chief  Ministers  of  certain  States  on
 their  indents.

 (b)  (i)  According  to  the  Rules  for
 the  use  of  LAF  aircraft,  official  flights
 of  the  Prime  Minister  are  not  costed.

 (ii)  The  total  charge  leviable  in
 respect  of  the  unofficial  flights  of  the
 erstwhile  Prime  Minister  Mrs.  Indira
 Gandhi,  between  25th  June  975  and
 25th  March,  977  is  Rs.  14,12,875.73  P.

 (c)  Against  the  bills  amounting  to
 Rs.  36,113.35  sent  earlier,  payment  of
 Rs.  ‘18,501.16  was  made  and  credited
 to  Defence  Accounts,  out  of  which
 Rs.  14,040.14  were  recovered  from  the
 ALC.C.  The  remaining  bills  amount-
 Ing  to  Rs.  13,76,762.338  have  been  sent
 to  Prime  Minister’s  office  on  3rd  June
 1977,  for  the  unofficial  tours  of  the

 wawhile
 Prime  Minister  for  pay-

 ‘

 Mobilization  of  Troops  by  Former
 Prime  Ministe;y

 490.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  the  Defence  Service
 Chiefs  were  approached  by  the  erst-
 while  Prime  Minister  Smt.  Indira
 Gandhi  for  mobilization  of  troops
 when  she  realised  that  the  recent  Lok
 Sabha  election  results  were  not  going
 in  her  favour;

 (b)  if  so,  facts  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Allegations  against  the  General
 Manager  of  D.E.S.U.

 492.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government’,  attention
 has;  been  drawn  to  the  allegations
 levelleq  against  the  D.E.S.U,  General
 Manager  by  its  former  Chairman;

 (b)  if  so,  the  facts  thereof;

 (०)  whether  any  investigation  has
 been  made  into  these  allegations;  and

 (d)  if  so,  the  finding,  thereof?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHRI  CHARAN
 SINGH):  (a)  and  (b):  Yes,  Sir,
 Government  have  seen  the  _  press
 report  appearing  in  Times  of  India  on
 28  April,  977  regarding  the  allega-
 tions  made  by  Shri  Charti  Lal  Goel,
 former  Chairman  of  the  Delhi  Electric
 Supply  Committee  against  Shri  N.  S.
 Vasant,  General  Manager,  DE.S.U.
 According  to  the  press  reports.  Shri
 Goe]  has  levelled  charges  against  Shri
 Vasant  of  collecting  money  for,  Shri
 Sanjay  Gandhi  and  the  Congress
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 Party,  victimising  DESU  employees,
 misusing  his  authority,  causing  loss
 to  DESU.  and  helping  Congress  candi-
 dates  during  the  last  Lok  Sabha
 elections  etc.

 ~~
 (c)  and  (d).  The  matter  is  being

 looked  into  by  the  Municipal  Cor-
 poration  of  Delhi.

 Nationgzlisation  of  Industries

 493.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  names  of  the  industrial  houses
 with  asset,  exceeding  Rs.  00  crores;
 and

 (b)  whether  Government  have  a
 proposal  under  consideration  to  na-
 tionalize  these  industries?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  BRIJ  LAL  VERMA):  (a)  A
 statement  is  attached.

 (b)  No,  Sir.

 Statement

 Names  of  industrial  houses  with
 assets  exceeding  Rs.  00  crores:

 Tata
 Birla
 Mafatlal
 J.  K  Singhania
 Thapar

 oI.  GC.  L
 Scindia
 Bangur

 9.  A.C.  C.
 10.  Shr;  Ram
 li.  Walchand
 12  Larsen  &  Toubro
 1B.  Kirloskar
 4.  Khatau
 38,  Sarabhai
 16.  Kastarbhai  Lalbhai.

 no
 =

 ar

 aon

 #
 3
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 Expert,  on  cOnversion  of  Radio,  TV
 ang  Films  Division  into  Autonomous

 Bodies

 494.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  Government  hag  ap-
 pointed  a  group  of  official  ang  non-
 official  experts  to  study  All  India
 Radio,  Doordarshan  (TV)  and  _  the
 Films  Division  to  be  converted  into
 autonomous  bodies;  ang

 (b)  if  so,  its  composition  and  when
 its  report  is  likely  to  be  submitted?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  and  (b).  The
 Government  is  proposing  to  set-up  a
 Group  of  officials  and  aon-officials  to
 prepare  a  Working  Paper  for  sugeest-
 ing  recommendations  on  the  grant  of
 autonomy  to  All  India  Radio,  Door-
 darshan  and  the  Films  Division.

 Meeting  of  a  Delegation  of  Federal
 Government  of  Nagalang’  with

 Prime  Minister

 495.  SHRI  K.  MALLANA:  Will  the
 Minister  of  HOME  AFFAIRS  ०९८
 pleased  to  state:

 (a)  whether  any  delegation  of  the
 Federal  Government  of  Nagaland  has
 recently  met  the  Prime  Minister;  and

 (b)  if  50,  the  main  points  on  which
 the  discussion  wag  held?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (b):  Five  re-
 presentatives  of  the  Naga  ex-Under-
 ground  met  the  Prime  Minister  00
 the  25th  April,  1977,  They  requested
 that  the  Prime  Minister  should  agree

 ‘to  meet  Mr.  A.  2.  Phizo.  Such  a  meet-
 ing,  they  said,  would  help  in  finding
 a  lasting  and  peaceful  solution  of  the
 Nega  problem.  They  (ex-UG)  were
 told  that  the  Prime  Minister  would
 De  prepared  to  meet  him  provided
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 such  a  request  came  from  Mr.  Phizo
 himself,  It  was  also  clarified  that
 issues  relating  to  Nagaland  being  an
 interna)  matter  could  not  be  discussed
 with  Mr.  Phizo  unless  he  first  chose
 to  become  a  citizen  of  India  and  ac-
 cepted  the  position  of  Nagaland  as
 integral  part  of  India,  ie.  gave  up  his
 demand  of  independence  for  Nagaland
 and  accepted  the  Shillong  Agreement
 of  llth  November,  1975.

 Complaints  against  Shri  Sanjay
 Gandhi  ang  his  companies

 496.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  complaints  re-
 ceived  by  the  Government  against
 Shri  Sanjay  Gandhi  and  his  com-
 panies  and  his  family  members  in  the
 last  two  months;

 (b)  the  nature  of  comolaints  and
 the  names  of  the  officers  and  public
 men  alleged  to  be  involved  with  them;

 (c)  what  action  has  been  taken
 against  such  officers  and  public  men;

 (d)  whether  Shri  Sanjay  Gandhi
 Or  any  member  of  his  family  has  been
 irterrogateq  by  any  _  investigation
 authority;  and

 (c)  if  so,  the  particulars  thereof?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  to  (c):  A  number  of
 complaints  have  been  received  against
 Shri  Sanjay  Gandhi  and  the  com-
 panies  with  which  he  is  associated.
 These  are  being  examined  with  a
 View  to  ascertain  whether  there  is  any
 infringement  of  law  which  would
 warrant  action  on  the  part  of  the
 Government.  Some  of  the  complaints
 Will  also  fall  within  the  purview  of

 ag  Commissions  of  Inquiry  headed
 y  Justice  ल  C.  Shah  and  Justice  0.  5.
 athur  appointed  by  the  Government

 Tecently.  It  may  not  be  in  public

 interest  to  disclose  further  informa-
 tion  at  this  stage.

 (a)  No.
 (e)  Does  not  arise.

 Complaints  against  former  Defence
 Minister

 497.  SHRI  KANWAR  LAL  GUPTA:
 will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Governmen?  have  re-
 ceived  any  complaint  against  Shri
 Bansi  Lal,  former  Defence  Minister
 Or  against  his  persona)  staff  in  the
 last  two  months  and  regarding  his
 functioning  as  Defence  Minister;

 (b)  if  go,  the  details  thereof;

 (c)  what  is  the  result  of  inquiry
 made  by  the  Government  over  those
 complaints  80  far;  and

 (d)  whether  he  has  been  interro-
 gated  by  any  investigating  agency  so
 far;  if  so,  the  details  thereof?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  and  (c).  The  complaints  relate
 to  allegations  of  corruption,  :nisuse
 of  official]  position,  etc.  These  are
 being  verified.

 (d)  Shri  Bansi  Lal  has  not  been
 examined  by  any  investigating  agency
 yet.

 Complaints  against  officers  of  Akash-
 vanji  ang  Doordarshan

 498.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:  fstab]  ।

 (a)  the  names  of  the  officers  of
 Akashvani  and  Doordarshan  against
 whom  complaints  have  been  received
 by  the  Government  in  the  last  two
 months;  ao
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 (b)  the  complaints  against  each
 officer  and  the  action  taken  by.  Gov-
 ernment  on  each  complaint;

 a
 (०)  the  réasons  why  no  action  has

 been  taken  against  some  officers  who
 were  mixed  up  with  Sanjay-Shukla
 Caucas;  and

 (d)  the  names  of  the  officers  who
 have  been  transferred  so  far?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  to  (d).  A  Com-
 mittee  on  Misuse  of  Mass  Media  has
 been  set  up  under  the  Chairmanship
 of  Shri  K.  K.  Das  formerly  Secretary
 of  the  Ministry  of  Information  and
 Broadcasting.  The  Committee  is  cur-
 rently  processing  the  complaints  re-
 ceived  ang  also  relevant  records  in
 this  Ministry  and  Media  Units  having
 a  bearing  on  misuse  of  mass  media.
 These  include  complaints  with  regard
 to  officers  of  the  Ministry.  The  Com-
 mittee  is  expected  to  complete  its
 work  by  this  month  end.  Further
 course  of  action  will  depend  on  the
 findings  of  the  Committee.

 Minorities  Commission

 499.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 set  up  a  Minorities  Commission  to
 remove  the  apprehensions  of  insecurity
 in  the  mindg  of  the  minorities;

 (b)  if  so,  the  broad  outlines  there-
 of;  and

 (c)  the  time  by  which  this  Commis-
 sion  will  be  set  up  and  what  will  be
 its  constitution?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  A  decision  to  set  up  a
 Civil  Rights  Commission  to  ensure
 that  the  minorities,  Scheduled  Castes
 and  Scheduled  Tribes  and  other  back-
 ward  classes  do  not  suffer  from  dis-
 crimination  or  inequality  has  already
 been  taken  by  the  Government.
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 (b)  and  (c).  The  details  are  being
 workeg  out.

 Extension  of  Services  of  Clasg  I
 Officers

 500,  SHRI  S.  D.  SOMASUNDARAM:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:  *

 (a)  the  number  of  cases  of  extension
 of  services  of  Government  of  India
 Class  I  officerg  after  superannuation
 durirg  the  last  three  years;

 (b)  the  grounds  for  extension;  and

 (c)  whether  Governmen;  propose  to
 review  all  such  cases?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  to  (c).  The  information
 is  being  collected  from  Ministries/
 Departments  and  will  be  laid  before
 the  House  as  soon  as  it  is  available.

 Estimated  reserve  of  Coking  Coal  in
 the  Country

 50l.  SHRI  5.  D.  SOMASUNDARAM:
 Will  the  Minister  of  ENERGY  be
 Pleased  to  state:

 (a)  the  estimated  reserve  of  coking
 coal  in  the  country;

 (b)  the  estimated  consumption  of
 coking  coal  by  the  expanding  steel
 industry;

 (c)  the  periog  for  which  the  reserve
 of  coking  coal  is  expected  to  last  at
 the  anticipated  rate  of  consumption;
 and

 (d)  step,  for  tapping  alternative
 energy  sources?

 THE  MINISTER  OF  ENERGY
 (SHRI  7,  RAMACHANDRAN):  (a)

 The  estimated  reserves  of  coking
 coal  in  the  country  are  as  follows:

 Prime  549  million  tonnes

 Medium  9656  million  tonnes
 Semj  Coking  379  million  tonnes

 uw  Foe  i  XY
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 (b)  and  (c).  The  estimated  con-
 sumption  of  coking  coal  in  1983-84,  is
 around  35  mt.  At  the  anticipated
 rate  of  consumption,  and  with  pre-
 sent  technology  for  mining  and  bene-
 ficiation,  these  reserves  of  coking  coal
 may  last  another  50  years.  However,
 the  life  of  coking  coal  may  be  pro-
 longeq  with  improvement  in  the  tech-
 nology  for  extraction  of  coal  and  its
 optimum  utilisation  in  matallurgical
 industry.

 (d)  As  an  alternate  source  of  en-
 ergy  for  metallurgical  purposes,  a
 Formeg  Coke  Plant  using  non-coking
 coal  is  being  set  up.  Besides,  pro-
 jects  like  coal  dust  injection  and  stack
 gas  injection  in  Blast  Furnace  is
 under  consideration.  The  production
 of  sponge  iron  by  using  non-coking
 coal  jg  also  being  developed.

 Coal  Mines

 502.  SHRI  K.  RAMAMURTHY:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state  whether  the  Government  of
 India  has  decided  to  denationalise  all
 the  coal  mines  jin  the  country?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  No,
 Sir.

 Mananthavadi  Project  in  Kerala

 503,  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  ENERGY  be
 Pleased  to  state:

 (a)  whether  Central  Government
 has  been  approacheg  by  Kerala  Gov-
 €rnment  for  clearance  of  Manantha-
 vadj  Project,  a  hydro-electric  gcheme;

 _(b)  the  reasons  for  delay  in  sanc-
 tioning  this  Project;  and

 (a)  the  details  regarding  its  scope
 and  expenditure?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Yes,  Sir.

 (b)  The  proposed  scheme  is  located
 on  the  tributary  of  the  Cauvery  which
 is  an  inter-State  river  between  the
 States  of  Kerala,  Karnataka  and  Tamil
 Nadu  and  it  contemplates  the  west-
 ward  diversion  of  waters  of  the  Cau-
 very  for  irrigation  and  power  gene-
 ration.

 As  the  proposed  scheme  will  affect
 the  use  of  waters  in  the  Cauvery  basin
 and  has  jnter-State  implications,  it
 cannot  be  finalised  till  an  agreement
 is  reached  on  the  scope  and  size  of
 the  scheme  in  consultation  with  the
 concerned  State  Governments.

 (९)  The  project  is  estimated  to
 afforg  an  annual  energy  generation  of
 578  GWH  (million  units).  Details  of
 expenditure  likely  have  not  been  fin-
 alised  and  no  expenditure  has’  been
 incurred.

 Nationalisation  of  Foreign  owned
 Plantations  in  Kerala

 504.  SHRI  om  छू.  CHANDRAPPAN:
 Wil]  the  Minister  of  HOME  AFFAIRS
 be  pleaseq  to  state  whether  Govern-
 ment  propose  to  give  clearance  to  the
 Kerala  Government  to  issue  an  Ordi-
 nance  for  the  nationalisation  of  forejgn
 owned  plantations  which  is  pending
 with  the  Government  for  the  last  five
 years?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  No,  Sir.  The  State  Govern-
 ment  was  informed  accordingly  .  in
 June,  976  and  no  such  Ordinance  is
 now  pending  with  the  Government  of
 India.
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 Grant  of  pension  to  Fredom  Fighters

 505.  SHRI  0.  K.  CHANDRAPPAN:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleaseg  to  state:

 (a)  whether  Government  propose  to
 take  a  decision  on  the  question  of
 providing  freedom  fighter,  pension  to
 the  participants  of  Punrapra-Vayalar
 struggle  of  946  and  Telengana  armed
 insurgence  against  the  former  Nizam
 of  Hyderabad;

 (b)  if  so,  when  it  is  likely  to  be
 finalised;  and

 (c)  whether  Government  are  aware
 of  the  fact  that  many  of  the  partici-
 pants  in  these  struggles  are  now  very
 old  and  ill  ang  a  few  of  them  have
 already  died?

 THE  MINISTER  OF  HOME  AF.
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  to  (c),  The  matter  is
 still  under  consideration.

 Mini  Paper  Mills

 506.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose  to
 encourage  Mini  Paper  Mills  based  on
 agricultural  residues  and  waste;

 (b)  whether  import  of  machinery
 on  deferreqd  rupee  payment  ard
 export  of  paper  by  Mini  Paper  Mills
 will  be  allowed;  ang

 (c)  the  position  of  Letters  of
 Intent  issued  for  Mini  Ten  Tonne
 Plants  based  on  Jute  Sticks  in  Srika-
 kulam  District?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  BRIJ  LAL  VERMA):  (a)  Yes,
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 Sir.  In  order  to  encourage  the  estab-
 lishment  of  small  paper  mills  based
 on  agricultural  residues  and  _  waste,
 the  Government  have  exempted  such
 schemes  from  the  licensing  provisions
 of  the  Industries  (Development  and
 Regulation)  Act,  1961,

 (b)  Import  of  such  equipment  on
 the  basis  of  deferred  payment  and
 promise  of  export  of  paper  is  not  per-
 mitted.

 (c)  A  letter  of  intent  issued  on
 7-3-1975.  for  setting  up  a  new  under-
 taking  in  Srikakulam  District  for  the
 manufacture  of  paper  (from  jute
 sticks)  with  a  capacity  of  3,000  tonnes
 per  annum.  Subsequently,  the  en-
 trepreneur  was  informed  that  the
 manufacture  of  paper  from  agricul-
 tural  residues  and  waste  materials
 based  on  indigenous  capital  goods/
 raw  material  and  without  any  need
 for  foreign  collaboration,  has  been
 exempted  from  the  licensing  provi-
 sions  of  the  Industries  (Development
 ang  Regulation)  Act,  95l.  The  exact
 status  of  implementation  of  the  pro-
 ject  is  not  known.

 Revision  of  the  Fifth  Five  Year  Piau

 507.  SHRI  CHITTA  BASU;
 SHRI  पर.  KOLANTHAIVELU:
 SHRI  P.  G.  MAVALANKAR:
 SHRI  DURGA  CHAND:

 Will  the  Minister  of  PLANNING  be

 pleasd  to  state:

 (a)  whether  the  Government  con-
 template  to  revise  the  Fifth  Five  Year
 Plan;

 (b)  if  so,  the  principles  underlying
 such  proposed  revisions;

 (०)  the  major  departure  envisaged
 from  the  existing  Plan  concept;  and

 (a)  the  time  by  which  the  revised
 Plan  is  expected  to  be  brought  before
 Parliament?
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 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR

 (SHRI  RAVINDRA  VARMA):  (a)  to

 (d).  The  Planning  Commission  which

 has  recently  been  reconstituted  is

 devoting  its  attention  to  the  related

 questions  of  revising  the  existing  Plan
 and  formulation  of  new  Plans  in  ac-
 cordance  with  the  policies  of  the  new
 Government.  Efforts  would  no  doubt
 be  made  to  bring  the  issues  before
 Parliament  as  early  as  possible.

 Journalists  disaccredited  on  political
 grounds  during  Emergency

 508.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  _  be  pleased  to
 state:

 (a)  whether  Government  disaccre-
 dited  many  journalists  on  political
 grounds  during  the  Emergency;

 (b)  if  so,  the  mames  of  _  these
 journalists;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  provide  relief  to  them?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  to  (०).  During
 the  period  of  the  Emergency,  the  ac-
 treditations  of  a  total  number  of  51
 Pressmen  were  discontinued  by  Gov-

 emment.  The  particulars  are  given
 in  the  list  placed  on  the  Table  of  the
 House.  (Placed  in  Library.  See  No.

 4T-343/77).
 The  Inquiry  Committee

 Gaon
 of  Mass  Media  headed  by

 sent  हि  i  Das
 ICS  (Retd.)  is  at  pre-

 und  ooking
 into  the  circumstances

 ‘r  which  their  accreditations  were

 discontinued.  Out  of  these  Pressmen
 26  have  since  received  fresh  accredi-
 tations.  A  list  showing  their  parti-
 culars  is  also  placed  on  the  Table  of
 the  House.  (Placed  in  Library.  See
 No.  LT-343/77).

 Release  of  political  prisoners

 509.  SHRI  CHITTA  BASU:
 SHRI  M.  N,  GOVINDAN

 NAIR:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  political  prisoners
 released  following  his  statement  on

 Sth  April,  977  in  the  Lok  Sabha,

 State-wise,  and  organisation-wise;  and

 (b)  the  number  of  political  prisoners
 in  the  jail  till  date,  State-wise  and

 organisation-wise?

 THE  MINISTER  OF  HOME

 AFFAIRS  (CHAUDHURI  CHARAN

 SINGH):  (a)  and  (b).  The  statement
 of  the  Home  Minister  on  5th  April  in

 Lok  Sabha  related  to  the  detentions

 under  the  Maintenance  of  Internal

 Security  Act  and  Naxalites.  In  pur-
 suance  of  the  advice  given  by  the

 Central  Government,  the  number  of

 detenus  under  MISA  has  been  reduced
 from  685l  on  25th  March,  977  to

 796  on  4th  June,  1977.  The  number

 of  Naxalite  detenus  has  also  come
 down  from  645  on  25th  March,  977

 to  only  66  on  4th  June,  1977.  The

 State-wise  and  category-wise  break-

 up  of  the  detenus  as  on  4th  June,
 977  is  given  in  the  attached  |  state-
 ment.
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 STATEMENT

 360

 =>  Category-evise  break  up  of  number  of  persons  in  Detention  uider  the  Maintenance  of  Internal
 Security  Act  of  7977  in  various  States  as  on  4th  June  977

 Number  Number  Nambder  Noimber  N»>.  of
 of  dstenus  of  d:tenus  of  detenu;  of  detenus  other

 Nan:  of  the  State/UT.  who  are  whoare  whoare  connected  detenus  Total
 Nixilites  spies  having  =  within-

 political  surg:ncy
 afiliation  in  the

 North
 Eastern
 Region

 I  2  3  4  5  6  7

 Gujarat  :  20  20

 Janmu  &  Kashmir  १39  eo  45

 Kerala.  :  4  4

 Maharashtra  6  6

 Mani  pur  2  हे  2

 Meg'‘alaya  I  I

 Punjab  डे  224  224

 Tamil  Nadu  S  5

 Tripura  .  I  I

 West  Beng  il  नि  57  «१०  34D  1242  7333

 Delhi  I0  5  1s

 Mizoram.  40  40

 TOTAL  66  749  4०  42  7499  7796

 @CPIUM)  .  5  ‘*Peoples  Political  Lergue  5

 Congress.  wees  National  Liberation  Front! —

 CPI  re  Total
 0

 Total  34

 The  information  in  respsct  of  the  remaining  States  and  Union  Territories  is  Ni  I.
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 Probe  into  excesses  committed  during
 Emergency

 510.  SHRI  CHITTA  BASU;
 SHRI  SUSHIL  KUMAR

 DHARA:
 SHRI  KALYAN  JAIN:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  refer  to  the
 statement  made  in  the  Lok  Sabha  on
 the  7th  April,  977  regarding  the  pro-
 posal  of  the  Government  to  order  in-
 quiry  into  excesses  committed  during
 the  period  of  the  Emergency  §  and
 state:  |

 (a)  the  terms  of  reference  of  the
 probe  body;  and

 (b)  the  manner  of  the  probe?

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  A  copy  of  the  notifica-
 tion  SO.  374(E)  dated  28-5-1977  con-
 taining  the  terms  of  reference  of  the
 Commission  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library  See
 SOLT—344/77].

 ‘b)  The  Commission  is  free  to
 conduct  the  Inquiry  in  such  manner
 as  it  may  deem  appropriate,  subject  to
 the  provisions  of  the  Commissions  of
 Inquiry  Act,  952  and  the  Rules  made
 thereunder.

 CPI'M)  Workers  arrested  ang  killed
 during  Emergency

 5l.  SHRI  BIJOY  KUMAR  MON-
 DAL:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  000  person,  belong-
 ing  to  the  C.P.I(M,)  were  arrested  and
 49  killeq  during  the  Emergency  as
 Suled  by  Shri  Jyoti  Basu,  spokesman

 ied
 party  on  or  about  23rd  May,

 (b)  whether  those  alleged  to  have
 been  killed,  lost  their  lives  due  to
 torture,  inhuman  behaviour,  murder-
 Cus  attack  or  illness;  and

 584  L.S.—é6.
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 (c)  whether  facts  available  will  be
 laid  on  the  Table  of  the  House?

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):(a)  to  (c).  Excepting  the
 Governments  of  Assam,  Bihar,  Har-
 yana,  Jammu  and  Kashmir,  Kerala,
 Madhya  Pradesh,  Manipur,  Orissa,
 West  Bengal  and  Uttar  Pradesh,
 whose  reports  are  awaited,  the  other
 State  Governments  and  Union  Terri-
 tory  Administrations  have  not  repor-
 ted  any  large’  scale’  arrest  of  CPM
 workers  nor  the  death  of  any  CPM
 worker  while  in  custody  as  reportedly
 alleged  by  a  spokesman  of  the  party
 The  complete  information  will  be
 laid  on  the  Table  of  House  in  due
 course  after  obtaining  the  same  from
 all  States/Union  Territories.

 Burglaries  ang  Robberies  in  Delhi

 512.  SHRI  D.  8.  CHANDRAGONDA
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  complaints  regis-
 tered  with  the  Delhi  Police  regarding
 violent  burglaries  and  robberies  dqur-
 ing  last  three  months;

 (b)  whether  any  team  has  been
 formed  by  police  to  detect  and  to
 hunt  down  the  criminals;  and

 (९)  if  so,  the  number  of  persons
 arrested  in  this  regard  so  far?

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  Eight  cases  of  violent
 burglaries  and  l  cases  of  violent
 robberies  were  registered  with  the
 Delhi  Police  during  March,  April  and
 May  this  year.

 (b)  Special  staff  is  functioning  in
 each  district  of  the  Delhi  Police.  It
 has  been  specially  instructed  to  hunt
 such  criminals,  Investigation  of  com-
 plicated  cases  is  also  taken  up  by  the
 anti-burglary  squad  of  the  Crime
 Branch  of  the  Delhi  Police.
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 (c)  75  persons  were  arrested  in
 connection  with  violent  burglaries
 while  the  number  of  persons  arrested
 in  connection  with  violent  robberies
 was  ll,  Eight  persons  arrested  in
 April,  977  in  connection  with  violent
 burglaries  were  also  involved  in
 cases  of  violent  robberies  in  the
 South  Distt.

 Re-Settlement  of  Ex-Servicemen  in
 Andaman  and  Nicobar  Islands

 513.  SHRIMATI  PARVATHI  KRISH-
 NAN:  Will  the  minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  Cambell  Bang  of  the
 Andaman  and  Nicobar  Islands  will  be
 an  ideal  place  for  the  resettlement  of
 army  exX-servicemen;  ang

 (b)  if  80,  facts  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and  (b).
 With  the  facilities  created  and  pro-
 posed  to  be  created.  this  area  wil]  be
 a  suitable  place  for  the  resettlement
 of  ex-servicemen.  Already,  there  is
 an  ex-Servicemen's  colony  in  this  area
 and  23]  ex-servicemen’s  families  have
 been  resettled  here.  It  is  the  intention
 to  resettle  more  families  in  the  Island
 in  stages.

 Supply  of  Atomic  Fuel  by  USA  for
 BARC  and  Tarapur  Atomic  Power

 Station

 514.  SHRIMATI  PARVATHI
 KRISHNAN.

 SHRI  DINESH  JOARDER:
 SHRI  UGGRASEN:

 Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 ATOMIC

 (a)  whether  Bhabha  Atomic  Re-
 search  Centre  Trombay  and  Tarapur
 Atomic  Power  Station  have  still  not
 got  the  atomic  fuel  from  U.S.A.;  and

 (b)  if  5०,  the  reaction  of  Govern-
 ment  thereto?
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 THE  PRIME  MINISTER’  (SHRI
 MORARJI  DESAI):  (a)  The  Bhabha
 Atomic  Research  Centre  does  not  use
 atomic  fue]  supplied  by  U.S.A.  Enrich-
 ed  uranium  from  U.S.A.  for  the
 Tarapur  Atomic  Power  Station  has  not
 been  cleared  for  export  so  far.

 (b)  The  Government  have  informed
 the  U.S.  authorities  of  the  adverse
 effects  such  delay  can  have  on  the
 availakility  of  power  in  the  western
 region  and  have  also  emphatically
 conveyed  that  such  delays  are  not  in
 consonance’  with  the  contractual
 obligations  of  the  Government  to
 Government  agreement  on  the  supply
 of  fuel  to  the  Tarapur  Atomic  Power
 Station.  The  Government  is  pursuing
 the  matter  with  the  Government  of
 USA.

 Formulation  of  new  Plans  to  replace
 earlier  Plans  prepareg  by  the  Planning

 Commission

 ‘515.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  the  work  of  the  Plan-
 ning  Commission  in  regarg  to.  the
 earlier  Plan,  has  been  at  a  standstill
 due  to  the  change  of  Government;

 (b)  whether  all  the  earlier  Plans
 prepareg  by  the  Planning  Commission
 have  been  set  aside  ang  new  Plans
 are  being  formulated;

 (c)  if  so,  when  the  new  Plans  are
 likely  to  be  prepared;

 (d)  the  fate  of  the  Fifth  Five  Year
 Plan;  and

 (e)  whether  State  Governments  will
 be  consulted  in  preparing  (४९  Plans?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHR]  RAVINDRA  VARMA);  (x)  (०
 (e).  The  Planning  Commission  which
 has  recently  been  reconstituted  45
 continuing  with  its  work  on  economic
 development  and  planning  without  any
 interruption.  The  Commission  will,  in
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 the  course  of  itg  work,  give  due  atten-
 tion  to  questions  of  the  revision  in  the
 existing  Plan  and  preparation  of  new
 Plans  in  the  light  of  the  policies  of  the
 new  Government,  In  active  consulta-
 tion  with  the  State  Governments.

 Opposition  Leaders  called  by  AIR.
 and  Doordarshan  to  express  their  view

 point

 516.  SHRI  NIHAR  LASKAR.  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  All  India  Radio  has  now
 starteqg  giving  much  publicity  to  the
 new  Government  and  no  proper  re-
 porting  is  given  to  the  opposition  view
 point;

 (b)  if  so,  whether  the  present  Gov-
 ernment  has  always  been  accusing  the
 previous  Government  of  misusing  the
 Doordarshan  and  All  India  Radio;  and

 (c)  how  many  opposition  leaders
 have  so  far  been  called  by  the  All
 India  Radio  ang  Doordarshan  to  ex-
 press  their  view  point  and  on  how
 many  occasions?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 ‘c)  One  hundreg  and  thirty  members
 of  the  parties  in  the  opposition  broad-
 cesT  On  25  occasions  from  variou
 stations  of  Akashvani  during  the  period
 4-3-1977  to  15-5-1977.  Twenty  op-
 Positior,  leaders  were  invited  by
 various  Doordarshan  Kendras  to  ex-
 Press  their  view  point  in  various  pro-
 ffammes  during  th  eriod  23.3-1977 to  5-6-7,

 ge  P

 pees.  various  recogniseg  political

 jen
 were  afforded  facilities  to  meke

 Doordn
 broadcasts  on  Akashvani  and

 Tecent.  en  in  connection  with  the

 lai  elections  to  various  State  legis-
 Ive  Assemblies.

 Clashes  along  Indo-Bangladesh
 Border

 —

 517,  SHRI  NIHAR  LASKAR;:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  border  incidents  and
 clashes  along  the  Indo-Bangladesh
 border  have  again  started  at  an  in-
 creasing  rate;

 (b)  if  co,  how  many  border  clashes
 took  place  on  this  border  during  the
 last  three  months;

 (c)  the  losses  suffered  by  the  Indian
 Security  Forces;

 (d)  whether  Government  have
 taken  up  this  issue  with  Bangladesh;
 and

 (९)  if  so,  results  thereof?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (b).  No  Sir.  There
 have  been  no  _  border  incidents  or
 clashes  between  the  security  forces  of
 the  two  countries  on  the  Indo-Bangla-
 desh  border,  during  the  last  three
 months.

 (९)  to  (e).  Questions  do  not  arise.

 Landing  of  the  Plane  by  Shri  D.
 Brahmchari  on  Defence  Air  Strips

 518.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  it  has  come  to  the  no-
 tice  of  the  Government  that  Shri  D.
 Brahmcharj  was  permitted  by  the
 Congres,  Government  for  landing
 plane  on  Defence  Air  Strips  during
 emergency  which  are  prohibiteq  to
 use  by  general  public  and  are  utilised
 for  military  purposes  only;

 (b)  if  so,  the  names  of  the  authori-
 ties  who  granted  permission  to  that
 person;

 (९)  the  circumstance,  under  which
 he  Wag  granted  permission;  and
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 (d)  whether  Government  propose
 to  take  any  action  agains,  the  autho-
 rity  who  granted  permission?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to
 (c)  Shri  D.  Brahmchari  wag  not  given

 permission  for  landing  plane  on  any
 Defence  Airstrip  which  is  prohibited  to
 general  public  and  meant  to  be  utilised
 for  military  purposes  only.  He  was
 permitted  to  land  his  aircraft  at
 Chandigarh,  Jammu  and_  Srinagar
 airfields  where  Indian  Airlines  are
 permitted  to  operate  their  regular
 flights.  He  was  also  permitted  to
 land  at  IAF  airfield  at  Bamrauli
 (Allahabad)  during  Kumbh  Mela  when
 Indian  Airlines  were  also  allowed  to
 operate  their  non-schedule  flights.
 Other  civi]  operators  have  also  been
 given  clearance  to  land  at  the  four
 IAF  airfields  referred  to  above.  The
 permission  to  land  at  the  above  men-
 tioned  IAF  airfields  was  granted  by
 Air  Headquarters.

 (d)  The  question  does  not  arise.

 Tank  Manufacturing  Factory  in
 Karachi

 519,  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  Government  have  seen
 the  presg  reports  in  the  Nav.  Bharat
 Times  dated  the  22nd  May,  1977
 wherein  it  has  been  stateq  that  Pakis-
 tan  has  set  up  a  tank  manufacturing
 factory  near  Karachi  with  the  aid  ang
 knowhow  of  U.S.A;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  The  Press  report  has  been  seen  by
 the  Government.  However,  we  have
 no  authentic  information  regarding
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 Pakistan  having  set  up  a  tank  manu-
 facturing  factory  near  Karachi  with
 the  aid  and  knowhow  of  the  U.S.A.

 Building  of  Bus  Bodies  by  the  M/s
 Maruti  Ltd,

 520.  SHRI  MUKHTIAR  SINGH
 MALIK.  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased

 to  state.  क्क्

 (a)  whether  an  order  was  placed  by
 the  DT.C.,  Delhi  for  the  preparation
 of  Bus  bodies  with  M/s.  Maruti  Ltd;

 (b)  whethe,;  prior  to  the  placing  of
 order  with  Maruti,  tenders  were  called
 from  other  parties  also;

 (c)  whether  the  tender  of  the  Maruti
 wag  the  highest;

 (d)  the  reasons  for  sanctioning  the
 tender  of  Marutj  Ltd.;  and

 (९)  the  number  of  bodies  of  the
 buses  that  were  got  prepared  for  the
 D.T.C.  during  the  last  2  years  and
 amount  so  far  paid  to  Maruti  Ltd.?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b),  Yes,  Sir.

 (c)  No.  Sir.

 (d)  The  decision  to  place  the  order
 on  M/s.  Maruti  Ltd.,  was  taken  after
 considering  the  tender  of  this  firm  and
 those  of  the  others  who  had  quoted  in
 response  to  the  Tender  Notice  issued
 by  the  DTC  and  on  the  basis  of  9
 Report  submitted  by  some  Members  of
 the  DTC  Board  who  visited  the  various
 firms  concerned  to  make  an_  assess-
 ment  of  their  capacity  to  fabricate  bus
 bodies  as  per  the  specifications  of  the
 Corporation  and  within  the  time
 required  by  it.

 (e)  55.  A  sum  of  Rs.  24,97,089  has

 been  paid  to  the  firm  so  far.
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 Clesure  of  Maruti  Concerns

 521.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  5.  M.  BANATWALA,

 Will  the  Minister  of  INDUSTRY  be

 pleased  to  state;

 (a)  whether  Maruti  Limited  and  its
 allied  concerns  have  been  facing  clo-

 sure;

 (b)  number  of  persong  likely  to  be

 affecteq  by  the  closure  of  these  con-

 cerns;  and

 (c)  whether  Government  propose  to

 take  over  the  management  of  all  the
 Maruti  concerns?

 THE  MINISTER  OF  INDUSTRY

 (SHRI  BRIJLAL  VERMA):  (a)  Yes,

 Sir.

 (b)  About  500.

 (c)  There  is  no  proposal  under  the

 consideration  of  the  Government  for

 taking  over  the  management  of  the

 Maruti  concerns.

 Investigation  jnto  Alleged  Assaul,  on

 Shri  Sanjay  Gandhi

 523,  SHRI  HARI  VISHNU
 KAMATH:

 SHRI  JANESHWAR  MISHRA:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  50  on  the
 6th  April,  977  and  state:

 (a)whether  the  investigation  into
 the  alleged  assault  on  Shri  Sanjay

 37०

 Gandhi  on  the  i6th  March,  1977  has
 been  completed;  and

 (b)  if  so,  the  upshot  thereof?

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  No  Sir.

 (b)  Does  not  arise.

 Persong  detained  jn  Jails  without  Tria)

 523.  SHRI  HARI  VISHNU  KAMATH::,
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  a  large  number  of  peo-
 Ple  are  still  detained  without  trial  in
 different  prisons  throughout  India;

 (b)  if  so,  how  many;

 (९)  the  break-up  of  the  total  figure,
 State-wise;  and

 (d)  the  grounds  on  which  or  the
 laws  under  which  they  are  detained?

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (b).  According  to
 information  furnished  by  State  Gov-

 ernments  there  were  796  persons  in
 detention  under  the  Maintenance  of
 Internal  Security  Act,  1971,  as  on  4th

 June,  1977.

 (c)  and  (d).  The  State-wise  break-

 up  together  with  broad  grounds  of

 detention  is  given  in  the  attached
 statement.
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 STATRMENT —-
 a  Number  of  persons  in  detention  under  Maitenanes  of  Internal  Security  Act  and  broad’

 grounds  of  detention  in  various  states  as  on  4th  June,  I977.

 Name  of  State/Union  No.  of  per-  No.  of  per-  No.of  per-  No.  of  per-  Toral
 meow  Territory  eons  in  sone  in  eonsin  sons  in

 deten:ion  detention  detention  detention
 for  regsons  for  reasons  for  reasons  with  a  view
 connected  connected  connected  to  regulaiing
 with  the  with  the  with  the  continued
 Defence  of  security  Maintenance  presence  of
 India,  the  of  the  state  of  Su

 ppl
 ies  Bre  gner  or

 rela*ionsof  or  the  Main-  and  ices  for  making
 Indiawith  tenanceof  essentialto  arrangements
 foreign  pow-  Public  order  the  commu-  for  his  ex-
 ers,  07  the  nity  pulsion  from
 security  of  India

 India

 I  2  3  4  5  6

 Gujarat  =  20  20

 Jammu  &  Kashmir.  32  oe  93  I45

 Kerala  4  4

 Maharashtra  3  3

 Manipur  2  2

 Meghalaya  !  7

 Punjab  224  224

 Tamil  Nadu  5  5

 Tripura  I  I

 Wes:  Bengal  7042  297  3333

 Delhi  73  2  ६]

 Mizoram  40  40

 TOTAL  3  IIrg0  (291  342  7796

 The  information  in  reepect  of  remaining  States;Union  Territorice  is  ‘Nil

 Probe  into  excesses  committea  by
 Shri  Bansi  Lal

 525.  DR.  BAPU  KALDATE:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  have  insti-
 tuted  an  enquiry  into  the  excesses
 committed  by  Shri  Bansi  Lal.  former
 Chief  Minister  of  Haryana;

 (b)  if  so,  the  terms  of  reference  of
 the  enquiry;  ang

 (c)  when  the  report  of  the  enquiry
 is  expected  to  be  available?

 THE  MINISTER  OF
 see AFFAIRS  (CHAUDHURI  CHARA

 SINGH):  (a)  Yes,  Sir.

 (b)  and  (c).  A  copy  of  the  notifica-
 tion  appointing  the  Commission  ९

 Inquiry  {sg  laid  on  the  Table  of
 i House.  [Placed  in  Library.  See  ८  6

 LT-345/77}.
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 Deterioration  of  Law  ang  Order
 situation  in  Delhi

 526.  SHRI  SUKHDEO  PRASAD
 VERMA:

 SHRI  K.  LAKKAPPA:

 Will  the  Minister  of
 AFFAIRS  be  pleased  to  state:

 HOME

 (a)  whether  Government  are  aware
 of  the  fact  that  law  and  order  and
 crime  situation  in  the  Union  Territory
 of  Delhi  have  further  deteriorated;

 (b)  if  so,  the  necessary  steps  Gov-
 ernment  have  taken  so  far  in  this
 direction;  and

 (c)  the  number  of  incidents  of
 murder  and  attempted  murder  that
 took  place  in  May,  977  in  Delhi?

 THE  MINISTER  OF  HOME  AFFAAS
 (CHAUDHURI  CHARAN  SINGH):
 (a)  and  (b).  The  crime  figures  in
 D2lhi  have  shown  an  upward  trend.
 A  number  of  measures  were  taken  to
 improve  the  situation.  These,  inter-
 alia,  included  intensification  of  patrol-
 hing  in  the  city,  posting  of  police
 pickets  at  strategic  points,  preventive
 action  under  the  Cr.  P.C.  deployment
 of  plain  clothes  detectives  and  enlist-
 ment  of  public  support.  As  a  result,
 there  was  a  substantial  decrease  in  the
 number  of  cases  of  looting,  thefts  and
 cheating  in  Delhi  during  May,  977  as
 compared  to  April,  1977.

 (c),  5  cases  of  murder  and  21  cases
 of  attempt  to  murder  were  reported  in
 Delhi  during  the  relevant  period.

 Release  of  Naxalites

 527.  SHRI  SUKHDEO  PRASAD
 VERMA:

 SHR]  PRADYUMNA  BAL:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  total  number  of  Naxalites
 released  during  the  last  three  years;
 and
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 (b)  the  number  of  Naxalites  still  in
 Prison  in  each  of  the  States  as  on  30th
 May,  1977?

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be  laid
 on  the  table  of  the  House.

 राज्यों  द्वारा  श्री  संजय  गांधी  के  दौरों

 पर  किये  गये  प्रबन्ध

 528.  श्री  धन्ना  सिह  गुलशन  :  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  युवा  कांग्रेस  नेता  के  रूप  में

 श्री  संजय  गांधी  द्वारा  976—-77  के  दौरान

 दौरों  के  समय  राज्य  सरकारें  सुरक्षा  के  लिये

 शौर  श्यन्य  सुविधाएं  देने  के  लिए  प्रबंध  करती

 थीं  ;  शौर

 (ख)  यदि  हां,  तो  पुलिस  तथा  सुरक्षा

 प्रबंधों  पर  कितना  व्यय  किया  गया  शौर  उसने

 प्रत्येक  राज्य  की  कितनी  बार  यात्रा  की  ?

 गृहमंत्रो  (चौधरी  चरण  सिंह ):  (क)

 जी  हां,  श्रीमान्‌  ।

 (ख)  प्रान्ध्र  प्रदेश,  गुजरात,  हिमाचल

 प्रदेश,  हरियाणा,  जम्मू  व  कश्मीर,  केरल,

 मणिपुर,  मेघालय,  नागालेड,  पंजाब,  सिक्किम,

 तमिलनाड्‌  तथा  त्रिपुरा  राज्यों  के  संबंध  में

 सूचना  संलंग्न  विवरण  में  दी  गई  है  ।  शेष

 राज्यों  से  संबंधित  सूचना  एकत्नित  की  जा  रही  है

 झौर  प्राप्त  होने  पर  सदन  के  पटल  पर  रख

 दी  जायेगी  ।
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 विवरण

 युवा  कांग्रेस  नेता  के  रूप  में  श्री  संजय  गांधी  ने  976-77  के  दौरान  गुजरात,  केरल,  मणिपुर,

 मेघालय,  नागालैंड,  सिक्किम  तथा  विपुरा  राज्यों  का  दौरा  नहीं  किया  था  ।  उन के  द्वारा  राज्यों  के

 किये  गये  दौरों  से  संबंधित  सूचना  इस  प्रकार  है  —

 क्रम  राज्य  का  नाम  «976-77  पुलिस  सुरक्षा  श्न्प  विवरण
 सं०  के  दौरान  पर  खच

 श्री  संजय
 गांधी  के  दौरों

 की  संख्या

 Eo

 l.  ह. 12 2  प्रदेश  2  88,820.55  श्री  संजय  गांधो  के  साथ  संसदीय
 कायें  तथा  नागरिक  विमानन
 के  भूतपूर्व  केन्द्रीय  मंत्री  तथा
 झांध  प्रदेश  के  मुख्य  मंत्रो  गये
 च्  इसलि  श्री  संजय  गांधी

 की  सुदा  कलिः  लग से

 झांकदे  उपलब्ध  नटो  7
 2  हरियाणा  4  1,03,380.  5i

 3.  हिमाचल  प्रदेश  ]  23,594.  30

 4.  जम्मू  व  कश्मीर  श्न्य  कोई  खर्च  नहीं  किया  गया  था

 क्योंकि  I-1-77  को  श्री
 संजय  गांधी  ने  केवल  निजा

 तौर  पर  राज्य  का  दौरा  किय

 था।

 5.  पंजाब  4  6,01,245.00  संजय  गांधी  की  सुरक्षा  के  लिए
 श्रलग  से  कोई  खर्च  नहीं  किया

 गया  क्‍योंकि  वे  श्री  ओम  मेहता

 भूतपूव  केन्द्रीय  संत्री  के  साथ

 गए  थे  v

 6.  तमिलनाडु  1  शून्य
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 Pandiyar  Punnapuzha  Hydro-Electric
 Project  in  Kerala

 529.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  ENERGY  be  pleas-
 ed  to  state.

 (a)  whether  the  Project  report  on
 the  Kerala  Pandiyar  Punnapuzha
 Hydro-Electric  Scheme  was  forward-
 ed  to  Central  Water  and  Power  Com-
 mission  by  Kerala  State  Electricity
 Board  long  back  for  technical  clear-
 ance;

 (b)  if  so,  whether  any  decision  has
 been  taken  thereon;  and

 (c)  if  not,  by  when  it  is  expected?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)

 The  scheme  Report  originally  sub-
 n.itted  in  February,  973  was  resub-
 mitted  in  January,  976  after  modi-
 fications  in  the’  light  of  comments
 by  Central  Electricity  Authority,
 Central  Water  Commission  and  Min-
 istry  of  Finance.  The  cost  estimates
 of  scheme  were  re-cast  by  Kerala
 State  Electricity  Board  on  the  basis  of
 comments  of  Central  Electricity  Au-
 thority  and  Central  Water  Commis-
 sion  and  submitted  to  Central  Elec-
 tricity  Authority  in  February,  ‘1977,

 (b)  No,  Sir,

 (c)  Since  the  project  would  utilize
 tail  race  releases  from  the  Tamil
 Nadu  Pandiyar  Punnapuzha  Project,
 the  decision  can  be  finaliseg  only  after
 the  technical  clearance  of  the  upstream
 Tamil  Nadu  Pandiyar  Punnapuzha  Pro-
 Ject.

 Naxalites  killed  in  alleged  encounters
 during  Emergeacy

 530.  SHR]  _R.  K.  AMIN:
 SHRI  SATYENDRA  NARAYAN

 SINHA:

 F
 Will  the  Minister  of  HOME  AF-

 AIRS  be  pleaseg  to  state:
 (a)  the  number  of  Naxalites  killed in  alleged  encounters  during  the  Emer.

 €ency  in  the  country;

 (b)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  interim

 report  of  the  Enquiry  Committee
 headed  by  Shri  V.  M.  Tarkunde  to

 investigate  into  the  deaths  of  Naxa-
 lites  in  alleged  encounters  with  police
 in  Andhra

 gency;  and
 Pradesh  during  Emer-

 (c)  if  so,  the  reaction  of  Govern-
 ment  ip  this  regard?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  3l.  This  does  not  include
 information  relating  to  the  States  of
 Andhra  Pradesh;  J  &  K;  Karnataka;
 Kerala;  Madhya  Pradesh  Orissa;  Ra-
 jasthan;  Uttar  Pradesh  and  West
 Bengal.  Information  relating  to  these
 States  is  being  collecteq  and  will  be
 laid  on  the  Table  of  the  House.

 (b)  Yes.

 (c)  A  statement  is  being  made  on
 this  matter  in  response  to  a  Calling
 Attention  Notice  later  today.

 सरकारो  Seared  द्वारा  राजस्थान

 में  मतियों  की  चोरी

 531.  श्री  सुरेन्द्र  विक्रम:  क्‍या  गृह  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  राजस्थान

 ग्न  बहुत  से  सरकारी  प्रधिकारियों  द्वारा

 3  मई,  977  से  30  मई,  977  के  दौरान

 मू्ियों  की  चोरी  की  कितनी  शिकायतें  उन्हें

 मिलीं  शौर  उन  पर  क्या  कायेवाही  की  गई  ?

 गृह  मंत्री  (  चौधरों  चरण  सिह  ):

 ऐसी  कोई  शिकायत  प्राप्त  नहीं  हुई  है।
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 Study  Leave  for  Army  Officers

 532.'  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  the  officers  and  other
 senior  personnel  in  the  Army  are
 unable  to  enjoy  necessary  study-leave
 for  improvement  and  strengthening  of
 their  qualificationg  at  home  and
 abroad;

 (b)  if  so,  the  facts  thereof;  and

 (c)  the  number  of  officers  who
 availed  themselves  of  such  facilities
 during  the  year  1976?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (c).
 Study  Leave  is  admissible  only  to
 Permanent  Commissioned  Officers  of
 the  Army  Medical  Corps,  the  Army
 Dental  Corps,  Veterinary  Officers  of
 the  Remount  and  Veterinary  Corps,
 and  officers  of  the  Military  Farms.

 Officers  of  the  other  Corps  of  the
 Army  or  JCOs’NCOs  or  OR  of  any
 Corps  are  not  entitled  to  Study  Leave.

 The  Study  Leave  is  granted,  where
 admissible,  for  a  period  not  exceed-
 ing  24  months  during  the  entire  ser-
 vice;  however,  the  Study  Leave  is  not
 allowed  for  a  period  of  less  than  six
 months.  During  Study  Leave  full  pay
 of  Substantive  Rank  is  admitted.

 In  1976,  33  officers  of  the  Army  Me-
 dical  Corps,  2  officers  of  the  Remount
 and  Veterinary  Corps,  and  one  officer
 of  the  Military  Farms  availed  of  this
 facility  of  Study  Leave;  out  of  them  4
 AMC  officers  were  granted  Study
 Leave  for  studies  in  U.K.

 सरकारी  विभागों  तथा  सरकारी  उपक्षमों
 हारा  संसवीप  चुनावों  के  दौरान  विशापन

 533.  थी  सीोठालाल  पटेल  क्‍या  सूचना
 और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :
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 weal
 (क)  क्‍या  पिछली  सरकार  ने  हाल  के

 संसदीय  चुनाव  के  दोरान  किन्हीं  समाचार  पतों
 तथा  पत्रिकाशों  को  विज्ञापन  दिये  थे  ;  पझ्नौर

 (ख)  यदि  हां,  तो  किन-किन  विभागों
 तथा  सरकारी  उतपक्रमों  द्वारा  यह  विज्ञापन
 किस-किस  पत्र  तथा  पत्रिका  को  किस-किस
 दर  पर  दिये  गये  थे  ?

 सूचना  झझौर  प्रसारण  मंत्री  (  श्रो  लाल
 कृष्ण  झ्राड़वाणी  H  (क)  जी,  हां।
 विज्ञापन  झौर  द्श्य  प्रचार  निदेशालय  ने  8

 जनवरी,  977%  20  मार्च,  977  तक

 की  वधि  के  दौरान  वर्गीकृत  विज्ञापनों
 सहित  झपने  विभिन्न  विज्ञापन  प्रभियानों
 के  लिए  2014  समाचार  पत्रों  नियत-
 कालिक  पत्रों  का  उपयोग  किया  |

 (ख)  विज्ञापन  शीर  दृश्य  प्रचार
 निदेशालय,  रेलव  को  छोडकर  विभिन्न  मंत्रालयों
 झौर  सरकारी  विभागों  को  शोर  से  विज्ञापन
 जारी  करने  वाली  के  द्रीयकृत  एजेंसी  है।

 कुछ  स्वायनशासी  निकाय  झौर  सरकारो
 उपक्रम  भी  झपने  विज्ञापनों  को,  विज्ञापन
 और  दृश्य  प्रचार  निदेशालय  के  माध्यम  से

 जारी  करते  दे

 विज्ञापन  शौर  दृश्य  प्रचार  निदेशालय
 द्वारा  जिन  मंत्रालयों,  सरकारी  विभागों,
 स्वायत्तशासी  निकायों  झौर  सरकारी  उपक्रमा

 की  और  से  विज्ञापन  जारी  किए  गए  है  |

 उनके  नाम  विवरण  3  में  दिये  गये  है  जो
 सभा

 पटल  पर  रखा  गया  है।  प्रिम्यालय
 में  रखा

 गया  ।  देखिये  संड्या  एल?टी  346/77]

 इस  प्रकार  जिन  समाचार  पत्रों  को  विज्ञार्ति

 दिए  गए,  उनके  नाम  विवरण  2
 में

 ल

 गए

 है।  उनको  विज्ञापन  उस  समय  लागू  दरों  पर

 दिये  गय॑  थे  4
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 Celebration  of  Shri  Sanjay  Gandhi's
 Birthday  in  Delhi  Schools

 534,  SHRI  6.  M.  BANATWALLA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Delhi  Administra-
 tion  passed  orders  for  all  Government
 Schools  under  Delhi  Administra-
 tion  to  holq  functions  to  celebrate
 Shri  Sanjay  Gandhi's  birthday  during
 December  1976;

 (b)  if  so,  whether  any  approval  of
 the  Central  Government  was  obtained;
 and

 (c)  if  not,  the  action  Government
 propose  to  take  against  the  persons
 concerned  who  passed  such  orders?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  According  to  the  informa-
 tion  received  from  Delhi  Administra-
 tion,  no  such  orders  were  passed  by
 them.

 (9)  and  (c)  Does  not  arise.

 Reinstatement  of  Government
 Employees

 535.  SHRI  6.  M.  BANATWALLA:
 Will  the  Minister  of  HOME  AF-
 FAIR§  be  pleased  to  state

 (a)  the  number  of  employees  whose
 serviceg  have  been  terminated
 during  the  Emergency  from  each
 Ministry  of  the  Government  of  India;
 arid

 ‘b)  whether  all  such  employees
 have  since  been  reinstated?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  and  (b),  A  Statement  is
 attached.

 Statement

 The  Department  of  Personal  and
 Administrative  Reforms  has  no  infor-
 mation  regarding  number  of  Govern-
 ment  servants  whoS8e  services  could

 have  been  terminated  under  the
 provisions  of  C.C.S,  (Temporary
 Services)  Rules,  1965,  during  the
 period  of  emergency.  However,  72
 Central  Government  employees  were
 either  dismissed  or  removed  from
 service  by  invoking  the  provisions  of
 Proviso  (c)  to  article  3ll  (2)  of  the
 Constitution  during  the  period  of
 internal  emergéncy.  The  Ministry-
 wise  break-up  is  given  below:—

 (l)  Ministry  of  Communi-
 cations  2

 (2)  Ministry  of  Finance  8

 (3)  Ministry  of  Railways  2

 (4)  Ministry  of  Home  Affairs  6

 (5)  Ministry  of  Defence  4

 (6)  Department  of  Supply  2

 (7)  Ministry  of  External  Affairs  2

 (8)  Ministry  of  Law

 (9)  Ministry  og  Commerce  ]

 (10)  Ministry  of  Information
 and  Broadcasting

 (ll)  Department  of  Official
 Language  l

 (12)  Ministry  of  Works  &
 Housing  है  ॥

 (13)  Deparment  of  Agricul-
 ture

 Total.  7

 The  cases  of  the  above  mentioned
 employees  have  been  reviewed  and
 the  Ministries/Departments  concern-
 ed  have  been  advised  to  reinstate
 immediately  those  employees  whose
 services  were  dispensed  with  on  ac-
 count  of  their  alleged  participation
 in  the  activities  of  the  previously
 banned  Organisations.  These  instruc-
 tions  do  not  apply  to  those  Central
 Government  employees  whose  services
 were  dispensed  with  on  account  of
 their  participation  in  espionage  and
 similar  objectionable  and  illegal  acti-
 vities.  .  >
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 Closure  of  Maruti  Concerns

 536.  SHRI  G.  M.  BANATWALLA:
 “Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  news  re-
 ports  in  the  Blitz  dated  23rd  April,
 877  wherein  it  has  been  stated  that
 Rs.  32  crores  loss  was  suffered  by
 Haryana  Government  under  the  Minis-
 try  headed  by  Shri  Bansi  Lal;  and

 (0)  77  so,  whether  Government  pro-
 pose  to  inquire  into  this  loss.

 THE  MINISTER  OF  HOME  AFFAIRS
 (CHAUDHURI  CHARAN  ~  SINGH):
 (a)  The’  report  in  the  Blitz
 Weekly’s  issue  of  April  23  1977,  which
 refers  to  certain  matters  relating  to
 the  purchase  transactions  of  Haryana
 State  Electricity  Board,  has  come  to
 the  notice  of  Government.

 (b)  Matters  arising  out  of  the  repcrt
 of  special  audit  of  the  purchase  tran-
 sactions  of  Haryana  State  Electricity
 Board.  which  appeared,  prima  facic,  to
 warrant  a  further  probe  have  been  re-
 ferred  for  inquiry,  amongst  other
 matters,  to  the  Commission  of  Inquiry
 appointed  to  inquire  into  the  allega-
 tions  against  Shri  Bansi  Lal.

 Review  of  jail  manual

 637.  SHRI  D.  D,  DESAI:
 SHRI  PRADYUMNA  BAL:

 Will  the  Minister  0  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  many  reports  of  ill
 treatment  of  detenus  in  jails  in  the  last
 few  years  have  come  to  Government’s
 notice;  and

 (b)  if  so,  whether  Government  pro-
 Pose  to  undertake  a  review  of  jail
 manuals  to  bring  them  uptodate  and
 in  line  with  modern  concepts  of

 ‘humane  treatment  in  jails?

 THE  MINISTER  OF  HOME  AFFAIRS
 (CHAUDHURI  CHARAN  SINGH):
 (a)  Allegations  of  Iltreatment  of
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 detenus  in  jails  have  come  to  the
 notice  of  government.  Caseg  of  guch
 illtereatment  during  the  period  of
 Emergency  will  come  within  the
 purview  of  the  Shah  Commission.

 (b)  The  Government  of  India  have
 Prepared  a  Model  Prison  Manual  and
 in  ‘1964,  recommended  it  to  the  States
 for  adoption.  This  manua]  takes  care
 of  the  aspect  of  humane  treatment  also.
 The  States  are  being  persuaded  to
 revise  their  manualg  accordingly.

 Pollution  from  Nuclear  Power  Plants

 538.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  ATOMIC  ENERGY  be
 pleased  to  state  whether  in  view  of  the
 recent  debate  in  the  Western  couniries

 over  possible  pollution  fears  from  nu-
 clear  power  plants,  Government  will
 reconsider  their  utility?

 THE  PRIME  MINISTER’  (SHRI
 MORARJI  DESAI):  No,  _  Sir,  Utmost
 precautiong  are  taken  to  ensure  that
 the  environment  is  protected  from  any
 possible  pollution.

 Paradeep  Port

 539,  SHRI  SHARAT  KUMAR  KAR:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Paradeep  Port  is  hav-
 ing  a  master  plan;

 (b)  if  so,  what  was  the  emergent
 necessity  to  deviate  from  the  master
 plan  to  construct  Gopabandhu  Stadium
 at  a  site  not  fit  for  stadium;

 (०)  whether  all  the  tender  formali-
 ties  were  not  observed  for  the  cons
 truction  of  this  stadium;  and

 (d)  if  so,  the  action  Government
 propose  to  take  in  the  matter?

 THE  MINISTER  OF  DEFENCE

 (SHRI  JAGJIVAN  RAM);  (a)  Yes-

 (b)  The  Port  Trust  decided  to  loc

 Gopabandhu  Stadium  in  its
 preset site  in  preference  to  the  one

 elaine  i
 eq  for  playground  in  the  master  pla

 ate
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 on  account  of  Its  proximity  to  other
 recreational  facilities  like  library  and
 Drama  Pandal  and  the  smaller  quan-
 tity  of  earth  filling  required.

 (c)  and  (d),  The  Port  Trust  has  con-
 firmed  that  the  tender  formalities  for
 the  construction  of  the  sadium  were
 observed.  The  question  of  Govern-
 ment  taking  any  action  doeg  not  there-
 fore  arise.

 Complaints  against  Directors  of  Central
 Government  Employees  Consumer

 Cooperative  Society

 540.  SHRI  SHEO  SAMPAT:  Will
 the  Minister  of  HOME  AFFAIRS  ce
 pleased  to  state:

 (a)  whether  there  have  been  many
 complaints  of  various  nature  against
 the  elected  Directors  of  the  Central
 Government  Employees  Consumer  Co-
 operative  Society  Ltd.,  New  Delhi
 from  various  sources  made  to  the
 Chairman,  Board  of  Directors  of  the
 Society;

 (b)  the  steps  taken  in  the  matter;
 and

 (c)  the  justification  of  the  present
 Boarg  of  Directors  continuing  against
 the  wishes  of  the  General  Body?

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):  (a)  Yes,  Sir,  ag  few  complaints
 were  received  against  the  elected
 Directors.

 (b,  These  were  considered  by  the
 Board  of  Administration  and  ap-

 prnpriate
 action  taken  where  deem-

 ed  fit,

 (0  The  Board  of  Directors  is  already
 In  the  process  of  being  re-ccnstltuted
 according  to  the  provisiong  of  the  bye-
 laws  of  the  Society.  As  such,  the
 Guestion  of  its  continuing  against  the
 wisheg  of  the  General  Body  dves  not
 arise,

 186°

 Manufacture  of  T.V.  Sets

 54l.  SHRI  SHEO  SAMPAT:  Will  the
 Minister  of  ELECTRONICS  be  pleased
 to  state:

 (a)  the  names  and  number  of  fac-
 tories  manufacturing  television  gets  in
 the  country;

 (b)  the  various  models  and  brand
 names  of  television  sets  and  their
 price-range;

 (c)  whether  Government  exercises
 any  control  over  the  price  and  quality
 of  these  television  sets;  and

 (d)  the  extent  to  which  the  price  of
 E.C.  television  sets  have  been  reduced
 during  the  last  one  year  and  the  efforts
 made  to  produce  the  Janta  model
 te'evision  sets  by  EC  for  the  use  of  a
 common  man?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a).  The  total
 number  of  manufacturers  li-ensed/,
 approved  for  production  of  TV  sets  in
 the  country  is  63.  The  list  of  these
 manufacturers  is  given  in  statement  I
 laid  on  the  Table  of  the  House.
 [Placed  in  library.  See  No.  LT-347/
 77).

 (b)  TV  sets  with  a  screen  size  of  51
 cm.  and  based  on  either  hybrid  or
 solid  state  circuitry  are  availab!e  in  the
 market.  31/36  cm  screen  size  TV  sects
 baseq  on  solid  state  circuitry  are  also
 being  marketed.  The  number  of  brand
 names  in  the  marke’  jc  about  34  while
 the  number  of  models  is  much  larger.
 The  brand  names  are_  indicated  in
 statement  I  l7id  on  the  Tatle  of  the
 House.  [Flaced  in  Library.  See  No.
 LT-247  /77}.  However,  the  brand
 names  listed  are  not  exhaustive.  The
 customer  prices  of  the  different  models
 of  TV  sets  with  a  screen  size  of  5l  cm
 range  from  Rs.  1,925.  to  Rs.  3.250
 depending  on  the  extent  to  which  the
 set  is  dressed  up  as  a  luxury  model.

 (c)  To  bring  down  prices  a  differ-
 ential  excise  duty  structure  on  TV  sets
 was  introduced  in  the  Union  Budget
 for  1976-77,  whereby  sets  with  an
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 ex-factory  price  of  Rs.  1,800  and  less
 had  to  pay  an  excise  duty  of  only
 5  per  cent,  while  those  above  that
 level  carried  a  duty  of  20  per  cent.
 As  a  result,  a  single  channel  set  by
 itself  was  available  during  ‘1976-77  at
 a  price  which  was  Rs.  700  le:  than
 that  at  which  such  a  set  would  have
 teen  purchased  by  a  customer  prior
 to  March  1976.  Furthermore,  in
 mid-976.  the  Department  of  Electro.
 nics  appointed  two  techno-economic
 Panels  of  experts.  one  on  TV  sets  and
 the  other  on  TV  picture  tubes,  to
 review  the  cost  and  price  structure  of
 those  products.  Both  Panels  have
 since  submitted  their  reports  and
 these  are  under  the  consideration  of
 the  Electronics  Commission  for  for-
 mulation  of  Government  policy  in  this
 regard.  To  assist  manufacturers  to
 uvgrade  the  quality  of  their  sets.  the
 Department  of  Electronics  is  promoting
 the  setting  up  of  Test  &  Development
 Centres’  in  several  States/Union
 Territories  and  also  a  Test  &  Evalua-
 tion  Centre  at  the  National  Physical
 Laboratory,  New  Delhi.  The  Govern-
 ment  does  not  exercise  any  direct
 control  on  the  quality  of  these  sets.

 (d)  There  hag  been  a  reduction  of
 about  Rs.  200  in  the  consumer  price
 of  an  EC  TV  set  during  1976-77.  ECIL
 has  developed  a  hybrid,  single  channel,
 5]  cm  TV  set  which  it  is  intending  to
 market  at  an  ex-factory  price  of  Rs.
 1.800.

 Key  Prosecution  Witness  in  Baroda
 Dynamite  Case

 542.  SHRI  PRASANNBHAI  MEHTA:
 Wil]  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  progress  of  action  taken  on
 Shri  Sharad  Patel  against  whom  a
 CBI  case  was  in  progress;  and

 (b)  whether  Shri  Sharad  Patel  was
 a  key  prosecution  witness  in  what  is
 called  the  Baroda  Dynamite  Case?

 THE  MINISTER  OF  HOME  AFFAIRS
 (CHAUDHURI  CHARAN  SINGH):

 (a)  A  charge-sheet  was  filed  by  the
 ‘C.B.I.  in  a  case  against  Shri  Sharad
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 Patel  and  3  others  before  the  Sub-
 Divisional  Magistrate,  Alipur,  Calcutta,
 on  30th  December,  1975,  The  case  is
 pending  trial  in  the  court.

 (b)  Shri  Sharad  Patel  was  One  of
 the  prosecution  witnesses  in  the  Baroda
 Dynamite  Case.

 Progress  of  Hyde]  Project,

 543.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  ENERGY  be  pleased  to
 state:

 (a)  the  number  of  hydel  projects
 together  with  their  names  on  which
 work  is  at  present  in  progress;

 (b)  the  progress  made  so  far  in  each
 of  these  projects;

 (c)  by  when  each  project  will  be
 completed  and  commissioned;  and

 (d)  outlines  of  the  benefits  to  be
 derived  from  each  project  on  com-
 pletion?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  to  (d).
 The  total  number  of  hydro-electric
 projects  on  which  work  is  in  progress
 is  39.  The  names  of  these  projects
 alongwith  the  progress  made  so  far  on
 each  of  them,  the  likely  date  of  their
 commissioning  and  benefits  to  be
 derived  from  them  on  their  comple!'"7
 are  given  in  the  Statement  laid  on  he
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-348/77).

 Censorship  of  Films

 544.  SHRI  SATYENDRA  NARAYAN
 SINHA:  WII]  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  the  Central  Board  of
 Film  Censors  did  not  meet  during
 the  year  1976;

 (b)  whether  films  were  called  to
 Delhi  and  decisions  about  censorshiP
 were  taken  at  Ministerial  level;  and

 (c)  if  so,  the  particulars  thereof?
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 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  Le  K.
 ADVANI):  (a)  No  meeting  of  the
 Board  of  Film  Censors  took  place
 during  1976.

 (b)  and  (c).  All  films  presented  for
 censorship  were  examined  and  dealt
 with  by  the  prescribed  auth-r'‘y  after
 ‘hey  were  seen  by  the  Examining
 Committees  and,  in  some  cases,  by
 Revising  Committees  of  the  Board  of
 Film  Censorg  constituted  in  accordance
 with  the  provisions  of  the  Cinemato-
 graph  Act,  952  and  the  Rules  made
 thereunder.  However,  on  the  basis  of
 complaints  received  either  in  writing
 or  otherwise,  some  films  were  called
 for  and  dealt  with  by  the  Central
 Government  in  accordance  with  the
 provisions  of  the  Cinematozeraph  Act
 and  the  Rules  made  thereunder.

 Capacities  of  Industrial  Units

 545.  SHRI  S.  R.  DAMANI:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  a  list  of  new  industrial  units
 that  came  into  production  during  1976-
 77  together  with  the  items  and  their
 capacities;

 (b)  what  were  the  dates  of  their
 licensing  and  whether  causes  have
 been  ascertained  where  the  delay  of
 implementation  has  been  more  than
 two  years;  and

 (c)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  INDUSTRY
 ‘SHRI  BRIJ  LAL  VERMA):  (a)  to  (c).
 A  statement  showing  the  details  of
 New  industrial  units  which  came  into *  production  during  ‘1976-77  together
 with  the  items  of  manufacture,  licensed
 capacity  and  the  date  of  licence  issued,
 's  enclosed,  Those  units  which  have
 taken  more  than  two  years  for  imple-
 mentation  have  been  indicated  in  the
 Statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-349/77.]

 An  industrial  licence  is  generally
 Issued  with  an  initial  validity  period
 of  2  years,  which  can  normally  be

 extended  for  a  period  ०  another
 2  years.  Any  extension  after  four
 years,  is  granted  only  if  there  is  strong
 justification.

 Generally  large  projects  have  a
 greater  periog  of  gestation.  Reasons
 for  abnormal  delay  in  the  implementa-
 tion  of  industrial  units  given  in  the
 statement  are  delay  in  fabrication  of
 indigenous  machinery,  delay  in  import
 of  capital  goods,  delay  due  to  foreign
 collaborator,  delay  in  raising  of
 finances  according  to  standard  guide-
 lines,  etc.

 Industrialization  of  Backward  Areas

 546.  SHRI  s.  R.  DAMANI:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  Government  has  drawn
 up  a  policy  for  industrializing  back-
 ward  areas;

 (b)  if  so,  the  main  features  thereof;
 and

 (९)  the  proposals  to  attract  entrepre-
 neurs  to  take  industries  to  backward
 areas?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  BRIJ  LAL  VERMA):  (a)  and
 (b).  Concentration  of  industries  in
 certain  areas  has  been  due  to  the
 ready  availability  of  power,  water
 supply  and  transport  facilities  which
 have  been  developed  there.  It  is  one
 of  the  aims  of  national  planning  to
 ensure  that  these  infrastructural
 facilities  are  steadily  made  available
 to  areas  which  are  at  present  lagging
 behind  industrially  or  where  there  is
 greater  neeq  for  providing  opportuni-
 ties  for  employment,  provided  the
 location  is  otherwise  suitable.  In
 implementation  of  industrial  licensing
 policy,  Government  also  ensures  that
 licensing  decisions  conform  to  the
 growth  profile  of  the  Plan  and  thaf
 techno-economic  and  social  considera-
 tions  such  as  economies  of  scale,
 appropriate  technojogy,  balanced
 regional  development  and  development
 of  backward  areas  are  fully  reflected.

 790  क
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 (c)  The  Government  offer  the  follow-
 ing  incentives  for  the  entrepreneurs  to
 locate  their  industries  in  backward
 areas  :—

 (i)  Concessional]  finance;

 di)  Treatment  of
 loans  as  equity;

 development

 (iii)  Relief  in  Income  Tax;

 (iv)  Free  Technical  Consultancy
 Services;

 (v)  Relaxation  in  establishmen:  of
 banned  industries;

 (vi)  Interest  Subsidy  for  a  longer
 period;

 (vii)  Supply  of  machinery  on  con-
 cessional  terms;

 (viii)  Subsidy  on  Fixed  Capital
 Investment;

 (ix)  Special  facilities  for  importing
 raw  material  and  components;  and

 (x)  Transport  Subsidy.

 चनाव-परिणाम  घोषित  करते  समय
 श्री  बंसीलाल  द्वारा  मजिस्ट्रेट  को

 थप्पड़  मारा  जाना

 547.  श्री  लयाबल  सिह  चोहान  :  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उनका  ध्यान  दिनांक  23
 मार्च  977  के  पाकिस्तान  के  एक  समाचार-
 पत्र  'डान'  में  प्रकाशित  उस  समाचार  की  ओर
 दिलाया  गया  है  जिसमें  कहा  गया  था  कि  हाल
 के  चुनाव-परिणामों  की  घोषणा  के  समय

 भूतपूर्व  रक्षा  मंत्री  श्री  वंसीलाल  को  उस

 मजिस्ट्रेट  के  थप्पड़  मारने  पर  गिरफतार
 कर  लिया  गया  था  जो  परिणामों  की  घोषणा
 कर  रहा  था  ;  और

 (ख)  यदि  हां,  तो  उक्त  घटना  के
 तथ्य  क्या  हैं  श्रौर  इस  बारे  में  क्या  कार्यवाही
 की  गई  है  ?
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 गृह  मंत्रो  (चोधरी  चरण  सिंह )  :

 (*)  इस  संबंध  में  रिपोर्ट  पाकिस्तान  के
 समाचारपत्र  डान  के  भ्रंक  तारीख  22-3-77
 में  प्रकाशित  हुई  थी  ।

 (ख)  राज्य  सरकार  से  प्राप्त  सूचना  के

 अनुसार  वहां  ऐसी  कोई  घटना  नहीं  हुई  थी  ॥

 वायु  मंडल  तथा  समुद्रीय  जल  में  रेडियो
 धमिता  के  संबंध  में  जांख

 548.  भरी  नवाब  सिह  चोहान  :  क्‍या

 परमाण,  ऊर्जा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  देश  के  वायुमंडल
 तथा  समुद्रीय  जल  में  फैली  रेडियों  घमिता
 की  मात्रा  के तारे  में  समय-समय  पर  जांच
 करती  है  ;

 (ख)  यदि  हां,  तो  गत  दो  वर्षों  के
 दौरान  किन-किन  क्षेत्रों  में  प्रोर  कितनी  बार
 ये  जांच  कराई  गई  शीर  कितनी  रेडियो
 घमिता  प्रत्येक  स्थान  पर  पाई  गई  ;  प्रौर

 (ग)  किन-किन  स्थानों  पर  यह  मात्रा

 इतनी  थी  जो  मनुष्यों  के  लिये  हानिकारक  हो
 सकती  है  और  सरकार  ने  इस  सम्बन्ध  में  क्या

 उपचारात्मक  उपाय  किय  हैं  ?

 प्रधान  संत्री  (  श्री  सोरारजोी  देसाई  )  :

 (क)  जी,  हां  ।  वायु  मंडल  में  फैली  रेडियो-

 घम्िता  की  मापने  का  काम  हमारे  देश  में  पिछले

 कई  वर्षों  से  किया  जा  रहा  है  |  तथापि,

 समुद्र  के  पानी  की  रेडियो-धमिता  की  मापने

 का  काम  नेमी  रूप  से  नहीं  किया  जाता  है  !

 (ख)  वायु  मंडल  में  फैली  रेडियो-धर्मिता

 को  मापने  का  काम  गुलमर्ग,  गंगटोक,  नई

 दिल्ली,  कलकत्ता,  बम्बई,  नागपुर,  बंगलौर

 हैदराबाद,  ऊटकमंड,  मद्रास  तथा  थुम्बा  स्थित

 मानिटरिग  स्टेशनों  की  श्रंखला  की  सहायता
 से  किया  जाता  &  1  नाध्षिकीय  संयंत्रों  श्रादि
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 के  परिचालन  के  परिंणामस्वरुष  पर्यावरण

 में  उत्पन्न  होने  वाली  रेडियो-धर्मिता  का  मापन

 बम्बई,  तारापुर,  राणाप्रताप  सागर  (कोटा)
 कलपक्कम,  हैदराबाद,  जादूगोडा  क्या  प्राल्वे
 स्थित  मानिटरिंग  "वोंगशालायें  करती  हैं  1
 का.  ween  wet  a

 वायु  मंडल  में  फैली  रेडियो-धर्मिता  की  कुल
 मात्रा  का  स्तर  श्व  तक  0  I-0  5907

 '

 क्यूविक  मीटर  वायु  के  बीच  पाई  गई  है  ।

 रेडियोसक्रियता  का  यह  स्तर  उस  स्तर  से

 भ्रधिक  नहीं  है  जो  कि  प्राकृतिक  कारणों  से

 उत्पन्न  हो  सकता  है  पर्यावरण  में  पाई  गई

 रेडियोसक्रियता  की  मात्रा  भी  उस  सीमा

 के  भीतर  ही  है  जो  कि  विकिरण  बचाव  सबंधी

 प्न्तर्राष्ट्रीय  श्रायोग  द्वारा  जन-साधारण  के

 लिए  समय-समय  पर  सुरक्षित  घोषित  की

 गई  है  t

 (ग)  झव  तक  किये  गये  मापनों  से  यह
 पता  चला  है  कि  रेडियोसक्रियता  के  स्तर

 मान्य  सीमाओं  के  श्रन्तगंत  रहे  हैं  तथा  मानव

 जाति  के  लिए  हानिष्रद  नहीं  है  i  wa:  इस

 संबंध  में  निरोधात्मक  उपाय  अपनाने  का  प्रश्न

 ही  नहीं  उठता  है  t

 Allocation  of  Time  by  Doordarshan
 and  AIR  to  Opposition  Parties

 549.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 State:

 (a)  whether  the  Doordarshan  and
 All  India  Radio  are  being  misused  by
 the  present  Government  and  the  Oppo-
 sition  views  are  not  being  properly
 given  due  share  in  the  news  bulletins:
 and

 (b)  if  so,  the  time  given  in  the  news
 bulleting  in  regard  to  the  opposition
 parties  views?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  No,  Sir.

 (0)  Does  not  arise.
 584  L.S.—7

 Rural  Electrification  in  Tamil  Nadu
 -¥.

 550.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  Rural  Electrification
 Corporation  disbursed  to  State  Electri-
 city  Corporations  Rs.  88.2  crores  dur-
 ing  1976-77;

 (b)  if  so,  the  total  amount  given  to
 Tamil  Nadu  State  Electricity  Cor-
 poration;  !

 (c)  the  amount  utilised  by  them;
 (d)  whether  in  the  State  large  areag

 are  still  without  electrification;  ang

 (e)  the  time  by  which  rural  electri-
 fication  in  the  State  likely  to
 completed?

 *  7
 re

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  During
 ‘1976-77,  the  Rural  Electrification
 Corporation  disbursed  to  the  various
 Sta‘e  Electricity  Boards,  Rural  Electric Cooperative  Societies  and  State  Gov-
 ernments  loan  instalments  amounting to  Rs,  88.9  crores  in  respect  of  rural
 electrification  projects  sanction
 the  Corporation.

 —

 (b)  Out  of  Rs.  88.9  crores  disbursed
 during  1976-77,  Rs.  2.43  crores  were
 disbursed  to  Tami]  Nadu  Electrici
 Board.  ia

 (c)  The  Rural  Electrification  Corpo-
 ration  had  from  its  very  incepticn  upto
 3ist  March,  977  disbursed  total  loans
 amounting  to  Rs.  5.84  crores  for  rural
 electrification  projects  in  Tamil  Nadu.
 The  State  Electricity  Board  has
 intimated  that  approximately  Rs.  2
 crores  were  spent  upto  3lst  March,.
 1977.

 (9)  There  are  ‘15,735  villages  in
 Tamil  Nadu.  15,516  villages  had  been
 electrified  upto  3lst  March,  1977.  2i9
 villages  still  remain  to  be  electrified.

 (e)  The  State  Electricity  Board  has
 intimated  that  subject  to  the  avail-
 ability  of  the  required  funds  they
 propose  to  complete  electrification  of
 all  the  villages  in  the  State  by  the  end  ‘
 of  the  Fifth  Plan.  t
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 g  Effect  of  Power  Shortage  in  Tamil
 Nadu  Industrieg

 551.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  industries  were  great-
 ly  affected  in  Tamil  Nadu  due  to  the
 power  shortage  in  the  State;

 (b)  if  so  number  of  industries
 which  suffered  loss;

 (९)  whether  Tamil  Nadu  cement
 industry  was  restored  to  its  original
 Production  only  on  the  intervention
 of  the  Union  Minister;  and

 (d)  the  steps  Government  propose
 to  take  to  avoid  shortfall?

 cs
 THE  MINISTER  OF  INDUSTRY

 (SHRI  BRIJ  LAL  VERMA):  (a)  Yes,
 Sir.

 (b)  There  has  been  a  genera]  decline
 in  production,  and  more  particularly
 of  aluminium,  fertilizers  and  caustic
 soda.  etc.  It  is.  however,  difficult  to
 assess  precisely  the  number  of  indus-
 tries  affected  or  the  extent  of  loss  in
 production  solely  due  to  power
 shortage.

 (९)  The  Union  Minister  of  Commerce
 &  Civil  Supplies  wrote  to  the  Tamil
 Nadu  and  Kerala  Governments.  Under
 an  agreement  between  the  two  Gov-
 ernments,  Kerala  State  Electricity
 Board  agreed  inter-alia  ot  spare
 power  for  the  cement  units  in  Tamil
 Nadu.

 (d)  Steps  have  been  taken  to  com-
 mission  apn  additional  capacity  of
 345  M.W,  of  power  during  the  next
 two  years—ll0  MW  jin  1977-73,  and
 235  MW  in  1978-79.  Besidcs,  a  nu-
 elear  station  at  Kalpakkam  js  also
 under  construction.  In  addition  to
 these  measures  it  is  proposed  to  meet
 the  power  requirements  of  Tamil
 Nadu  by  increased  therinal  senera-
 tion,  import  of  hydel  power  from
 Kerala,  increased  hydel  generation
 from  the  State’s  own  powe,  stations
 and  by  rational  management  of
 power  resources  in  the  southern
 region,
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 Murders  and  Police  Firlngs  in  the

 we  Country

 552.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  HOMB
 AFFAIRS ‘be  pleased  to  state:  (a)
 the  numbey  of  murders  in  the  coun-
 try  committed  during  the  last  three
 years,  State-wise;

 (b)  the  numbe:  of  political  mur-
 ders  out  of  them,  State-wise;

 (९)  the  mumber  of  persons  be-
 longing  to  political  parties  who  died
 of  police  firing  during  this  period,
 State-wise;

 (d)  the  number  of  caseg  of  deaths
 through  police  ijr:ng  investigated
 into  by  the  erstwhile  Central  Gov-
 ernment  and  the  State  Governments;
 and

 (e)  whether  Government  propose
 to  consider  to  order  a  thorough  prote
 into  the  alleged  police  excesses
 during  the  above  period?

 THE  MINISTER  OF  HOME  AFFAIRS
 (CHAUDHURI  CHARAN  SINGH):
 (a)  to  (d).  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House  in  due  course.

 (e)  Police  excesses  during  the
 period  of  Errergency  are  covered  by
 the  terms  of  reference  of  the  Shah
 Commission,

 Denationalisation  of  Public  Sector
 Undertakings

 553.  SHRI  VASANTI  SATHE.:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:  (a)  whether  there  is  9
 proposal  for  denationalisation  of  some
 of  the  public  secter  undcrtakings/
 projects  including  nationalised  banks
 on  the  plea  that  nationalisation  hs
 led  stagnation  of  the  economy  and
 thus  strengthened  private  sector  at  the
 cost  of  public  sector;

 (b)  if  so,  main  features  of  the
 Government  proposals  jn  this  regard;
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 (c)  whether  with  the  help  of  ‘pro-
 duction  of  public  sector  now  spread
 over  wide  spheres  of  economy,  indus-
 trielists  (private  sector)  spread  their
 empires,  earning  huge  profits;  and

 (9)  if  so,  action  taken/proposeg  to
 stop  the  loot  of  public  sector  by  pri-
 vate  sector?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  BRIJ  LAL  VERMA):  (a)

 No,  Sir,  so  far  as  the  Industries  are
 concerned.

 (b)  Does  not  arise,

 (c)  and  (d).  The  policy  followed
 by  Government  is  directeqg  towards
 achieving  a  balanced  industrial
 growth  through  a  mixed  economy.  If
 there  are  any  specific  instances  of  in-
 dustrialists  in  the  private  sector  lvot-
 ing  the  public.  sector,they  may  be
 trought  to  the  notice  of  Government
 So  that  they  could  be  _  investigated
 and  remedial  action  taken.

 Revision  of  Coal  Prices

 554,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  there  is  a  proposal
 under  consideration  of  Government
 for  effecting  revision  of  coa)  prices:

 (b)  if  so,  facts  thereof;  and

 (c)  decision  taken  in  the  matter?

 THE  MINISTER  OF  ENERGY  (SHR)

 y
 RAMACHANDRAN):  (a)  Yes,

 Ir,

 (by  ang  (०),  An  Inter-Ministerial
 Committee  was  constituted  on  8th
 January,  975  to  examine  the  ques-

 Cn  of  coal  prices.  Pending  com-
 Pletion  of  detailed  studies,  the  Com-
 Mittee  submitteg  an  interim  report
 in  March,  975  recommending  the

 Price  structure  for  1975-76.  With
 *ome  modification  ¢o  the  recommen-

 tion  contained  in  the  interim  re-
 "t  of  the  Committee,  the  pit-head
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 prices  of  coal/coke  were  revised  w.e.f.
 i-7-75  which  are  still  in  force.

 x

 The  Committee  has  since  submitted
 its  final  report  on  the  revision  of  coal
 prices  for  1977-78  and  1978-79,  which
 ig  under  consideration  of  the  Gov-
 ernment.

 मध्य  प्रदेश  के  मन्‍्दसोर  जिले  में  रेडियो
 स्टेशन

 556.  डा०  लक्ष्मी  नारायण  पाण्डेय  :

 क्या  सूचना  झोर  प्रसारण  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  के  मन्दसौर

 जिले  में,  जोकि  राजस्थान  की  सीमा  पर  है
 झौर  जो  इन्दौर  से  लगभग  250  कि०  मी०

 है,  एक  रेडियो  स्टेशन  स्थापित  करने  की  मांग

 की  गई  है;  और

 (ख)  यदि  हां,  तो  इस  मामले  में  सरकार

 द्वारा  क्या  कार्यवाही  की  गई  है  ?

 सूचना  झौर  प्रसारण  मंत्री  (भो  लाल

 कृष्ण  अडवाणी ) :  (क)  जी'  नहीं  ।  मन्दसौर

 जिला  पहल  ही  झ्रावाशवाणी  के  इन्दौर  केन्द्र

 के  प्राथमिक  सेवा  क्षेत्र  में  श्ाता  हैँ  1

 (ख)  प्रश्न  नहीं  उठता  |

 Reconstitution  of  Film  Censor  Board

 557.  DR.  LAXMINARAYAN  PAN-
 DEYA:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 Pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  the  reconstitution  of  the
 Film  Censor  Board;

 (b)  whether  there  are  complaints
 of  irregularities  and  favouritism
 against  the  existing  Board;  and

 (c)  the  basis  or  criteria  adopted  in
 the  constitution  of  the  Film  Censor

 Board?  .

 «
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 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Yes,  Sir.

 (bt)  No  complaint,  of  irregularities
 and  iavouritism  against  the  existing
 Board  heave  been  received  by  Gov-
 ernment.  However,  on  receipt  of
 complaints  in  writing  agains:  some
 films  or  otherwise,  these  were  call-
 ed  for  ang  dealt  with  by  the  Central
 Government  in  accordance  with  the
 provisions  of  the  Cinematcgraph  Act
 and  the  Rules  made  thereunder.

 (c)  Members  of  the  Board  are
 appointed  on  the  basis  of  their  indi-
 vidual  merits  and  suitability,  being
 persons  qualified,  in  the  opinion  of
 the  Centra]  Government,  to  judge  the
 effect  of  films  on  public.

 उच्च  न्यायालय  के  परिसर  में  राष्ट्रपति
 के  रूप  म॒  कार्य  कर  रहे  ५राष्ट्रपात  के

 पुतले  को  जलाये  जाने  के  समाचार

 558.  थी  जनेश्वर  मिथ :  क्‍या  गृह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  क्‍या  उच्चतम  न्यायालय  के  निर्णय
 के  पश्चात्‌  उच्चतम  न्यायालय  के  परिसर  में

 कुछ  अवांछनीय  तत्वों  ने  राष्ट्रपति  के  रूप  में
 कार्य  कर  रहे  उप-राष्ट्रपति  का  पुतला
 जलाया  था  तथा  उनके  विरुद्ध  नारे  लगाये

 थे;  और

 (ख)  इस  मामले  में  सरकार  ने  क्‍या

 कायंवाही  की  है  ?

 गृह  मंत्री  (  चौधरी  चरण  सिह  ):  (क)
 ऐसो  कोई  घटना  सरकार  के  ध्यान  में  नहीं
 झाई  है  ।

 (ख)  प्रश्न  नहीं  उठता  है

 Coal  Supply  for  Steel

 559,  SHRI  K.  LAKKAPPA:  (  Will
 the  Minister  of  ENERGY  be  pleused
 to  state:
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 (a)  whether  there  is  any  plant  for
 maintaining  coal  supply  for  stecl:
 and

 (b)  if  so,  outlines  thereof?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):
 (a)  and  (b),  Yes,  Sir.  An  Annual
 Plan  for  coal  supplies  to  steel  plants
 during  1977-78  has  been  drawn  up  in
 consultation  with  Steel  Authority  of
 India  and  Department  of  Steel.  The
 anticipated  demand  of  coking  coal
 during  1978-79  and  1983-84  is  esti-
 mated  approximately  at  14  and  20
 million  tonnes  respectively  for  s  hot
 metal  production  of  approximately  2
 million  tonnes  during  1978-79,  and
 4.8  million  tonnes  during  ‘1983-84,
 Steps  have  been  taken  to  meet  the
 anticipated  coal  requirements  of
 stee]  plants,

 ट्रैक्टरों  का  म  लय

 560.  श्री  के०  लकप्पा  :  क्‍या  उद्योग

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  गत  वर्ष  के  दौरान  ट्रैक्टरों  के

 मूल्यों  में  काफो  वृद्धि  हुई  है;

 (ख)  क्या  उनके  मुल्यों  को  कम  करने

 हेतु  सरकार  से  श्नुरोध  किया  गया  है;  शौर

 (ग)  यदि  हां,  तो  इस  बार  में  सरकार

 द्वारा  क्या  कार्यवाही  की  जा  रही  है  ?

 उद्योग  मंत्री  (थी  थ्‌ जलाल  वर्मा  )  :

 (क)  ट्रैक्टरों  का  निर्माण  करने  वाले  ॥]

 एककों  में  से  वर्ष  976  में पांच  एककों  ने

 कच्चे  माल,  हिस्से  पुर्जों,  उपरिव्यय  झ्ादि  की

 कीमत  में  वृद्धि  के  कारण  प्रपने  द्वैक्टरों  की

 कीमत  बढ़ाई

 (ख)  तथा  (ग)  जी  हां,  सरकार  उचित

 स्तर  तक  कीमतों  को  रोकने  के  लिए  प्रयत्न

 करती  रही  है  ्लग-ध्रलग  झण्व  शक्तियों

 में  ग्रधिक  पसन्द  किए  जाने  वाले  माइल  के

 ट्रैक्टरों  की  कीमतों  पर  मूल्य  निगरानी  रखी,

 जा  रही  है  .
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 Protection  of  Borders

 56l.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  DEFENCE
 be  pleased  to  ‘gtate:

 (a)  whether  there  are  scparate
 army  divisions  to  protect  the  borders;
 and

 (b)  if  so,  whether  there  is  Hima-
 Jayan  Army  to  protect  Northern  bor-
 ders?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  There  are  no  separate  divisions

 as  such,  nor  is  there  any  Himalayan
 Army  to  protect  the  borders,  Our
 divisions  are  suitably  trained  and
 equipped  to  protect  the  borders  in
 mountain  regions  eg  well  as  in  the
 plains.

 Use  of  Earth  Stations  for  T.V.
 Programmes

 562.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Earth  Stations  at
 Dehradun  and  Lachiwala_  Forest
 linked  at  New  Delhi  are  being  used
 ७  channe]  7",  V.  Programmes:  and

 (9)  if  so,  whether  that  link  is
 being  used  to  relay  T.V.  program-
 mes  in  the  South?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K
 ADVANI)  :  (a)  Yas,  Sir.

 (b)  No,  Sir.  The  Earth  Station  at
 Dehradun  is  linked  to  the  INTELSAT
 system  for  international  telecommu-
 nication  and  television  exchange.

 Filling  of  Character  Certificates  along
 with  Applications  for  Government

 Jobs

 n
 563,  SHRI  SHAMRBUNATH  CHA-

 HOV  EDI:
 Will  the  Minister  of

 OME  AFFAIRS  be  pleased  to  state
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 whether  Government  propose  to  abo-
 lish  the  requiremen:  of  filling  cha-
 racter  certificates  with  applications
 for  Government  jobs?

 THE  MINISTER  OF  HOME  AFFAIRS
 (CHAUDHURI  CHARAN  SINGH):
 No,  Sir,

 Water  Shortage  in  Asansol  Coalfield
 area

 564.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  ENERGY  be  pleaseq  to
 state:

 (a)  whether  drought  _  situation
 prevails  in  everly  summer  season  in
 Asansol  coalfield  area;  and

 (b)  ig  s0,  whether  the  Eastern
 Coalfield  Ltd.  authorities  will  be
 directed  to  supply  water  to  the  near-
 by  villages  by  (filling  up  the  dried
 up  tanks?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  It  is
 true  that  water  scarcity  prevail,  in
 the  summer  season  in  Asansol  coale
 field  area.

 (b)  The  only  source  of  water  for
 the  population  residing  in  colliery
 areas  belonging  to  Eastern  Coalfields
 Ltd.  is  the  pit  water.  The  authorities
 have  to  supply  water  first  to  their
 own  workers  and  their  dependents
 living  in  the  colliery  premises,  After
 meeting  this  obligation  where  they
 have  stil]  excess  water,  they  have
 been  allowing  filling  up  of  tanks  of
 those  villages  which  are  within  the
 precincts  of  the  colliery.

 मायति  लिमिटड,  द्वारा  सूमि  का  श्रजंन

 565.  श्री  जुन  सिह  भदौरिया  :

 क्या  उद्योग  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि:

 (क)  छोटी  कार  (मारुति)  बनाने

 वाले  कारखाने  की  स्थापना  कब  हुई  तथा

 इसके  निर्माण  हेतु  किन  किन  लोगों  की  जमीन
 ली  गई  और  कितनी;
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 28g)  क्या  उमीन  के  मालिकों  ,  को
 उसका  उचित  मुझ्नावजा  नहीं  दिया  गया;
 झौर

 (7)  क्‍या  उपरोक्त  जमीन  के  संबंध
 में  कोई  झापत्ति  उठाई  गई  थी  झौर  यदि  हां,
 लो  आपत्ति  उठाने  वाले  व्यक्तियों  के  नाम
 क्‍या  हैं?

 उद्योग  मंत्री  (  थो  वृजलाल  वर्मा  )  :

 (क)  मे०  मारुति  लिमिटेड  ने  7  जुलाई,
 975  से  उत्पादन  प्रारंभ  होने  की  सूचना

 दो  ।  जिन-जिन  लोगों  की  जमीनें  ली  गई  थीं
 उनके  नाम,  कितने  एकड़  भूमि  ली  गई,

 मुआवज  का  भुगतान  और  उठाई  गई  झापत्तियों
 झादि  के  बारे  में  भ्रपेक्षित  जानकारी  का  संबंध

 हरियाणा  राज्य  सरकार  से  है  ।  राज्य  सरकार
 से  जानकारी  मंगाई  गई  है  और  वह  सभा-पटल
 पर  रख  दी  जायेगी

 (a)  तथा  (ग)  30  मई,  977
 को  भारत  के  असाधारण  'राजपत्र  में  प्रकाशित

 म्ह  मंत्रौोलय  द्वारा  जारी  की  गई  30  मई,
 977  की  भ्रधिसूचना के  द्वारा  केन्द्रीय  सरकार

 ने  मारुति  लिमिटेड  और  उससे  सम्बद्ध
 कम्पनियों  से  संबंधित  विभिन्न  मामलों  के  बारे

 में  एक  जांच  झ्ायोग  नियुक्त  किया  है  t
 विचारायथं  विषयों  में  मारुति  कार  परियोजना
 को  लाइसेंस  देने  और  हरियाणा  राज्य  के

 गुड़गांव  जिले  में  जमीन  लेने  श्रथवा  आवंटन
 के  औचित्य  और  बैघता  संबंधी  सभी  मामसू
 हैं,  जिसमें  जमोन  के  भूतपूर्व  कब्जेदारों |  मालिकों
 को  बेदखल  करने  से  संबंधित  परिस्थितियों
 आर  तरीका  एवम्‌  उन्हें  दिया  गया  अथवा
 देय  मुआवजे  की  ययेप्टता  भी  शामिल  है  ।

 शक्ति  चालित  हलों  का  म्ल्य

 566.  आओ  जगदस्बोी  प्रसाद  पादव  :
 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  1974-75,  1975-76  शरीर.
 1976-77  में  देश  में  कितनी  कम्पनियों
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 शक्ति  चालित  हलों  का  उत्पादन  कर  रहीं
 थीं  शझौर  उनके  नाम  क्‍या  हैं  तथा  उन्होंने  प्रत्येक
 बर्ष  में  कितने  शक्ति  चालित  हलों  का  उत्पावन
 किया  ;

 (ख)  इन  शक्ति  चालित  हलों  की  कीमत
 क्या  है  तथा  उन  पर  विभिन्न  करों  की  राशि
 कितनी  है;

 (ग)  क्‍या  सरकार  ने  शक्ति  चालित

 हलों  की  उपयोगिता  और  मूल्य  में  तालमेल
 की  जांच  की  ह  झौर  यदि  हां,  तो  उसका  क्या
 परिणाम  निकला;

 (घ)  क्‍या  शक्ति  चालित  हल,  विशेष-
 कर  एयर  कूलर  टाइप  हल  (जैसे  मित्सुविशी

 7  गलौर  द्वारा  उत्पादित  )  किसानों  को  बहुत
 तंग  कर  रहा  है;  शरीर

 (=)  क्‍या  सरकार  का  विचार  है  कि

 इन  शक्ति  चालित  हलों  का  उत्पादन  प्रौर
 बिक्री  बन्द  को  जाए  तथा  किसानों  को  परेशानी
 से  बचाया  जाये  ?

 उद्योग  मंत्री  (थ्यो  बजलास  वर्मा)  :

 (क)  झौर  (ख)  भावश्यक  जानकारी
 विवरण  में  दी  गई  है  जो  सभा  पटल  पर  रखा

 गया  है  ग्रन्थालय  में  रखा  गया  ।  देखिये
 संख्या  LT-350/77]

 (ग)  सरकार  ने  हाल  ही  में  राष्ट्रीय
 श्रौद्योगिक  विकास  निगम  से  यह  कहा  हैँ  कि

 वह  शक्ति  चालित  उद्योग  के  बारे  में  अघ्ययन

 करे  धौर  इसके  विविध  उपयोग  के  लिये  शक्ति

 चालित  हलों  का  मूल्य  कम  करने,  मांग  पैदा

 करने,  डिजाइन  में  सुधार  करने  झ्रादि  के  बारे

 में  उपाय  सुझाए  ।  उनकी  रिपोर्ट  की  प्रतीक्षा

 की  जा  रही  हैं  ।

 (घ)  सरकार  को  ऐसी  कोई  शिकायत

 नहीं  मिली  है  ।

 (=)  गश्त  ही  नहीं  उठता  |
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 v0-year  plan  by  association  of  Indian
 Engineering  (Industry

 567.  SHRI  P.  K./  DEO:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  a  0-year  plan  has  been
 recommended  by  the  Association  of
 Indian  Engineering  Industry  in  a  paper
 presented  to  Prime  Minister;  and

 (b)  if  so,  salient  features  of  the  plan
 and  reaction  of  Governmen:  in  this
 regard?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  BRIJ  LAL  VERMA):  (a)  Yes,
 Sir.

 (bo)  The  document  presented  to  the
 Prime  Minister  contains  ideas  of  the
 Association  of  Indian  Engineering  In-
 dustry  on  Planning  Process,  Fiscal
 Policy,  Monetary  Policy,  Import  and
 Export  Policy,  Industrial  Relations  etc,
 In  the  Chapter  on  the  Planning  Pro-
 cess.  the  Association  has  emphasized
 the  need  for  consistency  in  plannirg
 policy,  industrial  policy,  licensing
 policy,  monetary  policy,  fiscal  policy
 and  import  and  export  policy.  In  this
 context,  it  has  been  suggested  that
 Government  should  have  a_  0-year
 Guideline  Plan  so  that  planning  is
 made  a  erradual  process.  This,  it  has
 been  stated.  would  give  an  in:lication
 to  industry  and  thus  reduce  their
 risks.  Government  have  noted  these
 Suggestions.

 fart  के  भूतपूर्व  निगम  झायुक्‍्त  के

 लिवास  स्थान  पर  छापा

 568.  ह, ड  उप्रसन  :  क्‍या  गह  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  के  भतपूर्व  निम
 ायक्त  श्री  बो०झ्रार०  टमटा  के  पोर्ट  ब्लेयर

 (प्रण्डमान)  स्थित  निवास  पर  के  द्रीय  जांच
 ब्यूरो  द्वारा  छापा  मारा  गया  था;  भौर
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 (a)  यदि  हां,  तो  इसवेः  क्या  कारण  हैं
 तथा  छापे  के  दौरान  प्राप्त  दस्तावेजों  शौर
 श्र्य  वरतुओों  का  ब्योरा  क्‍या  हैं  ?

 गृह  संत्रो  (छोधघरी  चरण  सिह)  :  (क)
 तथा  (ख)  :  केन्द्रीय  सूचना  ब्यूरो  द्वारा
 अपराधिक  पषड़यंत्रय  से  संबंधित  उस  मामले
 की  जांच  पड़ताल  के  दौरान  न्यायालय  द्वारा
 जारी  किये  गये  एक  वारन्ट  के  झ्राधार  पर
 (26—-5—1977  को  पोर्ट  ब्लयर  में  श्री

 बी०  झ्रार०  टमटा  के  निवास  स्थान  की  तलाशी
 ली  गई  थी  जिसमें  श्री  बी०  आर०  टमटा  ने
 दिल्ली  नगर  निगम के  श्रायुक्त  के  रूप  में  कार्य
 करते  समय  अपने  सरकारी  पद  का  तथाकथित

 दुरुपयोग  किया  था  शौर  दिल्ली  जल  प्रदाय
 तथा  मल  निकासी  उपक्रम  को  क्विक  फ्लाक
 पोलिमिक्स!  की  सप्लाई  में  मैस से  मारुति
 टेक्निकल  सर्विसिज़  प्राइवेट.  लिमिटेड,

 गुड़गांव  को  अनुचित  अ्राधिक  लाभ  पहुचाने
 के  किए  दिल्ली  नगर  निगम  के  झायुक्त
 के  भूतपूवं  सलाहकार  प्रोफेसर  आर०सी  ०  सिंह
 तथा  मैसर्स  मारुति  टैक्निकल  स्विसिज्ञ

 प्राइवेट  लिमिटेड,  गुड़गांव  तथा  श्रन्य  के  साथ
 समझौता  किया  था  t  तलाशी  में  झारोपों  से
 सम्बद्ध  कोई  दस्तावेज  अथवा  झन्य  बस्तुएं
 नही  मिली  |

 2.00  hrs.

 PAPERS  LAID  ON  THE  TABLE

 5TH  aND  l6TH  REPORTS  OF  COM-
 MISSIONER  FOR  LINGUISTIC  MINORI-
 TYES  IN  INDIA  AND  NOTIFICATIONS
 UNDER  ALL  INDIA  SERVIcES  ACT,  95l

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  I  beg  to  lay  on  the
 Table—

 qa)  A  copy  each  of  the  follow-
 ing  Reports  (Hindi  and  English
 versions)  under’  clause  (2)  of
 article  ३508  of  the  Constitution: —

 (i)  Fifteenth  Report  of  the
 Commissioner  for  Linguistic
 Minorities  in  India  for  the  period

 July,  972  to  June,  1973.
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 (ii)  Sixteenth  Report  of  the
 Commissioner  for  Linguistic
 Minorities  in  India  for  the  period
 July,  34973  to  June,  ‘1974.

 (2)  &  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  Reports
 mentioned  at  item  (l)  above.
 [Placed  in  Library.  See  No.  LT-
 304/77).

 (3)  A  copy  each  of  the  follow-
 ing  Notifications  (Hindi  and  Eng-
 lish  versions)  under  sub-section
 (2)  of  section  3  of  the  All  India
 Services  Act,  95:—

 (i)  The  Indian  Administrative
 Service  (Fixation  of  Cadre
 Strength)  Amendment  Regula-
 tions,  977  published  in  Notifica-
 tion  No.  G.S.R.  436  in  Gazette  of
 India  dated  the  2d  Apzril,  1977.

 (ii)  The  Indian  Administra-
 tive  Service  (Pay)  Fourtn  Amend-

 ment  Rules,  797  Published  in
 Notification  No.  G.S.R.  437  in
 Gazette  of  India  dated  the  2nd
 April,  1977.

 Gii)  The  All  India  Services
 (Death-cum-Retirement  Benefits)
 Ameniment  Rules,  977  publish-
 ed  in  Notification  No.  G.S.R.  579
 in  Gazette  of  India  dated  the  7th

 May,  1977,

 (iv)  The  All  India  Services
 (Leave  Travel  Concession)  First
 Amendment  Rules,  977  published
 in  Notification  No.  G.S.R.  236(E)

 in  Gazette  of  India  dated  the
 l2th  May,  1977.

 (v)  The  Indian  Administrative
 Service  (Fixation  of  Cadre
 Strength)  Ninth  Amendment  Re-
 gulations,  ‘1977,  published  in  Noti-
 fication  No.  G.S.R.  237(E)  dated
 the  2th  May,  1977.

 (vi)  The  Indian  Administra-
 tive  Service  (Fixation  of  Cadre

 oo.  Strength)  Eighth  Amendment
 Regulations,  977  published  in
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 Notification  No.  G.S.R.  609  in
 Gazette  of  India  dated  the  l4th
 May,  1977.

 (vii)  The  All  India  Services
 (Conduct)  Amendment’  Rules,
 977  published  jin  Notification  No.
 G.S.R.  678  in  Gazette  of  India
 dated  the  4th  June,  1977.  [Plac-
 ed  in  Library.  See  No.  LT-303/77).

 REVIEWS  AND  ANNUAL  REPORTS  oF
 Hinpustan  AERONAUTICS  LTD.  BANGA-
 LORE  FOR  ‘1975-76,  MisHita  Duatu  Nicam
 Lip.,  HYDERABAD  FOR  ‘1975-76,  AND  RE-

 SERVE  AND  AUXILIARY  AIR  Forces  Act
 (2ND  AMDT.)  RULES,  976  AND  NAVAL
 CEREMONIAL  CONDITIONS  OF  SERVICE
 AND  Misc.  (lst  AMDT.)  REGULATIONS,

 977

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  I  beg  to
 lay  on  the  Table—

 qa  A  copy  each  of  the  following
 papers  (Hindi  and  English  ver-
 sions)  under  sub-section  (l)  of
 section  6l9A  of  the  Companies  Act,
 1956:

 (i)  (a)  Review  by  the  Govern-
 ment  on  the  working  of  the  Hin-
 dustan  Aeronautics  Limited,  Ban-
 galore,  for  the  year  1975-76.

 (b)  Annual  Report  ०  the
 Hindustan  Aeronautics  Limited,
 Bangalore,  for  the  year  1975-76
 along  with  the  Audited  Accounts
 and  the  Comments  of  the  Com-
 ptroller  and  Auditor  General
 thereon.  [Placed  in  Library.  3९९
 No,  LT-306/77].

 *
 (ii)  (a)  Review  by  the  Gov-

 ernment  on  the  working  of  the
 Mishra  Dhatu  Nigam  Limited,
 Hyderabad,  for  the  period  from
 lst  January,  1975,  to  3ist  March,
 1976.

 (७)  Annual  Report  cf  the

 Mishra  Dhetu  Nigam  Limited,
 Hyderabad,  for  the  period  = ist  January,  975  to  3lst  Mar
 976  along  with  the  Audited  Ac

 counts  and  the  Comments  at  the
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 Comptroller  ‘and  Auditor  General
 thereon.  [Placed  in  Library.
 See  No.  LT-307/77].

 .
 (2)  A  copy  of  the  Reserve  and

 Auxiliary  Air  Forecs  Act,  (Second
 Amendment)  Rules,  i976  (Hindi
 and  Engiish  versions)  published  in
 Notification  No.  S.R.O.  2989  in
 Gazette  of  India  dated  the  27th
 November,  1976,  under  sub-section
 (4)  of  section  34  cf  the  Reserve
 and  Auxiliary  Air  Force  Act,  १952.
 {Placed  in  Library.  See  No.  LT-
 308/77).

 (3)  A  copy  of  the  Naval  Cere-
 monial  Conditions  of  Service  and
 Miscellaneous  (First  Amendment)
 Regulations,  977  (Hindi  and  Eng-
 lish  versions)  published  in  Notifi-
 cation  No.  S.R.O.  8(E)  in  Gazette
 of  India  dated  the  ]9th  March,
 1977,  under  section  85  of  the  Navy
 Act,  1957.  (Placed  in  Library.  See
 No.  LT-309/77].

 ANNOAL  Report  OF  INDIAN  INSTITUTE
 or  Mass  COMMUNICATION,  NEW

 Deu,  For  1975-76.

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Indian  Institute  of  Mass  Communica-
 tion,  New  Delhi,  for  the  year  1975-76.
 [Placed  in  Library.  See  No.  LT-
 310/77).

 NorirIcATIONS  UNDER  CENTRAL  Ex-
 CISES  AND  SALT  Act,  1944,  COMPANTES
 (Prorrts)  SuRTax  Act,  1964,  Cus-
 Toms  AcT,  1962  AND  CINTRAL  ExciSE

 Rues,  944

 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING
 (SHRI  H.  M.  PATEL):  I  beg  to  lay
 On  the  Table:

 65)  A  copy  each  of  the  follow-
 ing  Notification  (Hindi  and  English
 versions)  under  section  38  of  the
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 Central  Excises  and  Salt  Act,
 1944; — —

 (i)  The  Central  Excise  (Tenth
 Amendment)  Rules,  4977  pub-
 lished  in  Notification  No.  G.S.R.
 82E  in  Gazette  of  India  dated
 the  3th  April,  ‘1977.

 (ii)  The  Central  Excise  (Ninth
 Amendment)  Rules,  977  pub-
 lished  in  Notification  No.  G.S.R.
 53  in  Gazette  of  India  dated  the
 6th  April,  1977.

 (iii)  The  Central  Excise  (Ele-
 venth  Amendment)  Rules,  977
 Published  in  Notification  No.
 G.S.R.  95(E)  in  Gazette  of  India
 dated  the  26th  April,  १97४
 {Placed  in  Library.  See  No.  LT-
 311/77).

 (2)  A  copy  of  Notification  No.
 G.S.R.  943(E)  (Hindi  and  English
 versions)  published  in  Gazette

 of  India  dated  the  23rd  December,
 976  containing  the  Agreement  on
 Merchant  Shipping  between  the
 Government  of  India  and  the  Gov-
 ernment  of  the  Union  of  Soviet
 Socialist  Repubiics  for  the  avoi-
 dance  of  double  taxation  in  respect
 of  taxes  on  income  derived  from  the
 carriage  of  cargo,  issued  under  sec-
 tion  90  of  the  Income-tax  Act,  i96]
 and  section  24A  of  the  Companies
 (Profits)  Surtax  Act,  1964,  {Placed

 in  Library.  See  No.  LT-3i2/77}.

 (3)  A  copy  of  Notification  No.
 G.S.R.  84(E)  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  dated  the  5th  April,  977  con-
 taining  Agreement  on  Merchant
 Shipping  between  the  Government
 of  India  and  the  Government  of  the
 People’s  Republic  of  Bulgaria  for
 avoidance  of  double  taxation  in  res-
 pect  of  taxes  on  income  derived
 from  the  carriage  of  cargo,  issued
 under  section  90  of  the  Income-
 tax  Act,  96l  and  section  245  of
 the  Companies  (Profits)  Surtax
 Act,  1964.  [Placed  in  Library.  See

 ‘No.  LT-33/77].
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 (4)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  359  cf  the
 Customs  Act,  962:—

 (i)  G.S.R.  864(E),  published
 in  Gazette  of  India  dated  the  Ist
 November,  976  together  with  an
 explanatory  Memorandum.

 dii)  G.S.R.  52  published  in
 Gazette  of  India  dated  the  6th
 April,  1977  together  with  an
 explanatory  memorandum.

 (iii)  G.S.R.  200(E),  published
 in  Gazette  of  India  dated  the  30th
 April,  977  together  with  an  ex-
 planatory  memorandum.

 (iv)  G.S.R.  240(E),  published
 in  Gazette  of  India  dated  the  3th
 May,  977  together  with  an  ex-
 planatory  memorandum.

 (४)  G.S.R.  245(E),  published
 in  Gazette  of  India  dated  the  20th
 May,  977  together  with  an  ex-
 planatory  memorandum.

 (vi)  G.S.R.  246(E),  published
 in  Gazette  of  India  dated  the  20th
 May,  977  together  with  an  ex-
 plenatory  memorandum.

 (vii)  G.S.R.  247(E),  published
 in  Gazette  of  India  dated  the  20th
 May,  977  together  with  an  ex-
 planatory  memorandum.

 (viii)  G.S.R.  248(E),  published
 in  Gazette  of  India  dated  the  20th
 May,  977  together  with  an  ex-
 planatory  memorandum.

 (ix)  G.S.R.  253(E),  published
 in  Gazette  of  India  dated  the  25th
 May,  977  together  with  an  ex-
 planatory  memorandum.

 (x)  G.S.R.  662(E),  published
 in  Gazette  of  India  dated  the  28th
 May,  977  together  with  an  ex-
 planatory  memorandum.

 (xi)  GSR.  254(E),  published
 in  Gazette  of  India  dated  the  25th
 May,  977  together  with  an  ex-
 planatory  memorandum.

 (Placed  in  Library.  See  No.  LT-
 314/77),

 (5)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  issued  under  the’  Central
 Excise  Rules,  944:—

 (i)  G.S.R.  ‘514,  published  in
 Gazette  of  India  dated  the  l6th
 April,  977  together  with  an  ex-
 planatory  memorandum.

 (ii)  G.S.R.  96(E),  published
 in  Gazette  of  India  dated  the  28th
 April,  977  together  with  an  ex-
 planatory  memorandum.

 (iii)  G.'SR.  97(E),  published
 in  Gazette  o¢  India  dated  the  29th
 April,  977  together  with  an  ex-
 planatory  memorandum.

 div)  G.S.R.  574,  published  in
 Gazette  of  India  dated  the  30th
 April,  1977  together  with  an  ex-
 planatory  memorandum.

 (v)  GSR.  225(E),  published
 in  Gazette  of  India  dated  the  7th
 May,  977  together  with  an  ex-
 planatory  memorandum.

 (vi)  G.S.R.  ‘582,  published  in
 Gazette  of  India  dated  the  7th
 May,  977  together  with  an  ex-
 planatory  memorendum.

 (vii)  G.S.R.  23I(E),  published
 in  Gazette  of  India  dated  the  9th
 May,  977  together  with  an  ex-
 planatory  memorandum.

 (viii)  G.S.R.  233(E),  published
 in  Gazette  of  India  dated  the  0th
 May,  977  together  with  an  ex-
 planatory  memorandum.

 (ix)  G.S.R.  244(E),  published
 in  Gazette  of  India  dated  the  19th
 May.  977  together  with  an  ex-

 planatory  memorandum.

 (x)  G.S.R.  227(E),  228(E).
 229(E),  230(E),  published  in
 Gazette  of  India  dated  the  9th

 May,  1977,  GS.R.  239(E),  pub-
 lished  in  Gazette  of  India  dated
 the  12th.  May,  977  and  CSR.
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 250(E),  published  in  Gazette  of
 India  dated  the  2lst  May,  977
 together  with  an  explanatory
 memorandum.  /

 (xi)  G.S.R.  256(E),  published
 in  Gazette  of  India  dated  the  28th
 May,  977  together  with  an  ex-
 planatory  memorandum.

 (xii)  G.S.R.  266(E),  published
 in  Gazette  of  India  dated  the  3rd
 June,  977  together  with  an  ex-
 planatory  memorandum.

 [Placed  in  Library.  See  No.  LT-
 315/77).

 Cork  INDUSTRY  (2ND  AMobT.)  RULEs.
 1976,  Reviews  AND  ANNUAL  REPORTS
 UNDER  INDUSTRIES  (DEVELOPMENT  AND
 REGULATION)  AcT,  95l  CERTIFIED  Ac-
 COUNTS  OF  Corr  Boarp,  ERNAKULAM,
 ADMINISTRATIVE  REPORTS  OF  CERTAIN
 GOVERNMENT  UNDERTAKINGS,  REVIEWS
 AND  ANNUAL  REPORTS  UNDER  COMPANIES

 ACT,  ETc.  ETC.

 THE  MINISTER  OF  INDUSTRY
 (SHRI  BRIJLAL  VERMA):  I  beg  to
 lay  on  the  Table—

 reo)  A  copy  of  the  Coir  Industry
 (Second  Amendment)  Rules,  4976
 (Hindj  and  English  versions)  pub-
 lished  in  Notification  No.  G.S.R.
 588  in  Gazette  of  India  dated  the
 33th  November,  976  under  sub-
 section  (3)  of  section  26  of  the  Coir
 Industry  Act,  1953.  [Placed  in
 Library.  See  No.  LT-36/77].

 (2)  A  copy  each  of  the  following
 Reports  (Hindi  and  English  ver-
 sions)  under  sub-section  (4)  of
 section  7  of  the  Industries  (Deve-
 lopment  nd  Regulation)  Act,
 95];—

 (i)  Annual  Report  of  the  Deve-
 lopment  Council  for  Heavy  Elec-
 trical  Industries  for  the  year
 ‘1975-76.  [Placed  in  Library.  See
 No.  LT-37/77].

 (ii)  Annual  Report  of  the
 Development  Council  for  Paper,
 Pulp  and  Allied  Industries  for

 the  year  ‘1975-76.  [Placed  in
 Library.  See  No.  LT-38/77].

 (iii)  Annual  Report  of  the
 Development  Council  for  Machine
 Tools  for  the  year  1975-76.
 [Placed  in  Library.  See  No.  LT-
 319/77).

 (3)  A  copy  of  Certified  Accounts
 (Hindi  and  English  versions)  of  the
 Coir  Board,  Ernakulam,  for  the
 year  1975-76  and  the  Audit  Report
 thereon,  under”  sub-section  (4)  of
 section  7  of  the  Coir  Industry  Act,
 1953.  [Placed  in  Library.  See  No.
 LT-320/77}.

 (4)  A  copy  of  the  Annual  Ad-
 minisration  Report  (Hindi  and
 English  versions)  of,  the  Central:
 Institute  of  Tool  Design,  Hydera-
 bad,  for  the  year  1974-75.

 (5)  A  copy  of  the  Annual  Ad-
 ministration  Report  (Hindi  and
 English  versions)  of  the  Central
 Institute  of  Tool  Design,  Hydera-
 bad,  for  the  year  ‘1975-76.  [Placed
 in  Library.  See  No.  LT-32/77].

 (6)  A  copy  of  the  Annual  Report
 (Hindj  and  English  versions)  of  the
 Small  Industry  Extension  Training
 Institute,  Hyderabad,  for  the  year
 1974-75.

 (7)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Small  Industry  Extension  Training
 Institute,  Hyderabad,  for  the  year
 1975-76.  [Placed  in  Library.  Sce
 No.  LT-322/77}.

 (8)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Institute  for  Design  of  Electrical
 Measuring  Instruments,  Bombay,
 for  the  year  1974-75.

 (9)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of
 the  Institute  for  Design  of  Electri-
 cal  Measuring  Instruments,  Bombay,
 for  the  year  1975-76.

 (i0)  A_  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  Reports
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 mentioned  at  items  (4)  to  (9)
 above.  [Placed  in  Library.  See
 No.  LT-323/77}.

 7
 (l)  A  copy  each  of  the  following

 papers  (Hindi  and  English  versions)
 under  sub-section  (l)  cf  section

 %69A  of  the  Companies  Act,  956:—

 (i)  (a)  Review  by  the  Gov-
 ernment  on  the  working  of  the
 National  Small  Industries  Corpora-
 tion  Limited,  New  Delhi,  for  the
 year  1975-76.

 (b)  Annual  Report  of  the
 National  Small  Industries  Cor-
 poration  Limited,  New  Delhi,  for
 ‘the  year  1975-76  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereor.  [Placed
 in  Library.  See  No.  LT-324/77].

 ii)  (a)  Review  by  the  Gov-
 ernment  on  the  working  of  the
 Heavy  Engineering  Corporation
 Limited,  Ranchi,  for  the  year
 1975-76.

 (b)  Annual  Report  of  the
 Heavy  Engineering  Corporation
 Limited,  Ranchi,  for  the  year
 ‘1975-76  along  with  the  Audited
 Accounts  and  the  comments  of
 the  Comptroller  and  Auditor
 ‘General  thereon.  [Placed  in
 Library.  See  No.  ¥.7T-525/77).

 (iii)  (a)  Review  by  the  Gov-
 ‘ernment  on  the  working  of  the
 Instrumentation  Limited,  Kota,
 for  the  year  1975-76.

 (b)  Annual  Report  of  the  Ins-
 trumentation  Limited,  Kota,  {or
 the  year  1975-76  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 in  Library.  See  No,  LT-326/77}.

 (iv)  (a)  Review  by  the  Gov-
 ernment  on  the  working  of  the
 National  Instruments  Limited,
 Calcutta,  for  the  year  ‘1975-76,

 (b)  Annual  Report  of  the
 National  Instruments  Limited,
 Calcutta,  for  the  year  1975-76
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comp.
 troller  and  Auditor  General
 thereon.  [Placed  in  Library.  See
 No.  LT-827/77].

 (v)  (a)  Review  by  the  Gov-
 ernment  on  the  working  of  the
 Artificial  Limbs  Manufacturing
 Corporation  of  India,  Kanpur,  for
 the  year  1975-76.

 (b)  Annual  Repo.-t  of  the  Arti-
 ficial  Limbs  Manufacturing  Cor-
 poration  of  India,  WManpur,  for
 the  year  1975-76  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  Genera]  thereon.  [Placed
 in  Library.  See  No.  LT-328,'77].

 (vi)  (a)  Review  by  the  Gov-
 ernmert  on  the  working  of  the
 Hindustan  Salts  Limited.  Jaipur,
 for  the  year  ended  30th  Sep-
 tember,  1975.

 (b)  Annual  Report  of  =  the
 Hindustan  Salts  Limited,  Jaipur,
 for  the  year  ended  30th  Septem-
 ber,  975  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon.  [Placed  in  Library.  See
 No.  LT-329/77}.

 (vii)  (a)  Review  by  the  Gov-
 ernment  on  the  working  of  the
 Sambhar  Salts  Limited,  Jaipur,
 for  the  year  ended  30th  Septem-
 ber,  1975.

 (b)  Annual  Report  of  the  Sam-
 bhar  Salts  Limited,  Jaipur,  for
 the  year  ended  30th  September,
 975  along  with  the  Audited
 Accounts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.  [Placed  in

 Library.  See  No.  LT-330/77].

 (12)  (ay  A  copy  of  the  Patents
 (Amendment)  Rules,  976  (Hindi
 and  Engtish  versions)  published  in

 Notification  No.  S.O,  2908  in  Gazette
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 of  India  dated  the  l4th  August,  1976,
 under  section  60  of  the  Patents
 Act,  1970.

 (b)  .A  statement  (Hindi  and  Eng-
 lish  versons)  showing’  reasons  for
 delay  in  laying  the  above  notifica-
 tion.  [Placed  in  Library.  See  No.
 LT-33/77].

 (13)  A  copy  each  of  the  follow-
 ing  papers  under  sub-section  (3)  of
 section  69A  of  the  Companies  Act,
 956  read  with  clause  (०)  (iv)  of
 the  Proclamation  dated  the  3lst
 January,  976  issued  by  the  Presi-
 dent  in  relation  to  the  State  of
 Tamil  Nadu: —

 (i)  (a)  Review  by  Government
 of  Tamil  Nadu  on  the  working  of
 the  Tamil  Nadu  Industrial  Deve-
 lopment  Corporation  Limited,
 Madras,  for  the  year  1974-75.

 (b)  Annual  Report  of  the
 Tamil  Nadu  Industrial  Develop-
 ment  Corporation  Limited,
 Madras,  for  the  year  ‘1974-75
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comp-
 troller  and  Auditor  General
 thereon.

 (ii)  (a)  Review  by  Govern-
 ment  of  Tamil  Nadu  on  the  work-
 ing  of  the  Tamil  Nadu  Industrial
 Development  Corporatinn  Limited,
 Madras,  for  the  year  ‘1975-76.

 (0)  Annua]  Report  of  the  Tamil
 Nadu  Industrial  Development
 Corporation  Limited,  Madras,  for
 the  year  1975-76  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon.

 (14)  Two  statements  explaining
 freasons  for  not  laying  the  Hindi

 versions  of  the  papers  mentioned  at
 item  13)  above.  [Placed  in  Lib-
 rary.  See  No.  LT-332/77].

 CALLING  ATTENTION

 LarGE-SCALE  MURDER  AND  TORTURE  OF
 NAXALITIES  IN  ANDHRA  PRADESH

 A.P.  (CA)
 SHRI  SAMAR  MUKHERJEE:  I

 cal]  the  attention  of  the  Minister  of
 Home  Affairs  to  the  following  matter
 of  urgent  public  importance  and  _  re-
 quest  that  he  may  make  a  statement
 thereon  :—

 “The  reported  large-scale  murder
 and  torture  of  Naxalites  in  Andhra
 Pradesh  during  the  last  few  years
 as  revealed  by  the  Civil  Rights
 Committee  headed  by  Shri  V.  M.
 Tarkunde”.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  Sir,  our  attention  has  been
 drawn  to  two  reports  of  the  Civil
 Rights  Committee  appointed  by  the
 Citizens  for  Democracy  under  the
 chairmanship  of  Shri  V.  M.  Tarkunde.
 in  regard  to  the  encounters  between
 the  Naxalites  ang  the  police  in  Andhra
 Pradesh.  The  findings  of  the  Com-
 mittee  have  caused  us  grave  concern.
 The  House  ig  aware  of  the  serioug  pro.
 blem  of  law  and  order  resulting  from
 the  activities  of  the  Naxalites  in  cer-
 tain  parts  of  Andhra  Pradesh.  These
 activities  includeq  cold-blooded  mur-
 der  and  other  serious  offences.  In  the
 circumstances,  the  police  were  requir-
 ed  to  deal  with  a  difficult  problem.
 But  law  enforcement  agencies  cannot
 take  law  into  their  own  hands  whe-
 ther  they  are  dealing  with  Naxalites
 or  any  other  individuals  or  groups.  No
 failure  on  their  part  to  act  _  strictly
 according  to  law  can  be  condoned.  The
 two  reports  of  the  Committee  give
 rise  to  serious  misgivings  whether
 the  police  haq  acted  in  accordance
 with  law  while  dealing  with  Naxali-
 tes.  These  misgivings  require  imme-
 distcly  to  be  allayed.  I  have,  there-
 fore.  written  to  the  Chief  Minister,
 Andhra  Pradesh  conveying  my  sug-
 gestions  to  him  for  his  earnest  consi-
 deration.  I  am  confident  that  the  Go-
 vernment  of  Andhra  Pradesh  will  take
 prompt  and  appropriate  action  on  my
 suggestions.

 SHRI  SAMAR  MUKHERJEE:  The.
 statement  made  by  the  minister  here
 ig  not  at  all  satisfactory  because  of”
 the  nature  of  the  crimes  and  bruta-
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 litiesa,  perpetrated  by  the  Police  in
 murdering  in  cold-bloog  those  ele-
 ments  whom  they  dub  as  Naxalities.
 There  are  so  many  innocent  persons
 also  who  have  become  victims  of  this
 type  of  brutalities.

 The  Committee  whose  report  we  are
 now  discussing  have  made  certain  re-
 commendations  and  I  expeeted  that  the
 Home  lfinister,  in  the  course  of  his
 statement  will  declare  that  he  is  going
 to  accept  those  recommendations  and
 institute  a  probe  to  go  into  this  mat-
 ter  serivusly,  but  instead,  he  said  that
 he  was  conveying  his  suggestions  to
 the  Chisf  Minister.  The  whole  report
 says  that  the  Andhra  Pradesh  Gov-
 ernment  is  also  involved  in  this  mat-
 ter.  If  the  Home  Minister  relies  on
 the  Chicf  Minister,  whose  Government
 is  directly  involved  in  this  matter,
 you  can  easily  understand  that  no  truth
 wil]  come  out  from  the  report  asked
 for  fror:  the  Chief  Minister  for  his
 consideration.

 Now-it-days.  we  fing  that  reports  of
 various  types  of  tortures  are  appear-
 ing  in  the  press.  It  is  good  that  nev-
 Ple  are  coming  to  know  about  the
 character  of  the  previous  Government
 during  the  last  thirty  years  and  what
 type  of  torture  the  people  were  urder-
 going  purticularly  during  the  later
 part  of  the  years  both  inside  the  jail
 ang  outside.

 This  Committee  gave  a  press  brief-
 ing  on  the  l6th  May  and  I  am  quoting
 some  portions  from  its  interim  report
 from  which  you  can  see  the  serious-
 Ness  of  the  torture  of  the  people:
 La

 “There  is  widespread  apprehen-
 sion  that  the  ‘encounters’  are  stag-
 ed....”

 The  plea  of  the  police  was  that  the
 Naxalites  attacked  them  and  in  en-
 counters,  the  Naxalites  had  t-cen  kiJ-
 led,  This  committee  has  blown  up
 this  theory  of  encounters.  They  have

 ‘said:

 “There  is  widespread  apprehen-
 sion  that  the  ‘encounters’  are  staged,
 that  in  fact  the  citizens  have  been
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 liquidategq  in  cold  blood  by  police  to
 terrorise  potential  dissenters  in  the
 State”.

 The  purpose  of  liquidation  is  not  to
 curb  the  Naxalites  but  the  purpose  is
 to  terrorise  the  potentia]  dissenters.
 Here  lies  the  political  motive  in  this
 action.  That  is  why,  the  whole  Gov-
 ernment  is  involved  in  this  matter.  I
 am  now  quoting  some  facts  from  the
 Tarkunde  report:

 “On  July  24,  at  about  8  p.m.,  all
 the  lights.  in  the  Mulugu  lock-up
 were  put  out.  The  four  boys  were
 shuffleg  irto  a  police  van  and  taken
 to  Giraipally  forest.  They  were
 tied  to  four  trees  from  neck  to  foot
 und  were  blindfolded.  When  the
 Sub-Inspector  of  the  Andhra  Pra-
 desh  Special  Police,  First  Battalion,
 wag  asked  t  shoot  them,  it  appears
 that  he  refused.  For  refusing  to  obey
 the  orders,  he  was  abused  by  the
 Superintendent  of  Police”.

 Thev  were  shot,  but  this  officer  had
 some  hesitation  in  doing  so.  This  35
 from  the  evidence  this  Committee  has
 got.  This  is  the  nature  of  the  bru-
 talities.  These  so-called  Naxalites
 were  taken  to  forests,  tied  from  neck
 to  foot  with  the  trees  and  then  shot
 dead.  It  was,  however,  announced
 that  during  the  course  of  jungle  en-
 counters,  these  Naxalities  were  killed.

 MR.  SPEAKER:  Everybody  has
 read  these  statements.  This  is  not  a
 debate,  you  have  to  call  the  attention
 of  the  Minister  to  the  particular  point.
 Please  come  to  the  question  now.

 SHRI  SAMAR  MUKHERJEE,  I
 want  to  draw  the  attention  of  the
 Minister  to  certain  relevant  points.  I
 am  only  reading  the  report  which
 says:

 “Once  again  evidence  leads  us  to
 conclude  that  no  encounter  took
 place  at  all.”

 This  ig  the  first  thing.  So,  this  is

 cold-bloodeg  murder.  Second  thing
 is  to  create  terror  among  the  dissen-
 ters,  This  is  the  political  motive  be-



 डा

 hing  these  murders.  Now  the  commit-
 tee  has  demanded  the  centre  to  order
 a  judicial  inquiry  into  all  deaths  that
 were  said  to  have  occurred  in  en-
 counters.

 “The  Members  of  the  Committee
 met  the  Prime  Minister  and  the
 Home  Minister  to  acquaint  them
 with  the  results  and  the  progress
 of  the  inquiry.  As  a  result  of  these
 meetings,  it  expects  the  Union  Gov-
 ernment  to  soon  order  a  full-fledged
 inquiry  into  these  police  killings.”

 The  Committee  report  says  that  it
 hag  receivegq  information  that  officials
 of  the  Andhra  Government  have  been
 tampering  with  the  evidence  and  des-
 troying  records  as  wel]  as  hampering
 the  progress  of  the  inquiry.  So,  I
 want  to  draw.  the  attention  of  the
 Home  Minister  that  they  are  busy  now
 destroying  all  records  because  they
 think  that  some  inquiry  will  be  insti-
 tuted.  Under  these  circumstances,  if
 you  give  them  time  and  depend  upon
 the  report  from  the  Chief  Minister
 that  means  the  central  government  is
 not  at  all  serious  to  take  up  these
 issues  because  thig  killing  of  time  will
 give  them  a  scope  to  destroy  al]  the
 evidences  and  they  will  c#nd  some  re.
 port  which  will  be  a  coloured  report.
 lam  quoting  from  Shri  J.  B.  Kri-
 palani’s  article  on  this  Tarkunde  Com.
 mittee  report....

 MR.  SPEAKER.  No,  No.  Everybody
 has  reag  the  article.  The  Minister
 also  has  read  the  article.  You  cannot
 80  On  reading.  A  leader  of  a  Party
 must  presume  that  everybody  else

 rMust  have  read  the  newspaper.  If

 pe
 80  On  quoting  there  will  be  no

 SHRI  SAMAR  MUKHERJEE:  This
 Is  my  point......

 wr  SPEAKER:  I  cannot  compel  a
 ader  of  a  party.  I  can  only  tell  him.

 SHRI  SAMAR  MUKHERJEE:  I  am
 ving

 this  thing  to  emphasize  that
 Thi  ment  should  act  forthwith.

 Writes
 what  Shri  J.  B.  Kripalani  has
 on  the  recommendations  of
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 the  Tarkunde  Committee  to  immedi-
 ately  institute  a  judicial  inquiry  into
 the  killings  in  Andhra.  t.

 “It  should  know  that  further  de-
 lay  in  this  matter  will  outrage
 public  feelings.  By  its  deeds  will
 the  new  government  and  the  Janata
 Party  be  judged.”

 This  is  my  point.  These  are  cold-
 bloodeq  murders  which  started  from
 West  Bengal.  Already  during  ques-
 tion-hour  we  were  told  that  in  West
 Bengal  500  people  have  been  killed.
 There  are  no  jungles  there  but  they
 have  been  killed  in  the  streets.  In
 the  jails  also  similar  murders  have
 taken  place.  This  is  a  very  serious
 thing.  That  is  why  I  want  that  the
 recommendations  of  the  Tarkunde
 Committee  sould  be  fully  accepted
 by  this  government.

 चखोधरी  चरण  सिह  :  अध्यक्ष  महोदय
 माननीय  सदस्य  ने  इस  मसले  की  गंभीरता
 के  सिलसिले  में  जो  कुछ  फर्माया  है,  जो  कहा
 जाता  है  कि  उनकी  हत्या  की  गई  उसकी  गंभी-
 रता  के  सिलसिले  में  जो  कुछ  भी  कहा  है
 उससे  मैं  पूर्णतया  सहमत  हूं  ।  अगर  हो  सके
 तो  i0:  प्रतिशत  सहमत  हूं  और  उस  पर
 ध्यान  दिलाने  की  कोई  जरूरत  नहीं  है।

 दूसरी  बात  यह  है  कि  जितनी  निन्ता  उनको

 है  कि  इसकी  बाबत  सच्चाई  मालूम  होनी
 चाहिये  शौर  दोषियों  को  सजा  मिलनी

 चाहिये  उतनी  ही  चिन्ता  मुझे  भी  है।  एक
 ही  बात  की  शिकायत  है  कि  अगर  कुछ  देर

 हो  गई  है  शर  झ्ाज  में  एकदम  जबाब  नहं
 दे  सकता  तो  उससे  यह  नतीजा  निकालना
 कि  गरव॑नमेंन्ट  की  नीयत  पर  जनता  शक  कर

 रही  है  मैं  इसको  मानने  के  लिये  तैयार  नहीं
 हूं।  यहां  कुछ  शौर  इंक्वायरी  कमीशस

 एप्वाइन्ट  करने  में  थे  डी  देर  हुई,  वह  देर  नहीं
 हुई  बक  मजबूरी  थी  क्योंकि  टम्स  आफ
 रेन्केस  तय  करने  में  देर  होती  है,  ए  नाउन्समेंट
 में  कोई  देरी  नहीं  होती  शौर  टर्म  झाफ  रेकन्स

 वही  हो  सकता  है  जिसके  लिये  पहले  से  कुछ
 एविडेंस  हो  भौर  हर  चीज  का  हर  वक्‍त  गवरनें-
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 मेंट  के  पास  एविडेंस  नहीं  होता  है  तो  इस  पर

 यहां  कुछ  लोगों  ने  कहना  शुरु  कर  दिया  कि
 देर  हो  रही  है,  गवर्नमेंन्ट  सीरियस  नहीं  है  i
 लेकिन  यह  बात  गलत  है  ।  अगर  आज  इसकी
 बाबत  मैं  कुछ  जबाब  नहीं  दे  सकता  हूं  तो  यह
 बात  नहीं  है  कि  उसको  में  सीरियस  नहीं
 समझता  बल्कि  कुछ  मजबूरों  है।  हमने
 चीफ  मिनिस्टर  को  मशविरा  दिया  है,  क्‍या
 मशविरा  [दिया  है  वह  बताना  उचित  नहीं
 है  लेकिन  ज॑ंसी  मैंने  ग्राशा  प्रकट  की  है,

 मुझे  उम्मीद  है  वे  मेरे  मशविरे  को  मानंग  ।
 अगर  न  हीं  मानेगे  तो  उस  के  बाद  कानून  शौर
 संविधान  के  अन्दर  क्या  किया  जा  सकता  है  यह
 विचारने  की  बा  होगी  ।

 शोमती  हिलया  पो०  शांगनेकर  (बम्बई
 उत्तर  मध्य )  :  भ्रध्यक्ष  महोदय,  मंत्री  महोदय  ने
 अपने  स्टेटमेंन्ट  में  कहा  है--

 These  activities  included  cold  blood-

 @€d  murder  and  other  serious  offences.

 लेकिन  तारकुण्डे  कमीशन  ने  तो  अपनी  रिपोर्ट
 में  एमरजेन्सी  के  दौरान  जो  अत्याचार  हुए  हैं,
 उस  में  इन्वागव्ड  पेंसिफिक  पुलिस
 भ्राफिस्ज  के  नाम  भी  दि  हुए  हैं,
 जिन्होने  अत्याचार  किया  है  |  इतना  ही  नहीं,
 उन्होंने  यह  भी  कहा  है  कि  इन  लोगों  ने
 “सैडिस्टिक”'  श्रत्याचार  किये  है,  लड़कियों  को
 नचाने के  लिये  कहा  गया,  उन  के  ऊपर
 रेप  करने  की  बात  भी  कही  गई।  मंत्री

 महोदय  ने  कहा  है  कि  हम  ने  उन  की  सर्जश्चन्ज
 को  राज्य  सरकार  को  भेजा  है।  जो  खुद
 ग्‌नहागार  है,  उस  को  सजं  श्चन्ज  भजने  से
 या  रिपोर्ट  भेजने  से  कुछ  होने  वाला  नहीं
 है  ।  हमारा  आप  से  यह  श्रनुरोध  है  कि

 तारकुण्ड  कमीशन  की  रिपोर्ट  को  स्वीकार
 कीजिये  शीर  एक  न्यायिक  जांच  कमीशन

 नियुक्त  कीजिय  जो  सच्चाई  को  निकाल
 कर  आप  के  सामने  रख  ।  वहां  की  सरकार
 के  पास  उन  के  सजेण्चन्ज  को  भेजने  से  कुछ  नहीं

 Je K  (St.)

 होगा,  क्योंकि  केरल  का  उदाहरण  हमारे
 सामने  है,  वहां  के  मिनिस्टर  करूणाकरण  ने
 कोर्ट  के  सामने  झूठा  बयान  दिया,  ऐसा
 ही  झान्घ  में  भी  होगा।  इसलिये  केन्द्रीय
 सरकार  को  स्वयं  न्यायिक  जांच  कमीशन
 बनाना  चाहिये  t

 लखोधरी  खरण  सिह :  मैं  इस  बात  को

 पहले  ही  कह  चुका  हूं,  लेकिन  हमारी, हन
 को  तसल्ली  नहीं  हुई  t  तारकुण्ड  जी  ने  जो
 'सजेश्चन्ज  दी  हैं,  उस  के  लिये  वे  इस  देश
 शौर  सरकार  को  तरफ  से  धन्यवाद  के  पात
 है  -  लेकिन  मैं  झाप  के  जरिये  एक  बात

 कहना  चाहता  हूं--ह्स  सिलसिले  में
 तत्काल ,

 क्या  कार्यवाही  की  जा  सकती  है  एस  सिलसि ले
 में  और  सरकार  फोरन  कोई  घोषणा  नहीं  कर
 सकती  हैं  तो  ग्राप  इस  का  कोई  एडबर्स  कन्सन

 निकालिये,  जो  कुछ  भी  इस  सिलसिले  में  हो
 सकता  है,  किया  जा  रहा  है।

 जैसा  आप  साहवान  ने  कहा  कि  सरकार
 को  यह  करना  चाहिये,  वह  करना  चाहिये,
 मैं  आप  से  अगर  यह  सवाल  पूछ  कि  सरकार
 के  पास  इस  के  लिये  कौन  सा  कानूनी  अधिकार

 है  तो  जबाब  देना  मुश्किल  होगा,  लकिन  मैं

 श्राप  को  उस  पोजीशन  में  डालना  नहीं  चाहता  |

 श्री  गंगांघर  श््प्पा  ब्राड  (भिर):

 मुझे  इस  बारे  में  यहो  निवेदन  करना  है  कि

 जैसा  तारकुण्ड  जी  ने  कहा  है,  सेन्ट्रल  गवर्नमेन्ट

 को  इस  मामले  को  झपने  हाथ  में  लेना  चाहिये
 झौर  एन्कवायरी  कमीशन  बैठाना  चाहिये  !

 मंत्री  महोदय  ने  इस  मामले  को  आन्ध्र  सरकार

 को  सौप  दिया  है,  लेकिन  व  इस  सिलसिल  में

 कुछ  भी  करने  वाले  नहीं  है,  इस  लिये  श्राप  को
 फौरन  कमीशन  बैठाना  चाहिय  |

 लोधरी  ष्लरण  सिंह  :  माननीय  मित्र  ने  जो

 सुझाव  दिया  है,  उस  को  मैंने  नोट  कर  लिया  है।

 32.39  hrs.

 STATEMENT  RE.  RECENT  INCI-

 DENTs  OF  VIOLENCE  AND  ATRO-
 CITIES  IN  JAMMU  AND  KASHMIR
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 &  Atrocities  in
 J.&K,  (St.)

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):  Sir,  the  Central  Government
 view  with  serious  concern  the  resort
 to  violence  in  Kashmir  Valley  in  the
 course  of  election  campaign  during
 the  last  few  days.  Some  clashes  have
 already  taken  place  between  rival
 political  groups.

 In  one  incident,  Dr.  Jagat  Mohini,
 Janta  Party  candidate  from  Habbaka-
 dal  was  seriously  injured  by  a  large
 stone  thrown  on  her  car  on  ‘7-6-1977
 while  she  was  returning  from  a  peace-
 ful  election  meeting.  She  was  provid-
 ed  with  special  medical  aiq  and  is  re-
 ported  to  be  improving  satisfactorily.
 The  case  is  under  investgation  by  the
 crime  branch.  Three  _  suspects  have
 been  arrested.

 In  anincident  at  Anantnag  aclash
 took  place  on  1-6-1977  between  the  sup-
 porters  of  National  Conference  and
 Awami  Action  Committee  during  u
 visit  of  Maulvi  Mohd.  Farooq.  While
 the  buses  carrying  his  supporters  were
 returning  to  Srinagar,  brick-bats  were
 exchanged  between  the  supporters  of
 the  two  parties.  A  few  buses  were
 damaged  and  44  _  persons  injured,  of
 whom  VM  were  hospitalised.  Some
 buses  and  cars  carrying  schoo]  children
 and  tourists  were  however  caught  up
 in  the  cross  brick-batting  on  the  Na-
 tional  Highway.  On  the  same  day
 some  minor  fires  broke  out  in  a  corner
 of  Avantipura  town  as  brick-bats  were
 being  exchanged  between  the  local  re-
 Sidents  of  the  town  and  Awami  Action
 Committee  workers  returning  from
 Anantnag.  It  ig  reported  that  8  houses,
 4  shops,  5  kothas  and  9  cow-sheds
 were  damaged.  The  cause  of  the  fire
 is  being  investigated.

 The  State  Government  have  taken
 Steps  to  ensure  that  while  the  legi-
 timate  election  activities  are  allowed
 ६  be  carrieg  on  in  a  free  and  peace- ful  manner,  there  is  no  intimidation
 and  the  anti-social  elements  are  not
 allowed  to  vitiate  the  atmosphere.
 Sufficient  police  posts  have  been  set
 Up  in  the  areas  effected  by  violence.
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 Otherwise,  normal  life  including  the
 usual]  tempo  of  tourist  traffic  continues
 uninterrupted.

 We  are  most  anxious  that  free  and
 fair  elections  should  take  place  in
 Kashmir  in  an  atmosphere  of  peace
 and  harmony.  I  seek  earnestly  the  co-
 operation  of  all  politica]  parties  in
 this  task.  At  the  same  time,  I  would
 like  to  emphasize  that  attempts  to  inti-
 midate  or  to  rouse  communal  passiuns
 or  to  resort  to  violence  will  be  firmly
 dealt  with  according  to  law.  The  State
 Government  will  be  given  all  support
 and  resources  to  maintain  peace  and
 not  allow  anyone  to  disturb  the  pros-
 pects  of  a  free  and  fair  election.
 32.20  hrs.

 RAILWAY  BUDGET,  977-78—GENE-
 RAL  DISCUSSION—Contd.

 MR.  SPEAKER:  In  the  evening  we
 have  short  duration  discussion  under
 Rule  193.  Perhaps  from  6  O’  clock  we
 will  be  discussing  that  subject  about
 law  and  order  aljl  that.  Now  we  will
 begin  the  Railway  Budget  discussion.
 We  have  got  a  balance  of  three  hours.
 The  hon.  Minister  will  be  replying  at
 5  O'clock  so  that  we  can  begin  the
 other  discussion  at  6  oO  clock  and  go
 on  for  half-an-hour  or  forty-five
 minutes  depending  upon  the  circum-
 stances.  Shrj  Durga  Chand  may  conti-
 nue  his  speech.

 श्री  दुर्गा  खंद  (कांगड़ा)  :  झ्रध्यक्ष  जी,
 कल  मैं  ने  रेलवे  बजट  के  मृताल्लिक  कुछ  कहा
 था  ।  मंत्री  महोदय  ने  जो  रेलवे  बजट  पेश  किया
 है,  उस  कै  मुतालिक लक  हमारे  मुहतरम  भप्रपोजीशन
 के  मेम्बरों  ने  कुछ  नुक्स  निकालने  की  कोशिश
 की  है  ।  मुह  तरम  कुरेशी  जी  ने  बहुत  सारे

 सजं  श्चन्स  दिये  हैं  झौर  बहुत  सारी  बातें  उन्होंने
 कहीं  हैं  लेकिन  मैं  तो  यह  समझता  हूं  कि  जो

 कुछ  भी  उन्होंने  कहा  है  वह  संेल्फ-क्रिटिसि ज्म
 है  और  बजट  के  जो  रिडोमिंग  फीचस  हैं  उन
 को  दिखाने  की  कोशिश  नहीं  की  गई  ।  इस
 बजट  पर  मुख्तलिफ  श्रखबारों  में  जो  कमेंट्स
 हैनश्नाई  हैं  उन  को  सभी  जानते  हैं  t  उन्होंने  कहा
 कि  यह  जो  बजट  श्राया  है  यह  जनता  बजट
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 है,  यह  कामनमेन  बजट  है  और  हर  तरह
 से  इस  बजट  को  ऐप्रीशियेट  किया

 हैँ

 अध्यक्ष  जी,  हिमाचल  प्रदेश  के  मुताल्लिक
 मैं  यह  कहना  चाहता  हूं  कि  यह  माउन्टन
 लोषड  प्रदेश  है  श्रौर  काम्यनिकेशन्स  की  कमो
 को  वजह  से  आज  तक  उस  का  डेवलपमेंट  नहीं
 हो  सका  है  t  भाज  से  पहले  जो  काग्रेस  सरकार

 थी,  उस  ने  वहां  पर  रेलवे  काम्युनिकेशन्स  के

 मृताल्लिक  या  रोड  काम्युनिकेशन्स  के  मुताल्लिक
 या  एयर  tances:  के  मुताल्लिक
 कछ  भी  विचार  नहीं  किया  ॥।

 उनकी  नीति  यह  रहो  है  कि  कुछ  प्रदेशों  के

 साथ  झदभाव  किया  जाए  ।  जो  प्रदेश  सरकारें

 थों  वे  भो  प्रडश  में  कई  इलाकों  के  साथ  भेदभाव

 करती  से  ।  डेसलिए  मैं  माननीय  मंत्री

 महोदय  नोटिश  में  लाना  चाहता  डे  कि  जहां
 तक  हिमाचल  प्रदेश  को  सुन्दरता  और  उसके

 कलाइमेट  का  तकलीअक  है  वह  हिन्दुस्तान  में

 सबसे  अच्छा  प्रदेश  है  वहां  पर  मोनुमेंट्स
 हैं,  पिलग्रिमेजिज  जिनकों  देखने  के  लिए

 हिन्दुस्तान  के  ही  लोग  नहीं,  विदेशों  से
 भी  लोग

 आते  हैं  a  वहां  पर  धमंशाला,  मनाली,  नरकुण्डा
 जैसे  टूरिस्ट्स  रिजार्टेस  हैं  -  लेकिन  वहां  कम्यु-
 निकेशन  फंसिलिटोज  की  कमी  है  जिससे  वह
 इलाका  तरक्की  नही  कर  पा  रहाहै  ।  कल  श्री

 ज्योतिमय  बसु  जी  ने  पी०ए०सी०  कक  रिपोर्ट

 से  हावला  देते  हुए  कहा  था  कि  भारत  )  सरकार
 को  हिल  एरियाज  और  बेकवर्ड  एरियाज  को
 डेवलप  करना  चाहिए  ।  मैं  समझता  हूं  कि

 पिछले  तीस  सालों  में  भारत  सरकार  का  ध्यान

 इस  और  नहीं  गया  है  t  वहां  पर  927  में

 पठानकोट-सुरेन्द्रनगर  रेलवे  लाइन  विछाई
 गई  थी  जो  कि  प्रंग्रजों  के टाइम  पर  बिछाई
 गई  थी  ।  उसके  वाद  से  उसके  मंडी  तक

 एक्सटैंड  नहीं  किया  गया  ।  इसी  तरह  में  कालका-
 शिमला  छोटी  लाइन  नारकुण्डा  तक  एक्सटेंड
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 की  जा  सकती  थी  वह  भी  नहीं  की  गई।
 पिछले  तीस  सालों  में  रेलवे  मिनिस्ट्री  ने  इस
 बारे  में  कोई  कदम  नहीं  उठाया  ।

 हिमाचल  प्रदेश  एफ्ल  की  पैदावार  के
 लिए  हिन्दुस्तान  का  एक  बडा  प्रदेश  है  ।
 इस  गरह  से  वहां  से  झ्रालू  की  सप्लाई  होती  है  1
 लिकिन  ट्रांसपोर्ट  का  भ्रच्छा  इंतजाम  न  हो  ते  की
 धजह  से  वहीं  पर  एपल  झोर  प्रालू  सड़  जाते  हैं,
 वहां  से  बाहर  नहीं  जा  पाते  ।  इससे  वहां  के
 लोगों  की  झामदनो  पर  भी  असर  पड़ता  है  t

 वहां  के  लोग  इससे  सफर  करते  हैं  ।  मैं  मंत्री

 महोदय  से  कहूंगा  कि  वें  इसको  नोट  कर  के
 कि  कालका-शिमला  लाइन  नारकुण्डा  तक

 इजी  लो  एक्सटेंड  हो  सकतो  है  1  इसी  तरह  से
 सिरमोौर  जिले  में  पाहुटा  एक  इंडस्ट्रियल  झोर

 एग्रीकल्चर  एरिया  है  V  वहां  भी  यमुना-नगर
 से  रलवे  लाइन  बिछाई  जा  सकतो  है  7  बजट
 में  बताया  गया  है  कि  25  रेलवे  लाइनों  पर
 काम  चल  रहा  है  शौर  तीन  नई  रेलवे  लाइनों
 पर  काम  शुरु  होगा  ।  लेकिन  इनमें  हिमाचल
 प्रदेश  के  लिए  कोई  रेलवे  लाइन  शामिल

 नहीं  हैं  7  दो  साल  पहले  भूतपूर्व  रेलवे  मिनिस्टर
 श्री  एल०  एन०  मिश्र  ने  नांगल  से  तलवाड़ा
 रेलवे  लाइन  का  उद्घाटन  किया  था  सेकिन

 उस  रेलवे  लाइन  का  प्रोवीजन  भी  इसमें  नहीं
 किया  गया  ।  हिमाचल  प्रदेश  एक  पहाड़ी
 इलाका  है  झ्ौर  यह  हिन्दुस्तान  का  ही  Fen  लण्ड
 बन  सकता  है  V  भारत  सरकार  को  इसके
 विकास  के  बारे  में  सोचना  चाहिए  ।

 इसमें  कोई  शक  नहीं  है  कि  बजट

 में  बहुत  भ्रच्छी-प्रच्छी  बातें  टताई  गई  हैं  |

 हमारी  गुड्स  केरिंग  केपेसिटी  2:7  मीलयिन

 टंस  से  बढ़  कर  220  मीलियन  टन  हो

 जाएगी,  यह  इस  बजट  का  एक  रीडीमिंग

 फीचर  है  t  बजट  में  पेसेंजसं  भ्रमेनिटिजी  के

 ऊपर  भी  इंक्रीज  की  गई  है|  फिथ  फाइव

 इयर  प्लेन  में  जो  501  करोड़  रुपया  रखा

 गया  था  उसको  घटा  कर  480  करोड़  रुपया

 कर  दिया  गया  है  |  लेकिन  मंत्री  महोदय  ने



 229°  -  Railway  Budget,

 पेसेंजस  सुविधाशों  पर  कोई  कटौती  नहीं
 की  है  बल्कि उन  पर  काफी  रुपया  रखा  है  t
 इस  सब  के  बावजूद  भी  हमारा  बजट  सरपलस

 है  ।  इस  सब  के  लिए  मैं  मंत्री  महोदय  को

 मुबारकवाद  देता  हूं  t

 नई  लाइनों  के  बारे  में  इ  होने  कहा  है  कि
 कि  'डिफेंट  स्टेट्स  में  इनका  जाल  बिछाने
 का  इंतजाम  किया  जाएगा  ।  उसके  बारे  में

 इन्होंने  प्राविजन  भी  किया  है  |  छोटी  लाइनों
 को  बडी  लाइनों  में  कनवर्ट  करने  की  बात  भी

 इन्होंने  कही  है  1  मैं  कहना  चाहता  हूं  कि  हमारे
 हिमाचल  प्रदेश  में  नैरो  गज  को  मीटर  गेज
 में भ्ौर  मीटर  गेज  को  ब्राड  गेज  में
 परिवर्तित  किया  जा  सकता  है  |  उसके  लिए
 इन्होंने  कोई  प्राविजन  नहीं  किया  है  |  मैं

 चाहता  हूं  कि  इसकी  तरफ  इनका  ध्यान
 जाना  चाहिये  ।

 उन्होंने  एक  बात  लिखी  है
 He  is  keen  to  start  some  more  new
 lines  and  provision  will  be  made  in  the
 upplementary  budget.

 इससे  हमें  तसलली  होती  है  कि  वह  कुछ
 हिमाचल  के  बारे  में  भी  करेंगे  ।  मैं  शअ्ाशा

 करता  हूं  कि  जिन  लाइनों  के  लिए  मैंने

 सजेस्ट  किया  है  उनके  मुताल्लिक  वह  भ्रवश्य

 प्राविजन  करेंगे  ।

 जहां  तक  पैसेंजर  एमेंनेटीज  का  सम्बन्ध

 है  चन्होंने  कहा  है  कि  झोवर  क्राउडिग  को
 कम  करने  के  लिए  डबल  डैकर  कोचिज  बनाने
 को  बात  सोची  गई  है|  यह  भी  सोचा  गया

 है  कि  संकिड  क्लास  के  पंसेंजजं  को  झौर  ज्यादा

 फैसिलिटीज  दी  जाएं  ड्रिकिंग  वाटर  की,  भ्ोर
 साथ  ही  साथ  कैटरिंग  भरेंजमेंट  में  सुधार  किया

 जाए।

 SHRI  K.  LAKKAPPA  (Tumkur)
 Mr.  Speaker,  Sir,  where  ig  the  Railway
 Minister?
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 MR,  SPEAKER:  He  had  to  go  to
 Rajya  Sabha.  There  are  three  cabinet
 ministers  here.

 ey  tay
 st  ant  aa:  मिनिस्टर  साहब  का

 होना  बहुत  जरूरी  है  क्‍योंकि  रेल  मंत्रालय
 के  बजट  पर  बहस  हो  रही  है  भौर  उनका

 होना  जरूरी  है  |  मंत्री  महोदय  जो  बैठ

 हुए  हैं  व  नोट  कर  रहे  हैं  इसकी  हमें  तसल्ली

 है  लिकिन  रेल  मंत्री  का  होना  जरूरी  है  |

 यह  भी  उन्होंने  कहा  है  कि  ज्यादा

 ट्रेंज  चलाई  जाएंगी  ताकि  ओवर  क्राउडिग
 के  प्राबलेम  पर  काबू  पाया  जा  सके  |  यह
 बहुत  श्रच्छी  बात  है  t

 उन्होंने  रीस्ट्रकचरिंग  श्राफ  रेलवे  बोर्ड
 की  बात  भी  कही  है  ।  मैं  समझता  हूं  कि  तीस
 साव  तक  कांग्रेंस  सरकार  इस  बारे  में  कुछ
 नहीं  कर  सकी  है।  ए  आर  सी  की  जो
 सिफारिश  हैं  शौर  जो  श्री  मोरारजी  देसाई
 की  भ्रध्यक्षता  में  बना  था  उसने  इसके  फंकशशनल
 झोर  पग्रागनाइजेशनल  एसपंक्ट्स  के  मुताल्लिक
 झपनी  सिफारिश  की  थीं  an  मंत्री  जी  ने  माना

 है  कि  उन  सिफारिशों  को  ब्राडली  एकसंप्ट
 कर  लिया  जाएगा।

 उन्होंने  यह  भी  कहा  है  कि  सुपरफ्लअस
 जो  कमेटीज  थीं  उनको  एबालिश  किया

 जाएगा  |  यह  भो  बहुत  भ्रच्छी  बात  है  श्र
 मैं  इसका  स्वागत  करता  हूं  ।

 उन्होंने  यह  भी  कहा  है  कि  एम्प्लायीज
 को  सव्विस  में  एक्सटेंशन  नहीं  दिया  जाएगा  |

 यह  भी  बहुत  भ्रच्छी  बात  है  ।

 उन्होंने  यह  भी  कहा  है  कि  i890  का
 जो  रेलव  एक्ट  है  उस  में  सुधार  की  भ्रावश्यकता

 है  झभौर  श्राश्वासन  दिया  है  कि  करेंट  यीजञर
 के  क्लोज  से  पहले  वह  इस  बारे  में  एक  ड्राफ्ट
 बिल  लें  भ्राएंगे  ।  मैं  झाशा  करता  हूं  कि  इस
 में  जो  कमियां  हैं  उनको  इस  बिल  में  दूर
 करने  की  कोशिश  की  जाएगी।  रे]
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 उन्होंने  हर  यूनिट  में  झौर  हर  जगह
 लेबर  पा्टिसिपेशन  की  बात  कही  है  ।  यह
 भी  बहुत  भ्रच्छी  बात  है  क्लैम्ज  को  सेटल

 करने  के  लिए  भी  मशीनरी  का  प्राविजन
 किया  है  जो  कि  बहुत  भ्रच्छी  बात  है  ।

 जहां  तक  एड  हाक--एप्वाइंटमेंट्स  का
 सम्बन्ध  है  कांग्रेस  सरकार  के  जमाने  में  अपने
 रिश्तेदारों  को  या  अपने  लोगों  को  खास  तौर
 पर  एड-हाक  तरीके  पर  रख  लिया  जाता  था  ।
 मंत्री  महोदय  ने  लिखा  &  कि  क्लास  तोन
 झौर  चार  को  इन  एप्वाइंटमेंट्स  को,  इन
 प्रोमोशंज  को  सक्रीनिग-बाडी  शौर  रेलवे
 सविस  कमिशन  देखेगा  और  जो  गलत

 एप्वाइंटमेंटस  हुई  हैं,जो  गलत  तरीके  से  लोग
 रख  गए  हैं  उनको  डिसमिस  किया  जाएगा  t
 a  नई  भर्ती  की  जाएगी  और  क्लास
 चार  को  स्क्रीनिंग  का  इंतजाम  कर  रखा

 है  ।  इमरजंसी  के  दोरान  जिन  कमंचारियों
 का  विक्टिमाईजेशन  हुआ  था  उनको  फिर
 काम  पर  वापस  लेना  यह  एक  हिस्टारिक्ल
 वाकया  है  जो  जनता  मरकार  ने  किया

 है।

 सबसे  बड़ी  बात  यह  हू  कि  जो  रेलवे
 का  440  करोड़  का  डेट  है  उस  को
 लिक्वीडेट  करने  के  लिये  32  करोड़
 रुपये  के  मुनाफे  को  जनरल  रेवे  यू  शब्रका-
 उन्ट  में  डाला  जा  रहा  है।  साथ  ही
 रेलवे  महकमे  को  सविस  झरियेन्टल  और
 प्रोडक्शन  झारियेंटेड  बनाया  जायेगा
 लोगों  की  खिदमात  के  लिये  और  कंपेसिटी

 बढ़ाने  के  लिये  ताकि  प्रोडक्शन  बढ़ाकर
 दूसरे  देशों  को  भी  माल  भेज  सकें,  यह  भी
 बात  है  कि  हिमाचल  प्रदेश  में  ऐक्सटेंशन
 ध्ाफ  लाईन्स  और  पैसेन्जर  सर्वे  किया  जायगा,
 देखा  जायगा  कि  कितनी  कंपेसिटी  है।
 मैंने  माननीय  मधु,  लिमये  जो  को  एक
 चिट्ठी  लिखी  थी  उन्होंने  कहा  है  कि
 वैसेन्जर  की  कंपेसिटी  नहीं  है  इसलिये
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 रेलब  लाइन  ऐक्सटेंड  नहीं  की  जाती  थी।
 लेकिन  मैं  कहना  चाहता  हूं  कि  श्राप  सर्वे
 करें  कि  कैपेसिटी  कितनी  है।  हिमाचल
 प्रदेश  में  मिलिटरी  शौर  टूरिस्ट्स  के

 पौइंट  श्राफ  व्यू  से  ट्रैफिक  लोड  बहुत
 ज्यादा  हैं।  यह  भ्जीब  बात  है  कि  पहाड़ी
 इलाकों  में  जो  किराया  लगाया  जाता  है,
 जो  फेयर  है  वह  तिगुना  कर  दिया  जाता

 @:  मेरी  मांग  हैं  कि  उस  को  हमें
 सब्सिडाइज  करना  चाहिये  ताकि  पहाड़
 के  गरीब  लोगों  पर  ज्यादा  बोझ  न  पड़े।
 मैं  तो  बड़ा  हँरान  हुँ  यह  देख  कर  कि,
 अंग्रेजी  के  वक्‍त  में  शिमला,  धर्मशाला
 मनालो  जाने  के  लिये  'रिटने  टिकट  मिलता

 था,  लेकिन  यह  व्यवस्था  शइ्ाज  नहीं  हू  ॥
 कश्मीर  के!  लिये  रिटर्न  टिकट  मिल  जाता

 हैं  पर  शिमला,  धमंशाला  झौर  मनाली
 के  लिए  नहीं  मिलता  हैं।  यह  मिलना

 चाहिये  1

 हिमाचल  प्रदेश  में  फूड  प्रेन्स  शौर

 फ्यूएल  बहुत  महगा  हैं  क्योंकि  सारे  जंगल
 कट  चुके  हैं।  मेरी  मांग  है  कि  फ्यूएल
 झोर  फूड  पैन्स  पर  कम  चाजंज  होने
 चाहिये,  बल्कि  सरकार  को  सब्सिडाइज
 करना  चाहिए  ।  रेलवे  के  कई  क्रौसिन्ग्स
 पर  फाटक  नहीं  हैं  जिसकी  वजह  से

 ऐक्सीडेंट  होते  हैं।  डिवोजनल  मैनेजसं
 को  लिखना  चाहिए  जहां  फाटक  की  जरूरत

 हैं।  मैंने  भ्रपनी  आंख  से  पालमपुर  के  पास
 परौरा  में  10  तारीख  को  ऐक्सी-
 डेट  होते  देखा।  एक  बम  रेलवे  लाइन
 को  क्रौस  कर  रही  थी  जो  इंजन  के  साथ

 टकरा  गई  और  कई  झ्ादमों  जख्मी  हो
 गये।  रेलवे  स्टाफ  का  बिहेवियर  श्राम

 जनता  के  साथ  अच्छा  होना  चाहिये।

 कटरिंग  का  जो  इंतजाम  है  इसमें
 सुधार  किया  जाना  चाहिए  प्लौर  गाड़ियों
 को  समय  पर  चलना  चाहिये।  मैं  श्राशा
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 करता  हूं  कि  झाप  पहाड़  के  लोगों  को

 झाग  भी।  बोलने  का  मौका  देते  रहेंगे।
 घन्यवाद  |

 SHRI  DARUR  PULLAIAH  (Anan-
 tapur);:  Hon,  Speaker,  Sir  the  Indian
 Railways  is  the  biggest  public  under-
 taking  of  our  country.

 42.40  hrs.

 (Mr.  Deputy-SpEAKER  in  th2  Chuir]

 As  the  railways  play  a  vita]  role  in
 the  all  round  development  of  backward
 areas,  there  is  imperative  need  to  have

 a  large  number  of  new  railway  lines
 in  the  backward  areas  need  no  over
 emphasis.  It  is  very  disappointing
 that  only  three  new  rail-  lines  are
 included  in  the  budget.  One  of  the

 most  backward  areas  of  the  country
 Rayalascema  region  has  been  comple-
 tely  neglected  since  four  decades  not
 even  a  single  railway  line  has  been
 taken  up  in  this  region.  There  have
 been  several  representations  to  take  up
 new  lines  one  of  them  being  from
 Guntakal  to  Mysore  via  Uravakonda,
 ‘Kalyandurg  and  Tumkur.  The  exist-
 ing  line  from  Bellary  to  Rayadurg
 ‘should  be  improveg  and  extended  to
 Chitaldurg  (०  make  it  remunerative.  It
 is  only  30  miles.  It  takes  3-4  hours
 since  the  rails  are  of  40  Ibs.  I  request
 the  hon.  Minister  to  improve  it  and
 make  it  remunerative.

 Coming  to  the  administration  of  the
 railways,  it  is  necessary  to  reorganise
 the  zones.  Guntakal  Division  has  been
 put  to  a  lot  of  disadvantage  because
 it  is  included  in  the  Southern  Railway.
 It  should  be  includeg  in  South  Central
 Railway.  This  division  has  been  neg-
 lecteq  inspite  of  huge  profits  earned  by
 this  region.  Guntakal  is  a  big  junc-
 tion;  yet  in  many  respects  it  has  been
 neglected.  There  was  face-lifting  pro-
 gramme  of  Railway  Station.  A  founda-
 tion  stone  was  laid  six  months  back.
 But  no  work  has  been  started.  The
 hon.  Minister  should  expedite  this  pro-
 gramme.  There  should  be  a  service
 commission  for  each  zone.  The  South
 central  railway  is  not  having  a  service
 Commission  and  persons  have  to  go  all

 the  way  to  Madras,  300  or  400  miles
 for  interview.  People  are  put  to  a  lot
 of  inconvenience.  I  request  the  hon.
 Minister  to  have  a  separate  service
 commission  for  the  South  central  rail_
 way.

 थी  एच०  एल०  पटवारी  (  मंगलदोई  ):
 माननीय  उपाध्यक्ष  महोदय  ,  मैं  सबसे  पहले
 इस  सदन  के  सभी  सदस्यों  का  अ्रभि  नन्‍्दन
 करता  हूं  कि  वे  जनता  द्वारा  निर्वाचित  होकर
 श्राये  हैं।  गणतंत्र  में  हम  एक  दूसरे  के  नजदीक

 नहीं  पहुंचेंगे,  इज्जत  नहीं  करेंगे  तो
 गणतंत्र  नहीं  चल  सकता  ,  यह  मैं  जानता  हूं  ।
 मैं  यह  भी  जानता  हूं  कि  सदन  को  जितनी
 प्रधिक  इज्जत  दी  जाये,  उतना  ही  गणतंत्र
 सफल  होगा  1  श्राज  सारा  देश  इस  गणतंत्र
 की  तरक  टक  लगाये  हुए  है,  लोग  इस
 सदन  को  जनता  दरबार  मानने  हैं  और
 जनता  दरबार  के  आधार  पर  ही  यहां  का
 सारा  काम  सम्पन्न  होना  चाहिये,  यह  मैं
 सोचता  हूं,  लेकिन  साथ  ही  साथ  मैं  यह  भी
 देख  रहा  हूं  कि  श्राज  कुछ  लोग  इसे  तकं-सभा
 बना  कर  रखे  हुए  हैं  और  वे  त्क॑  के  आधार
 पर  ही  अपनी  बात  को  रखना  चाहते  हैं  ,  मूल
 चीजों  को  भूल  जाते  हैं  ।

 बजट  के  बारे  में  मैं  रेल  मंत्री  को  व्यक्ति-
 गत  रूप  से  कुछ  नहीं  कहना  चाहता  ।  दो

 महीने  के  पहले  जो  सरकार  सत्ता  में  थी,  आज
 की  जितनी  भी  चीजें  हैं,  उसकी  सारी  जिम्मे-
 दारी  उन  पर  आती  है  ।  शब  मेरे  पास
 समय  सीमित  होने  के  कारण  मैं  लम्बी  बात

 नहीं  कहना  चाहता,  लेकिन  चूंकि  मेरे
 इलाके  में  एक  भीषण  ट्रेन  दुर्घटना  हुई  हैं,
 जिस  में  कई  लोग  मरे  हैं,  उस  के  लिये  मैं
 सदन  का  ध्यान  प्राकृष्ट  करना  चाहता  हूं
 जिस  से  सरकार  और  माननीय  सदस्यों
 को  लाभ  होगा  1

 मंत्री  महोदय  ने 13 झप  तेजपुर  एक्सप्रेस
 की  दुघेटना  के  बारे  में  यहां  पर  एक  स्टेटमेंट
 रखा  है  ।  मैं  उस  जगह  से  20  मील
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 दूर  रहता हूं  झौर  उस  जगह  को  देख  चुका  हूं  ।

 यह  विश्वास  किया  जाता  है  कि  ब्रिज  नम्बर

 4  से  पहले  झ्रासाम  गवर्नमेंट  का  एक  स्लूस
 बेट  बन्द  था  जो  40  फिट  चौड़ा  है,  जिस

 सें  पानी  छः:  फीट  ऊंचा  हो  गया  झौर  उस

 ने  40  फ़ीट  की  चौड़ाई  के  कलवर्ट  से  बह
 कर  ब्रिज  नम्बर  4:  को  तोड़  दिया,  जिस

 के  कारण  यह  एकिस्डेंट  हुआ  1  यह  रेल

 बिज  92  का  बना  हुआ  है  भौर

 बहुत  कमज़ोर  है  |  इसीलिए  «975

 झौर  «976  में  इस  को  रिपेयर  करना  पड़ा
 था।

 जो  रेल  कमंचारोी  कांग्रेस  सरकार  द्वारा

 नियुक्‍त  किये  गये  थे  7  आज  भी  वें  रेलवे

 डिपार्टमेंट  में  हैं  ।  नई  सरकार  के  क्मं-

 चारो  होने  पर  भी  वे  अपनी  ज़िम्मेदारी  को

 नहीं  समझते  हैं  ।  अगर  मैं  इस  बारे  में  कुछ
 भ्रधिक  कहूंगा,  तो  उस  का  श्रसर  एन्क्वायरी
 पर  पड़ेगा  ।  इसलिए  मैं  समाचारपत्नों  को

 दिया  गया  अपना  स्टेटमट  पढ़कर

 सुनाना  चाहता  हूं:

 “Shri  Patwari  has  demanded  a  high
 power  enquiry  Commission  to  investi-
 gate  into  the  accident  of  Tezpur  Ex-
 press  on  May  30.  Shri  Patwari  who  met

 the  Railway  Minister,  Shri  Madhu
 Dandavate  at  the  Borjhar  Airport  on
 June  l,  lodged  a  strong  complaint  that
 the  sluice  gate  on  the  river  was  kept
 closed  and  as  a  result  the  water  level
 rose  up  and  the  bridge  No.  4l  was
 washed  away.  The  Chief  Minister
 Shri  S.  C.  Sinha  and  the  Chief  Secre-
 tary  Rana  KDN  Singh  who  was  pre-
 sent  atthe  Airport  however  said  that
 the  documents  which  were  seized  by
 the  DC,  Mr.  Darrang  revealed  that  the
 gate  was  opened.  Shri  Patwari  said
 that  the  documents  might  be  seized  by
 the  Government  but  the  closure  of  the
 gate  was  the  talk  of  everybody  who
 visited  the  site.”
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 प्रश्न  यह  है  कि  श्राखिर  उस  स्ल्स  गेट
 का  एक  बार  भी  ज़िक्र  क्‍यों  नहीं  किया  गया,
 जिस  के  कारण  यह  दुर्घटना  हुई।  कौन  लोग
 इस  बात  को  छिपाने  की  कोशीग  कर  रहे हैं  ?
 यह  किन  लोगों  का  षड़यंत्न  है  ?  प्गर  इस
 बारे  में  सही  एनक्वायरी  होगी  तो  यह  पता
 लगेगा  कि  इस  दुर्घटना  के  लिए  सब  से
 ज्यादा  ज़िम्मेदार  वह  स्लूस  गेट  था  t

 जहां  तक  मृतकों  का  सम्बन्ध  है,  पानी
 लोगों  को  कई  मोल  तक  वहा  कर  ले  गया
 झोर  वें  बालू  के  नीचे  दब  गये  ।  जब  सब  को

 बालू  से  निकाला  जायेगा,  तब  पता
 चलेगा  कि  वास्तव  में  कितने  लोग  मारे
 गये  ।

 मैं  यह  निवेदन  करना  चाहता  हूं  कि  यह
 जनता  का  दरबार  है  झ्ौर  हम  जनता  ढेः
 प्रतिनिधि  हैं  ।  इस  दुघंटना  के  लिए  हमारे
 कर्मचारी  डायरेक्टली  या  इनडायरेक्टली
 जिम्मेदार  हैं।  ध्गर  इस  दुर्घटना  के  बारे  में
 तथ्यों  को  सप्रेस  किया  गया,  तो  जनता-
 जनादन  हमें  कभी  माफ़  नहीं  करेगी  1

 इमी  निए  मैं  दो दिन  से  सोच  रहा  हूं  कि  तथ्य
 का  सही  रूप  सामने  क्‍यों  नहीं  झाता  ।
 मैंन  इस  बारे  में  रेल  मंत्री  से  चर्चा  की  ।
 उन  को  चिट्ठी  लिखी,  फेक्ट्स  भी  दिए  ।

 स्लूस  गेट  के  मेंटिमेनेंस  के  जो  नियम  हैं  उन
 नियमों  का  पालन  नहीं  हुआ  i  वे  नियम

 क्या  हैं  यह  डिटेल  की  बात  है,  मैं  इस
 समय  बताना  नहीं  चाहता  ।  जब  इस  में
 प्रोब  होगा  तो  सारी  बातों  का  पता  लगेगा  |
 मंत्री  महोदय  भ्रगर  चाहते  हैं  कि  इस  बारे  में

 ज्यादा  बात  मैं  कहूं  तो  मैं  कहूंगा  कि  इस  में

 बहुत  से  पोल  खुलेंगे  ।  इतने  पोल  खुलेंगे  कि

 कोन  कौन  श्रादमी  इस  के  लिए  जिम्मेदार  हैं
 उन  सत्र  के  नाम  सामने  श्र  जायेंगे  ।  मैं  साफ़

 कहना  चाहता  हूं  कि  यहू  डिपार्टमेंट  की  ग्रास

 नेग्लिजेंस  हैं।  जो स्लूस गेट  है  उस  गेट  को

 बन्द  करने  पर  6  फुट  पानी  ऊपर  चढ़  गया  |

 वहां  जो  गोलन्दी  ब्रिज  तं०  i39  है  40
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 फुट  चौड़ा  है  उस  का  पानी  40  फुटकंनाले
 से  बाहर  निकला तो  उस  में  फोर्स  बढ़  गया  |

 उस  से  बहुत  डेंड  बाडी  वाश  ्राउट  हो  गई।

 एक  मिलिट्री  का  प्रादमी  मेरे  सामने  किसी  का

 हाथ  पकड़  कर  खींच  रहा  था,  उसका  हाथ
 चला  श्राया  औ्रौर  बाडी  पश्रन्दर  रह  गई  ।

 एक  फँंमिली  के  श्राठ  व्यक्ति  वहां  मर  गए  जो

 वहां  बांग्रेस  का  जनरल  सेक्रेटरी  है।  हमें

 दुख  है  कि  इतने  ग्रादमी  मर  गए  शौर हम
 यहां  फंक्ट्स  को  सप्रेस  करना  चाहते  हैं  ।  यह
 रेलवे  डिपार्टमेंट  एक  कार्माशयल  डिपार्ट-
 मेंट  है।  यह  एक  पब्लिक  सेक्टर  है
 लेकिन  कामशियल  लाइन  पर  चलता  है।
 जब  कार्माशयल  लाइन  पर  चलता  है  तो

 इसका  झाफिशियल  डिफेंस  तो  नहीं  होना

 चाहिए  यह  मेरा  सुझाव  है  |

 इस  रेलवे  एक्सीडेंट  के  बारे  में  मेरी
 स्पष्ट  मांग  है  प्रौर  पूरे  तौर  पर  में  यह  मांग

 भारत  सरकार  के  सामने  रख  रहा  हूं  कि

 एक  हाई  पावर  कमीशन  इस  की  जांच  के  लिए
 बैठाया  जायें।  अगर  नहीं  बेठाएगे  तो  इस  के

 लिए  मैं  हमेशा  बार  बार  दबाव  देता  रहूंगा
 क्योकि  मैं  जानता  हुं,  में  वहां
 नजदीक  में  रहता  हूं  ।  और  मैं  वहां  जा

 चका  हूं  ।  रेलवे  क्रासिंग  गेट  बन्द  था।
 सवेरे  साढ़े  पांच  बजे  खोला  गया  so  वहां
 लोग  मछली  पकड़ते  हैं।  यें  सारो  बातें
 सामने  श्रा  जायेंगी  जब  कमीशन  बेठेगा

 दूसरी  बात  यह  है  कि कामशियल  डिपार्ट-
 मेंट  होने  के  नाते  कुछ  पश्रांकड़े  मंत्री  महोदय  ने
 जो  पेश  किए  हैं  उन  में  मैं  देख  रहा  हुं  कि
 जितनी  लाइन  बड़ी  प्रीर  जितने  पंसेंजर  बढ़े
 उन  के  प्रनुपात  में  डोज़ल  का  इस्तेमाल
 ज्यादा  हुभा  ।  ऐलेक्ट्रिफिशन  388
 किलोमीटर  का  950-51  में  था  |  उस
 को  जगह  1975-76  में  4649  किलो-
 मोटर  हो  गया  ।  मेन  लाइन  53596
 किलोमीटर  थी,  उस  को  60232  किलो-
 मोटर  किया  a  12 परसेंट  झौर  30  परसेंट
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 यह  बढ़  गया  ॥।  रेलवे  स्टेशन  30
 प्रतिशत  बड़ें।  पैसेंजर  20  गुना  बढ़  गए ।
 तो  पैसेंजर  जब  20  गुना +  बढ़े  शौर  रेलवे
 लाइन  «62  प्रतिशत  बढ़ी  तो  डीज़ल  का
 खर्चा  900  गुनां  कंसे  बढ़ गया  ?  =  1950—
 51  में  डील  निल  था 1  1975-76
 में  यह  789620  किलोलीटर  हो  बया

 यह  जो  डीज़ल  का  खर्चा  इतना  बढ़  गया  इस
 की  कीमत  रेलवे  के  हिसाब  से  776  करोड़
 श्ाती  है  1  इतना  डीजल  अगर  जलेगा  तो
 उस  से  कितनी  श्ाग  बननी  चाहिए  ?  कोई
 सामंजस्य  नहीं  है  ।  कोयला  कम  चोरी  होता
 है  ।  डीज़ल  चोरी  करने  में  आसानी  होती  है  ।
 मैं  उसे  चोरी  नहीं  कहता  ,  मिसयूज़  कहता
 हैं  ।  मैं  कहता  हूं  कि  यह  इतना  बड़ा  मिस-

 यूज  कंसे  होता  है  जब  कि  इस  में  हमारी
 फारेन  मनी  इन्याल्व्ट  है  ।  तो  इस  डीजल
 के  इस्तेमाल  के  बारे  में  माननीय  मंत्री  जी
 विचार  करेंगे  |  यह  जो  एक्सीपेंडीचर
 दिखाया  गया  है  अगर  समय  ज्यादा

 होता  तो  मैं  बताता  लेकिन  इतना  मैं  कहूंगा
 कि  इस  4  सौ  करोड़  के  एक्स-
 पेंडीचर  सें बहुत  से  लपहोल्स  हैं  जिन  को

 हम  लोग  कम  कर  सकते  हैं  |

 उपाध्यक्ष  जी,  मैं  जानता  हुं  कामशियल
 डिपार्टमेन्ट  होने  के  नाते  रेलवे  में  सारी  व्यवस्था
 व्यापारिक  ढंग  सें  अंकित  होती  है।लाइन
 ले  जाने  में  एकोनामी  पहले  देखते  हैं।  नुकसान
 श््रौर  लाभ  पर  पहले  ध्यान  दिया  जाता  है  1

 लेकिन  हमारा  जो  ईस्टर्न  रीजन  है  उसकी

 तरफ  हमारी  सरकार  जिसने  तीस  साल  तक

 गांधी  जी  के  नाम  पर  इस  देश  में  शासन  क्रिया

 उसकी  नजर  वहां  तक  नहीं  पहुंची  ।  रंगिया
 से  लखीमपुर  तक  जो  रेल  लाइन  है  वह  9i2
 में  बनी  थी  ।  उसके  बाद  वहां  पर  कुछ  काम

 हुआ  है,  मैं  ऐसा  नहीं  मानता  ।  1912  के

 बाद  65  बर्ष  बीत  गए  है  ।  यह  लाइन  वहां
 पर  चाय  बागान  के  लिए,  चाय  ढोने  के  लिए
 कामशियल  बेसिस  पर  बनाई  गई  थी  ।  लेकिन

 उसके  बाद  पूर्वांचल  में  जितने  भो  डिस्ट्रिक्ट
 +
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 ड्रेडक्वार्टस  हैं  उनमें  से  एक  का  भी  रेल  के  साथ
 सम्बन्ध  नहीं  है  ।  मैं  मानता  हूं  कि  पहांडी
 क्षेत्रों  में  रेल  देना  मुश्किल  है  लेकिन  रेल  के
 साथ  रोड  लिक  हो  सकता  हैं  लेकिन  उनको

 बिल्कुल  दूर  रखा  गया  है  हमारे  कांग्रेसी

 भाई  कभी  भी  उन  इलाकों  में  नहीं  पहुंचे  ।
 कमी  भी  वहां  के  लोगों  के  पास  नहीं  गए  ।

 इसोलिए  वहां  के  लोग  रीजनल  माइडेड  हो
 गए  हैं  ।  इसका  क्‍या  झसर  होगा  वह  मैं  यहां
 पर  बताना  नहीं  चाहता  लेकिन  इस  पर  गम्भो-
 रता  के  साथ  विचार  करने  की  श्रावश्यकता  है  ।
 वे  लोग  भारत  को  मल  धारा  में  सम्मिलित  होना
 चाहते  हे  लेकिन  जब  उनके  प्रति  हमारा  सहो

 दुष्टिकोण  होगा  तभी  उनको  अपने  साथ  लला
 पायेंगे  ।

 उपाध्यक्ष  जी,  श्रसम  में  रंगिया  में  रेलवे
 हेडक्वाट्टर  के  सम्बन्ध  में  जेसी  नीति  अपनाई
 गई  वह  कही  भी  दूसरी  जगह  नहीं  मिलेगी  1

 इंडिया  गवनंमेन्ट  को  जमीन  देनी  चाहिए
 लेकिन  असम  सरकार  ने  फ्री  झफ  कास्ट  ज़मीन
 दे  दी  फिर  भी  974  में  कहा  गया  कि  श्राप  इस
 जमोन  को  डेवलप  करके  दीजिए  ।  फिर  भी
 असम  गवनंमेन्ट  ने  अपनी  फाइनेंशियल  डिफी-
 कन्डीज़  के  रावजूद  48  लाख  रुपए  दे  दिए  ।
 उसके  बाद  जब  रेल  मंत्री  तियाठी  जी  वहां  पर

 गए  तो  उन्होंने  कहा  कि  हम  रेल  डिविजन
 नायेंगे  लेकिन  अभी  तक  किसी  बात  का  पता

 हो  नहीं  चल  रहा  हैं  7  तो  इस  तरह  से  शाप  क्यों

 यहां  के  लोगों  को  धोखा  देते  हैं?  उस  रीजन
 का  तो  सबसे  ज्यादा  ध्यान  रखा  जाना  चाहिए
 जहां  के  लोग  सच्चाई  पसन्द  करते  हें। वे
 कोई  फाल्स  प्रामिस  नहीं  चाहते  हैं  ।  वे
 आपका  थोथा  प्यार  नहीं  चाहते  है  fi  जो  आपके
 पास  दया  है,  स्नेह  है,  माया  ममता  है  उसके
 माध्यम  से  आप  वहां  पर  काम  करें  लेकिन  झ्राप
 ऐसा  नहीं  करते  हैं  ईस्टर्न  रीजन  में  जितने
 रेलवे  स्टेशन्स  है  श्रोर  जितना  पैसे  का  खर्चा
 दिखलाया  हूं  ,  मैं  समझता  हूं  गोहाटी  को  छोड़
 कर  बाकी  किसी  रेलवे  स्टेशन  पर  65  सालों  में
 आपने  कोई  खर्चा  किया  है,  ऐसा  मैं  नहीं  मानता  ।
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 मैं  कांग्रेस  के  भूतपूर्व  मंत्री  को  जो  कल  हमारे
 मंत्री  को  बुरा  बता  रहे  ,  उन  को  वहां  साथ

 ले  जा  कर  दिखलाना  चाहता  हूं,  वे  मेरे  साथ

 वहां  चल  कर  देखें  कि  पिछली  कांग्रेस  सरकार

 ने  30  सालों  में  क्‍या  किया  है  1

 33  bre

 उपाध्यक्ष  जो,  श्रासाम  पेदावार  करने
 वारूी  स्टेट  है,  एवर-ग्रीन  स्टेट  है।  वहां  हमेशा
 वर्षा  होती  रहती  &,  जिस  से  कुछ  भी  पैदा  किया
 जा  सकता  है  t  वहां  तेल  बैदा  होता  है,  जूट
 वैदा  होता  है,  कोयला  पैदा  होता  है,  चाय  पैदा

 होती  है,  लेकिन  वहां  क।  पैदावार  को  रेलों  के
 द्वारा  देश  के  दूसरे  हिस्सों  में  ले  जाने  की  व्यवस्था

 नहीं  है।  वहां  से  कलकत्ता  सामान  ले  जाने  का

 भाड़ा  i6  रुपये  क्विटल  ज्यादा  पडला  है,
 यानी  i6  पैसे  किलो--इस  से झाप  अ्नन्दाज्ञा
 लगा  सकते  हूँ  कि  हमारे  क्षेत्र  की  करोड़
 48  लाख  जनता  पर  कितना  प्रभाव  पड़  रहा
 हैं।  कांग्रेस  सरकार  ते  वहां  की  जनता  को
 कभी  पनपने  नहीं  दिया,  हमेशा  उन  के  ऊपर
 डोमिनेशन  किया,  एक  तरह  से  वहां  के  लोगों
 के  घ्र्ति  कांग्रेस  वालों  का  हृदय  पापाण  न  गया

 था।  श्राज  कलकत्ता  वालों  के  मन  में  ऐसी
 भावना  फैल  गई  है  कि  दिल्‍लीवाल!ः  के  मन  में

 हमारे  प्रति  कोई  सहानुभूति  नहीं  है,  कोई

 ग्रन्दरूनी  प्रेम  नहीं  हैं  ।  एक  तरह  से  उल्टी

 भावना  पैदा  हो  रही  है-जब  दिल्लों  वाले  सोचते

 हैं  कि सी०  पी०  (एम)  बुरा  है  तो  बंगाल  वाले

 सोचते  है  कि  सी०  पी०(एम०)  प्नच्छा  है,
 जब  दिल्‍लीवाले  सोचते  &  कि  कांग्रेस  भ्रच्छा

 है  तो  बंगालवाले  कांग्रेस  को  बरी  सोचते  ह

 जिल्कूल  उल्टा  सोचेगें  ।  हमें  इस  भावना  को

 मिटाने  की  कोशिश  करनी  चाहिये  मैं  जनता

 सरकार  से  अपील  करना  चाहता  हूं  कि  हम  जो

 मो  सूचना  श्राप  को  देंगे,  ाप  उस  पर  कार्यवाही
 करें।  लेकिन  इस  में  हो  सकता  है  कि  कांग्रेस

 सरकार  के  रखे  हुए  जो  कमंचारी  है,  वे  आप  को

 मिसलीड  करेंगे,  ऐसे  कं  चारियो  की  झाप  को

 छटाई  करनी  पड़ेगी,  उन  का  ध्यान  रखना

 होगा  ताकि  &  जनता  के  कामों  में  रुकावट  7

 डाल  सकें  ।
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 मेरा  क्षेत्र  मंगलदाई  एक  डिस्ट्रिक्ट
 हैड-तवार्ट  र  है,  लेकिन  रेलवे  लाइन  से  कनेक्टेड
 नहीं  हैं  ।  मैंने  मंत्री  महोदय  से  श्रनुरोध  किया
 था  कि  पृथीमारी  से  रउटाबागान,  व्हाया
 मंगलदाई-कौपाटी  रेलवे  लाइन  बनाई  जाये  ।
 मंत्री  जी  की  एक  चिट्ठी  मुझे  मिली  है,  जिस  में

 कहा  गया  हैं  कि  इस  लाईन  पर  साइ-सतरह
 करोड़  रुपया  खर्चे  श्राथेंगा,  धन  की  कमी  की
 वजह  से  अभी  इस  लाइन  को  तुरन्त  नहीं  लियाजा
 सकता।  में  निवेदन  करना  चाहता  हूं  कि  साडे-
 सतरह  करोड़  रुपया  लगा  कर  यह  लाइन  बहुत
 लाभकारी  सिद्ध  हो  सकती  है  ।  उस  क्षेत्र  में
 5  लाख  मन  जूट  पैद्ता  होता  है,  सरसों  पैदा

 होती  है,  चाय  पैदा  होती  है-इन  सब  को  ढोने
 से  बह  लाइन  इकानाभिकली-फीजिबिल  हो
 जायगी  पिछले  30  सालों  में  कांग्रेस  सरकार
 ने  इस  fe  are  हैड-क्वार्टर  को  कनेक्ट
 करने  के  लिये  कभी  विचार  नहीं  किया,  एक
 तरह  से  इस  को  आइसोलेट  कर  के  रखा  t

 यह  ट्राइबल  क्षेत्र  है-प्रभी  हाल  में  उदारगडो
 में  जो  घटना  हुई,  वह  भी  ट्राइबल  ब्लाक  है-
 इसोलिये  वहां  की  घटना  को  ज्यादा  महत्व
 नहीं  दिया  गया  ।  इसलिये  इस  मौके  पर  में
 श्राप  से  अपील  करता  हूं  कि  श्राप  रेलवे  हिपार्ट-
 मेट  को  कमशियल  ढंग  से  चलायें-सवसे

 पहने  तो  एक  कमेटी  बना  कर  इस  को  रिपार्ग-
 नाइजर  करें।  अगर  आप  इन्हीं  कमंचारियों  से
 काम  लेंगे  तो  श्राप  को  कोई  लाभ  नहों  होगा,
 वयोंकि  ये  लोग  व्यापारियों  के  साथ  मिले

 हुए  हैं।  आज  जितना  फूड़-प्रेन  कलकत्ता  से
 जाता  है,  33  परसेन्ट  कम  पहुंचा  दिखा  कर,
 पैसा  ले  लेते  हैं-इससे  रेलवे  को  बहुत  नकसान
 होता  है  |  यह  फूड-ग्रेन  सरकार  भेजती  है,
 नेकिन  रेलवे  के  कर्मचारी  व्यापारियों  के  साथ
 मिल  कर  शार्टज  दिखा  कर  क्लेम  का  पैसा
 लेकर  ध्रापस  में  खा  जाते  हैं।  यह  बात  पब्लिक

 एकाउन्ट्स  कमेटी  को  रिपोर्ट  में  कहीं  गई
 है-इस  तरह  की  करप्शन  को  रोकने  के  लिये

 हमें  कोशिश  करनी  चाहिये  ।  हमको  देखना

 चाहिये  कि  जो  चीज़  भेजी  जाती  है  वह  कम
 क्यों  हो  जाती  है,  उस  के  लिएे  कौन  ज़िम्मेदार
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 है।  इस  पर  शीघ्र  कार्यवाही  की  जानो  चाहिये

 अन्त  मैं  मुझे  दो  ही  बाते  कहनी  है-1,
 उदारगड़ी  में  जो  घटना  हुई  है  उस  की  जांच
 के  लिये  एक  हाई  पावर्ड  कमीशन  एप्वाइन्ट
 किया  जाय  ।  2,  ईस्टनें  रीजन  के  लिये  एक

 काम्प्री  हेन्सिव  स्कीम  बनाई  जाए,  उसे  कामर-
 शियल  बंसिज्ञ  पर  चलाया  जाये  जिस  से  वहां
 के  लोगों  को  लाभ  पहुंचे।  अगर  हम  ऐसा  नहीं
 करेंग  तो  डोमिनेशन  की  जो  मोनोपोलो  वहां
 चल  रही  है,  वह  चलती  रहेगी  ।  यह  ठीक  है
 कि  बड़ी  मछली  छोटी  मछली  को  खा  जाती  है,
 लेंकिन  अगर  बड़ी  मछली  हमेशा  ऐसा  करेगी
 तो  कभी  कोई  कांटा  श्रटक  गया  तो  फिर  दिक्कत

 होगी  ।  इसलिये  मेरा  कहना  है  कि  रीजनल-
 झाटोनामी  के  आधार  पर  एक  काम्प्रीहैन्सिव
 स्कीम  बनाई  जायें,  जिस  से  वहां  की  जनता  को
 लाभ  पहुंच  सके  |

 PROF.  P.  6.  MAVALANKAR
 (Gandhi  Nagar):  Mr.  Deputy-
 Speaker,  Sir,  I  do  want  to  congratu-
 late  my  good  friend,  the  Railway
 Minister,  for  both  the  manner  and
 content  of  his  budget  speech,  and  al-
 so  for  his  general  performance  at  the
 Rail  Bhawan  50  far.  We  all  know
 his  sincerity,  devotion  and  hard  work,
 the  qualities  of  head  ang  heart  which
 he  possesses  in  abundance,  and  the
 swift  manner  in  which  he  has  been
 working  in  that  Ministry.  Let  me  at
 the  outset  hope  and  pray  that  my
 good  friend,  Prof.  Madhu  Dandavate,
 will  ramain  in  that  post  for  quite
 some  time  because  I  find  that  the
 Railway  Ministry  in  particular  has
 been  unfortunate  in  terms  of  having
 continuous  headship  of  political  lea-
 ders  i.e.  ministers  for  some.  time.
 According  to  my  figures,  the  first  20
 years  of  independence  saw  about  six
 Ministers  and  the  last  0  years  saw
 eight  Ministers.  If  every  year  or  two
 a  new  Minister  is  going  to  head  such
 a  Ministry,  an  important  life-saving
 and  life-giving  public  undertaking  in
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 our  country,  then  it  would  not  augur
 well  from  the  point  of  view  of  conti-
 nuity  and  stability  of  such  a  large
 Public  organisation  as  the  railways
 are.  Therefore,  while  congratulating
 him,  I  hope  he  _  continues  there  for
 quite  some  time.

 May  I  also  say  at  the  outset  that
 the  new  Railway  Minister  will  have  to
 be  particularly  careful  and  vigilant
 in  terms  of  avoiding,  as  far  as  he  can
 politically  and  humanly—perhaps,
 humanly  it  is  possible  but  politically
 it  may  not  be  possible  for  him—the
 tremendous  demands’  which  inevi-
 tably  go  to  him,  not  only  from  us  but
 from  all  quarters,  particularly  from
 the  political  party  in  power.  He  will
 have  to  see  that  political  intervention
 and  political  pressurisation  do  not  go
 into  areas  of  operational  ard  other
 matters  of  the  railways.  In  fact.  this
 igs  true  of  al]  Ministries,  but  it  is  per-
 haps  more  true’  in  an  organisation
 like  the  railways,  where  I  am  afraid
 political  interference  and_  pulitical
 pressures,  which  we  do  obviously,
 notice  for  the  last  some  years  are  un-
 fair  and  unjust.  Now,  if  the  Ministers
 have  to  tolerate  or  even  accept  such
 pressures,  because  their  friends  or
 supporters  or  people  who  have  picked
 them  up  have  been  pressurising,  and
 if  the  Railway  Minister  goes  on  suc-
 cumbing  to  these  pressures,  I  am  af-
 raid  he  will  not  be  doing  a  good  job.
 I  hope  he  will  be  free  irom  political
 intervention  and  pressures  which
 have  really  disturbed  to  some  extent,
 to  some  significant  extent,  the  work-
 ing  of  the  railways.

 If  one  looks  at  the  Railway  Mini-
 ster’s  budget  speech,  it  was  forthright,
 correct  ang.  brisk;  of  course,  it  was
 very  well-worded,  and  he  delivered
 it  in  a  straightforwarqd  manner.  I
 would  also  say  that  the  speech  is  very
 g00d  in  terms  of  direction;  it  is  cor-
 rect;  ang  the  various  areas  have  been
 well-located  and  the  problems  have
 been  properly  identified.  But,  I  am
 sorry  to  say,  that  I  do  not  see  much  in
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 terms  of  a  prompt  ang  effective  start
 On  the  lines  on  which  we  want  to  go,
 in  the  direction  in  which  he  wants  to
 go.  Of  course,  he  can  always  argue,
 as  he  has  already  done,  “what  can  I
 do?  I  hag  limited  time  at  my  disposal.” But  even  within  the  limited  time  at
 his  disposal,  being  the  first  budget  of
 the  Janata  Government  in  this  coun-
 try,  he  could  have  shown  some  cour-
 age.  boldness  and  imagination  in  tel-
 ling  Parliament,  and  through  Parlia-
 ment  the  country,  as  to  what  precise.
 ly  and  in  concrete  terms  the  new  Gu-
 vernment  and  the  new  Minister  want
 to  do  in  terms  of  improvement  of  the
 railway  services.  I  am  afraid  the
 speech  in  that  respect  is  somewhat
 lacking.  I  say  this  because  his  speech
 is  full  of  promises  but  if  these  pro-
 mises  are  not  translated  into  action
 in  the  foreseeable  future,  it  may  turn
 out  to  be  precious  little  in  terms  of
 concrete  benefit  to  the  consumers,
 i.e.  the  passengers  and  the  citizens
 of  this  country.

 I  am  glad  that  the  hon.  Minister  has
 given  good  treatment  to  the  railway
 employees.  Only  yesterday  he  told  us
 about  the  reinstatement  of  3)most  all
 the  victimised  employees.  But  there
 are  still  some  lingering  cases  of  politi-
 cal  injustice  and  victimisation  of  peo-
 ple  who  were  disseniergs  during  the
 emergency.  I  do  not  want  to  take  the
 time  of  the  House  by  giving  individual
 names.  I  may  perhaps  write  to  the  hon.
 Minister  later,  but  I  hope  that  the
 hon.  Minister  will  do  justice  to  them
 and  their  families  who  happened  to  be
 in  the  forefront  in  opposition  to  the
 regime  of  Mrs.  Gandhi  ang  her  “inter-
 nal  emergency”  and  the  ugly  aspec!s
 that  it  all  brought  about.

 I  also  hope  that  the  railway  emplo-
 ३९९४  will  respond  favourably  and  con-
 cretely  in  terms  of  supporting  the  rail-
 way  operations  by  making  it  their  own
 organisation.  I  would  like  the  ruilwav
 employees  to  feel  a  sense  of  involve
 ment  and  participation.  That  can  come
 partly  by  giving  them

 more  benefits
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 and  allowances  and  party  by  the  intro-
 duction  of  more  .democratic  industrial
 practices  ang  rights  in  their  daily
 operations.  It  will  also  come  through
 patriotic  feelings  which  the  railway
 workers  must  show  in  running  _  this
 transport  system  of  our  country.

 The  Railway  Board  Act  dates  back
 to  905  and  the  Indian  Railways  Act
 is  even  earlier  going  back  to  1890.  I
 hope  the  hon.  Minister  will  look  into
 these  two  Acts  seriously  with  a  view
 to  updating  and  making  them  relevant
 and  in  tune  with  the  conditions  of  not
 only  today  but  of  tomorrow,  because

 ‘we  in  India  are  living  in  a  world  of
 fast  technological  developments,  snd
 we  cannot  afford  to  look  mere}:  for
 today.  We  must  be  able  to  look  ahead
 ‘for  tomorrow  and  the  day  after.  And
 these  Acts  do  not  get  amended  often
 or  even  once  in  flve  years.  The  hen.
 Minister  has  said  that  an  exercise  is
 being  carried  out  ane  that  it  is  in  the
 stage  Of  the  second  draft.  I  hope  this
 exercise  will  look  ahead  for  9  lecst
 9  years,  up  to  the  end  of  this  century
 and  a  little  beyond,  and  sce  that  the
 Indian  Railways  Act  becomes  s  very
 useful.  constructive,  healthy  and  sup-
 Porting  instrument  to  a  number  of
 changes  in  various  directions  in  which
 the  Indian  railways  ought  necessarily
 0  move.

 The  hon.  Minister  has  not  said  whet-
 ~er  the  Railway  Board  will  be  abolis-

 hed  or  not.  Many  of  us,  for  the  past
 30  years,  have  been  asking  for  the
 cutright  abolition  of  the  Railway
 Board,  but  I  am  not  quite  sure  whether
 What  we  want  is  the  abolition  of  the
 Board  or  only  a  redical  reorganisation
 or  reorientation  of  the  entire  adminis-
 trative  machinery  of  the  railways.
 There  have  been  a  lot  of  complaints
 ““ainst  the  Raliway  Board  mainly

 Cause  it  hag  come  as  a  heritage  of
 e

 Colonial  past  with  concentration

 onitical  power  which  inevitably

 hand
 when  it  is  concentrated  in  the

 bands
 of  a  few,  and  when  those  few

 Sth
 are  the  decision-making  hands.

 ‘ha,  €se  decision-makers  at  the  top |  8  a  lot  af  onwer  concentrated  in

 their  hands  and  they  are  stationary
 and  parmanent  for  quite  some  time,
 they  begin  to  dictate  their  terms  to  the
 new  Ministers,  and  the  new  Ministers
 helplessly  agree  to  whatever  these  bos-
 ses  in  the  Railways  Board  have  to  tell
 them  by  way  of  caution,  advice,  guid-
 ance,  suggestion  etc.  And  even  good
 Ministerg  will  fing  it  extremely  diffi-
 cult,  if  not  impossible,  overrule  these
 officials  at  the  highest  level  and  do
 exactly  what  they—the  Ministers—
 want  to  do.  Therefore,  I  feel  that
 this  question  of  bossism  of  the  Rail-
 way  Board  in  some  respects—I  am
 not  mentioning  any  individual  names
 but  it  is  the  general  tendency  jn  the
 Railway  Board—must  be  looked  into
 by  the  Minister.

 Corruption  in  Railways  js  a  problem
 which  the  Minister  will  have  to  tackle
 very  speedily  and  effectively.  And  it
 is  there  at  all  levels.  There  are  certain
 areas  like  reservations,  wagon  allot-
 ment,  railway  stalls,  etc.  vhere  cor-
 ruption  breeds  and  multiplies,  not  just
 arithmetically  but  geometrically.  If  it
 is  to  be  tackled  effectively.  I  hope  the
 Minister  will  agree  with  me  that  this
 has  to  be  started  from  the  very  top.  I
 do  not  say  that  it  should  start  from
 him.  He  is  a  very  honest  and  decicated
 man.  But  apart  from  the  political  level
 there  are  other  levels,  at  the  highest
 administrative  places  like  the  Railway
 Board's  level  in  Delhi  and  the  General
 Managers’  levels  elsewhere  in  the  coun-
 try,  and  the  problem  of  corruption  will
 have  to  be  tackled  from  that  point.  If
 people  at  the  very  top  start  being  in-
 corruptible,  then  a  lot  of  corruption  af
 the  lower  levels  will  go  away  because
 the  corruption  at  the  top  gives  a  kind
 of  defence  machanism  to  the  people
 at  lower  levels,  who  think  that  if  the
 bosses  are  corrupt,  nobody  will  touch
 them.

 Regarding  passenger  amenities,  the
 Minister  has  saiq  a  lot.  The  previous
 Ministers  were  happy  only  by  elimina-
 ing  one  figure  and  changing  it  from  गा
 to  II  but  in  terms  of  passenger  ameni-
 ties  they  did  hardly  anything.  At  least
 the  new  Minister  says  that  he  will  give
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 them  facilities.  |  do  not  mind  if  the
 fares  are  not  decreased  for  a  couple  of
 years,  but  certainly  the  amenities
 should  be  increased  in  those  couple  of

 _years.  Uptil  now  the  passengers  have
 been  going  on  paying:  perhaps  they
 will  go  on  paying;  “let  them  go  on
 paying”  but  they  should  have  more

 ‘and  more  of  facilities  particularly  for
 long  journeys,

 I  think  regular  and  periodical  inspec-
 tion  of  bridges  must  take  place  and  it
 must  be  communicated  to  the  Parlia-
 ment  so  that  we  are  assured  of  the
 safety  of  these  bridges.  A  muinber  of
 fast  trains  pass  through  these  bricges.
 last  year  a  bridge  on  the  Daman  Ganga
 was  washed  away  due  to  high
 floods.  The  Railway  had  _  done
 an  extremely  good  job  by  build-
 ing  in  record  time;  a  new,  stronger
 bridge.  But  we  cannot  expect  briages
 to  go  away  like  that.  Crores  of  rupees
 are  spent  on  new  bridges.  In  the  mean-
 time,  therefore.  when  the  monsoon  is
 still  not  on,  the  Ministry  should  have
 a  proper  inspection  of  all  the  bridges
 and  strengthen  them  by  repairs  etc.
 quickly.

 About  new  railway  lines,  although
 he  has  mentioned  a  number  of  railway
 lines  in  his  speech,  again  I  think  that
 the  Minister  seems  to—perhaps  he  is
 not  at  fault—look  at  the  problem  more
 from  the  political  angle  than  from  en
 overall  view  of  the  needs  of  the  whole
 country.  I  am  sorry  that  the  Railway
 Minister’s  speech  and  the  documents
 that  are  prepared  did  not  contain
 some  of  these  important  data  on  which
 we  can  make  our  assessment  or  in-
 ference  or  make  suggestions  or  com-
 ments  both  inside  the  Parliament  and
 outside  as  to  how  the  transport  econo-
 mics  of  the  railways  is  arrived  at,  how
 it  is  calculated  what  are  the  gains  and
 what  are  the  losses.  Being  a  public  sec-
 tor  organisation,  obviously  railways
 cannot  look  at  profits  alone  but  it  can-
 not  also  gc  on  making  losses.  So,  being
 a  public  body,  it  must  tell  us  that  these
 are  the  losses  and  they  have  been  re-
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 duced  to  the  minimum,  and  keeping  in
 view  the  interest  of  the  ccmmunity,  we
 have  to  incur  these  losses.

 But  I  am  afraid  we  da  not  have
 enough  data.  I  find,  in  the  last  couple
 of  years,  we  do  not  get  enough  deta  and
 the  whole  country  does  not  get  the
 facts  and  figures  about  the  general
 overall  transport  economics.  Most  of
 us  say,  “My  constituency  is  backward.”
 Most  of  us  indeed,  do  come  from  back-
 ward  constituencies.  But  we  cannot
 just  press  for  qur  own  separate  regions.
 The  overall  general  picture  ahout  the
 transport  economics  for  the  whole,
 country  must  be  given  to  us.  Then  only
 we  can  have  a  certain  set  of  priorities.
 All  are  backward  and  underdeveloped
 areas.  Some  are  more  tackward  an?
 more  underdeveloped.  If  these  areas
 are  tackled  first,  perhaps,  the  back-
 wardness  of  the  other  areas  in  the
 country  will  be  wiped  off,  If  that  kind
 of  data  is  made  available  to  us,  than  we
 can  stress  upon  this  line  now  or  that
 line  tomorrow  or  the  day  after.  So,  I
 feel.  the  Railway  Minister  ought  to
 give  us  those  facts  and  figures.  If  you
 have  limited  resources,  then  you  Say,
 no  new  lines.  But  if  you  have  new  lines,
 the  limited  resources  can  be  converted
 into  more  resources.  It  is  really  argu-
 ing  in  a  circle.  Even  if  you  have  limi-
 ted  resources,  new  lines  from  the
 overall  point  of  view  of  the  cost
 benefit,  etc.  can  be  laid.

 In  conclusion,  I  would  say  that  the
 railways  are  very  vital.  It  is  9  gigantit
 organisation.  It  is  a  complex  large  net-
 work,  one  of  the  world’s  best  and  lar-
 gest  transpo-t  systems.  Perhaps,  I  am
 right  in  saying  that  one  in  every  ten
 families  in  our  country  is  directly  oF
 indirectly  affected  by  what  happens
 in  the  railways.  Perhaps.  one
 in  every  ten  families  is  working  in
 the  railways  organisation  or  js  a  rail-
 way  employee.  8०,  what  happens  in
 the  railways  has  a  tremendous  impact
 on  the  life  and  attitude,  the  habits  and
 the  general  conditions  of  the  people  in-
 India.  I  hope,  the  hon.  Minister  will
 also  look  into  this  question  from  the
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 point  of  view  of  doing  things  with  a
 view  to  having  lerger  impact  in  a  shor-
 ter  period  which  will  affect  so  many
 people  in  the  country.

 »  Ihave  already  given  notice  of  severa)
 cut  motions  in  which  I  have  mentioned
 many  of  the  points  which  affect  either
 my  constituency  or  my  area.  I  do  not
 want  to  take  much  time  of  the  House
 in  referring  to  those  details  here  except
 to  mention  one  or  two  things.  There
 should  be  a  road  over-bridze  at  Nav-
 sari  in  south  Gujarat.  That  is  a  must.  I
 am  glad  that  Anang  anid  Ankleshwar
 will  have  such  bridges  as  they  are  in-
 cluded  in  this  year’s  budget.  The  whole

 *city  of  Navsari  ig  practically  divided
 half  anq  half,  half  on  this  side  and
 half  on  the  other  sicie  of  the  rzilway

 ,  crossing.  The  gate  at  the  railway  cross-
 ing  is  closed  for  not  minutes  but  some-
 times  for  half  an  hour.  There  is  a
 maternity  home  on  0५6९  side  and  if  the
 railway  crossing  is  closed  for  half  an
 hour  for  expectant  mothers  on  the
 other  side,  the  things  can  happen  in  a
 bad  way.  It  deserves  to  be  con<idered.
 There  should  he  an  over-tridge  there.

 Then  the  rail  communication  between
 Bombay  ang  Ahmedabaj  deserves  to
 be  improved  in  two  ways.  There  should
 be  fast  traing  +ctween  Bombay  and
 Ahmedabad  and  more  trains  hetween
 Bombay  and  Ahmedabad.  Moreover,
 after  the  electrification  between  Virar
 and  Sabarmati  and  now  extended  to
 Gandhinagar,  I  hope.  the  speed  of  the
 traing  between  Bombay  and  Ahmeda-
 bad  will  go  up  so  that  veovle  can  travel
 in  shorter  time  and  do  bus:ness  and
 attend  to  other  important  things  in

 .these  two  major  cities  of  western  India.

 SHRr  K.  LAKKAPPA  (Tumkur):
 Mr.  Deputy-Speaker,  Sir.  the  presenta-
 tion  of  the  Railway  Budget  has  got
 Mixed  reaction  in  the  counfrv.  The  only
 credit  that  has  heen  given  to  the  new
 Railway  Minister,  Prof.  Madhu  Danda-
 Vate.  ig  that  he  has  p-ese-.ted  a  surplus
 budeet.  It  may  he  a  new  thing  for  the
 Janata  Party.  But  it  is  not  a  surprise
 for  ug  because,  previously.  nearly  Rs.
 82  crores  surplus  budget  was  presented
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 by  the  Congress  Government.  Similarly, when  Mr.  Hanumanthaiya  was  the
 Railway  Minister,  a  surplus  railway
 budget  was  presented  by  him.  There-
 fore,  there  is  nothing  new  or  novel
 about  it.  Any  change  in  the  new  policy
 of  the  Janata  Government  for  the-
 janata  has  not  teen  reflecteq  in  the
 railway  budget  that  has  been  presen-
 ted  here.

 That  is  why,  I  do  not  want  to  repeat
 the  points  which  have  been  made  by
 my  50  many  friends.  But  I  would  like
 to  know  whether  the  Ministry  of  Rail-
 way  is  really  serious  about  the  financial
 crises  which  are  prevailing  in  the
 railways,  because  there  is  no  renova-
 tion  or  no  new  suggestions  have  been
 made.  Prof.  Madhu  Dandavate  used
 to  make’  several  speeches  when  he
 was  sitting  on  this  side  Of  the  House.
 He  went  to  the  extent  of  scrapping
 the  Railway  Board  which  is  a  white
 elephant  in  the  public  undertakings.
 This  is  the  second  biggest  public  under-
 taking.

 It  is  the  railway  system  which  inte-
 grates  the  country  froin  Kanyakumari
 to  Kashmir.  According  to  the  financial
 position  of  the  :ai:ways,  how  will  he
 organise  the  railways  and  effect  other
 improvements  has  not  been  refiected
 in  the  budget.  Of  course,  he  has  stated
 in  the  budget  that  ce-tain  new  lines
 will  be  opened  and  that  there  would
 be  improvement  in  the  administration.
 But  how  he  ig  going  to  do  all  these
 things  with  the  same  s:stem  prevailing
 in  the  railways.

 Yesterday,  there  was  a_  question
 about  the  corruption  in  recruitment  in
 the  railwavs.  I  would  like  to
 say  that  the  Railway  Public
 Service  Commission  which  is
 responsible  for  recruitment  of  certain
 employees  in  the  railways  is  awfully
 corrupt.  The  corruption  starts  at  the
 time  of  recruitment.  When  there  is  cor-
 ruption  in  recruitment  and  when  the
 people  who  are  recruited  by  this  com-
 mission  are  corrupt  how  can  he  expect
 that  they  would  be  able  to  deliver  the-
 goods.  Therefore,  there  is  a  large  scale
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 .of  corruption  prevailing  in  the  Railway
 Public  Service  Commission  where  the
 recruitment  takes  place.  That  is  why,
 i  say  that  indiscipline  has  started  there
 with  the  coming  of  the  Janata  Party  in

 power.  There  is  no  discipline.  It  is  no

 goog  providing  any  telef  to  the  em-
 ployees  when  there  is  no  discipline.
 Then  the  trains  are  also  coming  late.
 This  has  been  going  on  for  the  last
 two  months  to  a  considerable  txtent
 because  of  indiscipline.  Yesterday  it
 had  been  conceded.  Due  to  careles-
 sness,  thefts  and  pilferage  have  inciea-
 sed  in  the  railways.  Therefore,  it  is
 the  duty  of  the  new  Railway  Minister
 to  reorganise  the  whole  thing.  I  would
 like  to  know  from  him  whether  he  is
 seriously  considering  either  reorganis-
 ing  or  screening  the  Railway  Board
 which  is  mostly  responsible  for  all
 these  prevailing  malpractices  pilferage
 etc.  Therefore,  ?  would  like  to  suggest
 that  he  should  find  out  new  :nethods
 of  introducing  iiscipline  in  the  railways
 first.  Unless  he  introduces  discipline  in
 the  railways,  he  cannot  expect  any  im-
 provement  in  the  railways  so  far  as
 financial  aspects  are  concerned.  But  he
 has  stated  in  his  budget  speech  that
 new  lines  will  be  opened  in  various
 parts  of  the  country  and_  so  on.
 But  the  point  is  that  the  amount  that
 you  have  allocated  for  this  purpose
 is  very  meagre  and  according  to  that,
 you  have  to  pay  nearly  Rs.  477  lakh
 to  the  General  Revenue  Fund.  Tak-

 ‘ing  this  point  into  consideration,  how
 do  you  construct  the  new  lines  that
 you  have  proposed.  As  far  as  Hasan-
 Mangalore  Railway  is  concerned,  the
 expenditure  comes  to  Rs.  20—40
 lakhs.  This  line  is  not  nearing  com-
 pletion.  So,  there  is  a  lot  of  wasteful
 expenditure  and  inordinate  delay  in
 the  administration.  How  all  _  these
 things  are  going  to  be  improved
 should  have  been  mentioned  in  the
 budget.

 Therefore,  you  cannot  take  any
 credit  except  to  say  that  Prof.  Danda-
 vate  is  ६  good  man.  The  budget  that
 you  had  presented  was  a  preparation
 made  by  the  previous  Government.
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 I  thought  the  Railway  Minister  of  the
 Janata  Party  Government  would
 bring  renovations  and  other  improve-
 ments  in  the  railways.  As  far  ag
 freight  charges  are  concerned,  when
 the  goods  reach  from  the  consignor
 to  the  consignee,  5—20  per  cent  of
 them  will  fall  on  the  consumers  in.
 variably.  Their  goods  traffic  organi-
 zation  is  completely  in  shambles,  and
 unless  it  is  revamped,  nothing  can  be
 achieved.  The  present  Budget  is
 nothing  but  the  same  stereo-typed
 exercise.  The  Janata  Party  cannot
 take  any  credit  by  saying  that  they
 have  presented  a  very  rosy  picture
 about  the  Railways.  There  is  a+
 huge  amount  ०  pilferage  not
 only  in  the  revenue  but  even  in
 landed  properties  belonging  to  the  ’
 Railways;  more  than  2,000  acres  of
 land  throughout  the  country  have
 been  encroached  by  various  organi-
 sations  and  various  people  in  the
 country.  They  are  even  disclaimed?
 Even  after  repeated  petitions  made  to
 the  Ministry,  they  have  not  cared  to
 recognise  the  properties  that  belong
 to  the  Railways.  I  would  like  the
 hon.  Minister  to  make  a  thorough
 investigation  into  unauthorised  utili-
 sation  of  the  railway  properties  by
 wrongful  persons.  They  may  be  in
 Bangalore,  they  may  be  in  Mysore
 or  they  may  be  in  Bihar  or  in  Cal-
 cutta.  A  huge  amount  of  valu-
 able  properties  are  utilised  by  private
 persons  and  influential  persons.  No
 action  is  taken  and  that  is  how  these

 people  are  encouraged  in  that.  2
 The  entire  contract  system  has  to

 be  looked  into  and  reviewed  by  the
 Minister.  I  hope  he  will  take  pains*.
 to  review  the  entire  contract  system  |
 in  the  Railways  in  the  construction
 of  railway  bridges  and  new  lines.
 Vested  interests  should  not  be  created.
 If  any  vested  interests  are  created,  the
 concerneg  people  should  be  properly
 dealt  with.

 I  have  been  telling  my  other
 friends  from  Karnataka,  and  they:
 have  also  spoken.  In  the  entire’
 southern  part  of  our  country,  there
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 are  no  facilities  at  the  railway  sta-
 tions;  the  railway  stations  are  in’  a
 dilapidated  condition;  there  is  no
 accommodation;  the  other  facilities
 are  also  not  there;  even  the  booking
 office  is  in  an  open  place  in  certain
 parts  of  southern  India.  Nothing  has

 been  done  and  nothing  is  being  sug-
 gested  in  the  budget;  no  funds  are
 being  allocated  for  construction  of
 new  railway  stations  or  for  any  im-
 provement  in  the  southern  parts  of
 our  country.

 As  regards  the  bridges  now  under
 construction,  I  wonder  whether  they
 would  see  the  light  of  the  day,  whe-
 ther  the  work  that  is  in  progress  will
 at  all  be  completed.  The  construction
 work  now  on  hand,  which  is  in  pro-
 gress,  should  be  completed  under  a
 time-bound  programme.  There  is  no
 time-bound  programme  that  has  been
 suggested  here.  Therefore,  I  would
 request  the  hon.  Minister  to  see  that,
 even  in  the  case  of  construction  of
 new  lines  where  the  work  is  in  pro-
 gress,  the  construction  is  completed
 under  a  time-bound  programme.
 Unless  there  is  a  time-bound  pro-
 framme  for  completion  of  such  work,
 nothing  will  happen  and  only  un-
 necessary  expenditure  will  be  in-
 curred.

 Now,  I  come  to  the  new  lines.  My
 friends  on  the  other  side,  belonging
 to  Karnataka,  have  also  suggested.  To
 my  question  he  has  answered  that
 Surveys  have  been’  carried  out  for
 construction  of  railway  lines  from
 Hubli  to  Karwar,  from  Talguppa  to
 Henovar,  from  Rayadurga  to  Chitra-
 durg,  from  Kottur  to  Harihar  and
 from  Apta  to  Mangalore,  part  of
 Which  falls  in  Karnataka  State,  But
 there  is  not  even  an  iota  of  resources.
 Iam  afraid,  this  is  only  a  false  pro-
 mise.  I  want  that  it  shoulg  not  be
 ३  false  promise.  I  want  a  categorical
 assurance  from  the  Minister  that  all
 these  new  lines  will  be  completed
 and  he  must  also  see  that  the  neces-
 Sary  financial  resources  are  provided.

 thine
 last  point  IT  would  make  is

 .  The  wheel  and  axle  factory  is
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 proposed  to  be  located  in  Bangalore.
 I  would  request  that  it  should  be
 located  in  Tumkur,  my  constituency
 because  no  big  industry  shoulq  be
 located  in  Bangalore  itself.  Now  they
 have  invested  several  crores  of
 rupees  for  such  _construction  and
 buildings  have  also  been  constructed,
 but  there  is  a  rumour  that  the  Rail-
 way  Board  or  some  people  in  the
 Railways  are  trying  to  shift  it  from
 Bangalore  to  some  other  State.  If  that
 is  so,  then  we  register  a  strong  pro-
 test  against  that,  and  we  want  a
 categorical  assurance  from  the  Minis-
 ter  that  the  factory  will  not  be  shifted
 because  of  any  political  motivation
 or  pressure  from  any  one  interested
 in  shifting  it.  I  request  that  it  may
 be  constructed  and  located  in  Banga-
 lore  or  near  about  Bangalore,  in  my
 constituency,  Tumkur.

 With  these  words,  I  conclude  my
 speech.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  In
 order  that  there  should  be  no  mis-
 understanding,  I  want  to  say  this.
 There  was  to  be  a  call-attention  in
 this  House,  and  the  discussion  on
 Railway  Budget  had  already  begun
 in  the  other  House.  Therefore,  I  was
 there,  and  I  had  requested  the  Mi-
 nister  for  Labour  and  Parliamen-
 tary  Affairs,  Shri  Ravindra  Varma,
 to  attend  to  the  debate  here,  This
 was  the  reason  why  I  was  not  able
 to  attend  to  the  debate  here.

 SHRI  NANUBHAI  N.  PATEL
 (Bulsar):  Mr.  Deputy-Speaker,  Sir,
 while  supporting  the  Railway  Bud-
 get,  I  woulg  like  to  congratulate  the
 Railway  Minister  and  the  Railway
 Board  for  having  presented  a  Janata
 Railway  Budget  by  the  Janata  Party
 Government.

 Firstly,  I  will  mention  a  few  things
 relating  to  the  Gujarat  State.  There
 is  a  construction  going  on  between
 Bhavnagar  and  Tarapore.  I  am
 sorry  that  the  work  has  been’  very
 slow  and  I  would  request  the  Minis-
 ter  to  implement  this  as  early  as
 possible.
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 Between  Ahmedabad  and  Delhi
 there  is  a  metre-gauge  line  and,  due
 to  this  meter-gauge  rail,  most  of  the
 passengers  from  Delhi  to  Ahmedabad
 going  by  the  Broad-gauge  go  via
 Baroda.  Because  of  this,  there  is
 heavy  rush  between  Delhi  and  Ba-
 roda  on  the  broad-gauge  line.  So,  the
 conversion  of  the  meter-gauge  line
 from  Ahmedabad  to  Delhi  should  be
 done  as  early  as  possible.

 In  the  last  monsoon  season,’  the
 bridge  over  the  Daman  Ganga  river
 which  falls  in  my  constituency  was
 washed  away  completely.  Not  even  a
 single  pillar  was  left.  Within  a  pe-
 riod  of  seven  weeks,  the  Railway
 Board  constructed  a  bridge  for  diver-
 sion.  This  was  in  spite  of  the  fact
 that  the  rain  was  falling  throughout.
 About  eight  thousand  workers  were
 engaged  for  this  work  and  the  work
 was  completed  within  a  periog  of
 seven  weeks.  I  would  like  to  congra-
 tulate  the  Railway  Ministry  anq  the
 Railway  Board  for  that.  The  passen-
 gers  from  Bombay  going  to  Delhi  and
 Ahmedabad  were  brought  upto  Bhi-
 lad  station  ang  then  brought  to  Bul-
 Sar  station  by  State  transport  buses.
 The  Gujarat  State  Road  Transport
 Corporation  gave  all  the  cooperation
 for  bringing  the  passengers  by  road
 from  Bhilad  to  Bulsar.  I  woulgq  also
 like  to  congratulate  them  for  this.

 My  friend,  Shri  Mavalankar,  sug-
 gested  some  time  ago  that  work  on
 Old  bridges  should  be  started  imme-
 diately.  Shri  Dandavate  knows  it
 very  well,  but  I  would  like  to  bring
 it  to  his  kind  notice  that  between
 Virar  and  Bombay,  there  are  two
 railway  bridges  on  Bassian  river.
 These  were  constructed  nearly  a
 hundred  years  ago.  The  water  is
 salty  and  if  there  is  any  damage  to
 these  hr'dges  it  will  be  very  difficult
 to  take  the  trains  direct  from  Virar

 to  Bombay.  I  understand  that  there
 is  a  proposal  for  construction  of  a
 railway  line  from  Virar  to  Diwa.  I
 would  request  the  Railway  Minister
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 to  have  it  constructed  as  early  as
 possible,  because  if  there  is  any  da-
 mage  to  these  bridges,  passengers  can
 be  diverted  from  .Virar  to  Diwa  or
 Bombay  Central.  As  has  been  sug-
 gested  by  my  friend,  Shri  Mavalan-
 kar,  there  is  need  for  a  railway  over-
 bridge  near  Navsari  station.  There  is
 a  great  demand  for  this  from  the
 people.  Then,  there  are  Bilimora
 and  Bulsar  railway  stations.  On  the
 western  side  of  the  railway  stations,
 both  the  cities  are  situated  and  there
 is  no  space  for  the  development  of
 the  city  further  on  that  side.  The  peo-
 ple  have.  started’  construction  of
 houses,  colleges,  schools,  industries
 etc.  on  the  eastern  side  of  the  railway
 stations.  There  is  a  great  demand
 from  the  people  of  Bulsar  and  Bili-
 mora  to  construct  an  over-bridge
 from  east  to  west  at  Bulsar  as  well
 as  at  Bilimora.

 Now,  I  would  like  to  point  out  a
 few  points.  Recently,  I  received  a
 memorandum  from  the  Bombay  Su-
 burban  Passengers’  Association.  That
 might  have  been  received  by’  the
 Minister  also.  So,  I  am  not  going  it
 into  the  details  of  that  but  I  would
 like  to  request  him  that  the  points
 they  have  mentioned  are  worth  con-
 sideration.

 As  you  know,  my  constituency  is
 Bulsar  and  it  starts  from  Umbergaon
 railway  station.  Between  Umbergaon
 and  Bulsar  there  is  not  a  single  col-
 lege.  So  all  the’  students  have  to
 come  to  Bulsar  because  an  Arts  Col-
 lege,  Commerce  College  and  Law
 College  are  there.  All  the  colleges
 are  in  Bulsar  and  it  is  very  difficult
 for  them  to  come  to  Bulsar  to  attend
 the  colleges  in  time.  So,  there  is  8
 great  demand  from  the  people  of  that
 area  that  the  Gujarat  Express  and
 the  Janata  Express  should  stop  also
 at  Umbergaon,  Sanjan  and  _  Bhilad
 stations.  I  know  these  are  long-dis-
 tance  trains.  So,  I  do  not  press  much
 for  that.  Of  course,  there  is  a  big
 demand  but  I  would  like  to  request
 the  Min‘ster  that  recently  they  have
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 starteq  a  shuttle  from  Virar  to  Bul-
 sar  and  Bulsar  to  Virar,  All  these
 trains  come  from  Bulsar  to  Virar  in
 the  morning.  At  the  same  time  a
 similar  shuttle  should  be  starteq  at
 about  7  O'clock  from  Virar  which  can
 reach  Bulsar  at  0.30  in  the  morning
 so  that  students  and  passengers  can
 come  to  Bulsar.  You  know  Bulsar  is
 a  district  headquarters.  So  people
 from  Umbergaon,  Bhilad  and  Sanjan
 come  there  to  attend  courts  and  stu-
 dents  come  to  attend  colleges.  So
 there  is  a  heavy  demang  from  that
 area  for  a  shuttle  train.  When  I  re-
 cently  visited  that  area,  thousands  of
 students  met  me  and  told  me  that  if
 this  is  not  done  quickly,  they  will
 start  an  agitation.  But  I  told  them,
 ‘If  you  want  to  start  any  agitation,  I
 cannot  help  you.’  So  kindly  consider
 and  start  a  shuttle  train  between
 Virar  and  Bulsar  ang  from  Bulsar  to
 Virar.

 Between  these  stations  the  passen-
 fers  are  asking  for  season  tickets.  But
 there  is  one  old  GR  of  ‘1954,  But  we
 are  in  1977.  In  Bombay  suburban
 stations  they  are  issuing  season  tick-
 ets  for  one  month  ang  three  months
 between  one  station  ang  another  but
 here  the  railway  authorities  say  that
 there  is  a  GR  of  954  and  according
 to  that,  we  cannot  issue  a_  season
 ticket  within  fifty  kilometers  or  fifty
 miles,  This  is  not  proper.  The  pas-
 sengers  are  facing  difficulties  without
 the  season  ticket.

 There  is  a  demand  for  a  high  leve!
 platform  at  Atul  Railway  Station.
 The  Railway  Authorities  say  that  they
 wil!  examine  the  matter  if  there  ig  5
 Rood  traffic  over  there.  Please  prc-
 vide  a  high  level  platform  where
 there  is  good  traffic.

 Bulsar  is  a  District  Headquarters
 There  are  two  ticket  windows—for
 the  Ist  Class  and  the  second  the  2nd
 Class.  Every  time  long  queues  are
 found  over  there,  An  enquiry  office
 has  also  been  opened  there.  Water
 Cooler  has  also  been  installed.  There
 is  no  place  left  for  the  second  class
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 Passengers  to  sit  there.  Please  ask
 the  officers  over  there  to  provide  some
 Place  for  the  second  class  passengers
 where  they  could  sit.

 It  is  goog  that  you  have  announced
 that  new  Janta  Trains  are  going  to
 run  which  will  be  classless.  You  go
 and  see  personally  that  there  is  no
 water  in  the  Janta  Trains  which  are
 running  at  present.

 PROF.  MADHU  DANDAVATE:  I
 have  myself  travelled  by  that  train.

 SHRI  NANUBHA]I  N.  PATEL:
 There  are  no  fans  and  there  are  no
 sweepers.  If  such  a  type  of  Janta
 trains  are  going  to  run,  I  do_  not
 think  it  will  be  of  any  advantage  to
 the  Second  Class  passengers.  At  the
 platform  the  urinals  and  latrines  are
 very  dirty.

 At  Bulsar  there  ig  only  one  Rail-
 way  over-bridge  at  the  south  end.  6
 to  ॥7  coaches  are  being  attached  to
 the  train.  Between  platforms  No.  I,
 No.  2  and  3  there’  is  not  a  single
 over-bridge  at  Bulsar  Railway  Sta-
 tion  at  the  North  end.  Either  the
 passenger  has  to  cross  the  line  or  he
 has  to  go  to  the  south  end  to  cross  the
 ling  by  an  over-bridge.  The  old  peo-
 ple  have  to  gp  to  the  south  end,  climb
 the  bridge  and  then  ccme  to  this  side.
 The  Coolis  are  charging  more  money
 from  the  people.  This  should  be
 stopped.  There  are  so  many  over-
 bridges  which  you  have  constructed
 in  Bombay.  Why  not  have  this  over-
 bridge  also?  This  over-bridge  should
 be  constructed  as  early  as  possible.

 At  Navsari  and  Bulsar  you  have
 to  construct  at  least  one  move  ticket
 window  at  both  these  places.  Passen-
 gers  at  present  find  lot  of  difficulties

 The  Rajdhani  express  previously
 did  not  stop  at  Baroda  but  now  it  is
 stopping.  Surat  is  a  station  from
 which  our  Prime  Minister  Mr.  Mo-
 rarji  Desai,  comes.  It  is  an  indus-
 trial  town.  There  should  be  a  stopp-
 age  there.  There  should  be  stoppage
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 of  Rajdhani  Express  at  this  place  at
 least  for  two  minutes.  With  this  re-
 quest  I  conclude  my  speech.  Thank
 you  very  much,

 SHRI  D.  B.  PATIL  (Kolaba):  I
 would  like  to  support  and  congra-
 tulate  the  hon.  Railway  Minister,
 Prof.  Madhu  Dandavate  for  not  hav-
 ing  increased  fares  and  freights.  The
 congress  used  to  increase  fares  and
 freights  every  time  and  put  the  bur-
 den  on  the  common  man,  The  Minis-
 ter  has  made  some  policy  announce-
 ment  in  his  speech  so  far  as  the  parti-
 cipation  of  workers  in  railway  ad-
 ministration  is  concerned.  So  far  as
 the  economics  of  the  railway  admi-
 nistration  is  concerned,  there  should
 be  improvements  made  in  this  direc-
 tion.  Regarding  the  economics  of
 the  railway  administration,  |  would
 like  to  refer  to  page  47  and  page  9
 of  the  Supplement  to  the  Explana-
 tory  Memorandum  on  Railway  Bud-
 get  for  ‘1977-78.  In  page  १7  you  find
 in  regard  to  north-eastern  railway
 that  the  ratio  of  net  revenue  to,  the
 capital  at  charge  is  minus  3.0  per
 cent  and  as  now  proposed  in  the  bud-
 get  for  1977-78,  it  is  minus  2.6  per
 cent.  The  operating  ratio  comes  to
 123.3  per  cent.  It  means  the  ratio  of
 working  expenses  to  gross  traffic  re-
 ceipts  is  not  satisfactory.
 44  hrs.

 I  would  like  to  hear  from  him
 whether  he  is  going  to  tolerate  this
 sort  of  working  of  the  railways.  My
 point  is  that  whatever  is  spent,
 the  Administration  also  has  to
 see  whether  it  has  been  spent
 Properly  or  not.  When  the  par-
 ticipation  of  workers  ig  sought
 for,  I  would  request  him  to  see  that
 the  Administration  also  is  improved
 to  such  an  extent  that  there  is  no  loss
 to  railways  at  all.

 Here  is  a  ratio  of  the  loss  incurred
 by  the  railways  on  the  capital  invest-
 ed  which,  in  some  cases,  ranges  from
 9  per  cent,  2  per  cent  to  3  per  cent.
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 This  only  means  that  there  is  a  loss
 so  far  as  capita]  investment  is  con-
 cerned.  Capital  investment  is  met  by
 the  public  exchequer;  dividend  pay-
 ment  is  also  provided  for  by  the  Ad-
 ministration  during  the  last  so  many
 years.  But  Railway  Administration
 had  to  borrow  from  the  General  Re-
 venues.  Because  they  have  ty  borrow
 from  the  General  Revenues  the  in-
 debtedness  has  gone  to  the  extent  of
 Rs.  470  crores.  Taking  into  conside-
 ration  the  investment  that  has  been
 made  uptill  now  it  is  clear  that  there
 is  no  proper  returns.  With  this,  it
 may  not  be  possible  for  the  Railway
 Minister  to  have  any  new  develop-
 ment  plans.  There  is  a  great  demand
 for  it  from  all  parts  of  the  country,
 especially,  from  the  backward  areas.
 We  are  told  that  funds  are  not  avail-
 able  but,  if  they  are  made  available,
 then,  probably,  all  demands  would  be
 met.  I  am  not  trying  to  blame  the
 Minister  for  that.  This  is  a  legacy  of
 the  past  Congress  regime  but  it  has
 to  be  attended  to.  Railways  are  the
 Jargest  public  undertaking  and  _  50
 they  are  necessarily  to  be  run  on
 profit  basis.  If  they  are  supposed  to
 be  run  at  a  loss,  then  al]  the  public
 money  will  be  wasted.  This  is  my
 personal  opinion.

 I  would  request  him  to  see  that
 proper  attention  is  paid  to  this  thing.
 Many  friends  just  now  expressed  their
 opinion  with  regard  to  the  amenities
 given  to  the  travelling  public.  You
 will  find  that  there  is  scarcity  of
 water  in  compartments  and  scaveng-
 ing  arrangement  is  also  not  sufficient.
 Even  if  they  are  provided  for,  that  is
 not  being  done  properly.  Not  much
 provision  is  being  made  in  this  regard
 Even  if  provision  is  made  for  the  pur-
 pose,  that  has  not  been  properly  uti-
 lised.

 We  are  told  that  in  future  classless
 trains  will  be  started.  At  present
 there  are  two  classes—I  and  II
 Classes.  Many  of  us  have  been  de-
 manding  abolition  of  these  classes  as
 early  as  possible.  I  would  request  the
 Minister  to  see  that  wherever  these
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 two  classes  ‘of  trains  are  run,  they  are
 also  abolished  and  in  their  place,
 classless  trains  are  introduced  as  early
 as  possible.

 Coming  to  victimisation  of  work-
 ers,  the  Railway  Minister  said  that  the
 cases  of  victimisation  would  be  look-
 ed  into  and  justice  would  be  done  in
 the  cases  so  far  as  emergency  period
 was  concerned.  Victimisation  pre-
 supposes  that  a  person  is  put  to  a  loss
 for  no  fault  of  his.  Then,  why  should
 you  restrict  that  to  the  emergency
 periog  only?  Many  a  time  we  are
 seeing  that  the  superior  officer  orders
 his  inferior  servant  to  do  some  rer-
 sonal  work  of  his.  If  he  does  not  do
 it,  he  tries  to  victimise  him.  I  would
 request  the  Minister  that  not  only  vic-
 timisation  on  account  of  political
 offences  but  also  victimisation  of  all
 types  shoulg  be  looked  into  and  jus-
 tice  should  be  meted  out  to  those
 cases  also.

 I  now  come  to  the  ticketless  prob-
 lem.  As  a  result  of  ticketless  travel,
 there  is  loss  to  the  railways.  Till
 now,  attempts  are  being  made  to  do
 away  with  these  malpractices.  But,
 still,  the  malpractices  are  there.  The
 ticketless  travelling  is  going  on.  It

 is  also  a  general  experience  that  the
 staff  is  joining  hands  with  these
 ticketless  travellers.  This  ticketless
 travelling  is  causmg  much  financial
 loss  to  the  railways.

 Now,  Sir,  a  word  about  corruption
 on  the  railways.  There  is  corruption
 at  every  stage  on  the  railways  as  a
 result  of  which  there  is  heavy  finan-
 cial  loss  to  the  railways.  This  has
 resulted  in  loss  of  revenue  to  the  rail-
 ways  as  a  result  of  which  many  good
 demands  of  the  public  are  not  being
 fulfilled  by  the  railways.  I  know  the
 Present  Railway  Minister  is  trying  to
 do  away  with  this  evil.  I  would  like
 to  request  him  to  start  uprooting  this
 evil  from  the  top  rather  than  from
 the  bottom.  If  corruption  is  stopped
 at  the  higher  levels  it  will  automati-
 cally  get  stopped  at  the  lower  levels.  °
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 If  corruption  igs  stopped  on  the  rail-
 ways  it  will  enhance  the  railway  fine
 ances.

 Lastly,  qa  word  about  thefts  on  the
 railways.  Here  also,  I  understand,
 the  staff  is  in  league  with  the  culprits.
 There  are  cases  of  theft  even  while
 the  train  is  running.  Because  of  these
 thefts  there  is  a  general  apprehension
 in  the  minds  of  the  public  that  their
 goods  are  not  being  delivered  safely.
 These  thefts  are  committed  on  account
 of  the  negligence  of  the  railway  staff.
 So  far  as  passenger  trains  are  con-
 cerned,  we  find  so  many  dacoities  are
 being  committed.

 Then,  Sir,  I  would  like  to  draw  the
 attention  of  the  hon’ble  Minister  to
 the  utilisation  potential]  of  the  wa-
 gons.  There  are  so  many  wagons.  I
 would  like  to  know  whether  the  uti-
 lity  potential  of  the  wagons  is  being
 reached.  If  the  utility  potential  is
 reached  then,  I  think,  there  should
 not  be  any  loss  to  the  railways.

 A  word  about  the  Konkan  railway.
 The  Railway  Minister  comes  from  the
 Konkan  area  and,  as  such,  he  is  also
 anxious  to  take  it  up.  This  railway
 line  should  be  taken  up  as  early  as
 possible.  There  is  no  provision  for  it
 in  the  present  budget.  He  has  said
 that  he  is  consulting  the  Planning
 Commission  and  will  take  up  this
 railway  line  early.  I  would  like  to
 request  him  to  take  it  up  as  early  as
 possible.  In  this  connection  [  would
 also  like  to  bring  to  his  notice  that
 the  Maharashtra  Government  had
 promised  that  land  would  be  given
 free  for  this  railway  line.  According
 to  me  the  cost  of  such  land  will  work
 out  to  be  Rs.  6  crores.  Now,  I  come
 to  suburban  railways.  Prof.  Dandavate

 comes  from  Bombay  and  he  knows  very
 well  about  suburban  railways.  Sub-
 urban  trains  are  always  over-crowd-
 ed.  ‘he  hon.  Minister  has  promised
 that  over-crowding  in  the  cuburban
 trains  will  be  reduaed  to  a  great  ९१८०
 tent.  I  would  request  the  Minister  to
 kindly  see  that  the  over-crowding  is
 done  away  with  as  early  as  possible.
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 At  the  same  time,  I  would  like
 to  draw  the  attention  of  the
 hon.  Minister  to  the  fact  that
 jf  over-crowding  is  done  away
 with  completely,  what  will  be  the
 effect  on  the  revenues  of  the  railways.
 For  1977-78,  the  passenger  freight  re-
 ceipt  is  expected  to  be  of  the  order  of
 Rs.  607.0  crores.  Now,  because  of
 over-crowding  we  are  getting  so  much
 earning  from  passenger  fare  even
 though  expenditure  is  less.  But  if
 over-crowding  is  stopped,  then  there
 will  be  less  profits  to  the  railways.
 because  if  more  trains  are  introduc-
 eq  to  remove’  over-crowding,  there
 wil]  be  more  working  expenditure  on
 the  railway  administration  and  main-
 tenance.  At  the  peak  hours,  one  can
 find  the  passengers  in  the  suburban
 trains  travel  hanging  on  the  foot-
 board,  on  one  leg,  etc.  But  these
 passengers  are  paying  full  fare.  Why
 should  they  put  up  with  these  kinds
 of  difficulties?  If  an  accident  takes
 place  and  if  any  such  passenger  is  jn-
 jured  or  dead,  the  rajlways  do  not
 take  cognizana@e  of  such  passengers
 for  the  purpose  of  payment  of  compen-
 sation  to  the  victims.  Sir,  I  come  from
 Bombay  and  I  have  had  enough  ex-
 perience  about  the  suburban  trains.  I
 had  a  first  class  pass  as  a  member  of
 the  Legislative  Assembly  of  Maha-
 rashtra  but  I  did  not  travel  by  subur-
 ban  trains  even  in  the  first  class.  I
 always  travelled  by  bus  even  though
 it  may  take  more  time  to  reach  my
 destination.  In  this  connection,  I
 would  request  the  hon.  Minister  to
 take  into  consideration  all  these
 points  when  he  initiates  action.

 I  have  another  point  to  make.  I
 would  request  the  hon.  Minister  to
 look  into  the  economics  of  the  Rail-
 way  administration,  That  is  very  im-
 portant.  This  is  a  public  undertak-
 ing.  It  does  not  necessarily  mean
 that  there  should  always  be  Joss  in
 the  public  undertakings.  On  the  con-
 trary,  this  public  undertaking  should
 always  run  on  profit  and  the  profit should  be  utilised  for  the  develop-
 ment  of  other  much  pressed  new  lines,
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 DR.  HENRY  AUSTIN  (Ernaku-
 lam):  Mr.  Deputy-Speaker,  Sir,  dur-
 ing  the  last  few  days,  the  budget  pro-
 posals  have  received  a  fairly  good
 critical  evaluation  at  the  hands  of
 hon.  Members  representing  various
 parties  and  sections.  Now,  I  would
 join  them  in  offering  good  wishes  to
 the  hon.  Minister  who  has  just  em-
 barked  on  his  new  assignment.  Na-
 turally  one  should  not  expect  so  many
 spectacular  things  immediately.  He
 should  be  given  some  time.

 There  seems  to  be  certain  continui-
 ty  in  the:  proposals  offered  by  the
 hon.  Minister  with  पार  tradition  of
 the  last  30  years  when  the  adminis-
 tration  was  being  run  by  a  different
 party.  During  that  period  people
 thought  of  some  novelty  in  the  budget
 only  in  regard  to  fare,  whether  pas-
 senger  or  goods  traffic.  Nothing  more
 than  that  was  expected.  The  present
 ruling  party  was  proclaiming  that  a
 new  era  was  emerging  and  so  many
 things  were  likely  to  happen  on  both
 political  and  economic  fronts.  This
 proclamation  of  the  ruling  party  has
 aroused  expectations  among  the  peo-
 ple  and  people  therefore  expected  that
 in  these  crucial  weeks  some  major
 innovation  would  be  made,  through
 the  Railway  Budget  to  be  followed
 by  the  regular  General  Budget.  They
 were  expecting  some  great  policy  for-
 mulations.  But  J  am  sorry  to  say
 that  our  hopes  have  been  very  much
 belived  in  that  the  Railway  Budget
 does  not  offer  anything  that  much
 striking  particularly  in  the  context  of
 the  new  expectations  aroused.

 Sir,  the  railway  administration  pre-
 sides  over  the  major  segment  of  the
 transportation  system  in  our  country.
 Perhaps  one  would  have  thought  that
 the  new  administration  would  have
 presentegq  an  integrated  fabric  of  the
 whole  transport  system  in  our  coun-
 try  co-ordinating  the  steam  ship  or
 other  water  transport  services,  road
 transport  or  perhaps  even  the  air  ser-
 vices  with  the  railway  system.  Such
 coordinated  system  of  transport  set-
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 up  would  have  given  a  fresh  momen-
 tum  to  our  development  process.  If
 the  railway  system,  for  instance,  had
 planned  some  coordination  with  some
 steam  ship  corporations,  they  could
 have  transported  coal  or  iron  ore  or
 even  oil  from  Northern  regions  to
 Southern  regions  thereby  avoiding
 many  bottlenecks’  in  traffic  of  these
 bulk  goods.  These  are  new  vistas  on
 which  the  administration  should  have
 bestowed  some  thought.

 Again  there  is  50  much  competition
 between  nationalised  road  transport
 and  the  railways.  Almost  every  state
 has  its  own  transport  corporation  and
 lorry  service.  At  the  state  levels  if
 there  is  some  coordination  much  com-
 Petition  would  be  avoided  eliminating
 waste,  delay  and  duplication.

 There  should  also  be  planning  with
 an  eye  on  building  international  ser-
 vice  of  the  Railways.  If  on  travels  in
 Europe,  one  knows  that  there  are
 trains  connecting  Moscow  with  Paris,
 Paris  with  Rome  and  Paris  and  Mad-
 rid  and  so  on.  I  read  that  recently
 our  Prime  Minister  exchanged  views
 with  the  Shah  of  Iran  on  the  possibi-
 lity  of  connecting  Teheran  with  New
 Delhi.  We  should  think  in  that  wider
 perspective.  We  are  almost  land-
 locked,  cut  off  from  even  our  neigh-
 bouring  countries.  We  should  think
 of  extending  the  rajlways  to  Singapore
 and  Thailand  in  the  east  and  simi-
 larly,  we  can  think  in  terms  of  a  rail-
 way  system  connecting  our  country
 to  Europe.  Recently,  the  Asian  High-
 way  has  been  opened  under  the  aus-
 Pices  of  the  United  Nations  and  one
 can  travel  easily  from  Europe  to
 Asia  by  road  and  perhaps  we  should
 soon  be  able  to  travel  by  train  also.
 IT  am  pointing  out  these  aspects  be-
 cause  our  railway  system  is  the  se-
 Cond  largest  in  Asia;  yet  in  a  way,  it
 is  also  outmoded.  When  developed
 countries;  whether  in  respect  of  faci-
 lities  available  to  passengers  or  for
 transport  of  goods  or  from  the  point

 of  view  of  services  we  are  lagging  far
 behind.  I  do  not  want  to  compare
 our  situation  with  those  of  the  high-
 ly  developed  countries  yet  with  avail-
 able  expertise  and  services  we  should
 have  a  better  system.  I  know  that
 the  chairman  of  the  railway  board
 Mr.  Warier  is  a  dedicated  person  and
 is  committed  to  the  improvement  of
 the  railway  system.  I  do  not  want  to
 cast  any  aspersions  on  the  railway
 board  or  other  officers.  But  I  want
 to  ask:  what  is  the  railway  system  in
 India?  Is  it  a  commercial  organisa-
 tion  or  a  public  utility  service?  If
 you  consider  railways  as  a  public  uti-
 lity  service,  you  have  got  to  think  in
 terms  of  the  quality  of  the  service
 rendered  to  the  travelling  public  or
 facilities  in  the  matter  of  transport
 of  goods.  The  previous  speaker  has
 Pointed  out  the  unhappy  situation  ob-
 taining  in  second  class  compartments.
 Even  after  paying  full  fare,  in  over-
 crowded  trains  passenger  have  to
 travel  standing  perhaps  for  a  whole
 day  in  long  distance  trains.  What
 justification  does  the  railways  have
 to  make  the  passengers  travel  in
 such  inhumap  conditions?  Water  and
 toilet  facilities  are  also  inadequate.
 All  these  detail,  are  known  to  every-
 one  of  us,  but  the  point  is,  how  best
 to  tackle  them,  If  you  consider
 Trailways  as  a  public  utility  service
 and  take  a  humanistic  view  of  the
 problem,  it  is  intolerable  that  the
 railways  should  allow  such  a  state  of
 affairs  to  exist,  It  is  a  colossal  prob-
 lem.  I  know.  But  within  the  realms
 of  possibility,  we  have  to  tackle  it.

 It  is  high  time  that  we  went  in  for
 electrification  of  the  railway  system
 in  a  big  way.  I  have  exchanged
 views  about  this  problem  with  the
 Railway  Board  authorities  and  the
 hon,  Minister’s  predecessors,  They
 say  that  in  the  cantext  of  perspective
 planning  we  may  not  have  adequate
 electricity  for  this  venture.  That  is
 the  stock  answer  given.  But  smaller
 countries  with  much  less.  electric
 potential  have  already  switched  over
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 to  electrifiation  in  a  big  wey.  So.
 insteaqg  of  taking  an  outmoded  view,
 we  should  catch  up  with  modern
 science  and  technology.  How  can  a
 passenger  take  3  or  4  days  to  go
 from  one  part  of  the  country  to
 another?  We  have  to  think  in  terms
 of  the  railways  having  their  own
 thermal  plants  and  hydro  power  ge-
 neration  plant,  to  make  the  railway
 system  |  self-sufficient  in  the  matter
 of  electrical  energy.  Particularly  in
 the  metropolitan  areas,  it  is  high
 time  we  had  electification  of  rail-
 ways.  Even  in  the  capital  city  of
 Delhi,  where  the  population  is  mount-
 ing  up,  We  do  not  have  a  good  rail-
 way  system,  though  some  plans  are
 under  way.

 When  I  travel,  I  come  across  a
 human  problem.  There  are  a  number
 of  Class  III  and  class  IV  employees
 from  my  own  constituency  and  from
 my  State  who  are  working  as  cate-
 rers.  I  think  the  railway  adminis-
 tration  disowns  them.  They  are  not
 full-fledged  employees.  They  have
 to  depend  on  commissions.  |  find
 them  in  shabby  clothes,  They  com-
 Plain  that  they  have  no  place  to  lay
 their  heads  on  during  the  night,  be-
 cause  they  do  not  know  where  they
 will  be  withdrawn.  They  have  to
 get  down  at  some  station  and  sleep
 on  the  platform.  When  I  ask  them
 how  much  money  they  make  per
 day,  they  say,  it  is  hardly  two  or
 three  rupees  and  their  wives  and
 children  are  living  in  their  villages
 or  towns  in  their  home  States.  This
 is  a  very  deplorable  state  of  affairs.
 Why  not  regularise  them  and  give
 them  some  security  and  minimum
 comforts?

 Now,  I  come  to  a  few  problems  of
 my  own  constituency  or  State.  I
 thank  the  hon,  Minister  for  the  aSsu-
 rance,  but  people  back  home  do  not
 consider  jt  a  sufficient  assurance,
 that  you  will  take  personal  interest
 in  the  matter  of  the  Ernakulam-Alle-
 ppey  line.  You  know  how  important
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 this  project  is.  May  be  commercially
 it  is  not  very  profitable,  but  from  the
 point  of  view  of  the  development  of
 backward  regions,  it  ig  very  impor-
 tant  and  this  railway  line  should
 be  completed  at  the  earliest.

 Another  railway  line  on  which  you
 should  bestow’  attention  is  the
 Madurai-Cochin  line.  There  is  a
 scheme  pending  with  the  government
 for  more  intensive  exploitation  of  the
 Western  Ghats  and  this  new  line  will
 be  a  great  help  in  this  regard.  The
 Madurai-Cochin  line  is  a  must  be-
 cause  it  will  not  only  cater  to  the
 interests  of  Kerala  but  also  open  up
 the  hinterland  of  Tamil  Nadu  _  for
 further  development,  It  will  also
 augur  well  for  the  increased  develop-
 ment  of  tourism.  So,  from  many
 angles,  the  Madurai-Cochin  railway
 is  a  project  which  the  railway  admi-
 nistration  should  take  up  immediate-
 ly.

 You  have  also  assured  us  _  about
 taking  up  the  Konkap  railway  line.
 It  is  a  very  welcome  project.  I  hope
 the  Konkan  railway  line  will  not  only
 connect  the  existing  railway  system
 on  the  West  Coast  but  also  cater  to
 the  needs  of  more  undeveloped  re-
 gions.  —

 We  are  glaq  that  the  Tirunelveli-
 Kanyakumari-Trivandrum  line  will
 be  completed  expeditiously,

 Sir.  I  now  conclude.  I  wish  you
 well.  But  I  do  hope  that  your  ten-
 ure  of  office  will  be  marked  by
 innovative  policies  revolutionising  our
 transport  system.

 श्रीमती  मृणाल  शोरे  (बम्बई  उत्तर)  :

 उपाध्य rT  महोदय,  सबसे  पहले  मैं  मंत्री

 महोदय  का  अभिनदन  करना  चा्ंगी
 कि  किराया  न  बढ़ाते  हुए  भी  उन्होंने
 सरप्लस  लजट  पेश  किया  ह  श्राज  तक

 सरप्लस  बजट  किराया  बड़ाने  के  बाद  ही
 पेश  किए  गए  हैं  ।  साथ  ही  साथ  सेकेन्ड
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 क्लास  पसेंजस  के  लिए  मन्त्री  महोदय  ने  जो

 सुविधाधझों  का  एलान  किया  है  वह  स्वागत-
 योग्य  हैं  ।  परसों  हमारे  भूतपूर्व  मंत्री  श्री
 टी०  ए०  पई  ने  कहा  था  कि  ज्यादा  तो  कुछ
 नहीं  किया  गया

 i,
 केवल  कुछ  पानी  की

 सुविधा  या  लैँवेटरी  की  सुविधा  बढ़ाई
 १

 तो
 उससे  क्‍या  होता  ह  मैं  कहना  चाहगीकि
 हमारे  भूतपूर्व  मत्री  कभो  सेकन्ट  क्लास  से

 प्रवास  नहीं  करते  होंगे,  यह  सामान्य  सी
 दीखने  वाली  सुविधाधों  के  भ्रभाव  में  श्राम
 छोटे  लोग  बड़े  दु:खो  हैं  ।  मैं  समझती  हू  भ्रगर
 श्राप  सेकेन्ट  क्लास  के  बैसेन्जर्स  के  लिए
 पानी  की  ठीक  सुविधा,  साफ  लैबंटरी  की

 सुविधा  झोर  रिजर्वेशन  की  सविधा  करा
 देते  हैं  तो  प्रापने  बहुत  बड़ा  काम  कर
 लिया----  ऐसा  हम  लोग  समझ  लेगें

 दूसरे  श्राप  सेकेन्ड  क्लास  में  लम्ब
 प्रवासियों  के  लिए  गही  का  प्रबन्ध  करने  जा
 रहे  हैं  इससे  उनका  बोझ  ले  जाने  का  झश्नट
 कम  हो  जायेगा  ।  एमपीज़  तो  पास  से
 फर्स्ट  क्लास  में  चलते  हैं  लेकिन  सेबे-न्ड  क्लास
 में  श्राम  लोग  जो  प्रवास  करते  हैं  व  इस  बात
 को  समझ  सकते  हैं  कि  मंत्रो  जी  ने  जो  कुछ
 कहा

 :
 उससे  क्‍या  फायदा  होने  वाला  है  ।

 मन्त्री  महोदय  ने  जो  जनता  ट्रन  शूह  करने  की
 वात  कही  अ  हम  उसका  स्वागत  करते  हैं  ।
 हम  तो  चाहते  हैं  कि  ब्रागे  चलकर  श्राप  की
 भी  ट्रेन्स  जनता  ट्रेस्स  हो  जायें।  तब
 एमपीज्  भी  जनता  ट्रेनों  से  ही  चलेंगे  शौर
 तब  श्र  जल्दी  से  इसमें  सुविधा  बड़ेगी
 एसा  स्वप्न  हम  देख  रहे  हैं  ।  इसके  बारे  में
 आप  जल्दी  कार्यवाही  करेंगे,  ऐसी  हमें
 श्राशा  है  ।

 भ्रष्टाचार  के  बारे  में  इस  सदन  में  काफी
 चर्चा  हो  चुकी  है  रेलवे  में  भ्रष्टाचार  सही
 ढंग  से  समाप्त  हो  जाना  बहुत  जरूरी  =
 क्योंकि  रेलवे  ऐसा  डिपार्टमेंट  है  जहां  पर
 ज्यादा  से  ज्य  दा  श्राप  लोगों  क  साथ  ताल्लुक
 होता  है।  इसीलिए  वहां  पर  ज्यादा  से  ज्यादा

 भ्रष्टाचार  का  मौका  भी  मिलता  है।
 ऐसी  हालत  में  इस  डिपार्टमेंट  में  भ्रष्टाचार
 समाप्त  करने  के  लिए  सरकार  क्‍या  काम
 करती  है  और  किस  हद  तक  उसको  समाप्त
 करती  है  इसको  लोग  जरूर  देखेंगे  ।  इसी

 दृष्टि  से  झ्रापको  इस  प्रश्न  पर  ध्यान  देना

 चाहिए।  श्राज  रेलवे  में  भ्रष्टाचार  ऊपर  के
 स्‍तर  से  लेकर  नीचे  के  स्तर  तक  सभी  जगह
 है।  इसको  समाप्त  करना  हूँ  तो  जैसे  आपने
 दिल्‍ली  स्टेशन  पर  रिजर्वेशन  में  होने  वाले
 '्रष्टाचार  को  समाप्त  करने  के  लिए  कदम
 उठाया  उसी  प्रकार  से  हर  जगह  हर  स्तर  पर
 कदम  उठाने  पड़ेंगे  ।  इस  के  बारे  ें  श्राप
 विचार  करेंगे  और  शीघ्र  कार्य वाही  करेंग--

 ऐसी  मैं  उम्मीद  करतो  हूं।
 'रेलव  बोर्ड  के  बारे  में  पिछन  कई  सालों

 में  जब  भी  इस  सदन  में  चर्चा  होती  थी  तो

 यह  कहा  जाता  था  कि  रेलवे  बोर्ड  को  खत्म

 कर  देना  चाहिये  ।  आप  ने  अपने  भाषण  में

 ऐसा  कहा  है  कि  एडमिनिस्ट्रेटिव  'रिफाम्ज

 कमीशन  ने  इस  सम्बन्ध  में  जो  सुझाव  दिये,
 उन  पर  शाप  विचार  करेंगे  t  मैं  इस  सम्बन्ध

 में  इतना  जरूर  कहना  चाहती  हूं  कि  प्रामतौर

 पर  रेलव  बोड  के  बारे  में  जनता  में  ऐसी  भावना

 है  कि  इन  का  जो  काम-काज  चलता  है  उस

 में  ऊपरी  ढंग  से  सोचने  का  तरीका  ज्यादा

 रहता  है  ।  रेलवे  डिपार्टभेंट  एक  ऐसा
 डिपार्टमेंट  है  जिस  का  श्राम  लोगों  से  बहुत
 ज्यादा  ताल्लुक  पड़ता  है,  लेकिन  दूसरी  तरफ़

 इस  पूरे  डिपार्टमेंट  का  काम  चलाने  का  जो

 तरीका  है  वह  लोगों  को  दूर  रख  कर  चलाने

 का  है,  यही  कारण  है  कि  जनता  और

 डिपार्टमेंट  के  बीच  में  खाई  पैदा  हो  गई  है,

 झनेकों  प्रकार  की  कठिनाइयों  का  निर्माण

 हो  रहा  है  -  इस  खाई  को,  इस  अन्तर  को

 हमें  दूर  करना  है।  मैं  यह  मानती  हूं  कि  अभी

 शाप  को  इस  काम  के  लिये  पूरा  समय  नहीं

 मिला  होगा,  लेकिन  भविष्य  में  हमें  इस  को

 सुधारने  के लिए  जल्द  से  जल्द  कार्यवाही  करनी

 चाहिये  ।  मुझे  विश्वास  है  कि  एडमिनिस्ट्रेटिव
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 [श्रीमती  मृणाल  गोरे)

 रिफाम्ज़  कमीशन  की  सिफारिशों  को  ध्यान
 में  रखते  हुए  भाप  इस  के  पुनर्गठन  के  काम
 को  जल्द  से  जल्द  पूरा  करेंगे  |

 रेलवे  एक्ट  को  दुरूस्ती  का  जो  सवाल

 उठा  है,  वह  भी  बहुत  ज़रूरी  है।  इसके
 झलावा  और  भी  कई  ऐसे  एक्ट  यहां  पर  चालू
 हैं  जो  अंग्रेजों  के  ज़माने  भें,  80-90  वर्ष

 पहले  बनाये  गये  थे,  उन  में  थोड़ी-बहुत
 दुरुस्‍्ती  कर  के  अभी  चला  रहे  हैं  ।  ेकिन
 अब  समय  ञ्रा  गया  है  कि  आज  के  नये  जमाने
 के  अनुसार,  आज  को  ज़रुरतों  को  मद्द  नजर
 रखते  हुए  हमें  इन  कानूनों  में  सुधार  करना

 पड़ेगा  ।  मैं  उम्मीद  करती  हूं  कि  इन  कानूनों
 में  सुधार  के  लिये  भी  आप  शीघ्र  कार्यवाही
 करेंगे  1

 रेलदे  मज़दूरों  के  पाटिसिपेशन  का

 आप  ने  अपने  भाषण  में  उत्लेख  किया  है  |

 यह  बहुत  श्रच्छी  बात  है,  श्रभी  तो  उस  का

 शुरूआत  है,  घैकिन  आग  चल  कर  हम  रेलव
 कमंचारियों  का  ज्यादा  पार्टिसिपेशन  चाहते
 हैं  ।  श्राप  ने  रेलवे  मज़दूरों  को  कुछ  हृद  तक
 न्याय  दिलाने  का  काम  जरूर  किया  है,  इस  से

 मुझे  बहुत  सन्तोष  है,  श्रोर  कांग्रेस  सरकार

 यहां  पर  होती  तो  यह  न्याय  कभी  भी  मजदूरों
 को  नहीं  मिलता  ।  इस  से  एक  नया  वातारण
 पैदा  हुआ  हैं  जिस  से  मजदूरों  से  और  ज्यादा
 काम  लेने  की  स्थिति  पैदा  हो  गई  1  शेकिन
 साथ-साथ  मैं  यह  भी  कहना  चाहती  हूं  कि

 मजदूरों  की  जो  न्यायपूर्ण  मांगें  हैं,  उन
 मांगों  के  बारे  में  बातचीत  करके  श्राप  को
 जल्द  से  जल्द  फैसला  करना  चाहिये  ।  श्गर
 आप  उन  की  मांगों  पर  जल्दी  निर्णय  कर  सके
 तो  इससे  मजदूरों  को  बहुत  सनन्‍्तोष  होगा,
 और  झाप  उन  का  सहयोग  प्राप्त  करते
 भें  ज्यादा  कामयाब  हो  सकेंगे  |

 श्राप  ने  नई  रेलवे  लाइनों  के  सम्बंध
 में  जो  कहा  है--उस  का  पहला  वाक्य  है---

 “The  role  of  railway  as  an  infra-
 structure  in  developing  the  backward
 areas  of  the  country  cannot  be  over-
 emphesized,.”

 झाप  इस  का  क्या  यें  लगाते  हैं,  मुझे  मालूम
 नहीं  है,  लेकिन  में  ऐसा  समझतो  हुं  कि  जो
 पिछड़  हुए  इलाके  हैं,  अगर  उन  इलाकों
 की  उन्नति  करनी  है  तो  आप  को  वहां  रेलवे
 लाइन  देनी  चाहिये।  हम  देखते  हैं  कि  प्रदेशिक
 श्रसमानता  बहुत  बड़ी  है,  इस  प्रसमानता
 को  लेकर  लोगों  के  मन  में,  खास  कर  पिठहे
 क्षत्रों  के  लोगों  के  मन  में,  यह  भातवत्रा  फैल

 रही  है  कि  हमारे  लिये  कुछ  भो  न्याय  होने
 वाला  नहीं  है  |  श्रगर  आप  को  इन  पिछड़े
 इलाकों  का  रूप  बदलना  है  तो  उन  क्षेत्रों
 में  नई  रेलवे  लाइनें  डालना  बहुत  ज़रूरी  है  t

 श्राप  भी  यह  महसूस  करते  हैं  और  शाप  ने  कई

 नई  रेलव  लाइनों  के  बारे  में  सोचा  भी  है  ।

 मैं  भी  ऐसी  कई  रेलवे  लाइन  का  सुझाव
 दे  सकती  हूं  ।  मिसाल  के  तोर  पर  मैं  श्राप

 से  कहूं  कि  बिललीमोरा  से  के  कर  नासिक  होकर

 पूना  और  साउथ  में  जाने  वाली  लाइन  शभ्रगर

 डाली  जाए,  तो  बीच  का  जो  हिस्सा  श्रकाल

 का  विभाग  रहा  है,  उस  में  नई  इंडस्ट्रीज
 डेवलप  करने  के  लिए  हम  काफ़ी  हद  तक  बागे

 बढ़  सकते  हैं  ।  मैं  जानतो  हूं  कि  हर  एक  भाग

 के  सदस्य  ऐसे  सुझाव  दे  सकते  हैं  लेकिन  यहां

 सुझाव  देने  से  ही  काम  नहीं  चलेगा  ।  सवाल

 यह  है  कि  नई  लाइनें  डालने  के  लिए  कितना

 पैसा  खर्च  करने  वाले  हैं  -  इस  के  बारे  में

 पब्लिक  एकाउन्ट्स  कमेटी  ने  नई  रेलवे

 लाइनों  के  बारे  में  अपनी  171  वीं  रिपोर्ट

 में  24  पन्ने  पर  जो  कहा  है,  उस  पैरे  को  मैं

 आप  को  पढ़कर  सुनाना  चाहती  हूं  :

 “The  proportion  of  expenditure
 on  new  railway  lines  to  the  total
 expenditure  on  railways  is  steadily

 declining.  In  1948-49  the  ratio
 of
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 expenditure  on  new  lines  to  the
 total  expenditure  on  railways  rang-
 ed  between  il,l  to  3.5  per  cent.
 From  the  year  1966-67  this  percen-
 tage  has  steadily  gone  down,  ex-
 cept  for  the  year  1971-72.  During
 1973-74  and  ‘1974-75  the  expendi-
 ture  on  construction  of  new  lines
 was  43  and  4.4  per  cent  respecti-
 vely  of  the  total  expenditure  on
 railways.  This  is  a  very  depressing
 feature.”

 मैं  समझती  हूं  किन्नाज  के  बजट  में  ज्यादा

 से  ज्यादा  6  परमेन्ट  तक  ही  नई  लाइनों

 पर  खर्च  होगा  t  उपा  यक्ष  महोदय,  मैं  यह

 कहना  चाहूंगी  कि  जत्र  तक  ग्राप  कम  से  कम

 12, 13,  परसेन्ट  नई  रेलवे  लाइन  पर  खर्च

 नहीं  करना  चाहते  हैं  तब  तक  सब  लोगों  को

 जो  एस्पीरेशन्स  हैं,  भ्राशाएं  और  प्राकांक्षाएं

 हैं,  वे  पूरी  होता  बिल्कुल  प्रसम्भव  है  और

 इस  के  लिए  आप  को  प्लानिंग  कमोशन

 से  बात  करनी  चाहिए  ।

 कोंकण  रेलवे  के  बारे  में  में  कुड  कह,
 तो  शायद  लोग  यह  समझेंगे  कि  कंकग  रलवे
 य्र्ब  र्ूर  ने  वाली  है  क्योंकि  मरीजी  उसी
 शेत्र से  पाते हैं।  लोगों  को  बड़ी  ग़्शा  ी  प्रौर
 उनको  यह  प्लाका ंभा  रईंगी  कि  ब्ब  यह
 रेले  पहनें  वाली  2  लेकिन  में  यह  दख  रही  हूं
 कि  बट  में  कोंकग  रेलवे  के  लिए  कोई  पैसा

 नहीं  रखा  गया  है  और  इसका  कारग,  में
 जानती  हूं,  यह  है  कि  प्लानिंग  कमोशन
 इसके  लिए  पंसा  नहीं  देता ।  इसलिए  में

 यह  कहना  बहती  हूं  कि  श्रगर  झाप  यह  चाहते
 हैं  कि  देश  की  तरक्की  हो  प्लौर  खासकर
 पिछड़े  हुए  इलाकों  की  तरक्को  हो,  तो  श्राप
 को  नई  रलबे  लाइनों  पर  पैसा  खबं  कर्ता

 चाहिए  भोर  इस  दृष्टि  से  'ला  गे  मोशन
 से  श्रापको  ज्यादा  पंसा  लेना  चाहिए  |  तभी
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 जाक:  जो  नई  रेलवे  लाइनों  के  हमारे  सुझाव
 हैं,  उनपर  कुछ  काम  दो  पाएगा।  ;

 उपाध्यक्ष  जी,  इसके  साथ  ही  में  बम्बई
 के  सवाल  पर  कुठ  बोलना  चाहती  हूं  ।

 मे ंयह  समझतो  gf  we  में  ट्रेनों  में
 श्रोवर  क्राऊडिंग  के  बार  में  यह  के  सभी  सदस्य
 वाकिफ  होंगे  क्योंकि  भी  कभी  आप  वहां
 पर  जाते  होंगे  शर  रेलगाही  से  “भ'
 जाते  होंगे  तो  बह  पर  ट्रेनों  में  लोगों  को
 लटक  हुए  यात्रा  करते  देख  डोंगा  में  यह
 कह  सकती  हूं  कि  में  कई  सालों  से,  तकरीवन
 30  सालों  से  मैं  बम्बई  के  सबर्बन  रेल  से
 यात्रा  करने  वाली  एक  प्रवासी  हूं  और  हर
 दिन  देखती  हूँ  कि  उन  की  क्‍या  तकलीफें  हैं  ।
 मैं  यह  कहना  चाहंगी  कि  जैसे  हमें  पिछड़े
 हुए  इलाकों  की  तरफ़  ध्यान  देना  है,  उसी

 तरह  से  बम्बई  जैसे  मेट्रोपोलीटन  शहरों
 की  तरफ़  भी  घ्यान  देने  की  जह्रत  है  1
 बम्बई  में  कहां  कहां  से  लोग  झाते  हैं  -देश  के
 सभी  कोने  से  पाते  हैं  और  ग्रपना  पेट  पालते  हैं
 और  वहां  पश्राकर  कहीं  बहत  दूर  उपनगर  में
 रहना  पड़ता  है  ।  इसलिए  पूरे  लोक  सभा
 सदन  का  यह  फ़र्ज  हो  जाता  है  कि  बम्बई  जेसे

 शहरों  की  तरफ  हम  विशेष  ध्यान  दें  और

 वहां  पर  रेलों  के  लिए  ज्यादा  साधन  रखें

 मेट्रोपोलोटन  ट्रान्सपोर्ट  श्लागें  नाइजेशन
 969  में  बनाई  गई  थी  मर  उस  के  जरिये

 बम्बई  की  ट्रान्सपोर्ट  का  सवाल  शझौर  प्रे
 मेट्रोपोलीटन  रीजन  की  ट्रान्सपोर्ट  का
 सवाल  कंसे  हल  होगा,  इसके  बारे  में  कई

 सुझाव  झाए  हैं  शौर  दो  तीन  स्कीमें  बनाई
 गई  हैं  ।  एक  सिक्थ  कोरोडोर  की  60
 करोड़  रुपये  की  स्कीम  बनी  थी  और  969
 से  ले  कर  सिर्फ  पिछले  साल  कुछ  थोड़ा  सा
 वैसा  बम्बई  मेट्रोपोलिटन  स्कीम  के  लिए
 दिया  गया  जिस  को  वजह  से  वह  काम  भागे

 नहीं  चल  सका  |  अब  सरकार  ने  उस  के  लिए

 274

 Py



 275  Railway  Budget,

 (श्रीमती  मृणाल  गोरे]

 पैसा  दिया  है  और  वह  काम  शुरू  हो  रहा  है।
 इसके  लिए  मैं  मंत्री  जी  का  प्रभिनन्दन

 करती  हूं  t
 s

 नयी  रेलवे  लाइंस  श्राप  बना  रहे  हैं

 यह  भच्छी  बात  है  1  लेकिन  जब  तक  फोर्टे

 मार्कट  रावलीज  की  जो  40  करोड़  रुपये

 की  स्कीम  है,  बान्द्रा  गौरेगांव  की  28  करोड़
 रुपये  की  जो  स्कीम  है  और  कुर्ता  माण्डप  की

 27  करोड़  रुपये  की  जो  स्कीम  है  इन  पर

 काम  झागे  नहीं  बढ़ता  है  तब  तक  बम्बई
 को  कोई  फायदा  होने  वाला  नहीं  है  ।  भ्रापने

 १4  करोड  रुपये  की  बांद्रा  से  फ्लाई  ओवर

 ब़िजेस  वेस्टर्न  रेलवे  और  सैन्ट्ल  रेलवे

 को  जोइन  करने  की  जो  स्कीम  बनाई  है
 शौर  उसे  हाथ  में  लिया  है,  यह  भी  जरूरी

 है,  यह  होनी  चाहिए।  लेकिन  मेट्रोपोलिटन
 बजट  में  आप  जो  एक  करोड  रुपया  दे  रहे
 हैं  उसके  बारे  में  मेरा  यह  कहना  है  कि  बम्बई
 का  सवाल  इतना  पेछीदा  है  कि  इसके  बारे

 में  रेलदे  बोर्ड  को  काफी  गम्भीरता  से  सोचना

 पड़ेगा  |  बोर्ड  ये  समझ  रही  है  कि  महाराएट्र
 सरकार  वम्बई  की  बढ़ती  हुई  झ्रावादी  को
 रोकने  के  लिये  उद्योग  घाघों  का  विकेन्द्रीकरण

 चाहती  है।  लेकिन  यह  सही  नहीं  है।  बीच

 बीच  में  यह  नीति  महाराष्ट्र  सरकार  लेती

 है।  फिर  भी  उद्योग  घंघों  में  नयी  भर्ती  होने
 वाली  है,  आबादी  बढ़ने  वाली  है।  इसको

 दु-ट  में  रखकर  ब्या  कदम  उठाना  है,

 यह  देखना  चाहिए

 अध्यक्ष  महोदय  में  कहना  चाहती  हूं
 कि  बम्बई  में  भीड़  बढ़ने  वाली  है,  कम  होने
 वाली  नहीं  है  |  इसलिये  इसको  सामने
 रखकर  बम्बई  के  सवालों  को  देखना  पड़ेगा  ।

 हम  लोगों  का  कहना  यह  है  कि  बान्द्रा  का
 काम  केवल  फ्लाई  ओवर  से  होने  वाला  नहीं
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 है  ।  मेरे  पाल  से  बान्द्रा  गौरेगांव  और  कुर्ला
 N  माण्डप  की  स्कीमों  को  भी  जन्दी  ही  क्‍ह्लापको

 हाथ  में  लेना  पड़ेगा  शर  पैसा  देना  पड़ेगा  ।
 4.40  hrs.
 [Surr  0.  N.  Tiwary  in  the  Chair.]

 इसके  साथ  साथ  ही  मैं  यह  कहना  चाहंगी
 कि  प्राप  बड़े  बड़े  काम  करने  वाल  हैं,  यह
 भ्रच्छी  बात  है  :  लेकिन  छोटी-छोटी  चीजे
 जो  हम  कर  सकते  हैं  और  जिनसे  लोगों  को

 राहत  मिल  सकती  है  वह  भी  हमें  करने

 चाहिएं  ।  बप्बई  की  जहे  जैसी  सबबेंन  संस्था

 है  ।  उन्होंने  एक  नया  टाइम-टेबल  तैयार
 किया  है  ।  लेकिन  रेलबं  अभ्रधिकारी  इसके
 बारे  में  सोच;  नहीं  चाहते।  गर  इसका
 झ्रभ्यास  करके  स्टडी  करके  कोई  टाइम  टेबल
 तेयार  किया  जाता  तो  लोगों  को  बहत  राहत
 मिलती  t  लेकिन  रेलवे  के  झग्मधिकारी  ऐसे
 कामों  में  कोई  सहयोग  करने  को  तैयार  नहीं  हैं
 इसी  प्रकार  से  एक  और  सवाल  बम्बई  का

 है।  झाप  बुलावा  से  लेकर  बांद्रा  तक  पग्रण्डर-
 ग्राऊण्ड  रेलये  बनाना  चाहते  हैं  जिस  पर
 450  करोड़  रुपया  लगाने  वाले  हैं  ।  हम

 पहले  से  कहते  श्राए  हैं  कि  श्राप  उस  प्रकार  की
 खर्चीली  योजना  न  बनाये  ,  शाप  अण्डर-
 प्रऊष्ड  रेलवे  न  बनायें  लेकिन  जो  छोटे
 छोटे  मामले  हैं  जिनको  हम  बहुत  जन्दी

 हल  कर  सकते  हैं,  उस  पर  घ्यान  दें
 wa  मैं  आप  से  कहना  चाहती  हूं  कि  टिकट
 खिड़की  पर  टिकट  लेने  बालों  की  बड़ी  लाईन
 लगी  होती  है।  अब  लोग  आते  हैं  देखा  लाईन
 लगी  हुई  है,  चहरने  के  लिए  समय  नहीं  है,
 वैसे  हो  भागते  भागते  गाडी  में  चढ़  जाते  हैं।
 झाप  कम  से  कम  इन  छोटो  छोटी  बातों  को

 हल  करने  की  तरफ़  भी  ध्यान  दें  तभी  लोगों
 की  तकलीफ  दूर  होंगी  ।  लेकिन  आपके
 रेलवे  भ्रधिकारी  इधर  ध्यान  नहीं  देते  हैं  ।

 ग्राजकल  हजारों  की  तादाद  में  हमारी
 बहनें,  महिलाएं  अलग  धलग  झ्राफिसिस
 में  काम  झरने  के  लिए  जा  रही  हैं।  ज्यादातर
 प्राफिसिस  चर्च  गेट  में  स्थित  हैं।  वहां  पर

 महाराष्ट्र  गवर्नमेंट  का  सचिवालय,  वैस्टरन
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 रेलवे  का  प्राफिस,  बम्बई  ग्यनिसिपल
 कारपोरेशन  का  आफिस,  इनकम  टैक्स  का
 झाफिस  पास  में  हैं  तथा  शौर  भी  कई  दूसरे
 झ्राफिस  हैं  जहां  हजारों  की  तादाद  में  हमारी
 बहनें  काम  करने  के  लिए  कती  हैं  1
 उनकी  संब्या  दिनों  दिन  बढ़  रही  है  ।
 लेकिन  दूसरी  तरफ  जो  पुराने  समय  से  एक
 डिब्बा  महिलाओं  के  लिए  लगा  करता  था

 वही  श्राज  भी  लग  रहा  है,  उस  में  कोई  बड़ौतरी
 नहीं  की  गई,  एक  ही  डिब्बा  श्राज  भी  उनके

 लिए  सुरक्षित  रहता  है।  श्राप  जानते  हैं  कि
 दो  तीन  साल  पहले  हम  लोगों  ने  चर्च  गेट  पर
 जनरल  भैनेजर  का  घेराव  किया  था  झौर
 उसके  बाद  थोड़ी  सुविधा  वहा  दी  गई  है।
 लेकिन  अभी  तक  भी  वह  काम  पूरा  नहीं

 हुआ  है  |  महिलाओं  के  लिए  कुछ  और  श्रलग
 से  व्यवस्था  करना  बहत  जरूरी  है।  हर  ट्रेन
 में  ग्राप  एकाघ  ज्यादा  डिब्बा  दे  सकते  हैं  .  .  -

 श्री  एसम०  राम  ग्रोपाल  रेड्डी
 (निज्ञामाबाद)  :  श्रव  श्राप  मंत्री  जी  का
 घेराव  करें  तो  दो  डिब्बे  लग  जाएंगे  1

 शोमती  मृणाल  गोरे  :  एक  दो  डिब्ले

 बढ़ने  चाहियें  nl  झ्रापको  चाहिये  कि  आप

 कुछ  नए  ढ  ग  से  सोचे  ।  पझ्गर  ज्यादा  डिब्बा

 नहीं  तो  शाम  शौर  सुबह  के  वक्‍त  कुछ
 प्रा  के  सुविधा  दे  सकते  हैं  ।  भ्राप  बोरिवली  से
 चर्च  गेट  तक  झौर  कल्याण  च्ही ०  टी०  तक
 महिला  स्पेशल  छोड  सकते  हैं  |  उसका
 श्रमिक-रानी  नाम  हो  सकता  हैँ  1  ऐसी
 ट्रेन  केवल  महिलाशों  के  लिए  हो  सकती  है
 जिस  में  आफिस  जाने  वाली  महिलाझों  को

 जगह  मिल  जाए  ।  ऐसा  आपने  किया  तो
 दूसरी  जो  ट्रेन्स  हैं  उन  में  महिलाझं  का  रश
 कम  हो  सकता  है।  झापकों  चाहिये  कि  श्राप
 नए  ढंग  से  सोच  शौर नए  ढंग  से  सोचना
 शुरू  करें  |  दस  पंद्रह  दिन  तक  झाप  चला
 कर  देख  सकते  हैं  भौर  यदि  इस  तरह  का
 प्रयोग  सफल  रहता  है  तो  इसको  भाप  चाल
 रख  सकते  हैं  नहीं  तो  बन्द  कर  सकते  हैं

 लेकिन  इन  लाइन्स  पर  आप  सोचना  शुर
 तो  करें  ताकि  लोग  यह  समझ  सकें  कि  आप

 लोग  दिल  से  कु७  करने  की  कोशिश  कर

 रहे  हैं  1

 माननीय  पटेल  साहब  ने  बलसार  से

 विरार  शटल  की  बात  कही  है  |  इस  सम्बन्ध
 में  मेरी  मांग  है  कि  बलसार  से  विरार  सुबह
 साई  छः  बज  शटल  पहुंचे  और  सात  बजे  विरार

 से  निकल  कर  यह  गाड़ी  बलसार  जानी

 चाहिये  ।  इस  के  बारे  में  हमारी  रेलवे  के

 अफसरों  से  बातचीत  भी  हुई  थी।  हमारी
 मांग  थी  कि  दहानु  से  विरारओऔर  विरार  से

 दहानु  तक  शटल  दी  जाए  ।  लेकिन  इसको
 श्राप  छोड़  दें  ।  पटेल  साहव  को  बात  को  ही
 आप  मान  लें  लेकिन  शटल  शुरू  करे।  इससे
 काफी  हद  तक  लोगों  को  राहत
 मिलेगी  ।  यहां  पर  हर  रोज्ञ  काम  के «लिए.
 शाने  वालों  की  संख्या  हजारों  में  है  इनके
 लिए  इस  प्रकार  की  शटल  बहुत  सुविधाजनक
 सिद्ध  हो  सकती  है  1

 इसी  तरह  की  श्ौर  भी  छोटी  छोटी  बातें

 हैं  n  श्रापने  पालघर  पर  झोवर  ब्रिज  बना  दिया

 है।  यह  प्रोवर  ब्रिज  पहले  का  जो  फाटक  था

 वहां  से  करीब  श्राघा  मील  की  दूरी  पर  है  ।

 इसमे  पैदल  जानेवालों  के  लिए,  साइकल  वालों

 के  लिए  बहुत  कटिनाई  हो  गई  है।  जब  फाटक
 बन्द  हो  जाता  है  तो  मोटर  वालों  को  तो  कोई
 फब  नहीं  पड़ता  है  लेकिन  पैदल  जाने  वाले
 लोगों  के  लिए  झगर  फाटक  बन्द  कर  दिया  जाता

 है  तो  उनको  बड़ी  असुविधा  का  सामना  करना

 पड़ता  है  1  उनके  लिए  या  तो  फुट  ओवर  ब्रिज

 होना  चाहिए।  मोटर  का  ब्रिज  श्राधा  मील  की

 दूरी  पर  है।  इतना  सफर  वे  चलकर  कर

 सकते  हैं  ?  पालघर  ग्राम  पंचायत  ने  फाटक
 खोलने  &  लिये  रेलवे  को  लिखा  ६  और  रेलवे
 ने  जवाब  दिया  है  कि  पूरे  साल  भर  के  लिए
 बारह  हजार  रुपया  वह  भर  दे  दब  छोटी  सी
 ग्राम  पंचायत  इतना  रुपया  कहां  से  भर  सकती

 है।  लोगों  को  झाने  जाने  की  सुविधा  देने  के
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 लिए  रेलबे  फाटक  को  खुली  रखे  ।  यह  लोगों

 की  द्प्टि  से  बहुत  महत्वपूर्ण  है  ।

 बसे  ही  बसेइ  स्टेशन  पर  से  यात्रियों  को

 स्टेट  ट्रांस्सपोर्ट  से  जाना  पड़ता  है।  एस०  टी  ०

 का  नया  बस  स्टेशन  बनाया  गया  है  इस  नये

 स्टेशन  से  रेलवे  स्टेशन  दो  सौ  फिट  पर  है,
 लेकिन  यह  दो  सौ  फिट  का  रास्ता  रेलवे  नहीं
 बना  रहो  है  इसलिये  यात्रियों  को  आधा

 मोल  का  चक्‍कर  लगाना  पड़ता  है  ।  यह  एक
 छोटी  सी  बात  है।  रेल  अधिकारी  प्रवासियों

 की  इन  छोटो  छोटी  बातों  को  तरफ

 अगर  ध्यान  दें  तो  बहुत  सुविधा  यात्रियों
 को  हो  सकतो  है  ।  यात्रियों  की  द्प्टि  से

 ये  बहुत  महत्वपूर्ण  बात  है  |

 बम्बई  में  जो  काम  के  लिए  आते  हैं  उनके

 लिए  आपने  सीजन  टिकट  देने  की  व्यवस्था
 कर  रखी  है  ।  लेकिन  पालघर,  दहानु  से  हजारों
 लोग  झआाते  जाते  हैं बौर  उनके  लिए  भी  आपको
 बम्बई  जैसा  सीज़न  टिकट  की  व्यवस्था  करनी

 चाहिये  ।  इससे  उनको  काफी  सुविधा  हो
 जाएगी  |

 बम्बई  में  कई  लोग  हैं  जो  छोटे  छोटे  है
 और  फरी  करने  वाले  हैं  -  वें  एक  टोकरा  केला
 आ्रादि  ले  कर  अ्ाति  हैं  और  उसको  बेच  कर
 वापिस  चले  जाते  हैं  ।  अपना  पेट  भर  सकते

 हैं।  पहले  ऐसे  लोगों  के  लिये  सीज्ञन  टिकट
 पर  35  किलो  वेट  ले  जाने  की  सुविधा  थी,
 लेकिन  श्रब  उस  को  कम  कर  के  0  किलो  कर
 दिया  गया  है।  मेरा  कहना  है  कि  छोटे  लोगों
 को  आप  क्‍यों  परेशान  कर  रहे  हैं।  अगर  वे
 लोग  रिप्रेजेंट  करते  हैं  तो  आप  को  उनका
 ख्याल  करना  चाहिये  ।

 हमें  मजदूरों  को  न्याय  देने  की  एक  सी
 नीति  अपनानी  चाहिये  भौर  दूसरी  तरक  रेलवे
 के  जितने  मज़दूर  हैं,  काम  करने  वाले  हैं  उन
 को  आम  जनता  की  तकलीकों  को  दूर  करने  को
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 कोशिश  करनी  चाहिये  ।  प्रभी  माननीय
 डी०  बो०  पाटिल  ने  जो  कहा  कि  रेलवे  पर  जो

 रुपया  खर्च  होता  है  उस  का  हम  पूरा  रिटर्म

 मिलें,  इसके  लिये  यह  जरूरी  है  कि  हों  देखता

 है  कि  भ्रप्टाचार  को  कैसे  खम  किया  जाओ  और

 इसमे  सब  का  सहयोग  कंसे  लिया  जाये  1

 मेरी  राय  में  इम्त  दृष्टिकोण  से  रेलवे  के  रीधो  -

 नाइजेशन  की  बहुत  जरूरत  है।  मैं  प्राशा  करतो

 हूं  कि  माननोय  दण्डवर्  जो,  जिनका  लोगों  के

 साय  हमेशा  अच्छा  ताल्लुक  रहा  है,  लोगों  को

 तकलीफा  को  समसझेंगे  बौर  इस  झाधार  पर

 रेलवे  प्रशासन  को  मोड़ने  का  काम  करेंगे।

 श्रो  राम  देनो  राम  (पलामू)  :  माननोय
 सभापति  जी,  30  वर्ष  को  आजादी  के  बाद

 पूरे  सदन  और  सर  दगर  को  यह  जानकर  आश्चर्य

 होगा  कि  स्थानीय  प्रतिनिधि  के  रूप  में  में  पहला
 व्यक्ति  उस  पहाड़ो  जिले  से  शाया  हूं  उसके

 पहले  किसी  स्थानीय  व्यक्ति  को  टिकट  नहीं
 दिया  गया  था  |  श्राज  तक  30  साल  को  आजादी
 में  कोई  रेल  मंत्री  पलामू  जिले  में  नहीं  गये

 हैं  ग्रीन  उम्मीद  है  कि  वर्तमान  रेल  मंत्री  दी
 जायेंगे  ।  मुझे  खुशी  होगी  अगर  वर्तमान  रेल

 मंत्री  उस  इलाके  मे  जायें  तो  मुझे  उम्मीद  है  कि

 वे  निश्चित  रूप  से  महसूस  करेंगे  कि  उस  इलाके
 में  रेलवे  लाइन  की  कितनी  आवश्यकता  है
 उसके  विकास  के  लिये।  इसलिये  भ्रनुरो4  है
 कि  इस  जिले  में  रेलवें  लाइन  बिछाई  जाये  जो

 अधूरे  पड़े  हुए  हैं  ।

 छोटा  नागपुर  के  भन्दर  पलामू  जिला  का
 में  रहने  वाला  हुं  जो  पटना  से  केवल  85  मील

 दूर  है  |  महोदय  पटना  से  जब  डाल्टनगंज
 रेल  से  श्राप  जायेंगे  तो  इस  दूरी  को  तय  करने

 में  4  घंटे  का समय  लगता  हैं  -  एक  ही  गाड़ी
 पटना  से  ]  बज  कर  20  मिनट  पर  चलती  है
 जो  डेहरी  प्रोन-सोन  में  5  घंटे  तक  खड़ी  रहती

 हैं।  ऐडमिनि  ट्रेन  का  कहना  है  कि  बहुत
 सी  गाड़ियों  का  वह  मेल  लेकर  जाती  हैं  ।  मैं
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 सरकार  से  पूछना  तो  :  कि  झगर  कोई
 बीमार  आदमी  उस  गाड़ी  पर  चलेगा  तो  उस

 की  क्‍या  हालत  होगी  ?  डाल्टनगंज  से  भो

 जो  गाडी  जाती  है  वह  भो  उसी  तरह  डेहरी  शोन

 सोन  पर  5  घंटे  स्टैंड  हो  जाती  है  गौर  बाकी

 14,  5  घंटे  में  पटना  पहुंचते  हैं  -  पटना  से

 दिल्‍ली  लगभग  900  किलोमीटर  है  जो  हम
 6%  20  घंटे  में  पहुंचते  हैं  जबकि  पटना  से

 डाल्टनगंज  i85  मील  i4  घंटा  भे  पहुँचतें
 हैं।  भ्राप  सोच  सके  हैं  कि  वहां  के

 यात्रियों  को  क्‍या  स्थिति  होतो  होगो।
 इसलिये  एक  एक्सप्रेस  ट्रेन  की  व्यवस्थों  की

 जाये  |  इन  समस्याश्रों  के  सम्बन्ध  में  पिछले  मंत्रि-
 मडल  में  'राबर  पत्र  व्यवहार  करता  रहा  पर

 कोई  निष्कर्ष  नही  निकला  ।  रे  श्री  दंडवर्ते  जो
 को  याद  दिलाना  चाहता  हूं  कि  एक  बार  जब

 बावूजी  रेल  मंत्री  थ,  संयोग  से  वे  रेहला  रेलवे

 पुन  का  उदघाटन  करने  गये  ४७  1  वहां  की  जो
 दशा  उन्होंने  देखी  तो  तुरन्त  एक  एक्सपरस  गाड़ी
 “eT  के  लिये  देदी।  लेकिन  दो  तोन  महीने
 बाद  जब  वें  रेल  मंत्री  थे:  पद  से  हटे  गये  तो  उस
 गन  गाड़ी  को  भो  रट  कर  दिया  गया  1

 माननीय  सभापति  जो  म॑  ग्रायक  माध्यव
 में  मंत्री  महोदय  से  निवेदन  करूंगा  कि  पठारी
 इलाः  को  तरफ  वें  विशेष  ध्यान  दे  ।  #॑  मंत्रो
 महोदय  से  अनुरोध  करूगा  कि  वह  एक  बार

 पन्‍्गमू  चलकर  दर्शन  दे  |  यहां  की  एक  मुख्य
 प्रहमियत  की  रेलवे  लाइन  इनकम्पलीट  पड़ो
 हुई  है  जो  बरबाढीह  से  चिरमिरी  तक  रोके  ड
 बन्ई-वार  द्य  समय  बन  रही  थी  लेकिन  लड़ाई
 बन्द  होने  &  बाद  इसे  इन  कम्पलीट  ही  छोड़
 दिया  गया।  सारे  पुल  झौर  स्टेशन  बने  हुए  हैं
 "बल  लाइन  बिछाने  का  काम  वाकी  पड़ा
 हुप्रा है  है।  इस  लाइन  की  प्रहमियत  इसलिये
 भो

 है  कि  यह  मिनरल  बैल्टस्‌  के  बीच  में  हैं
 श्र।र  यह  आ्ादिवासी  एरिया  है  t  प्रगर  यह
 los  किलोमीटर  का  रेल  लाइन  का  टुकड़ा

 बना  दिया  जाता  है  तो  बम्बई  जाते  वाले  यात्रियों
 फी  250  मील  का  रास्ता  कम  पड़ता  है  ।

 कलकत्ते  से  जो  यात्री  चलत  हैं  उनको  डेरी
 श्ोन  सोध  शरीर  इलाहाबाद  हो८  हुए  घूमकर
 बम्बई  जाना  पड़ता  है।  बजट  भावण  ्  मंत्रो

 महोदय  ने  जिन  रेलवे  लाइतों  को  बनाने  के
 सम्बन्ध  में  कहा  है  यदि  उन्हें  उक्त  लाइन  के
 बारे  वे  जानकारी  होतो  तो  निश्चित  तौर  से
 बरियता  देर  1  लेकिन  मुन्ने  अकपोस  है  कि
 बजट  में  कहीं  भी  इस  लाइन  का  जिक  नहों  है  t
 में  यह  भी  प्रनुरोध  करूंगा  कि  वहां  को  हालत
 ऐसी  है  कि  बच्चों  को  बताना  पड़ता  है  कि  रेल
 कसी  हं'तो  है।  ऐसे  भी  चू  हैं  जिन्होंने
 ग्राज  तक  रेल  देखी  नहों  है  ।

 क्योंकि  वहां  पर  अनेकों  प्रकार  के  नितरल्स
 का  ड्बी  डिपाज़िट  पड़ा  हुश्रा  है  इसलिये  भो
 इस  लाइन  का  बनाना  जरूरी  है  ।  इससे
 इलाके  का  विकास  होगा

 मंत्री  महोदय  ने  प्लेटफार्म  टिकट  का  मूल्य
 50  पैसे  से  30  पैसे  क्रिया,  इससे  काको  लोगों

 को  राहत  मिलेगो  t  लेकिन  म॑  कहूंगा  कि  पहले
 'रिजवेशन  का  सिर्फ  8  झरना  लगता  था  फिर

 एक  रुपया  हो  गया  झौर  श्रब  साढ़े  5  रुपये
 लगना  है।  मेरा  निवेदत  होगा  कि  सैकिड  क्लास
 &  रिजर्वेशन  चार्ज  को  भो  कम  करें।

 रांचो  से  डाल्टनगंज  i05  मोल  को  दूरी
 है।  रांची  से  लोहरदगा  तक  छोटो  लाइन
 बनो  हुई  है  ।  रांची  से  डाल्टनगंज  सिर्फ  बस
 लाइन  थो  जो  प्राइवेट  अोनसे  चलाते  थे  1
 जिमसे  धावियोकोसहु  जलियते  वीवापरतु
 वह  सब  नेशनलाइज  कर  लिया  गया  है।
 सभापति  महोदय,  श्राप  बिहार  के  रहने  वाले

 हैं  इसलिए  प्राप  प्रच्ठी  तरह  से  जानते  हैं
 कि  राज्य  ट्रांसयोर्ट  को  बसे  कंसे  चलतो  हैं  ।
 यात्रियों  को  इनती  मुसीबतें  उठातो  पड़तो  हैं
 कि  ऐसा  कोई  दिन  नहों  होता  है,  जब  गवन मेट
 को  हज़ारों  गालियां  न  पड़ती  हों  -  इसलिझु
 में  चाहूंगा  कि  रांचो  लोहरदगा  लाइन  को  बढ़ा
 कर  कहों  भी  डाल्टनगंज  गोमो  लाइन  के  साथ.

 जोड़  दें,  ताकि  यात्रियों  को  सहूलिवत  हो  ४
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 5.00  hrs.  '

 महोदय  जो  पलामू  जिला  अकाल  झौर

 मुखाड़  का  ज़िला  रहा  है,  बेकारी  और  भुव्षम री
 का  ज़िला  रहः  है  1  अगर  मंत्री  महोदव  यदि

 इस  की  तरफ़  ध्यान  देंगे,  तो  निश्चित  रुप  से

 वहां  की  बेकारी  दूर  होगी  |

 मेरे  पूरब  वक्‍ताओं  ने  क ैजुअल  लेबर  की  चर्चा

 की  है  ।  पलामू  जिले  के  मजदूर  रेलवे  में

 कैजुअल  लेबर  के  रुप  में  डाल्टनगंज  में  हैं  जो

 पिछले  दस  बरस  से  काम  कर  रहे  हैं,  मेरे  पास

 दरख्वास्त  आया  है  जिससे  मालूम  पड़ता  है
 कि  उन  लोगों  को  हटाने  की  स'ज्ञिग  चल  रहो

 है।  सिगरौलो  में  प्रभी  भी  कैजुश्नल  लेबर

 की  जरुरत  है।  अगरे  डाल्टनगज  में  काम  नहीं

 हैँ,  तो  उन  लोगों  को  मिगरीली  में  भेज  दिया

 जाये  ।  अक्सर  देखा  जाता  है  कि  अक्पर
 लोग  पलामू  जिले  के  मजदूरों  को  छांट  कर  अपनों
 मर्जी  के  मृता4िक  दूसरी  जगह  के  लोगों  को

 वहाल  कर  देते  हैं।  मैं  मंत्री  महोदय  से  निवेदन
 करुंगा  कि  वह  पलामू  जिले  के  मजदूरों  की  तरफ
 ध्यान  दें,  ताकि  छटनी  न  किये  जायें  ।  पलामू
 बिहार  का  सब  से  पिछड़ा  जिला  है-उल्कि  कहा
 जा  सकता  है  कि  वैसा  अनतडेवेलण्ड  डिस्ट्रिक्ट
 शांयद  ही  देश  म॑  कोई  होगा  ।

 इन  शब्दों  के  साथ  में  रेलवे  बजट  का
 स्वागत  करता  हूं  ।

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor):  Mr.  Chairman,  Sir,  when
 I  heard  the  speeches  of  the  Janata
 Party  I  was  mot  able  to  hear  even
 a  word  congratulating  the  Congress
 Government  which  has  done  so  much
 tor  the  country.  At  least  they  should
 have  congratulateq  Shri  S.  K.  Patil
 or  Jagjivan  Ram  Babu:  but  I  don’t
 want  to  go  in  their  way.

 When  I  read  the  speech  of  the
 Hon.  Railway  Minister,  I  saw  his
 sincerity  and  his  anxiety  with  regard
 to  the  welfare  of  the  workers  and
 ‘the  passengers.  With  regard  to  the
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 workers,  he  has  >einstat2ed  them  and
 has  paid  back-wagcs  to  the  tune  of
 Rs,  l  crore  ang  more,  And  because
 he  has  paid  Rs.  ]  crore  and  more,  it
 might  not  have  oecome  possible  for
 him  to  look  into  other  amenities  for
 them.  With  regard  to  the  passengers
 he  has  provided  foy  the  introduction
 of  double-decker  coaches,  increasing
 the  number  of  Janata  trains,  provi-
 sion  of  adequate  drinking  water  faci-
 lities.  instructions  to  manufacture  a
 proto-type  of  a  second-class  coach
 with  better  facilities,  provision  of
 cushioned  beds  in  the  second-class
 sleeper  coaches,  making  reservations
 easier,  simplifying  the  machinery  ‘to
 settle  claim,  etc.  This  is  a  good  be-
 ginning.  He  has  stated  his  policy
 but  he  js  yet  to  implement  these
 things:  he  has  still  to  go  a  long  way.

 With  regard  to  the  workers,  he  has
 not  increased  the  medical  facilities,
 housing  facilities.  recreation  facilities
 and  facilities  for  the  education  and
 welfare  of  their  children,

 Then,  the  other  things  which  have
 to  be  looked  into  are  ihe  strengthen-
 ing  of  existing  lines,  improvement  of
 uneconomic  lines,  laying  of  new  lines,
 electrification  of  lines,  increasing
 Janata  trains,  remodelling  of  stations,
 starting  of  new  ,tations,  construction
 of  over-bridges,  under-brides  and
 level-crossings  etc.  These  require
 crores  ang  crores  of  rupees.  But  the
 Railway  Minister  is  now  “acing  a
 deficit  of  Rs.  440  crores:  how  cAan  he
 implement  al]  these  things  when  there
 is  no  money  with  him?  He  can  do
 it  only  in  two  ways.  One  is  to  in-
 crease  the  fares  and  freight  charges,
 but  this  he  cannot  do  because  of  the
 uneconomic  position  of  the  people.
 Now,  the  Railways  are  bearing  30
 many  social  burdeng  because  the
 Railways  are  not  only  a  commercial
 organisation  but  also  a  public  utility
 service,  The  Railways  are  giving
 concessions  to  suburban  passenge!s:
 they  are  paying  less  than  a  paise  for
 every  three  paise  paid  by  the  ordi-
 nary  passengers.  The  Railways.  are also  allowing  a  lower  rate  for  the
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 transport  of  coal,  food-grains,  ferti-
 lizers,  iron-ore  etc.  and  therefore
 they  are  getting  a  lower  income  from
 the  transport  of  these  things.  Again,
 the  Railways  are  giving  freight  con-
 cessions  on  goods  supphed  to  drought
 affected  areas.  They  are  also  operat-
 ing  uneconomic  tines  and  they  are
 Siving  some  extra  benefits  to  emplo-
 yees  such  as  health  and  medical  faci-
 lities  and  educational  facilities  to
 their  children:  All  this  costs  the
 Rajlways  a  lot  of  money  they  have
 to  spend  not  less  than’  Rs.  20  to
 Rs.  50  crores  on  the  amenities  itself.

 Now,  why  do  the  Railways  have
 to  spend  on  these  items  when  the
 Govarnment  has  ६०  bear  the  social
 burdens?  In  other  countries,  social
 burdens  are  borne  by  their  Govern-
 ments.  In  Japan,  Germany,  Rritain
 and  other  countries  the  Government
 writes  off  the  losses  of  the  Railways.
 They  also  give  soft  loans  at  a  lower
 rate  of  interest  and  they  share  the
 social  burdens  as  well.  Therefore,  I
 would  like  the  Railway  Minister  to
 consider  this  and  negotiate  with  the
 Government  to  see  that  a  portion  of
 the  social  burdens  is  taken  avray  from
 them,  It  would  then  be  quite  casv
 for  him  to  fulfil  the  things  enunciat-
 ed  in  his  policy  stalement.  He  can
 also  constitute  a  High  Power  Com-
 mittee  to  decide  the  problem  of  shar-
 ing  of  social  burdeas  by  the  Govern-
 ment  and  the  Railways,

 There  is  another  thing.  When  the
 Railways  are  in  debt  to  the  tune  of
 Rs.  440  crores,  I  wonder  why  ‘they
 are  giving  money  to  the  Road  Trans-
 port  Corporations  of  the  States.
 They  have  given  Rs.  0  crores  to  the
 State  Road  Transport  Corporations.
 T  want  the  Minister  to  collect  that
 money  because  the  Railway,  are
 themselves  jn  debt.  The  Road  Trans-
 Port  Corporations  of  the  States  can
 borrow  from  anywhere  else.

 Regarding  the  workers,
 Still  to  be  done de  हा

 much  is
 Bonus  has  to  be

 clared  ang  C.  D.  hag  to  be  paid,  छा

 the  Guntakal  Division,  about  a  thoue
 sand  workerg  were  retrenched  a  year
 ago;  They  have  to  be  _  reinstated.
 There  are  daily-wage  workers  in  the
 Guntakal  Railway  Division:  they
 must  be  made  permanent,  Many  of
 the  casual  labour  wert,  displaced  be-
 caus#  of  the  reinstatement  of  the
 railway  workmen  who  had  partici-
 pated  in  the  974  strike:  these  casual
 labourers  who  have  been  displaced
 must  be  reinstated,

 There  are  arrears  of  night  duty
 allowance  and  overtime  allowance  for
 the  railway  staff  in  Guntakal  divi-
 sion  since  1973.  These  require  to
 be  paid  immedietely.

 The  railways  are  constructing
 Nadikudi-Bibinagar  broadgauge  line.
 First,  they  had  taken  it  up  in  con-
 junction  with  Macharla-Guntur
 metregauge  line  to  be  converted  into
 broadgauge  line.  They  had  taken  it
 up  as  a  composite  project,  New,  they
 have  deleted  Macharla-Guntur
 metregauge  line  and  have  taken  up
 only  Nadikudi-Bibinagar  line.  Even
 here,  they  have  divided  it  into  two
 parts.  One  ig  Bibinagar  to  Nalgonda
 and  the  second  is  Nalgonda  to  Nadi-
 kudi.  They  have,  however,  taken  up
 only  Bibinagar  to  Nalgonda  ling  and
 it  is  to  be  completed  by  1979,  The
 money  given  for  this  is  Oaly  Rs,  30
 lakhs,  It  is  not  possible  to  complete
 the  work  unless  Rs.  4  crores  are  given
 this  year  itself.  I  would,

 therefore,
 request  the  Railway  Minister  to  see
 that  this  money  is  made  available
 for  this  ling  in  this  year  itself,

 hen,  there  i,  a  metergauge  line

 Pai  Tirupati  ०  Katpadi  which  is

 linking  Southern  railways  to  South-

 Central  railways.  If  it  is  converted
 into  a  broadgauge  line.  there  is  no

 necessity  for  the  passengers  from  the

 South  to  come  to  Madras
 then

 to  Gudur  and  then  to  Vijaweda.
 They  can  go  from  Katpadi  to  Tiru-

 pati  then  to  Gudur  and  to  the  North.

 In  that  way,  it  would  be  very  easy
 for  the  passengers  from  the  South  to
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 ~go  to  North.  It  is,  therefore,  neces-
 sary  that  this  line  must  be  convert-
 ed  into  broadgauge  line,

 A  survey  is  being  :onducteg  to  con-
 vert  the  metergauge  line  into  a
 broadgauge  line  from  Hyderabad  to
 Bangalore.  It  is  quite  necessary  to
 convert  the  metergauge  line  to  broad-
 gauge  line  from  Dharmavaram  to
 Pakala.  It  will  complete  the  whole
 circle.  Then,  a  line  is  required  to
 be  constructed  from  Kolar  Goldfields
 upto  Chittoor  to  connect  Mysore  with
 the  North.  It  will  be  a  shcrt  cut.
 There  would  be  no  necessity  to  go
 to  Jalarpet,  Madras,  then  to  Gudur
 and  then  to  Vijayawada.  This  line  is
 required  to  be  constructed  at  the
 earliest,

 Further,  I  wouid  suggest  that
 Guntaka]  division  should  be  attached
 to  South-Central  Railways  and
 Sholapur  division  to  Central  Railway.
 There  has  been  a  demand  for  this
 and  if  it  is  done,  it  will  be  better.

 There  have  been  a  number  of  rail-
 way  accidents  in  the  past.  Perhaps
 one  of  the  reasons  is  these  fast  mov-
 ing  trains.  It  seems,  our  railway
 lines  are  not  having  enough  strength
 to  withstand  the  running  of  the  fast
 moving  trains.  Therefor2  they  have
 to  be  strengthened  first.  To  streng-
 then  them  they  are  not  having  steel
 sleepers.  Now  they  are  using  con-
 crete  sleepers,  They  are  net  in  suffi-
 cient  quantity,  therefore,  they  must
 manufacture  them  in  a  large  way.  I
 am  giving  you  an  example.

 The  Electricity  Boards  are  manu-
 facturing  cement  poles  in  the  place  of
 irOn  poles.  Like  that  if  they  can
 manufacture  concrete  sleepers,  it  is
 very  easy  for  us.  Therefore,  in  every
 Division  they  must  see  that  all  these
 concrete  sleepers  are  manufactured.

 There  is  ticketless  iravelling  which
 must  be  arrested,  Especially  in  cer-
 tain  lines  ticketless  travelling  is  be-
 coming  usual.  Therefore,  unless  cer-
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 tain  steps  are  taken  it  is  not  possibJe
 to  oollect  money  and  increase  our
 revenues.

 The  Railway  Boad  is  converting
 many  railway  stations.  But  Chittoor
 is  the  heedquarters  of  a  district  and
 there  that  station  js  not  remodelled
 even  to-day,

 At  Pileru  a  flag  s‘ation  is  neces-
 sary.  There  is  Mungilpat  which  is
 an  intermediate  station  and  which  is
 only  temporary  and  is  near  Tirupati,
 It  must  be  made  permanent.

 SHRI  DAJIBA  DESAI  (Kolkapur):
 At  the  outset  I  want  to  congratulate
 the  new  Railway  Minister  for  his
 bold  decision  to  reinstate  all  the
 workers  who  were  victimised  during
 the  974  railway  strike.  It  is  a  good
 augury  that  without  raising  the  fares
 the  Railway  Minister  has  submitted
 a  surplus  budget.

 I  want  to  mention  one  or  two  im-
 portant  factors  regarding  the  rail-
 ways  and  railway  passengers,  For
 passenger  amenities  a  sum  of  Rs.  4,22
 crores  has  been  provided  as  per  one
 memorandum.  The  railways  are
 earning  nearly  Rs.  2000  crore:  eyrnw
 year  from  fares  and  freights  and  out
 of  this,  the  passenger  amenities  share
 is  only  Rs.  4  crores  which  is  quite
 insignificant.  Then  jn  two  memo-
 randa,  two  different  figures  are
 given,  One  cays  Rs.  4.22  crores  and
 the  other  one  says  Rs.  4.34  crores....

 AN  HON,  MEMBER:  The  second
 One  may  be  the  revised  figure.

 SHRI  DAJIBA  DESAI:  Even  5०,  I
 want  to  submit  that  the  quantum
 should  be  increased  and  made  a  peT-
 manent  feature  because  now  only
 bigger  stations  get  these  amenities.
 A  number  of  smaller  stations  do  not
 have  any  water  facility,  There  are
 no  latrines  and  there  is  no  waiting
 room.  These  things  have  to  be  im-
 proved.

 Formerly  during  the  British  re-
 gime  there  were  tree  plantations  and
 those  trees  used  to  provide  sufficient
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 shelter  and  cool  shelter  for  the  passen-
 gers.  On  the  new  stations  now  the  trees
 are  not  there.  Even  on  the  old  stations
 the  trees  which  have  grown  old  have
 fallen.  The  situation  can  be  improv-
 ed  with  a  slight  modification  in  the
 budget.  A  number  of  crossings  and
 other  things  Can  be  provided.  These
 are  small  things~but  are  very  im-
 portant  for  the  passengers  in  the
 rural  areas.

 According  to  the  Plan  outlay  1977-
 78,  for  the  new  railway  lines  a  sum
 of  Rs.  230  crores  ५७३  been  approved.
 But  this  year  only  Rs.  50  crores  has
 been  provided,  It  means,  in  the  next
 year,  the  Railway  Administration
 will  have  to  provide  for  Rs.  89
 crores.  This  type  of  working  wil]
 lead  to  non-spending  of  the  outlay.
 I  want  to  request  the  Minister  to
 convince  the  Planning  Commission  £0
 that  more  additional  ,yailway  lines
 could  be  provided,

 Demands  for  new  railway  lines
 have  been  made  during  the  last  two
 days  hy  many  hon.  Members,  All
 these  lines  are  very  )mportant.  Those
 must  be  included  in  the  planzing.

 It  has  been  seen  that  ad-hoc  deci-
 sions  are  taken  but  there  is  no  plan.
 There  are  no  priorities,  I  wonder
 how  the  Department  works,  Ad-hoc
 decisions,  some  ad-hoc  planning,
 some  ad-hoc  new  railway  lines—this
 tyre  of  working  must  be  changed.

 Almost  all  the  States  in  South  India
 are  covered  by  metre  gauge  end
 Narrow  gauge.  There  is  narrow
 Rauge  in  Mysore  State.  There  is
 narrow  gauge  in  hilly  tracts.  We
 have  been  hearing  during  the  last
 thirty  years  that  narrow  gauge  end
 metre  gauge  are  to  be  converted  into
 broad  gauge,  The  process  of  conver-
 sion  ig  very  slow,  The  conversion  of
 line—40  or  200  kms.—Miraj  Poone
 took  four  years.  This  slownesg  un-
 Necessarily  increases  expenditure.  The
 Proceag  must  be  speeded  up.  In
 South  India  almost  all  metre-gauge

 lines  are  to  be  converted,  I  request
 the  Minister  to  draw  out  a  plan  so
 that  people  should  know  that  these
 lines  are  to  be  converted  in  a  time
 bound  programme,  There  is  another
 difficulty  before  me.  Your  annual
 year  book  tells  us  that  our  planning
 outlay  for  1977-79  igs  supposed  to  be
 Rs.  028  crores  but  jt  is  not  shown
 how  many  crores  are  allotteq  to  the
 various  departments.  Here  it  is  given
 that  your  rolling  stock  is  Rs.  500
 crores,  new  lines  Rs.  230  crores,
 bridges,  29  crores  and  al]  that,  The
 various  deteil,  are  not  explained
 either  in  the  budget  proposals  or  in
 the  Memorandum.

 My  next  point  js  this.  This  is
 about  wastages.  The  wastage  in  rail-
 way  is  very  large.  If  that  can  be
 curtailed  and  the  position  improved
 a  lot  of  improvement  could  be  there
 and  we  can  construct  a  new  line  for
 some  kilometres  every  year,  Wast-
 age  should  be  avoided,  This  is  a
 source  of  corruption.  This  position
 should  be  improved  in  regard  to
 wastage  proper.

 Regarding  book-stalls  on  the  rail-
 way  stations  there  is  cnly  one  com-
 pany  which  ig  working  throughout
 India.  I  would  request  the  Minister
 to  employ  our  educated,  unemployed
 persons  to  run  these  bookstalls.  There
 is  only  one  company,  Wheeler  and
 Co.  which  is  working  there.  I  would
 request  him  to  end  that  monopoly
 and  encourage  our  young  boys.  With
 these  words  I  conclude.

 PROF.  R.  K.  AMIN  (Surendra-
 nagar):  J  congratulate  the  Railway
 Minister  especially  for  certain  deci-
 sions  which  affect  my  part  of  the  coun-
 try  ie,  Gujarat.  There  are  three
 things  which  come  out  very  distinctly
 in  regard  to  the  development  of
 Gujarat.

 He  has  firstly,  already  agreed  to
 the  allocation  of  funds  for  conversion
 of  broad-gauge  line  between  Viragam
 and  Okha.  J  would  like  to  emphasise
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 in  this  cage  that  when  this  conversion
 takes  place  it  is  always  economical  to
 do  it  in  the  earliest  possible  time.  If
 it  js  done  in  the  most  expeditious
 manner  it  is  always  very  economical,
 ang  it  will  serve  the  purpose.  It  so
 happens  sometimes  that  when  mate-
 rials  brought  for  conversion  are  lying
 On  the  line,  and  if  you  delay  the  work,
 the  materials  are  stolen  away  or  even
 blown  away  and  after  6  months  or  8
 months  you  have  to  bring  back  the
 same  materials,  which  amounts  to

 a  wasteful  expenditure.  Many  times
 this  wasteful  expenditure  accumuiated
 to  a  very  high  amount.

 Therefore,  I  woulg  like  to  urge  on
 the  Minister  that  these  conversions  of
 lines  should  taKe  place  in  a  shortest
 Possible  time.  Secondly,  I  congratu-
 late  him  for  accepting  the  demand  for
 Bhavanagar-Tarapore  line.  This  de-
 mand  was  made  several  years  before.
 So  far  the  Railway  Ministry  did  not
 concede  that  demand.  Every  now  and
 then  it  was  told  that  a  survey  is  con-
 ducted  and  that  line  is  under  study,
 etc.  That  sort  of  answer  only  we  got.
 This  time  that  demand  has  been  con-
 ceded  and  I  hope  he  would  provide

 some  token  money  in  order  to  begin
 that  work  so  that  within  a  year  or
 two  he  may  be  in  a  position  to  start
 and  complete  that  line  in  Gujarat.

 The  third  important  thing  is  this.
 He  has  agreed  to  the  conversion  of
 Ahmedabad-Delhi  Metre-gauge  line
 into  a  broad-gauge  line.  Here  I  would
 like  to  suggest  to  him  that  it  will  be
 worthwhile  to  have  the  rationalisa-
 tion  plan  for  the  country  as  a  whole
 and  have  a  uniform  gauge  system
 which  the  Minister  would  like  to
 evolve  in  this  country.  If  this  is  done
 in  a  shortest  possible  time,  it  will  be
 very  helpful  in  the  movement  of
 goods  in  the  country.  Eevn  for  the
 economic  development  of  the  country,
 it  would  be  very  helpful.  He  should
 not  stop  by  merely  indicating  that  he
 is  thinkers  of  converting  the  Ahemda.
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 bad  metre-cauge  line  into  a  broad-
 gauge  line  but  he  should  see  that  it  is
 done  in  a  shortest  possible  time.

 व्हा  wr
 I  would  like  to  suggest  two  more

 things  in  so  far  as  my  constituency  is
 concerned.  In  the  northern  border  of
 my  constituency,  that  is  Surendra-
 nagar,  the  area  between  Ahmedabad
 ang  Rajkot,  i.e.,  Viramgam  on  the  one
 side  and  Rajkot  on  the  other,  is  most-
 ly  salt-producing  area.  About  20  to
 25  per  cent  of  the  production  of  the
 country  comes  from  that  area  and
 there  is  a  good  deal  of  scope  for  in-
 creasing  its  production.  The  only
 snag  according  to  me  is  the  _  non-
 availability  of  transport  facilities.  At
 two  or  three  places,  if  ६  small  link  is
 provided,  probably,  the  transporta-
 tion  of  salt  which  is  manufactured  in
 this  area  wil]  be  much  facilitated.
 For  example,  there  is  a  20  k.m.  dis-
 tance  only  between  Kuda  and  Dhrsan-
 gadhra;  if  that  link  is  provided,  pro-
 bably,  fifty  per  cent  of  salt  manufac-
 tured  in  that  area  could  be  transport-
 ed  from  Kuda  to  any  part  of  the
 country  without  much  cost.  At  pre-
 sent,  salt  manufactureg  at  Kuda  has
 to  be  brought  to  Dhrangadhra  by
 public  carriers  which  involves  high
 cost.  The  development  is  held  up
 because  of  that.  If  a  small  link  is
 provided,  then  probably  the  cost  of  it
 coulg  be  recovered  within  four  or  five
 year’s  time  by  carrying  the  salt  from
 Kuda  to  other  areas.

 There  is  also  another  place  known
 as  Zinjiwada;  between  Kharaghoda
 and  Zinjiwada,  the  distance  ig  very
 short.  If  a  line  is  constructed,  then
 the  transportation  of  salt  would  be
 very  convenient.

 In  Saurashtra  area  of  Gujarat
 State,  there  are  many  short  railway
 routes  connected  with  the  mainline.
 This  was  because  of  the  princely
 States,  which  could  not  develop  Rail-
 ways  there  in  an  integrateq  manner.
 Soon  after  the  integration  of  the  whole
 area—princely  state—Saurashtra  has
 become  one  area.  But,  there  is  no
 integration  in  so  far  as  railways  are



 293  Railway  Budget,  JYAISTHA  25,  i899  (SAKA)  ‘Yerr-18=Gen-  ०. म  “30g

 concerned.  There  are  a  number  of
 ‘places  where  the  small  links  of  0  to
 5  k.m.  line  could  be  provided.  If
 this  ig  done,  the  movement  of  goods
 throughout  the  country  and  Saurash-
 tra  becomes  easy.  I  may  give  you  an
 example.  One  such  missing  link  is  on
 Botad-Jasdan  line.  Oniy’  ten  or
 fifteen  miles  of  area  remains  to  be
 linked.  If  a  link  for  this  small  dis-
 tance  is  provided,  then  the  people
 from  Rajkot  onwards  to  Botad  and
 other  places  could  have  communica-

 tion  with  the  majniines  of  Railways
 in  the  country.  When  the  cost  aspect
 as  taken  into  account  by  the  railway
 administration,  they  shoulq  not  take
 the  cost  aspect  of  ten  miles  along  with
 income  for  that  40  miles,  namely,  the
 return  from  ten  miles  but  they  should
 bear  in  mind  that  they  are  providing

 the  missing  link  to  the  entire  system
 wand  if  they  accept  this  view  then
 there  are  so  many  missing  links  in

 ‘this  area  which  should  be  provided.

 Then,  Sir,  I  have  found  in  one  or
 ‘two  places  that  although  the  train  has
 been  provided—take  for  instance  the
 train  between  Halvadg  and  Dharanga-
 dhra,  where  the  distance  is  only  thirty
 kilometres—yet  the  train  goes  only  in

 ‘the  mcrning  and  stays  there  fcr  the
 whole  day  and  return  in  the  evening.
 ‘Now,  once  the  train  has  been  provid-
 ed  it  ig  tetter  that  the  frequent  jour-
 ‘neys  between  the  two  places  are  made
 or  the  place  which  is  further  on  may
 be  covered.  Because  it  is  only  the
 marginal  cost  which  should  be  the
 most  important  consideration  for  the
 railways  and  not  the  average  cost.  I
 shal!  be  happy  if  this  aspect  jis  taken
 into  account  and  the  frequent  travels

 ‘Of  the  train  are  provided.

 Lastly,  Sir,  a  word  about  Delhi-
 ‘Bombay  and  the  Delhi-Ahmedabad
 trave]  facilities.  The  hon'ble  Minister
 must  be  knowing  that  since  968  there
 has  been  a  demand  for  a  very  speedy
 train  between  Ahmedabad  and  Delhi
 Cn  the  metre-gauge.  In  968  a  deluxe
 train  was  provided  for  this  line.
 Since  then  various  promises  have

 been
 made  but  nothing  concrete  has

 been  done.  My  suggestion  is  that
 if  that  ig  the  timings  of  the
 trains  running  between  Delhi  and
 Bombay,  namely,  that  of  Deluxe
 and  Rajdhani  are  changed  in  such  a
 manner  that  at  Baroda  those  who  are
 going  to  Ahmedabad  con  get  the  con-
 nection  of  the  speedy  train,  then  the
 same  purpose  coulg  be  served.  That
 is  the  same  convenience  could  be
 provided  only  by  changing  the  timings
 a  little  bit  here  and  there.  So,  while
 fixing  the  timings  of  such  speedy
 trains  the  convenience  of  Ahmedabad
 Pasengers  should  be  _  taken  into
 account.

 Lastly,  Sir,  a  word  about  introduc-
 tion  of  second-class  air-conditioned
 sleeper  coach.  Probably,  the  railways
 might  have  noticed  that  it  is  getting
 more  and  more  popular.  It  is  very
 convenient.  I  request  that  this  faci-
 lity  may  be  provided  on  a  bigger  scale
 and  in  more  trains.  Even  passengers
 travelling  by  air  or  by  first-class  air-
 conditioned  would  be  attracteg  by  it.
 Probably,  this  system  is  profitable  to
 the  railways.  So,  it  must  be  provideg
 in  as  many  trains  as  possible,  and  also
 instead  of  one  coach,  two  coaches  may
 be  provided  in  some  trains.

 SHRI  A.  0.  GEORGE  (Mukanda-
 puram):  Mr.  Chairman,  Sir,  “hree
 or  four  days  before  the  Railway  Bud-
 get  was  presented  in  this  House,  our
 learned  friend.  the  new  Railway  Min-
 siter,  Prof.  Dandavate  was  speaking
 in  frenzy  and  when  I  read  his  speech
 I  was  definitely  feeling  very  happy.
 But  I  think  as  he  said,  since  the  press
 men  were  very  kind  to  him  and  ex-
 pected  a  lot  from  him,  may  be  they
 might  have  slightly  misrepresented
 his  budget  as  a  ‘unique  budget’.  But
 laymen  like  us  were  extremely  happy
 when  the  Railway  Minister  had  pro-
 mised  a  ‘unique  budget’,  When  we
 hearg  him  on  the  day  he  presented
 the  budget.  with  rapt  attention.  I  felt
 that  it  was  a  colourless  budget.  Not
 only  that.  I  was  feeling  that  it  was
 running  in  the  reverse.  He  has  evi-
 dently  pointed  out  that  the  surplus

 from  an  earlier  estimate  of  Rs.  65.0



 295  Railway  Budget,

 {Shri  A,  C,  George]

 crores  is  going  down  to  Rs.  32.0  crores.
 The  Plan  outlay  is  being  brought
 down  from  Rs.  50.0  crores  to  Rs.  480
 crores  and  there  is  no  particular  relief
 given  to  the  passengers  at  all  So,
 the  surplus  is  coming  down,  the  plan
 Outlay  is  coming  down  and  there  is  no
 relief  to  the  passengers.  But  in  his
 speech,  he  has  taken  one  full  para-
 graph  on  the  Platform  ticket  rate.
 The  Railway  Minister,  this  time,  has
 explaineg  to  the  platform  visitors
 about  the  reduction  in  the  platform
 ticket.  He  might  at  best  say  that  it
 is  a  romantic  budget  or  a  sentimental
 budget  because  it  is  stated  in  the
 budget  “people  can  go  to  the  railway
 platforms  to  receive  their  sweet  ones
 without  much  budren  and  with  smiles
 On  their  lips.”  After  a  lot  of  thinking
 Prof.  Dandavate  has  come  to  the  con-
 clusion  that  it  would  be  better  to  re-
 duce  the  price  of  platform  ticket  from
 50  paise  to  30  paise  so  that  people
 can  go  to  the  platforms  to  receive
 their  sweet  ones  without  much  burden
 and  with  sentiment  of  romance  with
 smiles  on  their  lips.  This  is  the
 greatest  relief  that  the  Railway  Min-
 ister  has  given  to  the  public.  Every-
 body  has  eagerly  expected  that  the
 budget  will  solve  so  many  problems,
 but  ultimately  it  ended  with  sweet
 smiles  of  those  who  go  to  the  plat-
 form  to  receive  their  dear  ones.

 Sir,  I  am  sure  Prof.  Dandavate
 knows  about  the  problems  of  the  city
 Gwellers.  Instead  of  giving  a  small
 reljef  to  the  platform  visitors,  if  you
 kindly  look  at  the  commuters  salaried
 employees  in  big  cities  like  Calcutta,
 Bombay,  Madras  and  Delhi  and  give
 relief  to  them  by  way  of  reducing  the
 season  ticket  fare,  it  would  give  a
 great  relief  to  them  and  I  would  have
 been  glad  to  appreciate  the  budget
 Proposals.  If  you  look  at  the  budget
 eveech,  you  will  fing  an_  interesting
 paragraph  where  he  says  that  after
 Presenting  the  interim  budget,  he  was
 -having  a  dialogue  with  the  employees. with  the  travelling  public,  officers  and
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 everybody  concerned.  On  page  4  of
 his  budget  speech,  it  reads  like  this:

 “provision  for  users’  amenities
 has  been  raised  from  Rs.  3.88  crores
 in  the  Interim  Budget  to  Rs.  40
 crores.”

 We  have  been  hearing  that  more  and
 more  Gandhian  socialist  amenities  will
 be  provided  to  the  millions  of  passen-

 gers.  He  was  maganimous  enough  to
 increase  Rs.  2.0  lakhs,  that  is  from
 Rs.  3.88  crores  to  Rs.  4.0  crores.  This:
 increase  has  been  made  after  having
 a  lot  of  dialouge  with  all  sections  of
 people.  At  the  same  time,  when  he
 was  thinking  of  giving  relief  to  the
 platform  visitors  who  go  there  to  re-
 ceive  their  dear  ones,  he  had  not
 thought  of  the  problems  of  the  city
 dwellers.  Millions  of  city  dwellers  in
 Bombay,  Calcutta  and  Madras  are
 travelling  daily  in  the  suburban
 trains  and  if  the  season  ticket  fare  is
 reduced,  it  woulg  be  a  great  relief  to
 them.  I  do  not  want  to  blame  him.
 because  there  was  8  short  time  since-
 the  Interim  Budget  was  presented  and
 he  was  busy  travelling  obviously  to
 have  dialogues  with  the  people  con-
 cerned  and  incidently  for  making
 election  speeches  also.  I  can  under-
 stand;  he  did  not  have  enough  time.
 but  this  is  a  particular  problem  about
 Passengers,  season  ticket  holders.  If
 ever  he  were  kind  enough  to  look  into
 that  problem.  I  would  appreciate  jt
 very  much  indeed,  instead  of  promis-
 ing  one  hundreg  beds  and  ending  up
 on  the  platform.  When  we  look  at
 what  he  proposes  to  do  about  develop-.
 ment  he  was  skilful:  he  mentioned
 almost  every  state  and  says  he  was
 very  keen  about  taking  up  new  rail-.
 way  lines.  For  the  consolation  of  the
 people  of  Kerala  who  undertake  the
 longest  journeys  he  says  that  he  is
 very  seriously  considering  the  Alle-
 ppey-Ernakulam  line.  It  has  been
 estimated  that  this  wil]  given  a  returr
 of  8.8  per  cent;  still  he  has  reserved
 it  to  the  end  of  the  vara  and  says  that
 he  is  favourably  thinking  about  it.
 There  is  no  mention  about  an  impor-
 tant  railway  line—Guruvayoor-Tri-
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 chur  line.  I  am  sure  his  predecessors
 must  have  given  top  priority  to  it;
 there  igs  no  mention  about  it.  Prof.
 Dandavate  hag  pointed  out  at  Madras
 the  example  of  Kerala  where  they
 have  come  forward  to  give  the  gov-
 -ernment  land  free;  the  youth  of
 Kerala,  Shrj  Sudheeran,  President  of
 Kerala  Pradesh  Congress  pointed  out,
 had  offereq  the  manpower;  Prof.
 Dandavate  wanted  other  States  to
 follow  the  Kerala  example.  It  will
 yield  a  return  of  about  8.8  per  cent;
 still  he  reserved  it  for  mention  in  the

 last  of  the  para  and  he  says  that  he  is
 keen  about  it  Coming  from  the  extreme
 south  per  caipta  the  people  of  Kerala
 make  the  longest  travel.  Normally
 any  railway  or  any  carrier  will  have
 to  think  of  more  amenities  for  long
 distance  passengers.  But  the  so-call-

 ed  telescoping  of  tariff  rates  has  work-
 ed  in  the  reverse.  In  the  beginning,
 two  or  three  years  ago—I  also  share
 the  blame  because  I  was  part  of  the
 government  then—the  first  night’s
 journey  was  spared;  subsequently
 even  that  was  not  spared.  Then  there
 is  the  surcharge  on  people  who  travel
 by  the  new  expresses  trains.  I  think
 that  Prof.  Dandavate  in  his  wisdom
 and  great  experience  about  common
 man  will  give  some  relief  to  the  long
 distance  passengers.  I  have  pointed

 out  how  it  has  worked  in  the  reverse.
 The  longer  you  travel,  the  more  dis-
 advantageous  it  becomes.  As  I  saig  I
 am  not  blaming  him;  he  has  had  a
 short  time;  I  am  sure  that  he  will  take
 a  favourable  view  of  these  things
 when  he  goes  into  those  problems.
 After  all  he  is  a  sentimental  and
 romantic  person.

 PROF.  MADHU  DANDAVATE:
 Why  don't  you  have  a  little  sense  of
 humour?

 SHRI  A.  C.  GEORGE:  "  put  the
 reverse;  why  don’t  you  have  a  bit  of
 humour?  I  hope  that  when  he  repiles

 to  the  debate  he  would  announce  a
 few  measures  by  which  the  difficul-
 ties  of  the  long-distance  passengers
 would  be  relieveqg  to  a  great  extent.
 T  also  hope  that  he  would  take  the

 mention  of  Alleppey-Ernakulam  line
 to  the  three  dimensional  stage;  it  is  a
 g00d  proposition  commercially,  with
 ३39  per  cent  return;  I  hope  he  will  be
 kind  enough  to  say  something  much
 more  than  the  active  thinking  stage
 about  that  line.  Sir,  I  may  suggest  that
 Guruvayur-Trichur  line,  which  also  if
 you  go  through  the  records  is  given
 top  priority  by  the  earlier  administra.
 tion,  should  be  given  importance.

 Sir,  I  would  like  to  conclude  by
 saying  that  now  that  Prof.  Madhu
 Dandavate  has  come  to  have  a  closer
 look  into  the  problems.  I  am  sure
 that,  instead  of  saying  that  the  ameni-
 ties  will  increase  a  classless  society  of
 Passengers  will  emerge.  Something
 more  concrete  will  come  towards  the
 end  of  this  debate  when  he  js  thinking
 of  accepting  8  few  of  the  suggestions
 put  forward  by  hon.  Members  here.  I
 hope  he  will  be  a  bit  more  concrete  in
 in  his  actions,

 PROF.  MADHU  DANDAVATE:  Sir,
 since  the  hon.  Member  might  not  be
 here  at  the  time  of  my  reply,  I  would
 like  to  say  that  as  far  as  Alleppy-
 Ernakulam  line  is  concerned,  the  de-
 cision  of  the  railway  administration  is
 already  there.  Only  Planning  Com-
 mission  has  to  clear  certain  schemes.
 The  moment  that  is  cleared  we  will
 proceed.

 SHRI  A.  ८.  GEORGE:  Thank  you
 very  much,

 SHRI  CHARAN  NARZARY  (Ko-
 krajhar):  Mr.  Chairman,  Sir,  while
 speaking  on  he  Railway  Budget  pre-
 sented  by  the  hon.  Railway  Minister
 of  our  new  Janata  Government.  I
 want  to  make  a  few  observations,
 without  going  into  many  statistical
 figures.  Many  things  have  been  said
 by  many  speakers  already  and  I  do
 not  think  it  necessary  to  dwell  upon
 innumerable  facts  and  _  figures  con-
 nected  with  the  administration  of  the
 railway  department.  I  have  come
 from  the  north  eastern  region  of  India
 (ie.)  Assam.  As  you  know,  Sir,

 Assam  is  the  corridor  of  a  number  of
 hill  states  viz.,  Arunachal,  Nagaland,
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 Meghalaya,  Mizoram  etc.  and  for  the
 pople  of  those  terrains,  the  only  con-
 necting  link  is  the  railway  line  through
 the  sate  of  Assam.  But  nothing  has
 been  done  for  the  improvement  of  the
 railway  communication  in  the  state
 of  Assam.  There  is  only  one  metre-
 gauge  line  including  another  branch
 line.  The  broad-guage  line  whicn  has
 ‘been  extended  from  Bengal  border  to
 Assam  covers  a  length  of  about  40  or
 50  miles  alone.  As  you  know,  Assam
 is  richly  resourceful  in  timber,  mineral
 oils,  bamboo,  jute  and  many  other,
 things.  All  these  resources  are  con-
 tributory  factors  to  the  backbone  of
 the  national  economy.  But  due  tc
 lack  of  sufficient  railway  communica
 tion  system  in  Assim,  there  has  been
 a  serious  problem  of  transportation  of
 these  forest,  products,  mineral  pro-
 ducts  and  other  things.  When  the
 Chinese  invaded  Assam  in  962  and
 India  lost  the  fight,  all  of  a  sudden  we
 heard  the  message  over  the  All  India
 Radio  at  night  when  Jawaharlal
 Nehru  declared,  “I  am  sorry:  Bomdila
 has  fallen!"  I  have  referred  to  this
 because  there  is  a  deep-rooted  feeling
 in  the  people  of  the  whole  of  the
 north-eastern  region  that  that  the
 Centre  does  not  give  due  weightage  to
 that  region  and  perhaps  even  if  Assam
 er  the  whole  of  the  north-eastern
 region  falls  into  the  hands  of  some
 foreign  forces  some  time,  New  Delhi
 might  again  escape  from  the  responsi-
 bility  by  merely  saying.  “I  am  sorry:
 the  north-eastern  region  has  fallen!”
 This  indicates  clearly  that  there  has
 been  a  profound  sense  of  deprivation,
 injustice  alld  of  being  neglected  by
 the  CentreA  I  feel  that  the  people  of
 the  north-dastern  ~egion  have  to  be
 taken  into  confidence  while  formulat-
 ing  development  s¢chemes  for  that
 region.  We  are  afraid  that  there  is  a
 general  feeling  among  the  people  of
 that  region  ‘that  the  entire  area  has
 been  treated  as  a  commercial  colony
 by  the  Centre.  I  have  also  heard  some
 fesponsible  ‘persons  in  New  DeJhi
 saying  that  there  is  no  administration
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 at  all  in  the  north-eastern  cegior
 beyond  Bengal.  Why  is  this  feeiing.
 in  the  national  leaders,  I  do  not  under-
 stand  Sir,  from  the  point  of  view  of
 national  defence,  and  for  strengthening
 the  national  economy  and  in  the  best
 interests  of  the  most  neglected  pcople
 of  the  North-eastern  region,  this  ques-
 tion  has  to  be  seriously  looked  into.
 Our  leaders  very  often  said  that  all
 the  people,  even  the  people  in  «he
 most  interior  areas,  should  mingle  up
 themselves  with  the  national  mains-.
 tream  and  we  are  prepared  for  that.
 Last  time  I  said  that  the  people  in  the
 North-Eastern  region  are  00  १८९5७
 patriotic  than  the  people  of  any  cther
 part  of  the  country.  But  to  ensure
 a  sense  of  security  those  people  nave
 to  be  taken  into  confidence  and  their
 services,  their  strength,  their  energies,
 can  be  utilised  best  for  building  a
 greater  nation.

 As  we  have  seen,  Sir,  before  the
 construction  of  the  Brahmaputra  rail-
 way  bridge,  Assum  was  divided  into
 two  parts  like  East  Germay  and  West
 Germen--  and  to  get  the  Bra.maputra
 railway  bridge  constructed,  the  people
 of  Assam  had  to  launch  a  vigorous
 agitation.  We  have  got  the  Brahma-
 putra  railway  bridge  now  and  it  has
 linked  up  the  other  intezior  parts  of
 the  State  with  the  nation  itsclf  and
 now  we  require  more.  As  has  been
 said  yestevrdny  by  one  nor.  Member
 from  Assam,  cnother  bridge  over  the
 river  Brahmapitra  has  to  be  cen-
 structed  at  Jogighopa  and  you  will
 see  what  happens  to  tne  national
 economy.

 Sir,  I  want  to  draw  the  attention  of
 the  hon.  Railway  Minister  to  one  thing.
 There  is  a  local  train  running  between
 Dhubri  and  Gauhati  and  throughout
 the  ,year  this  local  train  has  been
 running  without  any  conductor.  No
 conductor  travels  in  that  train.  As  a
 result  of  that  w-  have  many  ticketless
 persons  and  thefts  and  robberies  take
 place  very  often.  Because  of  this
 reason  .J  am  svre  the  hon.  Railway
 Minister  will  Icuk  into:  at.
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 There  are  many  railway  stations
 where  there  are  no  waiting  sheds  as
 a  result  of  which  large  numbers  of
 Passengers  have  to  face  many  hard-
 ships  in  the  rains  and  scorching  heat
 of  the  summer.  In  many  _rai!way
 stations  there  are  no  over-bridges,  as  a
 result  of  which  serious  accidents  take
 Place  very  often.  In  my  own  home
 town  of  Kokrajhar,  there  is  a  timber
 flepot,  wherefrom  valuable  timbers
 are  carried  to  this  part  of  the  country.
 That  timber  depot  is  just  in  the  heart
 of  the  town;  and  there  is  a  long-
 standing  demand  of  the  citizens  of
 Kokrajhar  for  shifting  the  timber
 depot  to  another  suitable  place  a  little
 flaway  from  Kokrajhar  town.  That
 has  not  been  done.  The  hon.  Railway
 Minister,  I  am  sure,  will  look  into  it.

 Sir,  we  can  go  on  enumerating  many
 problems  which  we  have  been  facing
 in  the  north-eastern  region.  I  oniy
 appeal!  to  the  hon.  Railway  Minister—
 who  in  not  here  just  now—thrcugh
 you,  that  in  order  to  infuse  a  sense  of
 security  and  protection  in  the  people
 of  the  north-eastern  region,  something
 novel  has  to  be  done.  During  the  last
 30  years  of  independence,  much  could
 not  be  done  by  the  previous  Congress
 government  as  we  expected.  The  new
 Janata  government  has  assumed  power
 very  recently.  And  so,  at  the  moment
 we  cannot  expect  much  from  the
 Janata  government  of  ours.  However,
 I  am  very  much  optimistic  that  this
 new  Janata  government  will  do  much
 for  the  backward  regions  of  the
 country.  The  people  of  the  north-
 eastern  region  must  fee]  that  they  are
 secure  and  very  close  to  the  other
 parts  of  the  country.  With  these  few
 words,  I  conclude  my  observations.

 SHRI  8.  K.  NAIR  (Ma&veli  Kata):
 IT  would  like  to  compliment  Mr,  Dan-
 davate  for!.  presenting  a  status  quo
 budget.  He  has  been  promising  some-
 thing  wonderful.  Before  the  presenta-

 “tion  of  the  budget,:he:was  going  about
 addressing  meetings  and  saying  that

 JYAISTHA  25,  899  (SAKA)

 ae

 977-78—Gen.  Dis.  302

 it  was  going  to  be  a  unique  packet;
 and  that  it  would  give  many  benefits
 to  the  employees.  In  that  respect,
 hardly  anything  has  een  done.  From
 the  larger,  national  point  of  view,.I
 Mould  say  that  since  he  has  not
 yielded  to  the  temptation  of  imposing
 any  new  burden  On  the  people,  to  that
 extent  he  has  to  be  complimented.
 And  people  have  to  be  thankful  to
 him.

 Every  time  a  budget  is  presented,
 we  in  India  become  apprehensive  that
 some  import  or  the  other,  some  new
 method  of  pinching  our  pockets  or  the
 other  will  be  devised  by  people  in
 authority.  The  eve  of  the  budget
 used  to  be  a  sort  of  period  of  night-
 mare.

 26.0  hrs.

 [Sue  M.  SATYANARAYAN  RAo  in  the

 Chair]
 Let  us  say  to  the  extent  that  he  has

 not  made  any  new  addition,  some  new
 extra  burden,  on  the  travelling  public,
 to  that  extent  we  must  be  thankful.
 We  are  living  at  a  time  when  we  have
 to  be  thankful  even  for  these  small
 mercies.  We  have  to  be  thankful  to
 him,  and  I  believe  Professor  Danda-
 vate  is  expecting  us  to  be  thankfu
 to  him,  for  reducing  the  platforn
 ticket  rate  from  50  paise  to  30  paise
 Anyway,  he  would  like  himself  to  b¢
 congratulated.  Let  him  get  his  dut
 share  of  it.

 Looking  at  the  railway  budget  from
 the  national  point  of  view,  from  the
 all  India  point  of  view,  it  has  given
 some  relief,  because  it  is  not  imposing
 any  new  burden.  But,  from  the  point
 of  view  of  the  people  oF  Kerala,  I
 should  say  that  the  budget  has  been
 most  disappointing.  We  in  Kerala  are
 used  to  this  sort  of  treatment,  not  only
 Yfromy  the  Railway  ,Minister  but,  I
 ‘think,.  from  all  the  Ministers  of  ;ne
 Government  of  India.  For  the  last

 805  years  I  know,  this  has  ,been  our
 experience,  not  only  in  the  matter  ol
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 railways  but  also  in  matters  like  in-
 dustrialisation,  getting  our  share  in
 the  financial  assistanoe  etc.  Through-
 out  the  attitude  of  the  Government  of
 India  in  these  matters  has  .2en
 step-motherly.

 Look  at  the  picture  of  the  railways.
 There  are  no  plans  for  development
 of  railways  in  Kerala.  We  expecied
 from  a  Minister  like  him,  a  leftist
 himself,  a  plan-oriented  budget  which
 will  cater  to  the  needs  of  the  weaker
 sections  and  backward  areas.  if  vou
 look  at  the  figures  in  the  Railway
 Year  Book  and  if  you  analyse  the
 figures,  you  will  find  that  whereas  the
 average  atl  India  figure  of  rail  'ine3
 per  million  of  population  works  out
 to  0  kms,  ह... ह  Kerala  We  are  getiing
 not  more  than  42  km  of  railways.  I
 have  been  hearing  for  the  last  few
 days  the  grievances  from  various  areas
 like  Gujarat,  Assam  and  Bombay  and
 their  demand  for  laying  additional
 lines.  But  if  you  look  at  the  picture
 of  Kerala,  it  is  only  42  km  for  one
 million  fopulation.  Whereas  it  is
 very  much  higher  in  these  States,

 Prof.  Dandavate  says  that  he  is
 keeping  in  his  mind  the  question  of
 development  of  backward  areas  and
 that  we  would  be  getting  our  share
 in  due  Time.  While  for  other  sreas
 he  held  out  concrete  proposals  for
 developments of  new  lines,  for  addition
 of  new  lines  and  for  development  like
 converting  the  metre  gauge  into  broad
 gauge  and  all  that,  in  Kerala,  who
 have  42  km  of  railway  line  for  one
 million  population,  are  supposed  to
 be  satisfied,  supposed  to  be  content,
 with  a  mere  promise  that  the  Alleppy-
 Ernakulam  line  will  be  coming  in  due
 course  and  in  proper  time.

 The  main  point  for  consideration  is
 that  Kerala  is  not  like  the  rest  cf
 India  in  the  sense  that  you  have  a  few
 urban  areas  and  then  more  of  villages,
 whereas  have  on  the  other  hand  an
 urbanised  conglomeration  of  villages.
 There  is  no  vacant  place  where  one
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 village  ends  and  another  begins,  or
 where  one  panchayat  ends  and  another
 begins  bécause  the  entire  area  js
 heavily  populated.  For  instance,  in
 the  Allepy-Ernakulem  line  which  you
 are  talking  of,  the  density  of  po-ula-
 tion  throughout  the  area  is  not  less
 than  2,000  per  sq.  mile.  Whether  :t
 is  a  rural  area  or  sami-urban  area,
 the  populpation  is  more  than  2,000  per
 sq.  mile.  That  is  one  of  the  densest
 populated  area  in  the  country.  But
 in  spite  of  this  heavy  density  of
 population  fhere  is  no  railway  line
 connecting  the  two  towns.

 Alleppey  used  to  enjoy  a  predo-
 minant  position  in  the  days  when
 Travancore  was  a  separate  State.  It
 was  the  centre  and  hub  of  industrial
 and  commercial  activity  of  Travancore.
 Even  now  it  is  a  manufacturing  centre
 of  cocoanut  oil,  coir  etc.,  and  is  an
 export  centre  of  tea,  cardamom,
 pepper  etc.,  but  it  has  been  languish-
 ing,  and  the  people  there  have  bcen
 moving  from  poverty  to  poverty.  The
 population  has  been  increasing,  but
 unemployment  has  also  been  increas-
 ing  correspondingly.

 So,  when  we  request  the  Govern-
 ment  of  India  to  give  us  the  bencfit
 of  this  small  railway  line  connecting
 Alleppey  with  Ernakulam,  we  are
 asking  for  the  barest  minimum.  Why
 should  he  deny  it  to  us,  why  shouid
 he  deny  us  the  average  km.  length
 which  is  due  to  us  at  the  rate  of  00
 per  million  of  the  population?  We
 are  certainly  entitled  to  much  more
 than  42  km.  The  Alleppey-Ernakulam
 line  is  only  about  35  miles.

 There  is  a  long  list  of  representa-
 tions  made  to  the  Government  of  India
 in  this  connection,  at  the  level  of  the
 Ministers  and  even  the  Chief  Minister,
 to  get  this  short  line,  and  Mr.  Danda-
 vate  is  making  a  promise  that  it  will
 be  considered  in  proper  time.  Why
 should  we  be  denied  the  privilege  of
 getting  the  minimum  average  length
 of  railways  which  is  availuble  to  the
 rest  of  the  country?  I  think,  theref2re,



 3e5  Railway  Budget,  JYAISTHA  25,  899  (SAKA)  977-78—Gen.  Dis.

 that  the  barest  justice  demands  that
 the  Kerala  region  should  be  treated
 separately  for  the  development  of
 railways.  So  long  as  any  area  is  below
 the  average  of  00  km,  due  attention
 should  be  paid  to  it  to  bring  it  up
 to  the  minimum  level  and  then  only
 should  he  go  in  for  development  of
 areas  like  Gujarat.

 A  State  like  Kerala  has  all  the
 potentialities  and  economic  resources,
 availability  of  electricity,  water,  land
 ete.  Only  railway  transport  is  lack-
 ing.  So,  the  Government  of  India
 should  take  particular  interest  in  the
 development  of  this  area  and  give  it
 due  emphasis.

 Shri  Dandavate  has  referred  to  the
 need  of  developing  the  backward  areas
 in  his  speech,  but  has  he  @een  able  to
 identify  these  backward  areas?
 Kerala  is  one  of  the  most  backward
 areas.  Our  district  of  Alleppey  has
 also  the  unenviable  distinction  of  being
 notified  as  a  backward  district.  I  am
 not  speaking  in  anger,  but  in  all
 humility  I  would  appeal  to  him  to
 look  into  this  matter.  He  should  not
 take  the  plea  that  the  Planning  Com-
 mission  is  standing  in  the  way,  because,
 after  all,  that  is  also  a  part  of  the
 Government  of  India.  Every  organi-
 sation  in  the  State  worth  the  name
 has  been  clamouring  for  this  line.  The
 Government  of  Kerala  has  offered  all
 Government  land  for  the  purpose  of
 this  railway  line  as  also  the  requisite
 number  of  sleepers,  but  still  it  is  being
 held  up.  There  are,  however,  two
 railway  lines  the  construction  of  which
 is  heldup,  although,  together  they
 will  not  cost  more  than  Rs.  77  crores.
 One  is  Guruvayur-Kuttipuram  ‘ine
 which  will  not  cost  more  than  Rs.  .5
 crores  and  the  other  is  Alleppey-
 Eranakulam  line  costing  not  more
 than  Rs.  5.5  crores.  It  is  a  part  of  the
 development  and  after  development,
 the  money  Invested  will  come  back  to
 the  railways.  This  is  the  demand  of

 '  the  entire  people  and  it  has  become  a
 Sentimental  issue  for  them.  The
 Population  in  the  area  is  2000  per  sq.
 Miles  and  the  population  of  Alleppey
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 is  over  2.5  lakhs.  Alleppey  jis  a
 commercial  and  industrial  centre  out
 it  has  been  languishing  because  of  the
 lack  of  a  railway  line.  The  Govern-
 ment  of  Kerala  has  promised  to  give
 as  a  gift  all  Government  land  and
 wooden  sleepers  required  for  the
 purpose.  Youth  organisations  have
 also  offered  ‘sharmadan’  so  far  as  the
 earth  work  is  concerned.  I  would
 request  the  Minister  to  take  up  these
 projects  immediately.

 As  far  as  labour  relations  are  con-
 cerned.  I  am  thankful  to  him  that  he
 had  assured  in  a  meeting  with  the  re-
 presentatives  of  the  NFIR,  his
 sympathy  and  full  cooperation.  As
 One  connected  with  the  INTUC  to
 which  the  NFIR  is  affiliated,  I  want
 to  assure  him  that  we  shall  extend  to
 him  our  full  cooperation  to  him.  But
 then  we  expect  that  the  Minister  will
 not  shirk  the  responsibility  of  meeting
 the  demands  of  the  employees  on  the
 plea  that  they  will  be  negotiated  later
 on.  Actually  as  a  model  employer,
 he  should-mdke  a  start  by  granting
 an  increase  in  their  DA  corresponding
 to  the  2.5  per  cent  increase  in  the
 cost  of  living  last  year.  He  should
 also  announce  grant  of  bonus  at  the
 rate  of  8.33  which  has  been  accepte&
 by  Government  as  deferred  wage  and
 also  the  return  ot  compulsory  deposit
 amount.  He  should  not  take  the  plea
 that  the  whole  thing  is  being  examined
 by  the  Government.

 Regarding,  participation  of  labour  in
 management,  we  feel  it  should  not  re
 confined  to  discussions  regarding  im-
 plementation  of  decisions,  the  workers
 should  be  consulted  also  in  framing
 policy  decisions.  From  that  point  cf
 view,  if  full  cooperation  is  extended
 to  the  federation,  we  assure  you  that
 you  will  get  our  full  cooperation.

 The  other  day,  Shri  George  Fern-
 andes  said  that  974  strike  was  a_
 Political  one.  Admittedly,  it  was  av
 agitation  motivated  by  political  in-
 terests.  And  reliefs  anounced  and
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 measures  implemented  by  the  present
 Government  amount  to  resorting  to  ७
 political  solution  to  a  political  issue.

 But  while  on  fnis,  let  us  not  Torge?
 that  there  were  also  other  agitations
 like  those  conducted  by  the  loco  staff
 and  station  masters.  since  1971.
 Many  of  such  employees  had  to  face
 disciplinary  action  and  suffering.  It

 is  but  proper  that  justice  is  done  to
 them  also.  Whatever  losses  they  have
 incurred  as  a  congequence  of  such  dis-
 ciplinary  action  should  be  restored  to
 them.

 I  would  conclude  by  saying  that  we
 from  the  NFIR  hope  to  have  all  neces-
 sary  opportunities  of  having  further
 discussion  with  the  Government  and
 the  Railway  administration,  at  the
 central  level  on  various  matters.  in-
 cluding  policy  matters.  In  regard  to
 extending  recognition  to  small  localis-
 ed  unions,  category-wise  unions,  I!
 don’t  feel  it  is  advisable  to  encourage
 them.  It  may  yield  temporary  advan-
 tages.  But  the  consequencies,  it  will
 disrupt  the  centralised  trade  union
 movement.  The  Railway  Minister
 has  been  telling  the  workmen  tha’
 he  would  listen  to  grievances  only  if
 they  come  through  the  _  recognised
 unions.  It  would  be  in  Board's  own
 interest  and  in  the  interest  of  workers
 also  and  in  the  interest  of  peace  and
 happy  industrial  relations  for  the  Rail-
 way  Administration  to  recognise  only
 the  central  federations  and  not  the
 local  category-wise  unions.  The  0003
 of  the  federations  are  wide  open  to
 anybody  who  wants  to  come  in.  The
 employees  can  choose  either  of  these
 federations.  “~The  main  objective
 should  be  helping  the  consolidation  of
 the  centralised  trade  unton  movement
 rather  than  strengthening  small  loca-

 lised  untons.  I  hope,  the  hon.  Minister
 ‘will  never  yfeld  to  the  temptation  of
 sueking  peace  at  the  cost  of  the  conso

 lWidation’  of  the  centralised  trade  union
 movenient.
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 at  झनन्ल  बे  (कच्छ)  ८:  सभापति:

 महोदय,  रेलव  मंत्री  ने  यहां  जो  बजट  पेश
 किया  है  मैं  उसको  सपोर्ट  करता  हूं  ।  उन्होंने
 पने  वक्तव्य  में  जो  बातें  बताई  है  शौर  पिछड़े

 हुए  जिनों  के  लिये  जो  वातें  कही  है,  उसके
 बारे  में  मैं  दो,  तोत  सुन्नाव  दगा  ।  मैं  ज्यादा
 समय  नहीं  लूंगा  ।

 गूजरात  में  कल्छ  एक  पिछड़ा  ह्प्रा
 जिला  है  और  इस  जिले  में  गांधोधाम,
 मन्दरा,  मांडवो  और  लखपत  जो  नई  रेलव
 लाइन  डालनी  है,  उसका  सर्वे  भो  हो  गया

 है,  लेकिन  ऐसा  कहा  गया  है  कि  वहां  से  रिटर्न

 नही  मिलता  है,  इसलिये  इस  बारे  में  नहीं
 सा  रहे  है  के रो  इस  बारे  में  यह  विनतो

 है  कि  वहां  पर  कच्छ  में  मिनरल्स  का  भंडार

 है  |  27  मिलियन  टन  वौक्‍साइट,  50
 मिलियन  टन  लिगनाइट  झौर  6  मिलियन
 टन  बेन्टोनाइट  का  डिपाजिट  जब  वहां
 प्राप्त  हुआ  है  तो  यह  बात  प्लानिंग  कमीशन
 ने  गाज  तक  अपने  ध्यान  में  क्‍यों  नहों  लो
 ora  भी  कांडला  वन्दरगाह  से  बड़ी  भारी
 मात्रा  में  बोक्साइट  श्रौर  लिगनाइट  विदेश
 को  जाता  है  श्रौर  उससे  हमें  बहुत  बड़ो
 मात्रा  में  फारेन-एक्सचेंज  मिल  रहा  है  ।
 ग्रगर  इस  बात  को  ध्यान  में  लेंग  तो  रेलवे
 को  पूरा  रिटन  यहां  से  मिलेगा  शौर  हमें
 प्रच्छा  फारेन-एक्मचेंज  भो  मिल  सकेगा  |

 दूसरी  बात  यह  है  कि  यह  बाइर  पर

 स्थित  जिला  है,  डिफंन्स  के  परपज़  से  भी

 यह  बात  हमें  सोचनी  चाहिये  ।  इन  बातों
 को  सोचते  हुए  जब  कि  सर्वे  वहां  हो  चुका
 हैँ,  तो  इस  रेलव  लाइन  को  जल्द  से  जल्द

 हाथ  में  लेकर  काम  पूरा  किया  जाना  चाहिये।
 इससे  हमारे  देश  को  फारेन  एक्सचेंज  मिलेगा

 * धौर  जो  मिनरल्स  हमें  मिले  है  उसमें  भी

 ज्यादा  लाभ  सिलेगा  ॥  वह
 हि  ५०.  ६:

 ६...  के  स्टशनों  पर  पुलिस  बम्बई  से,
 गांधीधाम  प्रार्ने  वाले  लोगों  के  सामान  को
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 चेक  करती  है,  भौर  उन  लोगों  से  पैसा  लिया
 जाता  है  मेरी  प्रार्थना  है  कि  इस  प्रैक्टिस  को
 जल्द  से  जल्द  बन्द  करना  चाहिए  ।

 गांधीधाम  से  दो  ट्रेनें  चलती  है  :  एक

 सुबह  8  बजे  श्र  दूसरी  रात  को  0  बजे  t

 पहली  गाड़ी  शाम  को  श्रहमदाबाद  पहुंचती
 है  झौर  वीरंगाम  से  उस  में  डाइनिंग  कार
 जोड़ी  जाती  है  ।  उस  ट्रेन  में  खाने-पोने  की

 कोई  व्यवस्था  नहीं  है  1  बीच  में  जो  स्टशन

 बाते  है,  वे  बहुत  छोटे  है  श्रौर  वहां  खाने-पीने
 i  की  कोई  सुविधा  नहीं  है  ।  वोरंगाम  से  वम्बई

 तक  सब  बड़े  स्टेशन  है,  जहां  खाने-पीने  की

 सुविधाय  मिलती  है  ।  इसलिए  यात्रियों
 की  सुविधा  के  लिए  यह  जुरूरी  है  कि
 गांधीधाम  से  ही  उस  गाडी  में  डाइनिंग  कार

 जोड़  दी  जाये  |

 कई  बार  टाइम  टै  बल  कमेटी  द्वारा  टाइम
 टेबल  को  चेंज  करने  के  परिगामस्वरूप

 गाड़ियां  कई  स्टेशनों  पर  रात  के  समय

 पहुंचतो  है  ।  इसलिए  उन  स्टणशनों  से  कोई
 रिटन  नहीं  मिलता  है  ।  तब  रेलव

 एथारिटोज़  यह  रिपोर्ट  देती  है  कि  ग्रमुक
 अम्‌ क  स्टेशनों  से  कोई  रिटर्न  नहीं  मिलता

 है,  इसलिए  उन  स्टेशनों  को  बन्द  कर  देना

 चाहिए  ।  इस  तरह  रिटर्न  न  मिलने  की
 रिपोर्ट  सिलने  पर  कई  स्टेशन  बन्द  कर  दिये
 गये  है  1  मेरा  भ्रनरोध  है  कि  इस  प्रकार  जो
 स्टेशन  बन्द  किये  गये  है,  उन  को  फिर  से

 चालू  कर  दिया  जाये  t

 “भारतीय  रेल  वाषिकी,  975-76"
 के  पेज  .5  पर  कहा  गया  है  :

 ग्प््ले  राष्ट्र  की  यातायात  प्रणाली  की
 जीवन  रेखा  है  तथा  देश  की  एकता
 बनाये  रखने  के  लिए  व  एक-सूत्र  का
 काम  करती  है  1  इसलिए  दलों  से

 a  चल,
 वाणिज्यिक  दृष्टिकोणों  से  ही

 परिवालन  की  प्रपेक्षा  नहीं  की  जाती,

 अपितु  इन  का  बृहद्‌  रूप  से  भ्राथिक

 क कप  रिफर
 ग्रौर  सामाजिक  उत्त  रदायथित्व
 भी  है  ।प्रत:  वास्तव  में,  रेलें  एक
 वाणिज्यिक  उपक्रम  होते  'के

 साथ-साथ  सार्वजनिक.  महत्व
 की  सेवायें  भो  है।"”

 है

 इसलिए  यह  उचित  है  कि  देश  के

 पिछड़े  क्षत्रों  में,  जहां  रेलव  लाइनों  का
 सर्वे  हो  गया  है,  कम  रिटर्न  मिलने  पर  भी
 काम  को  जल्दी  से  जल्दी  शुरू  कर  देना

 चाहिए  ।  “हिन्दुस्तान  टाइम्ज”  के

 अनूसार  इस  हाउस  में  23  नवम्बर,  972
 को  रेलवे  मिनिस्टर  द्वारा  इस  प्रकार

 एशोरेंस  दिया  गया  था  :

 “The  Railway  Minister  assured
 the  House  that  those  required  for
 Defence  purposes  would  get  priori-
 ty.”

 (H.  T.  23-11-1972)

 यह  भी  कहा  जाता  है  कि  देश  के  349  ज़िलों
 4  से  99  जिले  बंकवर्ड  डिस्ट्रिक्ट्स  है,
 इसलिए  उन  में  से  क्रिस  को  प्रायटों  दी  जाये  t
 मेरा  सुझाव  है  कि  जिन  डिस्ट्रिक्ट्स  में  बहुत
 बड़ी  मात्रा  में  मिनरल्ज़  है,  जो  पिछड़े  हुए
 जिले  है  और  जहां  रेलवे  लाइनों  का  सर्वे  हो
 गया  है,  उन  istee-res  को  भी  प्रायर्टी  देनो

 चाहिये  ।  इस  बारे  में  कहा  गया  है  :

 “For  instance,  a  railway  line  will:
 be  preferable  in  areas  that  are  li-
 berally  endowed  with  mineral  re-
 sources.”

 (Times  of  India,  25-12-1972)

 मझ  प्राशा  है  कि  रेलवे  मंत्री  मेरे  इन
 तीन  सुझावों  पर  ध्यान  देंगे,  जिस  से  हमारे

 1 जिले  को  रेलवे  लाइन  मिल  सके  t

 जहां  तक  गाड़ियों  का  देर  से  चलने  का

 प्रश्न है,  हम  इस  बारे  में  रेलवे  मंत्री  को
 ?!  कम्पल  ट्स  दे  सकते  है  भौर  प्रगर  उन  पर

 y  ध्यान  नहीं  दियां  ,  जायेगा,  तो  हम  यहां
 श उन  के  बारे  में  डीखेट  At  कर  सकते  है  #
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 इसलिए  हम  रेलवे  मंत्री  को  एसे  सुझाव  दें,
 जिस  से  देश  शौर  देश  के  लोगों  को  फ़ायदा

 हो  ।  ऐसे  सुझाव  देने  के  लिए  मैं  खड़ा  हुभा
 हूं  भौर  ये  तीन  सुझाव  दे  कर  मैं  मंत्री  महोदय
 को  इतना  भच्छा  बजट  पेश  करने  के  लिए
 घन्यवाद  देता  हूं  ।

 SHRI  BAPUSAHEB  PARULEKAR
 (Ratnagiri):  Mr.  Chairman,  Sir,  at

 the  outset  I  welcome  the  budget  pre-
 sented  by  the  hon.  Railway  Minister
 which  can  be  described  and  has
 been  rightly  described  by  many  a
 mewspaper  as  a  ‘pedestrian  budget’.  I
 warmly  congratulate  the  hon.  Rail-
 way  Minister  for  having  taken  a  de-
 cision  to  introduce  in  the  coming
 years  classless  Janata  trains,  for  al-
 lowing  the  labour  to  participate  in
 the  management,  for  the  decision  to
 restructure  the  Railway  Board  and
 for  expeditious  action  in  restoring
 normal  situation  in  industrial  rela-
 tions  on  the  Railways  and  in  healing
 the  scars  of  the  railway  strike  of  974
 and  of  the  Emergency.

 But,  Sir,  while  congratulating  him
 and  while  welcoming  the  budget,  I
 am  Sorry  to  mention  that  the  people
 of  Konkan  are  very  disappointed  be-
 cause  they  have  not  got  any  relief
 under  the  present  budget.  The  peo-
 ple  of  Konkan  are  very  sentimental
 on  this  particular  issue,  and  the  hon.
 Minister  of  Railways  is  well  aware
 of  this  particular  position.  I  would
 remind  the  hon.  Railway  Minister  of
 the  meetings  which  he  addressed  in
 his  constituency  and  in  Bombay.
 Whenever  he  was  askeg  to  speak,  the
 people  who  had  collected  there  ४०
 listen  to  him  used  to  say  in  achorus:
 ‘Please  tell  us  about  the  Konkan  Rail-
 way’,  and  every  time  the  hon.  Rail-
 ‘way  Minister  told  them  to  wait  and
 see  the  budget  that  was  to  be  pre-
 sented  by  him.  I  have  read  and  re-
 reac  the  budget,  and  it  pains  me  to
 fing  that  this  particular  Konkan  rail-
 way  line  has  not  been  included.  I
 am  aware  that  the  hon.  Minister  is
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 very  sincere  about  this  particular
 project,  but  it  seems  that  there  are
 certain  difficulties  in  his  own  way.

 There  are  no  two’  opinions  about
 the  fact  that  this  particular  region  is
 backward  and  poor;  not  only  that  in
 the  report  that  was  presented  by  the
 Committee  on  Inaccessible  Areas  in
 1960,  many  parts  of  my  constituency,
 i.e.,  north  of  Ratnagiri,  have  been  in-
 cluded  and  mentioned  as  inaccessible
 areas.  Perhaps,  the  hon.  Members
 here  may  not  be  knowing  that  there
 are  no  communications  in  this  parti-
 cular  area.  No  doubt,  for  the  last
 seven  years  there  has  been  an  air-
 strip  there,  but  the  people  are  to  be
 satisfieg  only  by  seeing  that  VIPs’
 planes  land  and  VIPs  embark  and
 disembark.  As  far  as  other  communi-
 cations  are  concerned,  particularly
 steamer  navigation.  there  jis  port;  an
 all-weather  port  ig  being  constructed;
 the  construction  has  been  going  on
 for  the  last  seven  or  eight  years.  The
 Members  will  be  surprised  to  know
 that.  in  the  real  sense,  it  is  an  all-
 weather  port  inasmuch  as  last  year,
 in  all  the  twelve  months  no  steamer
 could  touch  the  port  except  for  one
 week  prior  to  the  Lok  Sabha  elec-
 tions.  There  are  no  other  communi-
 cations,  and  people  are  strandeq  on
 many  occasions,  especially  in  the
 monsoon  when  steamer  communica-
 tions  are  completely  stopped.  The  hon.
 Railway  Minister  jg  wel]  aware  of
 this  position.  I  may  invite  his  atten-
 tion  to  the  speech  which  he  delivered
 On  298th  March  wherein  he  has  stated:

 “I  will  initiate  the
 steps  in  this  connection.”

 necessary

 I  had  also  asked  g  Starred  Ques-
 tion  to  which  the  hon.  Minister  rep
 lied  on  5th  April,  1977,  as  follows:—

 “This  matter  will  be  pursued
 expeditiously  with  all  vigour  so  85
 to  enable  taking  up  of  the  Konkan”
 railway  line...”

 In  the  present  budget  speech  made
 by  the  Minister,  he  has  stated  that
 it  can  be  taken  up  early.

 °
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 Thig  kind  of  promises  and  assuran-
 ces  are  being  given  to  us  for  the  last
 ten  years  and,  if  I  may  say  80,  we
 are  all  fed  up  with  this  particular
 type  of  promises.  I  would  like  to
 know  the  difficulties  experienced  by
 the  Hon'ble  Minister  and  I  would  re-
 quest  him  to  tell  the  House  his  diffi-
 culties  in  regard  to  the  non-inclusion
 of  this  particular  Konkan  Railway
 project  in  this  particular  budget.

 I  would  like  to.  make  one  other
 suggestion  to  the  Hon’ble  Minister.
 Instead  of  calling  this  particular  line
 the  Konkan  Western  Railway,  because
 it  passes  through  several  States,  I

 द  would  suggest  that  this  should  be
 styled  as  the  Sagar  Railway  since,
 as  the  Hon.  Minister  knows,  the  line
 is  parallel  to  the  coastal  line.  If  he
 wants  to  indicate  the  geographical
 situation....

 PROF.  MADHU  DANDAVATE:
 That  would  not  indicate  that  it  is  on
 the  western  side.

 SHRI  BAPUSAHEH  PARULEKAR:
 You  can  call  it  the  Sindhu  Sagar
 Railway  because  the  Arabian  Sea  was
 known  in  history  as  the  Sindhu  Sagar.
 That  would  denote  that  jt  ig  on  the
 western  side  and  also  that  it  is  a
 Sagar  Railway.

 Now,  coming  to  the  difficulties,  it
 seems  from  the  speech  of  the  Hon.
 Minister  that  resources  are  being
 mobiliseg  for  this  purpose  in  consul-

 ,  tation  with  the  Planning  Commission
 and  the  Ministry  of  Finance.  In  _  this
 connection.  I  may  invite  his  attention
 to  the  Report  of  the  Public  Accounts
 Committee  to  which  my  colleague
 Mrs.  Gore  made  a  reference.  The  last
 Paragraph  speaks  about  the  resources
 and,  in  as  much  as  it  is  beneficial,  I
 Would  7९४०  that  small  paragraph.

 “The  Committee  also  fee]  that
 top-most  priority  shoulq  be  given
 to  the  construction  of  new  lines  in
 the  areas  where  no  lines  have  so
 far  been  constructed  since  indepen-
 dence.  Since  the  construction  of

 new  lines  in  hilly,  backward  and
 undeveloped  areas  is  essential  for
 the  economic  development  of  hcse
 areas,  the  Committee  desire  that.
 the  General  Revenues  and  the  Gov-
 ernment  should  subsidise  the  Rail-
 ways  in  the  matter  of  construction
 of  new  lines  in  such  areas,  just  as
 some  other  incentives  in  the  form.
 of  tax  exemptions,  provision  of  faci-
 lities  on  a  priority  basis  are  being
 given  for  accelerating  the  develop-
 ment  of  these  areas”.

 I  would  request  the  Hon,  Minister
 to  bring  this  particular  paragraph  to
 the  notice  of  the  Hon.  Finance  Minis-
 ter  and  the  Chairman  of  the  Plan-
 ning  Commission.

 Apart  from  this  I  would  like  to
 make  a  request  to  the  Hon.  Minister
 about  one  other  thing.  The  (Hon.
 Member  Mrs.  Gore  referred  to  the
 ratio  of  the  amount  spent  on  the
 Railway  vis-a-vis  the  position  of  ex-
 penditure  on  new  lines.  This  year  it
 is  only  4.6  per  cent  and  this  percentage
 has  been  going  down.  I  may  invite
 attention  to  the  position  of  1971-72:
 the  raito  was  3.5  per  cent  when  the
 total  expenditure  of  the  Railways
 was  Rs.  90.04  crores.  If  the  position
 of  funds  evailability  and  amount  spent

 On  new  lines  in  97l-72  is  taken  into
 consideration,  more  funds  should  be
 made  available.

 Now,  my  friends  have  obliged  me
 by  making  some  calculations,  If,  on
 the  basis  of  4.6  per  cent  the  amount  is
 spent  on  the  construction  of  new  lines,
 about  600  years  would  be  required  for
 doubling  the  railway  lines  in  the
 entire  country.  I  would  therefore  re-
 quest  the  Railway  Minister  to  increase
 the  percentage  in  this  particular  con-
 nection.

 J  would  like  to  submit  one  thing  for
 the  information  of  the  Hon.  Minister.
 I  came  to  know  from  the  Ministry
 that  the  construction  of  this  particular
 Railway  would  take  about  ten
 years  as  the  distance  is  867  kio-
 meters  about  2000  small  and
 big  bridges  are  to  be  constructed.  apart
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 from  tunneis  of  a  length  of  24  to  28
 kilometres  having  to  be  bored.  In  the
 circumstances,  if  this  particular  pro-
 ject  is  not  taken  into  consideration
 this  year,  I  feel  that  it  would  take
 many,  many  years.

 I  would  also  invite  the  Hon.  Minis-
 ter’s  attention  to  another  fact.  The
 Hon.  Chief  Minister  of  Maharashtra
 was  kind  enough  to  call  the  MPs  of
 Maharashtra  for  considering  this  par-
 ticular  project  and  he  has  promised
 to  give  free  land.  In  addition  he  has

 ‘saiq  that  he  would  consider  the  ques-
 tion  of  supplying  fuel  for  the  cons-
 truction  of  this  particular  railway
 line.  If  this  fact  is  taken  into  con-
 sideration  I  feel  that  the  cost  of  this
 project  can  be  reduceq  by  about  Rs.
 30  crores  from  the  estimated  Rs.  230
 crores,  Under  the  circumstances.  I
 would  request  the  hon.  Minister  to
 consider  whether  in  view  of  the  sug-
 gestions  made  _  by  that  particular

 “Committee  and  the  promise  made  by
 the  hon.  Chief  Minister,  this  particu-
 lar  line  could  be  taken  into  conside-
 ration.  In  any  case.  I  would  appeal  to
 the  Railway  Minister  that  instead  of
 giving  assurances  and  promises,  he
 should  give  us  a_  deadline,  as  to  in
 which  year  this  particular  proj-ct
 would  commence  Let  it  be  1981,  2000
 or  2005,  tut  a  dead'ne  mrst  te  in-
 dicateq  to  us.  I  woulg  request  him
 to  take  in‘o  consideration  these  cir-
 cumstances  and  include  this  project
 in  this  budget  itself.

 SHRI  G.  5.  REDDY  (Miryalguida)  :
 Mr  Chairman,  Sir,  Several  Members
 of  Parliament,  svecially  from  Andhra
 Pradesh,  have  already  drawn  the  at-
 tention  of  the  hon.  Minister  about  the
 urgent  need  for  the  Bibinacar-Nadi-
 kudj  railway  line.  At  first.  it  was
 thought  that  it  was  a  composite  pro-
 ject  including  the  conversion  of  Gun-
 tur-Macharla  meter  gauge  line  into
 broadgaugce  line,  but  lately,  the
 Guntur-Macharla  conversion  line  has
 been  excluded  from  it.  I  don  not  know
 ‘the  reasons  behing  that.  Even  the
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 line  between  Bibinagar  and  Nadikudi
 has  been  divided  into  two  phases.  The
 first  phase  starts  from  Bibinagar  to
 Nalgunda  and  the  second  is  from  Nal-
 gonda'to  Nadikudi.  For  the  first  phase
 only  Rs.  one  crore  has  been  sanction-
 ed  in  this  year.  According  to  the
 estimates,  Rs.  four  crores  are  required
 in  this  year,  And,  thereafter  Rs.  three
 crores  every  year  are  required  in
 ‘1978,  979  and  1980.  They  say  that
 the  first  phase  will  be  completed  in
 98l.  If  these  amounts  are  not  g:ant-
 ed,  even  the  first  phase  will  not  be
 completed  by  the  due  date.  I  do  not
 know,  if  another  decade  would  pass
 before  we  see  this  railway  line  com-
 pleted.  I  would,  therefore.  request  that
 due  attention  should  be  paid  to  this.

 Members  of  the  Legislature’  in
 Andhra  Pradesh  through  the  press  ang
 platfcrm  have  been  agitating  for  the
 starting  of  this  line.  At  first,  this
 line  was  starteq  in  order  to  exploit
 the  rich  oraducts  from  the  Naga~juna-
 sagar  area,  but  therea*ter,  the  Rail-
 way  Board  has  nt  given  it  the  prio-
 rity  with  which  this  project  was
 started.  The  rest  of  the  country  re-
 quires  the  rich  products  produced  in
 this  srea.  I  do  not  know,  why  the
 Planning  Commission  is  hesitating  to
 gran’  more  funds  in  order  that  this
 wack  me  he  comn'eted  early.  I  wish
 that  the  Planning  Commission  see  the
 necessity  of  eyploiting  the  rich  re-
 sources  of  this  area  and  sanction  the
 funds  required  for  this.

 The  first  nhase  of  this  work  has
 fone  uct?  30  kms.  only,  whereas  the
 distance  is  59-60  kms  to  reach  Nal-
 Ronda.  The  whol  district  07  Nalgond®
 does  not  have  anv  railway  line  except
 for  ahout  ten  miles  in  one  corner  of
 the  district  The  whole  district  is
 backward.  TI  enme  from  Mirvaleuda
 constituency  in  Naleunda  district  and
 we  feel  the  urgency  of  onening  un
 this  area  so  that  the  rich  products  of
 the  area  could  be  exolniteg  ६०  the  bet
 advantaee  of  the  country.  I  hope.  the
 hon.  Minister  would  give  due  atten-
 tion  to  what  I  have  said.
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 SHRI  YASHWANT  BOROLE  (Jal-
 gaon):  Mr.  Chairman,  Sir,  I  welcome
 the  budget  on  the  ground  that  it  is
 unconventional  ang  unorthodox.  My
 learned  friend  on  the  other  side,  hon.
 Mr.  George,  ex-Minister  of  Commerce,
 after  probing  into  it  could  not  find
 the  democratic  and  social  perspective
 that  has  been  adopted  by  the  hon
 Minister  for  Railways.  We  may  under.
 stand  that  for  several  years  we  have
 been  proclaiming  that  it  is  the  Railway
 Board  which  does  not  allow  us  to  func-
 tion  in  a  free  way.  May  |  remind  you
 of  the  constitutional  provisions  which
 make  the  Railway  Minister  as  t}#®  head
 responsible  and  also  vest  in  him  all
 the  necessary  powers,  The  Railway
 Douard  bes  Leer  meccly  at.-toring  ६३
 an  advisory  body  to  formulate  the
 policy  and  as  an  executive  body  just
 to  carry  out  the  development  prog-
 rammes.  So  it  is  the  Minister  concern-
 ed  who  matters  and  it  is  his  view  that
 shall  be  reflected  in  the  Budget  and
 the  present  Budget  as  it  is  and  which
 has  been  presented  this  time  if  com-
 pared  with  the  previous  one  that  was
 prepareg  for  the  last  year,  will  make
 it  a  clear  departure  in  certain  aspects
 of  the  matter.  Ang  the  first  aspect  of
 the  matter  is  as  regards  decentralisa-
 tion  that  has  to  be  brought  into  in  the
 administration  of  the  railways.  There
 js  also  a  provision  for  a  Janata  train.
 Some  of  us  with  our  traditional  and
 orthodox  views  may  not  relish  the
 4९8  of  a  Janata  train  but  ultimately
 that  has  to  come.

 Mv  submission  so  far  as  the  tract
 of  Khandesh  is  concerned.  is  that
 the  Jalgaon  district  supplies  every
 vear  2,000—4.000  banana  wagons.
 We  pay  to  the  rai'way  administration
 freight  to  the  extent  of  Rs,  4-5  crores
 and  here  I  want  to  bring  to  the  kind
 Notice  of  the  Railway  Minister  that
 the  freight  that  he  is  charging  us_  is
 highly  exorbitant.  We  realise  per
 wagon  Rs.  10,000  and  out  of  that  we
 Pay  Rs,  3000  as  railway  freight.  I  am
 aware  of  the  various  factors  which
 are  involved  in  fixing  the  freight.  I
 know  it  Is  not  the  normal  freight,  it
 8  8  special  freight  that  has  been  le-

 vied,  It  is  the  economic  factor  that
 is  worked  out  in  the  railway  admi-
 nistration.  That  we  know.  There  is
 no  competitive  motor  transport  which
 is  available  in  this  particular  long-
 distance  journey.  But,  the  Railways
 should  adopt  ag  socialistic  view  and
 the  railways  should  function  not
 merely  as  a  commercial  organization
 ut  even  as  a  socialistic  concern.

 The  agriculturists  who  grow  these
 bananas  are  hard  hit  as  also  the  con-
 sumers.  I  may  place  before  the  House
 that  our  plantains  do  travel  in  air-
 conditioned  coaches  also.  I  mean  to
 say  thereby  that  the  freight  of  Rs.
 2000  charged  per  wagon  of  bananas
 from  Jalgaon  to  Delhi  is  much  more
 than  the  fare  for  that  much  air-con-
 ditioned  accommodation.  I  request
 that  the  pon.  Minister  will  think  of
 this  aspect  of  the  matter.  We  are
 hard  hit  on  this  account,  both  the
 consumer  as_  well  35  the  producer.
 The  area  under  bananas  is  going
 down  day  by  dav.  This  is  a  poor-
 man’s  fruit  and  contains  a  lot  of  pro-
 teins  and  it  shou'd  be  made  available
 at  cheaper  prices  ang  so  it  deserves
 a  lot  of  encouragement.  I  shall  point
 out  that  charge  from  Bhusawal  in
 949  was  only  Rs.  580/-.  In  970  it
 had  become  Rs.  ‘1964 /-.  By  the  rre-
 sent  time  it  is  Rs.  2.840/-.  This  be-
 comes  highly  un-economic  as  com-
 pared  to  the  various  other  commodi-
 ties.  J  may  point  out  certain  illustra-
 tions  which  will  show  the  disparity
 between  the  prices  charged  and  their
 arbitrariness  From  Tawi  to  Azad-

 pur  (Dethi)  for  a  distance  of  577  km.
 the  charge  for  apples  is  Rs.  585  i.  e.
 Re  .00  per  km.  From  Bhusawal  to
 Delhi—distance  of  093  kms.—the
 charge  is  Rs,  2840.00  There  is  no
 reason  whv  there  should  be  such  a
 disparity  between  the  different  sec-
 tions.  I  shall  urge  that  the  hon.  Mini-
 ster  should  adopt  as  far  89  possi-

 ble  an  equtable  view  and  more  so
 in  case  of  farmers  who  are  said  to

 be  the  back  bone  of  this  country  and
 who  are  to  the  extent  of  70  per  cent
 of  the  population.
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 SHRI  G.  NARSIMHA  REDDY
 (Adilabad);  J  will  not  go  into  the

 details  which  have  already  been  dealt
 with  by  my  predecessors,  I  would
 like  to  bring  to  the  kind  notice  of
 our  Minister  the  figures  of  receipts
 and  expenditure  shown  in  the  Budget
 which  was  presented  the  other  day.

 When  we  compare  the  figures  of
 1976-77  to  1975-76  the  gross  traffic
 receipt  is  Rs.  20.54  crores.  Now  the
 hon.  Minister  has  estimated  the  same
 receipts  to  be  about  Rs.  22  crores.
 Of  course,  I  cannot  say  what  may  be
 the  reason  of  expecting  less  income
 this  year  than  the  last  year.  Last
 year  expecteq  extra  earning  was  Rs.
 20.54  crores  and  the  expenditure
 was  Rs.  08.22  crores.  Now  the  hon.
 Minister  is  expecting  earnings  of  Rs.
 22.69  crores  and  he  wants  to  spend
 Rs.  0.46  crores.  I  do  not  understand
 at  all  why  do  you  expect  less  in-
 come  as  compared  to  the  last  year
 and  why  do  you  want  to  spend  more
 amount  than  the  last  year?  This  is  my
 first  point.

 My  second  point  is  regarding  the
 amenities  to  the  passengers.  This  has
 been  touched  upon  by  so  many  friends
 of  mine.  The  hon,  Minister  is  going
 to  spend  a  toal  sum  of  Rs.  4.34  cro-
 res  on  amenities.  The  amount  to  be
 spent  on  amenities  for  the  Railway
 empleyees  is  Rs.  70.49  crores.  [  am  not
 against  the  amount  to  be  spent  on
 their  welfare.  But  anybody  who
 goes  through  this  Budget  the  people
 of  this  countrv—may  have  a_  doubt
 whether  this  Budget  is  for  the  wel-
 fare  of  the  employees  only  or  are  the
 Railway  authorities  going  to  think
 about  the  welfare  of  the  passengers?
 There  are  about  5,000  and  odd  stations
 in  our  country  and  there  are  many
 stations  in  our  country  which  do  not
 have  drinking  water  facilities.  J  am
 not  requssting  the  Minister  to  provide
 air-coolers  or  cold  water  everywhere.
 But  I  am_  requesting  him  to  provide
 the  minimum  necessity  of  the  passen-
 Gers  especially  im  the  remote  areas
 wherever  we  have  got  small  railway
 stations.  Drinking  water  is  a  must,
 I  request  the  Minister  to  provide  this
 minimum  necessity  to  the  passengers.
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 Then,  when  you  compare  the  in-=
 come  of  the  different  railway  zones.
 what  you  find  is  this.  The  NE  and
 NF  railway  is  running  at  a  loss  of
 the  order  of  Rs.  72.6  crores  and

 Rs.  2.8  crores.  While  other  railways
 make  sufficient  profit,  these  are  mak-
 ing  sufficient  losses.  Are  the  people
 travelling  without  tickets?  One  won-
 ders  what  the  reason  might  be.  It
 is  a  matter  of  surprise  to  any  person
 who  goes  into  this  aspect  in  the  rail-
 way  budeet.

 Without  expenditure  the  Railway
 Minister  can  give  certain  amenities.

 I  will  bring  certain  instances  to  his
 notice.  In  respect  of  sleeper  coaches,
 if  at  any  particular  station  the  allot-
 ted  quota  is  over,  we  see  today  boards
 hanging,  saying,  berths  will  allotted.
 They  get  into  the  railway  platform,
 wait  for  train  to  come  and  the  TTI
 or  whoever  it  is,  gets  down  from  the
 train  and  there  is  a  great  rush  and
 within  the  short  time  of  5  minutes
 or  0  minutes  that  the  train  stops
 there  there  is  a  lot  of  confusion  and
 great  rush  and  you  can  well  imagine  the

 scope  for  corruption  there.  Why  can-
 not  all  these  things  be  done  before
 the  train  leaves  the  previous  station’
 Why  can’t  the  authorities  tell  us  how
 many  seats  are  going  to  be  vacant,
 how  many  berths  are  going  to  be
 vacant  ard  al]  that?  All  these  are
 possible  h-cause  we  have  telecom-
 munication  facilities  on  the  railways.
 Before  the  train  leaves  the  previous  |
 station.  to  the  next  station  you  can
 give  this  message.  You  can  tel]  them
 what  are  going  to  be  the  vacant
 berths  and  wherever  you  have  wait-
 ing  list  that  can  be  accomodated.
 All  these  things  are  possible  and  can
 be  done.  When  so  many  rassengers
 are  squeezed  on  the  platfrym  there
 is  such  a  great  rush  that  you  find
 scope  for  large-scale  corruption.  With
 these  words  I  request  the  Railway
 Minister  to  consider  the  suggestions
 which  I  have  made  ang  I  thank  the
 Chair  for  the  opportunity  given  to  me
 to  speak  on  the  Budget.
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 THE  MINISTER  OF  RAILWAY
 (PROF.  MADHU  DANDAVATE):
 Mr.  Chairman,  Sir,  at  the  very  outset
 let  me  express  my  gratitude  to  the
 members  on  both  sides  of  the  House
 who  have  given  expression  to  their
 goodwill  and  hoped  that  I  will  be  able
 to  execute  various  plans.  effectively
 in  the  course  of  the  year.  I  will  re-
 ciprocate  that  goodwill  and  I  will
 proceeed  to  point  out  that  I  have
 taken  congnisance  of  some  of  the  im-
 portant  points  that  have  been  raised
 from  both  sides  of  the  House.

 At  the  very  begining  I  would  like
 to  make  reference  to  a  grim  tragedy
 that  I  myself  witnessed  0  k.  m.
 from  Gauhati  where  the  well-known
 Tezpur  express  collapsed  and  as  a
 result  of  that  85  persons  died.  I  had
 already  laid  on  the  Table  of  the
 House  an  elaborate  statemnt  giving
 various  facets  and  various  aspect  of
 this  tragedy,

 There  was  some  misunderstanding.
 Some  Members.  while  referring  to  the
 Statement,  said  that  the  Railway
 Minister  had  painted  the  tragedy  as
 an  act  of  God.  Sir,  I  might  persuade
 many  hon.  Members  to  intervene  in
 this  debate.  But,  it  has  not  been  my
 Labit  to  import  God  into  the  debate.
 If  there  was  a  reference  to  the  act  of
 God,  it  was  because  of  the  fact  that,
 when  the  Additional  Commissioner
 of  Railway  Safety  who  conducted  the
 preliminary  enquiry  brought  forward
 his  preliminary  findings  in  his  report,
 he  had  specifically  mentioned  that  no
 railway  employee  was  responsible  for
 this  tragedy  and  there,  in  his  report,
 he  said  that  it  was  an  act  of  God.  It
 was  just  an  English  phrase.  Al!)  that
 it  means  is  that  it  was  a  natural  cala-
 mity,  I  hag  put  those  words  in  ‘quo-
 tes”  to  indicate  ‘that  they  were  not
 79  words  but  the  words  that  were
 Picked  up  from  the  preliminary  find-
 ings  of  the  Additional  Commissioner
 of  Railway  Safety.

 After  that,  a  few  Members  of  this
 House  had  expressed  certain  doubts
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 regarding  the  correctness  of  these
 findings.  I  do  not  go  by  the  number
 of  persons  who  raised  the  doubt.  For
 a  democrat,  doubt  is  important.  How
 many  raised  the  doubt  is  not  impor-
 tant  at  all.  That  is  the  way  we  have
 been  trained  in  politics  and,  therefore,
 for  a  sensitive  man  like  me  when  I
 fing  a  doubt  in  a  few  collagues  of
 mine—a  few  Members  from  that  side
 and  some  journalists  in  Assam  had
 expressed  certain  doubts  regarding
 the  findings  that  had  been  brought
 and  publicly  debated—whether  the
 Irrigation  Department  of  the  State
 Government  is  responsible  for  some
 aspects  of  the  tragedy  by  not  open-
 ing  out  the  sluice  gates,  all  doubts
 had  been  expressed  ang  _  suspicions
 had  been  put  forward,  under  such  a
 situation,  the  only  path  that  was  open
 to  a  democrat  was  to  respond  to  the
 demand  of  the  people  and,  therefore,
 I  had  decided—I  wish,  to  make  a  cate-
 gorica]  announcement  to-day—that  we
 shall  not  rest  content  only  with  the
 findings  made  by  the  Additional  Com-
 missioner  of  Railway  Saftey  but  we
 shall  appoint  a  judicia]  commission
 to  probe  into  the  entire  matter.  I  am
 sure  both  sides  of  the  House  will
 appreciate  the  spirit  in  which  I  am
 making  this  suggetion—rather  the
 announcement.

 Sir,  I  was  very  happy  to  find  that
 there  were  certain  changes  in  the
 tenor  of  the  debate.  I  was  extre-
 mely  happy  to  find  that  Shri  Qureshi
 was  in  his  full  spirit  and  he“had
 captured  the  militant  spirit  to  cham-
 pion  the  cause  of  railway  labour,  It
 is  a  great  gain  to  us  that  after  the
 relaxation  of  emergency  he  has  cap-
 tured  this  spirit.  I  was  very  happy
 that  my  colleague,  Shrimati  Parvathi
 Krishnan  also  restored  the  militancy
 in  championing  the  cause  of  labour—

 no  doubt  that  restoration  had  to  come
 after  the  relaxation  of  the  emergency—
 and  credit  goes  for  this  charming
 lady’s  restoring  that  spirit  of  mili-

 tancy  and  championing  the  cause  of
 labour  and  J  shall  reciprocate  to  that
 particular  gesture.
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 4  Now,  let  me  start  with  replying  to
 some  of  the  points  that  had  been
 raised  by  various  Members  of  the
 House.  Let  me  begin  with  the  speech
 of  Shri  T.  A.  Pai.  Sir,  as  I  know  Shri
 T.  A.  Pai,  he  is  a  man  with  a  sound
 understanding  of  the  economics  and
 therefore,  I  was  astonished  to  find
 that  he  fumbleg  and  blundered  at  the
 very  first  point  with  which  he  began
 his  enunciation,  Firstly,  80  per  cent  of
 his  speech  was  the  denunciation  of
 his  own  past  administration  in  the
 Railways.  I  have  no  quarrel.  He
 was  So  objective  that  he  felt  that  his
 objectivity  must  land  him  into  criti-
 cism  of  his  predecessor  and.  probably,
 in  that  spirit,  he  did  it.  I  have  no
 quarrel]  with  that.  But,  when  he
 came  to  the  criticism  of  the  budget
 for  1977-78,  he  fumbled  at  some  of  the
 basic  fundamentals  as  for  instance,
 Tegarding  the  eriginating  rail  traffic,
 he  saiq  that  whereas  the  Minister's
 1977-78  budget  suggests  an  estimated
 originating  traffic  of  the  order  of  220
 million  tonnes.  he  said  this  is  no  pro-
 gress  at  all  and  quoted  the  figures
 of  1969-70.  He  said  in  1969-70  the
 originating  traffic  was  207  million
 tonses  and  now  the  new  Minister  has
 suggested  originating  traffic  of  the
 order  of  only  220  million  tonnes.  How
 slow  is  the  progress!  And  he  said
 from  a  radical  Minister  we  diq  not
 expect  slow  progress  at  all.

 Sir,  I  will  point  out  the  fallacy  in
 his  argument  here.  I  fail  to  under-
 stand  how  he_  is  trying  to  compare
 two  dis-similar  figures,  It  is  an  ele-
 mentary  proposition  both  in  econo-
 mics  and  mathematics  §  that  when
 comparisons  are  to  be  made  the  com-
 Parisons  must  be  made  amongst  like
 sets  and  like  entities.  What  was  the
 figure  of  207  million  tonnes  in  1969-
 70  which  he  quoted!  That  particular
 tonnage  was  _  inclusive  of  34  million
 tonnes  of  non-revenue  traffic.  What
 is  the  non-revenue  traffic?  We  have
 two  sets  of  traffic.  The  non  revenue
 traffic  is  concerneq  with  that  com-

 ponent  of  traffic  which  does  not  bring
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 any  revenue  at  all.  For  instance,
 we  carry  our  own  rails  and  spare
 parts.  For  that  no  revenue  is  earned.
 Only  that  account  is  there.

 SHRI  T.  A.  PAI(Udipi):  Mr.
 Chairman,  Sir,  I  was  comparing  the
 capacity  of  the  railways.  It  does  not
 matter  whether  you  collect  revenue
 or  not.  I  was  not  comparing  his  per-
 formance.  I  was  talking  about  the
 performance  of  the  Indian  railways.

 We  have  to  see  as  to  whether  the  in-
 vestments  that  we  have  made  really
 productive  or  how  you  are  going  to
 set  it  right.  I  was  not  making  any
 criticism  of  your  policy.

 PROF.  MADHU  DANDAVATE:  Sir,
 I  am  the  last  man  to  defend  inefficiency

 even  if  it  is  my  own  inefficiency,  All
 that  I  wanted  to  point  out  was  that
 it  was  not  made  clear  at  that  time.
 You  compared  the  figures  of  207  mil-
 lion  tonnes  in  1969-70  to  those  of  220
 million  tonnes  which  I  have  included
 in  the  estimates  for  ‘1977.78.  All  that

 I  want  the  House  to  understand  is
 that  when  207  million  tonnes  were
 quoteg  they  included  34  million  ton-
 nes  of  non-revenue  traffic  and  there-
 fore,  if  you  substract  from  that  34
 million  tonnes  what  is  left  is  only  73
 million  tonnes.  So,  that  was  the  per-
 formance  in  1969-70.  What  I  have
 proposed  is  220  million  tonnes  which
 does  not  include  non-revenue  traffic
 at  all.  If  ¥  include  the  non-revenue
 traffic—which  is  of  the  order  of  34
 million  tennes—the  total  would  he
 244  million  tonnes.  T  am  proug  to
 savy  about  it—not  that  [  am  satisfied
 with  it.  TI  am  still  not  satisfieq  with
 the  nerformance—but  at  the  same
 time  I  do  not  want  to  be  a  prophet  of
 doom.

 Mr.  Chairman  Sir,  I  would  like  the
 House  to  remember  that  the  tarret
 which  has  been  fixed  for  the  Fifth
 Five  Year  Plan  ig  259  million  tonnes
 and  I  have  offered  in  this  budget
 estimates  244  million  tonnes.  Only6
 million  tonnes  are  left  when  one  full
 year  is  there.
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 What  was  the  performance  when
 the  Congress  Government  was  there?
 When  we  ‘reinstated  the  workers,
 when  we  created  a  climate..  ele eee

 (Interruptions)
 I  will  come  to  the  discipline  part  at
 a  later  stage.  You  hag  the  whole
 bourgeois  concept  of  discipline;  we
 have  altogether  a  different  concept,  a
 revolutionary  concept.  I  will  come
 to  that  later.  Now,  I  would  like  to
 tell  you  that  these  figures  are  not
 paper  manipulations.  After  we  rein-
 Stated  the  workers  in  the  Railways,
 I  went  to  a  number  of  production
 units  and  I  chacked  up  the  figures
 and  knew  what  was  the  increase  in
 production  in  the  production  units,
 what  was  the  increase  in  productivity
 in  each  workshop.  I  visited  almost
 all  the  Railways  and  I  found  that  all
 those  reinstated  workers  were  with  a
 new  gleam  of  life  in  their  eyes.  They
 put  in  more  work,  there  was  more
 production  and  as  g  result  of  that  in
 the  month  of  Apri]  alone  we  had  one
 million  tonnes  of  loading  more  as
 compared  to  the  loading  that  was  done
 in  the  peak  period  of  Emergency,  in
 April  last,  After  all,  in  connection
 with  the  loading.  there  is  something
 like  a  law  of  average  and  a  law  of
 statistical  data  and  on  that  basis  we
 have’  interpreted  that  even  in  the
 month  of  April  we  are  able  to  have
 one  million  tonnes  of  loading  more  as
 compared  to  the  same  period  last
 vear.  We  expect  it  to  continue  and
 on  that  basis  |  changeq  mv  estimates
 and  increnced  them  from  27  million
 tonnes  to  220  million  tonnes.  If  vou
 take  the  non-revenue  comnnnent  alsc.
 it  fe  244  million  tonnes.  But  T  would
 arree  with  Mr.  Pai  in  one  resnect.  One
 must  not  be  complacent.  There  must
 be  proner  coordination  hetween  the
 road  traffic  and  the  rail  traffic  and
 if  T  mav  he  permitted  to  saw  even
 the  shinning.  It  mav  be  onssible  ०0
 ~stionalise  the  entire  transport  svs-
 tem  and  Government  mav  after
 cametime  have  to  eo  in  for  rationali-
 sation.  Rationalisation  and  co-ordina-
 tion  is  not  something  that  can  be
 brought  about  in  a  few  months.  Co-
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 ordination  is  not  something  that  can
 be  brought  about  within  a  few
 weeks.  I  assure  the  House  that  I
 will  try  my  best  to  bring  about  this
 co-ordination,  Our  estimate  was  that
 it  would  be  220  million  tonnes  of
 originating  traffic.  J  will  try  to  step
 it  up  and  fulfil  the  expectations  of
 Mr.  Pai.

 SHRI  T.  A.  PAI:  You  have  made  a
 comparison  between  April  this  year
 and  April  last  year.  I  would  like  to
 know  what  are  the  figures  previous  to
 April,  that  is,  for  the  month  of  March.
 What  is  the  performance?

 PROF.  MADHU  DANDAVATE:  Just
 now  the  figures  are  not  at  my  disposal
 but  I  will  check  up.  Normally,  as  a  stu-
 dent  of  Science,  J  know  that  compari-
 sons  are  made,  but  they  are  to  be  made
 in  identical  months.  Therefore,  I  made
 comparisons  hetween  April  this  year
 and  April  last  year.  That  was  the  peak
 of  Emergency  and  this  is  the  peak  of
 freedom.

 SHRI  T.  A.  PAI;  All  that  I  am  saying
 is  in  this  country  most  of  the  perfor-
 mances  come  cnly  in  February-March.
 In  April  they  slightly  go  down.  I  think
 that  after  February-March  they  eet
 distributed  as  quickly  as  possible.  That
 is  why  I  wanted  you  to  look  into  it.
 That  is  all

 PROF.  MADHU  DANDAVATE:  In
 fact  what  Shri  Pai  has  said  has  given
 a  further  tribute  to  the  workers.  If  it
 is  maximum  in  March,  and  if  in  April
 it  is  supposed  to  come  down  a  bit,
 even  when  there  is  such  a  gradient
 downwards  if  our  performance  shows
 one  million  tonnes  more  than  last
 April,  probably  it  would  +e  better  in
 other  months  when  it  is  suppose?  to
 be  prosperous.

 He  made  a_  constructive  suggestion
 with  which  I  have  no  quarrel  at  sll
 Mr.  Pai  suggested  that  the  railways
 must  refuse  to  borrow  from  the  gene-
 ral  revenue  to  meet  their  dividend
 obligations.  It  is  here  your  govern-
 ment  blundered  and  it  is  here  your

 Fa
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 government  did  not  accept  your  ad-
 *t  vice.  But  in  ancipation  of  your  speech

 I  accepted  your  advice  and  I  will]  tell
 you  what  we  have  done  in  the  budget.
 In  this  year's  budget  on  page  92  of  the
 Demands  for  Grants  of  the  Central
 Government  as  also  in  the  first  page
 of  the  explanatory  memorandum  you
 will  fing  that  the  dividend  to  the  gene-
 ral  revenues  is  of  the  order  of  Rs.  225.32
 crores,  On  investment  prior  ‘o  ‘Bist
 March,  4964  the  dividend  rate  was
 5.5  per  cent  ang  after  that  it  was  6  per
 cent.  Taking  all  that  into  account,  we
 have  already  made  a  provision  in  our
 estimates  for  payment  of  dividend  of
 the  order  of  Rs.  225.32  crores.  You
 shoulg  be  happy  that  we  are  not  going
 to  draw  from  the  general  revenues  to
 meet  our  obligations.  In  the  past  the
 government  blundered  on  this  matter.
 After  providing  for  this  dividend  we
 have  been  able  to  show  z  surplus  of  Rs.
 32.5  crores.  In  the  past  they  Crew
 from  the  general  revenues  to  meet
 their  obligations  of  dividends  and  after
 that  they  showed  surpluses.  We  have
 been  able  to  show  a  surplus  of  about
 32  crores  without  drawing  from  the
 the  general  revenue...  (Interruptions)
 But.  here  again,  I  do  not  want  to  be
 complacent:  I  am  the  last  man  to  be
 complacent.  I  want  the  railway  depart-
 ment  to  move  from  progress  to  pro-
 gress,  I  want  their  performance  _  to
 grow  in  strength  and  stature.

 When  you  are  comparing  our  Per-
 formance  with  past  performance  an  in-
 teresting  data.  namely  the  rale  of
 growth  of  traffic,  shoulq  be  taken  into
 account.  The  average  traffic  growth
 rate  from  1969-70  to  ‘1976-77,  when  all
 of  us  were  sitting  on  the  opposition
 and  criticising  you  and  then  you  had
 the  emergency  over  which  you  gloat
 so  much  because  you  say  you  had  dis-
 civline.  This  and  that  was  56  million
 tonnes  this  was  the  average  rate  of
 growth  of  traffic.  [१  you  see  our  esti-
 matec  for  1977-78  we  have  offered  a
 growth  rate  of  7.8  million  tonnes.  T
 may  tell  vou  that  I  am  still  not  satis-
 fled  with  it.  You  mav  sav  that  these
 are  paper  manipulations.  But  the  pre-
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 sentation  of  figures  that  I  made  in  the
 interim  budget  and  the  presentation  of
 figures  of  estimates  that  J  have  given
 this  time  for  ‘1977-78  clearly  indicate
 that  whatever  projections  were  made
 are  not  merely  paper  calculations  or
 paper  manipulations  and  whatever  we
 have  done  in  the  course  of  three
 months  has  shown  the  improvements.
 That  shows  that  there  is  room  for  fur-
 ther  optimism  and  no  room  for  pessi-
 mism.  Actually  the  estimates  have
 been  revised  upwards.

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon):  We  will  congratulate  you
 next  year,

 PROF.  MADHU  DANDAVATE:
 Even  if  you  do  not  congratulate,  it
 does  not  matter.  Most  of  the  speakers
 on  the  other  side  of  the  House  gloated
 over  the  fact  that  in  the  last  budget
 when  all  of  us  were  in  jails.  they  were
 able  to  mop  up  surpluses  to  the  extent
 of  Rs.  65  crores  for  1976-77,  whereas
 this  year  the  railway  ministry  ig  able
 to  offer,  that  is  for  1977-78,  a  surplus
 of  only  Rs.  32.5  crores.  This  is  also'a
 very  interesting  proposition  to  be
 noted.  The  previous  Government  had
 enhanced  in  1976-77  the  freight  rates
 and  after  increasing  the  freight.  how
 much  did  they  get  from  the  pockets  of
 those  who  were  responsible  for  peying
 the  freight?  They  were  able  to  mop
 up  Rs.  87.5  crores.  They  increased  the
 freight  and  through  the  increased
 freight,  during  the  Emergency  when
 there  could  be  no  agitation,  when  there

 coulg  be  no  strikes—ag  far  is  the  trade
 unionists  are  concerned,  they  were  be-
 hind  the  bars—they  were  able  fo  in-

 crease  the  freight  and  as  a  result  of

 that  they  were  able  to  mop  up  a  Sul-

 plus  of  Rs.  87.5  crores.  These  are

 facts.

 sur,  T.  A.  PAI:  Is  your  present
 surolus  of  Rs.  32.5  crores  based  on

 these  increased  freight  rates.

 PROF.  MADHU  DAND  AVATE:
 Allow  me  to  continue.  I  am  coming  to

 that.
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 AN  HON.  MEMBER:  Do  not  make
 it  a  political  speech.

 PROF.  MADHU  DANDAVATE:  It
 is  not  a  political  speech.  I  do  not  want
 to  utilise  the  budget  debate  for  deliver-
 ing  a  politcal  speech.  We  have  enough
 political  platforms.  Only  you  lack
 them.  You  will  find  that  you  were
 able  to  mop  up  Rs.  87.5  crores  through
 the  increased  freight  and  then  you
 were  able  to  show  to  the  world  that
 you  had  actually  mopped  up  a  very
 big  surplus  of  Rs.  65.00  crores.  On
 the  contrary  we  have  pojected  Rs.  32.5
 crores  surplus.  It  is  not  merely  the
 fact  of  your  showing  Rs.  87.5  crores
 surplus.  You  may  say  that  you  are
 responsible  for  it.  But  as  I  pointed
 out  to  you  earlier,  even  the  dividend
 liabilities  you  had  drawn  from  the
 general  revenue  in  the  past.  As  far  as
 We  are  concerned,  we  have  estimated
 it  to  be  Rs.  225  crores.  Suvpose  you
 had  to  borrow  that,  vou  know.  what
 would  have  been  our  surplus.  It  would
 have  been  Rs.  225  crores  more  than
 the  present  surplus.

 SHRY]  T.  A.  PAY.  Are  you  saying
 the  surplus  this  year  is  Rs.  225  crores
 plus  this  surplus  of  Rs,  32.5.  crores?
 You  must  be  very  very  clear.  It  lonks
 85  though,  from  Rs.  65  crores  last  year,
 the  surplus  had,  during  the  past  one
 year,  risen  to  Rs.  two  hundred  and  odd
 crores.  In_  that  case,  I  should  con-
 gratulate  you  300  we  would  te  grate-
 ful  if  this  can  be  maintained.

 PROF.  MADHU  DANDAVATE:  Mr.
 T.  A,  PAI.  I  know  the  facts.  Perhaps,
 you  feel  very  much  embarrassed,

 SHRI  T.  A.  PAI:  Yoy  said  in  your
 own  speech  that  from  the  surplus  of
 Rs.  32.5  crores  you  are.  transferring
 R's.  30  crores  to  the  dividend  acccunt.
 It  is  from  your  own  speech.  I  do  nof
 have  any  other  material  except  which
 the  Railway  Board  or  you  had  pre-
 sented  to  us.  If  this  is  really  a  scor-
 ing  point,  you  could  have  saiq  it  in
 your  Budget  speech  as  well.  You  have
 said  in  your  speech  that  we  have
 made  tremendous  progress.  After  all
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 between  the  interim  Budget  and  this
 one,  if  you  say  that  a  tremendous  pro-
 gress  has  been  made,  I  would  like  to
 say  that  it  is  not  realistic.  Within
 two  months’  time,  there  cannot  be
 such  an  improvement,  whether  it  is
 run  by,us  or  by  you.

 PROF.  MADHU  DANDAVATE:
 Can  I  proceed?

 SHRI  T.  A.  PAI:  If  that  be  the
 case,  We  wil]  congratulate  you.

 PROF.  MADHU  DANDAVATE:  I
 am  thankful  for  the  congratulations.
 But  to  receive  the  congratulations,  I
 have  to  spin  out  the  facts.  Mr.  Pai
 has  rightly  said  just  now  that  if  this
 is  a  scoring  point,  I  could  have  said
 it  in  my  spech.  I  hope  that  you  read
 not  only  my  speech,  but  also  the  bud-
 get  papers  supplied  to  you.  The  facts
 and  figures  have  already  been  men-
 tioned  and  I  do  not  expect  this  from
 an  Economist  of  the  calibre  of  Mr.
 T.  A.  Pai.  I  have  clearly  said  that
 after  showing  in  the  estimates  that
 Particular  quantum  which  was  paid  as
 dividend,  after  the  adjustment  we  have
 shown  this  surplus.  |  think  the  point
 is  extremely  clear.  J  gave  the  detail-
 ed  facts  so  that  all  the  members  who
 might  not  have  gone  through  the  bud-
 get  paprs  thoroughly  may  know  them.

 7.30  hrs.

 {[Mr.  SPEAKER  in  the  Chair]

 Regarding  new  lines,  there  is  some-
 thing  very  intersting.  In  the  Lok
 Sabha  alone,  more  than  30  members
 have  made  suggestions  for  the  construc-
 tion  of  75  new  lines  in  various  regions
 Before  coming  here  I  did  a  little  home
 work  about  the  cost  of  each  line  which
 has  been  suggested.  I  am  essentially

 a  student  of  physics  and  mathematics
 and  my  mathematics  is  not  poor.  I
 found  that  the  total  cost  of  the  75  new
 lines  worked  out  to  Rs.  360  crores.
 I  do  not  have  any  grouse  against  X
 or  Y.  But  in  all  humility  I  submit
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 ‘that  the  financial  constraints  have  to
 be  taken  note  of.  Out  of  all  the  new
 lines  which  we  have  accepted,  we
 have  to  decide  the  priorities.  Whe-
 ther  it  is  economics  or  politics,  it  is
 a  game  of  priorities.  If  we  do  not  set
 up  priorities  and  take  up  all  the
 schemes,  no  line  will  be  completed.
 Without  taking  into  account  the  in-
 flation,  the  minimum  expenditure  on
 these  75  lines  will  be  Rs.  369  crores.
 Therefore,  I  do  not  want  to  give  any
 false  assurance  to  individual  mem-
 bers,  though  it  is  very  easy  to  do  so.
 Even  when  they  come  and  meet  me  at
 Rail  Bhavan  or  at  my  residence,  all
 that  I  tell  them  is,  “I  will  try  to  Jook
 {nto  your  grievance.  I  do  not  give  an
 assurance  that  it  will  be  settled.”
 Sometimes  I  get  a  memorandum  from
 25  to  30  MPs  suggesting  that  a  parti-
 cular  train  must  be  made  faster.  I
 get  a  memorandum  from  था  qual
 number  of  MPs  that  it  should  be
 slowed  down  and  additional  halts
 must  be  introduced!  My  instructions
 are,  let  us  try  to  set  norms  about
 places  where  a  train  has  to  stop  in
 terms  of  agricultural  necessity,  indus-
 trial  requirements,  educational  re-
 quirements  and  above  all  in  terms  of
 the  potential  of  passengers  who  will
 be  available  at  that  station.  It  is  just
 like  a  computer.  After  setting  up  the
 norms,  whenever  a  grievance  comes,
 feed  it  into  the  computer  and  draw
 out  the  result  from  the  other  end.  If
 the  norm  is  satisfied,  the  train  will
 halt  there;  otherwise  not.  That  is
 how  we  are  going  to  tackle  it.  There
 will  be  70  partiality  towards  any
 region.

 There  is  a  legitimate  grievence  of  the
 Martin-Burn  Railway  employees.  Mr.
 Ramanand  Tiwari  had  made  a  repie-
 sentation.  Shrimati  Parvathi  Krishnan
 sent  all  the  workers  to  my  residence.  I
 welcomed  them  in  my  bungalow.  There
 is  no  policeman  at  my  gate.  I  discussed
 the  mutter  with  them  and  they  went
 away  satisfied.  I  will  tell  the  House
 what  I  propose  to  do.

 JUNE  1S,  977  1977-18-- 06,  Dis.  332

 As  far  as  this  railway  is  concerned,  in
 order  that  this  private  company  is  sble
 to  bear  operating  losses,  our  railways.
 have  been  giving  to  them  every  year
 Rs.  20  lakhs.  Even  then  they  are  not
 able  to  run  the  lines  on  sound  footing.
 If  we  fing  that  they  are  not  sble  to
 run  the  lines,  in  that  eventuality  we
 will  make  our  best  efforts,  although  it
 is  not  our  concern  at  all,  to  accommo-
 date  the  employees  of  that  railway  and
 absorb  them  in  various  flelds  of  the
 railway  purely  on  humanitarian  gro-
 unds.  This  will  Le  our  approach  and
 ing  it  into  broad  guage?

 SHR]  T.A.  PAI:  Are  you  not  convert-
 ing  it  into  broad  guage?

 PROF.  MADHU  DANDAVATE:  You
 know  what  is  the  expenditure  involved.

 SHRI  SAMAR  MUKERJEE  (How-
 arh):  I  have  also  repeatdly  asked  this
 question  several  times.  The  Govern-
 ment  should  take  Over  and  then  decide.
 Otherwise  the  passengers  will  suffer.

 PROF.  MADHU  DANDAVATE:
 Merely  taking  over  of  the  lines  will  not
 do.

 SHRI  SAMAR  MUKHERJEE:  You
 institute  an  enquiry,  go  througk  the
 whole  thing  and  then  decide.

 PROF.  MADHU  DANDAVATE:  I
 do  not  want  fo  give  an  assurance  in
 this  House.  I  em  not  saying  that  the
 Government  is  going  to  take  over.  It
 is  not  the  Railway  Ministry  that  has
 to  take  the  decision  and  therefore,  this
 is  the  difficulty.  We  will  consider  the
 proposition.

 As  far  as  the  new  lines  are  concer-
 ned,  our  colleague  Shri  Annissheb  P.
 Shinde  has  made  a  relevant  point.  He
 said  that  whenever  new  lines  and
 tracks  are  developed  and  built  up.
 generally  those  lines  are  supposed  to
 be  the  infra-structure  for  industrial
 development  because  the  entire  bias  of
 the  politicians  in  the  country  is  only
 an  industrial  bias  and  he  rightly  sald
 that  there  must  be  an  agricultural  bias
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 to  the  entire  perspective  and  he  indica-
 teq  that  there  are  certain  regions  in
 which  certain  agricultura]  require-
 ments  are  to  be  fulfilled.  Movement
 of  foodgraing  is  to  be  effectively
 brought  out  and  therefore,  from  the
 agricultural  point  of  view  building  up
 of  the  railways  as  an  infra-structure
 is  a  must  and  therefore.  I  can  assure
 him  that  when  we  consider  the  cons-
 truction  of  new  railway  lines  as  an
 infra-structure,  we  will  not  consider
 that  as  an  infra-structure  merely  for
 the  industrial  development,  but  also
 for  the  agricultural  development  and
 also  for  the  movement  of  foodgrains
 from  the  surplus  areas  {o  the  back-
 ward  areas.  That  will  be  the  approach
 which  will  be  consistent  with  the  gene-
 ral  rural-oriented  approach  of  the
 Janata  Party.

 SHRI  J.  RAMESHWARA  RAO
 (Mahboobnagar):  Mr.  Speaker,  {s  that
 the  reason  why  only  Rs.  30  lakhs  have
 been  provided  for  the  Bibinagir-Nadi-
 gudi  line  which  is  the  agricultural
 hinterland  of  Nagarjuna  Sagar?

 PROF.  MADHU  DANDAVATE:
 There  was  some  reference  to  the  con-
 sultation  with  the  trade  unions  and  I
 was  pleasantly  surprised  to  find  that
 the  reference  came  from  Shri  7.8.  Pai.
 Another  trade  unionist  also  made  that
 reference.  I  wish  to  make  it  clear  that
 whenever  I  try  to  evolve  any  scheme,
 T  want  to  bring  about  a  certain  reform.
 Whether  it  is  a  question  of  eradica-
 tion  of  corruption  or  some  other  mal-
 Practice,  or  toning  up  the  efficiency,
 or  Improving  the  oncrationa}  efficiency
 of  the  railways,  4  am  very  happy  to
 inform  the  House  that  I  have  the
 fullest  cooperation  from  all  the  trade
 unions  in  railways.  no  matter  whether
 they  are  recognised  or  unrecognised
 unions,  no  matter  whatever  be  the
 Political  ideology  of  those  trade
 unions.  This  is  my  happy  experience,
 7  have  no  quarrel  with  the  trade
 unions.  |  want  to  tell  you  that  recent.
 Iv  a  meeting  of  the  corporate  enter-
 Prise  group  was  held  where  there
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 were  representatives  of  the  accredit-
 ed  federations,  recogniseq  federations
 and  representatives  of  the  officers’
 federation.

 Of  course  I  was  there  because  7
 have  introduceg  a  new  style  of  func-
 tioning  where  I  strightaway  go  to
 the  associations  of  officers  and  trade
 unionists.  I  understand  them  and  if  I
 tell  them  that  they  must  have  more
 patience  to  wait,  they  are  prepared  to
 wait.  Our  experience  of  the  first  meet-
 ing  was  very  interesting  and  all  the
 federations  and  even  unrecognised
 uniong  had  made  a  very  interesting
 suggestion  that  the  corporate  enter-
 prise  group  is  functioning  at  the  Cen-
 tral  level  and  if  results  are  to  be  pro-
 duced  very  effectively,  that  instru-
 ment  must  be  brought  down  to  the
 junior  leve]  and....And  in  my
 budget  speech  I  have  already  an-
 nounced  that  we  will  bring  about
 this  participatory  experiment  down  to
 the  level  of  the  zonal  railways;  ang  I
 am  sure  that  it  will  be  able  to  give  us
 better  results.

 When  I  am  on  the  point  of  consul-
 tation  with  the  unions,  I  would  like
 to  raise  a  very  important  point  which
 was  also  raised  by  a  number  of  friends
 like  Mr.  Qureshi,  Mrs  Parvathi
 Krishnan,  Mr.  Samar  Mukherjee,  Mr
 Chitta  Basu  and  Mr  Jagadamba  Pra-
 sad  Yadav,  It  relates  to  consultation
 with  the  unions.  It  jg  true  that  all  the
 genuine  demands  of  the  workers  are
 not  met  in  the  budget  but  T  would
 like  to  indicate  that  I  am  trying  to
 make  some  further  announcements
 today.  We  had  to  wait  for  the  clear-
 ance  from  the  Finance  Ministry,  I  am
 Boing  to  make  that  announcement  at
 a  slightly  later  stage.  There  was  a
 charter  of  demands  presented  prior  to
 the  May  974  strike.  It  was  not  mere-
 ly  a  charter  presented  by  the  All
 India  Railwaymen's  Federation,  but
 even  by  the  other  unions  who  were
 associated  with  the  railwaymen’s struggle,  te.  NCCRS.  All  of  them
 had  identical  demands  presented  to
 the  Railway  Ministry;  and  I  wish  to
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 7  make  it  very  clear  that  the  style  of

 our  functioning  will  be  that  after  the
 budget  session,  we  will  sit  with  the
 representatives  of  railwaymen,  if
 there  are  some  technical  difficulties.
 Even  last  time,  when  the  technica)
 hitch  came  in  the  All  India  Railway-
 men’s  Federation  sat  for  negotiations.
 But  what  about  the  other  unions?
 How  can  they  do  it?  We  left  it  to  the
 All  India  Railwaymen's  Federation  to
 choose  whom  they  consider  to  be  their
 colleagues  and  whom  they  want  to
 have  for  assistance  as  other  mem-
 bers  of  the  NCCR;  and  in  an  indirect
 manner,  negotiations  went  on  with  all
 these  colleagues.  I  assure  this  House
 that  after  the  budget  session,  we  will
 start  a  dialogue  with  various  tuade
 unions;  we  will  place  before  them  the
 financia]  position  of  the  Railways;  we
 will  clearly  tell  them  that  as  far  as
 the  revenues  of  the  Railways  are  con-
 cerned,  they  are  not  to  be  fully  uti-
 lizeq  only  for  the  wage  bill  of  the
 staff;  they  are  also  to  be  utilized  for
 the  developmental  activities  of  the
 Railways  and  for  the  amenities  to  be
 provided,  especially  to  the  second
 class  passengers.  And  after  presenting
 the  entire  picture  of  resources,  we
 will  have  a  dialogue  with  them  and
 tell  them:  here  is  our  financial  posi-
 tion:  we  have  no  two  account  books,
 one  to  be  kept  with  the  Railways  and
 the  other  to  be  shown  to  the  income-
 tax.  That  is  how  some  agencies  func-
 tion.  We  will  tell  the  representatives:
 “This  is  our  revenue:  this  is  our  re-
 source  for  developmental  activities:
 this  is  for  amenities  to  passengers;
 and  this  is  available  for  staff  facili-
 ties  and  wage  bill”  And  by  proper
 consultation  with  the  representatives
 of  the  trade  unions,  we  will  try  to
 settle  the  problem.  That  will  be  the
 modus  operandi  adopteq  in  settling
 all  these  disputes,

 Now,  when  I  am  on  the  issue  of
 trade  unions  in  railways,  let  me  clari-
 fy  the  policy  regarding  a  very  cru-
 cial  issue  in  the  Railways—in  fact  it
 exists  elsewhere  also—i.e.  the  frag-
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 mentation  of  railway  unions.  The  rail-
 way  trade  unions  continue  to  remain
 fragmented,  There  are  two  recognized
 federations.  There  are  the  loco  asso-
 ciations  ang  there  are  a  number  of
 categories  which  organize  their  own
 associations,  If  they  continue  to  be  in
 that  particular  stage,  even  the  bar-
 gaining  power  and  the  capacity  of  the
 railwaymen  goes  down;  and  it  be-
 comes  very  difficult  even  for  the  Rail-
 way  Administration  to  maintain  dis-
 cipline—the  discipline  of  our  concep-
 tion  and  not  of  the  orthodox  concep-
 tion,  Therefore  I  have  informally
 talkeq  to  various  representatives;  but
 we  would  like  to  have  formal  consul-
 tations  with  representatives  of  various
 trade  unions,  recognized  and  unrecog-
 nized.  We  would  like  to  have  some
 type  of  modus  operandi  to  be  follow-
 ed.  I  am  very  happy  that  the  Labour
 Minister  is  in  the  House.  I  am  happy
 to  announce  that  recently,  the  Indian
 Labour  Conference  met  in  New  Delhi
 in  May  1977,  There  a  tripartite  com-
 mittee  has  been  set  up  to  study  the
 issue  of  recognition  of  unions  and
 formulating  the  modus  operand;  for
 evolving  One  union  in  one  industry.
 Fortunately,  in  that  conference  vari-
 ous  representatives  who  owe  allegi-
 ance  to  the  various’  central  trade
 unions  have  been  present,  and  also
 representatives  of  government  and
 also  employers.  As  a  result  of  that,
 what  has  been  done  is  the  Labour
 Ministry  has  already  set  up  a  tripar-
 tite  committee.  They  have  to  give
 their  findings  in  a  time-bound  man-
 ner  they  have  been  told,  on  the  ques-
 tion  of  recognition,  on  the  question  of
 formulating  the  modus  operandi  for
 One  union  in  one  industry.  After  due
 consideration  and  consultation,  they
 must  submit  their  findings  and  report
 within  two  months.  We  will  await
 their  findings.  In  the  meantime,  we
 will  consult  all  recogniseq  and  unre-
 cogniseq  uniong  in  the  railways,  not
 by  forcing  down  their  throat  any  pro-
 cedure  but  by  having  a  common  con-
 sultation  with  all  of  them,  we  will
 evolve  the  modus  operandi  which  will
 be  acceptable  to  all  the  trade  unions,
 and  we  will  prevent  fragmentation  in
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 the  trade  union  movement  in  the  rail-
 ways,  so  that  our  dream  of  evolving
 a  Single  railway  federation  or  a  single
 railway  union  materialises,  That  will
 be  our  approach,  as  far  gs  one  union
 is  concerned.

 There  has  been  some  criticism  in
 the  past,  not  that  there  was  very  much
 less  this  time,  about  the  misuse  of
 saloons,  which  is  only  a  popular  name
 for  inspection  coaches.  There  are  dif-
 ferent  types  of  coaches.  This  point
 wag  referred  to  by  many  hon.  Mem-
 bers,  including  my  friend,  Shri  Kundu.
 He  has  suggested  that  misuse  of
 saloons  must  be  strictly  prohibited.
 You  will  be  very  happy  to  know  that
 clear-cut  instructions  have  been  sent
 to  all  the  General  Managers  that
 “your  style  of  functioning  will  have  to
 be  changed’.  We  have  _  instructed
 them  that  generally  for  attending  the
 meetings  or  any  other  functions,  the
 saloons  should  not  be  used.  Only
 when  an  officer  has  to  go  on  inspec-
 tion  to  any  out-of-the  way  place,
 where  the  track  has  to  be  properly
 inspected  and  there  are  no  arrange-
 ments  for  boarding  and  lodging  and
 they  will  be  completely  deserted,  only
 in  such  contingencies  the  inspection
 coaches  or  saloons  can  be  used,  Other.
 wise  for  purposes  of  luxury  the
 saloons  cannot  be  used.  These  are
 clear-cut  instructions  that  have  been
 given  to  them  ang  I  want  to  repeat
 that  particular  announcement  in  this
 House.

 SHRI  M,  RAMGOPAL  REDDY:  I
 have  also  suggested  this  in  my  speech
 yesterday.

 MR.  SPEAKER:  Your  suggestion
 has  bren  accepted.

 PROF.  MADHU  DANDAVATE:
 There  hag  been  a  lot  of  criticism  re-
 garding  the  grant  of  contracts  for  re-
 freshment  stalls  and  also  book  stalls,
 which  has  been  raised  by  Shri  Kundu
 and,  if  I  mistake  not,  Shri  Lakkappa
 and  many  others.  On  this  issue  I  want
 to  give  a  solemn  assurance  in  this
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 House  that  we  will  try  to  break  the
 monopoly  of  a  few  individuals  who
 contro]  the  refreshment  stalls  on  the
 railways.  That  will  be  done.  But,  it
 has  to  be  done  in  a  phased  way,  be-
 cause  some  contracts  have  already
 been  arrived  at.  We  will  have  to
 wait  till  those  contracts  are  terminat-
 ed  after  the  periog  is  over.  No  new
 contract  will  be  given  to  anyone  who
 has  already  got  a  contract.  At  the
 same  time,  my  mind  is  very  clear  on
 to  whom  we  shal]  give  priority.  Be-
 lieving  in  the  co-operative  movement,
 where  we  come  across  co-operative
 societies  with  honesty  and  integrity—
 that  particular  rider  is  very  impor-
 tant,  because  sometimes  the  private
 contractors  manipulate  themselves  in
 the  form  of  co-operative  societies  and
 there  is  a  facade  of  a  co-operative
 society  by  a  few  private  entrepre-
 neurs  who  are  interested  in  the  con-
 tract;  we  will  have  to  break  that
 practice  also—where  we  come  across
 co-operative  societies  with  honesty
 and  integrity  we  will  always  give
 first  preference  tg  such  co-operative
 societies  with  integrity  and  honesty
 and  they  will  be  allowed  to  run  the
 refreshment  stalls.

 As  far  as  book  stalls  are  concern-
 ed,  there  is  one  difficuly.  A  very
 good  and  concrete  suggestion  has
 come  that  wherever  there  are  unem-
 ployed  educated  youth,  they  must  be
 given  the  responsibility  to  run  the
 book-stalls.  Very  often  we  find  that
 even  when  some  of  them  are  offered
 the  responsibility,  they  say  that.  they
 have  not  got  the  necessary  resources,
 So,  they  are  not  able  to  fulfil  the  re-
 quirements  of  the  general  public.

 As  a_  result  of  that,  it  is  not
 possible  for  many  of  them  to  start
 the  stalls.  Therefore,  we  will  have
 to  decide  every  case  on  merit,  but
 wherever  we  find  that  unemployed
 educated  people  are  able  to  mobilise
 resources  ang  show  a  bank  guarantee
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 to  get  some  loan,  we  will  be  pre-
 pared  tg  give  them  priority.  Other-
 wise  we  will  have  to  think  about
 this  problem  in  a  slightly  different
 manner.

 Shri  Kundu  had  a  very  construc-
 tive  suggestion,  I  do  not  under-esti-
 mate  the  damage  done  by  accidents,
 but  strangely  enough,  there  seems  to
 be  a  status  quo  in  accidents.  Till
 April  last  year  the  number  of  acci-
 dents  in  this  country  was  46  and
 it  has  remained  at  146  upto  April
 this  year.  If  you  adq  to  it  the  acci-
 dent  of  our  coming  to  power,  it  will  go
 up  to  147,  but  otherwise  it  has  7€-
 mained  at  146.  I  am  very  unhappy
 about  it  because  I  do  not  want  the
 status  quo,  I  want  the  rate  of  acci-
 dents  to  come  down.  Therefore,  we
 will  5९९  to  it  that  our  machinery
 through  our  engineers  of  inspecting
 the  tracks  and  bridges  is  strengthen-
 ed  further.  Periodical  inspection  of
 bridges  will  be  there,  especially  in
 the  sensitive  areas  where  there  are
 likely  to  be  floods.  As  I  said  in  my
 last  statement,  we  are  making  spe-
 cial  efforts  to  see  that  some  sort  of
 co-ordination  between  the  flood  con-
 trol  authority  and  the  railway  autho-
 ritieg  is  established  so  that  we  can
 anticipate  floods  in  certain  areas  and
 damage  can  be  avoided,

 As  far  as  the  amount  made  avail-
 able  for  the  rehabilitation  of  bridges
 is  concerned.  I  would  like  Mr.  Kundu
 to  know  that  in  1975-76  it  was
 Rs.  5.9  erores  and  for  ‘1977-78  it  is
 Rs.  8.9  crores—not  that  it  is  ade-
 quate.

 In  regard  to  workers’  participation,
 I  only  want  to  add  that  jn  addition
 to  the  Corporate  Enterprise  Group,
 we  are  Introducing  shop  councils  at
 various  levels,  and  I  am  sure  they
 will  be  able  to  give  the  workers  a
 sense  of  participation.
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 The  International  Women’s  Year  is
 over  and  Shrimati  Mrinal  Gore  was
 in  jail  at  that  time,  but  now,  with
 retrospective  effect,  she  is  pressing
 the  demands  of  women,  after  coming
 out  from  jail.  In  a  place  like  Bom-
 bay,  there  is  heavy  rush  of  working
 women  and  so  she  wants  me  to  ex-
 plore  the  possibility  of  having  special
 women’s  trains  from  south  to  north,
 from  Victoria  Terminus  to  Church-
 gate  Station.  We  will  explore  that
 suggestion.  We  will  find  out  whether
 the  full  capacity  of  one  complete
 train  can  be  utilised  py  ladies.  Once
 thag  is  done,  there  is  no  objection.
 More  bogies  are  not  sufficient.  There
 are  already  bogies.

 Iam  sorry  to  say  that  many
 friends  on  the  other  side  trieq  to
 ridicule  the  reduction  in  the  price  of
 the  platform  ticket  as  playing  to  the
 gallery.  It  ig  not  so.  I  mysel¢  have
 said  that  it  is  not  going  to  mean
 much  change  in  revenue.  I  think
 this  is  9  stupidity  that  was  intro-
 duceq  by  the  administration  in  the
 past,  that  the  minimum  fare  to  the
 nearest  station  is  30  paise  while  the
 platform  ticket  is  50  paise.  It  is  irre-
 levent  whether  it  ig  50  paise  or  one
 rupee  because  nobody  will  purchase
 it  if  he  is  clever  enough,  he  will
 always  purchase  a  ticket  for  30  paise.
 This  was  an  anomaly  which  was
 there,  and  I  just  incidentally  eliminat-
 ed  it.  I  do  not’  want  to  take  much
 credit  for  that,  and  I  do  not  want  my
 colleagues  to  praise  me  for  this  type  of
 small  mercy.  In  fact.  it  is  not  a  mer-
 cy  at  all.  It  is  an  frrationalitv  that
 was  existing  which  I  eliminated.

 I  was  listening  to  the  Congressmen
 in  both  the  House  and  it  was  really
 a  strange  situation  to  hear  them.
 Some  of  them  have  saiq  that  bv
 reducing  the  platform  ticket  from  50
 Paise  to  30  paise,  it  will  only  help
 the  affluent  sections.  One  Congress
 MP  said  that  if  you  want  to  help
 the  poor,  this  platform  ticket  of  30
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 paise  should  be  brought  down  to  0
 paise.

 '
 Another  Congress  MP  said

 that  by  reducing  the  platform  ticket,
 there  wil,  be  more  congestion  on  the
 platforms,  So,  three  points  of  view
 are  represented  by  the  three  wings
 of  the  Congress.  If  on  the  question
 of  railway  platform  ticket  there  is  no
 unified  ming  in  the  Congress,  |  do
 not  know,  how,  on  the  wider  ques-
 tion  of  Railway  administration,  are
 they  going  to  evolve  a  unified  mind
 at  all.

 A  word  about  the  re-structuring
 of  the  Railway  Board,  There  is  the
 Railway  Board  Act,  1905.  Even
 when  I  was  sitting  in  the  Opposition
 —Smt,  Parvathi  Krishnan  quoted  a
 lot  from  my  speeches;  probably  when
 I  was  in  jail  she  did  research
 work  On  my  speeches  and  quoted  at
 least  three  or  four;  I  am  thankful  to
 her;  I  feel  flattered—I  found  from
 my  previous  speeches  when  I  was
 on  the  Opposition  benches—]  spoke
 almost  every  year  on  the  Railway
 Budget  for  four  years  when  I  was
 out  of  jail—I  never  made  a  demand
 for  the  abolition  of  the  Railway
 Board.  Al)  that  I  demanded  was
 that  there  need  not  be  abolition  but
 there  has  to  be  some  instrument  of
 administration  only  which  must  be
 rationalised.  which  must  be  decentra-
 liseq  and  that  there  must  be  devo-
 lution  of  power.  And  whatever  I
 have  said  when  I  was  sitting  on  the
 opposition  benches,  to  the  best  of  my
 ability  I  will  try  to  fulfil  the  promises
 that  were  demanded  from  the
 Opposition  benches  by  me.  There-
 fore,  [  had  promised  last  time  that  I
 would  study  in  depth  the  re-struc-
 turing  of  the  Railway  Board.  I  con-
 tacted  various  trade  organisations  and
 I  met  a  number  of  economists.  I
 studieq  in  depth  the  report  of  the
 ARC  and,  therefore,  I  have  announc-
 ed  through  my  Budget  speech  that
 we  have  broadly  accepted  the  re-
 commendations  of  the  Administrative
 Reforms  Commission  and  on  the
 lines  recommended  by  the  ARC,  we

 will  be  prepared  to  make  the  func-
 tioning  of  the  Railway  Board  more
 effective.

 ‘
 Many  people  with  a  sense  of  cyni-

 Cism  have  asked:  Is  the  new  Minis-
 ter  going  to  be  the  prisoner  of  the
 Railway  Board?  Sir,  I  refused  to  be
 the  prisoner  of  anybody.  As  far  as
 my  convictions  are  concerned,  even
 at  the  cost  of  going  to  jail  I  did  not
 become  the  prisoner  of  the  former
 Prime  Minister  of  the  -ountry  and
 I  am  not  likely  to  be  the  prisoner  of
 the  Railway  Board  even.  I  wish  to
 make  this  very  clear.  I  shall  put
 forward  my  independent  points  of
 view  but  I  shall  not  indulge  in  the
 vulgar  practice  of  referring  to  the
 officers  by  name  in  this  House  and
 criticise  them.  If  a  Congressman
 criticises  me  or  if  I  criticise  a  Cong-
 ressman,  We  have  got  the  forum  of
 this  House  open  to  us  to  reply  to  the
 criticism  but  this  forum  is  not  avail-
 able  to  the  officers  at  all.  There-
 fore  whatever  is  to  be  said  to  the
 officers,  I  shall  say  through  orders.
 communications  and  through  a  num-
 ber  of  agencies  through  which  I  am
 required  to  say,  but  I  shall  not  refer
 to  individual  officers  here.

 In  thig  connection.  I  wish  to  tell
 you  that  beceuse  in  the  past  a  num-
 ber  of  extensions  were  given  to  the
 Members  of  the  Railway  Board  and
 other  employees  of  the  Railways,
 whenever  a  Minister  wanted  to  dis-
 cuss,  various  problems  with  the  offi-
 cers,  there  was  no  free  and  frank
 discussion  at  all.

 48  hrs.

 I  went  to  a  number  of  placeg  and
 met  the  Officers,  I  fold  them,  “This
 is  my  point  of  view.  Let  us  have  a
 free  and  frank  discussion.  I  am  not
 going  to  give  you  any  extension  at
 all.  As  soon  as  you  complete  the
 age  of  58,  I  am  going  to  say,  good-
 bye.”  We  are  introducing  the  sys-
 tem  of  ending  extensions  right  from
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 the  Railway  80870  to  the  lowest
 echelons  of  the  railways  so  that  a
 number  of  young  officers  and  emplo-
 yees  who  are  stagnating  will  have  an
 opening.  That  is  as  far  as  the  re-
 structuring  of  the  Raiway  Board  is
 concerned,

 In  the  end,  I  would  like  to  refer
 to  the  Emergency  situation.  We  have
 been  demanding  that  all  the  opera-
 tions  and  the  repressions  of  Emer-
 gency  must  end.  If  we  have  been
 released  and  those  of  us  who  were
 in  jail  have  become  Ministers  today,
 why  should  those  employees  in  the
 railways  who  suffered  during  the
 Emergency  only  because  of  certain
 trade  union  orientation  of  their  own,
 only  because  of  their  political  con-
 victions  if  they  were  either  thrown
 in  jail  under  MISA  or  DIR  or  some-
 times  because  they  were  suspected
 to  be  the  members  of  the  banned
 organisations,  continue  to  suffer,  I
 do  not  want  that  particular  position
 to  arise.  Therefore,  I  have  made  it
 explicitly  clear  that  those  who  are
 subjected  to  suspension  or  dismissal
 or  premature  retirement  as  a  conse-
 quence  of  Emergency  will  all  be  re-
 instated.  Not  only  that  The  dis-
 ciplinary  rule  14(2)  was  misused  to
 punish  certain  railway  employees.
 We  will  review  all  those  cases.  As
 Tegards  those  who  were  suspended
 for  corrupt  cases,  we  are  not  going
 to  tolerate  them.  But  as_  regards
 those  who  were  victimised  for  their
 political  convictions  or  trade  union
 activities  or  political  affiliations,  be-
 cause  their  trade  union  activities  or
 political  affiliations  were  inconvenient
 to  the  then  party  in  power,  I  say  that
 all  these  victimised  workers  will  be
 Teinstated.  For  that,  I  want  to  fix
 the  time-limit  of  six  weeks.  Within
 six  weeks,  we  will  be  able  to  com-
 plete  the  process.  I  give  this  solemn
 assurance  to  the  House.

 Sir,  I  would  conclude
 by  making  an  important

 my  speech
 announce-
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 ment.  J]  thought  that  I  would  have
 been  able  to  make  this  announcement
 in  my  Budget  speech.  But  due  to
 some  technical  difficulties,  I  was  not
 able  to  do  it.  I  will  make  that
 announcement  today.  The  Class  IV
 railway  employee,  of  the  lowest
 starata  have  suffered  for  years  and
 their  trade  unions  have  been  consis-
 tently  demandng  some  promotion  for
 Class  IV  employees.  They  have  been
 demanding  for  selection  grades.  That
 was  denied  to  them  for  all  these  30
 years.  I  want  to  make  an  announ-
 cement  on  that,

 I  am  aware  that  the  promotion
 prospects  of  certain  categories  of
 Class  IV  staff  in  the  Railways  are
 not  adequate.  Considering  this,  it
 has  been  decided  to  introduce  suit-
 able  selection  grades  to  the  extent  of
 20  per  cent  of  the  sanctioned  posts
 of  the  recruitment  grades  of  certain
 Class  IV  staff  in  the  non-technical
 service  of  the  Railways.  This  will
 benefit  nearly  50,000  Class  IV  em-
 ployees  in  the  Indian  Railways,  It
 has  also  been  decided  that  these
 selection  grades  will  be  introduced
 retrospectively  from  ist  August,  1976.

 This  is  the  announcement  that  I
 wanted  to  make.  With  that,  I
 conclude.

 MR.  SPEAKER:  We  will  take  up
 the  discussion  and  voting  on  the  De-
 mands  for  Grants  in  respect  of  the
 Budget  (Railways)  for  1977-78  to-
 morrow.

 ——

 8.05  hrs.

 DISCUSSION  RE;  DETERIORATION
 IN  LAW  AND  ORDER  SITUA-
 TION  IN  SEVERAL  STATES

 MR.  SPEAKER:  We  shall  now
 take  up  discussion  under  Rule  193.
 Shri  8.  ्,  «Mandal.
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 sit  बी: पी  मंइल  (मधेपुरा)  :  श्रध्यक्ष

 महोदय,  बड़े  दुख  की  बात  है  कि  भारत  के

 झनेक  राज्यों  में  शरमन  शौर  चेन  की  स्थिति

 गड़बड़ा  गई  है।  सब  से  ज्यादा  दुख  मुझे
 अपने  राज्य  बिहार  के  कारण  हो  रहा  है  जहां
 पर  अभी  तक  ऐसा  सुना  नहीं  गया  था  कि

 चुनाव  के  दरम्यान  खूनखराबी  हुई  हो  ।  एकाध

 खून  खराबी  कहीं  शायद  हुई  हो  लेकिन  जैसा

 कि  अखबारों  से  माननीय  सदस्यों  को  मालूम
 हुआ  होगा  श्र्ब  की  बार  चुनाव  के  पहले
 दिन  यानी  .0  जून  977  को  जिस  दिन

 चुनाव  शुरू  हुआ  भारत  के  श्रखबारों  में
 निकला  कि  वहां  22  झ्रादमी  मारे  गए  आपस

 की  लड़ाई  में  श्रौर  दूसरे  दिन  भी  फिर  2
 ्ादमी  मारे  गए  तीसरे  दिन  की  ग्रभी

 तक  खबर  नहीं  है।  अखबारों  में  जिन

 24  प्रादमियों  के  मरने  की  बात  हैं  मेरी  जानकारी

 है  कि  इस  से  भी  ज्यादा  आ्लादमी  वहां  मारे

 गए  है  1  गोह  एक  विधान  सभा  का  क्षेत्र  है,
 गया  जिले  में  पड़ता  है।  अ्रखबारों  में  निकला

 कि  दो  कडीडें ट्स  के  सपोर्ट्स  की  झापस  की

 लड़ाई  में  बन्दू्क  चलीं  झौर  इतने  आदमी

 मारे  गए  ।  लेकिन  मेरी  खबर  है  कि  कम  से

 कम  i2  पभ्रादमी  वहां  मरे  है।  इसी  तरह

 'एकनगढ़,  पालोघाट,  घोसी,  वेंगूसराय,  छपरा

 शीर  मुज़फ्फरपुर,  जिले  में  हिजरा  एक  जगह

 है,  इन  सारे  स्थानों  पर  प्रापम  के  झगड़ों  में

 गोलियां  चली  श्रौर  लोग  उस  से  मारे  गए ।
 अभी  तक  ऐसा  नहों  हुआ  था,  इस  बार  ऐसा

 हुआ

 हमारे  गृह  मंत्री  भारत  में  बहुत  मशहूर

 है  एक  बढ़िया  झ्लौर  एबल  ऐडमिनिस्ट्रेटर
 के  रूप  में  श्लोर  इंटीग्रिटी  ऐंड  श्ानेस्टी  के

 लिए  उन  का  नाम  मशहूर  है।  उन  के

 गृह  मंत्री  रहते  हुए  ऐसी  बात  हुई  है।
 मैं  समझता  हूं  कि  वे  जरा  इस  बात  पर  ध्यान

 देंग  तो  जत्दी  इस  बात  को  समझ  लेंगे  कि

 (DIS)

 बिहार  में  ऐसी  बातें  बहुत  पहले  से  चल  रहीं
 है  t

 974  में  जब  विद्याथियों  का  प्रान्दोलन
 वहां  चला  था  तो  वहां  के  जिन  श्रफसरों  ने
 निर्दोष  लड़कों  पर  गोलियां  चलाने  में  और
 वाजिब  जुलूस  को  निकलने  देने  से  रोकने  में
 कड़ाई  दिखलाई  थी  वही  प्रफमर  शब  तक
 वहां  है।  फिर  उन  के  रहते  हुए  चुनाव  में  जो
 कभी  पहले  नहीं  हुश्ा  वह  क्‍यों  हुआ  ?  पटना  के
 जिला  मजिस्ट्रट  श्री  एस  दुब  है।  जिन्होंने
 लोकनायक  जयप्रकाश  नारायण  के  आन्दोलन
 के  समय  अपनी  बड़ी  करामातें  दिखाई  थीं  t
 ये  डिस्ट्रिक्ट  मजिस्ट्रेट  कांग्रेस  रिजीम  में  बहुत
 खरख्वाह  समझ  जाते  थे  और  ग्राज  चार  वर्ष
 से  वह  पटना  में  स्थित  है।  उन  के  कलेक्टर
 रहते  हुए  ही  बंलछी  गांव  में  वह  घटना  घटी
 जिस  पर  गह  मंत्री  ने  यहां  बयान  दिया।
 सरे  श्राम  दिन  में,  ब्राड  डे  लाइट  में  नौ  प्रादमी

 वहां  श्ाग  में  जला  दिए  गए।  पटना  के

 बिल्कुल  नजदीक  यह  स्थान  है  ।  जिस  कलेक्टर
 ने  एमर्जेसी  के  टाइम  में  विद्याथियों  पर  जुल्म
 करने  में  झौर  जयप्रकाश  बाबू  के  जुलूस  को
 रोकने  में  श्रपनी  बहादुरी  दिखाई  थी  वह  ला

 ऐंड  झ्राडंर  सिचुएशन  को  कंट्रोल  बहीं  कर  सका  t
 मैं  सीधा  चार्ज  लगाता  हूं  कि  इस  में  अफसरों
 का  हाथ  है  श्रौर  उसी  कारण  बिहार  में

 ऐसी  परिस्थिति  हुई  है  जिस  के  अंदर  बेलछी
 में  यह  घटना  घटी  और  दूसरी  घटनाएं  एलेक्शन
 के  टाइम  में  हुई  है।  अगर  भविष्य  में  इन
 बातों  को  हमारी  सरकार  रोकना  चाहती  है
 तो  श्रभी  भी  उन  राज्यों  में  प्रेसोडेंट्स  रुल

 है।  जो  यहां  से  ऐडवाइजर  भेजे  गए  है  मैं
 समझता  हूं  कि  उनकी  भी  जवाब  देही  है,
 कलेक्टर  की  जवाबदेही  है,  एस  पी.  की,  डी

 श्राई  जी  की  और  शभ्राई  जी?  की  जवाबदेसी

 है  1  खास  कर  थाना  अफसर  की  जवाबदेम
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 है,  वह  तो  बहुत  नज़दीक  इस  जगह  से  था

 गोह  में  जो  आपस  में  गोली  चली  है  उस का  कारण
 क्या  है  जब  कि  सब  को  मालूम  है  वहां  पर
 पोलिंग  के  टाइम  पर  आम्ड  गार्ड  रहती  है,

 पुलिस  रहती  है,  मजिस्ट्रेट  रहता  है,  पैट्रोलिग
 पार्टी  घूमती  रहती  है,  तो  क्या  ये  लोग  वहां
 तमाशा  देखते  रहे  ?बिना  अफसरों  के  हाथ
 के  वहां  पर  इतना  बड़ा  जुल्म  हो  नहीं  सकता

 है।  हमारे  होम  मिनिस्टर  या  हमारी
 सरकार  उन्हों  अफसरों  को  भेजो  हुई  रिपोर्ट

 पर  जब  यहां  जवाब  देगी  तो  हम  वाजिब  बात

 पर  नहीं  पहुंच  सकेंगे  t  मैं  गृह  मंत्री  महोदय
 से  कहूंगा  कि  बिहार  की  बहुत  बड़ी  श्ाशा

 उनके  पीछे  लगी  हुई  है।  वे  उत्तर  प्रदेश

 झौर  बिहार  में  कोई  फक  मत  समझें  ।  दोनों
 मिले  हुए  राज्य  है।  इसलिए  वे  बिहार  में

 भी  दिलचरपी  लें।  मंत्री  महोदय  सी  बी  ०  भ्राई  >

 या  किसी  दूसरी  ऐसी  एजेंसी  से  इन  वारदातों
 की  जांच  करवायें  और  जिस  कलेक्टर  के

 जुरिस्डिक्शन  में,  जिस  एस.  पी०  या  दारोगा  के

 जुरिस्डिक्शन  में  वारदातें  हुई  ह ैउनके  खिलाफ

 तुरन्त  स्ट्रिक्ट  ऐक्शन  लें।  अगर  अफसरों

 को  सस्पेंड  होने  का  डर  होगा  तो  फिर  ऐसी
 वारदातें  नहीं  होंगी  t

 ग्रध्यक्ष  जी,  कुछ  दिनों  के  लिए  मैं  भी

 बिहार  का  मृख्य  मंत्री  या।  मुझे  याद  है
 उसके  पहले  बराबर  ईद-बकरीद  में  हिन्दू
 मुस्लिम  दंगे  हो  जाते  थे  लेकिन  मैं  ने  अफसरों

 को  डायरेक्मन  दिया  कि  जिस  अफसर  के

 जुरिस्डिक्शन  में  ला  ऐंड  आ्राइंर  की  प्राब्लम

 होगी,  हिन्दू  मुस्लिम  रायट  होंगे  उसको  तुरन्त
 सज़ा  दी  जाएगी।  नतीजा  यह  हुआ  कि
 सारे  बिहार  में  कहीं  भी  एक  रायट  नहों  हुमा  ।
 लेकिन  ये  जो  वारदातें  भाज  बिहार  में  हो

 रही  है,  वे  भाज  तक  कभी  नहीं  हुई  |  ये  जो
 अफसर हैं  वे हमारी  सरकार  के  प्रति  वफावार
 नहीं  है  झभी  जो  बिहार  में  मुख्य  मंत्री  थे,
 श्री  जगन्नाथ  मिश्र,  उन्होंने  श्रपने  श्रादमिप्रों
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 *  को  तमाम  बिहार  में  ऊंचो-ऊंचो  जगहों  पर

 रखा  है  भौर  उन  से  वे  सलाह  लेते  है।  मुझे
 मालूम  हुमा  है  इस  चुनाव  में  भो  अफपरों  से
 काफी  मदद  की  है  1  बिहार  में  गत  पार्लियामेंट

 चुनाव  में  हम  ने  सब्र  से  ज्यादा  लोड  लो  थी,
 लेकिन  श्ाज  वहां  पर  नतीजा  भो  दूसरा  हो
 रहा  है।  मैं  समझता  हुं  कि  इस  के  पीछे
 भी  अफसरों  को  साजिश  है।  बेलछो  की
 बात  अलग  है।  अमरपुर  एक  गांव  है  वहाँ
 श्राज  से  दस  दिन  पहले  मास-स्क्रेल  पर  डकतियाँ

 होती  रहीं  i  गत  मास  i6  तारीख  को

 कुछ  झादमी  पटना  गए  थे,  उन्होंने  चिट्ठी
 लिखो  कि  जैसे  ही  गाड़ो  सहसराम  पहुंचो,
 डकंतों  ने  रिवाल्वर  भौर  छुरों  से  सारे  क  पार्टमेंट
 को  लूट  लिया।  झाज  बिहार  में  प्रेसिडेन्ट
 रुल  के  समय  में  यह  स्थिति  चल  रहो  है।
 इस  समय  जो  झफिसज  वहां  है,  एमर्जेसी  के

 समय  में  भी  उन  का  यहो  रवंया  रहा  है।
 ऐसी  बात  नहों  है  कि  एमर्जेसों  में  वहां  की

 ला-एण्ड  इर  पोजीशन  प्रच्छो  थो।

 एमजेसी  में  विद्यार्थियों  शरीर  जनता  के
 आन्दोलन  को  दबाने  में  ये  आफिसर्ज  सक्रिय
 थे।  एमजेंसी  के  टाइम  में  पटना  के  नजदीक
 दो  हो  स्टेशन  ब्रागे  फनुया  स्टेशन  पर
 ब्राइ-डे-लाइट  में  बदमाशों  ने  एक  झा  दमी
 का  गला  काट  लिया  और  दो  मोल  जा  कर
 काली  जी  के  मन्दिर  में  वह  गला  चढ़ा  दिया  t

 एमजसी  के  समय  से  हो  वहां  ला  एण्ड  श्राइंर
 की  पोजीशन  खराब  है।  शब  इसको  और
 ज्यादा  खराब  कर  दिया  गया  है।  इस  पर

 हमारी  सरकार  का  कड़ाई  करनो  चाहिये  ।

 दूसरे  राश्यों  की  भो  ऐसो  हो  परिस्थिति

 है  ।  हमारे  साथी  श्री  कंवर  लाल  गुप्त  दिल्‍लो
 की  वारदातों  के  सम्बन्ध  में  बतलायेंगे,.  .
 दिल्‍ली  में  भी  रोज  वारदातें  होती  है  ee

 MR.  SPEAKER:  Mr.  Vayalar  Ravi
 anq  Mr.  Kenwarlal  Gupta  will  also

 be  speaking....
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 wt  थो०  पी०  मंडल :  मैं  एक  बात
 झौर  कहना  चाहता  हूं  कि  यह  जरुरी

 नहीं  है  कि  ला  एण्ड  आर्डर  मेन्टेन  करने  के

 लिए  गोली  चलाई  जाए  -  मैं  गोली  चलाने
 के  बिल्कुल  खिलाफ  हूं  ।  हम  ने  जलियांवाला
 बाग  में  चलाई  गई  गोली  के  खिलाफ़  क्रिटिसाइज़
 किया  था  -  कांग्रेस  सरकार  में  जो  गोली
 चली,  हम  उस  के  भी  खिलाफ़  बोले  |  हमारे
 बिहार  में,  मेरी  कांस्टीचुएन्सी  में  i9  मा,
 974  को  गोली  चली,  एक  लड़का  मारा

 मया  |  उस  समय  बी  ०एस ०  'एफ०  के  इंस्पेक्टर
 जनरल  रुस्तम  जी  थे  ।  उन्होंने  एक  स्टेटमेंट
 दिया  कि  जो  यहां  बच्चों  पर  गोली  चली,
 वह  यूरोप  में  इन्टरनल  डिस्.रबेंस  में  कभी
 नहीं  चलाई  जाती  है।  वहां  पर  रायट-
 गन  इस्तेमाल  होती  है,  रबर-बुलेट्स  इस्तेमाल
 होती  है।  इसलिए  मेरा  कहना  है  कि
 गोलियां  नहीं  चलाई  जानी  चाहिए  ।  भ्गर
 हम  ने  जरा  भी  गोलियां  चलाने  का  इशारा
 दे  दिया  तो  ये  लोग  तो  खून  की  नदिय  बहा

 देंगे  ।  हमारी  यह  सरकार  बड़े  भारी  रेवोल्यूशन
 के  वाद  बनी  है,  इस  को  बिना  गोली  चलाए
 फंशन  करना  है  श्रौर  ग्रगर  कहीं  गोली  चलानी
 भी  पड़े,  तो  रबर-बुलेंट्स  चलाई  जाए।
 मेरा  यह  विचार  है  कि  कड़ाई  करने  से,  प्राफि-
 मर्ज  को  सस्पैण्ड  करने  से  ला-एण्ड-आईर
 स्थिति  में  सुधार  श्रा  जाएगा।

 मुझे  मेवल  इतना  ही  निवेदत  करना  था  ।

 SHRI  VAYALAR  RAVI  (Chira-
 Yinkil):  Sir,  the  law  and  order  situa-
 tion  is  a  matter  of  anxiety  for  every-
 body,  irrespective  of  one’s  political
 affiliations.  I  think  it  is  a  matter  pri-
 marily  of  the  Stale  Governments  but
 it  becomes  relevant  here  because  the
 Violence  took  place  in  the  northern
 Parts  of  the  country  where  many  of  the
 States  are  under  President's  Rule  and
 thus  under  the  contro]  of  the  Central
 Government  today.  It  ig  very  unfor-
 tunate  that  olitical  violence  was  of
 Such  a  high  order.  It  may  be  due  to

 (DIs)

 the  polls  and  may  be  a_  temporary
 phenomenon  which  may  not  be  perpe-
 tuated  but,  nevertheless,  certain  ele-
 ments,  especially  the  ruling  party,  seem
 to  think  that  they  have  all  the  free-
 dom.  They  definitely  have  no  freedom
 to  take  the  law  into  their  own  hands,
 to  whichever  political  party  they  may
 belong,  and  dea)  with  the  people  direct-
 ly,  spreading  panic  among  them  ard
 disturbing  the  peaceful  life  of  the
 country.  In  this  connection,  I  would
 like  to  refer  to  certain  things  which
 happened  in  Bihar,  about  which  my
 friend  has  just  spoken.  I  am  afraid
 the  official  calculations  cf  the  killings
 may  not  be  correct.  The  official  ceath
 tol]  in  Bihar  is  26  but  I  am  afraid  it
 may  be  round  about  a_  hundred.  It
 may  be  due  to  political  rivalry  between
 two  groups  but  I  agree  with  the  hon.
 Member  that  the  offcials  failed  to  pre-
 vent  this  political  violence  resulting  in
 the  death  of  many  people  in  a  State
 like  Bihar.

 Another  day  the  Home  Minister  made
 a  statement  in  regard  to  the  burning  of
 bodies  of  Harijans  while  replying  to  a
 Calling  Attention  motion.  In  this  con-
 nection  I  would  invite  his  attention  to
 the  press  report  which  appeared  in  the
 ‘Sunday  Indian  Nation’.  This  report
 wag  given  by  the  Police  to  the  Press.
 I  quote:

 “According  to  police  the  gang  of
 Singheshwar  Mahto  was  hiding  in

 ta  house  in  the  village.  The  gang  led
 by  Parameshwar  Mahto  came  to
 know  of  it  and  attacked  them  by
 breaking  open  the  house  where  they
 were  hiding  which  resulted  in  the
 death  of  eleven  persons  and  caused
 injuries  to  three  persons.

 The  source  said  that  the  police
 reached  the  spot  when  the  accused
 (Parmeshwar  Mahto  group)  were
 making  an  attempt  to  hide  the  bodies
 and  succeeded  in  taking  alj  the
 bodies  into  custody”.
 THE  MINISTER  OF  HOME  AF-

 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  That  report  refers  to  burnt
 bodies  being  taken  into  police  custody.



 351  Law  &  Order  situation

 SHRI  VAYALAR  RAVI:  In  any  case,
 the  report  received  by  me  from  my
 friends  says  that  the  real  culprits,
 who  are  very  influential  people,  are
 still  at  large.  The  Home  Minister  him-
 self  has  admitted  that  50—60  persons
 were  involved  in  this  incident  and  the
 people  who  died  belonged  to  one  group
 and  the  others  could  escuve  without
 any  injuries.  Wow  can  it  be.  if  it  was
 a  clash?  The  police  did  not  reach  in
 time.  This  shows  negligence  on  the
 part  of  the  police  ang  it  creates  a  sus-
 picion  in  our  minds  that  the  whole
 thing  has  been  cooked  up  in  this  way
 by  the  police  tc  favour  the  real  culprits
 and  this  report  has  leaked  out  to  the
 newspapers  to  create  a  different  story.
 I  hope.  the  Home  Minister  will  look
 into  this.

 I  am  not  going  to  say  anything  abcut
 West  Bengal,  where  -nany  reople  cied
 in  the  poll  violence,  ana  this  is  a  State
 where  violence  is  always  there.  I  am
 much  worried  atou:  Kashmir.  It  is
 the  concern  of  everybody,  whether  on
 this  side  or  that  side.  We  know  that
 Kashmir  has  a_  special  status  in  the
 Indian  Union  and  we  want  complete
 peace  in  the  valley  because  of  the
 sensitive  situation  there.  I  do  not
 want  to  blame  Sheikh  Abdullah  but  !
 would  only  quote  a  report  from  the
 Times  of  India  dated  2th  June.  It
 said:

 “The  historic  town  of  Awantipore,
 30  kms_  from  here,  was  _  partially
 burnt  down,  about  09  persons  were
 injured  and  a  large  number  of  cars
 ang  buses  damagei  today  when  vio-
 lence  broke  out  in  the  Kashmir  val-
 ley  during  electioneering”.

 ad

 And,  it  is  still  going  on.  No  dovbt,
 the  Home  Minister  has  made  a  state-
 ment  regarding  recent  incidents  of
 violence  in  Kashmir,  but  what  effective
 steps  is  he  going  to  take  tn  prevent
 violence  and  ensure  a  peaceful  election
 in  the  valley.  Thut  is  my  point.
 Sheikh  Abdullah  is  ill  and  I  do  not
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 want  to  make  any  reference  to  him.
 The  workers  cf  the  National  Confe-
 rence  Party  should  be  tamed  to  make
 the  elections  peaceful.  Thev  should
 Not  be  allowed  to  take  the  law  in  their
 hands.  They  have  beaten  a  lady
 candidate  of  Janata  Party  and  she  is
 in  the  hospital.  I  hope,  necessary
 steps  would  be  taken  immediately  to
 Prevent  all  such  happenings.

 We  all  know  what  has  happened  in
 Punjab.  In  Deihi  itself  a  Congress
 worker  has  been  killed  recently.  His
 name  is  N.  K.  Chaddha.  He  was  just
 walking  in  the  night  at  1.00  p.m.  and
 he  was  killed  by  Janata  Party  workers
 and  only  one  person  has  been  arrested
 in  that  connection.  I  em  afraid  the
 police  has  not  tuken  effective  steps  to
 find  out  the  culprits.  Delhi  is  right
 under  vour  nose  and  control  and  this
 has  been  done  by  your  own  party
 workers,  but  you  could  not  trike  any
 action  against  them  and  have  arrested
 only  one  man.

 SHRI  KANWAR  I.AL  GUPTA  (Delhi
 Sadar):  He  was  &  bad  character.  What
 you  are  saying  is  not  correct.

 SHRI  K.  LAKKAPPA  (Tumkur);  It
 is  a  very  convenient  versior.  thut  you
 can  give.

 SHRI  VAYALAR-  RAVI:  Does  it
 mean  that  you  should  «ill  all  the  bad
 characters.  I  think  vou  should  not  do
 that.

 In  Delhi,  during  elections  there
 have  been  many  cases  of  serious  vi0-
 lence.  Our  party  people  never  wert  to
 the  house  of  Shri  Kanwar  Lai  cupla
 or  to  the  house  of  Shri  V.  K.  Malhotra.
 None  of  the  Congressmen  burnt  their
 houses,  but  we  snow  what  happened  in
 Punjab.  I  am  sorry  to  say  that  a  num-
 ber  of  people,  especially  Congressmen.
 have  been  killeqg  in  Punjab.  A
 person  belonging  to  Janata  Party  has
 also  been  killeg  in  Amritsar.  We  87९

 .
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 against  political  killings  and  ]  am  sor-
 ry  for  what  happened  there.  Here  is
 a  report  that  Shri  Raghunandan  Lal
 Bhatia,  an  ex-Member  of  Parliament,
 his  father  was  also  a  member,  is  being
 harassed.  His  house  was  raided  on  the
 Plea  that  somebody  wag  hiding  there.
 Al  the  ladies  of  the  hcuse  haji  to  run
 away  from  there.  Then,  your  party
 workers  burnt  the  house  of  the  DPCC
 President,  Shri  Jai  Inder  Singh  and
 Janata  Party  workers  prevented  the
 Fire  Brigade  from  putting  down  the
 fire.  The  goondas  entered  the  DCC
 office  and  burnt  it  down.  The  Janata
 Party  has  been  taking  law  in  their
 hands.  You  killed  Mr.  Chaddha  in
 Delhi.  He  was  y  Congress  worker.  Do
 you  want  that  the  Congress  workers
 should  retaliate  and  go  to  the  houses
 of  Shri  Kanwar  Lai  Gupta  and  Shri
 V.  ्य,  Malhotra’  as  your  people  has
 done  in  Amritsar.  I  assure  you,  we
 will  never  do  that  and  we  are  against
 this.  If  you  allow  me  I  will  quote
 again  what  the  Police  has  said  about
 One  murder  ‘n_  regard  to  which  Shri
 Hans  Raj  Sharma  _  fermer’  minister,
 went  on  fast.

 “While  the  Patiala  Sessions  Court
 today  granted  bail  to  the  five  Cong-
 ress  workers  arrested  in  connection
 with  the  Dera  Bassi  firing  incident
 last  week,  the  Punjab  Police  claim
 to  have  establishe3  the  identity  of
 the  culprit  who  still  remains  at
 large......  om  .

 The  Police  admit  that  they  could  not
 arrest  the  real  culprit.  Yet,  you  harass
 the  Congress  workers  and  arrest  them
 and  put  them  in  jail  but  you  could  not
 arrest  the  real  culprit.  You  are  sim-
 Ply  giving  protection  to  people  who
 kil)  Congressmen.  While  you  are
 harrassing  the  Congressmen  in  Pun-
 jab,  your  workers  go  and  ransack
 the  District  Congress  Committee  office.
 The  hon.  Member  of  Parliament  of  your
 party—his  name  was  Dr.  Baldev  Pra-
 sad—I  wish  that  some  sense  would
 come  to  him.  This  is  the  way  the  whole
 thing  is  happening  in  the  country.  This
 kind  of  political  violence  has  to  be  put
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 an  end  to,  violence  by  any  party  whe-
 ther  your  party  or  our  party.

 Lastly,  in  Delhi  I  hope  hon.  Memberg will  be  very  much  concerned  about  the
 jail  break  in  the  daylight  by  the  fol-
 lowers  of  the  late  Sunder  Daku.  The
 hon.  Minister  has  been  xind  enough  to
 start  an  inquiry  into  the  death  of
 Sunder  Daku  and  the  reported  molest-
 ing  of  his  sister.  I  do  not  know  whe-
 ther  he  has  seen  a  report  in  the  Press
 that  Mr.  Sunder  hae  no  sister  at  all.
 Yet  he  ig  making  an  inguiry  into  it.
 Five  people  who  were  in  the  jail  could
 escape  in  broad  daylight  in  Delhi.
 Everyday  reports  come  in  the  press
 that  people  are  murdered  ia  Delhi.  We
 are  seeing  reports  of  DSPs  and  DIGs
 coming  and  going  but  you  have  ccm-
 pletely  failed  to  maintain  law  and
 order  in  Delhi.  We  all  live  in  Delhi
 with  our  families.  Robberies  taking
 place  in  daylight.  Life  in  Delhi  has
 become  insecure.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (CHAUDHURI  CHARAN
 SINGH):  Does  the  hon.  Member  know
 that  2  prisoners  escaped  from  Tibhar
 Jail?  They  were  prisoners  under  your
 rule.

 SHRI  VAYALAR-  RAVI:  That  will
 not  justify  this.

 The  escape  of  prisoners  shows  the
 failure  of  the  administration  whether
 it  happened  under  the  Congress  rule
 or  the  Janata  Party  rule.  But  here
 daylight  break  from  jail  takes  rlaee
 and  the  prisoners  escape  from  Defi
 and  you  could  not  arrest  them  so  far.
 Later  the  report  of  certain  murder
 comes,  and  |  don't  want  to  name  any
 people.

 Lastly,  there  is  this  para-military
 force  functioning  in  the  country.  They
 are  taking  law  and  order  in  their
 hands.  You  cannot  maintain  law  and
 order  with  this  para-military  force.  It
 is  RSS.  Theirs  is  a  big  force  and  they
 have  been  given  armed  weapons  traim-
 ing.  I  do  suspect  they  are  given  fall
 freedom  and  respectability.  That  5
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 the  reason  for  political  violence  which
 is  day  by  day  increasing  in  the  country.
 If  you  think  you  can  control  the  free-
 dem  of  the  political  parties  and  inti-
 midate  workers  of  other  political  par-

 may  I  remind  you
 Do  you

 believe  that  you  have  the  freedom  to
 You  have  to  protect  the

 function  and
 work  in  this  country  and  carry  on  their

 ties  using  RSS,
 tag  you  are  sadly  mistaken.

 kill  people?
 right  of  the  people  to

 legitimate  politieal  activities.

 With  these
 the  Minister
 military

 alone  but  even

 at  कंवर  लाल  गुप्त  (दिल्ली  सदर)  :
 श्री  रवि  के  भाषण  को  सुन  कर  मुझे  वड़ा
 आश्चयं  हुआ  ।  अच्छा  होता  अगर  उन्होंने
 पोलिटिकल  मोटिव  से  भाषण  न  किया  होता
 और  तथ्यों  को  सामने  रख  कर  सुझाव  दिए
 होते'।  उनको  शायद  मालूम  ही  नहीं  है  1

 कानून  झौर  व्यवस्था  की  स्थिति  बिगड़ी

 है  या  नह  यह  झलग  बात  है।  लेकिन  में
 बतलाना  चाहता  ३  कि  एमरजेंसी  के  दिनों
 में  भी  बहुत  गंडागर्दी  होती  थी  nl  झाज  तो

 गुंडे  गड़बड़  कर  सकते  हैं  शौर  पहले  भी
 करते  थे  लेकिन  एमरजेंसी  में  स्टेट  ने  स्टेट
 के  चीफ  मिनिस्टर्ज  ने  शौर  बड़े  बड़े  मंत्रियों
 ने.  जो  गंडागदीं  की  उसकी  मिसाल  भारत  में
 आपको  कहीं  नहीं  मिलगी  |  हरियाणा  में
 अभी  एक  कमीशन  विजया  गया  है।
 मैं  श्री  रवि  में  पूछना  चाहता  हँं।  क्‍या

 यह  सही  नहीं  है  कि  वहां  के  मब्य  मंत्री  के
 श्रादेश  से  पुलिस  के  श्रफसरों  ने  बहन  श्ौर
 जाई  को  नंगा  करके,  दबाव  में  लाकर  एक
 खाट  पर  सोने  के  लिए  मजबूर  किया  था  ?
 क्‍या  यह  गुंडागर्दी  की  हद  नहीं  थी?  यह
 सही  है  कि  चाहे  जनता  सरकार  हो  या  कांग्रेस
 को  सरकार  हो  नागरिकों  को  सुरक्षित  जीवन
 बिताने  का  श्रवसर  मिलना  चाहिए,  उस  में
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 forces  like  the  RSS  are  a
 danger  to  democracy  which  will  crush
 the  freedom  9०  of  the  Congress  Party

 your  own  freedom.
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 किसी  प्रकार  की  रुकावट  पैदा  नहीं  होनी
 चाहिए,  उनकी  सम्पत्ति  सुरक्षित  रहनी  ,
 चाहिए  ।  कुछ  लोगों  ने  जो  गुंडागर्दी  की  है
 उसका  मुझे  ग्रफसोस  है  शर  उसके  लिए  मैं
 माफी  मांगता  हूं।  मुझे  मालूम  नहीं  हैं
 कि  जो  तथ्य  माननीय  सदस्य  प्रस्तुत  कर  रहे
 थे  बे  सही  थे  या  नहीं  1

 शझ्ाज  तीन  झादमी  चले  गए  हैं  जेल  से

 दिल्‍ली  में  ।  लेकिन  क्या  माननीय  सदस्य
 को  मालूम  है  कि  चालीस  फुट  की  टनल  बना
 कर  झगर  तीन  महीने  तक  उसको  खोदते  रह
 कर  इनके  राज्य  में  तेरह  भ्रादमी  जेल  से  भाग

 गए  थे  जिस  की  खबर  श्राज  तक  श्रखबारों  में

 नहीं  झाई  2

 SHRI  VAYALAR-  RAVI:  That  is
 why  you  are  justifying  it?

 at  कंवर  साल  गत  :  मैं  चाहता  हूं
 कि  हर  किसी  को  सिक्योरिटी  मिलनी  चाहिए।
 हर  एक  के  मन  में  यह  भावना  होनी  चाहिए
 कि  मैं  सेफ  ह,  मेरी  प्रापर्टी  सेफ  है।  झ्ाप
 स्टेटिसटिक्स  को  छोड़  दें  |  वे  दोनों  तरह
 के  हैं  7  स्टेटिसटिक्स  ये  भी  कहते  हैं  कि  दिल्‍ली
 में  कुछ  कानन  व्यवस्था  की  हालत  बिगड़ी  है  ।
 इसको  ठीक  किया  जाना  चाहिए  |  लेकिन
 इसके  भी  कुछ  कारण  है  ।  ग्राजकल  पझ्रखबारों

 पर  सेंसर  नहीं  हैं  जो  पहले  था।  पहले  पूरी
 रिपोर्ट  नहीं  श्राती  थीं  श्राज  पूरी  श्राती  हैं

 पहले  उनको  दर्ज  भी  नहीं  किया  जाता  था,
 श्राज  उनको  किया  जाता  हैं  -  एक  कारण  है

 यहू  भी  कि  पहले  पुलिस  पुलिसिग  नहीं
 करती  थी  पहले  पुलिस  किसी  को  भी

 पकड़  कर  मीसा  में  डाल  देती  थी  तब

 ग्प्ल  आफ  जंगल  था।  अराज  वह  बात  नहीं

 है  ।  दोनों  का  इस  वास्ते  श्राप  मुकाबला  नहीं
 कर  सकते  हैं।  मीसा  में  हमको  बन्द  किया

 गया  |  वहां  हमारे  साथ  कम  से  कम  एक

 हजार  लोग  ऐसे  थे  जो  बैड  कारेक्टर्ज  थे  |

 श्राज  साधारण  जो  कानृन  है  उसके  जा  रए
 से  ला  एडं  भ्रार्डर  की  स्थिति  को  ठीक  किया
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 जा  रहा  है  t  इस  वास्ते  दोनों  का  कोई  मुकाबला
 नहीं  है  t

 मैं  मानता  हूं  कि  जनता  पार्टी  से  लोग
 ज्यादा  श्रपेक्षा  करते  हैं।  कांग्रेस  से  वें
 ज्यादा  झपेक्षा  नहीं  करते  थे।  इस  वास्ते

 हमारी  सरकार  को  ज्यादा  सत,  होना  चाहिए
 झौर  इस  झोर  विशेष  ध्यान  देना  चाहिए  |
 जनता  की  जो  श्रपेक्षाएं  हैं,  डंमोक्रेटिक  ट्रेडीशंन
 को  रखते  हुए,  उनको  मेंटेन  करते  हुए  हमें

 पूरो  करनी  है  t

 एक  दुख  को  बात  है।  पुलिस  एक्ट
 86]  का  बना  ह्धा  है।-  एक  सेंचरी

 पहले  बता  था।  उस  में  कोई  बदल  आज
 तक  नहीं  किया  गया  है  -  प्रंग्रेजों  न  सौ  साल

 पहले  जो  बनाया  था  वही  आज  भी  चला  श्र
 रहा  है।  स्टेट  लेवेल्ज  पर  आपने  पुलिस
 कमिश-श  बिठाए  हैं।  लेकिन  श्राल  इंडिया  लेबल
 पर  कोई  नहीं  बिठाया  t  चेंज्ड  सरकमटांसिस

 में,  इकोनोमिक,  झोशल,  पोलिटिकल  श्रादि
 क्षेत्रों  में  जो  जेंजिजश  आई  है  उनको  सामने
 रखते  हुए  हमें  चाहिए  कि  हम  घाल  इंडिया

 पुलिस  कमिशन  बिठाएं  जो  साइंटिफिक  ढंग
 से  जो  क्राइम्ज  किए  जा  रहे  हैं  उनको  स्टडी
 करें,  यह  देखे  कि  पुलिस  के  लोगों  को  क्‍या
 क्या  एमेनेटीज  दी  जानी  चाहिएं,  किस  प्रकार
 की  उनको  ट्रेनिंग  दी  जानी  चाहिए,  पुलिस
 फोर्स  को  मार्डनाइज  कंसे  किया  जाए  श्रौर  वह
 झपने  युझाव  दे  t  .

 ग्रभी  करीब  .000  पुलिस  स्टेशन  हैं  ।
 एक  पुलिस  स्टेशन  का  एरिया  करीब  तीन
 सौ  स्क्वेयर  मील  का  होता  है  1  जो  डिवेलेप्ड
 कंट्रीज  हैं  उनके  मकाबले  में  हमारे  यहां  क्राइम्ज़

 का,  जो  रेट  है  वह  बहुत  कम  है  ।  लेकिन  इसका
 यह  मतलब  नहीं  है  कि  हम  कुछ  न  करें  1
 हम  को  चाहिए  कि  इस  रेट  को  हम  जितना  कम
 कर  सकते  हों  करें।  हमें  लोगों  को  पूरी
 सुरक्षा  प्रदान  करनी  है।  बजाए  इसके  की
 कार्रवाई  हो  जाए,  क्राइम  कमिट  कर  दिया
 जाए  शरीर  उसके  बाद  पुलिस  हरकत  में  शाए,

 (DIS)

 पुलिस  को  पहले  से  ही  उसको  रोकने  के.  लिए
 कारंवाई  करनी  चाहिए,  प्रिवेंटिव  एक्शन
 लेना  चाहिए  |

 माननीय  सदस्य  ने  पैरा  मिलीटरी  की
 बात  कही  है।  मैं  पालिटिक्स  नहीं  लाना
 चाहता  हूँ  ।  लेकिन  मैं  नाम  बता  सकता  हूँ
 रवि  जी  को  दस  नहीं  पचास  नाम  बता
 सकता  हूं  जो  हिस्ट्री  शीटर्ज  थे  उन्होंने  यूथ
 कांग्रेस  में  जा  कर  लाखों  रुपया  कमाया  |
 श्राज  वह  फिर  हिस्ट्री  शीट्स  गुंडागर्दी  कर

 रहे  हैं  -

 These  people  are  _  responsible  for
 deterioration  of  law  and  order.  I  de-
 mand  of  the  Home  Minister  that  he
 should  take  stern  action  against  them.

 जिस  केस  के  बारे  में  माननीय  रवि  ने  कहा  है
 उस  में  किस  प्रकार  के  आदमी  हैं  मैं  जानता

 हूं

 Let  there  be  an  enquiry.  I  will
 demand  that  there  should  be  an  en-
 quiry.

 दो  ग्‌ंडों  क ेबीच  की  लड़ाईथी  और  उस  में

 वह  मारे  गये।  अगर  श्राप  इनक्वायरी  कराना

 चाहते  हैं  तो  करा  लीजिये,  मूझे  खुशी

 होगी  |

 केरल  में  दो,  तीन  बच्चों  को  पकड़  कर

 पुलिस  ने  उन  को  जेल  में  मारा  ।  उस  सिल-

 सिले  में  दो  डी०  ग्राई.०  जी०  सःपेंडड  हें,
 चीफ़  मिनिस्टर  के  ऊपर  भी  कार्यवाही  हो  रही

 है  ।  सुन्दर  डाकू  को  मार  दिया  गया,

 उस  बारे  भें  यहां  पर  श्राप  ने  एक  इनक्वायरी
 बैठायी  ।  उसी  तरह  से  सरजीतपाल  को  मार

 दिया  गया  लैकिन  उस  केस  में  आप  ने  एक

 इंस्पेक्टर  और  एक  ए०  एस०  झ्राई०  को

 सस्पेंड  किया  |  जब  तक  आप  बड़

 बड़े  cabecamey  पर  हाथ  नहीं  डालेंगे,
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 के  खिलाफ़  कार्यवाही  नहीं  करेंगे,  तब  तक  काम

 नहीं  बनेगा  ।  जीवन  सब  का  सुरक्षित  है
 चाहे  वह  कोई  इन्सान  हो,  फिर  जब  इन
 दोनों  केसेज़  में  यह  साबित  हो  गया  है  कि
 कि  दोनों  को  मारा  गया  है  झर यह  काम

 झाई०  जी,  डी०  शभ्ाई०  जी०,  एस०  पी०
 की  सर्जो  के  बगर  नहीं  हो सकता  इसलिए
 उन  के  खिलाफ़  भी  कायं  वाही  होनी  चाहिये।
 छोटी  मछलियों  को  पकड़ने  से  काम  नहीं
 चलेगा,  बड़े  बड़े  अधिकारियों  के  खिलाफ
 भी  भाप  को  कार्यवाही  करनी  चाहिये  ।

 दिल्ली  पुलिस के  रेक््टमेंट  में  बडी  धांधली
 चलतो  है,  काफ़ी  पैसा  खाया  जाता  है  ।

 रेऋूटमेंट  के  लिये  सरकार  को  अलग  से  एक
 सशीनरी  बनानी  चाहिये  और  आज  जो  नौकरी
 देने  के  लिये  पैसा  खाया  जाता  है  इस  को
 बन्द  करना  चाहिये  ।  दिल्‍ली  में  एक
 कमिश्नर  आफ़  पुलिस  होना  चाहिये  |  ऐसा
 न  होने  से  काम  डिवाइडड  रहता  है,  डिस्ट्रिक्ट
 मेजिस्ट्रे:.  अलग  काम  करता  है,  प्रोर

 पुलिस  वाले  अधिकारी  अलग  काम  करते  हैं
 जिस  की  वजह  से  कोई  कोझाडिनेशन  नहीं
 रहता  हैँ  ।  और  जब  तक  कोआ्राडिनेशन

 नहीं  होगा  तब  तक  कोई  कार्यवाही  नहीं
 होगी  ।  पहली  सरकार  ने  भी  मान  लिया
 था  कि  दिल्‍लो  में  एक  कमिनश्नर

 “भ्ाफ़  पुलिस  होगा,  लेकिन  झभी  तक  उस
 पर  कोई  कायंवाही  नहीं  हुई  ।  गृह  मंत्री  जी
 इस  बारे  में  उचित  कदम  उठायें,  यह  मेरी  मांग

 है ।

 दिल्‍ली  पुलिस  के  बारे  में  10,  2  साल

 पहले  खोसला  कमीशन  बनाया  गया  था  जिसने

 कुछ  सिफारिशें  की  थीं  ।  पिछलो  सरकार  ने
 उस  कमीशन  की  बहुत  कम  सिफ़ारिशों  को
 साना  ॥  खोसला  कमीशन  ने  पुलिस  कमं-
 चारिसों  के  हाउसिंग  और  बच्चों  के  स्कूलिंग

 JUNE  15,  3977  in  States  (DIS)  360

 के  बारे  में  जो  सिफारिश  की  थीं  उन  के  बारे
 में  कोई  कार्यवाही  नहीं  की  ।  मेरी  मांग

 है  कि  उस  कमीशन  की  सिफारिशों  पर  अमल

 होना  चाहिये  ।  उन  के  हाउसिंग,  बच्चों  की

 स्‍्कूलिंग  के  बारे  में,  मौडर्नाइज्ड  तरीकों  के

 बारे  में  कार्यवाही  होनी  चाहिये  ।  उन  की
 मोबिलिटी  होनी  चाहिये,  ट्रेनिंग  ठोक  होनी

 चाहिये  -  भौर  जब  तक  इन  बातों  को  कार्या-

 न्वित  नहीं  किया  जायेगा  तब  तक  पुलिस
 झपना  काम  अच्छी  तरह  से  नहीं  कर

 सकेगी  ।  आप  देखिये  कि  दिल्‍ली  में  जो

 एस०  पी०  हैं  यह  ग्राफिस  में  बंठ  कर  प्रधिक

 समय  टेबिल  वक  करते  हैं  शौर  फोल्ड  में

 कम  जाते  हैं  ।  जब  तक  सोनियर  भप्रधिकारी

 फ़ील्ड  में  नहीं  जायेंगे  तब  तक  पुलिस
 प्रशासन  ठोक  से  नही  चलेगा  श्राप  उच्च

 पुलिस  प्रधिकारियो  को  झादेश  दीजिये  कि  बढ

 फ़ील्ड  म॑ं  जा  कर  काम  करें

 ~— दिल्ली  में  प्रौफशनल  बेल  देने  वाल  बहुत  हैं

 मैं  चाहूंगा  कि  सरकार  इस  पर  विचार  करे  कि

 शम ?  श्राई०  एस०  ए*  बैड कौरेक्टस  पर

 लगाना  चाहिये  कि  नहीं  ?  इस  केस  को  या

 इस  पौइंट  को  दोनों  तरह  से  प्ली  किया  जा

 सकता  हूँ,  तेकिन  सरकार  जरूर  (स  पर

 विचार  करें  कि  एम>  झाई०  एम  ए:

 बेड  करेक्‍्टंस  पर  लगाना  चाहिये  कि  नहीं  ।

 और  भगर  नहीं  लगाते  हैं  तो  कम  से  कम  जो

 प्रोफ़ेननल  बेल  देने  वाले  हैं  उन  पर
 कड़ी

 कायंवाही  होनी  चाहिये  जिस  से  वह  वल

 एक्सेप्ट  न  कर  सलें  |  इस  तरह  को  कोई  भी

 व्यवस्था  होनी  चाहिये  जिस  से  वह  लोग

 ठीक  से  रह  सक॑  |

 यहां  पर  गुंडों  को  एक्सटनं  करते  की  बात

 कही  गई  है  श्रीर  उस  पर  बाम्बे  एक्ट  लाग_
 है  1  बाम्ब  एक्ट  के  मताबिक  गुण्डों  को

 'एक्सटरन  करने  में  बहुत  देर  लगती  हैं  »

 इस  के  लिए  राजस्थान  एक्ट  ज्यादा  ठीक  होगा  t
 ‘
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 cue |  राजस्थान  का  फक्ट  यहां  लगायेंगे
 तो  वह  ठीक  होगा

 जहां  तक  हम  यह  कहते  हैं  कि  पुलिस
 गलत  करतो  है,  यह  सब  कछ  करती  है,
 हम  यहां  पुलिस  का  मोरेल  गिराना  नहीं
 चाहते  हैं,  हमें  उस  के  मोरेल  को  ठीक  करना  है
 झौर  उस  के  लिए  पब्लिक  से  को-ग्रापरेशन
 लेने  की  व्यवस्था  भी  सरकार  की  तरफसे

 हो  ।  पब्लिक  की  को-भ्रापरेशन  से  पूलिस
 वाले  कुछ  काम  कर  सकेंगे  तो  ला  एंड  श्राईर
 की  हालत  ठोक  हो  सकती  है  1

 मैं  चाहूंगा  कि  इन्वेस्टीगेशन,  ला,  एंड
 झाइर  भर  सवर्लेस  इन  तीनों  के  डिपार्टमेंट
 इ्लग  अलग  हो।  ग्रब  क्या  होता  है  कि
 जब  कभो  कहीं  झगड़ा  होता  है  तो  सब
 को  एक  साथ  झोंक  दिया  जाता  है  झोर

 इससे  इन्वेस्टीगेशन  का  काम  पीछे  पड़  जाता

 है । भौर काम  रुक  जाता  हैँ  झौर  इस
 तरह  से  कल्पस्ट्स  वच  जात  हैं  t

 इन  शब्दों  के  साथ  मैं  मंत्री  महोदय  से
 मांग  करूंगा  कि  पुलिस  एक्ट  जो  86]  का

 है,  उस  में  प्राल  इंडिया  लैवल  पर  संशोधन

 करें,  श्राल  इंडिया  एक  कमीणन  विठायें

 जो  कि  100  लाल  पहल  बने  हुए
 एक्ट  को  झाज  को  हालात  के  मुताबिक  बदल
 सके  झोर  सब  सवालों  को  स्टडी  कर  के  जो

 श्राज  को  हालत  की  जरूरतें  हैं,  उसके  मुता-
 बिक  ठीक  कर  सके  मैं  यह  भी  मांग

 करूंगा  कि  पुलिस  को  जो  सुविधाएं  देनो

 जरूरी  हैं  बह  भी  उन  को  पूरी  तरह  से  मिलनी

 चाहियें  जो  कि  खोसला  कमीशन  ने  'रिक्मेंड
 को  हैं।  इसी  तरह  से  अगर  मिलकर  काम

 करेंगे  तो  यहां  की  हालत  ठीक  होगी  t

 MR.  SPEAKER:  Now,  no  new  names
 can  be  added  to  the  list  that  I  have  al-
 Teady  got  here.  There  are  four  more
 Names.  The  Minister  also  must  be
 given  ten  minutes  at  least.  So,  if  you
 make  it  short  by  not  repeating  what
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 the  other  hon.  Members  have  said,  I
 would  be  able  to  give  a  chance  to  one
 more  Member.  I  shall  call  the  hon.
 Minister  at  five  minutes  to  Seven.  He
 must  also  have  five  minutes  to  reply
 to  the  points  raised  by  the  hon.  Mem-
 bers.

 My  difficulty  comes  only  when  you
 give  more  names  from  your  side.

 Shri  Lakkappa.

 SHDI  K.  LAKKAPPA  (Tumkur):
 Mr.  Speaker,  Sir,  it  is  an  important  and
 useful  discussion  really  that  has  been
 raised  by  the  Members  from  the  other
 side.  My  friend,  Shri  Ravi  has  made
 certain  points.  The  hon.  Iiome  Minis-
 ter  is  an  upright  Minister  of  the  Janata
 Party  Government.  Of  course,  I  have
 no  persona]  acquaintance  with  him.
 That  is  because  I  ain  basically  a  Cong-
 ressman.  He  has  got  a  good  reputa-
 tion.  I  am  very  happy  about  that.

 MR.  SPEAKER:  Why  can’t  ycu  put
 that  in  writing?

 SHRI  छू.  LAKKAPPA:  I|  am  not  go-
 ing  to  give  a_  cectificale.  He  has  a
 varied  experience  in  administration.  I
 would  however  like  to  bring  to  his
 notice  the  enormous  increase  in  politi-
 cal  violence  in  this  country  whether  it
 is  in  the  States  where  we  are  running
 the  Government  or  at  the  Centre  where
 you  are  running  the  government.  Let
 me  quote  what  happened  from  April
 onwards.

 In  Gujarat.  particularly,  the  present
 Government  is  run  by  the  Janata  Party.
 There  are  instances  about  which  a
 harijan  minister  has  made  a  statement
 regarding  the  harassment  of  harijans
 being  on  the  increase.  He  has  narrated
 45  specific  cases  of  harassment.  Ags  a
 consequence  of  such  a  harassment,  200
 harijans  of  Valagamada  village  in
 Gujarat  had  left  that  village  complete-
 ly.  It  may  be  due  to  political  rivalry
 or  group  hatred  but  the  entire  situation
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 in  this  country,  after  the  Lok  Sabha
 elections,  has  worsened.  [I  have  seen
 Janata  party  workers  tearing  off  Cong-
 ress  party  flags.  It  may  be  in  Karna-
 taka,  Andhra  or  Bihar.  The  previous
 government  had  done  something  good
 to  protecting  the  interests  of  the  wea-
 ker  sections.  As  _  such,  this  govern-
 ment  has  got  the  onerous  responsibili-
 ty  to  see  to  it  that  protection  is  provid-
 ed  to  all  the  weaker  sections  of  the
 country.  It  may  be  the  Congress  wor-
 kers  beating  the  Janata  workers  but  I
 am  saying  that  after  the  Lok  Sabha
 elections  in  every  part  of  the  country
 an  impression  has  been  created  that
 police  people  are  not  acting.  I  find
 the  police  officers  are  terribly  afraid
 everywhere.  There  is  an_  infitration
 of  the  para-military  organisation,
 namely,  R.S.S.  That  is  why  I  am
 bringing  this  to  your  notice.  They
 may  infiltrate  in  the  recruitment’  sys-
 tem  of  the  police.  I  hope  the  hon’ble
 Home  Minister  is  already  aware  of  all
 these  things.  He  knows  how  infiltra-
 tion  has  taken  place  in  the  Janata
 party  of  para-military  elements.  This
 is  very  dangerous  for  the  societ;  Ul-
 timately  this  government  will  be  res-
 ponsible  for  any  violence  or  viclent
 activities  that  may  take  place  in  this
 country.  It  ig  in  this  context  that  we
 are  suggesting  amendment  in  the  re-
 cruitment  system.  There  is  something
 wrong  with  the  recruitment  sysiem  as
 vested  interests  and  reactionaries  have
 infiltrated  already  in  various  organisa-
 tions.  The  situation  is  worse  so  in  the
 present  government  as  these  elements
 are  taking  sdvantage  of  the.  present
 government.  A  _  para-military  organi-
 sation  is  working  as  a  parallel.  It  is
 perpetuating  and  giving  training.
 Everywhere  they  are  raising  their  head
 and  creating  an  atmosphere  of  animosi-
 ty.  Therefore,  the  present  government
 has  got  a  responsibility  to  make  a  spe-
 cial  assessment  of  the  situation.

 Will  the  Home  Minister  kindly  ap-
 point  an  impartial  parliamentary  com-
 mittee  belonging  to  all  parties  to  find
 out  the  facts  and  see  as  to  how  many
 Harijans;  have  been  harassed  in  this
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 country?  There  is  flagrant  violatien.
 of  the  Central  Act  meant  to  protect
 the  weaker  sections.  There  is  large-
 scale  boycotting  of  the  Harijans.
 Harijans  are  not  alloweg  to  draw
 water  or  take  rations.  In  view  of
 these  circumstances,  [  am  _  requesting

 the  Home  Minister  to  create  g  special
 cell  in  the  Home  Ministry  to  protect
 the  interests  of  the  weaker  sections  in
 the  country.

 SHRI  S.  KUNDU  (Balasore):  Sir,
 after  hearing  my  friends  from  the  Con-
 gress  benches,  I  thought  as  if  the
 whole  world  has  gone  wrong  within
 two-and-half  months.  One  of  the
 Members,  Mr.  Ravi  has  started  saying
 ‘political  killings’  and  he  may
 think  we  are  responsible  for  that.
 He  has  said  it  in  his  own  inimi-
 table  style  and  he  wanted  to  make
 us  responsible  for  tnat.  Another  ebull-
 ient.  and  vociferous  Member,  Mr.
 Lakkappa,  went  to  the  extent  of  say-
 ing  that  there  has  been  an  enormous
 increase  in  political  violence.  I  am
 Sorry  to  say  that  these  two  gentlemen
 will  never  read  the  writings  on  the
 wall  and  never  see  the  light  of  the
 dawn  of  freedom  which  hag  been  res-
 tored  by  the  Janata  Government....
 (Interruptions)

 Freedom  to  live  freedom  to  think...

 MR.  SPEAKER:  Elections  ere  over
 now.

 SHRI  s.  KUNDU:  Freedom  not  to  be
 tortureg  as  Rajan  wag  tortured  in
 Kerala,  freedom  not  to  be  tortured  a8
 Mr.  Fernandez  was  tortured  but  free-
 dom  to  live  among  people  as  you  are
 now  living.  Perhaps  you  have  never
 tasted  it  and  now  you  taste  it.  You  re-
 mained  in  one  party  rule  all  along...
 (Interruptions)

 Sir,  I  would  like  to  say  here  that
 with  the  strongest  hand,  wherever
 there  is  any  sort  of  goondaism,  robbery’
 dacoity,  killing,  etc.  the  Hon'ble  Home
 Minister  must  ruthlessly  suppress  them.
 Whether  it  is  Indira  brigade  or  Sanjay
 brigade  or  any  paramilitary  force,  if
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 it  is  there,  if  there  is  any  link  with  this
 sort  of  activity,  it  must  be  curhed  and

 suppressed.  I  am  happy  that  you  are
 taking  action  on  this.  Therefore,  when
 we  speak  of  political  violence  when  we
 speak  of  political  killings,  I  would
 like  the  hon.  Members  to  view  it  from
 a  different  angle.  During  the  last  20
 years  of  Congress  regime,  we  spent
 croies  of  rupees  on  police.  It  was  Rs.
 30.0  crores  and  now  we  are  spending
 Rs.  300  crores.  But  political  violence
 and  political  killings  have  been  increas-
 ’Rg  day  by  day.  We  have  not  been  able
 to  solve  it.  We  do  not  know  whether
 this  can  be  stopped  with  the  help  of
 bullet  of  ‘danda’  or  some  sort  of  socio_
 logical  problem  is  involved.  We  do  not
 know  whether  these  people  are  denied
 ef  justice  at  all  levels,  even  by  the  poli-
 ticians,  even  by  the  courts,  even  by  the
 Police  or  even  by  the  Tahsildars.
 Sometimes  out  of  frustration  wherever
 youth  have  been  unemployed  for  years
 and  years,  they  become  angry.  We
 must  look  into  this  aspect  of  the  pro-
 blem.

 As  Mr.  Gupta  has.  suggested,  a
 time  has  come  when  we  must  also  see
 and  reorient  the  police  force,  make
 radica]  changes  in  the  outlook  of  the
 police.  I  find  the  whole’  impression
 about  Delhi  goes  down  when  I  _  get
 into  a  taxi  or  a  scooter  in  Delhi.  I
 think  it  is  so  bad.  Why  these  people
 go  on  deceiving  us.  Why  the  adminis-
 tration  has  not  been  able  to  motivate
 them?  I  have  no  complaint  against
 them  because  I  know  they  are  com-
 pletely  uprooted,  their  lands  have  been
 taken  away  and  their  houses  have
 been  uprooted.  There  is  no  house  for
 them  to  live  in.  But  what  is  the  police
 doing?  The  nolice  have  not  been  able
 to  motivate  the  people  who  are  stran-
 gers  and  outsi-tlers.  Therefore.  this
 problem  should  not  be  judged  only
 with  the  strength  of  the  police  force
 of  the  Janata  Government.  This
 has  to  be  judged  from  the  socio-
 logical  point  of  view.  We  are  very
 much  concerned  about  the  situation  In
 Kashmir  and  in  Nagaland.  In  Naga-

 (DIS)

 lang  there  was  recurrence  of  violence.
 I  do  not  know.  Many  persons  say  many
 things.  They  say  that  it  has  been  done
 deliberately  py  a  gruup  of  people  to
 give  bad  name  to  the  Janata  govern.
 ment  because  it  diq  not  agree  to  elec-
 tions  in  Nagaland.  I  do  not  know;  the
 hon.  Home  Minister  may  say  about
 these  things.  I<Cashmir  is  a_  sensitive
 area  and  we  must  be  cautious  in  sensi-
 tive  areas  and  see  that  such  things  do
 not  recur.  The  question  of  Bihar  has
 been  mentioned.

 MR.  SPEAKER:  Please  do  not  re-
 peat:  it  has  teen  referred  to  already.

 SHRI  S.  KUNDU:  I  do  not  want  to
 repeat.  These  incidents  cause  us  con-
 cern  and  I  hope  the  Home  Minister,  will
 reply  to  these  points.

 SHRI  CHITTA  BASU  (Barasat):  I
 shall  restrict  myself  to  events  in  West
 Bengal  You  will  agree  with  me  that  a
 singular  phenomenon  in  West  Bengal
 last  year  was  the  political  killings  en
 a  large  scale  and  the  gangsterism  of
 political  elements  there.  After  the  as-
 sembly  elections  in  1972,  the  Congress
 party  came  to  power—I  think  Mr.
 Ravi  would  know—the  then  Chief
 Minister  wanted  to  fortify  his  position,
 after  he  came  to  the  assembly  by  large
 scale  rigging  in  7972  general  elections
 to  West  Bengal  Assembly.  He  did  so
 by  taking  resort  to  gangsterism  by
 encouraging  hoodlums,  by  cffering
 arms  to  the  hoodlums  in  connivance
 with  the  police  aJministration.  I  know
 that  the  plan  was  masterminded  by  the
 government;  it  was  the  then  Chief
 Minister  who  cid  it.  I  do  not  want  to
 mention  his  name.  H2  masterminded
 the  entire  conspiracy  and  organised
 these  things.  sometimes  on  salaries  of
 upto  Rs.  00  per  person  per  month.
 They  were  also  vaid  for  each  killing.
 There  was  killing  at  roads,  killing.  in
 homes  and  even  in  jails.  The  cffices
 of  the  left  opposition  were  fcrcibly
 occupied  by  their  gangsters  in  col-
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 laboration  with  the  police  administra-
 tion,  aided  ang  abetted  by  the  then
 Chief  Minister.  Trade  unions  were
 emasculated;  work2rs  were  driven  out
 from  work.

 AN  HON.  MEMBER:  How  is  it  rele_
 vant?

 MR.  SPEAKER:  It  is  old  stury;  we
 are  now  talking  of  law  and  order
 today.

 SHR]  CHITTA  BASU:  In  that  back-
 ground  they  also  wanted  to  have  elec-
 tions.  Barrakpore  provides  an  exam-
 Ple  of  how  large  scale  rigging  took
 place.  Even  during  the  recent  assem-
 bly  elections,  what  happened?  One
 candidate,  Radhika  Banerjee  was  aim-
 @d  at  and  fired;  unfortunately  some-
 body  sitting  beside  was  killed;  he  es-
 caped.

 The  same  type  of  thing  happened  in
 Belighata.  There  was  large  scale  kill-
 ing-in  Baranagar  and  Baresat.  Seven
 young  men  were  killed;  they  were
 shet  dead  and  their  bodies  were  placed
 on  the  open.  road.  Alj  those  things
 were  pre-planned  and  they  were  in-
 tended  to  terrorise  people  and  stifle  the
 voice  of  dissent.  This  has  been  the
 back-ground.  My  humble  submission
 to  the  hon,  Home  Minister  is  this.  All
 newspapers  in  West  Bengal  have  pub-
 liskaed  50  many  stories  of  this
 nature,  horribe  stories.

 39.00  brs.

 Thousands  of  people  have  been  kil-
 led  in  open  day  light  even  in  the
 jails.  Such  horrible  stories  are  there.
 May  I  know  whether  the  Government
 of  India  would  take  proper  note  of  it?
 All  these  are  happening  because  of
 the  political  motivation  of  a  particular
 party.  It  is  volitical  violence  which
 shoulg  be  dealt  with  from  the  political
 angle  and  on  political  platform.  My
 humble  suggestion  is  that  a  committee
 of  Members  of  Parliament  be  formed
 to  go  into  this  question  of  political
 violence  which  is  taking  place  now  all
 over  the  country  in  depth.  I  do  not
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 like  to  mention  any  particular  State.
 Unless  We  eradicate  this  problem  of
 political  violence,  the  law  and  order
 situation  cannot  satisfactorily  improve:
 This  is  not  a  questigp  which  can  be
 wished  away.  It  is  not  a  question  of
 this  party  or  that  party.  It  is  a  ques+
 tion  which  involves  all  of  us,  whether
 we  belong  to  this  side  of  the  House  or
 that  side.  Political  violence  has  to  be
 eliminated.  Political  gangsterism  has
 to  be  condemned.  For  that  purpose,  a
 proper  atmosphere  has  to  be  created  5७
 that  al]  political  parties  have  the  free-
 dom  to  work  among  the  masses,  50
 that  there  may  be  a  good  political  cl-
 mate  and  democracy  may  functiea
 properly.

 श्री  एक०  रामगोपाल  रेड्डी  (निज्ञामा-
 वाद  ):  अध्यक्ष  महोदय,  हमारे  चौधरी
 चरण  सिह  जी  प्राज  उसो  स्थान  पर  बैठे  हैं
 जहां  सरदार  पटेल  और  पं०  गोविन्द  बल्लभ
 पंत  जी  बठते  थे  |  हमारे  उन  महान
 व्यक्तियों  ने  जो  काम  किये  थे,  हमारे  चौघरों

 साहब  से  भी  हम  उसी  तरह  के  कामों  की
 उम्मीद  रखते  हैं  ।  ब्याज  देश  में  जो  कानून
 शौर  व्यवस्था  इतनी  खराब  हो  गई  है,
 इस  की  क्‍या  वजह  है  ?  मेँ  चौधरी
 साहब  से  बिनती  करता  हूं,  श्राप  ज्यों  ही  होग
 मिनिस्टर  बने  ,  श्राप  ने  सब  को  कहा  कि  एक-
 दम  फीअरलस  हो  जाओ,  श्राप  के  मन  में

 कोई  भय  न  हो  i  इसका  नतीजा  यह

 हुआ  कि  जितने  गुण्ड  थे,  दादागीरी  करने

 वाल  लोग  थे,  होडंज  थ,  मटका

 खेलने  वाले  ये,  जुदा  खेलने  वाले  जे,“
 स्मग्लिंग  करने  वाले  थे,  उन  के  दिल  से

 भय  बिलकल  निकल  गया  शौर  आज  में

 खुले-झाम  क्राइम्ज़  कर  रहे  हैं।  os

 दूसरी  बात  मुझ  यह  कहनी  है  कि  हर
 छोटी-बड़ी  बात  ..के  लिए  आप  कमीशन  मुकरिर  ,
 करते  जा  रहे  हैं।  इसका  नतीजा  यह  हुआ
 है.  कि  हर  पुलिस  वाले  की  हिम्मत  टूट  गई  है
 श्गर  कही  गड़बड़  होती  है  तो  पुखिस
 वाला  उधर  नहीं  जाता  है,  दूसरी  तरफ़
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 जाता  है,  क्योंकि  उधर  जाये  और

 गोली  या  लाठी  चलाने  की  जरूरत  पड़े  तो

 उसे  डर  है  कि  कमीशन  बैठ  जायगा  शौर

 उस  की  नौकरी  चली  जायेगी  1  श्राप

 ने  जेलों  में  जितने  क्रिमिनल्ज़  थे,  नक्सलाइट्स

 थे,  सब  को  एक  दम  छुटकारा  देने  का  हुक्म
 दे  दिया  है

 थ्रो  गौरी  शंकर  राय  (गाजीपुर  )  :

 क्या  नक्‍्सलाइट्स  क्रिमिनल्ज़  होते  हैं  ?

 शो  एम ०  रामगोपाल  रेड्डी  जी  नहीं,

 नवढ़े  अच्छे  लोग  होते  हैं,  उन  को  ज़रा  छोड़
 कर  देखिये,  सब  मालूम  हो  जायेगा  |

 लो  शौरी  हाकर  राय  :  मेहरवानी  कर  के

 नक्ललाइटस  को  क्रिमिनल्ड  न  कहिये  ।

 थ्यी  एम०  रामगोपाल  रेडी  -  बहुत  प्नच्छी
 बात  है,  सब  को  छोड़  दोजिये  झ्ाप ने

 जिलने  'क्रिमिनल्ज  हैं  उन  सब  को  छोड़ने  का

 ह्क्म  दे  दिया  है,  इसका  नतीजा  कपा
 होगा  ?  देश  की  प्राथिक  स्थिति  खराव

 |  होगी,  फैक्ट्रीज  बन्द  हों  जायेंगी  ।  हर
 रोड  सुबह  श्रखवार  उठा  कर  देखिये--
 कोई  दिन  ऐसा  नहीं  जाता  जब  कि  दो-चार

 ृत्वाबें न हुई  हों।  हत्याधों  को श्राप  चाहें
 प्रात्म  -हत्याप्रों  में  बदल  दीजिये,  कुछ  भो
 कोजिये,  लेकिन  यह  बात  सच  है  कि  देश

 ”#  हत्यायें  बहुत  हो  रही  हैं।  इस  समय  गवने-
 मेंट  को  चलाने  की  ज़िम्मेदारी  झ्राप  के  हाथ  में
 है  1 भ्रपोज़ीशन  की  तरफ़  से  पूरी-पूरी
 मदद  देने  की  बात,  कंस्ट्रक्टिव  कोब्रापरेशन
 की  बात,  हमारे  लीडर  कह  चुके  हैं  ।  हम

 सेब  आ्राप  के  साथ  हैं  ,  मेहरबानी  कर  के  देश
 में  शान्ति  कायम  कीजिये,  ताकि  देश  झागे

 ढ़ सके ।  हमारे  जो  भूतपूर्व  होम  मिनिस्टर्ज
 है|  चुके  हैं  उन  के  नकशे-कदम  पर  चल  कर
 इस  देश  का  नाम  रौशन  कोजिये  1

 (DIS)

 गृह  मंत्री  |  (  चोधरी  चरण  सिह  ):
 अध्यक्ष  महोदय  ,  माननीय  मित्रों  ने  जो  कुछ
 कहा  है,  उस  से  मेरे  ज्ञान  में  कुछ  इजाफा

 हुआ  है  1  मैं  उन  को  इस  के  लिए  धन्यवाद

 देता  हूं  प्रगरचे  रचनात्मक  सुझाव  बहुत  ही
 कम  दिये  गये  हैं  ।  पहले  तो  यह  एज्यूम  कर
 लिया  गया  है  कि  दो  महीनों  के  श्रन्दर

 क्राइम्स  बढ़  गये  हैं  ।  शब  उस  के  लिए  क्‍या
 आ्राधार  हे  मरे  दोस्तों  के पास  ?  कोई  आधार

 नहीं  है।  कहीं  कोई  एकाध  रिपोर्ट  निकल
 गई  है  कि  200  हरिजनों  ने  गांव  को  छोड़
 दिया  और  बेलची  गांव  की  बाबत  टाइम्स
 श्राफ  इण्डिया  में  रिपोर्ट  आई  और  यह
 एज्यूम  कर  लिया  गया  कि  क्राइम्स  बढ़  गये

 हैं  7  बस  यह  एक  साइकोलोजीकल  चीज़  हैं  1
 ग्राखिर  मेरे  जो  दोस्त  उधर  बंठे  हैं  उन  को  कुछ
 तो  कहना  चाहिए  था  उन  लोगों  के  खिलाफ
 जो  उधर  बैठे  हैं  या  फिर  कहीं  कोई  चोरी

 हो  गई  या  डाका  पड़  गया  तो  रोज  अख-
 बारों  में  निकलता  है  क्‍योंकि  यह  एक

 बहुत  अच्छा  मजमून  है  लेकिन  कोई
 इन  को  साबित  नहीं  करता  है  ।  यह
 भी  कहा  जाता  है  कि  गृण्डाज  आर  नाऊ
 फ्री  ।  ठीक  है  4  गुण्डों  का  शायद  आप
 भी  फ्री  कर  देते  लेकिन  इतिफ़ाक  ऐसा  है  कि

 पहले  जो  प्रधान  मंत्री  थीं,  जिस  वक्‍त

 उन्होंने  मीसा  हटाया-संक्शन  6  ए  वगेरह
 वर्गरह-भ्ौर  दूसरी  चीजें  हटाई  ,  तो  ज्यादा-
 तर  गुण्डे  उसी  वक्‍त  छूट  गये  थे  |  गुण्डों  की
 झाजादी  शायद  कुछ  इस  के  लिए  जिम्मेदार

 है  जो  आज  कल  हो  रहा  है  लेकिन  यह
 दोष  हमारा  नहीं  है  ।  गुण्डों  को  तो  पहले
 ही  उन्होंने  छोड़  दिया  था  t  मैं  उन  को
 दोषी  करार  नहीं  देता  लेकिन  मैं फैक्ट  के
 तौर  पर  बता  रहा  हूं  कि  हम  ने  थोड़ा  ही
 उन  कोछोड़ा  है  ।॥

 दि
 गुण्डों  की  प्राव्यम  एक  बड़ी  भारी

 प्राब्लम  है  ।  पहले  भी  थी  और  श्राज
 भी  है  1  गुण्डा  प्राव्लम  यह  है  कि  उन  के
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 खिलाफ़  पुलिस  को  कोई  गवाही  नहीं  मिलती

 है,  कोई  विटनेस  नहीं  मिलात  है  ।  सब

 से  बड़ी  प्रावललम  यही  है।  खर,  हमने

 यू०  पी०  में एक एन्टी  गुण्डा  कन्ट्रोल  एक्ट

 बनाया  था  शौर  उस  से  हम  को  काफ़ी

 सहलियत  हुई  t  राजस्थान  ने  उस  के  बाद

 उस  में  कुछ  झौर  इम्प्रवमेंट  किया  i
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 wa  दिल्ली  के  बारे  में  कहा  जाता  है
 कि  सिचुएणन  बहुत  खराब  हो  गई  है,
 शौर  यह  हो  गया  है  झौर  वह  हो  गया  है  ।
 ठीक  है,  हुआ  होगा  क्‍योंकि  श्री  कंवरलाल

 गुप्त  जो  कहते  हैं  उस  को  मैं  तरदीद  नहीं
 करता  वे  शहर  के  अन्दर  रहते  हैं  और
 रोजाना  लोगों  से  मिलते-जुलते  हैं  ।  उन

 का  इम्प्रेशन  सही  होगा  लेकिन  झ्ाम  तौर

 पर  जो  यह  :म्प्रेशन  बना  हुमा है.  ।

 उस  सेमें  सहमत  नहीं  हू  |  गुण्डों  को

 ट्रोल  करने  कीजो  वात  हूं,  वह  बड़ी

 मुश्किल  बात  हैँ  ॥मैं  दिन्लो  क  अफ़-
 सरों  के  साथ  दो  मीटिगें  कर  चुका  हूं  भ्रगरच

 मैं  यह  तसलीम  करता  हूं  कि  जितना  मुझे
 दिल्‍ली  एडमिनिस्ट्रेशे  की  तरफ  ध्यान

 देना  चाहिए  था,  उतना  मैं  नही  द  पाया

 हूं  और  इस  का  कारण यह  हैकि  उससे

 कहीं  ज्यादा  महत्वपूर्ण  चीज़  हैं  जो  मेरा

 सारा  समय  ले  लेती  हैं।  जंँसे  ही  मे  उन

 से  निपटा,  मैं  वायदा  करता  हूं  कि  प्रीर

 ज्यादा  समय  इस  में  लगाऊंगा

 यह  जो  गुण्डा  कन्ट्रोल  एक्ट  है,  वबम्बई

 एक्ट  यह  पर  नाफ़िज  है पौर  वम्बई  में

 गुण्डों  को  कन्ट्रोल  करने  को  बात  भ्र'  छी  चल  रही

 है  ।  ऐसा  हो  सकता  है  कि  कहीं  प्रोसीजर
 में  गलती  थी  ।  इसलिए  मैं  ने  दो

 अफ़्सर  वबई  भेजे  ।  थे  वहा  पर  गये
 झौर  कछ  दिन  श्रध्ययन  करने  के  बाद  श्राज
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 उन्होंने  मुझे  रिपोर्ट  भेजी  है  है!  जिस
 वक्‍त  मैं  हाउस  में  7  रहा  था,  वह
 रिपोर्ट  मुझे  मिली  झौर  मैं  केवल  उसका
 कर्वारग  लेटर  ही  पढ़  पाया  हूं  ।  पूरी
 रिपोर्ट  मैं  नहीं  पढ़  पाया  ।  लेकिन  मैं  ने  वह
 रिपोर्ट होम  सेक्रेटरी  को  देदी  है  श्र
 उनसे  कहा  है  कि  उस  को  पढ़  कर

 मुझ  से  डिस्कस  करें।  गुण्डा  प्राब्लम

 ही  ला  एण्ड  झार्डर  की  मैन  प्राब्लम
 है  क्योंकि  उस  में  पुलिस  को  गवाही
 नहीं  मिलती  है  ।

 इस  के  बाद  बेल  की  बात  श्राती  है  ॥
 बेल  मे  बड़े  बड़े  जो  कातिल  हैं  या  डाक्‌  हैं,
 जिन  के  खिलाफ़  एलिगेशन्स  हैं  श्ौर  एबकिडेंस
 में  भी  जो  चीज़  डाके  में  लूटी  जाती  है  वह  उस
 के  मकान.  पर  मिल  जाती  है,  लेकिन
 फिर  भी  उस  को  बेलपर  अदालत  छोड़
 देती  है।  उस  ने  फिर  जुर्म  किया  झोर
 फिर  उसी  ग्रदालत  में  वह  बल  के  लिये  जाता

 है  और  उस  को  फिर  छोड  दिया  जाता  है  1
 इस  तरह  से  भ्रासानी  से  उन  लोगों  को  बल  पर
 छोड़  दिया  जाता  है  शौर  पुलिस  को  गृण्डों  के
 खिलाफ  कोई  गवाह  भी  नहीं  मिलता  है  ।
 इसलिये  यह  एक  बहुत  बडी  प्राब्लम  है,  जिस
 व  हल  निकालने  की  जरूरत  है।  ब  जश्न

 यह  है  कि  बल  के  भ्रधिकार  इनको  दिये  जायें
 या  न  दिये  जायें  ॥  श्गर  दिये  जायें  तो  बहुत

 लोग  इसको  लिबरल्ली  इस्तमाल  करत  है  ।
 गांव  वाले  जानते  है  कि  इस  झादमो  ने  wr
 किया  है  लेकिन  वह  जमानत  पर  प्रा  जाता

 है  ।  उसके  खिलाफ  गवाह  नहीं  मिलता  t
 खंर  ये  सब  लम्बी  चौड़ी  बातें  है,  मैं  इनको
 जभी  छोड़  देता  हूं  ।

 कहा  जाता  है  कि  कमीशन  बिठान  से  पुलिस
 में  डिमारेलाइजशन  हो  गया  है।  कमीशन

 पुलिस  वालों  के  खिलाफ  नहीं  बिठाये  गय  €  |

 कमीशन  उन्हीं  के  खिलाफ  बिठाये  गय  हैं

 जिन्होंने  ज्यादतियां  की  हैं।  हो  सकता  है

 कि  कुछ  पुलिस  वालों  ने  भी  ज्दादतियां  की
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 हों  श्रौर  वे  ज्यादतियां  उन्होंने  पोलिटिशियंस

 के  भार्डर  पर  की  हों,  कुछ  बड़े  अकसरों  के  कहने
 पर  की  हों  1  लेकिन  ये  कमीशन  जो  मुकरर
 हुए  हैंब  पोलिटिकल  लबल  पर  जो  ज्यादतियां

 हुई  हैं,  हायर  लेबल  के  कहने  पर  जो  ज्यादतियां

 हुई  हैं  उनकी  जांच  पड़ताल  करने  के  लिये

 हुए  हैं।  अगर  इसमें  कुछ  पुलिस  वाले  जिन्होने
 ला  का  गलत  इस्तमाल  किया  है  वे  डिमारे-
 लाइज  होते  हैं  तो  क्या  कमीशन  मुकरंर  न
 किये  जाये  ?

 दिल्ली  के  एडमिनिस्ट्रेशन  की  बात  की
 जाती  है  कि  इसे  इम्यूव  क्‍यों  नहीं  किया  जाता  ?

 इ  सके  बारे  में  एक  समस्या  यह  है  कि  इसका
 सविस  कडर  छोटा  है।  श्रगर  यहां  किसी  का

 ट्रॉसफर  किया  जाता  है  तो  छोटो  सी  जगह
 है,  उसी  में  ट्रांसरर  हो  सकता  है।  श्रगर

 यू०  पी०  में  किसी  का  ट्रांसफर  होता  है  तो
 बनारस  से  देहरादन  किया  जा  सकता  हैं  तो
 कि  सात  सो  मील  जगह  है  यह  किसी  के  लिप
 भी  नियर  पनिशमेंट  हो  सकता  है  ।  ग्रगर  दिल्‍ली
 का  कंडर  हरियाणा,  राजस्थान,  यू०  पी०  के
 साथ  हो  तो  यह  स्थिति  ड्म्म्व  हो  सकती  है  ।
 छोटा  कंडर  होने  की  वजह  से  इसमें  एफोशियेंसी
 को  इम्प्रव  करने  की  कम  गुंजायश  है।  एस
 लिए  कोई  (:फंक्टिव  न्टेप्स  भी  नहीं  लिया
 जा  सकत॑  ।

 कहा  गया  कि  दिल्लो  में  पुलिस  में  सेस
 श्राफ  गिल्टोनेस  है।  श्गर  वे  सेंस  प्राफ
 गिल्टोनेस  महसूस  करते  हैं  तो इसका  क्या  इलाज।
 इसका  शायद  इलाज  यही  हो  सकता  है  कि

 जिन्होंने  गलतियां  की  हैं  उन्हें  सजा  तो  देनी

 ही  है  -  इसका  यह  इलाज  तो  नहीं  है  कि  भूल
 जाभो  कोई  सजा  नहीं  मिलगी।  यह
 इलाज  तो  हो  सकता  है  कि  उन्हे  इंडीपेडेंटली
 काम  करने  दिया  जाए।  पहले  बे  कदम-ब-
 कदम  पर  कोई  काम  करने  से  हिचकते  थे  ।

 मैंने  चाज॑  लेने  के  बाद  झाई०  जी०  को  बुलाया
 झौर  कहा  कि  जिस  तरह  से  राजनीतिक  लोग

 डिमारेलाइज  करते  रहे  हैं  वह  भ्रब  नहीं  होगा  ।

 मेने  उनसे  यह  भी  कहा  कि  भाप  किसी  की
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 सिफारिश  न  मानें।  ग्रगर  जनता  पार्टी  के
 किसी  लीडर  की  भी  सिफारिश  आये  तो  उसे
 भी  न  मानें  |  मैंने  उन्हं  साफ  कह  दिया  कि

 * श्राप  मेरी  सिफारिश  भी  न  माने  और  ला  के

 मुताबिक,  कोशश  के  मुताबिक  काम  करें।
 अगर  वे  लोग  रोज  सिफारिशें  मानने  लगें  तो

 साहब  उनका  इंडीपेंडेटली  काम  करना  मुश्न
 कल  होगा  ।  हमने  उन्हें  यह  भी  कह  दिया  है  कि

 पुलिस  की  तरफ  से  कोई  गलत  बात  नहीं  होनी
 चाहिय,  गवर्नमेंट  की  तरफ  से  भी  कोई
 गलत  बात  नहीं  होगी  ।

 यह  कहा  गया  कि  नो  फायर  आमंस  शुड
 बी  यूज्ड  |  यह  कैसे  हो  सकता  है  ।  जहां  तक
 सोरियस  क्राइम्स  का  ताल्‍्लूुक  है,  छोटे  मोटे

 क्राइम्स  की  बात  दूसरी  है,  उनमें  तो  पुलिस
 को  करना  ही  पड़ेगा।  झब  हमने  गुण्डों  को

 बाहर  भेज  दिया,  i5  दिन  के  बाद  वे  फिर
 ग्रा  गये  ।  उनका  क्‍या  इलाज  हो  सकता  है  ?

 कुछ  इलाज  हम  सोच  रहे  हैं  ।  लकिन  क्‍या

 यह  मुमकिन  हो  सकता  है  कि  श्रामंस  इस्तमाल
 न  किये  जाएं  अगर  क्रिमिनल्स  को  यह  बात

 मालूम  हो  गयी  तो  क्राइम्स  बड़ेंग,  रूकेंगे  नहीं  ।

 तो  इस  बारे  में  सजेश स  देने  से  पहले  सोच  लें  कि

 इसका  क्‍या  नतोजा  निकल  सकता  है।

 SHRI  K.  LAKKAPPA:  What  about
 political  violence?

 चौधरी  चरण  सिह :  उस  पर  भी  मैं

 आ्ाऊंगा  ।  लेकिन  पोलिटिकल  है  या  नान

 पोलिटिकल  है  इसको  आप  तय  करेंगे  या  सब

 इंस्पैक्टर  तय  करेगा  ?  इसकी  डेफीनोशन

 बड़ी  मुश्किल  होती  है।

 Political  violence  and  non-political
 violence  has  to  be  defined.  What  is
 “political”  ang  what  is  “non-political
 is  not  easy  to  define.  Ultimately,  we
 will  have  to  leave  it  to  the  discretion
 of  the  sub-inspector.

 पंजाब  की  बात  उन्होंने  कही  Fl  पंजाब

 में  कांग्रेसी  थ्रो  क ेदफ्तर  में  आदमी  को  शूट
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 किया  गया  है।  लेकिन  मैं  तो  उस  बात  का
 जवाब  दे  रहा  था  जो  माननीय  सदस्य  ने

 इधर  से  उठाई  थी  |  उन्होंने  कहा  कि  पुलिस
 फायर  आम्जे  यूज  न  करे  7  इसका  जवाब
 मैं  नदूं?

 SHRI  VAYALAR  RAVI,  The  rolice
 are  merely  looking  as  onlookers  help-
 lessly  when  the  house  of  the  District
 Congress  President  has  been  burnt.

 MR.  SPEAKER:  He  has
 it  and  now  repeated  it.

 mentioned

 SHRI  K.  [  AKKAPPA.  Politically
 large-scale  viol2nce  is  going  on  and
 that  situation  has  not  been  controlled.
 Whether  it  relates  to  this  party  or
 that  party  is  not  material.  Meetings
 are  going  on  for  the  last  few  ronths.

 खोधरो  चरण  सिह  :  उन्होंने  कहा  कि

 जितनी  वायलेंस  शब  की  बार  विहार  में  हुई
 है  पहले  कभी  नहीं  हुई  थी।  अभी  बहुत
 जल्दी  में  मैंने  भ्रपने  अफसरों  को  नोट  भेजा

 और  पूछा  कि  बिहार  में  पिछले  असेम्बली  और
 पालियामेंट  के  इलेक्शन  में  कोई  वायलेंस  हुई  या

 नहीं  हुई  ।  माननीय  सदस्य  ने  इम्प्रैशन  दिया  कि

 पहले  कभी  कुछ  नहीं  हुआ  ।  मैं  उनको  सुनाता
 चाहता'  हूं  कि  पहले  के  आंकड़े  क्‍या  हैं  1

 97  लोक  सभा  पोल  के  श्रांकड़े  ले।
 पौल  के  पहले  29  इंसीडेंट  हुए,  इसके  दौरान
 22  हुए  भौर  सात  उसके  बाद  हुए।  972
 के  जो  असेम्बली  के  इलंक्शान हुए  उनमें  22
 पौल  के  पहले  21  पोल  के  बीच  और  तीन
 उसके  बाद  —t

 एक  माननोय  सदस्य  :  मर  भी  बता
 दें  !

 Be  दी

 लोधरी  चरण  सिंह ..  दम  हुए  थे  ।
 977  लोक  सभा  पोल  के  से  लें।  22
 पहले  हुए,  89  बीच  में  हुए  शौर  कोई  इंसीडेंट
 बाद  में  नहीं  हुआ  ।  शायद  इस  वास्ते  नहीं
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 हुआ  कि  मालूम  हो  गया  था  कि  जनता  पार्टी
 था  गई  है  ।  10 मर  हुए औौर  6  इंजर

 हुए  ।  ब  की  बार  45  इंसीडट  पहले  हुए,
 74  बोच  में  हुए  झौर  बाद  में  एक  हुआ ।
 डेब्स  25  हुई।  एक  साहब  सौ  कह  रहे
 थे  लेकिन  25  हुई  |  मैं  कहंगा  कि  एक  भी

 नहीं  होनी  चाहिये  मेरे  मित्र  इम्प्रेशन  दे

 रहे  थे  कि  हैल  बरपा  हो  गया  है।  वह  कुछ
 असें  तक  वहां  के.  चोफ  मिनिस्टर  रहे  इ  झौर
 मैं  चाहता  था  कि  वह  जिम्मेदारी  की  बात
 कहते  ।  ऐसी  बात  कहते  जिस  का  श्रमर  पड़ता
 दस  मरे,  दस  मरे  धीर  फिर  दस  मरे  t
 ga  की  बार  25  मर  गये  1  लेकिन  एक  ही
 इंसीडेंट  में  एक  इंडिपेडेंट  और  सी  पी  भाई
 के  डीडेट  4:  झगड़े  में  दस  एक  ही  बार  में  मर
 गये  पचक्चीस  पे:  द्र  ।  जो  उन्होंने  यह  कहा
 कि  ऐसी  वायलेंस  पहनते  कभी  नहीं  हुई  श्स
 वास्ते  यह  ठीक  नहों  है।

 बेलची  बविलेज  को  वात  कही  गई  है।

 वहां  से  साढ़े  22  किलोमीटर  की  दूरी  पर

 पुलिस  थाना  है।  पुलिस  हर  वक्‍त  और  हर

 जगह  मोजूद  रहे  यह  सम्भव  नहीं  हो  सकता

 है  ।  मकान  के  अन्दर  घस  गये  थे,  बाद  में

 पुलिस  ने  उनको  कस्टडी  में  लिया,  मकान
 जला  डाला,  इसको  भी  आप  सुन  लें  ny  अब  बहा

 पहुंचने  के  लिये  कोई  सड़क  नहीं  है।  बहुत
 थोड़े  फासले  में  सड़क  है।  यह  भी  मालूम
 हुआ  है  कि  बिहार  पुलिस  के  पास  वहां  जीप  भी

 बहों  है।  इस  वास्ते  सब  इंस्पेक्टर  पैदल  चला

 बहुत  दूर  तक  झौर  देर  में  पहुंचा  ।  लेकिन  मान
 लो  चार  मील  दूर  यह  इंसोडेंट  होता  जबकि  यह
 साढ़े  22  किलोमीटर  दूर  है  तब  भी  यह  इंसीडेंट
 हो  सकता  था।  थानों  के  पास  चोरियां  होती
 हैं  डाके  पड़  जाते  हैं,  कत्ल  हो  जाते  हैं।  बड़े
 बैल  एडमिनिस्टईड  कंट्रीज  में  शर  टाउंज  में

 इस  प्रकार  की  घटनायें  हो  जाती  हैं।  बिल्कुल
 नहों  यह  मुमीकन  नहीं  है  ।  मैं  चाहता  हूं  कि

 होम  मिनिस्ट्री  पर  खुल  कर  बहस  हो  जब  बजट
 शाये ।  जितने  झाप  ५:  यहां  क्राध्म्स  हो  रहे
 हैं  वह  नहीं होन ेचाहिये  ।  लेकिन  जिन  कन्द्रीज

 .
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 को  एडवान्स्ड  कहा  जाता  है,  सिविलाइज्ड
 तो  मैं  अपने  ही  देश  को  मानता  हूं  भौरों  के

 मुकाबले,  तो  एडवान्स्ड  कन्ट्रीज्ष  में  श्रगर  श्राप
 प्रमरीका  को  ले  लें  वहां  हर  0  साल  में

 क्राइम  डबल  हो  जाता  है।  उस  के  कुछ
 कारण  हैं  जिनकी  डिटेल  में  जाना  पड़ेगा।
 यहां  दिल्‍ली  में  क्राइम  हो  गया,  मर  हो  गया,
 दो  लड़कियों  को  रेपिंग  हो  गई  शौर  उन  को
 मार  दिया  गया।  एक  अखबार  में  लिखा
 गया  कि  पुलिस  क्‍या  कर  रही  थी  ?  पुलिस

 क्या  करती  ?  58  लाख  दिल्‍ली  को  ग्ाबादी  है  t
 क्या  पुलिस  हर  घर  में  रह  सकती  है  ?  शोर

 दूसरी  बात  यह  भी  है  कि  दिल्‍ली  की  36
 लाख  की  भ्राबादो  पर  जो  पहले  पुलिस  फोर्स
 था  वह  फोर्स  भ्राज  भी  है  ।  तो  उन  का  रेक््टमेंट
 बढ़ना  चाहिये।  श्व  सवाल  होता  है  कि

 दफूतरों  के  लिये,  रहने  के  लिये  क्रस्ट्क्शन  कहां
 से गाये ?  जब  रूपया  इस  काम  के  लिये  पास
 करने  की  बात  होगी  तो  मुझे  पूरा  यकीन  है  कि
 मेरे  सामने  बेठ  हुए  ६  त  यही  करूंगे  कि  हम

 पुलिस  स्टेट  बनाना  चाहते  हैं।  मुझे  मालूम
 है  कि  यू०पो०  में  90  परसेंट  क  सटे  बिल्स  के  पास

 रहने  को  मकान  नहीं  हैं।  फिर  इन्वेस्टीगेशन  के

 लिये  जो  एकिवपरमंट्स  और  फेसिलिटी  ज्ञ  होनी
 चाहिये  वह  नहीं  हैं।  यह  सब  कहां  से  शाये?
 तो  प्रयने  लिमिटेशन्स  भो  हमे  समझने  चाहियें  ।

 बेलचो  गांव  में  जो  घटना  हुई  उस  को  मरे
 मित्र  ने यह  साबित  करते  की  कोशिश  की  कि

 पुलिस  प्रधिकारियों  की  गलती  से  यह  कांड

 हो  गया  ।  मैंने  श्रपने  बयान  में  कहा  था  कि

 पांच  मुकदर्म  उनके  आपस  में  गैंगवार  चल  रहे

 हैं  1  मेरे  मित्र  ने  कहा  पुलिस  वहां  क्‍यों  नहीं

 पहुंची  ।  मकान  ढाया,  सेंध  लगायी  तब

 निकाला,  मारा  और  उन  को  जलाया  गया  I

 थाने  से  दूर  होने  की  वजह  से  पुलिस  वहां  पहुंच
 नहीं  सकती  थी  ।  झापने  पुलिस  की  कंलसनंस
 बतायी  ।  मैं  पूछता  चाहता  हँ  कि  पुलिस
 अफसरों  को  इन  से  क्‍या  गेन  होगा  ?  फिर
 श्राप  ने  कहा  कि  इन्वेस्टीगेशन  सी०  बी०  झआई७
 को  सुप्र्द  कर  दीजाये  7  तो  सी०  बी०  झ्ाई०

 (DIS)

 वाले  भी  तो  पुलिस  श्रधिकारी  ही  हैं।  वहां
 के  किस  पुलिस  श्रफसर  की  बाबत  कह  सकते

 हैं  कि  इस  की  वजह  से  हुआ  ।  क्‍या  पुलिस
 अफसर  होना  ही  दोप  है  ?  बयूरोक्रेसी  का
 शब्द  कुछ  बेड  सेंस  में  इस्तेमाल  होता  है।
 लेकिन  जितनी  जिम्मेदारों  सोसायटी  का  भला
 करने  की  सरकार  लेती  जायेगी  उतनी  ही
 बयूरोक्रेसी  बड़गी  I  शझ्रिखिर  बयूरोत्रसी  में
 भी  तो  हमारे  शौर  श्राप  के  ही  भाई,  भतीज

 हैं  ।  जो  हमारा  स्टैन्डड  है  वही  उनका  होगा  ।
 इसलिये  केवल  झफसर  हो  जाने  पर  उन  को
 कंडम  करना  ठीक  नहीं  है।

 ब्रापने  कहा  कि  हम  ने  श्रार्डर  दे  दिया  था
 कि  अगर  उन  के  जिले  में  रायट  हुआ  तो  उन्हें
 डिसमिस  कर  दिया  जायगा  1  क्‍या  ऐसा  हो
 सकता  है  ?  नहीं  हो  सकता  है।  बहुत
 दफा  मेने  पड़ा  कि  डी०  एम०  और  एस०  पी०
 को  कह  दूं  कि  अगर  उन  के  जिल  में  रायट  हुआ
 तो  उनको  डिसमिस  कर  दिया  जायेगा।  क्या

 इस  से  समस्या  हल  हो  जायेगी  'रायट  हो
 सकता  है  बावजूद  उनकी  श्रच्छी  इंटे शन्स  होने
 के  मैं  श्ापको  बताऊं  कि  बस्ती  जिले  में  7,400
 गांव  हैं,  #8  रोक  लेगा  डी०  एम०  इतने  बडे
 जिल  में  'रायट  होने  को  ?  झौर  अगर  नहीं
 रोकता  है  तो  वह  डिसमिस  हो  जाये गा  ।  तो  क्या

 यह  सम्भव  है  ?

 एक  बात  यह  कही  जाती  है  कि  30  अप्रैल
 ]5  जून  के  बीच  मे  प्रेसीडेंट  रूल  लागू  होने
 के  बाद  सिचुएशन  बसेंच  हो  गई  i  कंसे  हो
 गई  क्योंकि  प्रेसीडेंट  रूल  हो  गया  इसलिये  वर्सन

 हो  गई  ?  नहीं  हुई  है।  जैसे  ही  प्रेसीडेन्ट  रूल

 हुआ  प्रगले  दिन  (ः  जो  हमने  लेटर  लिखा  उसमें

 -यदी क  T  है  कि  आपको  लो  एंड  आडंर  मे  टेन
 करना  है  ।  दूसरी  बात  यह  लिखी  कि  फ्री

 श्रौर  फैयर  इलेक्शन  करना  है  इरंस्पक्टिव
 भ्राफ  गेन्स  और  कसी  डरेशन  |  तीसरे  हम  ने  देखा
 कि  कांग्रेस  मिनिस्ट्रीज़  करोड़ों  करोड़ों  रुपये

 खच  कर  के  चली  गई  तो  हमने  उनको  कहा  कि
 जो  खर्च  ग्राप  रोक  सकते  हों  उसको  रोका
 जाये  ।  यही  तोनों  डायरेक्शन्स  हमने  दिये
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 चिध री  चरण  सिंह |

 थे  t  तो  इलेक्शन्स  में  वैशन्स  एरा एज  हो  जाते

 हैं  बिना  किसी  कारण  के  उनको  कोई  रोक  नहीं
 सकता  है  |  मैं  यू०  पी०  की  एक  मिसाल  देता

 हैं  ।  बदाय  जिला  पंचायत  के  एक  गांव  में
 भाड  झ्रादमी  मारे  गये  |  अब  लाठी  उठी  और
 ये  मारे  गये  a  wa  यह  कहना  कि  दिल्ली  में
 बैठने  वाल  लोगों  की  यह  ना  ,बलियन  है,  तो
 नाकाबलियत  तो  है,  लेकिन  इसको  क्‍या  क्रिया
 जाये  ।

 यह  कहना  कि  100  मर्ड्स  बिहार,
 पजाब  में  मर्डर  हो  गया  तो  ये  कहां  चले  गये,

 क  ग्रेस  वाले  मारे  गये  ।  तो  कांग्रस  के  दकतरों
 में  ही  एक  श्रादमों  मारा  गया  ।कांग्रेस  (ों)
 वालों  के  यहां  एक  आदमी  उनके  दफ्तर  में  ही

 फूलेग  या  पोस्टकार्ड  लेने  गया  था,  वह  कांग्रेस
 मेत्र  ही  था।  गुंडे  साथ  थे,  उसने  वही  उसे

 शूट  कर  दिया  ।  बताइये  इसमें  जनता  पार्टी
 की  क्‍या  जिम्मेदारी  हो  गई  ।  कोई  कहता  है
 कि  दिल्ली  से  गण्ड  गये  7  तो  यह  तो  एडेल्ट
 फ्रैचाइज  है,  सब  अपनी  राय  रखते  हैं  अगर
 कोई  वर्कर  मर  जाये  तो  कांग्रेस  का  भी  हो  सकता,
 जनता  का  भी  होंसकता  हैं।  तो  यह  कहना
 ठीक  नहीं  होगा  ।

 काश्मीर  में  हमने  कहा  कि  फ्री  एंड  फेयर

 इलेक्शन  हों।  हमारी  पूरी  कोशिश  भी  है
 लेकिन  वहां  बहुत  ज्यादा  पी शन्स  हैं,  प्रैजूडिस  भी

 हैं  |  ग्रधिकतर  दो  ग्रुप  रहे  हैं।  वहां  कुछ  गडबड़
 है  गई  1  हमने  मीसा  में  AQ1  श्रादमियों
 को  गिरफ्तार  कर  लिया,  क्योंकि  वहाँ  श्रौर  कोई
 ला  था  नहीं  ।  हमने  वहां  के  लोगों  को  कहा  कि

 रिट्रक्टली  मेन्टेन  करें।  जितना  झ्रापका  गुस्सा
 है,  जो  आप  चाहते  हैं  वही  मेरी  प्रतिक्रिया  है
 हमने  यह  भी  कहा  कि  कोई  मीटिंग  डिस्टबं
 न  हो,  इसकी  कोशिश  करें  स्थिति  कट्रोल
 के  बाहर  नहों  है  ।  प्रव  कहते  हैं  कि पोलिटिकल
 वायोलेस  इन्क्रीज  हो  गई,  यह  बन्द  नहीं  हुप्रा  ।
 मैं  ' फिगस  क्वोट  करता  हूं  t
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 mera  महोदय  4  ही  किस्म  के  जुल्म  है  1

 एक  तो  पोलिटिकल  वायोलेंस  हैँ  शोर  एक
 एक्सट्रीमिस्ट  वायोलेस  ।  जनता  पार्टी  के  झौर
 कांग्रस  (भार)  के  लोग  वायोलेस  में  विश्वास

 नहीं  करते,  नैक्सलाइट  कुछ  करते  हैं,  सी ०
 पी०  झ्राई०  के  लोग  कुछ  करते  हैं  जो  कि  हम
 लोगों  से  ज्यादा  करत  हैं,  बतौर  झपनी  पालिसी
 के  वह  करत  हैं,  |  लेंकिन  मैं  बताता  हूं  कि

 एक्सट्रीसिस्ट  वायोलैिस  के  975  %  प्रे
 साल  में  00  कंसेज्ञ  हुए  थे धौर  i977  में
 जनवरी  से  जन  तक  कुल  7  बोसेज्  हुए  t
 75-76  के  किससे  हैं  प्रप्रैल  के  5  भझौर  मई  में

 l  यह  एक्सट्रीमिस्ट  चायलैंस  हुई  है।

 इलेक्शन  को  बात  मैं  बता  चुका  हूँ

 कि  जो  पहल  हुए  ह  लेकिन  ग्रव  की  बार  बिल्लार

 में  ज्यादा  हो  गये  हैं  ।

 स्टूइट्स  वायोलैस  सन  975  के  मुकाबले

 में बडी  नहीं  हु।  घटी  भी  नहीं  है,  लकित

 बड़ी  मी  नहीं  हैं।  अ्रपैल भोर  मई  महीने,

 जिसमें  जता  पार्टी  का  चार्ज  था  इसको  प्रगर

 कग्पेयर  करेंगे  तो  टोटल  इसीड्रैट्स  805  हुए

 थे  और  प्रप्रेल-मई  77  में  799  इसमें

 कोई  फर्क  नहीं  है । वायोलैम  इंसीडइेंट्स

 पहले  i8i  हुए  थे  शीर  श्  की  बार  25

 हुए  ।

 लेबर  के  मामले  में  जो  पहल  स्ट्राइक्स

 हुए  थे  वह  50  4  प्रश्नेल  से  जून  तक  ग्रौर

 ग्रव  की  बार  600  के  लगभग  सट्राइक्स  हुई,
 हैं।  स्ट्राइवम  करने  का  राइट  लेबर  का  है,
 उनके  मन  में  रिजेटमेंट  था  ।  स्ट्राइक्स  को  हम

 इल-इलीगल  नहीं  मानते  है।  पहली  र

 75  ला-लेसनैस  के  64  मामले  हुए  थे

 शौर  श्र  की बार  60,1708  करीब  हो  गये

 हैं।  ये  वे  शक  ज्यादा  हैं,  यह  मैं  तस्‍्लोम  करत
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 हूं  लेकिन  कारण  बतलाता  हूं
 कि  दो  महीने  तक  बहुत
 रिकक्‍्वेस्ट  करके  रक्‍्खा  गया  था।  उन्होंने
 कहा  कि  प्रंड  रट्रायल्स  भाग  गये  और  जेल  से
 प्रिज़नज  भाग  गये  ।  भागते  हँ-यही  नहीं  कि
 भागते  हैं,  भागते  रहेंगे  v

 मैं  माननीय  सदस्यों  का  झौर  ज्यादा  समय

 नहीं  लेना  चाहता  हूं  ।  मैंने  खोसला  कमीशन
 की  रिपोर्ट  मंगा  रखी  है  मुझे  उसे  पढ़ने
 का  मौका  नहीं  मिला  है।  दिल्ली  में  पुलिस
 कमिश्नर  रखने  के  बारे  में  एडमिनिस्ट्रे टज्ञ  में
 डिफरेस  शाक  झ्ोपीनियन  बहुत  ज्यादा  है।

 सेंट्रल  कमीशन  के  एपायंटमेंट  के  बारे  में  भी
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 हमारे  यहां  विचार  हो  रहा  है  ।  माननीय  सदस्य

 ने,  जो  दिल्ली  की  नुमायंदगी  करते  हैं,  कहा
 हैं  कि  स्टेट  लेवल  पर  कमीशन  बंठे  हैं,  लेकिन

 सैडल  लेवल  पर  कोई  कमीशन  नहीं  बैठा  है  1

 हम  इस  विषय  पर  विचार  कर  रहे  हैं  और

 बहुत  मुमकिन  है  कि  बहुत  जल्दी  हम  उस  का

 एनाउंसमेंट  कर  दें  ।

 MR.  SPEAKER:  He  House  _  stands
 adjourneg  til]  l  a,  M.  tomorrow.

 9.3  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,  June
 16,  97e7/Jyaistha  26,  899  (Saka).


